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N ° 26o i.

AFGHANISTAN
ET FINLANDE

Traite d'amitie. Signs a Helsinki, le
17 juillet 1928.

AFGHANISTAN
AND FINLAND

Treaty of Friendship. Signed at
Helsinki, July 17, 1928.
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TEXTE FINNOIS. - FINNISH TEXT.

No. 26Ol. - YSTAVYYSSOPIMUS1
SUOMEN JA AFGANISTANIN
VALILLA, ALLEKIRJOITETTU
HELSINGISSA, 17 PAIVANAK
HETNAKUUTA 1928.

Finnish, Swedish and Persian official texts,
communicated by the Finnish Minister for
Foreign Affairs. The registration of this Treaty
took place January 19, 1931.

Suomen TASAVALLAN HALLITUS ja AFGA-
NISTANIN KUNINKAALLINEN HALLITUS, kumpi-
kin haluten lujittaa molempien maiden vdliset
vilpitt6mat ystavyyssuhteet, ovat pddttiineet
tehda ystdvyyssopimuksen ja tdissdi tarkoituk-
sessa mairdnneet valtuutetuikseen

SUOMEN TASAVALLAN PRESIDENTTI:

Ulkoasiainministeri Hj. J. PROCOP 'n;

HANEN MAJESTEETTINSA AFGANISTANIN Ku-
NINGAS :

Erikoislihettiladn ja Taiysivaltaisen Mi-
nisterin Mirza MOHAMMED KHAN'in,

Jotka, esitettyain toisilleen hyviksi ja asian-
mukaisiksi havaitut valtakiransa, ovat so-
pineet seuraavista mddrdyksistd:

i artikla.

Rikkomaton rauha sekd vilpit6n ja pysyvd
ystavyys on vallitseva Suomen Tasavallan ja
Afganistanin valill samoinkuin molempien
valtioiden kansalaisten vdililld.

I L'dchange des ratifications a eu lieu i Helsinki,
le ier d~cembre 1930.

TEXTE PERSAN. - PERSIAN TEXT.

No. 26O. I)

Textes officiels finnois, suddois et persan, commu-
niquds par le ministre des Affaires itrangires
de Finlande. L'enregistrement de ce traitd a
eu lieu le 19 janvier 1931.

•~ ~ ~ ~ . 1,i ,,o 6,

I The exchange of ratifications took place at
Helsinki, December 1, 1930.
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2 artikla.

Korkeat sopimuspuolet ovat yhta mieltd
siitd, ettd molempien valtioiden kesken jar-
jestetiAin diplomaattiset suhteet kansainvdlisen
oikeuden periaatteiden mukaisesti ; molemmilla
sopimuspuolilla on oikeus ldhettdd asianmu-
kaisesti akreditoituja diplomaattisia edustajia,
joila vastavuoroisuuden ehdolla on kummankin
valtion pdakaupungissa ne etuoikeudet, erikois-
vapaudet ja vapautukset, jotka kansainvalisen
oikeuden periaatteiden mukaisesti on my6nnetty
t illaisille edustajille. Sopimuspuolilla on my6s-
kin oikeus lahettdd pddkonsuleita .ia konsuleita,
joilla niinikAdn vastavuoroisuuden perusteella
on paakonsuleille ja konsuleille kansainvdlisen
oikeuden mukaan my6nnetyt etuoikeudet, eri-
koisvapaudet ja vapautukset.

3 artikla.

Korkeat sopimuspuolet ovat yht5. mielta
siita, ettd niin pian kuin mahdollista ryhdy-
tddin kauppasopimuksen aikaansaamista tar-
koittaviin neuvotteluihin.

4 artikla.

Tdmd sopimus on ratifioitava ja raitifioi-
misasiakirjat vaihdettava Helsingissa niin pian
kuin mahdollista. Sopimus tulee voimaan
viidentenatoista pdivdnA ratifioimisasiakirjain
vaihdon tapahduttua.

5 artikla.

T.ma sopimus on laadittu kahtena kappa-
leena suomen-, ruotsin- ja persiankielella ja
ovat kaikki tekstit todistusvoimaisia.

Vakuudeksi valtuutetut ovat allekirjoitta-
neet ta mn sopimuksen j a varustaneet sen
sineteilladn.

Tehty Helsingissd, 17 pdivdnd heindkuuta
1928.

6 , rI , , cS /"

. .' 9 ;c/Ck i,,, '- "

'.?~ ;, A > -.,>. .i, .

r ,,A

• / " " . 'A

. .f. A,.

• ,ha,L"-V
•a. #,W. / "t•

A - j v.f

(L. S.) Hj. J. PROCOPI .

(L. S.)

No. 26oi
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TEXTE SUtDOIS. - SWEDISH TEXT.

No 26oi. -
NISTAN,

VANSKAPSFORDRAG MELLAN FINLAND
UNDERTECHNAT I HELSINGFORS DEN

OCH AFGA-
17 JULI 1928.

REPUBLIKEN FINLANDS REGERING och AFGANISTANS KUNGLIGA REGERING hava, 6msesidigt
besjdlade av 6nskan' att befdista de uppriktiga vdnskapliga fbrbindelserna de bAda liinderna emellan,
beslutat att avsluta ett vinskapsf6rdrag och f6r sAdant dindamAl till sina befullmaktigade ombud
utsett:

REPUBLIKEN FINLANDS PRESIDENT:

Ministern f6r utrikesdrendena Hj. J. PROCOPt;

HANS MAJESTAT KONUNGEN AV AFGANISTAN:

Utomordentliga sdindebudet och befullmaktigade ministern Mirza MOHAMMED Kban,

Vilka, efter att hava f6r varandra f6retett sina fullmakter, som befunnits i god och beh6rig
form, 6verenskommit om f6ljande bestarmmelser :

Artikel i.

Orubblig fred och uppriktig och stdndig vdnskap skall rAda mellan Republiken Finland och
Afganistan avensom mellan de tvA staternas medborgare.

Artikel 2.

De h6ga f6rdragsslutande parterna airo ense om att mellan de bAda staterna ordnas diplomatiska
f6rbindelser enligt folkriittens principer ; de bAda f6rdragsslutande parterna diga rdtt att utnimma
beh6rigen ackrediterade diplomatiska representanter, som i vartdera landets huvudstad skola
under villkor av 6msesidighet 5ttnjuta de privilegier, Iattnader och befrielser, sor enligt folkrittens
principer medgivas shdana representanter. De fordragsslutande parterna aga ock rditt att utndmna
generalkonsuler och konsuler, som jdmvdl under villkor av 6msesidighet skola itnjuta de privilegier,
lIttnader och befrielser, som enligt folkriitten medgivas generalkonsuler och konsuler.

Artikel 3.

De h6ga f6rdragsslutande parterna dro ense om att sA snart som m6jligt skrida till under-
handlingar om avslutande av ett handelsf6rdrag.

Artikel 4.

Detta f6rdrag skall ratificeras och ratifikationsurkunderna sA snart som mbjligt utvxlas i
Helsingfors. F6rdraget trdder i kraft d femtonde dagen efter det utvdxlingen av ratifikations-
urkunderna dgt rum.
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Artikel 5.

Detta fordrag ar upprattat i tvA exemplar pA finska, svenska och persiska IsprAken, och dga
samtliga texter samma giltighet.

Till bekrdiftelse hdirav hava vederb6rande befullmaktigade ombud undertecknat detta f6rdrag
och f6rsett detsamma med sina sigill.

Som skedde i Helsingfors, den 17 juli 1928.

1 TRADUCTION.

No 26Ol. - TRAITE D'AMITIE
ENTRE L'AFGHANISTAN ET LA
FINLANDE. SIGNE A HELSINKI,
LE 17 JUILLET 1928.

LE GOUVERNEMENT DE LA RI PUBLIQUE
DE FINLANDE et LE GOUVERNEMENT ROYAL
,4'AFGHANISTAN; anim.6s d'un m~me d6sir de
consolider les liens de sincere amiti6 qui existent
entre les deux pays, ont rfsolu de conclure
un trait6 d'amiti6 et ont dfsign6 A cet effet
pour leurs plknipotentiaires :

LE PRt SIDENT DE LA RtPUBLIQUE DE FIN-
LANDE:

M. Hj. J. PROCOPP, ministre des Affaires
6trang~res ;

SA MAJESTP_ LE Rol D'AFGHANISTAN:

M. MIRZA Mohammed Khan, envoy6 extra-
ordinaire et ministre pl~nipotentiaire ;

Lesquels, apr~s s'6tre communiqu6 leurs
pleins pouvoirs, trouvfs en bonne et due forme,
sont convenus des dispositions suivantes:

Article premier.

I1 y aura paix inviolable et amiti6 sincere et
perpdtuelle entre la Rdpublique de Finlande et

Traduit par le Secretariat de la Socit6 des

Nations, h titre d'information.

No. 26o

(L. S.) Hj. J. PROCOP.

1 TRANSLATION.

No. 26O. - TREATY OF FRIEND-
SHIP BETWEEN AFGHANISTAN
AND FINLAND. SIGNED AT
HELSINKI, JULY 17, 1928.

THE GOVERNMENT OF THE FINNISH REPUBLIC
and THlI ROYAL GOVERNMENT OF AFGHANISTAN,
being equally desirous of strengthening the
ties of sincere friendship existing between the
two countries, have decided to conclude a
treaty of friendship and have for this purpose
appointed as their Plenipotentiaries:

THE PRESIDENT OF THE FINNISH REPUBLIC:

M. Hj. J. PROCOP , Minister for Foreign
Affairs ;

His MAJESTY THE KING OF AFGHANISTAN:

M. MIRZA Mohammed Khan, Envoy
Extraordinary and Minister Plenipo-
tentiary,

Who, having communicated their full powers,
found in good and true form, have agreed upon
the following provisions:

Article I.

There shall be inviolable peace and sincere
and perpetual friendship between the Republic

1 Translated by the Secretariat of the League
of Nations,. for information.
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l'Afghanistan, ainsi qu'cntre les ressortissants
des deux Etats.

Article 2.

Les Hautes Parties contractantes conviennent
de r~gler les relations diplomatiques entre les
deux Etats conform~ment aux principes du
droit international; chacune des Parties con-
tractantes pourra nommer des repr~sentants
diplomatiques accr6dit6s qui r~sideront dans
]a capitale de l'autre pays et y jouiront, sous
condition de r~ciprocit6, des privileges, facilit~s
et immunit~s reconnus ces repr~sentants en
vertu des principes du droit international.
Les Parties contractantes pourront 6galement
nommer des consuls g~n~raux et des consuls
qui, 6galement sous condition de r6ciprocit6,
jouiront des privilkges, facilit~s et immunit6s
reconnus aux consuls g~n~raux et aux consuls
en vertu du droit international.

Article 3.

Les Hautes Parties contractantes conviennent
d'entrer en pourparlers aussit6t que possible au
sujet de la conclusion d'un trait6 de commerce.

Article 4.

Le present trait6 devra tre ratifi6 et les
instruments de ratification seront 6chang6s
aussit6t que possible h Helsingfors. I1 entrera
en vigueur le quinzi~me j our apr~s I'6change
des instruments de ratification.

Article 5.

Le pr6sent trait6 est 6tabli en deux exem-
plaires, rdig6s en finnois, en sudois et en
persan, tous les textes faisant 6galement foi.

En foi de quoi les pl~nipotentiaires respectifs
ont sign6 le present trait6 et y ont appos6
leurs cachets.

Fait A Helsingfors, le 17 juillet 1928.

of Finland and Afghanistan and between the
nationals of the two States.

Article 2.

The High Contracting Parties agree to regulate
diplomatic relations between the two States in
conformity with the principles of international
law ; each of the Contracting Parties may
appoint accredited diplomatic representatives
who shall reside in the capital of the other
country and enjoy therein subject to reciprocity,
the privileges, facilities and immunities granted
to these representatives in virtue of the principles
of international law. The Contracting Parties
may also appoint consuls-general and consuls,
who, also subject to reciprocity, shall enjoy
the privileges, facilities and immunities granted
to consuls-general and consuls by international
law.

Article 3.

The High Contracting Parties agree to enter
into negotiations as soon as possible with a
view to the conclusion of a commercial treatyo

Article 4.

The present Treaty shall be ratified and the
instruments of ratification shall be exchanged
at Helsingfors as soon as possible. it shall enter
into force on the fifteenth day after the exchange
of the instruments of ratification.

Article 5.

The present Treaty is drawn up in duplicate
in Finnish, Swedish and Persian; all three
texts shall be equally authentic.

In faith whereof the respective Plenipoten-
tiaries have signed the present Treaty and
have thereto fixed their seals.

Done at Helsingfors, July 17, 1928.

(L. S.) Hj. J. PROCOPP.

(L. S.) MIRZA Mohammed.
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JAPON ET ROUMANJE

Echange de notes comportant un
arrangement commercial. Bucarest,
le 22 octobre 193o.

JAPAN AND ROUMANIA

Exchange of Notes constituting a
Commercial Agreement. Bucharest,
October 22, 193o.
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No 2602. - tCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
JAPONAIS ET ROUMAIN, COMPORTANT UN ARRANGEMENT
COMMERCIAL. BUCAREST, LE 22 OCTOBRE 1930.

Texte officiel /ranais communiqud par le directeur du Bureau impdrial du Japon d la Socitd des
Nations et l'envoyd extraordinaire et ministre pldnipotentiaire de Roumanie auprds de la Socidti
des Nations. L'enregistrement de cet echange de notes a eu lieu le 20 janvier 1931.

BUCAREST, le 22 octobre, 5 Showa (1930).

MONSIEUR LE MINISTRE,

J'ai l'honneur de communiquer Votre Excellence que, dans le but de r~gler les rapports
commerciaux rciproques entre le Japon et la Roumanie, le Gouvernement imp6rial du Japon
approuve l'accord suivant :

i. Les Gouvernements du Japon et de la Roumanie s'engagent at s'accorder
mutuellement le traitement de la nation la plus favoris~e en ce qui concerne le commerce,
les droits de douane et la navigation, ainsi que la libert6 d'entrer et de s~journer, l'exercice
des m~tiers, professions, commerces et industries et le traitement national ou le traitement
de la nation la plus favoris~e en ce qui concerne les charges, taxes et imp6ts directs ou
indirects.

2. Cet accord entrera en vigueur huit jours apr~s la date de la pr~sente communication.
Apr~s la dur~e de trois mois h partir de son entree en vigueur, chacun des deux
gouvernements aura la facult6 de le d~noncer moyennant un avis pr~alable de trois
mois.

Je saisis cette occasion pour renouveler aL Votre Excellence l'assurance de ma haute
consideration.

(Signd) Eisuke FUJITA.

Envoyd extraordinaire et Ministre
pldnipotentiaire du Japon.

A Son Excellence
Monsieur E. A. G. George Mironescu,

Ministre des Affaires 6trang~res de Roumanie,
h Bucarest.
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1 TRADUCTION. - TRANSLATION.

No. 2602. - EXCHANGE OF NOTES BETWEEN THE JAPANESE AND
ROUMANIAN GOVERNMENTS CONSTITUTING A COMMERCIAL
AGREEMENT. BUCHAREST, OCTOBER 22, 1930.

French official text communicated by the Director o/ the Imperial Japanese League of Nations' Office
and the Roum2nian Envoy Extraordinary and Minister Plenipotentiary accredited to the League
of Nations. The registration of this Exchange of Notes took place January 20, 1931.

BUCHAREST, October 22, 5 Showa (1930).

YOUR EXCELLENCY,

I have the honour to inform your Excellency that for the purpose of regulating the commercial
relations between Japan and Roumania, the Japanese Government approves the following
agreement :

i. The Governments of Japan and Roumania undertake to grant each other
most-favoured-nation treatment as regards commerce, Customs duties and navigation,
freedom of entry and sojourn, and the exercise of trades, professions, commerce and
industry, and the same treatment as nationals or most-favoured-nation treatment as
regards all dues, charges and taxes, whether direct or indirect.

2. This agreement shall come into force eight days after the date of the present
communication. After it has been in force three months, either Government may
denounce it subject to three months' notice.

I have the honour to be, etc.

(Signed) Eisuke FUJITA.
Japanese Envoy Extraordinary
and Minister Plenipotentiary.

To His Excellency
Monsieur E. A. G. George Mironescu,

Roumanian Minister for Foreign Affairs,
Bucharest.

1 Traduit par le Secr6tariat de la Soci6td des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2
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BUCAREST, le 22 octobre 1930.MONSIEUR LE MINIsTRE,

J'ai l'honneur de communiquer h Votre Excellence que, dans le but de r~gler les rapports
commerciaux r~ciproques entre la Roumanie et le Japon, le Gouvernement royal de Roumanie
approuve l'accord suivant :

i. Les Gouvernements de la Roumanie et du Japon s'engagent h s'accorder
mutuellement le traitement de la nation la plus favoris~e en ce qui concerne le commerce,
les droits de douane et la navigation, ainsi que la libert6 d'entrer et de s~journer, l'exercice
des m~tiers, professions, commerces et industries et le traitement national ou le traitement
de la nation la plus favoris~e en ce qui concerne les charges, taxes et imp6ts directs ou
indirects.

2. Cet accord entrera en vigueur huit jours apr~s la date de la pr~sente communication.
Apr~s la dur~e de trois mois A partir de son entree en vigueur, chacun des deux
gouvernements aura la facult6 de le d~noncer moyennant un avis pr~alable de trois
mois.

Je saisis cette occasion pour renouveler h Votre Excellence l'assurance de ma haute
consid6ration.

(Sign!) George E. A. G. MIR6NESCU,
Prdsident du Conseil et ministre

des Afaires Rtrangires de Roumanie.
A Son Excellence

Monsieur Eisuke Fujita,
Envoy6 extraordinaire

et Ministre pl~nipotentiaire du Japon,
a Bucarest.

Pour copie conforme:
Le ministre des Affaires 6trang~res.

D. J. Ghika.
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BUCHAREST, October 22, 1930.

MONSIEUR LE MINISTRE,

I have the honour to inform your. Excellency that for the purpose of regulating the commercial
relations between Roumania and Japan, the Royal Government of Roumania approves the
following agreement :

i. The Governments of Roumania and Japan undertake to grant each other most-
favoured-nation treatment as regards commerce, Customs duties and navigation, freedom
of entry and sojourn, and the exercise of trades, professions, commerce and industry,
and the same treatment as nationals or most-favoured-nation treatment as regards all
dues, charges and taxes, whether direct or indirect.

2. This agreement shall come into force eight days after the date of the present
communication. After it has been in force three months, either Government may denounce
it subject to three months' notice.

I have the honour to be, etc.

(Signed) George E. A. G. MIRONESCU,

Roumanian Prime Minister and Minister
[or Foreign Affairs.

To His Excellency,
Monsieur Eisuke Fujita,

Japanese Envoy Extraordinary
and Minister Plenipotentiary,

Bucharest.
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ALLEMAGNE, BELGIQUE,
GRANDE-BRETAGNE

ET IRLANDE DU NORD,
ainsi que toutes parties de

I'Empire britannique non membres
separes de ]a Societe des Nations,

INDE, CHINE, etc.

Accord sur les bateaux-feux gardes
se trouvant hors de leur poste
normal, signe Lisbonne, le 23
octobre j 93o et reglement y relatif.

GERMANY, BELGIUM,
GREAT BRITAIN

AND NORTHERN IRELAND,
and all Parts of the

British Empire which are not separate
Members of the League of Nations,

INDIA, CHINA, etc.

Agreement concerning Manned
Lightships not on their Stations,
signed at Lisbon, October 23, j93o
and Regulations relating thereto.
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NO 2603. - ACCORD SUR LES
BATEAUX-FEU GARDP-S SE
TROUVANT HORS DE LEUR
POSTE NORMAL. SIGNE A LIS-
BONNE, LE 23 OCTOBRE 1930.

Textes officiels en franais et en anglais. Cet
accord a 6t9 enregistrd par le Secrdtariat, con-
/ormdment a son article IO, le 21 janvier 1931,
jour de son entrde en vigueur.

Les Gouvernements contractants, repr6sent~s
par les soussign~s, ayant d~cid6 d'unifier les
signaux des bateaux-feu gard~s se trouvant
hors de leur poste normal, sont convenus des
dispsitions suivantes :

Article premier.

Les Gouvernements contractants s'engagent
A mettre en application les dispositions du
r~glement ci-annex6, relatives aux bateaux-feu
hors de leur poste normal. Les mesures d'ex6-
cution n6cessaires & cette fin devront Atre prises
dans un d~lai d'un an A compter de ]a mise en
vigueur du present acjcord.

Article 2.

Le present accord ne doit pas 6tre entendu
comme modifiant en quoi que ce soit la situation
de droit existant dans les divers pays en ce
qui concerne les relations entre les usagers et
les autorit~s chargdes du service des bateaux-
feu.

Article 3.

Le present accord, dont les textes fran~ais
et anglais feront 6galement foi, portera la date
de ce jour; il pourra, jusqu'au 30 avril 1931
inclus, 6tre sign6 au nom de tout gouvernement
ayant t6 reprdsent6 & la Conference qui a

1931

No. 2603. - AGREEMENT CON-
CERNING MANNED LIGHT-
SHIPS NOT ON THEIR STA-
TIONS. SIGNED AT LISBON,
OCTOBER 23, 1930.

Official texts in French and English. This
Agreement was registered with the Secretariat,
in accordance with its Article Io, January 21,
1931, the date of its entry into force.

The Contracting Governments, represented by
the undersigned, having decided to unify certain
rules concerning manned lightships which are
not on their stations, have agreed to the follow-
ing provisions :

Article i.

The Contracting Governments undertake to
put into force the provisions of the Regulations
annexed hereto concerning lightships which are
not on their stations. The necessary measures
to that effect should be taken within one year
from the coming into force of the present
Agreement.

Article 2.

The present Agreement should not be con-
sidered as in any way modifying the legal
situation in the different countries as regards
the relations between the public and the
authorities responsible for the lightship services.

Article 3.

The present Agreement, of which the English
and French texts are both authentic, shall bear
to-day's date. Until and including April 30,
1931, it shall be open for signature on behalf
of any Government represented at or invited

I I
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61labor6 le prdsent accord ou ayant 6t6 invit6
A s'y faire reprfsenter.

Articl' 4.

L'acceptation du present accord de la part
d'un gouvernement peut s'effectuer par simple
signature, dans le cas oii celle-ci est donnfe
sans reserve de ratification, par ratification ou
par adh6sion.

Les instruments de ratification seront transmis
au Secr~taire gfn~ral de la Soci6t6 des Nations,
qui en notifiera la rdception aux gouvernements
int~ressfs.

La date de l'entrde en vigueur de l'accord
sera le quatre-vingt-dixi~me jour qui suivra
'acceptation de l'accord par cinq gouvernements

Article 5.

A partir du Ier mai 1931, il pourra 6tre
adh~r6 au present accord au nom de tout
gouvernement vis6 A l'article 3.

Les instruments d'adh~sion seront transmis
au Secr~taire g~ndral de la Soci6t6 des Nations
qui en ndtifiera la reception aux gouvernements
intressds.

Article 6.

Chaque signtature, ratification ou adhesion
qui interviendra apr~s l'entrde en vigueur de
l'accord, conform6ment A l'article 4, produira
ses effets d~s le quatre-vingt-dixi~me jour qui
suivra la date de la signature ou de la reception,
par le Secr~taire g~ndral de la Soci~t6 des
Nations, des instruments de ratification ou de
la notification d'adh~sion.

Article 7.

Le present accord pourra 6tre dinonc6, au
nom de tout gouvernement contractant, apr~s
l'expiration d'un ddlai de sept ans A partir de
la date de son entree en vigueur pour ce gou-
vernement, par notification 6crite adress6e au
Secrdtaire g~n~ral de la Socit des Nations,
qui en informera tous les gouvernements visas
& l'article 3. La d~nonciation produira ses
effets un an apris la date AL laquelle elle aura
6t6 reque par le Secrdtaire g~n6ral de la Socift6

No. 2603

to the Conference which elaborated the present
Agreement.

Article 4.

Governments may accept the present Agree-
ment by signature only, when the latter is not
made subject to ratification, by ratification or
accession.

The instruments of ratification shall be
transmitted to the Secretary-General of the
League of Nations, who will notify their receipt
to all the Governments concerned.

The Agreement shall enter into force on the
ninetieth day following its acceptance by five
Governments.

Article 5.

As from May Ist, 1931, the present Agreement
shall be open to accession on behalf of any
Government referred to in Article 3.

The instruments of accession shall be trans-
mitted to the Secretary-General of the League
of Nations, who will notify their receipt to all
the Governments concerned.

Article 6.

After the coming into force of the Agreement
in accordance with Article 4, each subsequent
signature, ratification or accession shall take
effect on the ninetieth day from the date of
signature, or of the receipt by the Secretary-
General of the League of Nations of the instru-
ments of ratification, or of the notification of
accession.

Article 7.

The present Agreement may be denounced
on behalf of any Contracting Government after
a period of seven years from the date when
it came into force in respect of that Government.
Denunciation shall be effected by a notification
in writing addressed to the Secretary-General
of the League of Nations, who will inform all
the Governments referred to in Article 3. Such
denunciation shall take effect one year after
the date of its receipt by the Secretary-General
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des Nations ; elle ne sera op~rante qu'au regard
du gouvernement pour lequel elle aura 6t6
effectu~e.

A l'expiration de chaque p6riode de sept ans
apr~s la mise en vigueur du present accord,
sa revision pourrai 6tre demand~e par un des
gouvernements contractants. A toute autre
6poque, ]a revision du pr6sent accord pourra
tre demand&e par un quart des Gouvernements

contractants.

Article 8.

Tout Gouvernement contractant peut d~cla-
rer, au moment de la signature, de ]a ratification
ou de l'adh6sion, que, par son acceptation du
present accord, il n'entend assumer aucune
obligation en ce qui concerne toute colonie,
tout protectorat ou territoire p]ac6 sous suze-
rainet6 ou mandat; dans ce cas, le present
accord ne sera pas applicable aux territoires
faisant l'objet de pareille d6claration.

Tout Gouvernement contractant pourra, A
tout moment dans la suite, notifier au Secr~taire
g~n6ral de la Soci~t6 des Nations qu'il entend
rendre le present accord applicable A toute partie
des territoires ayant fait l'objet de la declaration
pr6vue A l'alin~a precident. Dans ce cas,
l'arrangement s'appliquera aux territoires vis~s
dans la notification quatre-vingt- dix j ours apr~s
la reception de cette derni~re par le Secr~taire
g6n6ral de ]a Socidt des Nations.

Tout Gouvernement contractant peut, soit
A l'expiration d'un d~lai de sept ans apr~s la
notification pr~vue au pr~cddent paragraphe,
soit lors de ]a d~nonciation pr~vue A IFarticle 7,
dclarer qu'il entend voir cesser l'application
du present accord A toute colonie, tout protecto-
rat ou territoire plac6 sous suzerainet6 ou
mandat ; dans ce cas, l'accord cessera d'ftre
applicable aux territoires faisant l'objet de
pareille d6claration une annie apr~s la reception
de cette d6claration par le Secr~taire g~ndral
de la Soci~t6 des Nations. A d6faut de telle
d~claration, la d~nonciation pr~vue h l'article 7
ne comportera aucun effet & l'gard des terri-
toires mentionn~s au pr6sent article.

Article 9.

Chacun des Gouvernements contractants peut
subordonner son acceptation du present accord
A ]a participation A celui-ci d'un ou de plusieurs
des gouvernements visas A l'article 3.

of the League of Nations, and shall operate
only in respect of the Government on whose
behalf it was notified.

On the expiration of each period of seven
years after the coming into force of the present
Agreement, its revision may be demanded by
any Contracting Government. At all other
times, revision of the present Agreement may
be demanded by one-fourth of the Contracting
Governments.

Article 8.

Any Contracting Government may, at the
time of signature, ratification or accession,
declare that, in accepting the present Agreement,
it does not assume any obligations in respect
of all or any colony, protectorate or territory
under suzerainty or mandate ; and the present
Agreement shall not apply to any territories
named in such declaration.

Any Contracting Government may give notice
to the Secretary-General of the League of
Nations at any time subsequently that it
desires that the Agreement shall apply to all
or any of the territories which have been made
the subject of a declaration under the preceding
paragraph, and the Agreement shall apply to
all the territories named in such notice ninety
days after its receipt by the Secretary-General
of the League of Nations.

Any Contracting Government may declare,
either after a period of seven years from the
date of the notification provided for in the
preceding paragraph or at the time of the
denunciation provided for in Article 7, that
it desires that the present Agreement shall cease
to apply to all or any colony, protectorate or
territory under suzerainty or mandate, and the
Agreement shall cease to apply to the territories
named in such declaration one year after its
receipt by the Secretary-Geneial of the League
of Nations. In default -of such a declaration,
the denunciation of the Convention under
Article 7 will not affect the application of the
Convention to any territories referred to in the
present Article.

Article 9.

Each Contracting Government may make
the acceptance of the present Agreement con-
ditional on its acceptance by one or several
of the Governments mentioned in Article 3.
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Article Io. Article Io.

Le present accord sera enregistr6 par le
Secretaire g~n~ral de ]a Soci~t6 des Nations
la date de son entree en vigueur.

En foi de quoi le soussign~s ont appos6
leur signature au present accord.

Fait A Lisbonne, le vingt-trois octobre mil
neuf cent trente, en un seul exemplaire, qui
restera d6pos6 dans les archives du Secretariat
de la Soci~t6 des Nations, et dont les copies
certifi~es conformes seront d~livr~es A tous les
gouvernements vis6s A l'article 3.

ALLEMAGNE

BELGIQUE

The present Convention shall be registered
by the Secretary-General of the League of
Nations on the date of its coming into force.

In faith whereof the undersigned have
affixed their signature to the present Agieement.

Done at Lisbon, the twenty-third day of
October, one thousand nine hundred and thirty,
in a single copy, which will remain deposited in
the archives of the Secretariat of the League of
Nations, and of which certified copies will be
transmitted to all the Governments referred
to in Article 3.

Gustav MEYER
Sous r~serve de ratification 1

F. URBAIN

Sous r~serve de ratification 1

GRANDE-BRETAGNE
ET IRLANDE Du NORD

GREAT BRITAIN
AND NORTHERN IRELAND

ainsi que toutes parties de l'Empire britannique and all parts of the British Emp
non membres s~par6s de la Socift6 des Nations. not separate Members of the Leag

I declare that my signature does not include any colonies,
protectorates or territories under suzerainty or mandate. 2

John BALDWIN.

INDE

I declare that my signature does not include any of the Indian
States under British suzerainty. 3

Edward HEADLAM.

GERMANY

BELGIUM

?ire which are
ue of Nations

INDIA

CHINE

CUBA

Woo KAISENG
Sous r~serve de ratification 1

CHINA

CUBA
Arturo LOYNAZ DEL CASTILLO

Sous rserve de ratification 1

Traduction du Secrdtariat de la Socidtd des Nations. - Translation by the Secretariat of the League of Nations

ISubject to ratification.
2 Je d~clare que ma signature ne comprend pas les colonies, protectorats ou territoires sous suzerainet6.

ou mandat.
a Je d6clare que ma signature ne comprend aucun des Etats de l'Inde sous la suzerainet6 britannique.
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DENMARK
William BORBERG.

SOLSKI

Capitaine de frigate

Sous r~serve de ratification 1

Jos6 HERBELLA

Rafael ESTRADA

Sous r6serve de ratification 1

T. GUTMAN

Sous r~serve de ratification 1

Sakari TAINIO

Sous r~serve de ratification I

P. H. WATIER

A. DE ROUVILLE

A. DE ROUVILLE

D. RASI-KOTSICAS

Comte C. J. H. DE BOBONE

P. VAN BRAAM VAN VLOTEN.

La pr~sente signature n'inclut pas les Indes
daises, Surinam et Curagao 2

FREE CITY OF DANZIG

SPAIN

ESTONIA

FINLAND

FRANCE

MOROCCO

TUNIS

GREECE

MONACO

ESTONIE

FINLANDE

FRANCE

MAROC

TUNISIE

GRtCE

MONACO

PAYS-BAS

LANGELER

Understanding that this signature does not assume any obligations
of the Netherlands Government in respect of the Netherlands Colonial
Territories in the East and West Indies 3

Traduction du Secrdtariat de la Socidtd des Nations. - Translation by the Secretariat of the League of Nations
I Subject to ratification.
2 The present signature does not include the Netherlands East Indies, Surinam and Curagao.
3 Etant entendu que cette signature n'entraine aucune obligation pour le Gouvernement des Pays-Bas

en ce qui concerne les territoires coloniaux n~erlandais dans les Indes orientales et occidentales.
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SOLSKI

Capitaine de frigate
Sous reserve de ratification,1

Ernesto DE VASCONCELLOS

Manoel NORTON

C. ANTONIADE

Sous r6serve de ratification' *

Erik HAGG

Sous reserve de ratification1

I. CHOUMENKOVITCH

SoUs r~serve de ratification1

YOUGOSLAVIE

UNION DES RAPUBLIQUES

SOVIATISTES SOCIALISTES

UNION OF SOVIET
SOCIALIST REPUBLICS

S. J. BRATMAN BRODOWSKY.

RtGLEMENT

RELATIF AUX SIGNAUX DES BATEAUX- FEU
GARDAS SE TROUVANT HORS DE LEUR POSTE
NORMAL.

i. Quand un bateau-feu n'est pas A son poste
normal, soit qu'il ait d~rad6, soit qu'il fasse
route vers son poste ou vers un port, il n'6met
pas ses signaux caract~ristiques de nuit ou de
brume.

2. Le bateau-feu d~rad6 hisse un signal
spcial qui sera, de pr~f~rence :

De jour, deux grosses spheres noires,
l'une A l'avant, l'autre A l'arrire ;

De nuit, deux feux rouges, l'un 5 l'avant,
l'autre A l'arri~re.

En outre, il amine ses voyants caract~risti-
ques, si ceux-ci sont amovibles.

REGULATIONS

RELATING TO SIGNALS FOR MANNED LIGHTSHIPS
NOT ON THEIR STATIONS.

i. When a lightship is not on its station,
whether it has dragged or broken adrift from
its moorings or is proceeding towards its station
or towards a port, it should not show its charac-
teristic light nor make its characteristic fog-
signals.

2. A lightship which has dragged or broken
adrift from its moorings should hoist a special
signal, which preferably should be :

By day : Two large black spheres, one
forward and one aft;

By night : Two red lights, one forward
and one aft.

It should, furthermore, strike its characte-
ristic topmarks, if they are fitted to permit of
this.

POLOGNE

PORTUGAL

ROUMANIE

SUADE

POLAND

PORTUGAL

ROUMANIA

SWEDEN

YUGOSLAVIA

'Subject to ratification.
* La signature par la Roumanie a t6 rendue d6finitive h partir du ier juin 1931. - The signature

by Roumania was made definitive as from June I, 1931.
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Lorsque les circonstances ne permettent pas
remploi des signaux visas au premier alin~a du
pr6sent paragraphe, ou lorsque ceux-ci sont
d6jA employ~s comme caract6ristiques normales
du bateau-feu, on utilise des pavillons rouges
au lieu de spheres noires.

3. En outre, comme mesure de pr~caution
suppl6mentaire, le bateau-feu d6rad6 :

a) De jour, arbore le signal pat pavilions
signifiant :

(( Je ne suis pas dans ma position
normale )),

selon les prescriptions du Code international
de signaux ;

b) De nuit, enflamme chaque quart
d'heure au moins et simultan~ment deux
feux de bengale, l'un rouge et l'autre blanc.

Lorsque les circonstances ne permettent pas
l'emploi de feux de bengale, on montre simulta-
n~ment .un feu rouge et un feu blanc.

4. Enfin, le bateau-feu faisant route doit
porter les feux et effectuer les appels sonores
des navires en route, et s'il navigue par ses
propres moyens, porter de jour le signal pr6vu
au paragraphe 2.

When circumstances do not permit of the
use of the foregoing day signals, or when these
are employed as the normal characteristics of
the lightship, red flags should be used instead
of black spheres.

3. In addition, as a supplementary measure
of precaution, a lightship which has dragged or
broken adrift from its moorings should:

(a) By day, fly a flag signal signifying:

"I am not in my correct position ",

as laid down in the International Code of
Signals.

(b) By night, show at least every quarter
of an hour and simultaneously two flares,
one red and the other white.

When circumstances render it impraticable
to use flares, a red and a white light shall be
displayed simultaneously.

4. Lastly, a lightship under way must carry
the same lights and make the same sound
signals as other vessels under way and if self-
propelled, should hoist by day the signal provi-
ded for in paragraph 2.

No 2603
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No 2604. - NOTEUDVEKSLING
ANGAAENDE EN MELLEM DAN-
MARK OG FINLAND AFSLUTTET
OVERENSKOMST OM GENSIDIG
FRITAGELSE I VISSE TILFALDE
FOR SKAT AF INDTAGTER HI-
DRORENDE FRA REDERIVIRK-
SOMHED. HELSINGFORS, DEN
12TH JANUAR 1931.

Textes officiels danois et suidois communiquis
par le ddldgud permanent du Danemark auprds
de la Socidtd des Nations. L'enregistrement de
cet ichange de notes a eu lieu le 3 fdvrier 1931.

No 2604. - NOTEVAXLING MEL-
LAN DANMARK OCH FINLAND
JAMTE OVERENSKOMMELSE
OM OMSESIDIG B3EFRIELSE,
1 VISSA FALL, FRAN SKATTo A
INKOMST HARRORANDE FRAN
REDERIRORELSE MED FAR-
TYC. HELSINGFORS, DEN 12
JANUARI 1931.

Danish and Swedish official texts communicated
by the Permanent Delegate of Denmark accre-
dited to the League of Nations. The registration
of this Exchange of Notes took place February 3,
1931.

TEXTE DANOIS. - DANISH TEXT.

KGL. DANSK GESANDTSKAB.

HELSINGFORS, den 12. januar 1931.
HERR UDENRIGSMINISTER,

Da det er yore Regeringers 0nske at tilvejebringe en Overenskomst om gensidig Fritagelse
for Skat af Indtgt, som indenfor det ene af de respektive Lande hidr0rer fra Rederivirksomhed
med Skibe, som ejes eller med hvilke der drives Sofart af Personer eller Foretagender, som h0rer
hjemme i det andet Land, har jeg den ]Ere at meddele, at den danske Regering er enig i f0lgende :

i. Rederivirksomheder hjemmehorende i Finland, hvis Skibe anlober danske Havne
for der at indtage eller udskibe Gods eller Passagerer, skal for Frerntiden vere fritaget
for at betale Skat i Danmark af Indtegter eller Udbytte hidr0rende fra Driften af saadanne
Skibe.

Ligeledes skal for Fremtiden Rederivirksomheder hjemmeh0rende i Danmark,
hvis Skibe anlober finske Havne for der at indtage eller udskibe Gods eller Passagerer,
vare fritaget for at betale Skat i Finland af Indtxgter eller Udbytte hidr0rende fra
Driften af saadanne Skibe.

2. Indtxgter og Udbytte af Skibe omfatter ogsaa Indtagter og Udbytte ved Salg
af Personbefordringsbilletter i det Land, i hvilket det udstedende Foretagende ikke er
hjemmehorende.
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3. Fritagelsen for Skat af de ovenfor nevnte Indtaegter vedvarer, indtil den ophzeves
ved Opsigelse fra en af Parterne med 6 Maaneders forudgaaende Varsel.

Modtag, Herr Minister, Forsikringen om min mest udmerkede Hojagtelse.

(Signd) F. LERCHE.
Herr Udenrigsminister Hj. J. Procop6,

etc. etc. etc.
Det finske Udenrigsministerium.

Pour copie conforme

E. Reventlow,
Secritaire giniral du Minist~re

des Afaires 1trangdres.

TEXTE SUtDOIS. - SWEDISH TEXT.

MINISTERN FOR UTRIKESARENDENA

HELSINGFORS, den 12 januari 1931.HERR MINISTER,

Jdmlikt vAra regeringars 6nskan att Avigabringa en 6verenskommelse om 6rmsesidig befrielse
frAn skatt A inkomst, som inorn ettdera landet hdrr6r frAn rederir6relse med fartyg, vilka agas
eller med vilka sj6fart idkas av personer eller f6retag, som dro hemmah6rande i det andra landet,
har jag dran meddela, att Finlands Regering dr ense om f6ljande :

I. I Danmark hemmah6rande rederif6retag, vilkas fartyg anl6pa finska hamnar
f6r att ddrstades mottaga eller avldmna gods eller passagerare, skola framdeles vara
befriade frAn erlaggande av skatt i Finland pA inkomst eller vinst hdirr6rande frAn driften
av sAdana fartyg.

Likaledes skola i Finland hemmah6rande rederifaretag, vilkas fartyg anl6pa danska
hamnar, f6r att darstddes mottaga eller avldmna gods eller passagerare, framdeles vara
befriade frAn erlaggande av skatt i Danmark pA inkomst eller vinst hdrr6rande fraln
driften av sAdana fartyg.

2. Inkonst och vinst av fartyg omfattar jdmvdl inkomst och vinst vid f6rsdljning
av personbefordringsbiljetter i det land, i vilket det utstallande f6retaget icke dr
hemmah6rande.

3. Befrielsen frAn skatt pA ovannarrmda inkomster galler intill dess den upphaves
genom uppsdgning av nAgondera parten med f6rutgAende 6 minaders uppsdgningstid

Mottag, Herr Minister, f6rsiikran om min utmarkta h6gaktning.

(Sign6) Hj. J. PROCOPA.
Hans Excellence

Kammerherre Flemming Lerche,
Kungl. Dansk Minister,

Helsingfors.

No. z 04
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I TRADUCTION.

No 2604. - ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
DANOIS ET FINLANDAIS, COMPORTANT UN ACCORD RELATIF
A L'EXEMPTION RICIPROQUE DE L'IMPOT SUR LE REVENU
DANS CERTAINS CAS DE BENIFICES RALISP-S DANS LES
AFFAIRES D'ARMEMENT MARITIME. HELSINGFORS, LE 12
JANVIER 1931.

I.

LUGATION ROYALE DE DANEMARK.

HELSINGFORS, le 12 janvier 1931.
MONSIEUR LE MINISTRE DES AFFAIRES ]TRANGARES,

Nos gouvernements ayant le d6sir de conclure un accord concernant l'exemption r~ciproque
d'imp6ts sur les revenus r~alis6s dans Fun des deux pays par l'exploitation de navires appartenant
h des personnes ou entreprises 6tablies dans l'autre pays, ou bien naviguant pour le compte de
celles-ci, j 'ai l'honneur de vous faire connaltre que le Gouvernement danois donne son agr~ment
aux dispositions ci-apr~s :

Io Les entreprises de navigation, 6tablies en Finlande, dont les navires rel.chent
dans des ports danois, pour y embarquer ou y d6barquer des marchandises ou des passagers,
seront d6sormais exempt6es de l'imp6t danois sur les revenus ou b6n~fices provenant de
l'exploitation de ces navires.

De m~me, les entreprises de navigation tablies au Danemark, dont les navires
relchent dans des ports finlandais, pour y embarquer ou y d~barquer des marchandises
ou des passagers, seront d6sormais exempt6es de l'imp6t finlandais sur les revenus ou.
b6n~fices provenant de 1'exploitation de ces navires.

20 Les revenus et b6n~fices des navires comprendront 6galement les revenus et
b~n~fices resultant de la vente de billets pour le transport des personnes, effectu~e dans
celui des deux pays oii n'est pas 6tablie l'entreprise qui d6livre ces billets.

30 L'exemption d'imp6ts sur les revenus susmentionn~s restera en vigueur jusqu'h
ce qu'elle se trouve abolie du fait de sa d6nonciation par 1'une des Parties, notifi~e
moyennant pr~avis de six mois.

Veuillez agr6er, Monsieur le Ministre, etc.
(Signd) F. LERCHE.

Monsieur Hj. J. Procop6,
Ministre des Affaires trangres,

etc., etc., etc.
Minist~re des Affaires 6trang6res de Finlande.

1 Traduit par le Secr6tariat de la Socit6 des Nations, 4 titre d'information.
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1 TRANSLATION.

No. 2604. - EXCHANGE OF NOTES BETWEEN THE DANISH AND
FINNISH GOVERNMENTS CONSTITUTING AN AGREEMENT RE-
LATING TO RECIPROCAL EXEMPTION FROM INCOME TAX IN
CERTAIN CASES OF PROFITS ACCRUING FROM THE BUSINESS
OF SHIPPING. HELSINGFORS, JANUARY 12, 1931.

I.

ROYAL DANISH LEGATION.

HELSINGFORS, January 12, 1931.
YOUR EXCELLENCY,

Our Governments being desirous of concluding an agreement for the reciprocal exemption
from taxation of income derived from shipping undertakings in either of the respective countries
by means of ships owned or navigated by persons or companies domiciled in the other country,
I have the honour to inform you that the Danish Government agrees to the following provisions :

(i) Shipping undertakings domiciled in Finland, the vessels of which call at Danish
ports to load or unload cargo or to take on board or land passengers there shall in future
be exempt in Denmark from the payment of the tax on income or profits accruing from
the operation of such vessels.

Similarly, shipping undertakings domiciled in Denmark the vessels of which call
at Finnish ports to load or unload cargo or to take on board or land passengers there
shall in future be exempt in Finland from the payment of the tax on income or profits
accruing from the operation of such vessels.

(2) Income or profits from the vessels shall also include income or profits derived
from the sale of passenger tickets in the country in which the company issuing them is
not domiciled.

(3) The exemption from taxation of the above-mentioned income shall remain
in force until cancelled by denunciation by either of the parties at six months' notice.

I have, etc.
(Signed) F. LERCHE.

M. Hj. J. Procop6,
Minister for Foreign Affairs,

etc. etc. etc.
Finnish Ministry for Foreign Affairs.

1 Translated by the Secretariat of the League of Nations, for information.
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II.

MINISTARE
DES AFFAIRES ATRANGtRES.

HELSINGFORS, le 12 janvier 1931.
MONSIEUR LE MINISTRE,

Nos gouvernements ayant le d6sir de conclure un accord concernant l'exemption r~ciproque
d'imp6ts sur les revenus r6alis6s dans l'un des deux pays par l'exploitation de navires appartenant
A des personnes ou entreprises 6tablies dans l'autre pays ou bien naviguant pour le compte de
celles-ci, j'ai l'honneur de vous faire connaitre que le Gouvernement finlandais donne son agr6ment
aux dispositions ci-apr~s :

io Les entreprises de navigation, 6tablies au Danemark, dont les navires relAchent
dans des ports finlandais, pour y embarquer ou y d~barquer des marchandises ou des
passagers, seront d~sormais exempt6es de l'imp6t finlandais sur les revenus ou b~n~fices
provenant de l'exploitation de ces navires.

De rnme, les entreprises de navigation 6tablies en Finlande, dont les navires relAchent
dans des ports danois, pour y embarquer ou y d~barquer des marchandises ou des passagers,
seront d~sormais exempt6es de l'imp6t danois sur les revenus ou b6n~fices provenant
de l'exploitation de ces navires.

20 Les revenus et b6n~fices des navires comprendront 6galement les revenus et
b6nfices resultant de la vente de billets pour le transport des personnes, effectu~e dans
celui des deux pays oji n'est pas 6tablie l'entreprise qui d~livre ces billets.

30 L'exemption d'imp6ts sur les revenus susmentionn~s restera en vigueur jusqu'h
ce qu'elle se trouve abolie du fait de sa dinonciation par l'une des Parties, notifie
moyennant pr6avis de six mois.

Veuillez agr6er, Monsieur le Ministre, etc.
(Sign{) Hj. J. PROCOPI.

Monsieur le Chambellan Flemming Lerche,
Ministre de Danemark.

Helsingfors.

No 2604
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II.

MINISTER

FOR FOREIGN AFFAIRS.

HELSINGFORS, January 12, 1931.
YOUR EXCELLENCY,

Our Governments being desirous of concluding an agreement for the reciprocal exemption
from taxation of income derived from shipping undertakings in either of the respective countries
by means of ships owned or navigated by persons or companies domiciled in the other country.
I have the honour to inform you that the Finnish Government agrees to the following provisions:

(I) Shipping undertakings domiciled in Denmark, the vessels of which call at Finnish
ports to load or unload cargo or to take on board or land passengers there shall in future
be exempt in Finland from the payment of the tax on income or profits accruing from the
operation of such vessels.

Similarly, shipping undertakings domiciled in Finland the vessels of which call at
Danish ports to load or unload cargo or to take on board or land passengers there shall
in future be exempt in Denmark from the payment of the tax on income or profits accruing
from the operation of such vessels.

(2) Income or profits from the vessels shall also include income or profits derived
from the sale of passenger tickets in the country in which the company issuing them is
not domiciled.

(3) The exemption from taxation of the above-mentioned income shall remain
in force until cancelled by denunciation by either of the parties at six months' notice.

I have, etc.
(Signed) Hj. J. PROCOPt.

His Excellency M. Flemming Lerche, Chamberlain,
Royal Danish Minister,

Helsingfors.

No. 2604





N ° 26o5.

AUTRICHE ET BELGIQUE

Declaration additionnelle ]a Conven-
tion d'extradition du 1 2 janvier
188i. Signe ' Vienne, le
1,r de'cembre j93o.

AUSTRIA AND BELGIUM

Additional Declaration to the Extra-
dition Convention of January 12,

s88j. Signed at Vienna, Decem-
ber j, 193o.
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No 2605. -- DECLARATION 1 ADDITIONNELLE A LA CONVENTION
D'EXTRADITIONI DU 12 JANVIER 1881 ENTRE L'AUTRICHE ET
LA BELGIQUE. SIGNRE A VIENNE, LE Ier DtCEMBRE 1930.

Texte officiel /ran~ais communiqu'd par le ministre des Af/aires dtrang~res de Belgique. L'enregistrement
de cette ddclaration a eu lieu le 4 fdvrier 1931.

LE GOUVERNEMENT DE SA MAJESTE LE Rol DES BELGES et LE GOUVERNEMENT FIDE RAL DE

LA RIPUBLIQUE D'AUTRICHE,. ayant jug6 utile d'6tendre le domaine de l'aide judiciaire reciproque
au moyen d'une d6claration additionnelle A la Convention d'extradition belgo-autrichienne, du
12 janvier 1881, sont convenues des dispositions suivantes

Article premier.

En matire p6nale non politique, lorsque le gouvernement de l'un des deux pays jugera neces-
saire la notification d'un acte de proc6dure ou d'un jugement & un individu r6sidant sur le territoire
de l'autre pays, la pice transmise directement au ministre de la Justice de ce dernier Etat, soit
par le Ministre de la Justice de l'autre Partie contractante, soit par l'agent diplomatique ou consu-
laire de cette Partie, sera signifi~e a personne, d'apr~s les r~gles en vigueur dans l'Etat requis, par
les soins d'un officier competent et le documentconstatant la notification sera envoy6 par la m~me
vole au Gouvernement requ~rant sans restitution des frais.

Si la piece a 6t6 transmise en double exemplaire, l'attestation de notification devra se trouver
sur l'un des doubles on y 8tre annex~e.

Article 2.

La disposition qui prcede ne s'oppose pas ce que les actes judiciaires dont il s'agit soient
adress6s par l'autorit6 requ~rante au destinataire par la voie de la poste.

Article 3.

Les conmissions rogatoires pr~vues A l'article XIII de la convention d'extradition du
12 janvier 1881, de m~me que les demandes de communication de pices de conviction ou de
documents dont il s'agit a l'article XV de cette convention feront l'objet de correspondances
directes entre les ministres de la Justice des deux Etats contractants.

Toutefois, en cas d'urgence, les autorit~s judiciaires des deux pays seront autoris6es A adresser
directement, au besoin par voie t~l~graphique, A l'autorit6 competence de l'autre partie, les demandes

Entr6e en vigueur le 8 janvier 1931.
2 DE MARTENS, Nouveau Recueil gdndral de Traitds, deuxi~me s~rie, tome VI, page 684.



1931 League of Nations - Treaty Series. 39

1 TRADUCTION. - TRANSLATION.

No. 2605. - ADDITIONAL DECLARATION 2 TO THE EXTRADITION
CONVENTION 3 OF JANUARY 12, I881, BETWEEN AUSTRIA AND
BELGIUM. SIGNED AT VIENNA, DECEMBER ist, 1930.

French official text communicated by the Belgian Minister for Foreign Affairs. The registration of
this Declaration took place February 4, 1931.

THE. GOVERNMENT OF His MAJESTY THE KING OF THE BELGIANS and THE FEDERAL GOVERN-
MENT OF THE AUSTRIAN REPUBLIC, considering it desirable to extend the scope of reciprocal legal
assistance by an additional Declaration to the Extradition Convention between Belgium and
Austria of January 12, 1881, have agreed upon the following provisions

Article i.

In non-political criminal matters, should the Government of one of the two countries consider
it necessary to notify a person resident in the territory of the other State of a judicial act or of a
sentence, the document transmitted direct to the Minister of Justice of that State, either by the
Minister of Justice of the other Contracting Party or by the consular or diplomatic agent of that
Party, shall be served in person upon the recipient, in accordance with the regulations in force in
the State applied to, through the medium of a competent official, and the document proving notifi-
cation shall be sent by the same means to the applicant Government without refund of expenses.

If a document is sent in duplicate the certificate of notification must appear on one of the
copies or be annexed thereto.

Article 2.

The foregoing provision does not preclude the sending of the legal documents referred to by
the applicant authority direct by post to the addressee.

Article 3.

The Ministers of Justice of the two Contracting States shall communicate direct with one
another with regard to the letters of request mentioned in Article XIII of the Extradition Convention
of January 12, 1881, and also with regard to requests for the communication of articles serving as
proof of the crime or the documents referred to in Article XV of the said Convention.

Nevertheless, in urgent cases the judicial authorities of the two countries shall be authorised
to make the requests for legal assistance referred to in the first paragraph of the present Article

1 Traduit par le Secr6tariat de la Soci~t6 des
Nations, h titre d'information.

2 Came into force, January 8, 1931.
3 British and Foreign State Papers, Vol. 72, page

1 Translated by the Secretariat of the League
of Nations, for information.
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d'aide judiciaire dont il est question au premier alinia du pr6sent article. Ces demandes et les pices
relatives . leur execution seront toujours renvoy~es par l'entremise des ministres de la Justice.

Article 4.

Les demandes d'aide judiciaire vis~es soit par la Convention d'extradition du 12 janvier 1881,
soit par le present accord, les pi~ces y annex6es, ainsi que celles constatant la suite qui y aura 60
donn~e, de m~me que les documents A produire A l'appui des demandes d'extradition seront r~dig~es,
soit en langue allemande, soit en langue fran~aise ou accompagn~es d'une traduction dans une de
ces langues.

Article 5.

La pr6sente d6claration entrera en vigueur dix jours apr~s sa publication dans les formes
prescrites par la l6gislation des deux pays ; elle aura la mme dur~e que la convention d'extradition
du 12 janvier 1881 A laquelle elle se rapporte.

En foi de quoi les plinipotentiaires dfiment autoris~s A cet effet, ont sign6 le present accord
et l'ont revtu de leur cachet.

Fait en double exemplaire, h Vienne, le Ier d~cembre 1930.

(L. S.) (Signd) R. LEGHAIT. (L. S.) (Signd) SEIPEL.

No 2605



1931 League of Nations - Treaty Series. 41

direct to the competent authority of the other Party, if necessary by telegraph. These requests
and the documents relating to their execution shall always be returned through the medium of the
Ministers of Justice.

Article 4.

The requests for legal assistance referred to either in the Extradition Convention of January 12,
1881, or in the present Agreement, the documents annexed thereto, and also the documents stating
the action subsequently taken and those in support of the requisition for extradition, shall be
drawn up either in German or in French, or accompanied by a translation in one of these languages.

Article 5.

The present Declaration shall enter into force ten days after its publication in the manner
prescribed by the laws of the two countries. It shall have the same duration as the Extradition
Convention of January 12, 1881, to which it refers.

In faith whereof the Plenipotentiaries, duly authorised for the purpose, have signed the present
Agreement and have thereto affixed their seals.

Done in duplicate at Vienna, December I, 1930.

(L. S.) (Signed) R. LEGHAIT. (L. S.) (Signed) SEIPEL.

No. 2605
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AUTRICHE ET BELGIQUE
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AUSTRIA AND BELGIUM

Declaration regarding
Legal Assistance in
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Vienna, December i,
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Civil and
Signed at

193o.
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No 2606. - DECLARATION ENTRE L'AUTRICHE ET LA BELGIQUE,
CONCERNANT L'AIDE JUDICIAIRE RECIPROQUE EN MATItRE
CIVILE ET COMMERCIALE. SIGNItE A VIENNE, LE er DPCEMBRE
1930.

Texte officiel /ranais communiqud par le ministre des A faires dtrang~res de Belgique. L'enregistrement
de cette ddclaration a eu lieu le 4 /dvrier 1931.

LE GOUVERNEMENT DE SA MAJESTt LE RoI DES BELGES et LE GOUVERNEMENT FEDERAL DE
LA RtPUBLIQUE D'AuTRICHE, d~sireux de r~gler les mesures d'ex~cution de certaines dispositions
de la Convention 1 internationale sur Ia proc6dure civile conclue h La Haye le 17 juillet 1905, dont
la Belgique et l'Autriche sont parties, sont convenus de ce qui suit

Article premier.

Les demandes d'exequatur des condamnations aux frais et d~pens du proc~s pr6vues aux
articles 18 et 19 de la Convention internationale sur la procedure civile conclue h La Haye le 17 juillet
1905 seront adress~es, au ministre de la Justice de l'Etat oii l'ex6cution est poursuivie, soit par la
voie diplomatique, soit par le ministre de la Justice de 1'autre Etat, soit directement par la partie
int~ress6e.

La m~me r~gle s'applique aux decisions judiciaires par lesquelles le montant des frais du proc~s
est fix6 ult6rieurement.

A rticle 2.

Les actes j udiciaires ou extraj udiciaires en mati~re civile et commerciale h notifier ou h signifier
dans l'un des deux Etats contractants seront transmis au ministre de la Justice de cet Etat, soit
par le ministre de ]a Justice de l'autre Partie contractante, soit par l'agent diplomatique ou consu-
laire de cette Partie.

Les m~mes autorit~s correspondront directement entre elles pour les communications ult~rieures
relatives h ces notifications ou significations.

Lesdits actes pourront 6galement 6tre adress6s par I'autorit6 compdtente au destinataire,
par la voie de la poste.

La signification des actes judiciaires et extrajudiciaires par voie de contrainte ne pourra donner
lieu h remboursement de frais que si ce mode de signification a 6t6 r~clam6 express~ment par
I'autorit6 requ~rante.

' DE MARTENS, Nouveau Recuei gdndral de Traitds, troisi~me s~rie, tome II, page 243.
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1 TRADUCTION. - TRANSLATION.

No. 26o6. -- DECLARATION BETWEEN AUSTRIA
REGARDING RECIPROCAL LEGAL ASSISTANCE
COMMERCIAL MATTERS. SIGNED AT VIENNA,
1930.

AND BELGIUM
IN CIVIL AND

DECEMBER Ist,

French oficial text communicated by the Belgian Minister for Foreign Agfairs. The registration of
this Declaration took place February 4, 1931.

THE GOVERNMENT OF His MAJESTY THE KING OF THE BELGIANS and THE FEDERAL GOVERN-
MENT OF THE AUSTRIAN REPUBLIC, desirous of determining the measures to give effect to certain
provisions of the International Convention 2 on Civil Procedure concluded at The Hague
on July 17, 1905, to which Belgium and Austria are Parties, have agreed as follows

Article i.

The requests for orders (exequatur) enforcing foreign condemnations in costs and legal expenses,
mentioned in Articles 18 and 19 of the International Convention on Civil Procedure concluded at
The Hague on July 17, 1905, shall be addressed to the Minister of Justice of the State wherein
enforcement is sought either through the diplomatic channel, or by the Minister of Justice of the
other State, or direct by the interested party.

The same rule shall apply to judicial decisions subsequently fixing the amount of legal costs.

Article 2.

Judicial or extra-judicial documents in civil and commercial matters to be notified or served
in one of the two contracting States shall be transmitted to the Minister of Justice of that State
either by the Minister of Justice of the other Contracting Party or by the consular or diplomatic
agent of the said Party.

These authorities shall correspond direct with one another with regard to subsequent
communications relating to such notifications or services.

The said documents may also be sent by the competent authority direct by post to the addressee.

Repayment of expenses occasioned by the compulsory service of judicial and extra-judicial
documents may not be claimed, except where this form of service was expressly requested by the
applicant authority.

Traduit par le Secretariat de la SociWt6 des I Translated by the Secretariat of the League
Nations, 4 titre d'information. of Nations, for information.

- British and Foreign State Papers, Vol. 99, page 99o.
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Article 3.

Les commissions rogatoires en matire civile .et commerciale et les actes dresses en execution
de ces d6l~gations feront l'objet de correspondances directes entre les ministres de la Justice des
deix Etats contractants.

Toutefois, en cas d'urgence, les autoritds j udiciaires des deux pays seront autoris~es A adresser
directement, au besoin par vole t~lkgraphique, I'autorit6 comptente de l'autre Partie, les deman-
des d'aide judiciaire dont il s'agit au premier alin~a du prdsent article. Ces demandes et les pi~ces
relatives A leur execution seront toujours renvoy~es par l'entremise des ministres de la Justice.

Article 4.

Les documents judiciaires et extra-judiciaires visas dans les articles premier et 3 du pr6sent
accord et les communications s'y rapportant, ainsi que celles vis~es & l'article 2 du present accord
seront ridig~s soit en langue allemande, soit en langue fran~aise, ou accompagn6s d'une traduction
dans une de ces langues.

Article 5.

La Convention, internationale sur la procedure civile conclue h La Haye, le 17 juillet 1905,
continuera, en tant que le present accord n'y d~roge pas, & r~gler les rapports des deux Etats
contractants sur les matires au sujet desquelles elle dispose.

Article 6.

La prdsente dclaration entrera, en vigueur dix jours a rs sa publication dans les formes
prescrites par la lgislation des deux pays ; elle cessera ses etets a 1'expiration d'un ddlai de trois
mois A compter du jour out l'une des Parties contractantes l'aura d~noncde.

En foi de quoi les plknipotentiaires, dfiment autoriss & cet effet, ont sign6 le present accord
et I'ont revtu de leur cachet.

Fait en double exemplaire h Vienne, le jer ddcembre 1930.

(L. S.) (Signd) R. LEGHAIT. (L. S.) (Signd) SEIPEL.
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Article 3.

The Ministers of Justice of the two contracting States shall communicate direct with one
another with regard to letters of request in civil and commercial matters and the documents drawn
up in execution thereof.

Nevertheless, in urgent cases the judicial authorities of the two countries shall be authorised
to submit the requests for legal assistance referred to in the first paragraph of the present Article
direct to the competent authority of the other Party, if necessary by telegraph. These requests and
the documents relating to their execution shall always be returned through the medium of the
Ministers of Justice.

Article 4.

The judicial and extra-j udicial documents referred to in Articles i and 3 of the present Agreement
and the communications relating thereto as well as those mentioned in Article 2 of the present
Agreement shall be drawn up either in German or in French, or accompanied by a translation in
one of these languages.

!Article 5.

The International Convention on Civil Procedure concluded at The Hague on July 17, 1905,
shall continue to govern the relations between the two contracting States in all matters which it
regulates, in so far as it is not affected by the present Agreement.

Article 6.

The present declaration shall enter into force ten days after its publication in the manner
prescribed by the laws of the two countries ; it shall cease to take effect on the expiry of a period
of three months from the date on which it shall be denounced by either of the Contracting Parties.

In faith whereof the Plenipotentiaries, duly authorised for this purpose, have signed the present
Agreement and have thereto affixed their seals.

Done in duplicate at Vienna, December I, 1930.

(L. S.) (Signed) R. LEGHAIT. (L. S.) (Signed) SEIPEL.
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2607. - CONVENTION 1 BETWEEN HIS MAJESTY AND THE PRESIDENT
OF THE NATIONAL GOVERNMENT OF THE REPUBLIC OF CHINA
FOR THE RENDITION OF WEIHAIWEI AND AGREEMENT
REGARDING CERTAIN FACILITIES FOR HIS MAJESTY'S NAVY
AFTER RENDITION. SIGNED AT NANKING, APRIL 18, 1930.

Texte officiel anglais communiqud par le secrdtaire d'Etat aux Ahfaires itrang0tes de Sa Majesd en
Grande-Bietagne. L'enregistrement de cette convention a eu lieu le 6 /dvrier 1931.

I.

CONVENTION FOR THE RENDITION OF WEIHAIWEI.

His MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA, and HIS EXCELLENCY, THE PRESIDENT OF THE NATIONAL

GOVERNMENT OF THE REPUBLIC OF CHINA, desiring that the territory of Weihaiwei leased by
China to His Britannic Majesty under the Convention 2 of the Ist July, 1898, should be restored
in full sovereignty to China, have resolved to conclude a Convention for that purpose and to
that end have appointed as their Plenipotentiaries :

HIS MAJESTY THE KING OF GREAT BRITAIN, IRELAND AND THE BRITISH DOMINIONS BEYOND THE

SEAS, EMPEROR OF INDIA:

FOR GREAT BRITAIN AND NORTHERN IRELAND:

Sir Miles Wedderburn LAMPSON, K.C.M.G., C.B., M.V.O., His Majesty's Envoy Extra-
ordinary and Minister Plenipotentiary to the Republic of China ;

HIS EXCELLENCY THE PRESIDENT OF THE NATIONAL GOVERNMENT OF THE REPUBLIC OF CHINA:

Dr. Chengting T. WANG, Minister for Foreign Affairs-of the Republic of China;

Who having communicated their full powers, found in good and due form, have agreed as
follows

Article i.

The territory of Weihaiwei, as delimited by the boundary stones fixed by the boundary
Commission of 1899-19o, comprising a belt of land io English miles wide along the entire

1 L'6change des ratifications a eu lieu h Nankin, le ler octobre 1930.
2 DE MARTENS, Nouveau Recueil gdndral de Traitds, deuxi~me s6rie, tome XXXII, page 90.
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1 TRADUCTION. - TRANSLATION.

No 2607. - CONVENTION 2 ENTRE SA MAJESTP ET LE PRRSIDENT
DU GOUVERNEMENT NATIONAL DE LA RtPUBLIQUE DE.
CHINE POUR LA RtTROCESSION DE WEIHAIWEI, ET ACCORD
CONCERNANT CERTAINES FACILITP-S CONCIZDIMES A LA
MARINE DE SA MAJESTt APRPS LA RP-TROCESSION. SIGNItS
A NANKIN, LE 18 AVRIL 1930.

English official text communicated by His Majesty's Secretary of State for Foreign A fairs in
Great-Britain. The registration of this Convention took place February 6, 1931.

I.

CONVENTION POUR ILA RtTROCESSION DE WEIHAIWEI

SA MAJESTt LE ROI DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES, et SON EXCELLENCE LE PRIISIDENT DU GOUVERNEMENT

NATIONAL DE LA RP-PUBLIQUE DE CHINE, d~sireux que le territoire de Weihaiwei, donn6 A bail par
la Chine A Sa Majest6 britannique, en vertu de la Convention 3 du ier juilet 1898, soit restitu6 en
pleine souverainet6 A la Chine, ont ddcid6 de conclure une convention A cet effet et ont d6sign6,
A cette fin, pour leurs pl6nipotentiaires :

SA MAJESTt LE Roi DE GRANDE-BRETAGNE, D'IRLANDE ET DES TERRITOIRES BRITANNIQUES AU

DELA DES MERS, EMPEREUR DES INDES :

POUR LA GIANDE-BRETAGNE ET L'IRLANDE Du NORD

Sir Miles Wedderburn LAMPSON, K.C.M.G., C.B., M.V.O., envoy6 extraordinaire et ministre
p]6nipotentiaire de Sa Majest6 auprbs de ]a R~pub]ique de Chine ;

SON EXCELLENCE LE PR1tSIDENT DU GOUVERNEMENT NATIONAL DE LA R] PUBLIQUE DE CHINE:

D r Chengting T. WANG, ministre des Affaires 6trangbres de ]a R~publique de Chine ;

Qui, apr~s s'6tre comrnuniqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme, sont
convenus de ce qui suit :

Article Premier.

Le territoire de Weihaiwei, tel qu'il est d6limit6 par les bornes posies par la Commission de
ddimitation de 1899-19o, comprenant une bande de terre d'une largeur de dix milles anglais

1 Traduit par le Secretariat de ]a Soci6t6 des ' Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Nanking, October 1, 1930.

3 British and Foreign State Papers, Vol. 9o, page 16.
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coastline of the Bay of Weihaiwei and including Liukungtao and all other islands in the Bay
of Weihaiwei, is hereby returned by His Britannic Majesty to the Republic of China.

Article 2.

The Convention for the lease of Weihaiwei, concluded on the Ist July, 1898, is hereby abrogated.

Article 3.

The British garrison now stationed in the territory of Weihaiwei, including Liukungtao, shall
be withdrawn within one month from the date of the coming into force of the present Convention.

Article 4.

The Government of the United Kingdom of Great Britain and Northern Ireland will hand over
to the National Government of the Republic of China such archives, register, title deeds and other
document s in the possession of the British Administration in Weihaiwei as may be useful for the
transfer of the administration, as well as those that may be useful for the subsequent administration
of the territory by the National Government.

Article 5.

The Government of the United Kingdom will present to the Nattlonal Government of the
Republic of China all lands and buildings in the territory of Weihaiwei belonging to the
first-named Government.

Aiticle 6.

The Government of the United Kingdom will hand over to the National Government of the
Republic of China, without compensation, all works and purchases, including the steam launch
"Gallia, "made under the special levy in respect of the Victory Pier and the Wukou Improvement
Scheme.

Article 7.

The Government of the United Kingdom will present to the National Government of the
Republic of China the Chef oo-Weihaiwei cable and the Government stores, including those detailed
in Annex I.

Article 8.

The Government of the United Kingdcm will hand over to the National Government of the
Republic of China, free of charge, the Civil Hospitals at Port Edward and Wenchuantang, including
land and building and present equipment.

Article 9.

The Government of the United Kingdom will return to the National Government of the Republic

of China all land previously owned by the Chinese Government on Liukungtao, together with the
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tout le long de la c6te de la baje de Weihaiwei, ainsi que Liukungtao et toutes les autres ies de
ladite baie, est, par la pr6sente convention, rftrocd6 par Sa Majest6 britannique A la R~publique
de Chine.

Article 2.

La Convention relative au bail de Weihaiwei, conclue le jer juillet 1898, cst abrogde par ]a
pr~sente convention.

Article 3.

La garnison britannique actuellement stationn6e sur le territoire de Weihaiwei, y conpris
Liukungtao, sera retiree dans un d~lai d'un mois A dater de l'entr~e en vigueur de la pr6sente
convention.

Article 4.

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord remettra au
Gouvernement national de la Rdpublique de Chine les archives, registres, titres, et autres documents
en ]a possession de I'Administration britannique de Weihaiwei, qui peuvent &tre utiles pour le trans-
fert de l'administration ou pour 'administration ult~rieure du territoire par le Gouvernement
national.

Aiticle 5.

Le Gouvernement du Royaume-Uni remettra au Gouvernement national de ]a R6publique
de Chine tous les terrains et immeubles, sis dans le territoire de Weihaiwei, qui appartiennent au
premier de ces gouvernements.

Article 6.

Le Gouvernement du Royaume-Uni remettra, sans indemnit6, au Gouvernement national de I a
Rdpublique de Chine, tous les travaux effectuds avec les fonds provenant de l'imp6t spdcial per~u
pour la construction de ((Victory Pier)) et l'exdcution du Wukou Improvement Scheme, ainsi que
les biens achetds avec Iesdits fonds, y compris la vedette a vapeur (( Gallia .

Article 7.

Le Gouvernement du Royaume-Uni remettra au Gouvernement national de la R~publique
de Chine le chble Tchefou-Weihalwei et les stocks du Gouvernement, y compris ceux sp6cifi6s
I'annexe I.

Article 8.

Le Gouvernement du Royaume-Uni remettra gratuitement au Gouvernement national de la
Rdpublique de Chine les h6pitaux civils de Port-Edward et Wentchuantang, y compris les terrains,
les immeubles et le materiel existant.

Article 9.
Le Gouvernement du Royaume-Uni restituera au Gouvernement national de la R6publique de

Chine toutes les terres dont le Gouvernement chinois 6tait ant~rieurement possesseur a Liukungtao,
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buildings thereon, and will further hand over all the land subsequently acquired by purchase
and all Crown leases in respect of sites on that island with the reversionary interest in the
buildings on the land so leased.

Article Io.

The transfer of the Administration of Weihaiwei and the transfer of public properties in the
said territory, as well as of other matters under the present Convention, shall take place on the day
of coming into force of the said Convention.

Article ii.

When the National Government of the Republic of China assumes the administration of the
territory of Weihaiwei after rendition, the existing regulations, including land and house tax, sanitary
and building regulations, and policing will as far as possible be maintained.

Article 12.

All documents of title to land, deeds of conveyance and mortgage and Chihchao under the
British Weihaiwei Waste Land Ordinance No. 6 of 1919, issued to Chinese owners by the British
Administration of Weihaiwei in the form prescribed within the territory of Weihaiwei, shall, subject
to the terms contained therein, be recognised as being of the same validity as during the British
administration, unless the documents of title are contrary to Chinese law making revision or issue
of additional documents of title necessary.

Article 13.

All documents of title to land issued to persons other than Chinese by the British Administration
of Weihaiwei in the prescribed form shall be exchanged for Chinese deeds of perpetual lease in the
same form as those recently issued by the Chinese authorities to foreign lot holders in the former
British Concession at Chinkiang, a registration fee of $i.oo per mow being charged.

All leases issued by the British Administration of Weihaiwei will be recognised by the National
Government of the Republic of China.

If the National Government of the Republic of China should decide to close the port of Weihaiwei
to foreign residence and trade, with a view to utilising it exclusively as a naval base, the interests
of the foreign property owners and lease-holders will be bought out at a fair compensation to be
agreed upon between the Governments of China and the United Kingdom, who will appoint a joint
commission for determining the amount of this compensation in each case.

Article 14.

The National Government of the Republic of China will maintain the existing public services,
employing such staff as it may select, including particularly the telephone service on the mainland
and connection with the island and the telegraph service between Weihaiwei mainland and island
and Chefoo.
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ainsi que les 6difices construits sur ces terres; il lui remettra, en outre, toutes les terres acquises
ult~rieurement par voie d'achat, tous les baux de ]a Couronne relatifs A des lieux sis en ladite fle,
ainsi que le droit de reversion en ce qui concerne les 6difices construits sur les terres ainsi donn~es
A bail.

Article io.

Le transfert de I'administration de Weihaiwei et des biens du domaine public sis dans ledit
territoire, ainsi que pour toutes autres matires pr6vues par la pr6sente convention, aura lieu le
jour de 1'entr6e en vigueur de celle-ci.

Article II.

Lorsqu'il assumera ]'administration du territoire de Weihaiwei apr~s ]a r~trocession, le Gouver-
nement national de la R~publique de Chine maintiendra, autant que possible, les r glements en
vigueur, y compris l'imp6t sur la proprift6 bAtie et non bAtie, les r glements en mati~re d'hygi~ne
et de constructions, ainsi que les mesures de police.

Article 12.

Tous les titres ayant trait A la propri~t6 du sol, actes translatifs de proprit6 et constitutifs
d'hypoth.que et Chihchao, pr6vus par la British Weihai'wei Waste Land Ordinance No 6, de
1919, qui auront 6t6 d~livr~s A des propriftaires chinois par l'administration britannique de Wei-
haiwei en ]a forme prescrite dans le territoire de Weihaiwei, seront, sous r~serve des dispositions
desdits actes, reconnus comme ayant la m6me validit6 que pendant l'administration britannique,
A moins que les actes en question, en 6tant contraires A I a lgislation chinoise, ne rendent ncessaire
une revision ou la d6livrance de titres suppl6mentaires.

Article 13.

Tous les titres ayant trait iL la propri6t6 du sol, d~livr~s, en Ia forme prescrite, h des personnes
autres que les Chinois par l'Administration britannique de Weihaiwei seront 6chang~s contre des
titres chinois de bail perp~tuel en la inme forme que ceux r6cemment dlivr~s par les autorit~s
chinoises aux possesseurs 6trangers de lots de terre dans l'ancienne concession britannique de
Chinkiang, moyennant perception d'un droit d'enregistrement de $i par mow.

Tous les baux accord6s par l'Administration britannique de Weihaiwei seront reconnus par le
Gouvernement national de I a R6publique de Chine.

Au cas oii le Gouvernement national de ]a R~publique de Chine diciderait de fermer le port de
Weihaiwei aux residents et aux commer.ants 6trangers, en vue de l'utiliser exclusivement comme
base navale, les droits des propri~taires et des preneurs A bail (( lease-holders ))) 6trangers seront
rachet~s moyennant une juste indemnit6 A fixer d'un commun accord entre le Gouvernement
chinois et le Gouvernement du Royaume-Uni, qui d6signeront une commission mixte pour deter-
miner le montant de ladite indemnit6 dans chaque cas.

Article 14.

Le Gouvernement national de ]a R~publique de Chine maintiendra, avec un personnel de son
choix, les services publics existants, y compris notamment le service t6l~phonique sur le continent
et la liaison avec 1File, ainsi que le service t ] graphique entre Weihaiwei (continent et ile) et Tchefou.
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Article 15.

All decisions of the British Weihaiwei High Court or magistrates' courts pronounced before
rendition shall be considered after rendition to have the same force and effect as if they were decisions
rendered by Chinese courts of justice.

Article 16.

The National Government of the Republic of China will, unless and until they decide to close the
port of Weihaiwei and reserve it exclusively as a naval base, maintain it as an area for international
residence and trade, including within such area all places in which foreign property owners and
lease-holders are at present located.

Article 17.

Pending the enactment and general application of the laws regulating the system of local
self-government in China, the Chinese local authorities will ascertain the views of the foreign residents
at Weihaiwei in such municipal matters as may directly affect their welfare and interests.

Article 18.

The National Government of the Republic of China will, unless and until they decide to close
the port of Weihaiwei and reserve it exclusively as a naval base, lease to the Government of the
United Kingdom free of charge for a period of 30 years, with option of renewal by the holders,
certain land and buildings in the territory of Weihaiwei, as detailed in Annex II, for the requirements
of the British Consulate and the public interests of the residents.

Article ig.

Existing aids to navigation, i. e., light-houses, mark-buoys, storm-signals, &c., shall be
transferred to the National Government of the Republic of China free of charge, and shall be
maintained in the future by the competent Chinese authorities, who shall administer the harbour
in the same way as at the open ports of China.

Alticle 20.

The present Convention shall be ratified, and ratifications thereof shall be exchanged at Nanking
on or before the first day of October, 1930, which is the first day of the tenth month of the nineteenth
year of the Republic of China.

It shall come into force from the date of the exchange of ratifications.

In faith whereof the above-named Plenipotentiaries have signed the present Convention in
duplicate and have affixed thereto their seals.

Done at Nanking this eighteenth day of April, nineteen hundred and thirty, corresponding
to the eighteenth day of the fourth month of the nineteenth year of the Republic of China.

(Seal.) Miles W. LAMPSON.

(Seal.) Chengting T. WANG.
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Article 15.

Toutes les dcisions rendues, avant la r6trocession, par la Haute Cour britannique ou par les
tribunaux de magistrats britanniques de Weihalwei auront, apr~s la r6trocession, la m~me force
et le mme effet que si elles avaient 6t6 rendues par des tribunaux chinois.

Article 16.

Le Gouvernement national de la Ripublique de Chine, i moins qu'il ne dcide de fermer le
port de Weihaiwei pour en faire exclusivement une base navale, le laissera ouvert au commerce
international et aux. rsidents 6trangers, y compris tous les lieux actuellement occup6s par des
propriftaires et preneurs a bail (e lease-holders )) 6trangers.

Article 17.

En attendant la promulgation et l'application g~n~rale de la ]6gislation r~glementant le syst~me
de 'autonomie locale en Chine, les autorit6s locales chinoises s'enquerront des vues des r6sidents
6trangers de Weihalwei pour toutes les questions d'ordre municipal affectant directement les
int~r~ts de ceux-ci.

Article I8.

Le Gouvernement national de ]a R~publique de Chine, A moins qu'il ne decide de fermer le
port de Weihaiwei pour en faire exclusivement une base navale, donnera gratuitement A bail au
Gouvernement du Royaume-Uni, pour une p6riode de trente ans, avec facult6 de renouvellement au
gr6 des preneurs, certains terrains et immeubles sis dans le territoire de Weihaiwei, comme il est
sp~cifi6 A l'annexe II, pour les besoins du consulat britannique et les intir~ts publics des r~sidents.

Article 19.

Toutes les aides h la navigation existantes, telles que phares, balises, signaux de temp~te,
etc. seront transferees gratuitement au Gouvernement national de la R~publique de Chine et seront
entretenues, A l'avenir, par les autorits chinoises comptentes, qui administreront le port de la
m~me manire que les ports ouverts de la Chine.

Article 20.

La pr~sente convention sera ratifi~e, et les ratifications seront 6chang6es at Nankin au plus ta d
le premier octobre mil neuf cent trente, premier jour du dixi~me mois de ]a dix-neuvi~me annie
de la R6publique de Chine.

La pr~sente convention entrera en vigueur a date de 1'6change des ratifications.

En foi de quoi les pl6nipotentiaires susnomm6s ont sign6 la pr~sente convention en double
expedition et y ont appos6 leurs sceaux.

Fait a Nankin, le dix-huit avril mil neuf cent trente, correspondant au dix-huiti6me jour du
quatri~me mois de la dix-neuvi~me annie de ]a R~publique de Chine.

(L. S.) Miles W. LAMPSON.

(L. S.) Chengting T. WANG.
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ANNEX I TO THE CONVENTION.

Stores to' be handed over to the Chinese Authorities,

Include the following :
Part of furniture in offices and houses.
Telegraph cable (island and mainland).
S.L. "Alexandra", two boats.
All lamps and posts in streets and stores for lamps which belong

Weihaiwei.
Sanitary carts and equipment.
Fire Engine.
Telephones, poles, insulators, wire and exchange.
Police uniforms (in use and in store).
Various police stores.
Cycles.
Rifles, etc. (in use by police), with ammunition.
Telephone cable (island and mainland).

to the 'Administration of

ANNEX II TO THE CONVENTION.

List of the Land and Buildings in the Territory of Weihaiwei to be Leased by the National Government
of the Republic of China to the Government of the United Kingdom of Great Britain and Northern Ireland.

The senior district cfficer's house, grounds and stables are to be leased for use as:[a consular
residence and the non-commissioned officers' mess and grounds for use as consular cffices.

The two foreign cemeteries, one in Port Edward and one in Liukungtao.
Block" A" of the former barracks is to be loaned for use as a British Club, provided, however, that,

in case the said club should cease to exist, the building shall revert to the National Government of the
Republic of China without compensation.

As regards the piece of waste land known as the parade ground, it is agreed that it shall continue
to be used as at present as an international recreation ground and golf course unless it is required for
public purposes, including port development, in which case the Chinese Administration undertakes
first to provide in lieu an equally suitable recreation ground and golf course elsewhere.

A map' showing the land and buildings above referred to, with the exception of the civil cemetery
on Liukungtao, is attached.

II.

AGREEMENT.

The Undersigned having been duly authorised by their respective Governments have-agreed

as follows

Article i.

The National Government of the Republic of China will loan to the Government of the United
Kingdom of Great Britain and Northern Ireland as a sanatorium and summer resort for the use of
His Britannic Majesty's Navy a certain number of buildings and facilities, as detailed in the Annex
attached hereto, on the island of Liukungtao in the Bay of Weihaiwei for a period of ten years,
with the option of renewal on the same terms by agreement or on such other terms as may be agreed
upon between the two Governments. Upon the termination of the period of the loan all the land
and buildings shall revert to the National Government.

1 Not reproduced in this Series.
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ANNEXE I DE LA CONVENTION

Stocks h remettre aux Autorit6s chinoises.

Ces stocks comprennent les 616ments suivants :

Une partie de l'ameublement des buireaux et maisons.
Le cable t6l6graphique (Ile et continent).
S. L. ((Alexandra ), deux bateaux.
Toutes les lampes et tons les r6verb~res des rues, ainsi que les magasins de lampes appartenant

it l'Administration de Weihaiwei.
Les fourgons sanitaires, mulets et 6quipements.
La pompe 'a incendie.
Les tdl~phones, poteaux, isolateurs, fils m~talliques et la centrale.
Les uniformes de police (en service ou en magasin).
Divers approvisionnements de la police.
Les v6locip6des.
Les fusils, etc. (utilis6s par la police) avec munitions.
Le cable t6lphonique (Ile et continent).

ANNEXE II DE LA CONVENTION

Liste des terrains et imineubles sis dans le territoire de Weihaiwel qui doivent Utre donn~s 4 bail
par le Gouvernement national de la R~publique de Chine au Gouvernement du Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord.

L'habitation, les terrains et les 6curies de l'officier sup6rieur du district doivent 6tre donn6s "t bail
pour servir de residence consulaire, et le mess et les terrains des sous-officiers, pour servir de bureaux
consulaires.

Les deux cimeti~res 6trangers, Fun it Port-Edward et l'autre h Liukungtao.
Le bloc A )) des anciennes casernes est destine a 8tre prWt6 pour 8tre utilis6 comme club britannique,

sous reserve toutefois qu'au cas oti ledit club cesserait d'exister, l'6difice ferait retour sans indemnit6
au Gouvernement national de la R6publique de Chine.

En ce qui concerne le terrain nu, d~nomm6 ( parade ground'), il est convenu qu'il continuera h
servir de terrain international de jeux et de golf, h moins qu'il ne soit n6cessaire pour des fins publiques,
y compris le d~veloppement du port, auquel cas l'Administration chinoise s'engage h fournir, au pr6alable
en remplacement, un autre terrain 6galement convenable de jeux et de golf.

Ci-joint' une carte indiquant les terrains et immeubles vis~s, h l'exception du cimetire civil de
Liukungtao.

II.

ACCORD

Les soussign~s, dfiment autoris~s par leurs gouvernementslrespectifs, sont convenus de ce

qui suit :

Article premier.

Le Gouvernement national de ]a R~publique de Chine pr~tera au Gouvernement du Royaume
Uni de Grande-Bretagne et d'Irlande du Nord, pour servir de sanatorium et de rsidence d'6t6 i
1'usage de la Marine de Sa Majest6 britannique, un certain nombre d'6difices et d'installations,
dcrits it 'annexe ci-jointe, situ6s sur File de Liukugtao dans la baie de Weihaiwei; ce prt sera
effectu6 pour une p~riode de dix ans avec facult6 de renouvellement aux m~mes conditions par
voie d'accord mutuel on h toutes autres conditions dont il pourra tre convenu entre les deux gouver-
nements. A l'expiration de la p6riode pour laquelle le pr~t aura W effectu6, tous les terrains et
immeubles feront retour au Gouvernement national.

I Non reproduite dans le present recueil.
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Article 2.

The National Government of the Republic of China will as far as possible maintain efficiently
the existing system of municipal services on Liukungtao (i. e., roads, wharves, police, sanitation
and lighting), conserve the existing forest, permit no brothels, permit the sale of no liquors or
intoxicants except in licensed premises, and maintain the present regulations as regards cultivation.
The National Government undertakes that, in the event of the sale, or grant of leases, of Government
land or buildings on Linkungtao, such conveyances or leases shall contain a clause enforcing the
observance of the above-mentioned stipulations.

Article 3.

i. His Britannic Majesty's ships and auxiliaries visiting Liukungtao and its waters during the
month of April to October, inclusive, will be accorded the use, after the Chinese Navy, of that
portion of the anchorage that has been dredged by His Britannic Majesty's Navy. Nevertheless,
in the event of war involving either His Britannic Majesty or the Chinese Republic, His Britannic
Majesty's ships or auxiliaries shall withdraw from Liukungtao water, in accordance with international
usage.

2. Ships of His Britannic Majesty's Navy will be accorded the privilege of towing targets
from the aforementioned anchorage to the sea, reasonable care being taken to avoid damage to
fishing nets.

3. During the period of the loan to the Government of the United Kingdom of a certain
number of buildings and facilities on Liukungtao, as stated in Article i of the present Agreement,
His Britannic Majesty's Navy will be accorded the privilege of landing men for drill or rifle practice
on Liukungtao after obtaining permission from the Chinese authorities, which will be given on
application, to be renewed yearly. In the event of local disturbances occurring, such privileges
may be temporarily foregone on representations being made by the local authorities.

Article 4.

The importing, storing, shipping and transhipping at Weihaiwei of stores of all kinds for the
purposes of His Britannic Majesty's Navy will be permitted according to the usage of the ports
open to foreign trade. The Government of the United Kingdom will not store arms or ammunition
on Liukungtao.

Article 5.

Existing buoys and moorings that have been laid by His Britannic Majesty's Navy in Weihaiwei
waters shall be transferred, free of charge to, and maintained by, the National Government of the
Republic of China for the use of His Britannic Majesty's Navy after the Chinese Navy. All these
buoys and moorings, however, may be removed from time to time as the Chinese naval or harbour
authorities may deem expedient.

Article 6.

The present Agreement shall be ratified, and ratifications thereof shall be exchanged at Nanking
on or before the first day of October, 1930, which is the first day of the tenth month of the nineteenth
year of the Republic of China.

It shall come into force on the date of the exchange of ratifications.
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Article 2.

Le Gouvernement national de I a R6publique de Chine continuera i assurer autant que possible
le bon fonctionnement des services municipaux actuels de Liukungtao (routes, wharfs, police,
hygi~ne et 6clairage) ; il conservera les for~ts existantes, interdira les maisons de prostitution,
a nsi que la vente des liqueurs et boissons alcooliques en dehors des locaux pour lesquels a W
d~livr&e une licence sp6ciale et maintiendra en vigueur les r6glements concemant l'agriculture.
Le Gouvernement national s'engage, en cas de vente ou de dation h bail de terrain ou immeubles
du domaine public de Liukungtao, h faire figurer, dans les actes translatifs de propri6t6 ou dans les
baux, une clause destine h assurer l'observation des stipulations susmentionn~es.

Article 3.

i. Les navires et les bAtiments auxiliaires de Sa Majest6 britannique visitant Liukungtao et
ses eaux au cours des mois d'avril A octobre inclusivement, pourront utiliser, aprs la marine
chinoise, la partie du mouillage dragu6e par la Marine de Sa Majest6 britannique. Toutefois, en cas
de guerre oji seraient impliqu~es Sa Majest6 britannique ou ]a R~publique chinoise, les navires et
bAtiments auxiliairs de Sa Majest6 britannique se retireront des eaux de Liukungtao, conformment
aux usages internationaux.

2. Il sera loisible h la Marine de Sa Majest6 britannique de remorquer des cibles depuis le
mouillage susmentionn6 jusqu'k la mer, en prenant les soins n&essaires pour 6viter d'endommager
les filets de p&zhe.

3. Pendant la p~riode pour laquelle auront ti pr&t s au Gouvemement du Royaume-Uni
un certain nombre d edifices et d'installations de Liukungtao, comme il est sp6cifi6 A l'article i du
present accord, il sera loisible h la Marine de Sa Majest6 britannique de d~barquer des hommes
A Liukungtao pour des manceuvres ou exercices de tir, apr s avoir obtenu l'autorisation des autorit~s
chinoises ; cette autorisation sera accord~e h la suite d'une demande qui devra 6tre renouvel~e chaque
ann&e. En cas de troubles locaux, il pourra 6tre renonc6 temporairement h ce privilege sur les
representations des autorit~s locales.

Article 4.

L'importation, I'emmagasinage, I'expedition et le transbordenient A Weihaiwei de stocks de
toute nature destines A la Marine de Sa Majest6 britannique seront autoris~s conform~ment aux
usages des ports ouverts au commerce 6tranger. Le Gouvenement du Royaume-Uni ne stockera
A Liukungtao ni armes ni munitions.

Article 5.

Les bou~es et les corps-morts mouill~s par la Marine de Sa Majest6 britannique dans ]es eaux
de Weihalwei seront transforms gratuitement au Gouvernement national de la R~publique de Chine
et entretenus par ses soins pour servir h l'usage de Ia Marine de Sa Majest6 britannique, apr~s
celui de Ia marine chinoise. Toutefois ces bou~es et corps-morts pourront 6tre retires de temps
A autre, comme bon semblera aux autorit~s chinoises de la marine et de la direction du port.

Article 6.

Le present accord sera ratifi6. Les ratifications seront 6chang6es A Nankin au plus tard le
premier octobre mil neuf cent trente, premier jour du dixi~me mois de la dix-neuvi~me ann&e de la
R~publique de Chine.

Le present accord entrera en vigueur A compter du jour de l'6change des ratifications.
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In faith whereof the undersigned Plenipotentiaries, duly authorised thereto, have signed-the
present Agreement in duplicate and have affixed thereto their seals.

Done at Nanking this eighteenth day of April, nineteen hundred and thirty, corresponding to
the eighteenth day of the fourth month of the nineteenth year of the Republic of China.

(Seal) Miles W. LAMPSON,

For the Government of the United Kingdom
of Great Britain and Northern Iieland.

(Seal) Chengting T. WANG,

For~the Nationel Goveinment of the
Republic of China.

ANNEX TO THE AGREEMENT.

List of facilities to be granted and Land and Buildings on Liukungtao to be leased to the Government
of the United Kingdom of Great Britain and Northern Ireland by the National Government of the Republic

of China.

i. Golf Club and golf club-house.
2. Royal naval canteen teahouse.
3. Naval cemetery.
4. Admiralty village.
5. Warrant officers' club and tennis courts.
6. Officers' and men's recreation grounds together with the buildings thereon and the hockey and

cricket grounds and tennis courts ; and the officers'" squash "courts.

7. That portion of the " hospital site," with buildings, &c., thereon, situated southward to the
road traversing the site about its centre, together with the Commander-in-Ch'ef's tennis courts,
as shown on the accompanying plan (marked ,, A").

8. Commander-in-Chief's office 61 and house adjoining 62.
9. United Services Club and garden 57.

io. Residences Nos. 52, 54, 55, 58, 59, 6o, 73 on plan with their gardens.
xi. Hospital 53, hospital store 50, residence for sick berth staff 49, and dynamo house 51.

12. Store-houses Nos. 70, 30-40, including 75, 47, 48, 68, 29(a), and two bays of No. 29, i. e., sufficient
for the storage of 6,ooo tons of coal.

13. Royal Naval canteen (temporarily, pending the provision by the National Government of the
Republic of a suitable building in lieu).

NOTE. - The numbers in brackets refer to the numbers on the plan (marked" B ") attached.
Joint use with the Chinese Navy of the following facilities, and land and buildings

(i) Rifle ranges, including land and buildings.
(2) Two artesian wells.
(3) Iron pier.

Also accommodation in cambr for naval coal lighters and facilities in respect.of coaling coolies.

As.regards the quarries to be handed over under the provisions of the Convention for the Rendition
of Weihaiwei, the.Government of the United Kingdom shall be permitted to obtain stone therefrom when
required free of cost.

I Two plans' (marked "A" and "B") showing the land and buildings, &c., above referred to are
attached.

Not reproduced in this Series.
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En foi de quoi les pl6nipotentiaires soussignrs, dfiment autoris6s a cet:effet, ont sign6 le present
accord en double expedition et y ont appos6 leurs sceaux.

Fait 5 Nankin, le dix-huit avril mil neuf cent trente, correspondant au dix-huiti~me jour du
quatri~me mois de la dix-neuvi~me anne de la Rrpublique de Chine.

(L. S.) Miles W. LAMPSON,

Pour le Gouvernement du Royaume- Uni
de Grande-Bretagne et d'Irlande du Nord.

(L. S.) Chengting T. WANG,

Pour le Gouvernement national
de la Republique de Chine.

ANNEXE A L'ACCORD

Etat des facilit6s a accorder et des terrains et immeubles de Liukugtao destin6s b 6tre donn6s h bail
au Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord par le Gouvernement

national de la Rdpublique de Chine.

i. Le club de golf et agolf club-house 1.

2. La maison de th6-cantine de la Marine royale.
3. Le cimeti~re de la Marine.
4. Le village de l'Amiraut6.
5. Le club et les courts de tennis des officiers non brevetds.
6. Les terrains de jeux des officiers et des hommes, avec les 6difices construits sur lesdits terrains,

les terrains de hockey et de cricket et les courts de tennis, ainsi que les a squash courts D des
officiers.

7. La partie de 1'a hospital site v, avec les 6difices, etc., qui y ont 6t6 construits, sise an sud de la
route qui traverse cet emplacement vers le centre, ainsi que les courts de tennis du commandant
en chef, tels qu'ils figurent sur le plan y annex6 (marqu6 a A D).

8. Le bureau du commandant en chef 6i et la maison attenante 62.
9. Le a United Services Club D et le jardin 57.

io. Les residences num6ros 52, 54, 55, 58, 59, 60, 73 du plan avec leurs jardins.
ii. L'h6pital 53, le magasin de l'h6pital 50, la r6sidence des infirmiers 49 et la centrale d'6nergie

(dynamo house) 51.
12. Les magasins num6ros 70, 30 4 40, y compris 75, 47, 48, 68, 29a et deux darses du numrro 29,

permettant de stocker 6.o00 tonnes de charbon.
13. La cantine de la Marine royale (h titre provisoire en attendant que lc Gouvernement national de

la R6publique fournisse, en remplacement, un 6difice convenable).

NOTE. - Les num6ros entre parentheses se r6f~rent aux numrros du plan (marqu6 ((B )) ci-annex6.
Usage en commun avec la marine chinoise des installations et des 6difices ci-apr~s sprcifi6s

I o Stand de tir, y compris terrains et immeubles
20 Deux puits art~siens
30 Jetre de fer.

En outre, emplacement pour docker les chalands h charbon de la marine et facilit6s pour les coolies
pr6pos6s h. la manipulation du charbon.

En ce qui concerne les carri6res qui doivent 6tre remises aux termes de la Convention pour la r6tro-
cession de Weihaiwei, il sera loisible au Gouvernement du Royaume-Uni d'obtenir gratuitement, en
cas de besoin, des pierres provenant desdites carrirres.

Ci-joint deux plans I (marqu6s ((Az et a B indiquent les terrains et immeubles etc. susvisrs).

1 Non reproduits dans le pr6sent recueil.
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ETATS-UNIS D'AMERJQUE, FRANCE,
GRANDE-BRETAGNE ET IRLANDE DU NORD

ainsi que toutes parties de l'Empire britannique
non membres separes de ]a Societe des Nations,

CANADA, AUSTRALI E, etc.

Traite international pour ]a limitation et ]a reduction
des armements navals, sign6 ' Londres, le 22 avril
1 93o, avec proces-verbal relatif au dep6t des ratifi-
cations, signe i Londres, le 27 octobre 1 93o, et
echange de notes concernant l'interpretation de
l'article j9 du traiti. Tokio, les 21 et 24 mai 193o,

et Londres, le 5 juin 193o.

UNITED STATES OF AMERICA, FRANCE,
GREAT BRITAIN AND NORTHERN IRELAND,

and all parts of the British Empire which are
not separate Members of the League of Nations,

CANADA, AUSTRALIA, etc.

International Treaty for the Limitation and Reduction
of Naval Armament, signed at London, April 22,
193o, with Proces-verbal of Deposit of Ratifications,
signed at London, October 27, 193o, and Exchange
of Notes regarding the Interpretation of Article 19

of the Treaty; Tokio, May 2j and 24, 1 93o, and
London, June 5, 193o.
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No 2608. - TRAITP_ INTERNATIO- No. 2608. - INTERNATIONAL
NAL x POUR LA LIMITATION TREATY 1 FOR THE LIMITA-
ET LA RE-DUCTION DES ARME- TION AND REDUCTION OF NA-
MENTS NAVALS. SIGNIP A LON- VAL ARMAMENT. SIGNED AT
DRES, LE 22 AVRIL 1930. LONDON, APRIL 22, 1930..

Textes officiels franais et anglais communiquds
par le secrdtaire d'Etat aux Aflaires trangdres
de Sa Majestd en Grande-Bretagne L'enregis-
trement de ce traitd a eu lieu le 6 fdvrier 1931.

Ce traitd a etd transmis au Secretariat par le
(( Department of State ) du Gouvernement des
Etats-Unis d'Amirique, le 19 mars 1931

LE PR]PSIDENT DES ETATS-UNIS D'AMP-RIQUE,

LE PRESIDENT DE LA RtPUBLIQUE FRAN AISE,

SA MAJESTt LE Rol DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNIQUES

AU DELA DES MERS, EMPEREUR DES INDES, SA
MAJESTt LE Roi D'ITALIE et SA MAJESTIt
L'EMPEREUR DU JAPON,

Soucieux de pr6venir les dangers et de r~duire
les charges inh~rents h une rivalit6 d'armements,

Dsireux de faire progresser l'ceuvre com-
menc~e par la Conf6rence navale de Washington
et de faciliter la r~alisation progressive d'une
limitation et d'une r~duction g~n6rales des
armements,

Ont r~solu de conclure un trait6 pour la
limitation et la r6duction des armements navals,
et ont h cet effet d6sign6 pour leurs pl6nipoten-
tiaires

French and English official texts communicated by
His Maiesty's Secretary of State for Foreign
Aflairs in Great Britain. The registration of
this Treaty took place February 6, 1931.

This Treaty was transmitted to the Secreta-
riat by the Department of State of the Govern-
ment of the United States ofA merica, March 19,
1931.

THE PRESIDENT OF THE UNITED STATES OF

AMERICA, THE PRESIDENT OF THE FRENCH RE-

PUBLIC, HIS MAJESTY THE KING OF GREAT BRI-
TAIN, IRFLAND AND THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA, HIS
MAJESTY THE KING OF ITALY, and HIS MAJESTY

THE EMPEROR OF JAPAN,
Desiring to prevent the dangers and reduce the

burdens inherent in competitive armaments,
and

Desiring to carry forward the work begun by
the Washington Naval Conference and to facili-
tate the progressive realization of general limi-
tation and reduction of armaments,

Have resolved to conclude a Treaty for the
limitation and reduction of naval armament,
and have accordingly appointed as their Pleni-
potentiaries :

I DEPOT DES RATIFICATIONS:
ETATS-UNIS D'AMP-RIQUE .
ROYAUME-UNI .......
CANADA . ..........
AUSTRALIE ............
NOuVELLE-ZtLANDE. . . . 27
UNION SUD-AFRICAINE . .
INIO SUD-.RICIE .. ..
JAPON .... ..........

ETAT LIBRE D'IRLANDE . . { le

Londres, le
octobre 1930.

Londres, le
31 d6c. 1930.

'DEPOSIT OF THE RATIFICATIONS:
UNITED STATES OF AMERICA

UNITED KINGDOM ....
CANADA ............
AUSTRALIA ........ . London,
NEW ZEALAND ..... . ber 27,
UNION OF SOUTH AFRICA'.

INDIA ... ...........
JAPAN .............

IRISH FREE STATE { London,I.... bet 31,

Octo-
1930.

)ecem-
1930.
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LE PRtSIDENT DES ETATS-UNIS D'AMIiRIQUE

Henry L. STIMSON, secr~taire d'Etat ;
Charles G. DAWES, ambassadeur pros la

Cour de St-James ;
Charles Francis ADAMS, secrdtaire pour la

Marine ;
Joseph T. ROBINSON, S~nator de 1'Etat

d'Arkansas ;
David A. REED, S~nator de 1'Etat de

Pennsylvanie :
Hugh GIBSON, Ambassadeur en Belgique;
Dwight W. MORROW, Ambassadeur au

Mexique ;

LE PRIISIDENT DE LA RPPUBLIQUE FRAN4AISE:

M. Andr6 TARDIEU, d6put6, president du
Conseil des ministres, ministre de l'Int6-
rieur ;

M. Aristide BRIAND, d~put6, ministre des
Affaires 6trang~res ;

M. Jacques-Louis DUMESNIL, d~put6, mi-
nistre de la Marine ;

M. Frangois PItTRI, d6put6, ministre des
Colonies ;

M. Aim6-joseph DE FLEURIAU, ambassadeur
de la R~publique fransaise pros la Cour
de St-James

SA MAJESTA LE RoI DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNI-

QUES AU DELA DES MERS, EMPEREUR DES
INDES :

Pour la GRANDE-BRETAGNE et 'IRLANDE
DU NORD et toutes les parties de I'EMPIRE
BRITANNIQUE qui ne sont pas individuelle-
ment Membres de la Soci~t6 des Nations:

Le Tr~s-Honorable James Ramsay MAC-
DONALD, M. P. Premier Lord de Sa
Tr6sorerie et Premier Ministre ;

Le Tr~s-Honorable Arthur HENDERSON,
M. P., son principal secr~taire d'Etat
pour les Affaires 6trang~res ;

Le Tr~s-Honorable Albert Victor ALEXAN-
DER, M.P., Premier Lord de Son Ami-
raut6 ;

Le Tr~s-Honorable William Wedgwood
BENN, D.S.O., D.F.C., M. P., son prin-
cipal secr~taire d'Etat pour l'Inde

POUR LE DOMINION DU CANADA:

Le colonel Honorable James Layton RALS-
TON, C.M.G., D.S.O., K.C., membre de
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THE PRESIDENT OF THE UNITED STATES OF
AMERICA :

Henry L. STIMSON, Secretary of State;
Charles G. DAWES, Ambassador to the

Court of St. James ;
Charles Francis Adams, Secretary of the

Navy ;
Joseph T. Robinson, Senator from the

State of Arkansas ;
David A. REED, Senator from the State of

Pennsylvania ;
Hugh GIBSON, Ambassador to Belgium;
Dwight W. MORROW, Ambassador to

Mexico ;

THE PRESIDENT OF THE FRENCH REPUBLIC:

Mr. Andr6 TARDIEU, Deputy, President of
the Council of Ministers, Minister of the
Interior ;

Mr. Aristide BRIAND, Deputy, Minister for
Foreign Affairs ;

Mr. Jacques-Louis DUMESNIL, Deputy, Mi-
nister of Marine ;

Mr Franqois PI9TRI, Deputy, Minister of
the Colonies ;

Mr. Aim6-Joseph DE FLEURIAU, Ambassa-
dor of the French Republic at the Court
of St. James ;

HIS MAJESTY THE KING OF GREAT BRITAIN,
IRELAND AND THE BRITISH DOMINIONS BEYOND
THE SEAS, EMPEROR OF INDIA :

For GREAT BRITAIN and NORTHERN IRE-
LAND and all parts of the BRITISH EMPIRE
which are not separate Members of the
League of Nations :
The Right Honourable James Ramsay

MACDONALD, M.P., First Lord of His
Treasury and Prime Minister ;

The Right Honourable Arthur HENDERSON,
M.P., His Principal Secretary of State for
Foreign Affairs ;

The Right Honourable Albert Victor
ALEXANDER, M.P., First Lord of His
Admiralty ;

The Right Honourable William Wedgwood
BENN, D.S.O., D.F.C., M.P., His Prin-
cipal Secretary of State for India

FOR THE DOMINION OF CANADA :

Colonel The Honourable James Layton
RALSTON, C.M.G., D.S.O., K.C., a Mem-
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son Conseil priv6 du Canada, son ministre
de la Dfense nationale ;

L'Honorable Philippe Roy, membre de son
Conseil priv6 du Canada, son envoy6
extraordinaire et ministre pl~nipoten-
tiaire en France pour le Dominion du
Canada;

POUR LE COMMONWEALTH D'AUSTRALIE

L'Honorable James Edward FENTON, son
ministre du Commerce et des Douanes;

POUR LE DOMINION DE LA NOUVELLE-Z1ILANDE"

M. Thomas Mason WILFORD, K.C., Haut
Commissaire du Dominion de la Nouvelle-
Z6lande h Londres ;

POUR L'UNION DE L'AFRIQUE DU SUD

M. Charles Theodore TE WATER Haut
Commissaire de l'Union de l'Afrique du
Sud A Londres ;

POUR L'ETAT LIBRE D'IRLANDE

M. Timothy Aloysius SMIDDY, Haut Com-
missaire de l'Etat Libre d'Irlande k
Londres;

POUR L'INDE:

Sir Atul Chandra CHATTERJEE, K.C.I.E.,
Haut Commissaire de l'Inde h Londres;

SA MAJESTP_ LE RoI D'ITALIE :
L'Honorable Dino GRANDI, dput6, son

ministre secr~taire d'Etat pour les Affai-
res 6trangres ;

L'amiral de division Honorable Giuseppe
SIRIANNI, s6nateur du Royaume, son
ministre secrtaire d'Etat pour la Ma-
rine ;

M Antonio CHIARAMONTE-BORDONARO, son
ambassadeur extraordinaire et pl6nipo-
tentiaire pr~s la Cour de St-James ;

L'amiral Honorable Baron Alfredo ACTON,
S6nateur du Royaume ;

SA MAJESTIt L'EMPEREUR DU JAPON:

M. Reijiro WAKATSUKI, membre de la
Chambre des Pairs ;

L'Amiral Takeshi TAKARABE, ministre de
la Marine ;

M. Tsuneo MATSUDAIRA, son ambassadeur
extraordinaire et pl~nipotentiaire pr~s la
Cour de St-James;

ber of His Privy Council for Canada, His
Minister for National Defence ;

The Honourable Philippe Roy, a Member
of His Privy Council for Canada, His
Envoy Extraordinary and Minister Ple-
nipotentiary in France for the Dominion
of Canada ;

FOR THE COMMONWEALTH OF AUSTRALIA:

The Honourable James Edward FENTON,
His Minister for Trade and Customs

FOR THE DOMINION OF NEW ZEALAND :

Thomas Mason WILFORD, Esquire, K.C.,
High Commissioner for the Dominion of
New Zealand in London ;

FOR THE UNION OF SOUTH AFRICA:

Charles Theodore TE WATER, Esquire, High
Commissioner for the Union of South
Africa in London ;

FOR THE IRISH FREE STATE:

Timothy Aloysius SMIDDY, Esquire, High
Commissioner for the Irish Free State in
London;

FOR INDIA:

Sir Atul Chandra CHATTERJEE, K.C.I.E.,
High Commissioner for India in London;

HIS MAJESTY THE KING OF ITALY :

The Honourable Dino GRANDI, Deputy,
His Minister Secretary of State for For-
eign Affairs ;

Admiral of Division The Honourable Giu-
seppe SIRIANNI, Senator of the Kingdom,
His Minister Secretary of State for
Marine ;

Mr Antonio CHIARAMONTE-BORDONARO,

His Ambassador Extraordinary and Ple-
nipotentiary at the Court of St James;

Admiral The Honourable Baron Alfredo
ACTON, Senator of the Kingdom;

His MAJESTY THE EMPEROR of JAPAN:

Mr Reijiro WAKATSUKI, Member of the
House of Peers ;

Admiral Takeshi TAKARABE, Minister for
the Navy ;

Mr. Tsuneo MATSUDAIRA, His Ambassador
Extraordinary and Plenipotentiary at the
Court of St. James
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M. Matsuzo NAGAI, son ambassadeur ex-
traordinaire et pl~nipotentiaire pros Sa
Majest6 le Roi des Belges ;

Lesquels, apr~s s'6tre communiqu6 leurs
pleins pouvoirs, reconnus en bonne et due
forme, sont convenus des dispositions suivantes:

PREMItRE PARTIE

Article premier.

Les Hautes Parties contractantes conviennent
de ne pas exercer, de 1931 h 1936 inclusivement,
leur droit de mettre sur cale des b~timents de
ligne de remplacement, pr~vu au Chapitre II,
Partie 3, du TraitOl, pour la limitation des arme-
ments navals, sign6 entre elles A Washington le
6 f~vrier 1922 et d~sign6 dans le pr6sent trait6
sous le nom de Trait6 de Washington

Cette disposition n'affecte pas l'application
de la clause relative au remplacement des btti-
ments perdus ou d~truits accidentellement, 6non-
c~s au Chapitre I, Partie 3, Section 1, para-
graphe (c) dudit Trait.

La France et litalie pourront cependant cons-
truire le tonnage de remplacement qu'elles
6taient autoris~es I mettre sur cale en 1927 et en
1929, conform~ment aux dispositions dudit
Trait6

Article 2.

i. Les Etats-Unis, le Royaume-Uni de Grande
Bretagne et d'Irlande du Nord et le Japon d6-
classeront les bAtiments de ligne suvants, ainsi
qu'il est prescrit au present article

Etats- Unis :

((Florida)).
( Utah ).
((Arkansas ) ou ((Wyoming ).

Royaume-Uni:

c Benbow D.

((Iron Duke)).
Marlborough )).

( Emperor of India ).
Tiger )).

Japan:

((Hiyei )).

Mr. Matsuzo NAGAI, His Ambassador Ex-
traordinary and Plenipotentiary to His
Majesty the King of the Belgians ;

Who, having communicated to one another
their full powers, found in good and due form,
have agreed as follows

PART I.

Article i.

The High Contracting Parties agree not to
exercise their rights to lay down the keels of
capital ship replacement tonnage during the
years 1931-1936 inclusive as provided in Chap-
ter II, Part 3, of the Treaty 1 for the Limitation
of Naval Armament signed between them at
Washington on the 6th February, 1922, and
referred to in the present Treaty as the Washing-
ton Treaty.

This provision is without prejudice to the
disposition relating to the replacement of ships
accidentally lost or destroyed contained in
Chapter II, Part 3, Section I, paragraph c) of
the said Treaty.

France and Italy may, however, build the
replacement tonnage which they were entitled
to lay down in 1927 and 1929 in accordance with
the provisions of the said Treaty.

Article 2.

I. The United States, the United Kingdom
of Great Britain and Northern Ireland and
Japan shall dispose of the following capital
ships as provided in this Article

United States:
" Florida"
" Utah ".
" Arkansas or Wyoming ".

United Kingdom:
"Benbow ".
" Iron Duke ".
" Marlborough ".

"Emperor of India ".
" Tiger".

Japan:
- Hiyei"

1 -Vol. XXV, page 201, of this Series.1 Vol. XXV, page 201, de ce recueil.
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(a) Sous r~serve des dispositions du sous-
paragraphe b), ces b~ttiments, L moins qu'ils
ne soient transforms pour servir exclusivement
de cibles, en application du Chapitre II, Partie 2,
paragraphe II c), du Trait6 de Washington, se-
ront d~truits de la mani~re suivante :

L'un des bftiments qui doivent 6tre d~truits
par les Etats-Unis, et deux de ceux qui doivent
l'6tre par le Royaume-Uni seront mis hors d'6tat
de remplir un service de combat conform~ment
au Chapitre II, Partie 2, paragraphe IIIb), du
Trait6 de Washington, dans les douze mois qui
suivront l'entr6e en vigueur du present trait6.
Ces b~timents seront difinitivement d~truits,
conform~ment au paragraphe II a) ou b) de la
m~me Partie 2, dans les vingt-quatre mois qui
suivront ladite entr6e en vigueur. A l'6gard du
deuxi~me bAtiment qui sera d~truit par les
Etats-Unis et des troisibme et quatribme bAti-
ments qui le seront par le Royaume-Uni, les
susdits d6lais seront de dix-huit et de trente
mois, respectivement, h compter de l'entr6e en
vigueur du present trait6.

b) Parmi les bAtiments A d6classer conform6-
ment au present article, les suivants pourront
6tre conservbs pour servir l'instruction

Par les Etats-Unis :
a Arkansas ) ou ((Wyoming )).

Par le Royaume-Uni
((Iron Duke )).

Par le Japon
((Hiyei )).

Ces navires seront mis dans l'6tat prescrit
h la section V du l'annexe II la partie II du
pr6sent trait6. Les travaux n~cessaires pour
mettre ces bAtiments dans cet 6tat commen-
ceront, en ce qui concerne les Etats-Unis et le
Royaume-Uni, dans les douze mois h compter
de 1'entr~e en vigueur du present trait6, et, en
ce qui concerne le Japon, dans les dix-huit mois
A compter de la m~me date ; les travaux seront
termin6s dans les six mois qui suivront l'expi-
ration des d~lais mentionn~s ci-dessus.

Ceux de ces btiments qui ne sont pas con-
serves pour servir h l'instruction seront, dans
les dix-huit mois, mis hors d'6tat de remplir un
service de combat, et d~finitivement d~truits
dans les trente mois t compter de l'entr~e en
vigueur du pr6sent trait6.

2. Sous r~serve de tout d~classement de bati-
ments de ligne que pourrait rendre n~cessaire,

(a) Subject to the provisions of sub-para-
graph (b), the above ships, unless converted to
target use exclusively in accordance with
Chapter II, Part 2, paragraph II (c) of the
Washington Treaty, shall be scrapped in the
following manner :

One of the ships to be scrapped by the
United States, and two of those to be scrapped
by the United Kingdom shall be rendered unfit
for warlike service, in accordance with Chapter
II, Part 2, paragraph III (b) of the Washington
Treaty, within twelve months from the coming
into force of the present Treaty. These ships
shall be finally scrapped, in accordance with
paragraph II (a) or (b) of the said Part 2,
within twenty-four months from the said coming
into force. In the case of the second of the ships
to be scrapped by the United States, and of the
third and fourth of the ships to be scrapped by
the United Kingdom, the said periods shall be
eighteen and thirty months respectively from
the coming into force of the present Treaty.

b) Of the ships to be disposed of under this
Article, the following may be retained for train-
ing purposes

By the United States

" Arkansas" or " Wyoming"

By the United Kingdom:

" Iron Duke".

-By Japan:

" Hiye ".

These ships shall be reduced to the condition
prescribed in Section V of Annex II to Part II
of the present Treaty. The work of reducing
these vessels to the required condition shall
begin, in the case of the United States and the
United Kingdom, within twelve months, and
in the case of Japan within eighteen months
from the coming into force of the present Treaty;
the work shall be completed within six months
of the expiration of the above-mentioned pe-
riods.

Any of.these ships which are not retained for
training purposes shall be rendered unfit for
warlike service within eighteen months, and
finally scrapped within thirty months, of the
coming into force of the present Treaty.

2. Subject to any disposal of capital ships

which might be necessitated, in accordance with
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conform6ment au Trait6 de Washington, la
construction par la France et l'Italie du tonnage
de remplacement vis6 h l'article premier du
present trait6, tous les bAtiments de ligne exis-
tants mentionns au chapitre II, partie 3,
section II du Trait6 de Washington, et non
d~sign~s ci-dessus comme devant 6tre d~class6s,
pourront tre conserv6s pendant la dur6e d'appli-
cation du prdsent trait6.

3. Le droit A remplacement n'est pas perdu
du fait d'un retard dans la mise sur cale de
bAtiments constituant le tonnage de remplace-
ment, et l'ancien bhtiment peut 6tre conserv6
jusqu' L remplacement, mrme si, aux termes du
Chapitre II, Partie 3, Section II, du Trait6 de
Washington, ce bAtiment devait 6tre d~truit.

Article 3.

i. Pour l'application du Trait6 de Washing-
ton, la d~finition du porte-a6ronefs, donn~e
au Chapitre II, Partie 4 dudit trait6, est rem-
plac~e par la d~finition suivante :

L'expression "(porte-a~ronefs )) comprend
tout bfltiment de guerre de surface, quel
qu'en soit le d~placement, spcifiquement
et exclusivement con~u pour porter des
a~ronefs et cortstruit de telle fa~on que des
a~ronefs puissent y prendre leur vol et
s'y poser.

2. Le fait d'6quiper d'une plateforme ou d'un
pont d'envol ou d'atterrissage un bAtiment
de ligne, un croiseur ou un destroyer, n'implique
pas qu'un b~timent ainsi 6quip6 doive &tre
compris ou c1ass6 dans la classe des porte-a6ro-
nefs, t moins que ce bAtiment ne soit congu ou
am~nag6 exclusivement pour servir de porte-
a~ronefs.

3. Aucun b~timent de ligne existant au
ier avril 193o ne sera 6quip6 d'une plateforme
oud'un pont d'atterrissage.

Article 4.

i. Aucun porte-a6ronefs d'un d~placement
type de io.ooo tonnes (io.16o tonnes m~triques)
ou moins, et portant un canon d'un calibre
sup~rieur 155 millim~tres (6,1 pouces), ne sera
acquis par l'une des Hautes Parties contrac-
tantes ou construit par elle ou pour elle.

2. A partir de l'entrde en vigueur du present
traitd pour toutes les Hautes Parties contrac-
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the Washington Treaty, by the building by
France or Italy of the replacement tonnage re-
ferred to in Article i of the present Treaty, all
existing capital ships mentioned in Chapter II,
Part 3, Section II of the Washington Treaty and
not designated above to be disposed of may be
retained during the term of the present Treaty.

3. The right of replacement is not lost by
delay in laying down replacement tonnage, and
the old vessel may be retained until replaced
even though due for scrapping under Chapter II,
Part 3, Section II of the Washington Treaty.

Article 3.

i. For the purposes of the Washington
Treaty, the definition of an aircraft carrier given
in Chapter II, Part 4, of the said Treaty is
hereby replaced by the following definition :

The expression " aircraft carrier " in-
cludes any surface vessel of war, whatever
its displacement, designed for the specific
and exclusive purpose of carrying aircraft
and so constructed that aircraft can be
launched therefrom and landed thereon.

2. The fitting of a landing-on or flying-off
platform or deck on a capital ship, cruiser or
destroyer, provided such vessel was not designed
or adapted exclusively as an aircraft carrier,
shall not cause any vessel so fitted to be charged
against or classified in the category of aircraft
carriers.

3. No capital ship in existence on the
ist April, 1930, shall be fitted with a landing-on
platform or deck

Article 4.

i. No aircraft carrier of io,ooo tons (lO,16o
metric tons) or less standard displacement
mounting a gun above 6.1 inch (155 mm.) calibre
shall be acquired by or constructed by or for
any of the High Contracting Parties.

2. As from the coming into force of the
present Treaty in respect of all the High Con-
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tantes, aucun porte-adronefs d'un ddplacement
type de Io.ooo tonnes (lO.16o tonnes mdtri-
ques) ou moins, et portant un canon d'un ca-
libre sup6rieur h 155 millimdtres (6,1 pouces)
ne sera construit dans la juridiction .de l'une
des Hautes Parties contractantes.

Article 5.

Le plan et' la construction d'un porte-a6ro-
nefs ne doivent pas lui permettre de porter un
armement plus puissant que celui qui est au-
toris6 pour lui par l'article IX ou l'article X
du Trait6 de Washington ou par l'article 4 du
pr6sent trait6, suivant le cas.

Lorsque le calibre de 152 millim~tres (6 pou-
ces) est mentionn6 dans lesdits articles IX et X,
le calibre de 155 millim~tres (6,1 pouces) doit
lui 6tre substitu6.

PARTIE II

Article 6.

i. Les r~gles 6noncdes au Chapitre II, Partie 4,
du Trait6 de Washington pour la d6termination
du ddplacement type s'appliqueront h tous les
batiments de guerre de surface de chacune des
Hautes Parties contractantes.

2. Le d6placement type d'un sous-marin est
le ddplacement en surface du bUtiment achev6
(non compris l'eau des compartiments non
6tanches) avec son 6quipage complet, son appa-
reil moteur, pr~t h prendre la mer, ayant tout
son armement et toutes ses munitions, ses instal-
lations, 6quipements, vivres pour l'6quipage,
outillages divers et rechanges de toute nature
qu'il doit emporter en temps de guerre, mais
sans combustible, huile lubrifiante, eau douce
ou eau de ballast de toute sorte.

3. Le d6placement de chaque batiment com-
battant de la flotte militaire est 6valu6 lorsque
ce bAtiment se trouve dans les conditions type.
Le mot (( tonne )), sauf dans l'expression (( tonnes
m6triques ), d6signe une tonne de i.oi6 kg.
(2.240 lbs.).

Article 7.

i. Aucun sous-marin de d6placement type
supdrieur -h 2.000 tonnes (2.032 tonnes mdtri-

tracting Parties, no aircraft carrier of Io,ooo tons
(io,i6o metric tons) or. less standard displace-
ment mounting a gun above 6.1- inch (15 mm.)
calibre shall be constructed within the jurisdic-
tion of any of the High Contracting Parties.

Article 5.

An aircraft carrier must not be designed and
constructed for carrying a more powerful arma-
ment than that authorised by Article IX or
Article X of the Washington Treaty, or by
Article 4 of the present Treaty, as the case may
be.

Wherever in the said Articles IX and X the
calibre of inches (152 mm.) is mentioned, the
calibre ot 6.1- inches (155 mm.) is substituted
therefor.

PART II.

Article 6.

I. The rules for determining standard dis-
placement prescribed in Chapter II, Part 4 of the
Washington Treaty shall apply to all surface
vessels of war of each of the High Contracting
Parties.

2. The standard displacement of a submarine
is the surface displacement of the vessel complete
(exclusive of the water in non-watertight struc-
ture) fully manned, engined, and equipped ready
for sea, including all armament and ammunition,
equipment, outfit, provisions for crew, miscella-
neous stores, and implements of every descrip-
tion that are intended to be -carried in war,
but without fuel, lubricating oil, fresh water or
ballast water of any kind on board.

3 Each naval combatant vessel shall be rated
at its displacement tonnage when in the standard
condition. The word " ton " except in the
expression " metric tons ", shall be under-
stood to be the ton of 2,240 pounds (1,o16 kg.).

Article 7.

i. No submarine the standard displacement

of which exceeds 2,000 tons (2,032 metric tons)
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ques) on arm6 d'un canon d'un calibre sup~rieur
A 130 millim~tres (5,1 pouces) ne sera acquis
par l'une des Hautes Parties contractantes ou
construit par elle ou pour elle.

2. Chacune des Hautes Parties contractantes
peut, toutefois, conserver, construire ou acqu6-
rir un nombre maximum de trois sous-marins
d'un d~placement type n'exc6dant pas 2.800 ton-
nes (2.845 tonnes m~triques) ; ces sous-marins
peuvent porter une artillerie d'un calibre ne
d6passant pas 155 millimtres (6,I pouces)
Dins ce nombre, la France peut conserver une
unitd d6ja lanc~e de 2.880 tonnes (2.926 tonnes
m~triques) portant une artillerie d'un calibre de
203 millim~tres (8 pouces).

3. Les Hautes Parties contractantes peuvent
conserver les sous-marins qu'elles poss~daient
au ier avril 1930, dont le d6placement type
n'exc~de pas 2.000 tonnes (2.032 tonnes m6-
triques) et dont le calibre de l'artillerie d~passe
130 millimetres (5,1 pouces).

4. A partir de l'entr~e en vigueur du present
trait6 pour toutes les Hautes Parties con-
tractantes, aucun sous-marin de d~placement
type sup6rieur h 2.000 tonnes (2.032 tonnes
m~triques) ou arm6 d'un canon d'un calibre
sup~rieur a, 130 millim~tres (5,1 pouces) ne sera
construit dans la juridiction de l'une des Hautes
Parties contractantes, sous rserve des disposi-
tions du paragraphe 2 du present article.

Article 8.

Sous r~serve d'accords sp~ciaux qui les sou-
mettraient at une limitation, les bttiments ci-
apr~s n'y sont pas sujets :

a) Les batiments combattants de sur-
face de la flotte militaire dont le d~place-
ment type est 6gal ou inf~rieur A 6oo tonnes
(61o tonnes m~triques) ;

b) Les bAtiments combattants de sur-
face de la flotte militaire dont le d6place-
ment type d~passe 6oo tonnes (61o tonnes
mtriques), mais ne d~passe pas 2.000 ton-
nes (2.032 tonnes m~triques), aL conditon
qu'ils n'aient aucune des caractdristiques
suivantes :

I0 Etre arm6 d'une pice d'un ca-
libre sup~rieur at 155 millim~tres (6,I pou-
ces) ;

20 Etre arm6 de plus de quatre pi~ces
d'un calibre sup~rieur at 76 millimtres
(3 pouces)
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or with a gun above 5.I-inch (130 mm.) calibre
shall be acquired by or constructed by
or for any of the High Contracting Parties.

2. Each of the High Contracting Parties may,
however, retain, build or acquire a maximum
number of three submarines of a standard dis-
placement not exceeding 2,800 tong (2,845 me-
tric tons) ; these submarines may carry guns
not above 6.1- inch (155 mm.) calibre. Within
this number, France may retain one unit,
already launched, of 2,880 ton (2,026 metric
tons), with guns the calibre of which is 8 inches
(203 mm.)

3. The High Contracting Parties may retain
the submarines which they possessed on the
ist April, 193o, having a standard displacement
not in excess of 2,000 tons (2,032 metric tons)
and armed with guns above 5.1- inch (130 mm.)
calibre.

4. As from the coming into force of the
present Treaty in respect of all the High Con-
tracting Parties, no submarine the standard
displacement of which exceeds 2.ooo tons
2,032 metric tons) or with a gun avove 5.1- inch
130 mm.) calibre shall be constructed within

the jurisdiction of any of the High Contracting
Parties, except as provided in paragraph 2 of
this Article.

Article 8.

Subject to any special agreements which may
submit them to limitation, the following vessels
are exempt from limitation :

(a) Naval surface combatant vessels of
6oo tons (61o metric tons) standard displa-
cement and under;

(b) Naval surface combatant vessels
exceeding 6oo tons (61o metric tons), but
not exceeding 2,000 tons (2,032 metric
tons) standard displacement, provided they
have none of the following characteristics :

(i) Mount a gun above 6.I- inch
(155 mm.) calibre;

(2) Mount more than four guns above
3-inch (76 mm.) calibre ;
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30 Etre con~u ou 6quip6 pour lancer
des torpilles ;

40 Etre conqu pour une vitesse sup6-
rieure h vingt nceuds.
c) Les b~timents de surface de la flotte

militaire qui, n'6tant pas spfcifiquement
construits comme navires combattants,
sont utilis~s pour le service de la flotte,
ou comme transports de troupes, ou pour
tout emploi autre que celui de navire
combattant, a condition qu'ils n'aient
aucune des caract6ristiques suivantes :

I o Etre arm6 d'une pifce d'un calibre
sup6rieur h 155 millim~tres (6,j pouces) ;

20 Etre arm6 de plus de quatre pi6ces
d'un calibre sup~rieur h 76 millimetres
(3 pouces) ;

30 Etre con~u ou 6quip6 pour lancer
des torpilles ;

40 Etre con~u pour une vitesse sup6-
rieure a vingt nceuds ;

50 Etre prot~g6 par des plaques de
blindage ;

60 Etre con~u ou 6quip6 pour mouiller
des mines ;

70 Etre 6quip6 pour l'atterrissage d'a6-
ronefs a bord ;

80 Avoir a bord plus d'un appareil
pour lancer des a~ronefs, si cet appareil
est plac6 dans l'axe du btiment, ou plus
de deux, si ces appareils sont places un
de chaque bord;

90 Etant 6quip6 d'un moyen quel-
conque de lancement des a~ronefs dans
l'air, 8tre conqu ou amfnag6 pour mettre
en action en mer plus de trois afronefs.

Article 9.

Les r~gles de remplacement 6nonc~es a
l'annexe I de la prfsente partie II sont appli-
cables aux bAtiments de guerre dont le dfplace-
ment type ne d~passe pas IO.OOO tonnes
(lO.16o tonnes m~triques). I1 est fait exception
pour les porte-a~ronefs, leur remplacement 6tant
r~gi par le Trait6 de Washington.

Article io.

Dans le mois qui suivra respectivement la
date de mise sur cale et la date d'ach~vement,

(3) Are designed or fitted to launch
torpedoes;

(4) Are designed for a speed greater
than twenty knots.
(c) Naval surface vessels not specifically

built as fighting ships which are employed
on fleet duties or as troop transports or in
some other way than as fighting ships,
provided they have none of the following
characteristics. :

(i) Mount a gun above 6.i-inch (155
mm.) calibre;

(2) Mount more than four guns above
3-inch (76 mm.) calibre;

(3) Are designed or fitted to launch
torpedoes;

(4) Are designed for a speed greater
than twenty knots ;

(5) Are protected by armour plate;

(6) Are designed or fitted to launch
mines;

(7) Are fitted to receive aircraft on
board from the air ;

(8) Mount more than one aircraft-
launching apparatus on the centre line;
or two, one on each broadside ;

(9) If fitted with any means of
launching aircraft into the air, are
designed or adapted to operate at sea
more than three aircraft.

Article 9.

The rules as to replacement contained in
Annex I to this Part II are applicable to vessels
of war not exceeding io,ooo tons (io,I6o metric
tons) standard displacement, with the exception
of aircraft carriers, whose replacement is go-
verned by the provisions of the Washington
Treaty.

Article Io.
Within one month after the date of laying

down and the date of completion respectively
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les Hautes Parties contractantes se communi-
queront mutuellement tous les renseignements
indiqu~s ci-dessous au sujet de tous batiments
de guerre mis sur cale ou achev6s par elles ou
pour elles apr6s l'entr~e en vigueur du present
trait6, a l'exception des btiments de ligne, des
porte-aronefs et des bAtiments qui sont exempts
de limitation conform~ment a l'article 8 :

a) La date de la mise sur cale avec les
indications suivantes :

Classification du bAtiment
Dplacement type en tonnes et en

tonnes m6triques ;
Dimensions principales, A. savoir : lon-

gueur a la ligne de flottaison, largeur
maximum h ou sous la ligne de flottaison;

Tirant d'eau moyen correspondant au
d6placement type ;

Calibre du plus gros canon.
b) La date d'ach6vement, ainsi que les

indications qui prcedent, relatives au bati-
ment k cette date.

Les renseignements a fournir pour les bfti-
ments de ligne et les porte-a~ronefs sont r~gis
par le Trait6 de Washington.

Article ii.

Sous r~serve des dispositions de l'article 2 du
pr6sent trait6, les r~gles de d~classement con-
tenues dans l'annexe II h la pr6sente partie II
s'appliqueront h tous les bAtiments de guerre
a d6classer en vertu dudit trait6, ainsi qu'aux
porte-a6ronefs d6finis a l'article 3.

Article 12.

i. Sous reserve de tous accords suppl~men-
taires qui pourraient modifier entre les Hautes
Parties contractantes intiress~es les listes figu-
rant aL l'annexe III a la pr~sente partie II, les
bAtiments sp~ciaux indiqu~s a ladite annexe
pourront tre conserves et leur tonnage ne sera
pas compris dans le tonnage limitable.

2. Tout autre bAtiment construit, transform6
ou acquis pour les fins en vue desquelles les
bftiments sp6ciaux sont conserves sera imput6
sur le tonnage de la classe combattante appro-
pri6e, suivant les caract6ristiques du batiment, a
mons que celui-ci ne soit conforme aux carac-
tristiques des bAtiments non sujets a limitation
en vertu de l'article 8.
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of each vessel of war, other than capital ships,
aircraft carriers and the vessels exempt from
limitation under Article 8, laid down or com-
pleted by or for them after the coming into force
of the present Treaty, the High Contracting
Parties shall communicate to each of the other
High Contracting Parties the information de-
tailed below :

(a) The date of laying the keel and the
following particulars :

Classification of the vessel
Standard displacement in tons and

metric tons ;
Principal dimensions, namely : length

at water-line, extreme beam at or below
water-line ;

Mean draft at standard displacement

Calibre of the largest gun.
(b) The date of completion together with

the foregoing particulars relating to the
vessel at that date.

The information to be given in the case of
capital ships and aircraft carriers is governed
by the Washington Treaty.

Article ii.

Subject to the provisions of Article 2 of the
present Treaty, the rules for disposal contained
in Annex II to this Part II shall be applied to
all vessels of war to be disposed of under the
said Treaty, and to aircraft carriers as defined
in Article 3.

Article 12.

i. Subject to any supplementary agreements
which may modify, as between the High Con-
tracting Parties concerned, the lists in Annex III
to this Part II, the special vessels shown therein
may be retained and their tonnage shall not be
included in the tonnage subject to limitation.

2. Any other vessel constructed, adapted or
acquired to serve the purposes for which these
special vessels are retained shall be charged
against the tonnage of the appropriate comba-
tant category, according to the characteristics
of the vessel, unless such vessel conforms to
the characteristics of vessels exempt from limi-
tation under Article 8.
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3. Le Japon peut toutefois remplacer les
mouilleurs de mines (( Aso s et (( Tokiwa s par
deux nouveaux mouilleurs de mines avant le
31 d~cembre 1936. Le d~placement type des
nouveaux bAtiments n'exc~dera pas 5.000 tonnes
(5.o8o tonnes mtriques) ; leur vitesse ne sera
pas sup~rieure vingt nceuds, et leurs autres
caractfristiques seront conformes h celles qui
sont d~finies au paragraphe b) de l'article 8. Les
nouveaux bAtiments seront consid~r~s comme
des bitiments sp6ciaux et leur tonnage ne sera
compris dans le tonnage d'aucune des categories
combattantes. L'(( Aso s et le (( Tokiwa ), seront
d~class6s, conform6ment la section I ou h la
section II de l'annexe II h la pr6sente partie II,
lors de l'ach~vement des batiments de rempla-
cement.

4. Les bAtiments (( Asama s, s Yakumo s,
cc Izumo ,, s Iwate ,, et (( Kasuga s seront d6-
classes conform~ment A la section I ou la
section II de l'annexe II h la pr~sente partie II,
quand les trois premiers bAtiments du type
s Kuma s auront W remplac~s par des bAti-
ments nouveaux. Ces trois batiments du type
(( Kuma s seront mis dans l'6tat prescrit au
sous-paragraphe b) 2 de la section V de l'annexe
n~e II L la pr6sente partie II ; ils seront em-
ploy~s comme batiments-6coles et, dans la suite,
leur tonnage ne sera pas compris dans le ton-
nage limitable.

Article 13.

Les bAtiments existants de diff~rents types
qui, avant le Ier avril 1930, 6taient utilis6s
comme 6tablissements fixes d'instruction ou
comme pontons peuvent 6tre conserves dans un

.6tat qui ne leur permette pas de prendre la mer.

ANNEXE I.

RiGLES DE REMPLACEMENT.

Section I. - Sauf dans les cas pr6vus 4 la
Section III de la pr6sente annexe et h la Partie III
du pr6sent trait6, un bAtiment ne doit pas 6tre
remplac6 avant qu'il ne devienne ( hors d'age D.
Un batiment est consid6r6 comme dtant s hors
d'.ge ) lorsque le nombre d'ann6es indiqu6 ci-
dessous s'est 6coul6 depuis la date de son ach~ve-
ment :

a) B timent de surface de plus de 3.000 ton-
nes (3.048 tonnes m~triques), mais n'exc~dant

3. Japan may, however, replace the mine-
layers " Aso" and " Tokiwa " by two new
minelayers before the 31st December, 1936. The
standard displacement of each of the new vessels
shall not exceed 5,000 tons (5,080 metric tons)
their speed shall not exceed twenty knots, and
their other characteristics shall conform to the
provisions of paragraph (b) of Article 8. The
new vessels shall be regarded as special vessels
and their tonnage shall not be chargeable to the
tonnage of any combatant category. The
" Aso " and " Tokiwa " shall be disposed of in
accordance with Section I or II of Annex II
to this Part II, on completion of the replace-
ment vessels.

4. The " Asama ", " Yakumo ", " Izumo ",
Iwate " and " Kasuga " shall be disposed

of in accordance with Section I or II of Annex II
to this Part II when the first three vessels of
the " Kuma " class have been replaced by new
vessels. These three vessels of the " Kuma "
class shall be reduced to the condition prescribed
in Section V, sub-paragraph (b) 2 of Annex II
to this Part II, and are to be used for training
ships, and their tonnage shall not thereafter be
included in the tonnage subject to limitation.

Article 13.

Existing ships of various types, which, prior
to the ist April, 193o, have been used as station-
ary training establishments or hulks, may be
retained in a non-seagoing condition.

ANNEX I.

RULES FOR REPLACEMENT.

Section I. - Except as provided in Section III
of this Annex and Part III of the present Treaty, a
vessel shall not be replaced before it becomes
" over-age ". A vessel shall be deemed to be
" over-age" when the following number of years
have elapsed since the date of its completion :

(a) For a surface vessel exceeding

3,000 tons (3,048 metric tons) but not exceed-
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pas io.ooo tonnes (lO.16o tonnes m6triques)
de d6placement type :

(i) S'il a 6t6 mis sur cale avant le Ier jan-
vier 1920 : 16 ans ;

(ii) S'il a 6t6 mis sur cale apr~s le 31 d6-
cembre 1919 : 20 ans.

b) BAtiment de surface n'exc6dant pas
3.000 tonnes (3.048 tonnes m6triques) de d6-
placement type :

(i) S'il a 6t6 mis sur cale avant le Ier jan-
vier 1921 : 12 ans ;

(ii) S'il a t6 mis sur cale apr~s le 31 d6-
cembre 1920 : 16 ans.
c) Sous-marin : 13 ans.

Les batiments constituant le tonnage de rem-
placement ne doivent pas tre mis sur cale plus de
trois ans avant l'ann6e au cours de laquelle le
bAtiment it remplacer deviendra (( hors d'Age );
mais ce d6lai est r6duit h deux ans pour les bAti-
ments de surface de remplacement ne d6passant
pas 3.000 tonnes (3.048 tonnes m6triques) de d6pla-
cement type.

Le droit h remplacement n'est pas perdu du fait
d'un retard dans la mise sur cale de bitiments cons-
tituant le tonnage de remplacement.

Section II. - Sous r6serve de dispositions con-
traires du pr6sent trait6, le ou les bAtiments dont
la conservation provoquerait un exc6dent par rap-
port au tonnage maximum autoris6 pour leur classe
seront, lors de l'ach~vement ou de l'acquisition du
ou des b5timents constituant le tonnage de rempla-
cement, d6class~s en application des dispositions
de l'annexe II h la pr6sente partie II.

Section III. - Dans le cas de perte ou de des-
truction accidentelle, un bAtiment pourra 6tre
remplac6 imm6diatement.

ANNEXE II

RGLES DE DPCLASSxMENT DES BATIMENTS DE

GUERRE.

Le present trait6 pr6voit pour le d6classement
des bAtiments de guerre les proc6d6s suivants :

(i) Destruction (par submersion ou d6mo-
lition) ;

(ii) Transformation du bAtiment en ponton;
(iii) Transformation du bftiment pour l'u-

sage exclusif de cible ;
(iv) Conservation du bitiment pour le faire

servir exclusivement k des exp6riences ;
(v) Conservation du bAtiment pour le faire

servir exclusivement 4 l'instruction.
Tout btiment de guerre h d6classer, autre

qu'un bAtiment de ligne, peut 6tre soit d6truit,
soit transform6 en ponton h la volont6 de la Haute
Partie contractante int6ress6e.
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ing io,ooo tons (io,i6o metric tons) standard
displacement :

(i) If laid down before the ist January,
1920 : 16 years ;

(ii) If laid down after the 3 ist De-
cember, 1919 : 20 years.
(b) For a surface vessel not exceeding

3,000 tons (3,048 metric tons) standard dis-
placement :

(i) If laid down before the ist January,
1921 : 12 years ;

(ii) If laid down after the 31st Decem-
ber, 1920 : 16 years.
(c) For a submarine : 13 years.

The keels of replacement tonnage shall not be
laid down more than three years before the year
in which the vessel to be replaced becomes " over-
age " ; but this period is reduced to two years in
the case of any replacement surface vessel not
exceeding 3,000 tons (3,048 metric tons) standard
displacement.

The right of replacement is not lost by delay in
laying down replacement tonnage.

Section II. - Except as otherwise provided in
the present Treaty, the vessel or vessels, whose
retention would cause the maximum tonnage per-
mitted in the category to be exceeded, shall, on the
completion, or acquisition of replacement tonnage,
be disposed of in accordance with Annex II to this
Part II.

Section II. - In the event of loss or accidental
destruction a vessel may be immediately replaced.

ANNEX II.

RULES FOR DISPOSAL OF VESSELS OF WAR.

The present Treaty provides for the disposal of
vessels of war in the following ways :

(i) By scrapping (sinking or breaking up)

(ii) By converting the vessel to a hulk ;
(iii) By converting the vessel to target use

exclusively ;
(iv) By retaining the vessel exclusively for

experimental purposes ;
(v) By retaining the vessel exclusively for

training purposes.
Any vessel of war to be disposed of, other than

a capital ship, may either be scrapped or converted
to a hulk at the option of the High Contracting
Party concerned.
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Tout bAtiment de guerre, autre qu'un bAtiment do
ligne, conserv6 comme cible, bitiment d'exp6-
rience ou bAtiment d'instruction, doit finalement
tre d6truit ou transform6 en ponton.

Section I. - Bdtiments d ddtruire.

a) Un bAtiment h dltruire en raison de son
remplacement devra 6tre mis hors d'6tat de remplir
un service de combat dans les six mois qui suivront
la date d'ach~vement du bAtiment de remplace-
ment, on du premier des bAtiments de remplace-
ment, s'il doit 6tre remplac6 par plus d'un bAti-
ment. Si, cependant, l'ach~vement du nouveau ou
des nouveaux bAtiments est retard6, les op6rations
n~cessaires pour mettre le vieux btiment hors d'6-
tat de remplir un service de combat devront n6an-
moins 8tre termin6es dans les quatre ans et demi
qui suivront la date de la mise sur cale du nouveau
batiment on du premier des nouveaux bAtiments ;
mais, si le nouveau ou l'un des nouveauxb.timents
est un btiment de surface dont le d~placement
type ne d~passe pas 3.000 tonnes (3.048 tonnes
m~triques), ce d6lai sera r6duit h trois ans et demi.

b) Un bAtiment h d~truire devra 6tre consid~r6
comme hors d'6tat de remplir un service de combat
lorsqu'on aura enlev6 et mis h terre ou d~truit h
bord :

i o Tous les canons et parties essentielles de
canons, les hunes de direction de tir et les
parties tournantes des tourelles barbettes et
ferm~es ;

20 Toute la machinerie hydraulique on
6lectrique de manoeuvre des tourelles ;

30 Tous les instruments et les t6l~m6tres de
direction de tir ;

40 Toutes les munitions, les explosifs, les
mines et les rails pour mines ;

50 Toutes les torpilles, les c6nes de charge,
les tubes lance-torpilles et les circulaires de
pointage ;

60 Toutes les installations de t6lhgraphie
sans fil ;

70 Tout l'appareil moteur principal on, si
l'on pr6f6re, le blockhaus blind6 et toute la
cuirasse de flanc ;

80 Toutes les grues, mAts de charge, ascen-
seurs et appareils de lancement pour a~ronefs.
Tous les ponts et plateformes d'atterrissage ou
d'envol, ou, si l'on pr~f~re, tout l'appareil mo-
teur principal ;

90 En outre, dans le cas des sous-marins,
toutes batteries principales d'accumulateurs,
compresseurs d'air avec leurs installations et
pompes de ballast.

c) La destruction devra 6tre d6finitivement ef-
fectude de l'une ou l'autre des mani~res suivantes
dans les douze mois qui suivront la date 4 laquelle

Vessels, other than capital ships, which have
been retained for target, experimental or training
purposes, shall finally be scrapped or converted to
hulks.

Section I. - Vessels to be scrapped.

(a) A vessel to be disposed of by scrapping, by
reason of its replacement, must be rendered inca-
pable of warlike service within six months of the
date of the completion of its successor, or of the
first of its successors if there are more than one.
If, however, the completion of the new vessel or
vessels be delayed, the work of rendering the old
vessel incapable of warlike service shall, never-
theless, be completed within four and a half years
from the date of laying the keel of the new vessel,
or of the first of the new vessels ; but should the
new vessel, or any of the new vessels, be a surface
vessel not exceeding 3,000 tons (3,048 metric tons)
standard displacement, this period is reduced to
three and a half years.

(b) A vessel to be scrapped shall be considered
incapable of warlike service when there shall have
been removed and landed or else destroyed in the
ship :

(i) All guns and essential parts of guns,
fire control tops and revolving parts of all
barbettes and turrets ;

(2) All hydraulic or electric machinery for
operating turrets ;

(3) All fire control instruments and range-
finders ;

(4) All ammunition, explosives, mines and
mine rails ;

(5) All torpedoes, war heads, torpedo tubes
and training racks ;

(6) All wireless telegraphy installations

(7) All main propelling machinery, or alter-
natively the armoured conning tower and all
side armour plate ;

(8) All aircraft cranes, derricks, lifts and
launching apparatus. All landing-on or
flying-off platforms and decks, or alternati-
vely all main propelling machinery;

(9) In addition, in the case of submarines,
all main storage batteries, air compressor
plants and ballast pumps.

(c) Scrapping shall be finally effected in
either of the following ways within twelve months
of the date on which the work of rendering the
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le travail n~cessaire pour mettre le bitiment hors
d'6tat de remplir un service de combat doit 6tre
termin6:

io Submersion du b5timent sans possibilit6
de renflouement ;

20 D6molition ; cette op6ration devra tou-
jours comprendre la destruction ou l'enl~ve-
ment de toutes machines, chaudi~res, cuiras-
ses, ainsi que de tout le bord6 de pont, de
flanc et de fond.

Section II. - Bdtiments d transformer en pontons.

Un btiment h d~classer par transformation en
ponton devra 8tre consid6r6 comme d6finitivement
d~class6 quand les conditions prescrites h la sec-
tion I), paragraphe b), auront 6t6 remplies, sauf
celles qui sont 6nonc6es dans les sous-paragra-
phes 60, 70 et 80, et quand les op6rations suivantes
auront t6 effectu~es :

io Mise hors d'usage d6finitive de tous les
arbres porte-h~lices, paliers de butte, r~duc-
teurs de turbines ou moteurs de propulsion
principaux et turbines ou cylindres des ma-
chines principales ;

20 Enlvement des chaises d'h~lices

30 Enlbvement et d6molition de tous ascen-
seurs pour a6ronefs et enlvement de toutes
gues, mats de charge et appareils de lance-
ment pour a6ronefs.

Le bAtiment devra 8tre mis dans l'6tat ci-dessus
dans les mmes limites de temps que celles qui
sont pr~vues . la section premiere pour mettre
un bAtiment hors d'6tat de remplir un service de
combat.

Section III. - Bdtiments d transformer pour servir
de cibles.

a) Un bAtiment h d~classer par transformation
pour l'usage exclusif de cible sera consid~r6 comme
hors d'6tat de remplir un service de combat quand
on aura enlev6 et mis h terre, on d6truit h bord du
navire :

Io Tous les canons;

20 Toutes les hunes de direction de tir,
les instruments et les principaux cAbles des
transmissions de direction de tir;

30 Toute la machinerie qui sert h actionner
les affcits ou les tourelles ;

40 Toutes les munitions, les explosifs, les
mines, les torpilles et tubes lance-torpilles ;

50 Toutes les installations d'aviation et
leurs accessoires de toutes sortes.

Le bAtiment devra 6tre mis dans l'6tat ci-dessus
dans les m~mes limites de temps que celles qui
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vessel incapable of warlike service is due for
completion :

(i) Permanent sinking of the vessel

(2) Breaking the vessel up ; this shall always
include the destruction or removal of all machinery,
boilers and armour, and all deck, side and bottom
plating.

Section II. - Vessels to be converted to hulks.

A vessel to be disposed of by conversion to a
hulk shall be considered finally disposed of when
the conditions prescribed in Section I, paragraph
(b), have been complied with, omitting sub-para-
graphs (6), (7) and (8), and when the following
have been effected :

(i) Mutilation beyond repair of all pro-
peller, shafts, thrust blocks, turbine gearing or
main propelling motors, and turbines or cy-
linders of main engines ;

(2) Removal of propeller brackets
(3) Removal and breaking up of all aircraft

lifts, and the removal of all aircraft cranes,
derricks and launching apparatus.

The vessel must be put in the above condition
within the same limits of time as provided in
Section I for rendering a vessel incapable of
warlike service.

Section III. - Vessels to be converted to target use.

(a) A vessel to be disposed of by conversion
to target use exclusively shall be considered inca-
pable of warlike service when there have been
removed and landed, or rendered unserviceable on
board, the following:

(i) All guns;
(2) All fire control tops and instruments

and main fire control communication wiring ;

(3) All machinery for operating gun mount-
ings or turrets ;

(4) All ammunition, explosives, mines, tor-
pedoes and torpedo tubes ;

(5) All aviation facilities and accessories.

The vessel must be put into the above condition
within the same limits of time as provided in
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sont pr6vues iL la Section premiere pour mettre
un bAtiment hors d'6tat de remplir un service de
combat.

b) En plus des droits qu'elle poss~de en vertu
du Trait6 de Washington, chacune des Hautes
Paries contractantes est autoris6e h conserver
simultan6ment pour les utiliser exclusivement
comme cibles :

I o Au plus trois batiments (croiseurs ou
destroyers), mais, de ces trois batiments, un
seul pourra ddpasser le d~placement type de
3.000 tonnes (3.048 tonnes m6triques)

20 Un sous-marin.

c) La Haute Partie contractante int6ress6e s'en-
gage h ne pas remettre en 6tat de remplir un ser-
vice de combat un batiment conserv6 pour 8tre
utilis6 comme cible.

Section IV. - Bdtiments d conserver pour servir d
des expdriences.

a) Un batiment h d~classer en le transformant
pour servir exclusivement h des exp6riences subira
le traitement pr6vu h la section III a) de la pr6-
sente annexe.

b) Sans prdjudice des r~gles g6ndrales, et
pourvu que l'avis en soit diment donnd aux autres
Hautes Parties contractantes, des d~rogations rai-
sonnables aux conditions prescrites h la section III
a) de la prdsente annexe, dans la mesure oii elles
seront n6cessaires pour les besoins d'une exp6rience
sp6ciale, pourront 8tre admises h titre de mesure
temporaire.

Toute Haute Partie contractante qui voudra
b6n~ficier de cette disposition sera tenue de fournir
des d6tails complets sur toutes d~rogations de ce
genre et d'indiquer la dur~e pour laquelle ces ddro-
gations seront n~cessaires.

c) Chacune des Hautes Parties contractantes
est autoris~e h conserver simultan6ment pour servir
exclusivement h des exp6riences :

1° Au plus deux b5,timents (croiseurs ou
destroyers), mais, de ces deux batiments, un
seul pourra d~passer le d6placement type de
3.000 tonnes (3.048 tonnes m~triques);

20 Un sous-marin.

d) Le Royaume-Uni est autoris6 5 conserver
dans leur 6tat actuel le monitor ( Roberts ), dont
l'artillerie principale avec ses appareils de manceu-
vre a 6t6 d6finitivement mise hors d'usage, et le
transport d'hydravions a Ark Royal ),, tant qu'ils
seront n~cessaires pour servir h des exp6riences. La
conservation de ces deux bitiments n'affecte pas
la conservation des bitiments que permet le para-
graphe c) ci-dessus.

e) La Haute Partie contractanite int6ress6e s'en-
gage h ne pas remettre en 6tat de remplir un service
de combat un bAtiment conserv6 pour ces usages.

Section I for rendering a vessel incapable of warlike
service.

(b) In addition to the rights already possessed
by each High Contracting Party under the Wash-
ington Treaty, each High Contracting Party is
permitted, to retain, for target use exclusively, at
any one time:

(i) Not more than three vessels (cruisers
or destroyers), but of these three vessels only
one may exceed 3,000 tons (3,048 metric tons)
standard displacement

(2) One submarine.

(c) On retaining a vessel for target use, the
High Contracting Party concerned undertakes not
to recondition it for warlike service.

Section IV. - Vessels retained for experimental
purposes.

(a) A vessel to be disposed of by conversion
to experimental purposes exclusively shall be
dealt with in accordance with the provisions of
Section III (a) of this Annex.

(b) Without prejudice to the general rules, and
provided that due notice be given to the other High
Contracting Parties, reasonable variation from the
conditions prescribed in Section III (a) of this
Annex, in so far as may be necessary for the
purposes of a special experiment, may be permitted
as a temporary measure.

Any High Contracting Party taking advantage
of this provision is required to furnish full details
of any such variations and the period for which
they will be required.

(c) Each High Contracting Party is permitted
to retain for experimental purposes exclusively at
any one time:

(i) Not more than two vessels (cruisers or
destroyers), but of these two vessels only one
may exceed 3,000 tons (3,048 metric tons)
standard displacement

(2) One submarine.

(b) The United Kingdom is allowed to retain,
in their present conditions, the monitor " Roberts "
the main armament guns and mountings of which
have been mutilated, and the seaplane carrier
" Ark Royal ", until no longer required for experi-
mental purposes. The retention of these two ves-
sels is without prejudice to the retention of vessels
permitted under (c) above.

(e) On retaining a vessel for experimental pur-
poses the High Contracting Party concerned under-
takes not to recondition it for warlike service.
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Section V. - Bdtiinents d conserver
pour l'instruction.

a) En plus des droits qu'elle poss~de d6jh en
vertu du Trait6 de Washington, chacune des Hautes
Parties contractantes est autoris~e h, conserver,
exclusivement pour l'instruction, les bitiments
suivants :

Etats-Unis : i bAtiment de ligne (t Arkan-
sas ou ((Wyoming))) ;

France : 2 bAtiments de surface, dont 1'un
pourra d~passer le d6placement type de
3.000 tonnes (3.048 tonnes m6triques) ;

Royaume-Uni : i bAtiment de ligne (( Iron
Duke ))) ;

Italie : 2 bitiments de surface, dont Fun
pourra d6passer le d6placement type de
3.000 tonnes (3.048 tonnes m6triques) ;

Japon : i b6timent de ligne (( Hiyeii), 3 croi-
seurs (type ( Kuma i).

b) Les bAtiments conserv6s pour l'instruction
en vertu des dispositions du paragraphe a) devront
subir le traitement suivant dans les six mois h
partir de la date h laquelle ils doivent tre d6clas-
s~s :

i. Bgtiments de ligne.

Les mesures suivantes devront tre prises

io Enl~vement des canons de l'artillerie
principale, des parties tournantes de toutes les
tourelles barbettes et ferm~es, et de la machi-
nerie qui les actionne, mais trois tourelles avec
leur armement pourront ftre conserv~es sur
chaque bAtiment ;

20 Enlvement de toutes les munitions et
explosifs d~passant la quantit6 n~cessaire pour
les 6coles h feu des canons conserves h bord ;

30 Enl~vement du blockaus et de ]a cui-
rasse de flanc entre les tourelles extreme-avant
et extr~me-arri~re ;

40 Enl~vement ou mise d~finitive hors
d'usage de tous les tubes lance-torpilles ;

50 Enlvement ou mise d6finitive hors d'u-
sage h bord du nombre de chaudibres d6pas-
sant celui qui est n6cessaire pour donner ]a
vitesse maximum de dix-huit noeuds.

2. Autres batiments de surface conserv6s par la

France, l'Italie et le Japon.

Les mesures suivantes devront 8tre prises

io Enlvement de ]a moiti6 des canons;
cependant quatre canons de l'artillerie prin-
cipale pourront tre conserv6s sur chaque bi-
timent ;

20 Enlhvement de tous les tubes lance-
torpilles ;
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Section V. - Vessels retained or training purposes.

(a) In addition to the rights already possessed
by any High Contracting Party under the Was-
hington Treaty, each High Contracting Party is
permitted to retain for training purposes exclu-
sively the following vessels :

United States i capital ship (" Arkansas"
or " Wyoming ")

France: 2 surface vessels, one of which may
exceed 3.000 tons (3,048 metric tons) standard
displacement ;

United Kingdom : i capital ship (" Iron
Duke ") ;

Italy : 2 surface vessels, one of which may
exceed 3,000 tons (3,048 metric tons) standard
displacement -

Japan : i capital ship (" Hiyei ") 3 cruisers
(" Kuma." class).

(b) Vessels retained for training purposes under
the provisions of paragraph (a) shall, within six
months of the date on which they are required to
be disposed of, be dealt with as follows

i. Capitals Ships.

The following is to be carried out

(i) Removal of main armament guns, revolv-
ing parts of all barbettes and turrets; ma-
chinery for operating turrets ; but three
turrets with their armament may be retained
in each ship ;

(2) Removal of all ammunition and explo-
sives in excess of the quantity required for
target practice training for the guns remaining
on board;

(3) Removal of conning tower and the side
armour belt between the foremost and after-
most barbettes ;

(4) Removal or mutilation of all torpedo
tubes;

(5) Removal or mutilation on board of all
boilers in excess of the number required for a
maximum speed of eighteen knots.

2. Other surface vessels retained by France, Italy

and Japan.

The following is to be carried out

(i) Removal of one half of the guns, but
four guns of main calibre may be retained on
each vessel ;

(2) Removal of all torpedo tubes;
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30 Enlvement de toutes les installations
d'aviation avec leurs accessoires ;

40 Enl~vement de la moiti6 des chaudi6res.

c) La Haute Partie contractante int6ressde s'en-
gage it ne pas utiliser pour des fins de combat les
bitiments conserv6s en application des disposi-
tions de la pr6sente section.

ANNEXE III

BATIMENTS SPtCIAUX.

Etats- Unis.

Norn et type du btiment

Aroostook - Mouilleur de mines ....
Oglala - Mouilleur de mines ........
Baltimore - Mouilleur de mines ......
San-Francisco - Mouilleur de mines . .
Cheyenne - Monitor .............
Helena - Canonni~re ............
Isabel - Yacht ... ............
Niagara - Yacht .............
Bridgeport - Bitiment-d6p6t pour tor-

pilleurs ..... ..............
Dobbin -Btiment-d6p6t pour torpilleurs
Melville -BAtiment-d~p6t pour torpilleurs
Witney -Bgtiment-d6p6t pour torpilleurs
Holland - BAtiment-d~p6t pour sous-

mains ..... ..............
Henderson - Transport de la flotte...

France.

Nom et type du bitiment

Castor - Mouilleur de mines. .1 .
Pollux - Mouilleur de mines. . .
Commandant-Teste - Transport

dravions . . . . . . . . . .
Aisne - Aviso ......
Marne .......
Ancre ......
Scarpe .. . . . ..
Suippe .. . ... .
Dunkerque ...... .
Laffaux ......
Bapaume .......
Nancy ......
Calais .. . . . .
Lassigny .......
Les Eparges .......
Remiremont ......
Tahure ......
Toul .. . . . ..
Epinal .. . . . ..
Li6vin ......
(-) - Mouilleur de filets .

d'hy-

Dplace-
ment

Tonnes
4.950
4.950
4-413
4.083
2.800
1.392

1938
2,6oO

11•750
12.450
7.150

12•450

11.570
10.000

91.496

Ddplace-
I ment
Tonnes

3.150
2.461

10.000
600
60o
604
604
604
644
644
644
644
644
644
644
644
644
644
644
644

2.293

28.644

(3) Removal of all aviation facilities and
accessories ;

(4) Removal of one half of the boilers.

(c) The High Contracting Party concerned un-
dertakes that vessels retained in accordance with
the provisions of this Section shall not be used for
any combatant purpose.

ANNEX III.

SPECIAL VESSELS.

United States.

Name and type of vessel

Aroostook - Minelayer ...........
Oglala - Minelayer ..............
Baltimore - Minelayer ...........
San Francisco - Minelayer ........
Cheyenne - Monitor ............
Helena - Gunboat ..............
Isabel - Yacht ... ............
Niagara - Yacht ...............
Bridgeport - Destroyer tender .......

Dobbin - Destroyer tender .........
Melville - Destroyer tender .........
Whitney - Destroyer tender ........
Holland - Submarine tender ........

Henderson - Naval transport .......

France.

Name and type of vessel

Castor - Minelayer.. . ...........
Pollux- Minelayer ..............
Commandant-Teste - Seaplane carrier .

Aisne - Despatch vessel
Marne a a
Ancre a a
Scarpe a

Suippe
Dunkerque a

Laffaux a a
Bapaume , a
Nancy
Calais ,
Lassigny ) a
Les Eparges a

Remiremont a

Tahure ,
Toul , a
Epinal a a
Li6vin a

(-) - Netlayer . ...

Displae-
ment
Tons

4,950
4,950
4,413
4,083
2,800
1,392

938
2,600

11,750

12,450
7,150

12,450
11,570

10,000

91,496

Displace-
ment
Tons

3,150
2,461

10,000

6oo
600
604
604
604
644
644
644
644
644
644
644
644
644
644
644
644

2,293

28,644
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Communautd de Nations britannique. British Commonwealth of Nations.

Nom et type du bAtiment

Adventure - Mouilleur de mines ....
(Royaume-Uni)

Albatross - Transport d'hydravions
(Australie)

Erebus - Monitor ..............
(Royaume-Uni)

Terror - Monitor ... ...........
(Royaume-Uni)

Marshal Soult - Monitor ..........
(Royaume-Uni)

Clive - Aviso .... ............
(Inde)

Medway - Bitiment-d~p6t pour sous-
manns ..... ..............
(Royaume-Uni)

Diplace.
ment

Tonnes
Name and type of vessel

6.740 Adventure - Minelayer ....
(United Kingdom)

5.ooo Albatross - Seaplane carrier . . .
(Australia)

7.2oo Erebus - Monitor ..........
(United Kingdom)

7.200 Terror - Monitor ...........
(United Kingdom)

6.400 Marshal Soult - Monitor ....
(United Kingdom)

2.02i Clive - Sloop ............
(India)

Medway - Submarine depot ship
15.000 (United Kingdom)

Displace-
ment
Tons

. . . 6,740

. . . 5,000

. . . 7,200

. . . 7,200

I . . 6,400

. . . 2,021

. . . 15,000

Italie.

Nom et type du bAtiment

Miraglia - Transport d'hydravions
Fa L di Bruno - Monitor .......
Monte Grappa - Monitor .......
Montello - Monitor ..........
Monte Cengio - Ancien monitor . .
Monte Novegno - Ancien monitor .
Campania - Aviso ............

Japon.

Nor et type du bAtiment

Aso - Mouilleur de mines
Tokiwa s ,
Asama - Vieux croiseur
Yakumo s .
Izumo I)
Iwate ,
Kasuga i, )
Yodo - Canonnibre . . .

49.561

D place-
ment

Tonnes

4.88o
2.800

605
605
500
500

2.070

I1.96o

D~place-
ment

Tonnes

7.18o
9.240
9.240
9.0O0
9.18o
9.18o
7.080
1.320

61.430

Italy.

Name and type of vessel

Miraglia - Seaplane carrier .
Fab. di Bruno - Monitor . . .
Monte Grappa - Monitor . .
Montello - Monitor ....
Monte Cengio - Ex-monitor.
Monte Novegno - Ex-monitor
Campania - Sloop .......

Japan.

Name and type of vessel

Aso - Minelayer .........
Tokiwa a .

Asama - Old cruiser . . .
Yakumo ,
Izumo .
Iwate ,
Kasuga , .
Yodo - Gunboat .....
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49,561

Displace-
ment
Tons

4,88o
2,800

605
605
500
500

2,070

11,96o

Displace-
m nt
Tons

7,18o
9,240
9,240
9,010

9,I8o
qI8o
7,080
1,320

61,430
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PARTIE III. PART III.

LE PRtiSIDENT DES ETATS-UNIS D'AMERIQUE,
SA MAJESTt LE ROI DE GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNIQUES
AU DELA DES MERS, EMPEREUR DES INDES, et
SA MAJESTt L'EMPEREUR DU JAPON sont con-
venus entre eux des dispositions de la pr6sente
partie III:

Article 14.

Les batiments combattants de ]a flotte mili-
taire des Etats-Unis, de la Communaut6 de
Nations britannique et du Japon, autres que
les bAtiments de ligne, les porte-adronefs et les
bAtiments exempts de limitation aux termes
de l'article 8, seront limit6s, pendant la durde
du pr6sent trait6, comme it est prdvu dans
la prdsente partie III, et, pour les bAtiments
spdciaux, comme it est prdvu h 'article 12.

Article 15.

Aux fins de la prdsente partie III, la d6finition
des classes des croiseurs et des destroyers sera
la suivante:

Croiseurs.
B~timents de guerre de surface, autres que

les bAtiments de ligne ou les porte-adronefs, dont
le ddplacement type ddpasse 1.850 tonnes
(1.88o tonnes m6triques), ou dont 'artillerie
ddpasse le calibre de 130 millim~tres (5,I pouces).

La classe des croiseurs se divise en deux sous-
classes, h savoir :

a) Croiseurs portant un canon dont le
calibre ddpasse 155 millimetres (6,j pouces);

b) Croiseurs portant un canon dont le
calibre ne ddpasse pas 155 millim~tres
(6,j pouces).

Destroyers.

BAtiments de guerre de surface dont le d6pla-
cement type ne d~pass: pas 1.850 tonnes
(1.88o tonnes mdtriques) et dont le calibre de
'artillerie ne d6passe pas 130 millim6tres

(5,1 pouces).

THE PRESIDENT OF THE UNITED STATES OF
AMERICA, His MAJESTY THE KING OF GREAT
BRITAIN, IRELAND and THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA, and
HIS MAJESTY THE EMPEROR OF JAPAN, HAVE
agreed as between themselves to the provisions
of this Part III :

Article 14.

The naval combatant vessels of the United
States, the British Commonwealth of Nations
and Japan, other than capital ships, aircraft
carriers and all vessels exempt from limitation
under Article 8, shall be limited during the term
of the present Treaty as provided in this Part III,
and, in the case of special vessels, as provided in
Article 12.

Article 15.

For the purpose of this Part III the definition
of the cruiser and destroyer categories shall be
as follows

Cruisers.
Surface vessels of war, other than capital

ships or aircraft carriers, the standard displace-
ment of which exceeds 1,85o tons (1,88o metric
tons), or with a gun above 5.i-inch (130 mm.)
calibre.

The cruiser category is divided into two sub-
categories, as follows :

(a) Cruisers carrying a gun above
6.i-inch (155 mm.) calibre ;

(b) Cruisers carrying a gun not above
6.i-inch (155 mm.) calibre.

Destroyers.

Surface vessels of war the standard displace-
ment of which does not exceed 1,85o tons
(i,88o metric tons), and with a gun not above
5.i-inch (130 mm.) calibre.
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Article 16. Article 16.

i. Dans les classes des croiseurs, des des- i. The completed tonnage in the cruiser,
troyers et des sous-marins, le tonnage achev6 destroyer and sub-marine categories which is not
qui ne doit pas 6tre d6pass6 t la date du 31 d6- to be exceeded on the 31st December, 1936, is
cembre 1936 est 6nonc6 au tableau ci-apr~s given in the following table

Classes Etats-Unis Communaut6 de Nations JaponBritannique

Croiseurs
a) h artillerie d'un calibre d6- l8o.ooo t. 146.8oo t. 108.400 t.

passant 155 mm. (6,i pou- (182.88o t.m.) (149.149 t.m.) (110.134 t.m.)
ces).

b) h artillerie d'un calibre de 143.500 t. 192.200 t. 100.450 t.
155 mm. (6,I pouces) ou (T45.796 t.m.) (195.275 t.m.) (102.057 t.m.)
au-dessous.

Destroyers ......... .150.000 t. 150.000 t. 105.500 t.
(152.400 t.m.) (152.400 t.m.) (107.188 t.m.)

Sous-marins ........ 52.700 t. 52.700 t. 52.700 t.
(53.543 t.m.) (53-543 t.m.) (53.543 t.m.)

Categories United States British Commonwealth Japan
of Nations

Cruisers
(a) with guns of more than 18o,ooo tons 146,8oo tons 1O8,400 tons

6.i-inch (155 mm.) ca- (182,88o metric tons) (149,i 4 9 metric tons) (110,134 metric tons)
libre.

(b) with guns of 6.i-inch 143,500 tons 192,200 tons 100,450 tons
(155 mm.) calibre or less (145,796 metric tons) (195,275 metric tons) (E02,057 metric tons)

Destroyers ......... . 15o,ooo tons 15O,OOO tons 1O5,5oo tons
(152,400 metric tons) (152,400 metric tons) (1O7, 188 metric tons)

Submarines .......... .. .. 52,700 tols 52,700 tons 52,700 tons
(53,543 metric tons) (53,543 metric tons) (53,543 metric tons)

2. Les bAtiments qui ont pour effet de faire
dipasser dans une ciasse quelconque le tonnage
total indiqu6 au tableau ci-dessus seront dclas-
s~s graduellement durant la p6riode prenant
fin au 31 d6cembre 1936.

3. Le nombre maximum des croiseurs de la
sous-classe a) sera le suivant : pouf les Etats-
Unis, dix-huit ; pour la Communaut6 de Na-
tions britannique, quinze ; pour le Japon,
douze.
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2. Vessels which cause the total tonnage in
any category to exceed the figures given in the
foregoing table shall be disposed of gradually
during the period ending on the 31st December,
1936.

3. The maximum number of cruisers of sub-
category (a) shall be as follows : for the United
States, eighteen; for the British Common-
wealth of Nations, fifteen ; for Japan, twelve.
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4. Un pourcentage n'exc~dant pas seize pour
cent du tonnage total allou6 dans la classe des
destroyers pourra 6tre utilis6 en batiments d6-
passant le d6placement type de 1.500 tonnes
(1 .524 tonnes m~triques). Les destroyers achev~s
ou en construction au ier avril 193o qui sont en
exc6dent de la limite de ce pourcentage peuvent
tre conserves, mais il ne pourra tre construit

ou acquis d'autres destroyers d'un d~placement
type d~passant 1.500 tonnes (1.524 tonnes m6-
triques) tant que la reduction L seize pour cent
n'aura pas W effectu~e.

5. Un pourcentage n'exc6dant pas vingt-cinq
pour cent du tonnage total allou6 dans la classe
des croiseurs pourra 6tre muni d'une plateforme
ou d'un pont d'atterrissage pour a~ronefs.

6. Il est entendu que les sous-marins vis~s
aux paragraphes 2 et 3 de l'article 7 sont compt~s
dans le tonnage total en sous-marins de la Haute
Partie contractante int~ress6e.

7. Le tonnage des btiments conserves confor-
moment h l'article 13 ou dclass~s conform6-
ment l'annexe II A la partie II du pr6sent
trait6 ne sera pas compris dans le tonnage
soumis h limitation.

Article 17.

Entre les croiseurs de la sous-classe b) et les
destroyers est autoris6 un transfert ne d6passant
pas dix pour cent du tonnage total allou6 dans
la classe ou sous-classe dans laquelle ce transfert
s'effectuera.

Article 18.

Les Etats-Unis envisagent l'ach~vement pour
1935 de quinze croiseurs de la sous-classe a)
d'un tonnage total de 150.000 tonnes (152.400
tonnes m~triques). A chacun des trois autres
croiseurs de la sous-classe a) qu'ils ont le droit
de construire, les Etats-Unis peuvent, s'ils le
pr~frent, substituer 15.J66 tonnes (15.409 ton-
nes m~triques) de croiseurs de la sous-classe b).
Au cas oii les Etats-Unis construiraient un ou
plus desdits trois autres croiseurs de la sous-
classe a), la seizi~me unit6 ne sera pas mise sur
cale avant 1933 et ne sera pas achev~e avant
1936 ; la dix-septi~me ne sera pas mise sur cale
avant 1934 et ne sera pas achev~e avant 1937 ;
la dix-huiti~me ne sera pas mise sur cale avant
1935 et ne sera pas achev~e avant 1938.

4. In the destroyer category not more than
sixteen per cent. of the allowed total tonnage
shall be employed in vessels of over 1,500 tons
(1,524 metric tons) standard displacement.
Destroyers completed or under construction
on the Ist April, 1930, in excess of this percen-
tage may be retained, but no other destroyers
exceeding 1,5oo tons (1,524 metric tons) stan-
dard displacement shall be constructed or
acquired until a reduction to such sixteen per
cent. has been effected.

5. Not more than twenty-five per cent. of the
allowed total tonnage in the cruiser category
may be fitted with a landing-on platform or deck
for aircraft.

6. It is understood that the submarines
referred to in paragraphs 2 and 3 of Article 7
will be counted as part of the total submarine
tonnage of the High Contracting Party con-
cerned.

7. The tonnage of any vessels retained under
Article 13 or disposed of in accordance with
Annex II to Part II of the present Treaty shall
not be included in the tonnage subject to
limitation.

Article 17.

A transfer not exceeding ten per cent. of the
allowed total tonnage of the category or sub-
category into which the transfer is to be made
shall be permitted between cruisers of sub-
category (b) and destroyers.

Article 18.

The United States contemplates the completion
by 1935 of fifteen cruisers of sub-category (a) of
an aggregate tonnage of 15o,ooo tons (152,400
metric tons). For each of the three remaining
cruisers of sub-category (a) which it is entitled
to construct the United States may elect to
substitute I5,I66 tons (15,409 metric tons) of
cruisers of sub-category (b). In case the
United States shall construct one or more of
such three remaining cruisers of sub-category
(a), the sixteenth unit will not be laid down
before 1933 and will not be completed before
1936; the seventeenth will not be laid down
before 1934 and will not be completed before
1937; the eighteenth will not be laid down
before 1935 and will not be completed before
1938.
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Article 19.

Sauf les exceptions pr~vues . l'article 20, le
tonnage mis sur cale dans une classe soumise .1
limitation aux termes de l'article 16 ne d6passera
pas la quantit6 ncessaire pour atteindre le ton-
nage maximum allou6 dans cette classe, ou
pour remplacer les b~timents qui deviendront
(( hors d'ge ) avant le 31 ddcembre 1936.
N~anmoins, le tonnage de remplacement pourra
6tre mis sur cale pour les croiseurs et les sous-
marins qui deviendront (( hors d'Age ) en 1937,
1938 et 1939 et pour les destroyers qui devien-
dront ((hors d'Age )) en 1937 et 1938

Article 20.

Nonobstant les r~gles de remplacelent 6non-
c~es h l'annexe I t la partie II :

a) Le (( Frobisher )) et 1'((' Effingham
(Royaume-Uni) pourront 6tre dclass~s au
cours de l'ann6e 1936. En dehors des croi-
seurs en construction au ier avril 1930, le
tonnage total de remplacement des croiseurs
A achever pour ce qui concerne la Commu-
naut6 de Nations britannique avant le
31 d~cembre 1936 ne d~passera pas 91.ooo
tonnes (92.456 tonnes m6triques).

b) Le Japon pourra remplacer le ((Tama))
par des constructions neuves A achever au
cours de l'ann~e 1936. R;

c) En plus du remplacement des des-
troyers qui deviendront (( hors d'Age ) avant
le 31 dcembre 1936, le Japon pourra mettre
sur cale dans chacune des annes 1935 et
1936 un tonnage ne d6passant pas 5.200 ton-
nes (5.283 tonnes m6triques), pour rempla-
cer des navires qui deviendront ((hors
d'ge ,, en 1938 et 1939.

d) Le Japon peut proc6der 5. des rem-
placements anticip6s pendant la dur6e du
present trait6, en mettant sur cale un
tonnage de sous-marins ne dtpassant pas
19.200 tonnes (19.507 tonnes m6triques),
dont 12.000 (12.192 tonnes m6triques) au
plus pourront 6tre achev6es au 31 d6cembre
1936.

Article 21.

Si, pendant la dur6e du present trait6, une des
Hautes Parties contractantes estime que les
exigences de sa s~curit6 nationale, en ce qui

No. 26o8

Article 19.

Except as provided in Article 20, the tonnage
laid down in any category subject to limitation
in accordance with Article 6 shall not exceed
the amount necessary to reach the maximum
allowed tonnage of the category, or to replace
vessels that become " over-age " before the
31st December, 1936. Nevertheless, replace-
ment tonnage may be laid down for cruisers
and submarines that become " over-age " in
1937, 1938 and 1939, and for destroyers that
become " over-age in 1937 and 1938.

Article 20.

Notwithstanding the rules for replacement
contained in Annex I to Part II :

(a) The "Frobisher" and " Effin-
gham " (United Kingdom) may be disposed
of during the year 1936. Apart from the
cruisers under construction on the Ist April
1930, the total replacement tonnage of
cruisers to be completed, in the case of the
British Commonwealth of Nations, prior to
the 31st December, 1936, shall not exceed
91,ooo tons (92,456 metric tons).

(b) Japan may replace the " Tama "by
new construction to be completed during
the year 1936.

(c) In addition to replacing destroyers
becoming " over-age " before the 31st De-
cember, 1936, Japan may lay down, in
each of the years 1935 and 1936, not more
than 5,200 tons (5,283 metric tons) to
replace part of the vessels that become
"over-age " in 1938 and 1939.

(d) Japan may anticipate replacement
during the term of the present Treaty by
laying down not more than 19,200 tons
(19,507 metric tons) of submarine tonnage,
of which not more than 12,000 tons
(12,192 metric tons) shall be completed by
the 31st December, 1936.

Article 21.

If, during the term of the present Treaty,
the requirements of the national security of any
High Contracting Party in respect of vessels of
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touche les bAtiments de guerre limit~s par la
partie III du pr6sent trait6, sont mat6riellement
affect6es par les constructions nouvelles de toute
Puissance autre que celles qui se sont lies par la
partie III du pr6sent trait6, cette Haute Partie
contractante notifiera aux autres Parties h la
partie III l'augmentation h laquelle elle aura
besoin de proc6der dans une on plusieurs des
classes desdits bhtiments de guerre, sp~cifiant
en particulier les augmentations envisag~es fet
leurs raisons, et elles aura le droit de proc6der A
cette augmentation. En suite de quoi, les autres
Parties A la partie III du present trait6 auront
le droit de proc~der AL des augmentations propor-
tionn~es dans la classe ou les classes sp6cifi~es ;
lesdites autres Parties se consulteront prompte-
ment par la voie diplomatique an sujet de la
situation ainsi cr66e.

PARTIE IV.

Article 22.

Les dispositions suivantes sont acceptcs
comme r~gles 6tablies du Droit international:

Io Dans leur action A l'6gard des navires
de commerce, les sous-marins doivent se
conformer aux r~gles du Droit international
auxquelles sont soumis les bAtiments de
guerre de surface.

20 En particulier, except6 dans le cas
de refus persistant de s'arr~ter apr~s som-
mation r6guli&re ou-de r~sistance active A la
visite, un navire de guerre, qii'il soit bAti-
ment de surface on sous-marin, ne peut
couler on rendre incapable de naviguer un
navire de commerce sans avoir au pr6alable
mis les passagers, l'6quipage et les papiers
de bord en lieu sir. A cet effet, les embarca-
tions du bord ne sont pas consid~r6es
comme un lieu sir, A moins que la s~curit6
des passagers et de l'6quipage ne soit assu-
rae, compte tenu de 1'6tat de la mer et des
conditions atmosph~riques, par la proximit6
de la terre on la presence d'un autre bti-
ment qui soit en mesure de les prendre h
bord.

Les Hautes Parties contractantes invitent
toutes les autres Puissances A exprimer leur
assentiment aux r~gles ci-dessus 6nonc~es.

war limited by Part III of the present Treaty
are in the opinion of that Party materially
affected by new construction of any Power
other than those who have joined in Part III of
this Treaty, that High Contracting Party will
notify the other Parties to Part III as to the
increase required to be made in its own tonnages
within one or more of the categories of such
vessels of war, specifying particularly the pro-
posed increases and the reasons therefor, and
shall be entitled to make such increase. The-
reupon the other Parties to Part III of this
Treaty shall be entitled to make a proportionate
increase in the category or categories specified;
and the said other Parties shall promptly advise
with each other through diplomatic channels as
to the situation thus presented.

PART IV.

Article 22.

The following are accepted as established
rules of International Law:

(i) In their action with regard to mer-
chant ships, submarines must conform to
the rules of International Law to which
surface vessels are subject.

(2) In particular, except in the case of
persistent refusal to stop on being duly
summoned, or of active resistance to visit
or search, a warship, whether surface
vessel or submarine, may not sink or render
incapable of navigation a merchant vessel
without having first placed passengers,
crew and ship's papers in a place of safety.
For this purpose the ship's boats are not
regarded as a place of safety unless the
safety of the passengers and crew is assured,
in the existing sea and weather conditions,
by the proximity of land, or the presence
of another vessel which is in a position to
take them on board.

The High Contracting Parties invite all other
Powers to express their assent to the above rules.
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PARTIE V

Article 23.

PART V.

Article 23.

Le present trait6 de entrera en vigueur jus-
qu'au 31 d~cembre 1936, sauf les exceptions
suivantes :

i o La partie IV restera en vigueur sans
limite de dur~e ;

20 Les dispositions des articles 3, 4 et 5,
ainsi que celles de l'article ii et de l'annexe
II h la partie II en tant qu'elles con-
cement les porte-a6ronefs, resteront en vi-
gueur aussi longtemps que le Trait6 de
Washington.

A moins que les Hautes Parties contractantes
n'en dlcident autrement en raison d'un accord
plus gn6ral limitant les armements navals et
auquel elles seraient toutes parties, elles se
rduniront en conf6rence en 1935 en vue de con-
clure un nouveau trait6 qui remplacerait le
present trait6 et r~pondrait aux mmes fins. I1
est entendu qu'aucune des dispositions du pr6-
sent trait6 ne pr~juge l'attitude d'aucune des
Hautes Parties contractantes h cette conference.

Article 24.

i. Le present trait6 sera ratifi6 par les Hautes
Parties contractantes selon les proc6dures cons-
titutionnelles auxquelles elles sont respective-
ment tenues, et les ratifications en seront d~po-
sees h Londres le plus t6t qu'il sera possible.
Des expeditions authentiques de tous les proc~s-
verbaux de dp6t des ratifications seront trans-
mises aux gouvernements de toutes les Hautes
Parties contractantes.

2. D~s que les ratifications des Etats-Unis
d'Am~rique, de Sa Majest6 le Roi de Grande-
Bretagne, d'Irlande et des Territoires! britan-
niques au delh des Mers, Empereur des Indes,
hi l'6gard de chacun des Membres de la Commu-
naut6 de Nations britannique 6num6r~s au
prfambule du present trait6 et celle de Sa Ma-
jest6 l'Empereur du Japon auront 6t6 d~posfes,
le trait6 entrera en vigueur h 1'6gard de ces
Hautes Parties contractantes.
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The present Treaty shall remain in force until
the 31st December, 1936, subject to the follow-
ing exceptions :

(i) Part IV shall remain in force without
limit of time ;

(2) The provisions of Articles 3, 4 and 5,
and of Article ii and Annex II to Part II
so far as they relate to aircraft carriers,
shall remain in force for the same period
as the Washington Treaty.

Unless the High Contracting Parties should
agree otherwise by reason of a more general
agreement limiting naval armaments, to
which they all become parties, they shall meet
in conference in 1935 to frame a new treaty to
replace and to carry out the purposes of the
present Treaty, it being understood that none
of the provisions of the present Treaty shall
prejudice the attitude of any of the High Con-
tracting Parties at the conference agreed to.

Article 24.

i. The present Treaty shall be ratified by the
High Contracting Parties in accordance with
their respective constitutional methods and the
ratifications shall be deposited at London as
soon as possible. Certified copies (f all the
procs-verbaufx of the deposit of ratifications will
be transmitted to the Governments of all the
High Contracting Parties.

2. As soon as the ratifications of the United
States of America, of His Majesty the King of
Great Britain, Ireland and the British Domi-
nions beyond the Seas, Emperor of India, in re-
spect of each and all of the Members of the
British Commonwealth of Nations as enumerated
in the preamble of the present Treaty, and of
His Majesty the Emperor of Japan have been
deposited, the Treaty shall come into force in
respect of the said High Contracting Parties.
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3. A la date d'entr~e en vigueur vis~e dans
l'alin~a prdc6dent, les parties I, II, IV et V du
present trait6 entreront en vigueur . l'6gard de
la R~publique fran~aise et du Royaume d'Italie
si leurs ratifications ont 6t6 d6pos~es A cette
date ; au cas contraire, elles entreront en vigueur
A l'6gard de chacune de ces deux Puissances lors
du d~p6t de sa ratification.

4. Les droits et obligations r~sultant de la
partie III du present trait6 sont limit6s aux
Hautes Parties contractantes vis~es au para-
graphe 2 du present article. Les Hautes Parties
contractantes d~termineront d'un commun ac-
cord la date h partir de laquelle, et les modalit~s
selon lesquelles les obligations que les Hautes
Parties contractantes vis~es au paragraphe 2 du
present article ont assum~es en vertu de ladite
partie III les lieront vis-A-vis de la France et
de l'Italie ; le susdit accord d6terminera en
m~me temps les obligations correspondantes de
la France et de l'Italie vis-A-vis des autres Hautes
Parties contractantes.

Article 25.

Apr~s le d~p6t des ratifications de toutes les
Hautes Parties contractantes, le Gouvernement
de Sa Majest6 dans le Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord communiquera
les dispositions figurant dans la partie IV du
pr6sent trait6 h toutes les Puissances non signa-
taires dudit trait6 et les invitera h y adherer ex-
press~ment et sans limite de dur6e.

Cette adh6sion sera effectuee par une d~cla-
ration adress~e au Gouvernement de Sa Majest6
dans le Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord.

Article 26.

Le present trait6, dont les textes fran~ais et
anglais feront foi, restera d~pos6 dans les archives
du Gouvernement de Sa Majest6 dans le
Royaume-Uni de Grande-Bretagne et d'Irlande
du Nord. Des expeditions authentiques en seronf
remises aux gouvernements de toutes les Hautes
Parties contractantes.

3. On the date of the coming into force
referred to in the preceding paragraph, Parts I,
II, IV and V of the present Treaty will come
into force in respect of the French Republic
and the Kingdom of Italy if their ratifications
have been deposited at that date ; otherwise
these Parts will come into force in respect of
each of those Powers on the deposit of its rati-
fication.

4. The rights and obligations resulting from
Part III of the present Treaty are limited to
the High Contracting Parties mentioned in
paragraph 2 of this Article. The High Con-
tracting Parties will agree as to the date on
which, and the conditions under which, the
obligations assumed under the said Part III
by the High Contracting Parties mentioned in
paragraph 2 of this Article will bind them in
relation to France and Italy ; such agreement
will determine at the same time the correspon-
ding obligations of France and Italy in relation
to the other High Contracting Parties.

Article 25.

After the deposit of the ratifications of all the
High Contracting Parties, His Majesty's Govern-
ment in the United Kingdom of Great Britain
and Northern Ireland will communicate the
provisions inserted in Part IV of the present
Treaty to all Powers which are not signatories
of the said Treaty, inviting them to accede
thereto definitely and without limit of time.

Such accession shall be effected by a decla-
ration addressed to His Majesty's Government
in the United Kingdom of Great Britain and
Northern Ireland.

Article 26.

The present Treaty, of which the French and
English texts are both authentic, shall remain
deposited in the archives of His Majesty's Go-
vernment in the United Kingdom of Great
Britain and Northern Ireland. Duly certified
copies thereof shall be transmitted to the Go-
vernments of all the High Contracting Parties.
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En foi de quoi les pl6nipotentiaires susnom-
m~s ont sign6 le pr6sent trait6 et y ont appos6
leurs cachets.

Fait A Londres, le vingt-deux avril mil neuf
cent trente.

In faith whereof the above-named Plenipo-
tentiaries have signed the present Treaty and
have affixed thereto their seals.

Done at London, the twenty-second day of
April, nineteen hundred and thirty.

Henry L. STIMSON.

Charles G. DAWES.

Charles F. ADAMS.

Joseph T. ROBINSON.

David A. REED.

Hugh GIBSON.

Dwight W. MORROW.

Aristide BRIAND.

J. L. DUMESNIL.

A. DE FLEURIAU.

J. Ramsay MACDONALD.

Arthur HENDERSON.

A. V. ALEXANDER.

W. Wedgwood BENN.

Philippe RoY.
James E. FENTON.

T. M. WILFORD.

C. T. TE WATER.

T. A. SMIDDY.

Atul C. CHATTERJEE.

G. SIRIANNI.

A. C. BORDONARO.

'Alfredo ACTON.

R. WAKATSUKI.

Takeshi TAKARABE.

T. MATSUDAIRA.

M. NAGAI.

No, 2608
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PROCS-VERBAL

OF THE DEPOSIT OF RATIFICATIONS OF THE
INTERNATIONAL TREATY FOR THE LIMITATION

AND REDUCTION OF NAVAL ARMAMENT, SI-

GNED AT LONDON ON APRIL 22, 1930. LONDON,
OCTOBER 27, 1930.

The undersigned, having met together for the
purpose of proceeding to the deposit of ratifica-
tions of the Treaty for the Limitation and Re-
duction of Naval Armament, signed at London,
the 22nd day of April 1930 ;

Having produced the instruments whereby
the said Treaty has been ratified by the President
of the United States of America, by His Majesty
the King of Great Britain, Ireland and the
British Dominions beyond the Seas, Emperor of
India, in respect of the United Kingdom of
Great Britain and Northern Ireland and all
parts of the British Empire which are not
separate members of the League of Nations, of
the Dominion of Canada, of the Common-
wealth of Australia, of the Dominion of New
Zealand, of the Union of South Africa, and of
India, and by His Majesty the Emperor of
Japan ;

And the respective ratifications of the said
Treaty having been carefully compared and
found to be in due form, the said deposit in
accordance with the provisions of Article 24 (I)
of the Treaty took place this day in the custo-
mary form.

The representative of the United States of
America declared that the instrument of rati-
fication of the United States of America was
deposited subject to the distinct and explicit
understandings set forth in the resolution of the
21st July, 1930, of the Senate of the United
States of America advising and consenting to
ratification, that there are no secret files, docu-
ments, letters, understandings or agreements
which in any way, directly or indirectly,
modify, change, add to, or take from any of the
stipulations, agreements or statements in said
Treaty ; and that, excepting the agreement
brought about through the exchange of notes
between the Governments of the United States,
Great Britain and Japan, having reference to
Article 19, there is no agreement, secret or

1 Traduit par le Secretariat de la Soci6t6 des
Nations, h titre d'information.

1 TRADUCTION. - TRANSLATION.

PROCS-VERBAL

DE D] POT DES RATIFICATIONS DU TRAITIl INTER-
NATIONAL POUR LA LIMITATION ET LA RtDUC-
TION DES ARMEMENTS NAVALS, SIGNE A LON-
DRES, LE 22 AVRIL 1930. LONDRES, LE 27 OC-
TOBRE 1930.

Les soussignhs s'6tant r6unis pour proc6der
au d~p6t des ratifications du trait6 pour la
limitation et la r~duction des armements navals,
sign6 A Londres le 22 avril 1930 ;

Ayant produit les instruments aux termes
desquels ledit trait6 a 6t6 ratifi6 par le president
des Etats-Unis d'Am~rique, par Sa Majest6 le
Roi de Grande-Bretagne, d'Irlande et des Terri-
toires britanniques au delA des mers, Empereur
des Indes, pour le Royaume-Uni de Grande-
Bretagne et de l'Irlande du Nord et toutes les
parties de 1'Empire britannique qui ne sont pas
individuellement membres de la Soci6t6 des
Nations, le Dominion du Canada, le Common-
wealth d'Australie, le Dominion de la Nouvelle-
ZW1ande, l'Union de l'Afrique du Sud et l'Inde;
et par Sa Majest6 'Empereur du Japon

Les ratifications respectives dudit trait6 ayant
6t6 minutieusement compar6es et reconnues en
due forme, le d6p6t conforimment aux disposi-
tions de 1'article 24 (I) du trait6 a eu Iieu ce jour
selon les formes habituelles.

Le repr6sentant des Etats-Unis d'Amrique a
d~clar6 que l'instrument de ratification des
Etats-Unis d'Am6rique 6tait dipos6 sous r6serve
des d6clarations formelles et explicites indiqu~es
dans la r~solution, en date du 21 juillet 1930,
du S~nat des Etats-Unis d'Am~rique donnant
l'avis et le consentement requis pour Ia ratifi-
cation et selon lesquelles il est entendu qu'il
n'existe pas de dossier, documents, l ettres,
ententes ou accords secrets qui, d'une mani~re
quelconque, directement ou indirectement, com-
porteraient une modification ou un changement,
ou bien 6tendraient ou restreindraient Ia portde
des clauses, accords ou d~clarations dudit trait6,
et qu'h 1'exception de l'accord rialis6 par l'6chan-
ge de notes entre les Gouvernements des Etats-
Unis, de Grande-Bretagne et du Japon, relati-

1 Translated by the Secretariat of the League
of Nations, for information.
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otherwise, expressed or implied, between any
of the parties to said Treaty as to any cons-
truction that shall hereafter be given to any
statement or provision contained therein.

In witness whereof they have signed this
proc~s-verbal, and have affixed thereto their
seals.

Done at London, the 27th day of October,
1930.

(L. S.), Charles G. DAWES.

(L. S.) J. Ramsay MACDONALD.

(L. S.) R. B. BENNETT.
(L. S.) J. H. SCULLIN.

(L. S.) Geo W. FORBES.

(L. S.) J. B. M. HERTZOG.

(L. S.) Atul C. CHATTERJEE.

(L. S.) T. MATSUDAIRA.

vement h l'article 19, il n'existe aucun accord,
secret ou autre, expr~s ou tacite, entre des parties
audit trait6 au sujet de l'interpritation devant
tre donnfe ultfrieurement h toute dfclaration

6 u disposition dudit trait6.

En foi de quoi ils ont sign6 le prfsent proc~s-
verbal et y ont appos6 leurs sceaux.

Fait A Londres, le 27 octobre 1930.

Charles G. DAWES.
J. Ramsay MacDONALD.

R. B. BENNETT.

J. H. SCULLIN.

Geo W. FORBES.

J. B. M. HERTZOG.

Atul C. CHATTERJEE.

T. MATSUDAIRA.

Certified a true copy:
(Foreign Office Seal.)

London, 29 Oct. 1930.

S. Gaselee.

Librarian and Keeper o/the Papers
at the Foreign Office.

EXCHANGE OF NOTES

BETWEEN THE UNITED STATES GOVERNMENT
AND THE JAPANESE GOVERNMENT REGARDING
THE INTERPRETATION OF ARTICLE 19 OF THE
LONDON NAVAL TREATY, 193o. TOKYO,
MAY 21-24, 1930.

THE UNITED STATES AMBASSADOR AT TOKYO
(MR. CASTLE) TO THE JAPANESE MINISTER
FOR FOREIGi AFFAIRS (BARON SHIDEHARA).

TOKYO, May 21, 1930.

It is the understanding of the Government
of the United States that the word " category "
in Article i9 of the London Naval Treaty of
1930 means category or sub-category. The Go-
vernment of the United States declares that it

1 Traduit par le Secretariat de la Soci~t6 des
Nations, i. titre d'information.

No. 2608

1TRADUCTION. - TRANSLATION.

ItCHANGE DE NOTES

ENTRE LE GOUVERNEMENT DES ETATS-UNIS
ET LE GOUVERNEMENT JAPONAIS CONCER-
NANT L'INTERPRtTATION DE L'ARTICLE 19 DU
TRAITt NAVAL DE LONDRES DE 1930. TOKIO,
LE 21-24 MAI 1930.

L'AMBASSADEUR DES ETATS-UNIS A TOKIO
(M. CASTLE) AU MINISTRE JAPONAIS DES
AFFAIRES TRANQPERES (BARON SHIDEHARA).

TOKIO, le 21 mai 1930.

Le Gouvernement des Etats-Unis considre
comme convenu que le mot ((classe h i l'article 19
du trait6 naval de Londres de 1930 signifie
((classe ,, ou ( sous-classe ). Le Gouvernement
des Etats-Unis d~clare que, selon son interpr6-

1 Translated by the Secretariat of the League
of Nations, for information.
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interprets the Treaty to mean that vessels be-
coming overage in either sub-category A or sub-
category B of the cruiser categories (Article 16)
shall be replaceable only in that sub-category.

The American Government will be most happy
to have the confirmation of this understanding
from the Japanese Government.

1 TRADUCTION. - TRANSLATION.

Le texte officiel japonais de cette note sera insird
dans l'Annexe XXIX du Recueil des Trait~s.

BARON SHIDEHARA TO MR. CASTLE.

TOKYO, May 24, 1930.

I have the honour to acknowledge receipt of
your note dated the 2Ist May, 193o, relative to
the interpretation of the word category appear-
ing in Article 19 of the London Naval Treaty of
1930.

The Imperial Government understands the
word " category " appearing in Article 19 of the
above-mentioned Treaty to mean " category "
or " sub-category " ; thus it interprets this
Treaty in the sense that ships belonging to
either sub-category A or sub-category B of the
cruiser category (Article 16) which shall become
overage may be replaced only within that sub-
category.

EXCHANGE OF NOTES

BETWEEN His MAJESTY'S GOVERNMENT IN THE
UNITED KINGDOM AND THE UNITED STATES
GOVERNMENT REGARDING THE INTERPRETA-
TION OF ARTICLE I9 OF THE LONDON NAVAL
TREATY, 1930. LONDON, JUNE 5, 1930.

No. i.

GENERAL DAWES TO MR. ARTHUR HENDERSON.

UNITED STATES EMBASSY.

LONDON, June 5, 1930.

SIR,

It is the understanding of the Government of
the United States that the word " category" in

1 Traduction du Foreign Office de Sa Majest6
britannique.

2 Traduit par le Secr6tariat do la Soci~t6 des
Nations, h titre d'information.

tation, le trait6 stipule que les navires qui devien-
dront (( hors d'Age ), soit dans la sous-classe A
soit dans la sous-classe B des classes de croiseurs
(article 16) ne pourront 6tre remplac~es que
dans cette sous-classe.

Le Gouvernement des Etats-Unis serait tr~s
heureux que le Gouvernement japonais voulfit
bien lui confirmer cette entente.

2 TRADUCTION. - TRANSLATION.

The Japanese official text of this note will
be published in Annex XXIX of the Treaty Series.

LE BARON SHIDEHARA A M. CASTLE.

TOKIO, le 24 mai 1930.

J'ai l'honneur d'accuser r~ception de votre
note en date du 21 mai 193o, relative A P'inter-
pr~tation dumot ((classes qui figure Al'article 19
du trait6 naval de Londres de 1930.

Le Gouvernement imperial considre comme
convenu que le mot ((classe )) qui figure A l'ar-
ticle 19 du trait6 sus-mentionn6 signifie ("classe s
on (( sous-classe s ; il interpr~te donc ce trait6
en ce sens que les navires appartenant soit h la
sous-classe A soit h la sous-classe B de la classe
des croiseurs (article 16) qui deviendront (( hors
d'Age s ne pourront tre remplac~s que dans la
sous-classe en question.

2 TRADUCTION. - TRANSLATION.

]CHANGE DE NOTES

ENTRE I.E GOUVERNEMENT DE SA MAJESTP_ DANS
LE ROYAUME-UNI ET LE GOUVERNEMENT DES
ETATS-UNIS CONCERNANT L'INTERPRETATION
DE L'ARTICLE 19 DU TRAITt NAVAL DE LON-
DRES DE 1930. LONDRES, LE 5 JUIN 1930.

No I.
LE GINtRAL DAWES A M. ARTHUR HENDERSON.

AMBASSADE DES ETATS-UNIS.

LONDRES, le 5 idn 1930.

MONSIEUR LE MINISTRE.

Le Gouvernement des Etats-Unis consid~re
comme convenu que le mot s classe s A l'ar-

1 Translation of His Britannic Majesty's Foreign
Office.

2 Translated by the Secretariat of the League
of Nations, for information.
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Article 19 of the London Naval Treaty of 1930
means category or sub-category. The Govern-
ment of the United States declares that it
interprets the Treaty to mean that vessels be-
coming overage of either sub-category A or sub-
category B of the cruiser categories (Article 16)
shall be replaceable only in that sub-category.

I have the honour to state that my Govern-
ment would be most happy to have a note of
confirmation as to whether this interpretation
is shared by His Majesty's Government.

I have, etc.

(For the Ambassador),

Ray ATHERTON,

Counsellor of Embassy.

No. 2.

MR. ARTHUR HENDERSON TO GENERAL DAWES

FOREIGN OFFICE, June 5, 1930.

YOUR EXCELLENCY,

In the note which your Excellency was so
good as to address to me on the 5th June you
stated that it was the understanding of the
Government of the United States that the word
" category " in Article io of the London Naval
Treaty, 1930, meant category or sub-category.
Your Excellency added that the Government of
the United States declared that it interpreted
the Treaty to mean that vessels becoming
overage of either sub-category A or sub-category
B of the cruiser categories (Article 16) shall be
replaceable only in that sub-category.

2. His Majesty's Government in the United
Kingdom note the above understanding and
inrerpretation of the London Naval Treaty of
193o and concur therein. His Majesty's Govern-
ment in the United Kingdom do so without
prejudice to Article 20 a) of that Treaty under
which they understand that the tonnage to be
scrapped and replaced in the case of the British
Commonwealth of Nations by the 91,ooo tons
of -6-inch cruiser tonnage which may be com-
pleted before the 31st December, 1936, comprises

No. 2608

ticle 19 du trait6 naval de Londres de 1930
signifie (( classe ) ou ( sous-classe ). Le Gouver-
nement des Etats-Unis d~clare que, selon son
interpr6tation, le trait6 stipule que les navires
qui deviendront (( hors d'Age ) soit dans ]a sous-
classe A soit dans ]a sous-classe B des classes de
croiseurs (article 16) ne pourront tre remplacs
que dans cette sous-classe.

J'ai l'honneur de d~clarer que mon gouverne-
ment serait tr~s heureux de recevoir une note de
confirmation indiquant si cette interpretation
est aussi celle du Gouvernement de Sa Majest6.

Veuillez agr~er, etc.

Poua l'Ambassadeur:

Le Conseiller d'Ambassade,
Ray ATHERTON.

No 2.

M. ARTHUR HENDERSON AU GENERAL DAWES.

FOREIGN OFFICE, le 5 utin 1930.

EXCELLENCE,

Par la note que Votre Excellence a bien voulu
m'adresser le 5 juin, vous avez fait connaitre que
le Gouvernement des Etats-Unis consid~rait
comme convenu que le mot (( classe s dans l'ar-
ticle 19 du Trait6 nava de Londres de 1930
signifiait ( classe )) ou (( sous-classe ). Votre
Excellence a ajout6 que le Gouvernement des
Etats-Unis dclarait interpreter le trait6 en ce
sens que les navires appartenant soit la sous-
classe A soit A la sous-classe B des classes de
croiseurs (Article 16) qui deviendront (( hors
d'Agev ne pourront 6tre remp]ac6s que dans le
sous-classe en question. . (

2. Le Gouvernement de Sa Majest6 dans le
Royaume-Uni prend acte du sens et de l'inter-
pr~tation donn~s ci-dessus au Trait6 naval de
Londres de 193o et s'y rallie. Le Gouvernement
de Sa Majest6 dans le Royaume-Uni agit ainsi
sans pr6judice de l'article 20 a) de ce trait6
selon lequel il consid~re comme convenu que le
tonnage qui doit tre d~truit et remplac6, en ce
qui concerne la Communaut6 de Nations britan-
nique, par les 91.ooo tonnes de 9croiseurs A
artillerie d'un calibre de 6 pouces dont l'ach-
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partly 6-inch-gun cruiser tonnage and partly
cruiser tonnage of the 7"5 inch gun" Effingham
class.

I have, etc.

For the Secretary o/ State
R. VANSITTART.

vement peut avoir lieu avant le 31 dfcembre
1936, comprend en partie du tonnage de croi-
seurs aL artillerie d'un calibre de 6 pouces et en
partie du tonnage de croiseurs it artillerie d'un
calibre de 7,5 pouces de la classe de ]'(( Effin-
gham )).

Veuillez agrfer, etc.

Pour le Secrdtaire d'Etat
R. VANSITTART.
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GRANDE-BRETAGNE
ET IRLANDE DU NORD

ET NORVEGE

Echange de notes relatif i ]a recon-
naissance de ]a souverainete de ]a
Norvege sur Nile de Jan Mayen.
Oslo, les j8 et 19 novembre 1 93o.

GREAT BRITAIN

AND NORTHERN IRELAND
AND NORWAY

Exchange of Notes regarding the
Recognition of Norway's Sover-
eignty over Jan Mayen Island.
Oslo, November 18 and 19, 193o.



98 Socidte des Nations - Recuel des Traites. 1931

No. 2609. - EXCHANGE OF NOTES REGARDING THE RECOGNITION
OF NORWAY'S SOVEREIGNTY OVER JAN MAYEN ISLAND. OSLO,
NOVEMBER 18 AND i9, 1930.

Texte officiel anglais communiqud par le secrditaire d'Etat aux Aflaires dtrangdres de Sa Majestd en
Grande-Bretagne. L'enregistrement de cet dchange de notes a eu lieu le 6 fJvrier 1931.

I.

MR. JOHNSTONE TO M. MOWINCKEL.

OSLO, November I8, 1930.

MONSIEUR LE MINISTRE I)'ETAT,

As your Excellency is doubtless aware, on the 9 th May, 1929, the Norwegian Minister in
London addressed a note to His Majesty's Principal Secretary of State for Foreign Affairs,
announcing that, by a Royal decree dated the 8th May, Jan Mayen Island had been placed under
Norwegian sovereignty.

I now have the honour by direction of His Majesty's Secretary of State for Foreign Affairs
to inform your Excellency that His Majesty's Government in the United Kingdom have taken
note of this decree and formally recognise Norwegian sovereignty over Jan Mayen Island.

I am instructed to add that, His Majesty's Government not having been informed of the
grounds on which Norwegian sovereignty was extended to Jan Mayen Island, their recognition
of that sovereignty is accorded independently of and with all due reserves in regard to the actual
grounds on which the annexation may have been based.

1 avail, etc.
Kenneth JOHNSTONE.

11.

M. MOWINCKEL TO MR. JOHNSTONE.
THE MINISTRY

FOR FOREIGN AFFAIRS.
OSLO, November 19, 1930.

MONSIEUR LE CHARG i D'AFFAIRES,

In a note of the i8th instant you were so good as to state that His Britannic Majesty's
Government recognises Norway's sovereignty over Jan Mayen Island.

I have the honour, while acknowledging the receipt of your note, to ask you to convey to your
Government the thanks of the Norwegian Government for their friendly attitude towards Norway,
which has found expression in the above-mentioned recognition.

I avail, etc. For the Minister !or Foreign A flairs
Aug. ESMARCH.
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1 TRADUCTION. - TRANSLATION.

No 2609. - RCHANGE DE NOTES. RELATIF A LA RECONNAISSANCE
DE LA SOUVERAINETE DE LA NORVEGE SUR L'ILE JAN MAYEN.
OSLO, LES 18 ET i NOVEMBRE 1930.

English official text communicated by His Majesty's Secretary oi State ]or Foreign Afairs in Great
Britain. The registration ol this Exchange o/ Notes took place February 6, 1931.

I.

MR. JOHNSTONE A M. MOWINCKEL.

OSLO, le 18 novembre 193o.
MONSIEUR LE MINISTRE D'ETAT,

Le ministre de Norv~ge h Londres a, comme vous le savez, adress6, le 9 mai 1929, au principal
secr6taire d'Etat de Sa Majest6 aux Affaires ftrangres, une note annongant que, par un d&cret
royal en date du 8 mai, File Jan Mayen avait 6t6 placbe sous ]a souverainet6 de la Norv~ge.

j'ai l'honneur, d'ordre du secrbtaire d'Etat de Sa Majest6 aux Affaires 6trang~res de porter
ht votre connaissance que le Gouvernement de Sa Majest6 dans le Royaume-Uni a pris acte de ce
d~cret et reconnait officiellement ]a souverainet6 de la Norv~ge sur File Jan Mayen.

Je suis charg6 d'ajouter que le Gouvernement de Sa Majest6, n'ayant pas 6t6 inform. des
titres en vertu desquels la souverainet6 norvbgienne a 6t6 6tendue , 1ile Jan Mayen, il reconnait
cette souverainet6 ind~pendamment des titres effectifs sur lesquels l'annexion a pu 6tre fonde,
et avec toutes les r~serves appropri~es en ce qui concerne ces titres.

Veuillez agr~er, etc.
Kenneth JOHNSTONE.

II.

M. MOWINctEL A MR. JOHNSTONE.
MIN1STRE

DES AFFAIRES IETRANGERES
OSLO, le 19 novembre 1930.

MONSIEUR LE CHARGE- i)'AFFAIRES,

Par une note, en date du i8 courant, vous avez bien voulu faire savoir que le Gouvernement
de Sa Majest6 britannique reconnait la souverainet6 de la Norv~ge sur l'ile Jan Mayen.

J'ai l'honneur, en vous accusant rception de votre note, de vous demander de transmettre
h votre Gouvernement les remerciements du Gouvernement norv~gien pour l'attitude amicale qu'il
a observ6e a l'6gard de la Norv~ge et qui a trouv6 son expression dans la reconnaissance susmen-
tionnee.

Veuillez agr~cr, etc. Pour le Ministre des Affaires etrangires
Aug. ESMARCH,

Traduit" par le Secrbtariat de ]a Soci6t6 des I Translated by the Secretariat of the League
Nations, at titre d'information. of Nations, for information.
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AUTRICHE ET PERSE

Accord provisoire reglant les rela-
tions entre les deux pays, signe a
Teheran, le 17 juin 1928, avec
lettres de la mime date relatif a
sa mise en vigueur, et echanges
de notes prorogeant cet accord.
Angora, le 1o mai 1929, et Rome,
les 7 novembre j929, jo mai,
9 aout, et jo novembre j930,
et 1o fevrier j93j.

AUSTRIA AND PERSIA

Provisional Agreement for the Settle-
ment of Relations between the
two Countries, signed at Teheran,
June 17i 1928, with letters of the
same date regarding its coming
into force and Exchanges of Notes
renewing this Agreement, Angora,
May io, 1929, and Rome, Novem-
ber 7, 1929, May io, August 9,
and November 1o, 193o, and
February io, 1931.
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No 261o. - ACCORD 1 PROVISOIRE RtEGLANT LES RELATIONS ENTRE
LA RIRPUBLIQUE FItDIRALE D'AUTRICHE ET L'EMPJRE DE
PERSE. SIGNI A TI-H]PRAN, LE 17 JUIN 1928.

Texte officiel /ranais communique par le ddldgud permanent de la Perse aupris.de la Socidt des Nations.
L'enregistrement de cet accord a eu lieu le 7 livrier 1931.

SA MAJESTJ IMPERIALE LE SHAH DE PERSE et LE PR]ESIDENT FE DERAL DE LA RIPUBLIQUE.
i)'AUTRICHE, 6galement animus du dsir sincere de faire aboutir dans le plus bref d~lai possible
les n~gociations relatives A ]a conclusion entre leurs deux Etats d'un Trait6 d'amiti6 et de conven-
tions consulaire, commerciale, douani~re et d'6tablissement se sont r6solus h 6tablir, en attendant
leurs relations sur la base d'un accord provisoire et ont, cet effet, disign6 comme leurs pl6nipoten-
tiaires, d'une part :

SA MAJESTt IMPERIALE LE SHAH DE PERSE:

Son Excellence Fatoullah Khan PAKRtVAN, g~rant de son Minist~re des Affaires
6trang~res ; et d'autre part,

LE PR]ESIDENT FEDE RAL'DE LA R.PUBLIQUE D'AUTRICHE:
Son Excellence Auguste KRAL, envoy6 extraordinaire et ministre plnipotentiaire de la

R6publique d'Autriche en Perse ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouv~s en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

La representation diplomatique de chacune des Hautes Parties contractantes sur le territoire
de l'autre jouira, sous condition d'une parfaite r~ciprocit6, des privileges et immunit&s consacr~s
par le droit commun international.

Les reprsentants consulaires de chacune des Hautes Parties contractantes sur lc territoire
de lautre, r6gulirement munis de 1'exequatur, pourront, sous condition d'une parfaite rdciprocit6,
y resider et, dans l'exercice de leurs fonctions, ils b~n~ficieront des privileges honorifiques et
immunit~s personnelles de juridiction et de fiscalit6 consacrs par le droit commun international
et sous condition d'une parfaite rdciprocit6.

Le traitement accord6 aux repr~sentants diplomatiques et consulaires de chacune des Hautes
Parties contractantes sur le territoire de 'autre, sous condition de r~ciprocit6, ne sera, en aucun cas
inf~rieur h celui accord6 h ]a nation la plus favoris~e.

1 Entr6 en vigueur le 17 juin 1928.
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I TRADUCTION. - TRANSLATION.

No. 261o. - PROVISIONAL AGREEMENT 2 FOR THE SETTLEMENT
OF RELATIONS BETWEEN THE FEDERAL REPUBLIC OF
AUSTRIA AND THE PERSIAN EMPIRE. SIGNED AT TEHERAN,
JUNE 17, 1928.

French oficial text communicated by the Permanent Delegate of Persia accredited to the League of
Nations. The registration of this Agreement took place February 7, 1931.

His IMPERIAL MAJESTY THE SHAH OF PERSIA and THE FEDERAL PRESIDENT OF THE AUSTRIAN

REPUBLIC, both equally desirous of bringing to a successful issue as soon as possible the negotiations
for the conclusion of a Treaty of Friendship and of Consular, Commercial, Customs and
Establishment Conventions between their two States, have meanwhile resolved to base their
relations on a provisional Agreement and have appointed for this purpose as their Plenipotentiaries

HIS IMPERIAL MAJESTY THE SHAH OF PERSIA, of the one part

His Excellency Fatoullah Khan PAKREVAN, His Minister for Foreign Affairs, and

THE FEDERAL PRESIDENT OF THE AUSTRIAN REPUBLIC, of the other part :

His Excellency August KRAL, Envoy Extraordinary and Minister Plenipotentiary of the
Austrian Republic in Persia,

Who, having communicated their full powers, found in good and due form, have agreed on
the following provisions :

Article I.

The diplomatic representatives of each of the High Contracting Parties in the territory of
the other shall enjoy, subject to full reciprocity, the privileges and immunities established by
ordinary international law.

The consular representatives of each of the High Contracting Parties in the territory of the
other, being duly provided with the exequatur, shall be entitled, subject to reciprocity, to reside
therein, and in the exercise of their functions shall enjoy the honorary privileges and personal
immunities from jurisdiction and taxation established by ordinary international law, subject to
full reciprocity.

The treatment granted subject to reciprocity to the diplomatic and consular representatives
of each of the High Contracting Parties in the territory of the other shall in no case be inferior
to that accorded to the most favoured nation.

1 Traduit par le Secr6tariat de la Soci~t6 des 'Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 Came into force June 17, 1928.
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Article II.

Chacune des Hautes Parties contractantes accorde aux ressortissants de l'autre sur son propre
territoire, sous condition d'une parfaite reciprocit6, en ce qui concerne l'6tablissement, le traitement
de la nation la plus favoris6e.

En mati~re de statut personnel, les ressortissants de chacune des Hautes Parties contractantes
sur le territoire de 1'autre resteront r~ciproquement soumis aux dispositions de leurs lois nationales.
Le statut personnel comprend les mati~res suivantes : le mariage et le r~gime des biens entre 6poux,
le divorce, la separation de corps, la dot, la paternit6, la filiation, l'adoption, la capacit6 j uridique,
la majori t6, la tutelle et la curatelle, 1'interdiction, le droit de succession testamentaire et ab intestat,
les liquidations et les partages de successions ou de patrimoines, et en g~n~ral toutes les questions
relatives au droit de famifle, y compris toutes les questions concemant 1'6tat des personnes.

Article III.

Le Gouvernement persan soumettra les produits naturels autrichiens et les produits fabriqu6s
en Autriche, import~s en Perse, A ses lois organiques des douanes. I1 leur accordera le b~n6fice
de son tarif minimum et de tous abaissements de ce tarif qui seraient consentis aux produits
similaires, naturels et fabriqu~s, originaires de n'importe quel autre pays.

Le Gouvemement de la R6publique d'Autriche accorde aux produits naturels persans et aux
produits fabriqu~s en Perse, import~s en Autriche, le traitement de la nation la plus favoris~e.

Article IV.

Le present accord provisoire sera ratifi6 et les ratifications en seront 6chang6es h T6h6ran
le plus t6t que faire se pourra. I1 restera en force jusqu'au IO mai 1929.

I1 reste entendu que, pour la partie persane, l'article 3 relatif aux dispositions tarifaires, en
raison des dispositions de la loi du 13 Ordibehecht 1307 (3 mai 1928), n'a pas besoin d'6tre pr~sent6
pour ratification au Madjlisse.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 le pr6sent accord et y ont appos6 leur
sceaux.

Fait 6, Th6ran, le 17 juin 1928.

(Signd) F. PAKR]tVAN. (Signd) KRAL.

LETTRES ]CHANGPES

ENTRE SON EXCELLENCE LE GP-RANT DU MINISTARE DES AFFAIRES tTRANGARES

ET SON EXCELLENCE LE MINISTRE D'AUTRICHE A TtfHflRAN.

Tt-HlRAN, le 17 juin 1928.
MONSIEUR LE MINISTRE,

Comme suite A la signature de l'Accord provisoire en date d'auj ourd'hui, j'ai l'honneur de vous
informer que le Gouvernement imperial de Perse, d6sireux d'6tre agr~able au Gouvernement de la
R~publique d'Autriche, met en vigueur dater d'aujourd'hui, sous condition de r~ciprocit6, et
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Article II.

Each of the High Contracting Parties shall, subject to full reciprocity, accord most-favoured-
nation treatment in respect of establishment to the nationals of the other Party in its territory.

As regards their personal status, the nationals of each of the High Contracting Parties in the
territory of the other shall reciprocally continue to be subject to the provisions of their national
law. Personal status includes the following : marriage and property rights of husband and wife,
divorce, judicial separation, dowry, paternity, affiliation, adoption, legal capacity, majority,
guardianship and trusteeship, interdiction, succession whether by will or ab intestato, settlement
and legal division of inheritances or estates and, in general, all questions relating to family law,
including all questions concerning the status of individuals.

Article III.

The Persian Government shall apply its organic Customs laws to the natural products of
Austria and products manufactured in Austria, on importation into Persia. It shall accord them
the benefit of its minimum tariff and of all reductions in that tariff which are granted to similar
products, whether natural or manufactured, originating in any other country whatsoever.

The Government of the Republic of Austria shall grant most-favoured-nation treatment to
the natural products of Persia and products manufactured in Persia, on importation into Austria.

Article IV.

The present provisional Agreement shall be ratified and the ratifications shall be exchanged
at Teheran as soon as possible. It shall remain in force until May IO, 1929.

It is understood that in view of the provisions of the law of the 13th day of Ordibehecht, 1307
(May 3, 1928) there is no obligation so far as Persia is concerned to lay-Article III relating to tariff
provisions before the Majlis for ratification.

In faith whereof the respective Plenipotentiaries have signed the present Agreement and have
thereto affixed their seals.

Done at Teheran, June 17, 1928.

(Signed) F. PAKRVAN. (Signed) KRAL.

EXCHANGE OF LETTERS

BETWEEN His EXCELLENCY THE MINISTER IN CHARGE OF FOREIGN AFFAIRS AND His EXCELLENCY

THE AUSTRIAN MINISTER AT TEHERAN..

I.

TEHERAN, June 17, 1928.

MONSIEUR LE MINISTRE,

I have the honour to inform you that, following upon the signature of the provisional Agreement
of to-day's date, the Imperial Government of Persia, being anxious to meet the wishes of the
Government of the Austrian Republic will, subject to reciprocity and in accordance with the powers
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selon les pouvoirs qui lui sont accord~s par la loi du 13 Ordibehecht 1307, les prescriptions de
l'accord susmentionn6 relatives h la douane.

Le Gouvernement imperial de Perse esp~re que le Gouvernement de la R~publique d'Autriche,
anim6 du m~me esprit, agira de mrme h son 6gard.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma tr~s haute consideration.

(Signd) F. PAKRtVAN.
Son Excellence

Monsieur August Kral,
Ministre d'Autriche,

Thbran.

II.

TH1RAN, le 17 iuin 1928.
MONSIEUR LE MINISTRE,

Comme suite A la signature de l'Accord provisoire en date d'aujourd'hui, j'ai l'honneur de vous
faire connaitre que le Gouvernement f6d6ral de ]a R6publique d'Autriche, dans l'attente de la
ratification dudit accord et d6sireux d'tre agr6able au Gouvernement imp6rial de Perse, met en
vigueur, sous condition de r~ciprocit6, h dater d'aujourd'hui, les prescriptions de 1'accord
susmentionn6 relatif h la douane.

Le Gouvernement f~dral de la Rpublique d'Autriche esp~re que le Gouvernement imperial
de Perse, anim6 du m&me esprit, agira de m~me A son 6gard.

Veuillez agrer, Monsieur le Ministre, l'assurance de ma tr~s haute consideration.

(Signd) KRAL.
Son Excellence

Fathollah Khan Pakrevan,
G~rant du Minist~re des Affaires 6trang~res,

Th~ran.

]-CHANGES DE NOTES

PROROGEANT L'ACCORD DU 17 JUIN 1928.

I.

ANGORA, le I0 mai 1929.
MONSIEUR L'AMBASSADEUR,

En me r~fhrant h la note de Votre Altesse en date de ce jour, j'ai l'honneur de porter A la connais-
sance de Votre Altesse que le Gouvernement f~diral autrichien est d'accord avec le Gouvernement
imp6rial de Perse de proroger la validit6 de I'Accord provisoire entre ]a RWpublique d'Autriche
et l'Empire de Perse sign6 ? TA h ran le 17 juin 1928 et qui aurait dfi prendre fin le 1O mai 1929
jusqu'au 1o novembre 1929.

Les ndgociations pour ]a conclusion de trait~s d6finitifs entre les deux Etats seront entames
le plus t6t possible.

Veuillez agr~er, Monsieur l'Ambassadeur, les assurances de ma plus haute consid6ration.

(Signd) KRAL.
Son Altesse

Mohammed Ali Khan Foroughi,
Ambassadeur de Sa Majest6 le Shah de Perse,

En Ville.

No 261o



1931 League of Nations - Treaty Series. 107

granted to it by the law of the 13th day of Ordibehecht, 1307, put into force from to-day the
provisions of the aforesaid Agreement regarding Customs.

The Imperial Government of Persia hopes that the Government of the Austrian Republic,
being animated by the same spirit, will act in the same way towards it.

I have the honour to be, etc.

(Signed) F. PAKREVAN.

His Excellency,
M. August Kral,

Austrian Minister at Teheran.

I'.

TEHERAN, Ju~ne 17, 1928.

MONSIEUR LE MINISTRE,

I have the honour to inform you that, following upon the signature of the provisional Agreement
of to-day's date, the Federal Government of the Austrian Republic, pending the ratification of
the said Agreement and being anxious to meet the wishes of the Imperial Government of Persia,
will, subject to reciprocity, put into force from today the provisions of the aforesaid Agreement
regarding Customs.

The Federal Government of the Austrian Republic hopes that the Imperial Government of
Persia being animated by the same spirit, will act in the same way with regard to it.

I have the honour to be, etc.

(Signed) KRAL.
His Excellency,

Fathollah Khan Pakrevan,
Minister in charge of Foreign Affairs,

Teheran.

EXCHANGES OF NOTES

RENEWING THE AGREEMENT OF JUNE 17, 1928.

I.
ANGORA, May 1O, 1929.

MONSIEUR L'AMBASSADEUR,

With reference to your note of to-day's date, I have the honour to inform you that the Federal
Government of Austria agrees with the Imperial Government of Persia that the provisional
Agreement between the Republic of Austria and the Persian Empire signed at Teheran on
June 17, 1928, which should have come to an end on May io, 1929, shall continue in force until
November Io, 1929.

Negotiations for the conclusion of definitive treaties between the two States will be opened
as soon as possible.

I have the honour to be, etc.

His Highness, 
(Signed) KRAL.

Mohammed Ali Khan Foroughi,
Ambassador of His Majesty the Shah of Persia,

Angora.
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ANGORA, le I0 mai 1929.
MONSIEUR LE MINISTRE,

En me r~f6rant A la note de Votre Excellence en date de ce jour j'ai l'honneur de porter L ]a
connaissance de Votre Excellence que le Gouvemement imperial de Perse est d'accord avec le
Gouvemement f6d6ral autrichien de proroger ]a validit6 de l'Accord provisoire entre F'Empire de
Perse et la R6publique d'Autriche sign6 h Th6ran le 17 juin 1928 et qui aurait dfi prendre fin le
io mai 1929 jusqu'au IO novembre 1929. Les n6gociations pour la conclusion de trait6s d6finitifs
entre les deux Etats seront entam~es le plus t6t possible.

Veuillez agrder, Monsieur le Ministre, les assurances de ma tr~s haute consid6ration.

(Signd) M. FOROUGHI.
Son Excellence

Monsieur August Kral,1
Ministre d'Autriche,

En Ville.

II.

ROME, le 7 novembre 1929.
MONSIEUR LE MINISTRE,

Consid~rant que l'Accord provisoire entre la R6publique d'Autriche et l'Empire de Perse
sign6 AL T~hdran le 17 juin 1928 a pris fin le io mai 1929,

Consid~rant que sa validit6 a 6t6 prorog~e jusqu'au IO novembre 1929 par un 6change de notes
qui a eu lieu A Angora le IO mai 1929,

Consid~rant que les nigociations entam6es en vue de conclure des traitds ddfinitifs entre les
deux Etats ne pourront tre achev~es jusqu'au IO novembre 1929,

J'ai l'honneur de porter \ la connaissance de Votre Excellence que le Gouvernement fdd6ral
autrichien est d'accord avec le Gouvernement imperial de Perse de proroger la validit6 de 1'accord
provisoire susdit jusqu'a une date ult6rieure, A savoir le io mai 1930 ;

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
l'occasion pour vous renouveler, Monsieur le Ministre, I es assurances de ma tr~s haute consid6ration.

L. EGGER.
Son Excellence

Monsieur Fatollah Khan Pakr~van,
Ministre de Perse,

Rome.

ROME, le 7 novembre 1929.
MONSIEUR LE MINISTRE,

Considdrant que l'accord provisoire entre l'Empire de Perse et la Rdpublique d'Autriche sign6
a Th6ran le 17 juin 1928 a pris fin le IO mai 1929,

Considdrant que sa validit6 a 6t6 prorog6e jusqu'au Io.novembre 1929 par un 6change de notes
qui a eu lieu A Angora le IO mai 1929,

Considdrant que les n6gociations entam6es en vue de conclure des trait6s d~finitifs entre les
deux Etats ne pourront 6tre achev~es jusqu'au io novembre 1929,
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ANGORA, May IO, 192Q.

MONSIEUR LE MINISTRE,

With reference to your note of to-day's date, I have the honour to inform you that the Imperial
Government of Persia agrees with the Federal Government of Austria that the provisional Agreement
between the Persian Empire and the Republic of Austria signed at Teheran on June 17, 1928,
which should have come to an end on May io, 1929, shall continue in force until November io,
1929.

Negotiations for the conclusion of definitive treaties between the two States will be opened
as soon as possible.

I have the honour to be, etc.

(Signed) M. FOROUGH.
His Excellency,

Monsieur August Kral,
Austrian Minister,

Angora.

II.

ROME, November 7, 1929.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May io, 1929.

Whereas it was agreed by an exchange of notes which took place at Angora on May IO, 1929,
that it should remain in force until November io, 1929.

Whereas negotiations opened with the object of concluding definitive treaties between the
two States cannot be completed by November io, 1929.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, May Io, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

L. EGGER.
His Excellency,

Monsieur Fatollah Khan Pakrevan,
Persian Minister,

Rome.

RoicE, November 7, 1929.

MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May io, 1929.

Whereas it was agreed by an exchange of notes which took place at Angora on May io, 1929,
that it should remain in force until November io, 1929.

Whereas negotiations opened with the object of concluding definitive treaties between the
two States cannot be completed by November io, 1929.
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J'ai l'honneur de porter h la connaissance de Votre Excellence que le Gouvernement imp6rial
de Perse est d'accord avec le Gouvernement fid6ral autrichien de proroger la validit6 de l'accord
provisoire susdit jusqu'A une date ult6rieure, h savoir le io mai 1930.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
I'occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma tr s haute consideration.

F. PAKRtVAN.

Son Excellence
Monsieur Lothar Egger,

Ministre d'Autriche,
Rome.

III.

LUGATION D'AUTRICHE.

ROME.

No 13 82/A.
ROME, le IO mai 1930.

MONSIEUR LE MINISTRE,
Consid~rant que l'Accord provisoire entre la Rpublique d'Autriche et I'Empire de Perse

sign6 h Tihdran le 17 juin 1928 a pris fin le io mai 1929,
Consid~rant que sa validit6 a ti prorogie d'abord jusqu'au IO novembre 1929, par un 6change

de notes qui a eu lieu h Angora le IO mai 1929, et prorogue par la suite une seconde fois jusqu'au
IO mai 1930 par un 6change de notes qui a eu lieu A Rome le 7 novembre 1929,

Consid6rant que les n6gociations entam6es en vue de conclure les trait6s dfinitifs entre les
deux Etats n'ont pas pu ftre achev~es jusqu'h pr6sent,

J'ai l'honneur de porter h la connaissance de Votre Excellence que le Gouvemernment f~d~ral
autrichien est d'accord avec le Gouvernement imp6rial de Perse de proroger la validit6 de l'accord
provisoire susdit jusqu'A une date ult~rieure, A savoir le iO aofit 1930.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis l'occa-
sion pour vous renouveler, Monsieur le ministre, les assurances de ma tr~s haute consid6ration.

(Signd) EGGER.
Son Excellence

Monsieur Fatollah Khan Pakr6van,
Envoy6 extraordinaire et

Ministre pl6nipotentiaire, de Perse,
Rome.

LIGATION DE PERSE
ROME.

No 264.
ROME, le I0 mai 1930.

MONSIEUR LE MINIsTRE,

Considirant que l'Accord provisoire entre l'Empire de Perse et ]a R6publique d'Autriche
sign6 L T~h~ran le 17 juin 1928 a pris fin le io mai 1929,

Consid6rant que sa validit6 a W prorogue d'abord jusqu'au io novembre 1929 par un 6change
de notes qui a eu lieu A Angora le IO mai 1929, et prorogde par la suite une seconde fois jusqu'au
IO mai 1930 par un 6change de notes qui a lieu h Rome le 7 novembre 1929,
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I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid Provisional Agreement shall remain in force
until a later date, namely, May io, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

F. PAKR VAN.
His Excellency,

Monsieur Lothar Egger,
Austrian Minister,

Rome.

III.

AUSTRIAN LEGATION.
ROME.

No. 1382/A.
ROME, May io, 193c.

MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May IO, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May io,
1929, that this Agreement should remain in force until November io, 1929, and the latter was
afterwards extended a second time until May io, 1930, by an exchange of notes which took place
at Rome on November 7, 1929.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, August 10, 1930.

1 should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

His Excellency, 
(Signed) EGGER.

Monsieur Fatollah Khan Pakr~van,
Envoy Extraordinary and Minister Plenipotentiary

of Persia,
Rome.

PERSIAN LEGATION,
ROME.

No. 264.
ROME, May 1O, 1930.

MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17; 1928, came to an end on May IO, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May io,
1929, that this Agreement should remain in force until November io, 1929, and the latter was
afterwards extended a second time until May IO, 193o, by an exchange of notes which took place
at Rome on November 7, 1929,
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Consid6rant que les n6gociations entames en vue de conclure les trait6s d6finitifs entre les
deux Etats n'ont pas pu 6tre acheves j usquA pr~sent,

J'ai l'honneur de porter h la connaissance de Votre Excellence que le Gouvernement imperial
de Perse est d'accord avec le Gouvernement f6d~ral autrichien de proroger la validit6 de l'accord
provisoire susdit jusqu'A une date ult~rieure, A savoir le Io aofit 1930.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, j e saisis 1'occa-
sion pour vous renouveler, Monsieur le Ministre, les assurances de ma tr~s haute consid6ration.

Le Ministre de Perse
Son Excellence (Signd) PAKR-VAN.

Monsieur Lothar Egger,
Ministre d'Autriche,

Rome.

IV.

LIGATION D'AUTRICHE
ROME

NO 2577/A.
ROME, le 9 aoiit 193o.

MONSIEUR LE CHARGE D'AFFAIRES,

Consid6rant que 'Accord provisoire entre la R6publique d'Autriche et 1'Empire de Perse
sign6 A T~h6ran le 17 j uin 1928 a pris fin le io mai 1929,

Consid~rant que sa validit6 a 6t6 prorog~e d'abord jusqu'au IO novembre 1929, par un 6change
de notes qui a eu lieu A Angora le IO mai 1929, prorog~e par la suite une seconde fois jusqu'au IO mai
1930 par un 6change de note qui a eu lieu A Rome le 7 novembre 1929 et prorog6e une troisi~me
fois jusqu'au io aofit 1930 par un 6change de notes qui a eu lieu A Rome le 9 mai 1930,

Consid~rant que les ngociations entam~es en vue de conclure les trait6s d~finitifs entre les
deux Etats n'ont pas pu 6tre achev~es jusqu'. present,

J'ai l'honneur de porter h votre connaissance que le Gouvernement f~d6ral autrichien est
d'accord avec le Gouvernement imp6rial de Perse de proroger la validit6 de l'accord provisoire
susdit jusqu'. une date ult~rieure, A savoir le io novembre 1930.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis I'occasion pour
vous renouveler, Monsieur le Charg6 d'Affaires, les assurances de ma consideration tr~s distingu~e.

(Signd) Alois VOLLGRUBER.
Monsieur Abolghassem Khan Pourevaly,

Charg6 d'Affaires de Perse,
Rome.

ROME, le 9 aoi2t 1930.
MONSIEUR LE CHARGA D'AFFAIRES,

Consid6rant que l'Accord provisoire entre l'Empire de Perse et la R6publique d'Autriche
sign6 h T6h~ran le 17 juin 1928 a pris fin le IO mai 1929,

Consid6rant que sa validit6 a 6t6 prorog6e d'abord jusqu'au IO novembre 1929 par un 6change
de notes qui a eu lieu A Ankara le I0 mai 1929, prorog6e par la suite une seconde fois jusqu'au
IO mai 1930 par un 6change de notes qui a eu lieu h Rome le 7 novembre 1929, et prorog~e une
troisi~me fois jusqu'au IO aofit 1930 par un 6change de notes qui a eu lieu Rome le 9 mai 1930,
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Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brough to a conclusion,

I have the honour to inform you that the Imperial Government of Persia agrees with the Federal
Government of Austria that the aforesaid Provisional Agreement shall remain in force until a later
date, namely, August io, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

His Excellency, (Signed) PAKRE'VAN.
Monsieur Lothar Egger,

Austrian Minister,
Rome.

IV.

AUSTRIAN LEGATION,

ROME.
No. 25 7 7 /A.

ROME, August 9, 1930.
MONSIEUR LE CHARGt D'AFFAIRES,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May IO, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May
10, 1929, that this Agreement should remain in force until November io, 1929, and the latter was
afterwards extended a second time until May IO, 193o, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August IO, 1930, by an exchange
of notes which took place at Rome on May 9, 1930,

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, November io, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) Alois VOLLGRUBER.

Monsieur Abolghassem Khan Pourevaly,

Persian Charg6 d'Affaires,
Rome.

ROME, August 9, 1930.

MONSIEUR LE CHARG- D'AFFAIRES,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May io, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May IO,
1929, that this Agreement should remain in force until November Io, 1929, and the latter was
afterwards extended a second time until May Io, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August Io, I9.o, by an exchange
of notes which took place at Rome on May o, 193o,
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Consid~rant que les n~gociations entam6es en vue de conclure les trait6s d6finitifs entre les
deux Etats n'ont pas pu 6tre achev~es jusqu'a present,

J'ai 1'honneur de porter h votre connaissance que le Gouvernement imp6rial de Perse est
d'accord avec le Gouvernement f~d~ral autrichien de proroger la validit6 de l'accord provisoire
susdit jusqu'A une date ult~rieure, A savoir le IO novembre 1930.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis l'occasion pour
vous renouveler, Monsieur le Charg6 d'Affaires, les assurances de ma consideration tr~s distinguee.

Le Chargd d'Affaires :
Monsieur Alois Vollgruber, (Signi) A. POUREVALY.

Charg6 d'Affaires d'Autriche,
Rome.

V.

LAGATION D'AUTRICHE
ROME.

No 3442/A.
ROME, le IO novembre 1930.

MONSIEUR LE MINISTRE,

Consid~rent que l'Accord provisoire entre ]a R~publique d'Autriche et l'Empire de Perse,
sign6 a T6h~ran le 17 juin 1928, a pris fin le IO mai 1929,

Consid6rant que sa validit6 a t6 prorogue d'abord jusqu'au IO novembre 1929 par un 6change
de notes qui a eu lieu A Angora le IO mai 1929, prorogde par la suite une seconde fois jusqu'au IO mai
1930 par un 6change de notes qui a eu lieu A Rome le 7 novembre 1929, prorogue une troisikme
fois jusqu'au io aofit 1930 par un 6change de notes qui a eu lieu A Rome le 9 mai 1930, et prorogue
une quatri~me fois jusqu'au IO novembre 1930 par un 6change de notes qui a eu lieu A Rome le
9 aofit 1930,

Consid~rant que les n6gociations entam6es en vue de conclure les trait6s d6finitifs entre les
deux Etats n'ont pas pu 6tre achev~es jusqu'a pr6sent,

J'ai l'honneur de porter a la connaissance de Votre Excellence que le Gouvernement f~dral
autrichien est d'accord avec le Gouvernement imperial de Perse de proroger la validit6 de l'accord
provisoire susdit jusqu'A une date ult6rieure, h savoir le IO f6vrier 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis l'occa-
sion pour vous renouveler, Monsieur le Ministre les assurances de ma tr~s haute consid6ration.

(Signe) L. EGGER.
Son Excellence

Monsieur Fatoullah Khan Pakr~van,
Envoy6 extraordinaire et

Ministre pl~nipotentiaire de Perse,
Rome.

LIGATION IMPARIALE DE PERSE.

ROME, le I0 novembre 1930.
MONSIEUR LE MINISTRE,

Consid~rant que l'Accord provisoire entre l'Empire de Perse et la R6publique d'Autriche,
sign6 A T6h~ran le 17 juin 1928, a pris fin le IO mai 1929,

Consid6rant que sa validit6 a 6t6 prorog6e d'abord jusqu'au IO novembre 1929 par un 6change
de notes qui a eu lieu A Angora le IO mai 1929, prorogue par ]a suite une seconde fois jusqu'au io mai
1930 par un 6change de notes qui a eu lieu a Rome le 7 novembre 1929, prorogue une troisi~me
fois jusqu'au io aofit 1930 par un 6change de notes qui a lieu h Rome le 9 mai 193o et prorog6e
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Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been broughtt o a conclusion.

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid Provisional Agreement shall remain in force
until a later date, namely, November io, 1930.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

Monsieur Alois Vollgruber, (Signed) A. POUREVALY.
Charg4 d'Affaires of Austria,

Rome.

V.

AUSTRIAN LEGATION,
ROME.

No. 34 42/A.
ROME, November io, 1930.

MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May IO, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May io,
1929, that this Agreement should remain in force until November IO, 1929, and the latter was
afterwards extended a second time until May IO, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August IO, 193o, by an exchange
of notes which took place at Rome on May 9, 1930, and extended a fourth time until November
10, 193o by an exchange of notes which took place at Rome on August 9, 1930,

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, February io, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) L. EGGER.His Excellency

Monsieur Fatoullah Khan Pakr~van,
Envoy Extraordinary and

Minister Plenipotentiary of Persia,
Rome.

IMPERIAL PERSIAN LEGATION.
ROME, November io, 1930.MONSIEUR LE MINISTER,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May io, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May io,
1929, that this Agreement should remain in force until November io, 1929, and the latter was
afterwards extended a second time until May io, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August io, 1930, by an exchange
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une quatri~me fois jusqu'au IO novembre 1930 par un 6change de notes qui a eu lieu h Rome le
9 aofit 1930,

Consid~rant que les n~gociations entam~es en vue de conclure les trait6s d6finitifs entre les
deux Etats n'ont pas Pu 6tre achev6es jusqu'a present,

J'ai l'honneur de porter . la connaissance de Votre Excellence que le Gouvernement imp6rial
de Perse est d'accord avec le Gouvernement f6d~ral d'Autriche de proroger la validit6 de l'accord
provisoire susdit j usqu'a une date ult6rieure, A savoir le IO f6vrier 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
l'occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma tr~s haute
consideration.

Son Excellence (Signi) F. PAKRtVAN.

Monsieur L. Von Egger Moellwald,
Envoy 6 extraordinaire et Ministre pl~nipotentiaire

de la R6publique f6d~rale d'Autriche,
Rome.

flCHANGE DE NOTES

PROROGEANT L'ACCORD CI-DESSUS. ROME, LE 1O FAVRIER 1931.

Texte officiel iranpais communiqud Par le dJldgud permanent de la Perse auprs de la Socijt des
Nations, le 16 avril 1931.

LIAGATION D'AUTRICHE.

ROME.
No 438/A.

ROME, le I0 /dvrier 1931.
MONSIEUR LE MINISTRE,

Consid~rant que l'Accord provisoire entre la R6publique d'Autriche et l'Empire de Perse,
sign6 h T6h~ran, le 17 juin 1928, a pris fin le IO mai 1929,

Consid~rant que sa validit6 a 6t6 prorogue d'abord jusqu'au IO novembre 1929, par un 6change
de notes qui a eu lieu h. Angora, le IO mai 1929, prorogue par la suite une seconde fois jusqu'au
IO mai 1930, par un 6change de notes qui a eu lieu A. Rome, le 7 novembre 1929, prorogde une
troisi~me fois jusqu'au io aofit 1930, par un 6change de notes qui a eu lieu A Rome, le 9 mai 1930,
prorog6e une quatri me fois jusqu'au IO novembre 1930, par un 6change de notes qui a eu lieu h
Rome, le 9 aoqt 1930, prorogue une cinqui~me fois jusqu'au IO f6vrier 1931, par un 6change de notes
qui a eu lieu k Rome, le IO novembre 1930,

Consid~rant que les n6gociations entam6es en vue de conclure les trait~s d~finitifs entre les deux
Etats, n'ont pas pu tre achev~es jusqu'a pr6sent.

J'ai l'honneur de porter h la connaissance de Votre Excellence que le Gouvernement f~d~ral
autrichien est d'accord avec le Gouvernement imp6rial de Perse de proroger la validit6 de l'accord
provisoire susdit jusqu'a une date ult~rieure, A savoir le IO aoft 1931.

En priant Votre Excellence de bien vouloir me faire parvenir une note analogue, je saisis
['occasion pour vous renouveler, Monsieur le Ministre, les assurances de ma tr~s haute consideration

Son Excellence (Signi) EGGER.
Monsieur Fatoullah Khan Pakr~van,

Envoy6 extraordinaire et Ministre plnipotentiaire de Perse,
Rome.
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of notes which took place at Rome on May 9, 1930, and extended a fourth time until November
10, 193o, by an exchange of notes which took place at Rome on August 9, 1930.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid provisional Agreement shall remain in force
until a later date, namely, February io, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) F. PAKRtVAN.His Excellency

Monsieur L. Von Egger Moellwald,
Envoy Extraordinary and Minister Plenipotentiary

of the Federal Republic of Austria,
Rome.

EXCHANGE OF NOTES

RENEWING THE ABOVE AGREEMENT. ROME, FEBRUARY 10, 1931.

French official text communicated by the Permanent Delegate o/ Persia accredited to the League of
Nations, April 16, 1931.

AUSTRIAN LEGATION,
ROME.

No. 438/A.
ROME, February io, 1931.MONSIEUR LE MINISTIPE,

Whereas the provisional Agreement between the Austrian Republic and the Persian Empire
signed at Teheran on June 17, 1928, came to an end on May Ic, 1929,

Whereas it was first agreed by an exchange of notes which took place at Angora on May 1o,
1929, that this Agreement should remain in force until November io, -1929, and the latter was
afterwards extended a second time until May io, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August IO, 193o, by an exchange
of notes which took place at Rome on May 9, 193o, and extended a fourth time until November
10, 193o, by an exchange of notes which took place at Rome on August 9, 193o and extended a
fifth time until February io, 1931 by an exchange of notes which took place at Rome on November
10, 1930.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion.

I have the honour to inform you that the Federal Government of Austria agrees with the
Imperial Government of Persia that the aforesaid provisional Agreement shall remain in force
until a later date, namely, August IO, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

His Excellency, (Signed) EGGER.
Monsieur Fatoullah Khan Pakr~van,

Envoy Extraordinary and
Minister Plenipotentiary of Persia,

Rome.
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ROME, le 10O/dvrier 1931.

MONSIEUR LE MINIs[RE,

Consid~rant que l'Accord provisoire entre l'Empire de Perse et la R~publiquc d'Autriche
sign6 h Tdh~ran, le 17 juin 1928, a pris fin le Io mai 1929,

Considrant que sa validit6 a t prorogue d'abord jusqu'au io novembre 1929 par un dchange
de notes qui a eu lieu h Ankara, le Io mai 1929, prorogue par la suite une seconde fois jusqu'au
IO mai 1930, par un 6change de notes qui a eu lieu h Rome, le 7 novembre 1929, prorogue une
troisi~me fois, jusqu'au IO aofit 1930, par un 6change de notes qui a eu lieu h Rome, le 9 mai 1930,
prorogue une quatri~me fois jusqu'au IO novembre 1930, par un 6change de notes qui a eu lieu at
Rome, le 9 aoat 1930, et prorogue enfin une cinqui~me fois, jusqu'au Io f~vrier 1931, par un 6change
de notes qui a eu lieu h Rome, le IO novembre 1930,

Consid~rant que les n6gociations entames en vue de conclure les trait~s ddfinitifs entre les deux
Etats n'ont pas pu 6tre achev~es jusqu'h present,

J'ai l'honneur de porter a votre connaissance que le Gouvernement imperial de Perse est
d'accord avec le Gouvernement f~d~ral autrichien de proroger la validit6 de l'accord provisoire
susdit jusqu'a une date ult~rieure, h. savoir le IO aofit 1931.

En vous priant de bien vouloir me faire parvenir une note analogue, je saisis l'occasion pour
vous renouveler, Monsieur le Ministre, ]'assurance de ma haute consideration.

Le Ministre
(Signd) F. PAKR1tVAN.

Son Excellence Von Egger Moellwald,
Envoy6 extraordinaire et Ministre plnipotentiaire

de la R6publique f~d~rale d'Autriche,
Rome.

No 261o



1931 League of Nations - Treaty Series. 119

ROME, February Io, 1931.
MONSIEUR LE MINISTRE,

Whereas the provisional Agreement between the Persian Empire and the Austrian Republic
signed at Teheran on June 17, 1928, came to an end on May IO, 1929.

Whereas it was first agreed by an exchange of notes which took place at Angora on May Io,
1929, that this Agreement should remain in force until November io, 1929, and the latter was
afterwards extended a second time until May io, 1930, by an exchange of notes which took place
at Rome on November 7, 1929, and extended a third time until August IO, 193o, by an exchange
of notes which took place at Rome on May 9, 1930, and extended a fourth time until November
10, 193o, by an exchange of notes which took place at Rome on August 9, 1930, and extended a
fifth time until February io, 1931, by an exchange of notes which took place at Rome on November
10, 1q30.

Whereas the negotiations opened with the object of concluding definitive treaties between
the two States have not up to the present been brought to a conclusion,

I have the honour to inform you that the Imperial Government of Persia agrees with the
Federal Government of Austria that the aforesaid provisional Agreement shall remain in force
until a later date, namely, August IO, 1931.

I should be grateful if you would let me have a like note to this effect, and have the honour
to be, etc.

(Signed) F. PAKRtVAN,

Minister.
His Excellency,

Monsieur L. Von Egger Moellwald,
Envoy Extraordinary and Minister Plenipotentiary

of the Federal Republic of Austria,
Rome.
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No 2611. - TRAITR 1 DE RLGLEMENT JUDICIAIRE, D'ARBITRAGE
ET DE CONCILIATION ENTRE LES PAYS-BAS ET LA ROUMANIE.
SIGNP A LA HAYE, LE 22 JANVIER 1930.

Texte officiel Iranwais communiqud par le ministre des Pays-Bas J Berne et l'envoyd extraoidinaire et
ministre plinipotentiaire de Roumanie aupds de la Sociltd des Nations. L'enregistrement de
ce Iraitj a eu. lieu le 9 dvrier 1931.

SA MAJESTt LE REINE DES PAYS-B]AS et SA MAJESTf- LE Rol DE ROUMANIE, anim6s du d6sir
de resserrer les liens d'amitiW6 qui unissent les Pays-Bas et la Roumanie et de favoriser le r~g]ement
pacifique des diff~rends et conflits qui veindraient A diviser les deux pays, ont r~so]u de conclure un
trait6 h cet effet et ont nomm6 pour leurs pl~nipotentiaires respectifs, savoir

SA MAJEST9 LA REINE DES PAYS-BAS :
Jonkheer Frans BEELAERTS VAN BLOKLAND, son ministre des Affaires 6trang~res;

SA MAJESTP, LE RoI DE ROUMANIE :

Monsieur Georges G. MIRONEScO, son ministre des Affaires 6trang~res;

Lesquels, apr~s s'8tre communiqu6 leurs pleins pouvoirs respectifs, trouv6s en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les Hautes Parties contractantes s'engagent r~ciproquement A ne rechercher, dans aucun cas,
autrement que par voie pacifique le r6glement des litiges ou conflits, qui veindraient h s'6lever
entre les Pays-Bas et ]a Roumanie, et qui n'auraient pu etre r6solus, dans un d6lai raisonnable,
par les proc~d~s diplomatiques ordinaires.

Article 2.

Tous les litiges de nature juridique qui n'auraient pu tre r6gl6s ht l'amiable par les proc6d~s
diplomatiques ordinaires, seront soumis pour jugement soit & ]a Cour permanente de Justice
internationale, soit h un tribunal arbitral, ainsi qu'i est pr6vu ci-apr~s.

La disposition du paragraphe prec6dent ne s'applique pas aux diff~rends n~s de faits qui sont
ant~rieurs ;k la pr6sente convention et qui appartiennent au yass6, ainsi qu'aux diff6rends portant
sur des questions que ]e droit international laisse A. ]a competence exclusive des Etats.

I L'change des ratifications a eu lieu h La Haye, le 6 janvier 1931.
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1 TRADUCTION. - TRANSLATION.

No. 2611. - TREATY 2 OF JUDICIAL SETTLEMENT, ARBITRATION
AND CONCILIATION BETWEEN THE NETHERLANDS AND
ROUMANIA. SIGNED AT THE HAGUE, JANUARY 22, 1930.

French official text communicated by the Netherlands Minister at Berne and the Roumanian Envoy
Extraordinary and Minister Plenipotentiary accredited to the League of Nations. The registration
of this Treaty took place February 9, 1931.

HER MAJESTY THE QUEEN OF THE NETHERLANDS and His MAJESTY THE KING OF ROUMANIA,
desirous of strengthening the ties of friendship which exist between the Netherlands and Roumania,
and of encouraging the pacific settlement of any disputes and conflicts which may arise between the
two countries, have resolved to conclude a treaty for that purpose, and have appointed as their
respective Plenipotentiaries

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

Jonkheer Frans BEELAERTS VAN BLOKLAND, Her Minister for Foreign Affairs;

His MAJESTY THE KING OF ROUMANIA:
Monsieur Georges G. MIRONESCO, His Minister for Foreign Affairs

Who, having communicated their respective full powers, found in good and due form, have
agreed on the following provisions :

Article I.

The High Contracting Parties reciprocally agree that in no case will they seek, otherwise than
by pacific means, the settlement of disputes or conflicts which may arise between the Netherlands
and Roumania and which it may not have been possible to settle in a reasonable time by the normal
methods of diplomacy.

Article 2.

All legal disputes which it may not have been possible to settle amicably by the normal
methods of diplomacy shall be submitted for decision either to the Permanent Court of International
Justice or to an arbitral tribunal, as hereinafter laid down.

The provision contained in the preceding paragraph does not apply to disputes arising out
of events prior to the present Convention and belonging to the past, nor to disputes relating to
questions which, according to international law, come within the exclusive jurisdiction of indi-
vidual States.

I Traduit par le Secr6tariat de la Soci~t6 des 'Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at The Hague, January 6, 1931.
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Les contestations pour la solution desquelles une proc6dure sp6ciale est pr6vue par d'autres
conventions en vigueur entre les Hautes Parties contractantes, seront r6gl6es conform~ment aux
dispositions de ces conventions.

Article 3.

Avant toute procedure devant la Cour permanente de Justice internationale Iet avant toute
procedure arbitrale, le litige pourra 6tre, d'un commun accord entre les Parties, soumis afin
de conciliation A une Commission internationale permanente, !dite commission permanente de
conciliation, constitute conform6ment au present trait6.

Article 4.

Si, dans le cas d'un des litiges vis6s ., l'article 2, les deux Parties n'ont pas eu recours 6 la
Commission permanente de conciliation ou si celle-ci n'a pas r~ussi A concilier les Parties, le litige
sera soumis d'un commun accord par voie de compromis soit . ]a Cour de Justice internationale
qui statuera dans les conditions et suivant ]a procedure pr6vues par son statut, soit A un tribunal
arbitral qui statuera dans les conditions et suivant ]a procedure pr~vues par la Convention 2 de la
Haye du 18 octobre 1907 pour le r6glement pacifique des conflits internationaux.

A d~faut d'accord entre les Parties sur le choix de la juridiction, sur les termes du compromis
ou en cas de procedure arbitrale, sur la designation des arbitres, l'une ou l'autre d'entre elles
apr~s un pr~avis d'un mois, aura la facult6 de porter directement, par voie de requite, le litige
devant la Cour permanente de Justice internationale.

Article 5.

Toutes questions sur lesquelles les Hautes Parties contractantes seraient divis~es sans
pouvoir les r~soudre & ramiable par les proc~d~s diplomatiques ordinaires, questions dont ]a solution
ne pourrait 6tre recherch6e par un jugement, ainsi qu'il est pr6vu par l'article 2 du present trait6,
et pour lesquelles une procedure de r~glement ne serait pas dejA pr~vue par un trait6 ou une
convention en vigueur entre les Parties, seront soumises A ]a Commission permanente de conciliation
qui sera charg~e de proposer aux Parties une solution acceptable et dans tous les cas de leur
pr6senter un rapport.

A d~faut d'accord entre les Parties sur Ia requite A presenter A la Commission, l'une ou l'autre
d'entre elles aura ]a facult6 de soumettre directement, apr s un pravis d'un mois, la question A
ladite commission.

Dans tous les cas, s'il y a contestation entre les Parties sur ]a question de savoir sile diff~rend
a ou non la nature d'un litige vis6 dans l'article 2 et susceptible de ce chef d'6tre r~solu par un
jugement, cette contestation sera, pr~alablement A toute procdure, devant la Commission perma-
nente de conciliation, soumise A ]a decision de ]a Cour permanente de justice internationale, d'accord
entre les Hautes Parteis contractantes ou A d~faut d accord A la requite de l'une d'entre elles.

Article 6.

La Commission permanente de conciliation pr~vue par le present trait6 sera compos6e de
cinq membres, qui seront d~sign6s comme il suit, savoir : les Haules Parties contractantes
nommeront chacune un commissaire choisi parmi leurs nationaux respectifs et ddsigneront d'un

IVol. VI, page 379 ; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII,
page 416; vol. XXXIX, page 165 ; vol. XLV, page 96; vol. L, page 159; vol. LIV, page 387
vol. LXIX, page 70; vol. LXXII, page 452; vol. LXXVIII, page 435; vol. LXXXVIII, page 272;
vol, XCII, page 362 ; vol. XCVI, page 18o; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 461
et vol. CXI, page 402, de ce recueil.

2 DE MARTENS, Nouveau Recueil gdndral de Traitds, troisi~me s~rie, tome III, page 360.
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Disputes for the settlement of which a special procedure is laid down in other conventions
in force between the High Contracting Parties shall be settled in conformity with the provisions of
those conventions.

Article 3.

Before any resort is made to procedure before the Permanent Court of International Justice'
or to arbitration procedure, the dispute may, by agreement between the Parties, be submitted,
with a view to amicable settlement, to a permanent international commission styled the Permanent
Conciliation Commission, constituted in accordance with the present Treaty.

Article 4.

If, in the case of one of the disputes referred to in Article 2, the two Parties have not had recourse
to the Permanent Conciliation Commission, or if the latter has failed to bring the Parties to an
agreement, the dispute shall, by common consent, be submitted, by means of a special agreement,
either to the Permanent Court of International Justice which shall decide under the conditions
and in accordance with the procedure laid down in its Statute or to an arbitral tribunal which shall
decide under the conditions and in accordance with the procedure laid down in the Hague
Convention 2 of October 18, 1907, for the Pacific Settlement of International Disputes.

Failing agreement between the Parties as to the choice of jurisdiction, the terms of the special
agreement or, in the case of arbitration procedure, the choice of the arbitrators, either Party shall,
after giving one month's notice, be entitled to being the dispute, by means of an application,
direct before the Permanent Court of International Justice.

Article 5.

All questions on which the High Contracting Parties may differ without being able to reach
an amicable solution by means of the normal methods of diplomacy, and the settlement of which
cannot be attained by means of a judicial decision as provided in Article 2 of the present Treaty,
and for the settlement of which no procedure has been laid down by a treaty or convention in force
between the Parties, shall be submitted to the Permanent Conciliation Commission, whose duty it
shall be to propose to the Parties an acceptable solution and in any case to present a report to them

Failing agreement between the Parties as to the application to be made to the Commission,
either Party shall, after giving one month's notice, be entitled to submit the question direct to
the said Commission.

In all cases, if there is a disagreement between the Parties as to whether the disputes is or
is not of the character referred to in Article 2, and therefore capable of being settled by a judicial
decision, such disagreement shall, before any proceedings are instituted before the Permanent
Conciliation Commission, be submitted for decision to the Permanent Court of International
Justice by agreement between the High Contracting Parties, or, failing agreement, on the
application of either Party.

Article 6.

The Permanent Conciliation Commission for which provision is made in the present Treaty
shall be composed of five members, who shall be appointed as follows, that is to say: the High
Contracting Parties shall each nominate a commissioner chosen from among their respective

1 Vol. VI, page 379; Vol. XI, page 404; Vol. XV, page 301 ; Vol. XXIV, page 152; Vol. XXVII,
page 415 ; Vol. XXXIX, page 165 ; Vol. XLV, page 96 ; Vol. L, page 159 ; Vol. LIV, page 387;
Vol. LXIX, page 70; Vol. LXXII, page 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, page 272;
Vol. XCII, page 362; Vol. XCVI, page 18o; Vol. C, page 153; Vol. CIV, page 492; Vol. CVII,
page 461 ; and Vol. CXI, page 402, of this Series.

2 British and Foreign State Papers, Vol. ioo, page 298.

No. 26ni



126 Socete' des Nations - Recuei des Traites. 1931

commun accord les trois autres commissaires parmi les ressortissants de tierces Puissances
ces trois commissaires devront 6tre de nationa]it~s difffientes et, parmi eux, les Hautes Parties
contractantes dsigneront le president de la commission.

Les commissaires sont nomm~s pour trois ans ; leur mandat est renouvelable. Ils resteront
en fonctions jusqu'A leur remplacement et, dans tous les cas, jusqu'A l'ach~vement de' leur travaux
en cours au moment de 1'expiration de leur mandat.

II sera pourvu aussi rapidement que possible et dans un d6lai qui ne devra pas excdder trois
mois, aux vacances qui viendraient A se prcduire par suite de d~c~s, de d~mission ou de quelque
emp~chement permanent ou temporaire en suivant le mode fix6 pour ]es nominations.

Article 7.

La Commission permanente de conciliation sera constitute dans les six mois qui suivront
l'6change des ratifications du present trait6.

Si ]a nomination des membres A d6signer en commun n'intervenait pas dans ledit dlai ou,
en cas de remplacement, dans les trois mois AL compter de ]a vacance du si~ge, le pr6sident de la
Confdd~ration suisse serait, A d6faut d'autre entente, priM de proc~der aux d~signations ncessaires.

Article 8.

La Commission permanente de conciliation sera saisie par vote de requite adress~e au pr~sident
dans les conditions pr~vues, selon les cas, par les articles 3 et 5.

La requite, apr~s avoir expos6 sommairement l'objet du litige, contiendra l'invitation A ]a
commission de proc~der A toules mesures propres conduire A une conciliation.

Si la requite 6mane d'une seule des Parties, elle sera notifie par celle-ci sans d~lai A ]a Partie
adverse.

Article 9.

Dans un dMlai de quinze jours A compter de ]a date ofi l'une des Hautes Parteis contractantes
aurait port6 une contestation devant ]a Commission permanente de conciliation, chacunedes Parties
pourra pour l'examen de cette contestation, remplacer son commissaire par une personne poss~dant
une comp6tence sp6ciale dans la mati~re.

La Partie qui userait de ce droit en ferait immddiatement ]a notification A ]'autre Partie
celle-ci aura, dans ce cas, la facult6 d'agir de mme dans un d~lai de quinze jours A compter de ]a
date oji la notification lui sera pai venue.

Article io.

La Commission permanente de conciliation aura pour t~che d'Mlucider les questions 'en litige,
de recueillir A cet effet toutes les informations utiles par voie d'enqui e ou autrement et de
s'efforcer de concilier les Parties. Elle pourra, apr~s examen de l'affaire, exposer aux Parties
les termes de l'arrangement qui lui paraitrait convenable, et, s'li y a lieu, leur impartir un dMlai
pour se prononcer.

A ]a fin de ses travaux, ]a Commission dressera un rapport qui en constatera le r~sultat et
dout un exemplaire sera remis A chacune des Parties.

Les Parties ne seront jamais lies par des consid6rations de fait, de droit ou autres auxquelles
la Commission se sera arrt~e.

Sous reserve de ]a disposition de l'article 5, alina 3, les travaux de ]a Commission devront
A moins que les Parties en conviennent diffiremment, tre termin~es dans un d6lai de six mois
A compter du jour oil ]a Commission aura 6t6 saisie du litige.
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nationals, and shall appoint, by common agreement, the other three commissioners from among
the nationals of third Powers ; these three commissioners must be of different nationalities, and
the High Contracting Parties shall appoint the president of the Commission from among them.

The commissioners shall be appointed for three years, and their term of office shall be renewable.
They shall remain in office until their replacement, and in any case until the termination of the
proceedings in progress at the moment of the expiry of their term.

Vacancies which may occur as a result of death, resignation or any other cause, permanent
or temporary shall be filled within the shortest possible time, and in any case within three months,
in the manner fixed for the appointments.

Article 7

The Permanent Conciliation Commission shall be set up within six months after the
ratifications of the present Treaty have been exchanged.

If the nominations of the members to be appointed jointly should not have taken place
within three months of the date when the seat-falls vacant, the President of the Swiss Confederation
shall, in the absence of other agreement, be requested to make the necessary appointments.

Article 8.

The Permanent Conciliation Commission shall be informed of a dispute by means of a request
addressed to the President, as provided for, according to the circumstances, in Articles 3 and 5.

The request, after giving a summary account of the subject of the dispute, shall contain an
invitation to the Commission to take all necessary measures with a view to arriving at an amicable
settlement.

If the request emanates from only one of the Parties, notice thereof shall be given
without delay to the other Party.

Article 9.

Within fifteen days from the date on which one of the High Contracting Parties base brought a
dispute before the Permanent Conciliation Commission, either Party may, for the examination
of that particular dispute, replace its commissioner by a person possessing special competence
in the matter.

The Party making use of this right shall immediately inform the other Party ; the latter
shall in that case be entitled to take similar action within fifteen days from the date when the
notification reaches it.

Article io.

The task of the Permanent Conciliation Commission shall be to elucidate the questions in
dispute, to collect with that object all necessary information by means of enquiry or otherwise, and
to endeavour to bring the Parties to an agreement. It may, after examining the case, inform the
Parties of the terms of settlement which seem suitable to it, and, if necessary, fix a period within
which they are to make their decision.

At the close of its labours, the Commission shall draw up a report stating the result thereof,
and a copy of this report shall be delivered to each Party.

The Parties shall never be bound by the considerations of fact or law or any other
condsiderations accepted by the Commission.

Subject to the provisions of Article 5, paragraph 3, the labours of the Commission must,
unless the Parties otherwise agree, be terminated within six months from the day on which the
Commission was notified of the dispute.
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Article ii.

A moins de stipulations sp6ciales contraires, la Commission permanente de conciliation
r~glera elle-meme sa proc6dure qui, dans tous les cas, devra 8tre contradictoire. En mati~re
d'enqu~tes, Ia Commission, si elle n'en d~cide autrement A l'unanimit6, se conformera aux
dispositions du Titre III (Commission internationale d'enqu~te) de ]a Convention de La Haye
du 18 octobre 1907 pour le r glement pacifique des conflits internationaux.

Aiticle 12.

La Commission permanente de conciliation se r6unira, sauf accord contraire entre les Parties
au lieu d~signd par son president.

Aiticle 13.

Les travaux de la Commission permanente de conciliation ne sont publics qu'en vertu ci'une
d6cision prse par la Commission avec l'assentiment des Parties.

Les gautes Parties contractantes s'engagent A ne pas publier les r~sultats des travaux de
la commission sans s'6tre pr6alablement consult6es.

Article 14.

Les Parties seront repr6senties aupr~s de la Commission permanente de conciliation par des
agents ayant mission de servir d'interm6diaires entre elles et la commission ; elles pourront, en
outre, se faire assister par des conseils et experts nomm6s par elles A cet effet et demander
I'audition de toutes personnes dont le t6moignage leur paraitrait utile.

La Commission aura, de son c6t6, la facult6 de demander des explications orales aux agents,
consiels et experts des deux Parties, ainsi qu'A toutes personnes qu'elle jugerait utile de faire
comparaitre avec l'assentiment de leur gouvernement.

Article 15

Sauf dispositions contraires dupr6sent trait6, les dcisions de la Commission permanente de
conciliation seront prises & la majorit6 des voix.

La Commission ne pourra prendre de d6cision portant sur le fond du diff6rend que si tous les
membres ont k6 dtiment convoqu6s et si au mons tous les membres choisis en commun sont
presents.

Article 16.

Les Hautes Parties contractantes s'engagent A facililer les travaux de la Commission perma-
nente de conciliation et, en particulier, A assurer A celle-ci l'assistance de leurs autorit6s comp6tentes,
A lui fournir dans la plus large mesure possible tous documents et informations utiles et A prendre
les mesures n6cessaires pour permettre A la commission de proc6der sur leur territoire A la citation
et A l'audition de t~moins ou s'experts et A des transports sur les lieux.

Article 17.

Pendant la dur6e de la Commission permanente de conciliation chacun des commissaires
recevra une indemnit6 dont le montant sera arrt d'un commun accord entre les Hautes Parties
contractantes qui en support eront chacune une part 6gale.
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Article ii.

Failing any special provision to the contrary, the Permanent Conciliation Commission shall
determine its own procedure, which in all cases must provide for both Parties being heard. In regard
to enquiries, the Commission, unless it decides unanimously to the contrary, shall act in accordance
with the provisions of Chapter III (International Commissions of Enquiry) of the Hague
Convention of October 18, 1907, for the Pacific Settlement of International Disputes.

Article 12.

The Permanent Conciliation Commission shall meet, failing any agreement between the
Parties to the contrary, at a place selected by its President.

Article 13.

The proceedings of the Permanent Conciliation Commission shall not be public, except when
a decision to that effect has been taken by the Commission with the consent of the Parties.

The High Contracting Parties undertake not to publish the result of the Commission's work
without previously consulting each other.

Article 14.

The Parties shall be represented before the Permanent Conciliation Commission by agents
whose duty it shall be to act as intermediaries between them and the Commission ; they may,
moreover, be assisted by counsel and experts appointed by them for that purpose, and request
that all persons whose evidence appears to them useful should be heard.

The Commission, on its side, shall be entitled to request oral explanations from the agents,
counsel and experts of the two Parties, as well as from all persons it may think useful to summon
with the consent of their Governments.

Article 15.

Unless othrewise provided in the present Treaty, the decisions of the Permanent Conciliation
Commisssion shall be taken by a majcrity vote.

The Commission shall not take any decision relating to the substance of the dispute unless
all the members have been duly convened and at least all the members chosen jointly are present.

Article 16.

The High Contracting Parties undertake to facilitate the work of the Permanent Conciliation
Commission, and particularly to ensure it the assistance of their competent authorities, to supply
it to the greatest possible extent with all relevant documents and information, and to take the
necessary measures to enable the Commission to summon and hear witnesses or experts in their
territory, and to visit the localities in question.

Article 17.

During the proceeding of the Permanent Conciliation Commission each commissioner shall
receive emoluments, the amount of which shall Le fixed by agreement between the High
Contracting Parties, each contributing an equal share.
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Article 18.

Dans tous les cas, et notainment si la question au sujet de laquelle les Parties sont divis6es
rsulte d'actes d6jA effectu~s ou sur le point de l'tre, ]a Cour permanente de Justice internationale
statuant conform6ment h l'article 41 de son Statut ou, selon le cas, le Tribunal arbitral, indiqueront
d4n.s le plus bref d lai possible quelles mesures provisoires doivent tre prises ; la Commission
permanente do conciliation pourra, s'il y a lieu, agir de m6ne aprs entente entre les Parties,

Chacune des Hautes Parties contractantes s'engage Ai s'abstenir de toute mesure susceptible
d'avoir une r~percussion pr~judiciable h l'ex~cution de la d~cision ou aux arrangements qui
seraient proposes par la Commission permanente deconciliation et, en g~n6ral, A ne proc~der "h aucun
acte de quelque nature qu'il soit susceptible d'aggraver on do 6lendre le diff6rend.

Article 19.

Le present trait6 reste applicable entre les Hautes Parties contarctantes encore que d'autres.
Puissances aient 6galement un intirft dans le diff6rend.

Article 20.

Si quelque contestation venait A surgir entre les Haiutes Parties contractantes relativement A
l'interpr~tation du pr6sent trait6, cette contestation serait por-te devant ]a Cour premanente de
Justice internationale suivant la procedure pr6vue dans l'article 4, alin~a 2.

Article 21.

Le pr~sent trait6 sera ratifi6. Los ratifications en seront 6chang~es La Haye aussit6t que

faire so pourra.

Article 22.

Le present trait6 entrera en vigueur d~s '6change des rat ificat ions et aura une durie do dix ans
a compter de son entr6e en vigueur. S'il n'est pas d6nonc6 six inois avant 1'expiration de cette
p~riode, il sera consid6r6 comme renouvel6 tacitement pour une nouvelle p6riode de cinq ans et
ainsi de suite.

Si, lors de l'expiration du present trait6 une procidure quelconque en vertu de ce trait6 se
trouvait pendante devant la Commission permanente de concilation devant la Cour permanente
de Justice internationale ou devant le Tribunal d'arbitrage, cette procedure serait poursuivie
jusqu'A son ach~vement.

En foi de quoi les p]6nipotentiaires susnommns ont sign6 le pr~sent trait6 et y ont appos6

leurs cachets.

Fait a La Haye en double exemplaire le 22 janvier 1930.

(L.S.) BEELAERTS VAN BLOKLAND.

Pour copie conforme (L.S.) G. G. MIRONESCO.

Le:Ministre des AbFaiies jlrangdes
de Roumanic,

G. G. Mironescu.
N
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Article i8.

In any case, and particularly if the question on which the Parties differ arises out of acts
already committed or on the point of commission, the Permanent Court of International Justice,
acting in accordance with Article 41 of its Statute, or, according to the circumstances, the arbitral
tribunal, shall lay down within the shortest possible time the provisional measures to be adopted.
The Permanent Conciliation Commission may, if necessary, act in the same way after agreement
between the Parties.

The High Contracting Parties undertake to abstain from all measures likely to affect
prejudicially the execution of the decision or the arrangements proposed by the Permanent
Conciliation Commission, and in general to abstain from any sort of action whatsoever which may
aggravate or extend the dispute.

Article 19.

The present Treaty shall remain applicable as between the High Contracting Parties even
when other Powers are also interested in the dispute.

Article 20.

Should any dispute arise between the High Contracting Parties concerning the interpretation
of the present Treaty, such dispute shall be brought before the Permanent Court of International
Justice in accordance with the procedure laid down in Article 4, paragraph 2.

Article 21.

The present Treaty shall be ratified, and the ratifications shall be exchanged at The Hague
as soon as possible.

Article 22.

The present Treaty shall enter into force as soon as the ratifications have been exchanged,
and shall remain in force for a period of ten years from its entry into force. If it has not been
denounced six months before the expiration of this period, it shall be deemed to be tacitly renewed
for a further period of five years, and so successively.

If, on the expiration of the present Treaty, any proceedings whatscever in virtue of this Treaty
are pending before the Permanent Conciliation Commission, the Permanent Court of International
Justice or the arbitral tribunal, such proceedings shall be continued until they are duly concluded.

In faith whereof, the above- mentioned Plenipotentiaries have signed the present Treaty and

have thereto affixed their seals.

Done at The Hague in duplicate, January 22, 1930.

(L.S.) BEELAERTS VAN BLOKLAND.

(L.S.) G. G. MIRONESCO
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CHILI ET PEROU

Accord sur la police des frontieres.

Signi a Santiago, le 29 avril j 93o.

CHILI AND PERU

Convention on the Policing of the

Frontiers. Signed at Santiago,

April 29, 193o.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 2612. - CONVENIO 1 SOBRE POLICIA FRONTERIZA CONCLUIDO
ENTRE LOS GOBIERNOS DEL PERU Y DE CHILE. FIRMADO
EN SANTIAGO, EL 29 DE ABRIL DE 1930.

Texte officiel espagnol communiqug Par le digu3 Spaish official text communicated by the Per-
permanent du Pirou aupr~s de la Socit3t des ,anent Dele gale of Peru accredited to the
Nations. L'enregistrement de cet accord a eu League o/ Nations. The registration of this
lieu le IO fMvrier 1931. Agreement took place February 10, 1931.

Reunidos en el Ministerio de Relaciones Exteriores de Chile Su Excelencia el Scfior Don CUsar
A. ELGUERA, Embajador Extraordinario y Plenipotenciario del Pdru, y Su Excellencia el Sefior
Don Manuel Barros CASTAR6N, Ministro del Ramo, debidamente autorizados par sus respectivos
Gobiernos, con el fin de acordar los medios convenientes para obtener en ]a rdgion fronteriza de
ambos paises la mayor seguridad posible para la vida e intereses de los pobladores, salvaguar-
dindolos de las incursiones de los malhechores, han convenido en lo siguiente

Art.culo i o.

Queda estipulada la reciproca cooperaci6n entre las autoridades de policia fronteriza de ambos
paises, las que deberin concurrir a los puntos en que sea necesario para el objeto de impedir que
los delincuentes perseguidos pasen ]a frontera y se internen en el pais vecino, eludiendo asi ]a
acci6n immediata de ]a autoridad.

Si dichos delincuentes, o bandas armadas, o particulares sospechosos, lograran atravesar la
regi6n fronteriza, las autoridades locales procedern a detenerlos y a levantar en seguida una
informaci6n sumaria respecto a la detenci6n y a los hechos que la motivan. De estas actuaciones
se remitir, copia al Gobierno del pais de donde procedan los delincuentes y se anticiparA noticia
por tel~grafo para los efectos legales correspondientes.

Articlu 20.

Si los autores de un delito pasaren la frontera para eludir la acci6n de las policias locales que
los persigan, 6stas estarin obligadas a continuar la persecuci6n hasta capturarlos.

Con ese objeto, las referidas policias quedan autorizadas para penetrar en cl territorio
del pais vecino y continuar la persecuci6n hasta obtener la detenci6n o hasta encontrar a su paso
a las autoridades del otro Estado que puedan proseguir ]a captura.

Cada vez que las autoridades policiales penetren al territorio del otro Estado, deberAn a ]a
brevedad posible dar aviso a ]a autoridad mis pr6xima del territorio en que se internaren.

Se conducird A los delincuentes ante la autoridad del Estado en que se hubiere efectuado ]a
captura, y se informari immediatamente a las autoridades del pais donde se hubiere perpetrado
el delito, a fin de que ratifiquen la orden de prisidn, pidan su extradici6n o las medidas legales que
fueren del caso.

Entr6 en vigueur le 25 novembre 1930. ICame into force November 25, 1930.
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Articulo 30

Para los fines previstos en este Convenio, las guarniciones de policia de la frontera estarn
facultadas para comunicarse directamente y para solicitar por ese medio ]a cooperaci6n y el
auxilio de ]a fuerza.

Tambi~n se comunicardn en esq forma los distintivos o medios de comprobaci6n de la
identidad personal dc los policias autorizados para atravesar ]a frontera.

Articitlo 40.

Los comprobantes del cuerpo del delito, asi como los objetos y dineros sustraidos por robo,
inclusive los ganados de cualquiera clase, serAn secuestrados y los que correspondan, devueltos
a su duehio previa una sumaria informaci6n que acredite su derecho.

Articulo 50 .

Las estipulaciones do este Convenio no son aplicables a los autores de delitos politicos

Articulos 60

El presente Convenio serA ratificado por ]as Partes de acuerdo con sus respectives preceptos
constitucionales y las ratificaciones correspondientes serdn canieadas en Lima, tan pronto corno
sea posible. RegirA hasta tres meses despuds que una de ]as Partas notifique su desahucio a la
otra.

En fe de lo cual, los Plenipotenciarios respectivos firman y sellan el presente Convenio, en
doble ejemplar, en Santiago, a veintinueve de abril do mil novecientos treinta.

(L.S.) Cesar A. ELGUERA.

(L.S.) Manuel BARROS C.
Es copia conforme:

El Jete del Servicio Diplornatico

Javier Correa..

Vo Bo
Carrillo.

Es autentico,
Ginebra, i9 de Encro do 1931.

J.M. Barreto,
Delegado del Perit a la Sociedad de Naciones.
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1 TRADUCTION.

No 2612. - CONVENTION ENTRE
LES GOUVERNEMENTS DU
CHILI ET DU PR ROU SUR LA
POLICE DES FRONTIERES. SI-
GNEE A SANTIAGO, LE 29 AVRIL
1930.

Son Excellence Don Csar A. ELGUERA,
ambassadeur extraordinaire et pldnipotentiaire
du P6rou, et Son Excellence Don Manuel
BARROS CASTAN;ON, ministre des Affaires 6tran-
gores du Chili, dfiment autorisds par leurs gou-
vernements respectifs, se sont r~unis au Mi-
nist~re des Affaires 6trang~res du Chili en vue
d'adopter les mesures propres h assurer dans
la zone frontali~re des deux pays la plus grande
scurit6 possible pour la vie et les intrfts des
populations en les prot~geant contre les in-
cursions des malfaiteurs, et sont convenus des
dispositions suivantes :

Article premier.

Les autorits de police des fronti~res des
deux pays se pr~teront un mutuel appui sur le
points de la fronti~re oii il sera n6cessaire,
pour empcher les d6linquants poursuivis de
passer la fronti~re et de se r6fugier dans le pays
voisin afin d'6chapper h Faction imm~diate
de l'autorit6.

Si lesdits d~linquants ou -bandes armies ou
individus suspects parviennent h traverser
la zone frontali~re, les autorit6s locales proc&
deront h leur arrestation et dresseront imm&
diatement un proc~s-verbal sommaire de l'ar-
restation et des faits qui l'ont motivde. Copie
de ce proc~s-verbal sera remise au gouverne-
ment du pays d'origine des d6linquants et avis
en sera exp&di6 d'avance par voie tdMlgraphique,
aux fins pr6vues par la loi.

1 Traduit par le Secretariat de ]a Soci~t6 des
Nations, h titre d'information.

1 TRANSLATION.

No. 2612. - CONVENTION BET-
WEEN THE GOVERNMENTS OF
CHILE AND PERU ON THE
POLICING OF THE FRONTIERS.
SIGNED AT SANTIAGO, APRIL
29, 1930.

His Excellency Don C6sar A. ELGUERA, Am-
bassador Extraordinary and Plenipotentiary of
Peru, and His Excellency Don Manuel BARROS
CASTAIRON, Chilian Minister for Foreign Affairs,
duly authorised by their respective Govern-
ments, meeting. in the Chilian Ministry of
Foreign Affairs for the purpose of agreeing
upon such measures as may ensure the greatest
possible security for the lives and interests
of the inhabitants of the frontier zones of the
two countries, protecting them from the inroads
of malefactors, have agreed upon the following
provisions :

Article i.

The frontier police authorities of the two
countries shall co-operate, at any frontier
points where this may be necessary, for the
purpose of preventing offenders wanted by the
police from crossing the frontier and taking re-
fuge in the neighbouring country, thus escaping
the direct action of the law.

Should the said offenders or armed bands
or suspected persons succeed in crossing the
frontier zone, the local authorities shall proceed
to arrest them and shall at once draw up a
brief report of the arrest and the reasons
therefor. A copy of this report shall be for-
warded to the Government of the country from
which the offenders came, and notification
shall also be given in advance by telegraph for
the purposes laid down by law.

1 Translated by the Secretariat of the League
of Nations, for information.
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Article 2. Article 2.

Si les auteurs d'un ddlit passent la fron-
ti~re pour 6chapper aux polices locales qui les
poursuivent, ces derni~res seront dans l'obli-
gation\de continuer leur poursuite jusqu'k la
capture.

A cet effet, lesdites polices sont autorisdes
h p6ndtrer dans le territoire du pays voisin et h
continuer leur poursuite jusqu'i l'arrestation
des ddlinquants ou jusqu'h ce qu'elles rencon-
trent sur leur chemin des autorit~s de l'autre
Etat, en mesure de proc~der hL la capture.

Toutes les fois que les autorit6s de police d'un
Etat p6n~treront dans le territoire de l'autre
Etat, elles devront, dans le plus bref d~lai pos-
sible, en informer 1'autorit6 ]a plus proche du
territoire dans lequel elles auront pdn~tr6.

Les dhlinquants seront conduits devant l'au-
torit6 de l'Etat dans le territoire duquel la
capture aura 6t6 effectu6e, et les autorit6s du
pays ohi le d~lit aura 6t6 commis en seront im-
m~diatement informdes afin qu'elles puissent
confirmer l'ordre d'incarc~ration, demander l'ex-
tradition ou prendre les mesures l~gales requises
dans chaque cas.

Article 3.

Aux fins d'application de la pr~sente con-
vention, les garnisons de police de la fronti~re
auront le droit de communiquer directement
entre elles et de demander par cette voie la
collaboration et le secours de la force publique

Elles se communiqueront de la mme ma-
nitre le signalement ou les moyens permettant
de verifier l'identit6 des agents de police au-
toris~s h traverser la fronti~re.

Article 4.

Les pi~ces h conviction ainsi que les objets et
sommes volds, y compris les troupeaux de toutes
categories, seront saisis et rendus h leurs pro-
pritaires apr~s une enqu~te sommaire per-
mettant d'identifier ces derniers.

Article 5.

La pr6sente convention n'est pa s applicable

aux auteurs de d6lits politiques.
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Should offenders cross the frontier to escape
the pursuit of the local police, the latter shall
be bound to continue their pursuit until cap-
ture is effected.

For these purposes the said police shall be
entitled to enter the territory of the neighbouring
country and to continue the pursuit until the
offenders are arrested or until they meet with
authorities of the other State who can effect
the capture.

Whenever the police authorities of the one
State shall enter the territory of the other
State, they shall as soon as possible inform
the nearest authorities of the State whose
territory they have entered.

The offenders shall be brought before the
authorities of the State in whose territory their
capture was effected, and the authorities of the
State in which the offence was committed
shall at once be informed in order that they
may confirm the warrant of arrest, apply for
extradition or take the appropriate legal action.

Article 3.

For the purposes contemplated by the present
Convention, the frontier police garrisons shall
be empowered to communicate directy with
one another and, through the same channel, to
request the co-operation and help of the po-
lice force.

They shall notify to one another in the same
manner the description or the means of veri-
fying the identity of police officers authorised
to cross the frontier.

Article 4.

Articles serving as evidence, together with
stolen goods and money, including cattle of all
kinds, shall be confiscated and returned to
their owners after a brief enquiry to establish
the ownership.

Article 5.

The present Convention shall not apply to
political offenders.
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Article 6. Article 6.

La pr6sente convention sera ratifi6e par les
Parties contractantes conform6ment aux lois
constitutionnelles de chacun des pays et les
ratifications scront 6chang&s h Lima dans le
plus bref d(lai possible. Elle demeurera en vi-
gueur trois mois apr~s que l'une des Parties
aura notifi6 k l'autre son intention de la d6-
noncer.

En foi de quoi les plInipotentiaires respectifs
out sign6 la prdsente convention, 6tablie en
double expedition, et y ont appos6 leurs
cachets.

Fait h Santiago, le vingt-neuf avril mil neuf

cent trente.

(L.S.) Csar A. ELGUERA.

(L.S.) Manuel BARROS C.

The present Convention shall be ratified by
the Parties in accordance with the consti-
tutional laws of their respective countries, and
the ratifications shall be exchanged at Lima
as soon as possible. It shall remain in force
for three months from the date on which either
of the Parties shall have notified the other of
its intention to denounce it.

In faith whereof the respective Plenipoten-
tiaries have signed and sealed the present
Convention in duplicate, at Santiago on April
the twenty-ninth, nineteen hundred and thirty.

(L.S.) C~sar A. ELGUERA.

(L.S.) Manuel BARROS C.
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ROUMANIE ET TURQUIE

Convention d'etablissement, de com-
merce et de navigation, avec pro-
tocole de signature, signes h
Ankara, le i j juin 1929, avec

annexes et protocole additionnel,
signes i Ankara, le 9 juillet 1929.
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Convention regarding Establishment,
Commerce and Navigation, with
Protocol of Signature, signed at

Ankara, June j j, 1929, with

Annexes and Additional Protocol,

signed at Ankara, July 9, 1929.
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No 2613. - CONVENTION -' D'ETABLISSEMENT, DE COMMERCE ET
DE NAVIGATION ENTRE LA ROUMANIE ET LA REPUBLIQUE
TURQUE. SIGN]RE A ANKARA, LE ii JUIN 1929.

Texte officiel /ranpais communiqui par l'envoyd extraordinaire et ministre pldnipotentiaire de Roumanie
auprs de la Socidtd des Nations. L'enregistrement de cette convention a eu lieu le 14 /ivrier 1931.

SA MAJESTA LE Rol DE ROUMANIE, d'une part, et SON EXCELLENCE LE PRtSIDENT DE LA
RAPUBLIQUE TURQUE d'autre part, animus du dsir dc r~gler les conditions d'tablissement des
ressortissants roumains en Turquie et des ressortissants turcs en Roumanie, ainsi que les relations
de commerce et de navigation entre leurs deux pays respectifs ont r6solu de conclure une
Convention et ont nomm6 h cet effet pour leurs pl6nipotentiaires, h savoir

SA MAJESTA LE RoI DE ROUMANIE :

Son Excellence M. Georges FILALITY, Grand'Croix de la Couronne de Roumanie, son envoy6
extraordinaire et ministre pl~nipotentiaire en Turquie; et

M.. Jean Gr. DI.ITREsco, directeur g~n~ral du Commerce au Ministre du Commerce et
de l'Jndustrie ;J

SON EXCELLENCE LE PR]%SIDENT DE LA RPUBLIQUE TURQUE

Son Excellence Z1KAI bey, ancien ministre, ambassadeur et d6put6 de Diyarb~kir

Son Excellence Moustafa SEREF bey, d6put6 de Bourdour; et
Monsieur NOUMAN RIFAT bey, sous-secr6taire d'Etat au Ministre des Affaires dtrang~res;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs trouv6s en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes pourront, en observant les lois
et r~glements du pays, entrer librement, voyager, sojourner et s'6tablir dans le territoire de l'autre,
ou l'abandonner en tout temps sans 6tre soumis des restrictions, de quelque nature qu'elles soient,
autres quc celles auxquelles sont et seraient soumis les nationaux ou, s'il existe des dispositions
sp6ciales pour les 6trangers, les ressortissants de la nation la plus favoris~e, sans prejudice toutefois
des prescriptions de police concernant les 6trangers.

I est toutefois entendu que les dispositions ci-dessus ne portent aucune atteinte an droit reconnu
a chacune des Hautes Parties contractantes de r~glementer par une loi l'immigration.

I L'6change des ratifications a eu lieu 4 Bucarest, le 16 d6cembre 1930.



1931 League of Nations - Treaty Series. 141

1 TRADUCTION - TRANSLATION.

No. 2613. - CONVENTION 2 BETWEEN ROUMANIA AND THE TURKISH
REPUBLIC REGARDING ESTABLISHMENT, COMMERCE AND
NAVIGATION. SIGNED AT ANKARA, JUNE II, 1929.

French official text communicated by the Roumanian Envoy Extraordinary and Minister Plenipotentiary
accredited to the League o Nations. The registration o1 this Convention took place
February 14, 1931.

His MAJESTY THE KING OF ROUMANIA, of the one part, and His EXCELLENCY THE PRESIDENT
OF THE TURKISH REPUBLIC, of the other part, being desirous of determining the conditions under
which Roumanian nationals may establish themselves in Turkey and Turkish nationals in Roumania,
and also the relations between their two countries in respect of commerce and navigation, have
decided to conclude a Convention and have appointed for this purpose as their Plenipotentiaries

His MAJESTY THE KING OF ROUMANIA:
His Excellency M. George FILALITY, Knight Grand Cross of the Crown of Roumania,

His Envoy Extraordinary and Minister Plenipotentiary in Turkey; and
M. John Gr. DIMITRESCO, Director-General of Commerce at the Ministry of Commerce

and Industry ;

His EXCELLENCY THE PRESIDENT OF THE TURKISH REPUBLIC:

His Excellency ZEKAI bey, Former Minister, Ambassador and Member of Parliament
for Diarbekir ;

His Excellency Mustafa SEREF bey, Member of Parliament for Burdur; and
NUMAN RIFAT bey, Under-Secretary of State at the Ministry of Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article i.

Nationals of each of the High Contracting Parties shall, subject to compliance with the laws
and regulations of the country, have the right to enter the territory of the other Party freely,
to travel, reside and establish themselves therein, or to depart at any time without being subject
to any restrictions whatsoever other than those to which nationals are or may hereafter be subject,
or, should special provisions dealing with foreign nationals exist, those to which the nationals
of the most favoured nation are subject, without prejudice to any police regulations concerning
foreigners.

It is understood, however, that the provisions above mentioned do not in any'way affect
the right acknowledged to both the High Contracting Parties of modification by immigration laws
on this subject.

1 Traduit par le Secretariat de la Soci~t6 des 'Translated by the Secretariat of the League
Nations, h, titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Bucharest, December 16, 1930.
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Article 2.

Chacune des Hautes Parties contractantes se reserve le droit d'interdire par mesures indivi-
duelles, soit h la suite d'une sentence l6gale, soit d'apr~s les lois ou r~glements sur la police des
moeurs, la police sanitaire et ]a mendicit6, soit pour des motifs de sfiret6 int6rieure ou ext~rieure
de l'Etat, aux ressortissants de l'autre Partie. de s'6tablir ou de s~journer sur son territoire et de les
expulser pour les motifs ci-dessus mentionns.

L'autre Partie s'engage i accueillir de nouveau ses ressortissants et leurs familles ainsi expuls~s
si leur nationalit6 est certifi~e par le consul comptent. Cette disposition ne s'applique pas aux
personnes ind~sirables pour des raisons politiques.

Le transport des personnes expuls~es jusqu'a la fronti~re ou jusqn'au port d'embarquement
de la Partie qui proronce l'expulsion, sera A la charge de cette derni~re.

Article 3.

Les ressortissants de chacune des Hautes Parties contractantes auront dans le territoire de l'autre
la libert6 complete d'acqu~rir et de poss~der toute sorte de biens mobiliers et immobiliers dont
l'acquisition ou la possession est ou sera permise par les lois de l'autre Haute Partie contractante
aux ressortissants du pays le plus favoris6. Ils pourront en disposer par vente, change, donation,
mariage, testament ou de toute autre manifre ou les acqu6rir par voie de succession sous les m~mes
conditions que celles qui sont ou seront 6tablies en ce qui concerne les ressortissants du pays
6trangers le plus favoris6.

Ils ne pourront tre assujettis dans aucun des cas pr~vus a l'alinda prfc~dent h des imp6ts,
taxes ou charges de quelque nature que ce soit autres ou plus 6lev~s que ceux qui sont ou seront
applicables aux nationaux.

I1 leur sera 6galement permis d'exporter, en se conformant aux lois et r~glements du pays,
librement, leurs biens et leurs marchandises en g~nfral. Ils ne seront assujettis dans cette matire
Ai aucune autre restriction ni h aucun droit autres ou plus 6levgs que ceux auxquels seraient soumis
ou redevables en parcilles circonstances les ressortissants du pays le plus favoris6.

Article 4.

Les ressortissants de chacune des Hautes Parties contractantes auront sur le tcrritoire do
'autre, dans les m~mes conditions que les ressortissants de ]a nations la plus favoris6e et en se

conformant aux lois et r~glements du pays, le droit d'exercer toute sorte d'industrie et de commerce,
ainsi que tout m6tier et profession dont l'exercice nest pas ou no serait pas, suivant la loi du pays,
r6serv6 aux nationaux.

Article 5.

Les ressortissants de chacune des Hautes Parties contractantes n'auront A payer sur
le territoire de l'autre, pour leurs personnes et pour leurs biens, ainsi que pour l'exercice de toute
sorte de commerce, industrie, m~tier et profession, aucun imp6t, taxes on charges de quelque nature
que ce soit, autres ou plus 6lev~s que ceux pergus des nationaux.

Nanmoins, en ce qui concerne les taxes (( de sfjour ), ainsi que les taxes affrentes A l'accorn-
plissement des formalitis de police, les ressortissants de chacune des Hautes Parties contractantes
jouiront du traitement accord6 aux ressortissants de ]a nation ]a plus favoris~e.

Article 6.
Les ressortissants de chacune des Hautes Parties contractantes ine seront astreints en temps

de paix comme en temps do guerre sur le territoire de l'autre, a aucun service[militaire aussi bien
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Article 2.

Each of the High Contracting Parties reserves the right to prohibit, in individual cases,
nationals of the other Party from establishing themselves or residing within its territory, either
under the order of a Court or in accordance with the laws and regulations relating to public morality,
public health or mendicancy, or for other reasons affecting the internal or external safety of the
State, and to expel them on these grounds.

The other Party undertakes at any time to receive back its nationals and their families who
have thus been expelled, provided that their nationality is certified by the competent consul.
This provision shall not apply to persons judged undesirable for political reasons.

Persons thus expelled shall be conveyed as far as the frontier or port of embarkation of the
Party expelling them, at that Party's expense.

Article 3.

Nationals of either High Contracting Party shall have the right to acquire and possess all
kinds of property, both movable and immovable, in the territory of the other Party, when such
acquisition or possession is or may hereafter be permitted by the laws of the other High Contracting
Party to nationals of the most favoured country. They may dispose of such property by sale,
exchange, gift, marriage, testament or in any other manner, or acquire it by inheritance under
the same conditions as those which are or may hereafter be laid down in respect of nationals of
the most favoured foreign country..

In none of the above-mentioned cases shall they be subject to any taxes, charges or imposts
of any description whatsoever other or higher than those which are or may be established in the
case of nationals.

They shall also be allowed, provided they comply with the laws or regulations of the country,
freely to export their property or their goods in general. They shall not be subject in respect of
such export to any other restrictions or to any duties other or higher than those to which nationals
of the most favoured country would be subject in similar circumstances.

Article 4.

Nationals of either High Contracting Party shall, in the territory of the other Party, have
the right, on the same conditions as nationals of the most favoured nation, and subject to
compliance with the laws and regulations of the country, to engage in any kind of industry or
commerce and to follow any trade or profession whatsoever, with the exception of occupations
and professions which are or may hereafter be reserved for nationals by the law of the country.

Article 5.

Nationals of each of the High Contracting Parties shall not be required to pay any charges,
taxes or imposts of any kind whatsoever other or higher than those imposed upon the nationals
of the country in respect of their persons or property, or for the exercise of any form of commerce,
industry, trade or profession.

Nevertheless as regards " residence " taxes and charges levied in respect of the carrying out
of police formalities, nationals of each of the High Contracting Parties shall enjoy the treatment
granted to nationals of the most favoured nation.

Article 6.
Nationals of either High Contracting Party shall not be liable, either in time of peace or in

time of war, in the territory of the other Party, to any military service, whether in the army,
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dans l'arm~e de terre, la marine ou les forces a~triennes que dans les gardes ou milices nationales,
ni aucune obligation ou charge remplagant le service militaire.

Les ressortissants et soci~t~s de l'une des Hautes Parties contractantes ne seront en aucun
cas assujettis aux requisitions militaires ou civiles autres que celles qui pourraient 6tre impos~es
aux nationaux.

Ils en recevront le remboursement suivant la procedure pr~vue par ]a l4gislation locale.

Article 7.

Les ressortissants de l'une des Hautes Parties contractantes auront dans le territoire de l'autre
libre acc~s aux tribunaux aux fins de poursuivre et d~fendre leurs droits sans autres conditions,
restrictions on taxes autres que celles impos~es aux ressortissants nationaux, et jouiront, comme
ceux-ci, de la libert6 de choisir dans tous les proc~s, leurs avocats, avou~s ou agents, parni les
personnes admises h l'exercice de ces professions selon les lois des territoires en question.

Les ressortissants de chacune des deux Parties contractantes jouiront, A charge de r~ciprocit6
sur le territoire de l'autre, de 'assistance judiciaire et de l'exemption de la caution jucicatum solvi.

Article 8.

Les soci6t~s par action et autres soci6tds commerciales y compris les soci6t~s industrielles,
financi~res, les compagnies d'assurances et de transport qui ont leur si~ge sur le territoire de l'une
des Parties contractantes et qui y existent r6guli6rement d'apr~s les lois de cette derni~re seront
reconnues par l'autre Partie comme existant r~guli~rement pourvu qu'elles n'y poursuivent pas
un but illicite.

Lesdites soci~t~s pourront, en se soumettant aux lois et r~glements de l'autre pays, qui sont
ou seront en vigueur, et lorsque la lgislation de celui-ci pr~voit l'obligation d'une autorisation,
apr~s obtention de ladite autorisation, s'6tablir sur le territoire de ce pays, y crier des filiales,
succursales ou agences et y ester en justice comme demandeur ou d~fendeur.

L'activitd desdites soci6t~s constitutes sous la l6gislation de l'une des Hautes Parties
contrnctantes, en tant qu'elle s'exerce sur le territoire de l'autre, sera soumise aux lois et
r~glements de celle-ci.

Pour tout ce qui concerne la protection lgale ou judiciaire de leurs, biens, elles jouiront
dans le second pays du m~me traitement que les soci6t~s nationales.

Lesdites soci6t~s ainsi que leurs filiales, succursales et agences ne seront pas soumises, sur le
territoire du second pays, en ce qui concerne les droits, taxes et imp6ts h une charge fiscale plus
6lev~e que celle support~e par les soci6t6s nationales de m6me nature, pour autant que les lois du
pays le permettent ; sauf les taxes et les charges aff6rentes h l'obtention des actes d'autorisation
et d'enregistrement des soci~t.s 6trang~res.

Toutefois, cette disposition ne pourra pas 6tre invoqu~e par l'une des Parties contractantes ni
pour demander le b~n6fice des exonerations d'imp6ts accord~es h des 6tablissements fondus par
l'Etat, h des soci~t~s dans lesquelles l'Etat se trouve int6ress6, ou bien L des concessionnaires d'un
service public, ni pour r~clamer un traitement plus favorable que celui qu'elle accorderait elle-m~me
aux socit~s de l'autre Partie.

En ce qui concerne les imp6ts calculus sur le capital, le revenu on les b~ndfices, chacune des
Parties contractantes ne taxera les soci~t~s de l'autre selon la nature des imp6ts qu'h raison de la
part d'actif social qu'elles ont investi sur son territoire, des biens qu'elles y poss~dent, des bdn~fices
qu'elles y r~alisent ou des affaires qu'elles y pratiquent.

D'autre part, A condition de r~ciprocit6, en se soumettant aux lois du pays et sous r~serve
des restrictions pr~vues par la l6gislation du pays, les soci6tls de chacune des Parties contractantes
pourront acqu6rir sur le territoire de l'autre, toute esp6ce de biens meubles et immeubles n6cessaires
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navy or air force or in the national guard or militia, or to any obligation or payment which replaces
such service.

Nationals and companies of either of the High Contracting Parties shall in no case be liable
to military or civil requisitions other than those which may be imposed on nationals.

They shall receive compensation for the same in accordance with the procedure provided

for by local legislation.

Article 7.

Nationals of each of the High Contracting Parties shall have free access to the Courts in the
territory of the other Party for the purpose of claiming and defending their rights, without being
subject to any other conditions, restrictions or taxes than those imposed on nationals of the
country, and shall have the same freedom as the latter to choose their advocates, solicitors or
agents for any case from among the persons allowed to exercise such professions under the laws
of the territories in question.

Subject to reciprocity, nationals of each of the two Contracting Parties shall be entitled to
legal assistance in the territory of the other Party and shall be exempt from security for costs

Article 8.

Joint stock companies and other commercial companies, including industrial and financial
companies, insurance companies and transport undertakings, which have their seat in the territory
of one of the Contracting Parties and have been regularly incorlporated therein in accordance
with the laws of that country shall be recognised by the other Party as having a legal existence
in its territory, provided that their purpose is not an illicit one.

The said companies may, provided they comply with the laws and regulations which are
or may hereafter be in force in the other country, and, when the legislation of that country makes
a permit compulsory, after obtaining the said permit, establish themselves in the territory of the
said country and set up subsidiary establishments, branches or agencies and may appear before
the courts, either as plaintiffs or defendants.

The activities of the said companies which are incorporated under the legislation of one of
the High Contracting Parties shall in so far as exercised on the territory of the other Party be
subject to the laws and regulations of the latter.

Such companies shall be entitled to the same treatment as national companies in the second
country in respect of legal and judicial protection for their property.

The aforesaid companies and their subsidiary establishments, branches and agencies shall
not be liable in the territory of the second country, so far as concerns duties, taxes and imposts,
to fiscal burdens which are higher than those borne by national companies of the same nature,
in so far as the laws of the country allow. This shall not apply to duties and charges connected
with the obtaining of documents of authorisation and registration for foreign companies.

This provision may not, however, be invoked by one of the Contracting Parties as giving the
right to claim any exemption from taxation which may be granted to establishments set up by
the State, to companies in which the State has an interest, or to persons holding concessions in
respect of public services, nor may a Contracting Party claim, by reason of the said clause, a
treatment more favourable than that which it grants itself to companies of the other Party.

In respect of taxation assessed on capital, income or profits, each of the Contracting Parties
shall only impose taxation on companies of the other Party, according to the nature of the tax,
on the basis of that part of the company's capital which has been invested in its territory, of the
property which it owns there, of the profits which the company makes there, or of the company's
turnover in the said country.

Furthermore, subject to reciprocity, and provided they comply with the laws of the country,
and also subject to the restrictions provided for by the legislation of the country, the companies
of each Contracting Party may acquire in the territory of the other Party all kinds of property,
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au fonctionnement de la socift6, 6tant entendu que, dans ce cas, l'acquisition n'est pas l'objet m~me
de la societ6.

Lesdites socift~s ne peuvent pas concentrer leurs operations principales vises par leurs statuts
sur le territoire de l'une des Parties contractantes sans avoir demand6 et acquis la nationalit6 de
cette dernire.

Les filiales et succursales des banques 6trang~res ayant leurs si~ges centraux dans le pays dont
elles rel~vent ne sont pas vis6se par l'alin~a precedent.

Article 9.

II est convenu qu'aucune des Parties contractantes ne pourra invoquer le b~n~fice r~sultant
de la clause de la nation la plus favoris~e 6nonc~e aux articles precedents pour r~clamer en faveur
de ses ressortissants des droits autres ou plus 6tendus que ceux accords par elle-m~me aux ressor-
tissants de l'autre Partie contractante.

Article io.

I1 ne sera maintenu ni 6tabli par chacune des deux Parties contractantes aucune prohibition
ni restriction relative a l'importation ou i l'exportation et au transit d'une marchandise quelconque
originaire du territoire de l'autre Partie ou destin6e i y 6tre export6 si ladite prohibition ou restric-
tion ne s'applique pas dans fes m6mes conditions, aux marchandises similaires, s'il en existe, en
provenance de n'importe quel autre pays ou destin~e h y ftre export6es.

Toutefois, les Parties contractantes sont d'accord pour reconnaitre que les categories suivantes
de prohibition ou restrictions d'importation ou d'exportation ne sont pas interdites a la condition
qu'elles ne soient pas appliqu~es de mani~re A constituer un moyen de discrimination arbitraire
entre les pays 6trangers se trouvant en conditions identiques :

Io Prohibitions ou restrictions relatives h la s~curit6 publique.
20 Prohibitions ou restrictions 6dict~es pour des raisons morales ou humanitaires.

30 Prohibitions ou restrictions d'importation des armes, des munitions et du materiel
de guerre.

40 Prohibitions ou restrictions 6dict~es en vue de prot~ger la sant6 publique ou
d'assurer la protection des animaux ou des plantes contre les maladies, les insectes et les
parasites nuisibles.

50 Prohibitions ou restrictions A l'exportation ayant pour but la protection du
patrimoine national artistique, historique ou arch~ologique.

60 Prohibitions ou restrictions applicables a l'or, a l'argent, aux esp~ces, au papier-
monnaie et aux titres.

70 Prohibitions ou restrictions ayant pour but d'6tendre aux produits 6trangers le
r~gime 6tabli a l'int~rieur du pays, en ce qui concerne la production, le commerce, le
transport et la consommation des produits nationaux similaires.

80 Prohibitions ou restrictions appliqu6es a des produits qui font ou feront, a l'int~rieur
du pays, en ce qui concerne la production ou le commerce, l'objet de monopoles d'Etat
ou de monopoles exerc~s sous le contr6le d'Etat.

II est entendu que les Parties contractantes auront le droit d'appliquer les prohibitions ou
restrictions a des produits favoris~s par des primes, des subventions ou de toute autre fa~on, soit
ouvertement, soit clandestinement.
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both movable and immovable, which is necessary to the company's business, on condition that
in such cases the acquisition of property is not the main object of the company.

Such companies may not concentrate the main operations provided for in their statutes in
the territory of one of the Contracting Parties without having applied for and obtained the
nationality of the said Party.

The previous paragraph shall not apply to the subsidiary establishments and branches of
foreign banks having their headquarters in the country to which they belong.

Article 9.

It is agreed that neither Contracting Party may invoke the most-favoured-nation clause
referred to in the foregoing Axrticles as a reason for claiming on behalf of its nationals, rights other
or more extensive than those which it grants itself to nationals of the other Contracting Party.

Article io.

Neither of the two Contracting Parties shall establish or maintain any prohibitions or restric-
tions on the importaton or exportation or on the passage in transit of any goods whatsoever
originating in the territory of the other Party or intended for export thereto, unless the said
prohibition or restriction is applicable under the same conditions to similar goods, if any, coming
from any other country or intended'for export to any other country.

The Contracting Parties agree however that the following categories of import or export
prohibitions are not forbidden on condition that they be not applied in such a manner as to
constitute a means of arbitrary discrimination as between foreign countries when conditions are
identical :

(I) Prohibitions or restrictions concerning public safety.
(2) Prohibitions or restrictions ordered with a view to safeguarding morals or for

humanitarian reasons.
(3) Prohibitions or .restrictions in respect of the import of arms, ammunition or

war material.
(4) Prohibitions or restrictions ordered as a health measure or for the protection

of animals or plants against diseases, noxious insects and parasites.

(5) Export prohibitions or restrictions for the purpose of safeguarding national
architectural, historical or archaological treasures.

(6) Prohibitions or restrictions applicable to gold, silver, specie, paper money and
securities.

(7) Prohibitions or restrictions for the purpose of extending to foreign production
the rdgime established within the country in respect of the production of, trade in, and
transport and consumption of similar national products.

(8) Prohibitions and restrictions applied to products which are, or may hereafter
be the subject of a State monopoly or monopolies exercised under State control within
the country so far as the production of or trade in such products is concerned.

It is understood that the Contracting Parties shall have the right to impose prohibitions or
restrictions on products which gain an advantage by the granting of bounties or subsidies or
which are given special privileges in any way, either openly or secretly.
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Article ii.

Les produits naturels ou fabriqu6s originaires de Roumanie ne pourront 6tre soumis a leur
importation en Turquie en ce qui concerne les droits de douane, les surtaxes et coefficients de
maj oration ou tout autre droit ou charge quelconque, A un traitement moins favorable que celui qui
est accord6 ou qui pourrait 6tre accord6 a l'avenir aux produits similaires du pays le plus favoris6,
quelle que soit leur appellation r~gionale.

De m~me les produits naturels ou fabriqu~s originaires de Turquie ne pourront tre soumis
a leur importation en Roumanie en ce qui concerne les droits de douane,les surtaxes et coefficient
de majoration ou tout autre droit ou charges quelconques, a un traitement moins favorable que
celui qui est accord6 ou qui pourrait tre accord6 a l'avenir aux produits similaires du pays le plus
favoris6, quelle que soit leur appellation r~gionale.

Article 12.

A l'exportation vers la Roumanie, il ne sera per~u en Turquie et A l'exportation vers la Turquie
il ne sera per~u en Roumanie d'autres droits ni des droits plus 6lev~s de sortie ou taxes d'autre
nature que ceux qui sont ou seront perqus a l'exportation des mmes produits vers le pays le plus
favoris ha cet 6gard.

L'assurance du traitement sur le pied d'6galit6 avec un pays tiers s'6tend a la mani~re de
percevoir les droits d'importation et d'exportation, A la mise des marchandises dans les entrep6ts
des douanes, aux redevances et formalit6s douanifres, au traitement et a l'exp~dition en douane
des marchandises importfes, export6es ou passant en transit.

Article 13.

Le traitement sur le pied d'6galit6 avec un tiers Etat ne sera pas applicable:

I o Aux faveurs accord~es ou qui pourraient tre accordfes ult~rieurement par une
des Parties contractantes dans le trafic frontalier avec les pays ]imitrophes dans une zone
s'6tendant a 15 kilom~tres des deux c6t6s de la fronti6re.

20 Aux faveurs sp~ciales r~sultant d'une union douani~re, conclue ou A conclure avec
un ou plusieurs pays.

30 Aux avantages et faveurs sp~ciaux existant ou a 6tablir dans l'avenir en mati~re
de tarifs douaniers, entre la Turquie et les pays qui se sont d~tach6s de l'Empire ottoman
en 1923.

Article 14.

Chacune des Parties contractantes pourra exiger, pour 6tablir le pays d'origine des produits
import~s, la presentation par l'importateur d'un certificat d'origine constatant que l'article import6
est de production. ou de fabrication nationale dudit pays, ou qu'il doit 6tre consid~r6 comme tel,
6tant donn6 qu'il y a subi une transformation ou une op6ration motiv6es pour des raisons
6conomiques et conform~ment aX la lgislation du pays exportateur.

Les certificats d'origine, 6tablis selon les modules annexes a la prsente convention (annexe A),
seront d~livr6s soit par les Chambres de Commerce et d'industrie dont relive l'exp~diteur, soit par
les autorit6s douanires, soit par tout organe ou groupement que le pays destinataire aura agr66.

Les colis postaux ne seront pas assujettis aux certificats d'origine s'il ne s'agit pas d'envoi
rev~tant un caractre commercial.
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Article ii.

Natural or manufactured products originating in Roumania may not be subjected on import
into Turkey, so far as concerns Customs duties, surtaxes or coefficients of increase or any other
duty or charge whatsoever, to a treatment less favourable than that which has been or may
hereafter be granted to similar products of the most favoured nation, whatever their appellation
of origin.

Likewise natural or manufactured products originating in Turkey may not be subject on
import into Roumania, so far as concerns Customs duties, surtaxes or coefficients of increase or
any other duty or charge whatsoever, to a. treatment less favourable than that which has been
or may hereafter be granted to similar products of the most favoured nation, whatever their
appellation of origin.

Article 12.

No other or higher export duties or charges than those which are or may hereafter be levied
in respect of the export of like products to the most-favoured country in that respect may be
levied in Turkey in respect of export to Roumania or in Roumania in respect of export 1o Turkey.

Treatment on a footing of equality with a third country extends to the method of
collecting duties on imports and exports, to the storing of merchandise in Customs warehouses.
Customs dues and formalities, to the treatment and sending off in the Customs of goods
imported, exported or passing in transit.

Article 13.

Treatment on terms of equality with a third State may not be claimed in respect of
(I) Privileges which are or may hereafter be granted by one of the Contracting

Parties in respect of frontier traffic with neighbouring countries over an area extending
fifteen kilometres on either side of the frontier.

(2) Special privileges resulting from any Customs union which has been or may
hereafter be concluded with one or more countries.

(3) Special advantages and privileges which are or may hereafter be established
in respect of Customs tariffs between Turkey and countries detached from the Ottoman
Empire in 1923.

Article 14.

Either Contracting Party may, in order to establish the country of origin of the prod-cts
imported, require the production by the importer of a certificate of origin, stating that the article
imported is the national produce or manufacture of the said country, or that it should be so
considered, having regard to the transformation or manipulation due to economic considerations,
which it has undergone therein in accordance with the legislation of the exporting country.

Certificates of origin, prepared according to the model annexed to the present Convention
(Annex A), shall be issued either by the Chambers of Commerce and Industry to which the consignor
belongs, or by the Customs authorities, or by any organ or body which the country of destination
may have accepted.

Certificates of origin shall not be required for postal packets if no transactions of a commercial
character are involved.
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Article 15.

Pour les marchandises, dont les Hautes Parties contractantes font d~pendre le traitement
a leur importation de certaines conditions relatives A la composition, au degr6 de puret6, h la qualit6,
l'6tat sanitaire, A la zone de production ou d'autres conditions analogues, les deux gouvernements
examineront ensemble si les formalit~s de contr6le h la fronti~re ne pourraient tre simplifi~es par
la production d'un certificat d~livr6 par les autorit~s comptentes du pays d'exportation.

Article 16.

Le r6gime de l'importation, du transit, du transbordement et du passage des animaux sera
d~termin6 par les exigences d'ordre sanitaire v~t~rinaire, conformment aux lois de police sanitaire
v~t~rinaire de chaque pays.

A cet effet, les deux Parties contractantes procderont h la conclusion d'un accord r6glant
le r6gime de l'importation et du transit des animaux et des produits d'animaux.

Article 17.

Les droits int~rieurs, perqus pour le compte de l'Etat, des provinces, d~partements et communes
qui gr~vent ou gr~veront la production, ]a fabrication ou la consommation d'un article dans le
territoire de l'une des Parties contractantes, ne frapperont, sous aucun motif, les produits de l'autre,
d'une mani~re plus forte que les produits indig~nes de m~me espce ou, a d~faut de ces produits,
que ceux de la nation la plus favoris~e.

Article 18.

Les n~gociants, fabricants et autres industriels de l'une des Parties contractantes qui prouveront
par la presentation d'une carte de l6gitimation d~livre par les "autorit~s comp6tentes de leur pays
qu'ils sont autoris6s h y exercer leur commerce et leur industrie et qu'ils y acquittent les taxes et
imp6ts pr~vus par les lois, auront le droit, soit personnellement soit par des voyageurs A leur service,
de faire 1 achat dans les territoires de 1'autre Partie contractante chez les n~gociants ou producteurs
ou dans leurs locaux de vente publique de marchandise faisant l'objet de leur trafic en se confor-
mant aux lois et r~glements du pays. Ils pourront 6galement prendre des commandes chez les
n~gociants et autres personnes qui, dans leur commerce ou leur industrie, utilisent des marchandises
correspondant aux 6chantillons offerts. Ils pourront aussi transporter avec eux ou se faire envoyer
des 6chantillons ou modules. Pour aucune de ces operations ils n'auront besoin d'une autorisation
sp~ciale et ne seront soumis de leur chef h aucune taxe ou redevance, b condition toutefois, qu'ils
n'importent avec eux ou se fassent envoyer que des 6chantillons ou modules et non des marchandises
destinies a la vente. Comme "6chantillons ou modules sont consid~r~s tous objets repr~sentatifs
d'une marchandise d~termin~e, sous la double r~serve, d'une part, que lesdits objets soient suscep-
tibles d'6tre dfiment identifi6s lors de la r6exportation, d'autre part, que les objets ainsi import~s
ne repr~sentent pas des quantit~s ou valeurs telles que, dans leur ensemble, ils n'auraient plus le
caract~re usuel d'6chantillons.

La carte de l6gitimation devra 6tre 6tablie conform~ment au module de l'annexe B. Les Parties
contractantes se donneront r6ciproquement connaissance des autorit6s charg~es de d~livrer ces cartes
ainsi que les dispositions auxquelles les voyageurs doivent se conformer dans l'exercice de leur
commerce.

I] est entendu, toutefois, que les voyageurs de commerce mentionn~s ci-dessus n'auront pas le
droit de conclure des march~s pour des commer~ants ou industriels autres que ceux visas dans
leur carte.

A l'exception des marchandises prohib6es h l'importation, les objets, passibles d'un droit de
douane ou de toute autre taxe qui seront import~s comme 6chantillons ou module seront a charge
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Article 15.

In the case of goods the treatment of which on import is made dependent by the
High Contracting Parties on certain conditions connected with their composition, degree of purity,
quality, sanitary condition, zone of production, or other similar circumstances, the two Govern-
ments shall jointly examine the question whether the formalities connected with control at the
frontier could not be simplified by means of the production of a certificate issued by the competent
authorities of the exporting country.

Article 16.

The r6gime for import, transit, transshipment and passage of animals shall be determined
in accordance with veterinary requirements, in compliance with the laws for veterinary police
in each country.

For this purpose the two Contracting Parties shall proceed to conclude a special agreement
regulating the regime for import and transit of animals and animal products.

Article 17.

Internal duties levied on behalf of the State, or of the provinces, departments or communes,
which are or may hereafter be imposed on the production, manufacture or consumption of an
article in the territory of one of the Contracting Parties shall not for any reason be made severer
in respect of the products of the other Party than in respect of native products of the same kind,
or, failing such, than in respect of similar products of the most favoured nation.

Article 18.

Merchants, manufacturers and other business men of either Contracting Party who prove,
by producing an identity card issued by the competent authorities of their country, that they
are authorised to carry on their trade or industry n that country, and that they pay therein the
legally established taxes and imposts, shall have the right, either in person or through travellers
in their employ, to make purchases of the goods in which they deal in the territory of the other
Contracting Party from merchants or producers, or in public places of sale, provided that they
comply with the laws and regulatio-is of the country. They may also take orders from merchants
and other persons who in their trade or industry use goods corresponding to the samples offered.
They may likewise carry samples or patterns with them, or have them sent. The activities
enumerated in this paragraph shall not require any special permit or render them liable to any
further tax or duty provided, however, that they only import with them, or have sent to them,
samples or patterns and not goods for sale. All articles representative of a specified commodity
shall be considered as samples or patterns provided, first, that the same articles can be satisfactorily
identified on re-exportation, and, secondly, that the quantity or value of the articles imported
taken as a whole is not such that they can no longer, in accordance with commercial practice,
be regarded as _samples.

The identity card shall be drawn up in accordance with the model given in Annex B. The
Contracting Parties shall communicate to each other the names of the authorities competent to
tissue these cards and the regulations which commercial travellers must observe in conducting
heir business.

It is understood, however, that the aforesaid commercial travellers shall not be entitled to
conclude sales for any merchants or business men other than those named on their cards.

With the exception of goods the importation of which is prohibited, articles liable to Customs
duty or to any other charge, imported as samples or patterns, shall, conditionally on re-exportation,
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de r~exportation de part et d'autre admis en franchise provisoire de droit d'entr~e et de sortie aux
conditions suivantes :

A. En faisant leur d6claration en douane, ces voyageurs pr6senteront avec trois copies une liste
descriptive certifi~e par les autorit6s douani res du pays d'exportation indiquant en d~tail les
6chantillons ou modules import~s par eux. S'ils ne sont pas munis de la liste descriptive ils pr~sen-
teront, en faisant leur d~claration, une liste en trois exemplaires indiquant en detail les 6chantillons
ou modules.

Les autorit~s douani~res du pays d'importation pourront r~clamer la traduction de la liste
dans la langue du pays.

B. Afin que les 6chantillons ou modules puissent 6tre identifi~s lors de leur rexportation,
ceux-ci seront dans le pays d'exportation estampill~s ou scells h la cire ou au plomb selon le genre
et ]a forme des objets. Les autorit~s douanires de chaque Partie s'enverront, r~ciproquement et
officiellement, les sp6cimens et empreintes de ses estampilles et sceaux, pour assurer la v6rification
de l'authenticit6 des signes appos~s sur les 6chantillons. Lorsque 'apposition de marques serait
impossible ou pr~senterait des inconv~nients, 1identification par voie de photographie, dessins ou
descriptions completes et dtaill~es sera admise. Toutefois, les autorit6s douani6re du pays d'impor-
tation pourront pourvoir ces 6chantillons de signes supplmentaires aux frais. des intress6s,
dans tous les cas oii lesdites autorit~s le jugeront indispensable h la garantie de 1 identit6 de ces
6chantillons lors de leur r~exportation.

Hormis ce dernier cas, la v~rification douani~re consistera simplement hL reconnaitre l'identit6
des 6chantillons .et h dterminer le montant des droits et taxes 6ventuellement exigibles.

Si les 6chantillons ou modules ne sont pas munis de signes appos6s aux pays d'exportation,
les autorit~s douani~res du pays d'importation apposeront des signes nouveaux.

C. Apr~s la presentation h la douane par l'importateur de la liste descriptive ou de la d6cla-
ration des 6chantillons il sera proc~d6 h la visite douani~re, et si la liste ou la d~claration correspond
aux 6chantillons, et les signes y appos~s sont en r~gle, les droits de douane de chacun de ces dchan-
tillons et les taxes de consommation, s'il y a lieu, seront 6tablis et le montant de ces droits et taxes
sera vers6 en d~p6t, soit en esp6ces, soit par une garantie jug6e suffisante par les autorit~s
comp~tentes du pays d'importation. Les dispositions concernant la garantie seront r~gles par les
gouvernements respectifs d'apr~s leurs propres l6gislations. Les frais de pesage et autres seront
d~finitivement pay~s et la liste descriptive ou un des exemplaires de la d~claration, dfment 16galis6
par les autorit~s douani~res, sera remis h l'importateur.

Toutefois, l'importateur, au lieu de faire calculer et de d~poser les droits de chacun des
6chantillons, selon les articles du tarif y afferent, aura le droit d'effectuer ces droits sur
l'6chantillon soumis aux taux le plus 6lev6 au tarif, pour la totalit6 des 6chantillons.

Les autorit~s douani~res seront tenues d'adh~rer h cette proposition.

D. Les 6chantillons ou mod~les import6s de cette mani re seront retourn~s dans un d~lai
d'un an au pays d'exportation ou bien r~export~s dans un pays quelconque soit par la douane
d'entr~e soit par une autre. Le d6lai d'un an peut 6tre prolong6 le cas 6ch~ant, par 1'autorit6
douani~re du pays d'importation.

E. La liste descriptive ou la d~claration et les 6chantillons ou mod~les i r~exporter seront
prdsent~s par l'int~ress6 h la douane et celle-ci, apr~s contr6le, effectuera sans retard et contre reu
le remboursement int6gral des droits consign6s h l'entr~e ou la liberation de la caution qui garantit
le payement de ces droits. Ce remboursement ou cette liberation ne s'effectuera que pour les 6chan-
tillons ou modules rexport~s. Les droits de douane consign~s pour les 6chantillons ou modules
non rexport~s, apr~s 1'expiration du d6lai pr6vu ci-haut ou vendues sur place seront portds au credit
de l'administration ou perqus des garants si une caution a t6 admise.

F. Le remboursement des droits consign~s h l'entr~e ou la liberation de la caution pourront
6tre effectu~s par tous les bureaux douaniers situ6s aux fronti~res ou par ceux h l'int~rieur du pays
qui auront requ les attributions n6cessaires L cet effet.
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be admitted on both sides provisionally free of import and export duties, subject to the following
conditions :

A. When making their Customs declaration the said travellers shall produce a descriptive
list certified by the Customs authorities of the exporting country and containing full particulars
of the samples or patterns imported by them, together with three copies of this document. If
they have not such a descriptive list in their possession, they shall, when making their declaration,
present another list in triplicate which shall give full particulars of the samples or patterns.

The Customs authorities of the importing country may require a translation of the permit
in the language of their country.

B. To enable samples or patterns to be identified on re-exportation they must be stamped
or sealed in the exporting country according to their nature and form. The Customs authorities
of each Party shall officially send to each other models of these stamps and seals to enable the
authenticity of the marks affixed to the samples to be verified. When the affixing of such marks
is impossible or liable to cause inconvenience, identification by means of photographs, sketches
or a full and detailed description shall be permitted. The Customs authorities in the importing
country may, however, place additional marks on these samples at the expense of the persons
concerned in all cases in which they consider this indispensable for ensuring the identification
of the samples on re-exportation.

Except in the last case, Customs inspection shall be confined to identifying the samples and
determining the amount of any duties and charges to which they may be liable.

If the samples or patterns do not bear marks affixed in the exporting country, new marks
shall be affixed by the Customs authorities of the importing country.

C. After the descriptive list or the samples declaration has been presented to the Customs
authorities by the importers, the Customs inspection shall take place, and if the list or declaration
corresponds with t he samples and if the marks affixed thereto are in order, the Customs duty
on each of these samples and the consumption taxes, if any, shall be determined and the amount
of such duties and taxes deposited either in cash or in the form of such security as the Customs
authorities of the importing country may consider adequate. The provisions in regard to this
security shall be laid down by the respective Governments in accordance with their own legisla-
tion. Weighing and other charges shall be finally defrayed, and the descriptive list or one of the
copies of the declaration, duly endorsed by the Customs authorities, shall be returned to the
importer.

Instead, however, of depositing the duty on each of the samples calculated according to the
corresponding rates in the tariff, the importer may pay duty on the whole of the samples at the
rate of the sample assessed most highly.

The Customs authorities shall be bound to agree to this proposal.

D. Samples or patterns imported in this manner shall be returned within one year to the
exporting country, or re-exported to another country, either through the Customs house of entry
or through another Customs house. This period of one year may be extended, if necessary, by
the Customs authorities of the importing country.

E. The descriptive list or declaration, together with the samples or patterns to be re-exported,
shall be presented to the Cust oms authorities by the party concerned, and the former shall, after
verification, refund without delay (against receipt) the whole of the duties deposited on entry,
or provide for the release of any other security for the payment of these duties. Such refund or
release shall apply only to samples or patterns which are re-exported. Customs duties held as
a deposit for samples or patterns which are not re-exported on the expiry of the period allowed
under D or which are sold within the country, shall finally accrue to the Customs administration
or shall be collected from the guarantors if guarantee has been allowed.

F. The refund of the duties deposited on importation or the release of the security may
be effected at any Customs office at the frontier or at any Customs office in the interior authorised
for the purpose.
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Les Parties contractantes se communiqueront les listes des bureaux auxquels lesdites
attributions auront 6t6 conf6rees.

Le principe du traitement sur le pied d'6galit6 avec tout Etat tiers reste d'ailleurs
r~ciproquement sauvegard6 quant aux dispositions de cet article. Les dispositions de cet article
ne seront pas applicables au colportage, aux commerce et industrie ambulants et L la recherche
des commandes chez des personnes n'exergant ni commerce ni industrie, chacune des deux Hautes
Parties contractantes r6servant A cet 6gard l'enti~re libert6 de sa 16gislation.

Article 19.

Les deux Parties contractantes s'accorderont rdciproquement la libert6 du transit . travers
leur territoire et elles s'engagent h ne percevoir, de ce chef, aucun droit de transit.

En g~n~ral, les deux Parties contractantes se conformeront, quant au transit, aux dispositions
contenues dans le Statut faisant partie int~grante de la Convention 1 sur la libert6 du transit, sign~e
a Barcelone, le 20 avril 1921.

Article 20.

Les produits du sol et de l'industrie de l'un des pays contractants import6s dans le territoire
de 'autre apr~s avoir transit6 par le territoire d'un ou de plusieurs pays tiers ne seront pas soumis
a leur importation, A des droits de douane ou h des redevances autres ou plus 6lev~s que s'ils avaient
6t6 import~s directement de leur pays d'origine.

Cette disposition s'applique aussi bien aux marchandises en transit direct qu'aux marchandises
apr~s transbordement ; r~emballage ou entreposage.

Article 21.

Les deux Parties contractantes se garantissent dans leurs rapports rciproques en mati~re
de tarifs de chemins de fer et nolis le traitement de la nation la plus favoris6e, en se d6clarent d'accord
pour ne faire aucune discrimination en ce qui concerne l'exp dition, les prix de transport et les
imp6ts publics relatifs aux transports ferroviaires et maritimes dans le trafic des voyageurs et leurs
bagages ainsi que dans les envois des marchandises ou d'autres objets effectu6s dans les m~mes
conditions pour la m~me direction et sur les m~mes parcours.

Les dispositions pr~c~dentes ne visent pas les r~ductions tarifaires accord~es aux ceuvres de
charit6 ou d'instruction publique, ni celles appliqu~es dans le cas d'une calamit6.

Article 22.

Les ressortissants de l'une des Parties contractantes se rendant aux foires ou marches a l'effet
d'y exercer leur commerce, ne seront pas, sur le territoire de l'autre, trait6s d'une manire moins
favorable que les nationaux, en tant qu'ils pourront pr6senter une carte d'identit6, d'apr s le mod 1e
C annex h la pr~sente convention, d~livr~e par les autorit~s du pays, dont ils sont ressortissants

Seront admis en franchise de douane sous les conditions d'identification et de r6exportation
pr~vues pour les 6chantillons A l'article 18 de la pr~sente convention, et le cas 6ch~ant, contre
d~p6t d'une garantie suffisante, les objets destines aux foires, expositions ou concours.

Les dispositions de l'alin~a premier n'6tant pas applicables aux industriels ambulants, non
plus au colportage et a la recherche des commandes chez les personnes qui n'exercent ni industrie
ni commerce, chacune des Parties contractantes se r~serve A cet 6gard l'entire libert6 de sa
l6gislation.

1 Vol. VII, page ii ; vol. XI, page 406 ; vol. XV, page 304 ; vol. XIX, page 278; vol. XXIV,
page 154 ; vol. XXXI, page 244; vol. XXXV, page 298; vol. XXXIX, page 166; vol. LIX, page 344;
vol. LXIX, page 70 ; vol. LXXXIII, page 373 ; vol. XCII, page 363 ; vol. XCVI, page 181 ; et vol. CIV,
page 495, de ce recueil.
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The Contracting Parties shall communicate to each other a list of the offices to which the
said authorisation has been given.

The provisions of the present Article shall not, in so far as either Party is concerned, affect
the principle of treatment on terms of equality with any third State. The provisions of this Article
shall not apply to pedlars and hawkers and to the soliciting of orders from persons who do not
exercise any trade or industry, each of the two High Contracting Parties reserving full freedom
to legislate with regard to such matters.

Article 19.

The two Contracting Parties grant each other freedom of transit through their territories
and undertake not to levy any duty on such transit traffic.

In general, the two Contracting Parties shall comply in respect of transit questions with the
provisions contained in the Statute which forms an integral part of the Convention 1 on Freedom
of Transit signed at Barcelona on April 20, 1921.

Article 20.

Products of the soil and industry of one of the Contracting Countries imported into the territory
of the other after passing in transit through the territory of one or more third States shall not
be subject, on importation, to Customs duties or to charges other or higher than if they had been
imported direct from their country of origin.

This provision shall apply both to goods in direct transit and to goods passing in transit after
transhipment, repacking or warehousing.

Article 21.

The two Contracting Parties guarantee each other most-favoured-nation treatment in their
respective relations as regards railway tariffs and rates, and agree to make no discrimination in
respect of consignment, transport rates and public taxes connected with railway and maritime
traffic, this to apply to passenger traffic and passenger baggage and to consignments of goods or
other articles carried under the same conditions, in the same direction and over the same routes.

The above provisions shall not apply to reductions of tariffs granted to charitable organisa-
tions or to organisations connected with public education nor to those which are granted in the
case of a calamity.

Article 22.

Nationals of either Contracting Party travelling to fairs or markets for the purpose of carrying
on trade therein shall not be treated less favourably in the territory of the other Party than nationals
of the latter, provided that they can produce an identity card made out by the authorities of
their country in accordance with model C annexed to the present Convention.

Subject to the conditions in respect of identification and re-export provided for in Article 18
of the present Convention, and if necessary subject to the deposit of adequate security, articles
intended for fairs, exhibitions or competitions shall be admitted free of Customs duty.

The provisions of paragraph i shall not apply to itinerant traders and manufacturers nor
to hawking or the soliciting of orders from persons not engaged in trade or industry, each of the
Contracting Parties reserving full legislative freedom in this respect.

1 Vol. VII, page ii ; Vol. XI page 406 ; Vol. XV, page 304 ; Vol. XIX, page 278 ; Vol. XXIV,
page 154 ; Vol. XXXI, page 244 ; Vol. XXXV, page 298 ; Vol. XXXIX, page 166 ; Vol. LIX, page 344 ;
Vol. LXIX page 7o; Vol. LXXXIII page 373; Vol. XCII page 363; Vol. XCVI page 181 ; and
Vol. CIV page 495, of this Series.

No. 2613



156 Socidte' des Nations - Recuei des Traitds. 1931

Article 23.

Les ressortissants et societ~s de chacune des Hautes Parties contractantes auront dans le
territoire de l'autre les m~mes droits que les ressortissants ou soci~t6s de celle-ci en ce qui concerne
les brevets d'invention, les marques de fabrique ou de commerce, les noms commerciaux L condition
d'observer les modalit~s prescrites par la loi.

Article 24.

Chacune des Parties contractantes s'engage, sous condition de r~ciprocit6, h assurer aux navires
de l'autre, un traitement 6gal A celui de ses propres navires dans ses ports maritimes, en ce qui
concerne la libert6 d'acc s du port, son utilisation, et la complte jouissance des commodit~s qu'elles
accorde h la navigation, aux operations commerciales pour les navires, leurs cargaisons et leurs
passagers, aux facilits de chargements et de d~chargements ainsi qu'aux droits et taxes de
toute nature, pergus au nom ou pour le compte du gouvernement, des autorit~s publiques, des
concessionnaires ou .tablissements de toute sorte.

Article 25.

Les navires et bateaux portant le pavillon de l'une des Parties contractantes qui entreront
dans un port de l'autre soit pour y composer ou completer leurs chargements pour une destination
6trang~re, soit pour y d~poser toute ou partie de leur cargaison apport6e de 1'6tranger pourront,
en se conformant aux lois et r~glements des pays respectifs, conserver . bord la partie de leur
cargaison qui serait destin6e h un autre port du mme pays ou d'un port 6tranger et la r~exporter
sans payer d'autres droits que ceux auxquels sont ou seront soumis en pareil cas les navires nationaux.

Article 26.

Les armateurs, chargeurs, fr~teurs et affr~teurs, ressortissants de l'une des Hautes Parties
contractantes, ainsi que leurs repr~sentants et agents seront libres de faire usage, dans le territoire
de l'autre, sous les m~mes conditions et payent les m~mes taxes que les nationaux, de toutes les
installations et ouvrages des ports et leurs annexes, en tant que ces 6tablissements ou institutions
sont destines h F1'usage du public.

Article 27.

Les navires de 1'une des Hautes Parties contractantes, contraints par ]a temp~te ou par une
avarie hi chercher refuge dans un port de l'autre, seront autoris6s h y proc~der ht leur r6paration et
h reprendre la mer, sans avoir payer d'autres droits que ceux qui, dans les m~mes circonstances,
seraient dus par les navires nationaux. Dans le cas oii le commandant du navire en r6paration se
verrait contraint de disposer d'une partie de la cargaison pour subvenir aux frais, il sera tenu de
soumettre aux prescriptions et aux tarifs en vigueur dans le lieu du refuge.

Article 28.

En cas de naufrage, 6chouement, avarie en mer ou rel]che forc~e d'un navire de l'une des
Parties contractantes sur les c6tes de l'autre, ce navire y jouira autant pour le b~timent que pour
la cargaison de la m~me protection et de la m~me facilit6 que la lhgislation de chacun des pays
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Article 23.

Nationals and companies of each of the High Contracting Parties shall enjoy in the territory
of the other Party the same rights as nationals or companies of the said Party in respect of patents
of inventions, industrial or commercial trade-marks and trade names, on condition that they
comply with the procedure prescribed by law.

Article 24.

Each of the two Contracting Parties undertakes, subject to reciprocity, to grant the vessels
of the other Party the same treatment as that granted to its own vessels in its seaports, so far as
concerns freedom of access to the port, use of the same, and full right to all facilities which it grants
to navigation and commercial operations in respect of vessels, their cargoes and their passengers,
and so far as concerns facilities for loading and unloading and dues and taxes of all kinds levied
in the name or on behalf of the Government, public authorities, concessionnaires, or establishments
of any kind.

Article 25.

Vessels and other craft flying the flag of one of the Contracting Parties, on entering the port
of the other Party either to load or to complete cargo for a foreign port, or to unload the whole
or part of their cargo which they have brought from foreign countries, may, provided that they
comply with the laws and regulations of the countries in question, retain on board that part of
their cargo which is consigned to another port of the same country or to a foreign port, and
re-export the same without paying duties other than those to which national vessels are or may
hereafter be liable under similar circumstances.

Article 26.

Shipowners, shippers, freighters and charterers who are nationals of one of the High Contracting
Parties, and their representatives and agents, shall be entitled to make use on the territory of
the other Party of all equipment and accommodation in the ports and their dependencies under
the same conditions and on payment of the same fees as nationals, provided that such harbour
establishments or institutions are intended for public use.

Article 27.

Vessels of one of the High Contracting Parties, which are forced through stress of weather
or through damage to take refuge in a port of the other Party, are authorised to carry out repairs
there and to put out again to sea without being obliged to pay dues other than those to which
national vessels would be liable in similar circumstances. Should the master of the vessel under-
going repair be obliged to dispose of part of the cargo to meet the expenditure involved, he shall
be obliged to comply with the regulations and tariff in force in the place in which his vessel has
taken refuge

Article 28.

If a vessel of one of the Contracting Parties should be wrecked, run aground, be damaged
at sea, or compelled to put into harbour in the waters of the other Party, the vessel and her cargo
shall enjoy the same protection and facilities as are in similar circumstances granted by the legisla-
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respectifs accorde h ses propres navires en pareille circonstance. II sera pret toute aide et assistance
au capitaine et A l'6quipage, tant pour leurs personnes que pour le navire et sa cargaison. Les opera-
tions relatives au sauvetage auront lieu conform~ment aux lois du pays. Tout ce qui aura t sauv6
du navire et de la cargaison ou le produit de ces objets, s'ils ont t6 vendus, sera restitu6 aux
propridtaires ou A leurs ayants droits, et il ne sera pay6 de frais de sauvetage plus forts que ceux
auxquels les nationaux seraient assujettis en pareil cas.

Les Hautes Parties contractantes conviennent, en outre, que les marchandises sauv~es ne seront
soumises au payement d'aucun droit de douane h moins qu'on ne les ait destines h la consommation
int6rieure.

Article 29.

La nationalit6 des navires sera constat&e, d'apr~s les lois de l'Etat auquel le navire cn question
appartient, au moyen des titres et patentes se trouvant h bord et d~livr~s par les autorit6s
comp~tentes de chaque pays.

Jusqu'h la conclusion d'un accord sp6cial pour la reconnaissance respective de certificats de
jauge, les navires de chacune des deux Parties contractantes ne seront assujettis, dans les ports
de l'autre, h aucune nouvelle op~ration de jeaugeage et le montant des droits et taxes de navigation

. payer sera 6tabli d'apr~s les certificats de jauge d~livr6s par les autorit6s comp6tentes du pays
dont les navires battent le pavilion.

Article 30.

Le r~gime du traitement national ou de celui de la nation la plus favoris&e, ne s'6tend pas
I0 A l'exercice de la p~che dans les eaux territoriales des Hautes Parties contractantes.
20 A l'application des lois sp~ciales pour ]a marine marchande nationale en ce qui

concerne les encouragements de l'industrie des constructions navales et ih l'exercice de la
navigation au moyen de primes et d'autres facilit~s sp6ciales.

30 Aux avantages accord~s par l'Etat ses propres navires exploit6s en r6gie ou en/
participation.

40 Aux privileges concedes aux socit6s pour le sport nautique.
50 A l'exercice du service maritime des ports, des rades et des plages, y compris le

pilotage, le remorquage, le sauvetage et l'assistance maritime.

Article 3TI

Les stipulations de la pr6sente convention ne portent aucune atteinte aux dispositions g~n~rales
et sp~ciales en vigueur r6gissant les fleuves internationaux, sous r6serve que des dispositions ne
constituent pas une discrimination quelconque pour les navires turcs.

Article 32.

Les stipulations de la pr~sente convention ne seront applicables en aucune manire au cabotage
qui continue h 6tre r~gi par les lois qui sont ou seront en vigueur dans chacun des deux pays
contractants.

Article 33.

Les dispositions de la pr6sente convention ne s'appliquent nullement AL la navigation dans les
eaux int~rieures.
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tion of each of the respective countries to national vessels. All assistance and relief shall be given
to the master and crew, both for themselves and for the vessel and her cargo. Salvage operations
shall be carried out in accordance with' the legislation of the country. All goods salved from the
vessel and her cargo, or the proceeds of such goods if they are sold, shall be returned to the owners
or other persons entitled thereto, and no salvage charges shall be levied higher than those to which
nationals of the country would be liable in similar circumstances.

The High Contracting Parties furthermore agree that goods salved shall not be subject to
any Customs duties unless they were intended for consumption within the country

Article 29.

The nationality of vessels shall be established in accordance with the laws of the State to
which the vessel in question belongs, by means of the documents and certificates on board issued
by the competent authorities of each country.

Pending the conclusion of a special agreement for the mutual recognition of tonnage certi-
ficates, the vessels of each of the two Contracting Parties shall not be subject in the ports of the
other Party to any fresh tonnage measurement operations, and the amount of the navigation
dues and taxes to be paid shall be fixed according to the tonnage certificates issued by the
competent authorities of the country whose flag the vessel flies.

A rticle 30.

The regime of national or most-favoured-nation treatment shall not extend:
(i) To the pursuit of fishing in the territorial waters of the High Contracting Parties;
(2) To the application of special laws dealing which the national merchant marine

and relating to encouragement given by means of bounties and other special facilities
to the shipbuilding industry and to the exercise of navigation;

(3) To privileges granted by the State to its own vessels wholly or partly managed
by the Government;

(4) To privileges granted to yacht clubs and the like;
(5) To the performance of the maritime service of the ports, roadsteads and shores,

including pilotage, towage, salvage and assistance at sea.

Article 31.

The provisions of the present Convention shall in no case affect the general and special provi-
sions in force concerning international waterways, provided that the said provisions do not
constitute any discrimination affecting Turkish vessels.

Article 32.

The provisions of the present Convention shall in no case apply to the coasting trade, which
shall continue to be regulated by the laws which are or may hereafter be in force in each of the
two Contracting countries.

Article 33.

The provisions of the present Convention shall in no case apply to navigatioli in inland waters.
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Article 34.

La pr~sente convention ainsi que ses annexes et le protocole de signature seront ratifies et
les lettres de ratification en seront 6chang~es h Bucarest aussit6t que faire se pourra.

Elle entrera en vigueur trente jours apr~s l'6change des ratifications.
La pr~sente convention aura une dur~e de deux ann~es .1 partir du jour de son entree en vigueur.

Si sa d~nonciation par l'une des Hautes Parties contractantes n'a pas eu lieu au moins six
mois avant 1'expiration dudit dMlai, la pr~sente convention sera prorogue par tacite reconduction
et restera encore en vigueur six mois iL partir du jour de sa d~nonciation.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 la pr~sente convention et y ont appos6

leurs sceaux.

Fait en double exemplaire h Angora, le ii juin mil neuf cent vingt-neuf.

Ad referendum,

(Signd) FILALITY.

(Signd) J. Gr. DIMITRESCO.

Ad referendum,

(Signd) ZEKAI.

(Signd) Mustafa SEREF.

(Signd) M. NUMAN.

PROTOCOLE DE SIGNATURE

Au momnt de signer la Convention d'6tablissement, de commerce et de navigation, les
pl~nip-tentiaires soussign6 sont tomb~s d'accord pour faire la. precision suivante

Ad article ii.

I1 est entendu que les raisins secs, de provenance turque, ne seront soumis en Roumanie
aucua droit d'entr~e, ni h aucune taxe ou charges de quelque nature que ce soit, sup~rieurs a ceux
aaxquels les mm s procaits de n'im-orte quel autre pays et sp~cialement les raisins secs de Corinthe,
produits de la Grace, sont ou seront soumis dans ce pays.

La D-16gation roumaine d~clare que le Gouvernement roumain prend l'engagement d'acheter
une quantit6 de tabacs turcs non inf~rieure h cent mille kilogrammes, par an, dont la provenance
sera 6tablie par des certificats d'origine.

ANKARA, le II juin 1929.

(Signi) FILALITY.

(Signd) J. Gr. DIMITRESCO.

(Signi) ZEKAI.
(Sign) MUSTAFA SEREF.

(Signi) M. NOUMAN.
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Article 34.

The present Convention and its annexes and the protocol of signature shall be ratified and
the instruments of ratification shall be exchanged at Bucharest as soon as possible.

It shall come into force thirty days after the exchange of ratifications.
The present Convention shall remain in force for two years from the date of its coming into

force.
Unless it has been denounced by one of the High Contracting Parties six months before the

expiry of the said period, the present Convention shall be prolonged by tacit agreement and shall
remain in force until six months from the date of denunciation.

In faith whereof, the respective Plenipotentiaries have signed the present Convention and
have thereto affixed their seals.

Done in duplicate at Ankara, June iI, one thousand nine hundred and twenty-nine.

Ad referendum

(Signed) FILALITY.

(Signed) J. Gr. DiMITRESCO.

Ad referendum.

(Signed) ZEKA.

(Signed) Mustafa SEREF.

(Signed) M NUMAN.

PROTOCOL OF SIGNATURE.

At the moment of signing the Convention regarding establishment, commerce and navigation
the undersigned Plenipotentiaries have agreed on the following

ad Article ii.

It is understood that currants coming from Turkey shall not be liable in Roumania to any
import duty or to any taxes or dues whatsoever higher than those to which the same products
of any other country, particularly currants produced in Greece, are or may hereafter be liable in
the said country.

The Roumanian Delegation hereby declares that the Roumanian Government undertakes
to purchase not less than ioo,ooo kg. of Turkish tobacco yearly, the origin of which shall be prov ed
by certificates of origin.

ANKARA, June II, 1929.

(Signed) FILALITY.

(Signed) J. Gr. DIMITRESCO.

(Signed) ZEKA.

(Signed) Mustafa SEREF.

(Signed) M. NUMAN.
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ANNEXE A.

Modle

CERTIFICAT I'ORIGINE

EXPtZDITEUR RECEVEUR

Nom ........................................ ...........................................

D om icile ............................................................ D om icile ............................................................

R ue .................................................................. R ue ..............................................................

Noinbre Marques Poids brut et net Vojes d'exp~dition
des Mode d'emballage (chemins de fer, Contenu

colis Numfto (en kg.) poste, bateaux)

I1 est certifi6 que les marchandises d6signdes ci-dessus
sont d 'origine ................................................................

........................................ le ................. 19 ......
(D6signation du Bureau comp6tent et signature.)

(Sceau.)

ANNEXE B.

NOM DE L'ETAT

(autorit6 de d6livrance.)

CARTES DE LtGITIMATION POUR VOYAGEURS DE COMMERCE

Valable pendant douze mois it compter de ]a date de d~livrance.

B o n .................................................................................................................................

No de la carte ...........................

T1 est certifi6 par la pr~sente que le porteur de cette carte :
M . . ..... ................................................ ............................................................................

d em eu ra n t h ........................................................................................................................
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ANNEX A.

Form of

CERTIFICATE OF ORIGIN.

CONSTGNOR CONSIGNEE

N am e ............................................................... N am ...............................................................

R esiding at ......................................................... R esiding at .........................................................
Street ............................................................... Street ...............................................................

Number Marks Gross and net Means of despatch
of Method of packing (railway, Content

packages Number weight (in kg.) post, ship, etc.)

(Stamp)

Certified that the goods specified above have their
com m ercial origin in ......................................................
........................................ the ........................ 19 ......

(Description of competent authority and signature.)

ANNEX B.

NAME OF STATE

(Issuing Authority).

IDENTITY CARD FOR COTivIERCIAJL TRAVELLERS.

Available for twelve months, including the date of issue.

V a lid in ..............................................................................................................................

N o. of card ..............................

It is hereby certified that the holder of this card
M . ...... ........................
born at ...........................................................................
resid in g a t ........................................................................................................................
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ru e ...................................................................................................... N o ...................
p oss~d e *) ..................................................................................................................

I .. . ...a ...... ,...................................................................................................................

sous la raison de com m erce ................................................................................................

(ou est commis voyageur au service (de la maison)
(des maisons)

qui poss~de (poss~dent) *) ...................................................................................................
sous la raison de com m erce ...............................................................................................

Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvis~s et de
faire des achats pour la (les) maison(s) dont il s'agit, il est certifi6 que ladite (lesdites) maison(s)est
(sont) autoris~e(s) h pratiquer son (leurs) industrie(s) et son (leurs) commerce(s) (.....................
et y paie(nt) les contributions l6gales h cet effet.

Signature du chef de la (des) maison(s).

Signalement du porteur:

A g e ...................................................

T aille ................................................ Photographie

C heveux .............................................

Signes particuliers .................................

*) Indication de la fabrique on du commerce.

N. B. - On ne doit remplir que la rubrique *) du formulaire, lorsqu'il s'agit du chef d'un 6tablis-
sement commercial ou industriel.

ANNEXE C.

CARTE DE L] GITIMATION

pour des

VISITEURS DE FOIRES OU MARCHES.

I1 est certifi 6 que M . ...................................................................................................
porteur de la pr~sente carte, d6sirant se rendre avec ses marchandises aux foires et march6s en
.................................... (pour les ressortissants roumains en Turquie, pour les ressortissants turcs
en Roumanie), est domicili6 a .............................................................................................
et qu'il est tenu d'acquitter les taxes et imp6ts 16gaux pour I'exercice de son commerce on industrie.

Le present certificat est valable pour un d6lai de ........ ........ mois.

(Lieu, date, signature, sceau de l'autorit qui a 6tabli le certificat.)
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Steet...........................................................No ...............
ow nSt I ................................................................................................ . ........................
at
under the nam e of........................................ .......................................................................a - ** -. . . . . ...... ........................................... ......................................................................

(or)eis a commercial traveller in the employ of the firm(s) of...................................................
at
w h ich o w s) ..............................................o s.......................................................................
under the nam e of ...................................................... .. .....................................

As the holder of this card intends to solicit orders in the above-mentioned countries and to make
purchases for the above firm(s), it is hereby certified that the said firm(s) is (are) authorised to exercise
its (their) industry and trade at ....... ............ and pay(s) the statutory taxes for that purpose.

.......................................................... .. th e .................................... 19 .........

Signature of the Head of the firm(s).

Description of holder

A g e ..... :.............................................

H eight ................................................ Photography

Hair ...............................

Special m arks .......................................

Signature of holder

1 State nature of the factory or business.

N. B. - Only the first part of the form should be filled in in the case of the head of a commercial
or industrial concern.

ANNEX C.

IDENTITY CARD

for

VISITORS TO FAIRS OR MARKETS.

It is certified that M. .............................................................
holder of this card, proceeding with his goods to the fairs and markets in .....................
(insert " Turkey " in the case of Roumanian nationals and " Roumania " in the case of Turkish
nationals) resides at.................................................................
and that he is bound to pay the statutory taxes and duties in respect of his business.

The present certificate is valid for a period of ........................ months.

(Place, date, signature and stamp of the issuing authority.)
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PROTOCOLE ADDITIONNEL

Les p1nipotentiaires des Parties contractantes sont convenus de prciser dans le present
protocole qui sera annex6 et fera partie int~grante de la Convention d'6tablissement de commerce
et de navigation, signe h Ankara le ii juin 1929, leur accord sur les points suivants :

i0 Les deux Parties contractantes continueront, comme par le passe, h jouir de la
facult6 de pouvoir r6clamer la l6galisation par leurs repr6sentants diplomatiques ou
consulaires, des certificats d'origine pr~vus h 'article 14 de la convention pr~cite.

20 Les Parties contractantes reconnaissent que la Convention 1 d'6tablissement
sign~e A. Lausanne le 24 juillet 1923 et devant expirer zI la date du 6 aoait 1931, cessera
de produire ses effets en ce qui concerne leurs rapports r~ciproques, a partir du jour de
1'entr~e en vigueur de la Convention d'6tablissement de commerce et de navigation
du II juin 1929 dont ce protocole fait partie.

Fait h Ankara, le 9 juillet 1929. (Signd) ILALITY.

(Signd) ZEKAI.
Pour copie conforme,:

Le Prdsident du Conseil,
Ministre des Aflaires trangres:

G. G. Mironescu.
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ADDITIONAL PROTOCOL.

The Plenipotentiaries of the Contracting Parties have agreed to signify in the present Protocol,
which shall be annexed to, and shall form an integral part of, the Convention regarding Establish-
ment, Commerce and Navigation, signed at Ankara on June 1i, 1929, their agreement on the
following points :

(i) The Contracting Parties shall continue as in the past to have the right to require
legalisation by their diplomatic or consular representative of the certificates of origin
provided for in Article 14 of the above-mentioned Convention.

(2) The Contracting Parties agree that the Convention 1 on Conditions of Residence,
and Business, signed at Lausanne, on July 24, 1923, which is due to expire on August 6,
1931, shall cease to have effect so far as concerns their mutual relations as from the date
of the coming into force of the Convention regarding Establishment, Commerce and
Navigation of June II, 1929, of which the present Protocol forms a part.

Done at Ankara, July 9, 1929.
(Signed) FILALITY.

(Signed) ZEKAI.

.1 Vol. XXVlII, page 151; and Vol. XXXVI, page 179, of this Series.
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ALLEMAGN E
ET TCHE'COSLOVAQUI E

Convention comportant reglement
uniforme de ]a procedure de
fermeture douaniere applicable
aux bateaux de l'Elbe. Signe
Hambourg, le 27 juin 193o.

GERMANY
AND CZECHOSLOVAKIA

Convention regarding Uniform Cus-
toms Sealing Regulations for Elbe
Shipping. Signed at Hamburg,
June 27, 1930.
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TEXTE TCHtCOSLOVAQUE. - CZECHOSLOVAK TEXT.

No 2614. - UMLUVA' MEZI NMECKOU ISIl A CESKOSLQVENSKOU
REPUBLIKOU 0 JEDNOTNRM CELNIM ZAVEROV-M RADU PRO
LABSKR LODI. PODEPSANA V HAMBURKU DNE 27. CERVNA
1930.

Textes officiels allemand et tchdcoslovaque communiquds par le ddldgud permanent de la Rdpublique
tchdcoslovaque auprds de la Socidid des Nations. L'enregistrement de cette convention a eu lieu
le 14 /dvrier 1931.

PRESIDENT REPUBLIKY CESKOSLOVENSKf- a NMMECKI IifSKVr PRESIDENT, piejice si vytvohti
jednotny celni z~v~rovy fid pro labsk lodi k uleh6eni lodni dopravy, jmenovali k tomu cfli svymi
zmocn~nci

PRESIDENT REPUBLIKY CESKOSLOVENSKA

Odborovdho pfednostu v ministerstvu financi MARTINCE;

NMMECK' kifSKIr PRESIDENT:

Ministerskdho feditele v figsk~m ministerstvu financi tajndho finan~niho radu HOSSFELD-A,

Ktefi, sdlivge si navzdjem sv p1n6 moci, je shledali v dobr6 a n4leit4 form6, dohodli se
takto

Cidnek I.

Pro celni propougt6ni lodi pod prostorov~'m zlv~rem bude platiti na Labi, jeho pfitocich a
s nim souvisejicich vodnich cestdch na fizemi obou smluvnich stran phloen ( Celni z ivrov'
f d pro labsk6 lodi ,.

CIdnek 2.

Uznivaci listy (§§ 15 ai 17) a pfipougtci listy (§ i9), vydan6 fiady celni sprivy jedn6 smluvni
strany podle ustanoveni celniho zdv~rov6ho Midu pro labsk6 lodi, budou uznivdny iufady celni
sprAvy druh smluvni strany bez fijmy ustanovenim § 25 celniho ziv~rovdho Mdu.

Cldnek 3.

Odebrdni pipougt~ciho listu (§ 23) fifady celni sprdvy jednd smluvni strany bude uzn~vino
fifady celni sprAvy druh smluvni strany rovnU pro n6 za zAvazn6.

L'6change des ratifications a eu lieu h Berlin, le 24 janvier 1931.
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TEXTE ALLEMAND. - GERMAN TEXT.

Nr. 2614. - ABKOMMENI ZWISCHEN DEM DEUTSCHEN REICH UND
DER TSCHECHOSLOWAKISCHEN REPUBLIK 10BER EINE EIN-
HEITLICHE ZOLLVERSCHLUSSORDNUNG FYR ELBESCHIFFE.
GEZEICHNET IN HAMBURG, AM 27. JUNI 1930.

German and Czechoslovak official texts communicated by the Permanent Delegate of the Czechoslovak
Republic accredited to the League of Nations. The registration of this Convention took place
February 14, 1931.

DER PRASIDENT DER TSCHECHOSLOWAKISCHEN REPUBLIK und DER DEUTSCHE REICHS-
PRXSIDENT, von dem Wunsch geleitet, zur Erleichterung des Schiffsverkehrs eine einheitliche
ZoUverschlussordnung ffir Elbeschiffe zu schaffen, haben zu diesem Zweck zu ihren Bevo~lmchtigten
emannt :

DER PRXSIDENT DER TSCHECHOSLOWAKISCHEN REPUBLIK:

Den Sektionschef im Finanzministerium MARTINEC,

DER DEUTSCHE REICHSPRASIDENT:

Den Ministerialdirigenten imReichsfinanzministerium Geheimen Finanzrat HOSSFELD

Die nach gegenseitiger Mitteilung ihrer in guter und geh6riger Form gefundenen Vollmachten
folgendes vereinbart haben:

Artikel I.

Ffir die Zollabfertigung unter Raumverschluss soil auf der Elbe, ihren Nebenflissen und den
mit ihr zusammenhaingenden Wasserstrassen im Gebiet beider vertragschliessenden. Teile die
anliegende ,,Zollverschlussordnung ffir Elbeschiffe" gelten.

Artikel 2.

Die von den ZoUbehbrden des einen vertragschliessenden Tels auf Grund der Bestimmungen
der Zollverschlussordnung ffir Elbeschiffe ausgestellten Anerkenntnisse (§§ 15 bis 17) und
Zulassungsscheine (§ 19) werden von den Zollbeh6rden des anderen vertragschliessenden Teils
unbeschadet der Bestimmung des § 25 der Zollverschlussordnung anerkannt werden.

Artikel 3.

Die Entziehung eines Zulassungsscheins (§ 23) durch Zolbeh6rden eines der vertragschliessenden
Teile wird von den Zollbeh6rden des anderen vertragschliessenden Tells als auch ffir sie verbindlich
anerkannt werden.

I The exchange of ratifications took place at Berlin, January 24, 1931.
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Cldnek 4.

Smluvni strany budou pfisobiti k tomu, aby jejich 6iiady celni spr6vy a celni iiednici piesn6
dbali ustanoveni celniho zdv~rovdho MAdu pro labsk6 lodi a zejmdna postupovali ph prov~dni
ustanoveni obsaen~ch v § 15 ai 19, 23 a 24 co nejpe~liv~ji.

Cidnek 5.

Ministi financi smluvnich stran ozndi si vzAjemn6 6ifady celni spr.vy, je jsou oprAvn~ny
k vyd~.vini uznAvacich listfi (§ 15) a phpougtcich listfl (§ 19).

Cldnek 6.

Ministhi financi smluvnich stran se zmocfiuji, aby se spolu primo dohodli o zm~nAch zAv~rov~ho
Mdu pro labsk6 lodi, je by podle nabytych zkugenosti povaiovali za fieln6.

Cldnek 7.

Tato imluva bude ratifikovAna. Ratifika~ni listiny budou co nejdhve vym~n~ny v Berlin.

Iin-mluva nabude 6Uinnosti 6trmrct6ho dne po v~m n6 ratifika~nich listin. Milie b3'ti vypov~d~na
se gestimsicni lhfitou.

lmluva jest sepsina ve dvou prvopisech v eskoslovensk~m a nmeckrn jazyku. KaidA ze
smluvnich stran obdr~i jeden prvopis. Ceskoslovenskd zn~ni i n~meckd zn~nl jsou prAvn6 rovnocennd.

Cemu na dfikaz podepsali zmocn~nci obou stran tuto 6mluvu.

Ddno v Hamburku dne 27. 6ervna 1930.
(L. S.) Emil MARTINEC.

CELNI ZAVP-ROVY IAD PRO LABSKIt LODI.

§.

i. Kdo Mdl, aby bylo zbo i podlhajici celnimu dozoru ph doprav na Labi, jeho pfftocfch
a s nim souvisejicich vodnich cestAch propugtno pod lodnim zdv~rem, musf se vykAzati t~mito
listinami o phpugt~ni k t6to v3 hod.:

a) uznvacim listem o spilsobilosti lodi pro ziv~r (§ 15) a
b) osv~d~enim o osobnfm pfipugt~ni lodafe (§ 19).

2. K propugtni pod lodnim zdvrem sm~ji brti pfipugt~na jen plavidla urend k dopravW
zbo~i, jejich zpfisob stavby a zAv~rov6 zadizeni vyhovujf ustanovenim obsaienim v §§ 2 aI 14
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Artikel 4.

Die vertragschliessenden Teile werden darauf hinwirken, dass ihre ZoUbeh6rden und
Zollbeamten die Bestimmungen der Zollverschlussordnung fdir Elbeschiffe genau beachten und
insbesondere bei der Durchfihrung der in den § 15 bis 19, 23 und 24 enthaltenen Bestimmungen
mit aller Sorgfalt verfahren.

Artikel 5.

Die Finanzminister der vertragschliessenden Teile werden sich die zur Ausstellung voi.
Anerkenntnissen (§ 15) und von Zulassungsscheinen (§ i9) befugten Zolbeh6rden gegenseitig
mitteilen.

Artikel 6.

Die Finanzminister der vertragschliessenden Teile werden ermdchtigt, Anderungen der
Verschlussordnung fuir Elbeschiffe, die sie nach den gemachten Erfahrungen ffir zweckmassig
erachten soUten, unmittelbar miteinander zu vereinbaren.

Artike! 7.

Dieses Abkommen sol ratifiziert werden. Die Ratifikationsurkunden sollen sobald als
m6glich in Berlin ausgetauscht werden.

Das Abkommen tritt am vierzehnten Tage nach dem Austausch der Ratifikationsurkunden
in Kraft. Es kann mit einer Frist von sechs Monaten gekfindigt werden.

Das Abkommen ist in doppelter Urschrift in tschechoslowak.scher und in deutscher Sprache
verfasst. Jeder der vertragschliessenden Teile erhalt eine Urschrift. Der tschechoslowakische und
der deutsche Wortlaut ist in gleicher Weise massgebend.

Zu Urkund dessen haben die beiderseitigen BevoUmachtigten dieses Abkommen unterzeichnet.

Geschehen in Hamburg am 27 Juni 1930.
(L S.) HOSSFELD.

ZOLLVERSCHLUSSORDNUNG FOR ELBESCHIFFE.

§ i.

i. Wer bei Bef6rderung unter Zolfiberwachung stehender Waren auf der Elbe, ihren
Nebenflissen und den mit ihr zusammenhaingenden Wasserstrassen die Abfertigung unter
Schiffsverschluss begehrt, hat sich durch folgende Urkunden fiber die Zulassung zu dieser
Begfinstigung auszuweisen :

a) Ein Anerkenntnis fiber die Verschlussfdhigkeit des Schiffes (§ 15) und
b) Eine Bescheinigung fiber die persbnliche Zulassung des Schiffseigners (§ 19).

2. Zur Abfertigung unter Schiffsverschluss dfirfen nur fiir die Warenbef6rderung bestimmte
Wasserfahrzeuge zugelassen werden, deren Bauart und Verschlusseinrichtung den in den §§ 2
bis 14 enthaltenen Bestimmungen entsprechen.
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I. V EOBECNA USTANOVENI 0 TOM, JAK MAJI BVTI ZAVP-ROVt
LODI STAVENY.

§ 2.

Lodi nesm~ji miti ani tajn3'ch prostor ani vchodfi, je2 by nebylo molno ph vn6jgi prohlidce
ihned zpozorovati. Vn~jgi lodni stony, pokud slou~i k uzavreni skladnich prostor, mubi b ti z
t~sn6 srouben6ho dfeva nebo ze sn3tovan~ch plechfi.

§ 3.

i. Steny (prepaky) deici skladni prostory, jez maji brti uzavreny, od kajut a ostatnich
lodnich prostor musi b39ti zhotoveny z plechu, jeho jednotliv6 listy musi b'?ti sn~'tovdny a s
lodnim t~lesem tak spojeny, aby nemohly b35ti od n~ho odd~leny bez ziejmch stop. Takov3mi
plechovymi stnami musi b~'ti odd~leny ,od zdvrov'ch prostor t6 prostory (stohirovd tuleje), v
nicht jsou zapugt~ny pohybliv6 st6n. Dvee nebo jinak6 otvory, je2 by vedly z kajutnich mfstnosti
pfimo do skladnich prostor, nejsou pfipustny.

2. U dfev-n~ch lodi mohou b3'ti pfepLky z prken, je jsou stejn6 vysok , jako lodni tleso
a s nim pevn6 spojena. Krom6 toho musi b3ti ka d prkno phpevn6no n3ty alespofi k jednomu
elezn6mu pdsu, jehoi konce jsou pfin3tovany k lodni st~n6.

§ 4.

i. Skoby, oka, hieby, n3'ty, svorky, grouby, svorniky a pod., pouiit6 na vn~jgi stran6 lodi,
musi b39ti v z~vrovdm prostoru tak zajigt~ny (ohnuty, rozn3'tovny, zagrouboviny a pod.), aby
nemohly b3ti zven6i odstran6ny bez zfejm3ch stop.

2. Kloubfi nebudi pokud moino pouivino. Koli~ky kloubfi musi b3'ti svafeny s vn~jgimi
okraji kloubovdho pd.su. Jen stfedni jaz 6ek kloubu smi b35ti otdiiv a musi b'ti takt& svafen.
Neni dovoleno, aby kloubov6 koli~ky byly na konci toliko rozn3tovlny nebo zagroubovdny.

3. Zelezn6 sou6istky potfebn6 k zdv6ru, jako tyfe, oka, skoby, klouby atd., nesm6ji b~ti
natfeny barvou, dehtem ani lakem, n:'br musi b3'ti ponechiny tak, jak byly vykovny ; jest
vgak dovoleno nathti tyto &elezn6 sou6Astky prfihlednou fermeii, aby nerezav~ly.

§ 5.

i. Pumpy, jeflby, v6traci roury, potrubi, mHiLe a pod. v z~vrovch prostorich, na jejich
st6nich nebo na palub6 musi b3'ti upevn~ny tak, aby byla zajigt~na bezpe~nost z.v~ru a aby bylo
vyloufeno vyjmouti tato zafizeni bez patrn3ch stop.

2. Pumpy a jehiby, je2 Ize vyjimati, musi b3ti odd~leny od zdv~rovch prostor elezn~m

nebo dfev~n3'm paenim, je2 musi b3?ti zahzeno podle ustanoveni § 3.
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I. ALLGEMEINE BESTIMMUNGEN OBER DIE BAUART DER VERSCHLUSSCHIFFE.

§ 2.

Die Schiffe duirfen weder geheime Raume noch solche Zugdnge, die bei der dusseren Besichtigung
nicht sofort wahrgenommen werden k6nnen, besitzen. Die idusseren Schiffswande mfissen, soweit
sie zur Abschliessung der Warenraume dienen, aus dicht verzimmertem Holz oder vernieteten
Metallplatten bestehen.

§ 3.

i. Die Wdnde (Schotten), welche die unter Verschluss zu setzenden Laderiume von den
Kajiiten und iibrigen R5umen des Schiffes trennen, sind aus Blech herzustellen, dessen einzelne
Tafeln miteinander vernietet und mit dem Schiffsk6rper so verbunden sein miissen, dass eine
Trennung von diesem nicht m6glich ist, ohne sichtbare Spuren zu hinterlassen. Durch derartige
W5nde aus Blech sind auch die Raume, in denen sich bewegliche Maste befinden (K6cher), von
den Verschlussrdumen zu trennen. Tiiren und sonstige Offnungen, welche aus den Kajiitenrdumen
unmittelbar in die Laderdiume ftihren, sind nicht gestattet.

2. Bei Holzschiffen kbnnen die Schotten aus verzimmerten Planken bestehen, die die gleiche
Hdhe wie der Schiffsk6rper haben und mit ihm fest verbunden sind. Ausserdem muss jede Planke
durch Nieten an mindestens einem Eisenbande befestigt sein, dessen Enden an die Schiffswand
angenietet sind.

§ 4.

i. Die an der Aussenseite des Schiffes angebrachten Krampen, Osen, Ndgel, Nieten
Klammern, Schrauben, BoLzen und dergleichen sind im Verschlussraume so zu sichern (umzubiegen,
zu vernieten, zu verschrauben oder dergleichen), dass ihre Entfernung von aussen nicht maglich
ist, ohne sichtbare Spuren zu hinterlassen.

2. Scharniere sind nach M6glichkeit zu vermeiden. Die Scharnierstifte mfissen mit den
dusseren Seiten des Scharnierbandes verschweisst sein. Nur die mittlere Zunge des Scharniers
darf drehbar und muss gleichfalls geschweisst sein. Scharnierstifte, die nur durch Vernietung oder
Verschraubung der Enden des Stiftes gehalten werden, sind nicht zulissig.

3. Die zum Verschlusse erforderlichen Eisenteile, wie Stangen, Osen, Krampen, Scharniere
usw., sind ohne Anstrich mit Farbe, Teer oder Lack zu lassen und in dem Zustande zu erhalten,
in welchem sie sich nach erfolgter Schmiedung befunden haben ; doch ist es gestattet, diese
Eisenteile zur Verhiitung des Rostens mit einem durchsichtigen Firnis zu iiberziehen.

§ 5.

i. Pumpen, Krane, Liiftungsrohre, Rohrleitungen, Gitter oder dergleichen, die in den
Verschlussrdumen, an deren Wanden oder auf dem Verdeck angebracht sind, mfissen so befestigt
sein, dass die Verschlussicherheit gewhlhrleistet und es ausgeschlossen ist, diese Vorrichtungen
ohne Hinterlassung sichtbarer Spuren herauszunehmen.

2. Aushebbare Pumpen und Krane sind von den Verschlussraumen durch eine eiserne oder
h6zerne Verschalung zu trennen, die nach den Bestimmungen des § 3 eingerichtet sein muss.
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II. ZVLASTNI USTANOVENI.

A. PRO LODI S PEVNOU PALUBOU.

§6.

I. Paluba musi b~ti s lodnim t~lesem tak sroubena, sklinovdna, sn~tovdna nebo jinak pevn6spojena, aby se bez porugeni n~kter6 dsti lodniho t~lesa nebo paluby nemoblo vstoupiti do uzavren6zdiv~rov6 prostory. Csti spojujicl palubu s lodnfm t~lesem budte toliko uvnitf z.v~rovdho
prostoru ; jejich segroubovdni, snytovini, sklinovini a pod. budi provedeno spfisobem pfedepsanym
v § 4.

2. Krom6 pfikrovfi nakldacich otvorfl nesmi miti paluba jinch pohybliv~ch dsti ; palubamusi b3ti nerozlun6 spojena s postrannimi st6nami a smi tvofiti toliko jedn? celek, jen jest
pevn6 spojen hreby, nyty, srouby a pod. s vnitfnfmi zebry, palubnimi trdimy a pfinimi pfep~kami.

§ 7.

i. Otvory, vedouci do zivrov ch prostor, musi brti opateny pevn6 zasazen'mi otvorov~mi
rimy a mohou b5ti uzavfeny snimateln mi viky nebo otdiv'mi dvef-mi. 2elezni vika nebo
zelezn6 dvefe musi b ti ze silndho ielezndho plechu, t z vlnitdho plechu, a musi b'ti zhotoveny
z jednoho kusu nebo z kusfi spolu sn3'tovan'ch. Jsou-li tato vika nebo dvee zhotoveny z prken,musi b3'ti budto opatieny na vnitfni stran6 svlaky anebo jednotlivd prkna musi b ti na vnitfni
stran6 pfin tov6na k jednomu nebo k n~kolika eleznm pdsi5m upevn~n3hm pfes cel6 viko tak,
aby Mdn6 prkno nemohlo b~ti vtlaeno nebo vysunuto.

2. Lodi, jimil se dopravuje zboEi, je se snadno zapai, na p. obili, sugen6 ovoce atd., mohou
miti otvory uzavfen6 - misto viky a dvefmi - mHi z drdtndho pletiva zasazendho do dfev~nho
nebo elezn6ho rdmu. Vldkna pletiva nesmi b3ti od sebe vzd.Uena vice nel 25 mm a drit musi
b~ti alespofi 2 mm siln3'. Drftn6 pletivo musi b ti s rdmem tak sn~tovino nebo jinak spojeno,
aby je nebylo moino bez patrn3ch stop sejmouti.

3. Otvorov6 rdmy, do nichi se vklddaji otvorovd vika nebo otvorov6 miie, musi miti druku,do nif tato vika nebo mfi-e tak zapadnou, e nemohou b5ti na MIdnou stranu posunuty. Otvorovi
vika a otvorov6 mfhe, pfesahuijci otvorov6 rnimy, musi miti na vnitfni stran6. v~stupky zachycujici
za otvorov Z rdim a zabrafiujici vysunuti.

§8.

I. Zafizeni slou.ici k uzavfeni otvorfi musi b ti upraveno tak, aby bez patrn3ch stop nebylo
lze prohnouti, zvednouti nebo vysunouti otvorovd vika, otvorov6 dvefe nebo otvorov6 mfie.

2. Aby bylo mo~no uzavfiti jednotlivd otvorovd vika, dvefe nebo mfie, budte ziizena naotvorov~ch rdmech, jakoi i na otvorov ch vikdch, dvefich nebo mfifich oka, jimiO se prostr6i
elezn6 z~lv~rov6 ty6e nebo ielezn6 pdsy nebo ocelovt lana, anebo budtel na otvorovq'ch vikdch,

dvefich nebo Inmiich upevn~ny petlice, kter6 se zav~si na oka otvorov~ch rdm i a uzavrou
prostr~en~mi elezn~rmi ty&mi nebo pdsy nebo ocelov~mi lany.
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II. BESONDERE BESTIMMUNGEN.

A. FOR SCHIFFE MIT FESTEM VERDECK.

§ 6.

I. Das Verdeck muss mit dem Schiffsk6rper so verzimmert, verbolzt, vernietet oder sonst
fest verbunden sein, dass ohne Zerst6rung eines Teiles des Schiffsk6rpers oder des Verdecks der
Zutritt in den unter Verschluss stehenden Verschlussraum nicht m6glich ist. Die Verbindungsstficke
zwischen Deck und Schiffsrumpf sind nur im Innern des Verschlussraumes anzubringen; die
Verschraubungen, Vernietungen, Verbolzungen und dergleichen sind in der im § 4 vorgeschriebenen
Weise vorzunehmen.

2. Ausser den Bedeckungen der Ladeluken darf das Deck keine anderen beweglichen Teile
enthalten ; es muss mit den Seitenwdnden in untrennbarer Verbindung stehen und darf nur einen
einzigen zusammenhingenden Teil bilden, der mit den innenliegenden Rippen, Deckbalken und
Querschotten durch Ndigel, Nieten, Schrauben usw. unbeweglich verbunden ist.

§ 7.

i. Die zu den verschliessbaren Raumen fiihrenden Luken miissen fest eingebaute Lukenrahmen
haben und k6nnen durch abhebbare Deckel oder drehbare Tiiren verschlossen werden. Eisendeckel
oder Eisentiiren mfilssen aus starkem Eisenblech, auch Wellblech, bestehen und aus einem Stfick
oder aus miteinander vernieteten Sticken hergestelt sein. Sind diese Deckel oder Tiiren aus
h6lzernen Brettern hergestellt, so mfilssen sie entweder an der Innenseite mit Querleisten verzargt
oder jedes einzelne Brett muss an der Innenseite mit einem oder mehreren iber den ganzen Deckel
befestigten eisernen Bandern vernietet sein, sodass ein Einbiegen oder Auswuchten eines der
Bretter unm6glich ist.

2. Bei Schiffen, die zum Dumpfigwerden neigende Waren, z. B. Getreide, ged6rrtes Obst
usw. fiihren, konnen die Luken - anstatt mit Deckeln und Tfiren - mit Gittern aus Drahtgeflecht
in h61zernem oder eisernem Rahmen geschlossen werden. Die die Maschen bildenden Drahte
diirfen nicht mehr als 25 mm voneinander entfernt sein und ihre Stdrke sol1 mindestens 2 mm,
betragen. Das Drahtgeflecht muss mit dem Rahmen derart vernietet oder sonst verbunden sein,
dass es ohne Hinterlassung sichtbarer Spuren nicht herausgenommen werden kann.

3. Lukenrahmen, in die die Lukendeckel oder Lukengitter eingelegt werden, mfissen Falze
tragen, in die die Lukendeckel oder Lukengitter so hineinpassen, dass sie nach keiner Seite
verschoben werden konnen. Lukendeckel oder Lukengitter, die iber den Lukenrahmen hinausragen,
miissen auf der Innenseite mit gegen den Lukenrahmen anstossenden Klaspen versehen sein, um
eine Verschiebung zu verhindern.

§ 8.

i. Die Einrichtungen zum Verschliessen der Luken milssen so beschaffen sein, dass ein
Ausbiegen, Ausheben oder Herausschieben der Lukendeckel, Lukentfiren oder Lukengitter nicht
m6glich ist, ohne sichtbare Spuren zu hinterlassen.

2. Zum Verschliessen einzelner Lukendeckel, -tfiren oder -gitter sind entweder die
Lukenrahmen, sowie Lukendeckel, -tiren oder -gitter mit Osen zu versehen, durch die eiserne
Verschlusstangen oder Eisenschienen oder Stahldrahtseile gesteckt werden, oder es sind an
Lukendeckeln, -tfiren oder -gittern UTberfile anzubringen, die fiber am Lukenrahmen befindliche
Osen gezogen und mittels eiserner Verschlusstangen oder Eisenschienen oder Stahldrahtseilen
geschlossen werden.

12 No. 2614



178 Socijt' des Nations - Recueil des Traits. 1931

3. K uzavfeni n~kolika vedle sebe leicich vik jest pouifti nejm~n6 dvou dostatcn6 siln~ch
Mleznch ty~i nebo pisfi, poloien~ch pfes otvorovi vika a spojen~ch s otvorovsm krytem podle
odstavce 2.

§ 9.

i. U nidriov'ch lodi sm~ji b~'ti jednotliv6 ndrie mezi sebou spojeny. Otvory vedouci do
n.ddi (nakldaci otvory, prtilezy atd.) jest uzavirati ieleznymi viky. Nddriovd potrubi musi bti
znzena tak, aby jejich ur~eni a spojeni bylo moino snadno rozpoznati. Tato potrubi musi b'ti
pro z~v~rov6 zafizeni tak upravena, aby fdn6 pou~iti ziv~rov~ho zafizeni bylo mono zajistiti
celnimi z~v~rkami na kohoutech, ventilech, zdklopkdch, pfrubich atd.

2. Ve~keri potrubi i se spojovacimi kusy, ventily a pfirubami musi b'ti z tvrd~ho kovu;
pouNivati m~kk6ho kovu, jako olova a pod., nenf pfipustno.

B. PRO LODI S ROZBRNRMN KRYTEM.

§ IO.

Je-li rozbrn' kryt opatfen postrannimi prkny (bo6ni kryt), musi b~ti tato prkna spojena
se sloupky pokrovu tak, aby nemohla b'ti zven~i uvoln~na.

a) Lodi se zahizenim na stykovj trdmky.

§ 11.

i. Kryci prkna t~hoi krytu musi b3'ti stejn6 dlouhd jako prkna bo~niho krytu a musi b3ti
opatena na vnitfni stran6 ligtou, zamezujici posouvini prken po krokvich. KaMd6 prkno musi
pfesahovati spodni prkno alespoi 0 2 cm, nejhofejgi pak kryci prkno (pfiklop) ob6 spodni prkna
stejnou m~rou.

2. Prkna krytu, jei dosahuji k volndmu prostoru a pfil~haji k n~kterdmu jeho vchodu, musi
b3'ti opatfena na vn~jgi stran6 pfinytovan3mi 6ihelniky, je se zachyti stykovm trtmkem a tim
se znemo~ni vysunuti prkna pod t~mito trimky, ohrani~ujicimi po obou stranAch voln prostor.

3. Stejn6 bucOte zabezpe~ena kryci prkna dosahujici k ochozu ; tak6 tu mohou b3ti konce
phslugn2ch stykov3ch trd.mk6i zajigt~ny podle ustanoveni § 12, odst. 3 a 4.

4. Je-li pfiklop upevn~n kloubov3m p~sem, budi opatfen dr~kou, do ni pdi, tvofici zdv~r,
musi presn6 zapadati.

§ 12.

i. Prkenn35 kryt musi b35ti opatfen stykov3?m trdmkem v mist6, kde se stf'kt s nejblifim
krytem, kter3$ito stykov35 trAmek phlhi spodni hranou pfesn6 na kryci prkna, leici na krokvich
krytu.

2. Stejn stykov trdmek musi b3'ti uprostfed kad~ho prkenn6ho krytu, aby se dn6 prkno
nemohlo vysunouti.
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3. Zumn Verschliessen mehrerer nebeneinanderliegender Lukendeckel sind mindestens zwei
ausreichend starke Eisenstangen oder -schienen iiber die Lukendeckel zu legen und nach Abs. 2
mit dem Lukendach zu verbinden.

§ 9.

i. Bei Tankfahrzeugen diirfen die Tankraume unter sich verbunden sein. Die zu den
Tankraumen ffihrenden Offnungen (Luken, Mannlkcher usw.) sind mit eisernen Deckeln zu
verschliessen. Die Tankrohrleitungen sind so anzubringen, dass sich ihre Bestimmung und ihr
Verlauf leicht erkennen lIsst. Sie miissen ffir die Verschlussanlage so vorgerichtet sein, dass ihr
ordnungsmassiger Gebrauch durch Zollverschlisse an Hdhnen, Ventilen, Schiebern, Flanschen
usw. sichergestellt werden kann.

2. Sarmtliche Rohrleitungen, einschliesslich der Verbindungsstiicke, Ventile und Flanschen
miissen aus hartem Metall bestehen ; die Verwendung weicher Metalle wie Blei oder dergleichen
ist unzuldssig.

B. FOR SCHIFFE MIT ABHEBBAREM DECK.

§ I0.

Ist das abhebbare Deck mit Seitenbrettern versehen (Seitendeck), so sind diese mit den
Deckstandern in eine von aussen nicht zu ]6sende Verbindung zu bringen.

a) Schige mit Schandeckelvorrichtung.

§ II.

i. Die Deckbretter eines und desselben Deckstosses mfilssen dieselbe Lange wie die Bretter
des Seitenanschlags haben und auf der Innenseite mit einer Leiste versehen sein, durch welche
das Verschieben der auf die Decksparren aufgelegten Bretter verhindert wird. Jedes Brett hat
das unterliegende Brett wenigstens 2 cm, das oberste Deckbrett (die Stilpe) beide darunter
liegende Bretter in gleicher Weise zu fiberdecken.

2. Von den nach den Freirdumen auslaufenden Deckbrettern miissen diejenigen, welche auf
einen Eingang zum Freiraum treffen, oberhalb mit angenieteten Winkeleisen derart versehen sein,
dass der angenietete Winkelteil von dem Schandeckel iiberdeckt und dadurch ein Hervorziehen
der Bretter unter den Freiraumn beiderseits begrenzenden Schandeckeln unm6glich gemacht wird.

3. Gleiche Sicherungen sind bei den nach dem Gangborde auslaufenden Deckbrettern zu
treffen ; auch k6nnen hier die Enden der in Betracht kommenden Schandeckel entsprechend den
Bestimmungen im § 12 Abs. 3 und 4 verblendet werden.

4. Dient zur Befestigung der Stiilpe ein Scharnierband, so ist die Stiilpe mit einem Falz zu
versehen, in welchem das den Verschluss bildende Band genau passen muss.

§ 12.

i. Jeder Stoss Deckbretter muss bei seinem Zusammentreffen mit dem nachsten Stoss von
einem Schandeckel flberdacht werden, der an der unteren Seite genau an die auf den Decksparren
aufliegenden Deckbretter anschliesst.

2. Ein gleicher Schandeckel ist in der Mitte eines jeden Stosses Bretter anzubringen, um
die Verschiebung irgend eines Brettes unm6glich zu machen.
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3. Pfedni a zadni dvojice stykov~ch trimki leicich na pfepd2ce, jei d~li obydli muistva
od z~v~rov6 prostory, musi byti na sv 6 vn~jgi stran6 upraveny tak. aby konce krycich prken
lefcich vespod i konce phklopu byly zakryty.

4. Upevn~ni tohoto zakryti musi vyhovovati ustanovenim § 4.

§ '3.

i. Stykov6 trimky budtei upraveny tak, aby ostatni z~v~rov6 6dsti s nimi souvisejici byly
pevn6 drieny.

2. Stykov' trimek budii opatfen na dolnim konci hdkem, jen2 se zasune do oka pfin~tovanho
k lodnimu boku, hofejgi 6st stykov6ho trmku pak p~sem posouvatelnm v dr~ice. Tento pis,
jakoi i stykov trAmek musi b 'ti opatfeny dvma v ezy, jimii ph phloeni trdmku prochtzeji
dva hdky pevn6 zasazen6 do krytovqch krokvi a sahajici t6sn6 nad pdsy. Konec pdisu, piesahujici
stykovq trimek, musi b~ti opatien petlici nebo okem, je2 zasahuji do pdsu protilehlho stykovho
tr~mku. Oka uzavrou se jednotliv6 budto celnimi olivky, nebo se dd spole~n6 celni olfvko na
ieleznou ty6 protaenou vice oky, kter.Uto ty6 musi odpovidati ustanovenim § :4, odst. 3.

b) Lodi se zahizenim na hhebenov Irdrn.

§ '4.
i. Lodi se zaizenim na hfebenov trim musi miti pod6l skladnich prostor na obou strandch

ochozy a otvory jejich skladnich prostor musi b2 ti ohrani~eny bo~nim ndstavcem a koncovhmi
gtitovqmi pa~enimi. Ochozy, bo~ni nAstavce a koncovA paeni musi b3ti spojeny mezi sebou a s
lodnim t~lesem v pevn nerozborn celek. Boni ndstavce s odnimacich postrannich stun musi
b ti spojeny s lodnim t6lesem tak, aby toto spojeni nebylo moino zven~i uvolniti. Hfebenovq
trdm musi b3ti na obou koncich spojen s n6kterou sou6Asti lodniho t~lesa tak, aby po pfiloieni
celniho z~v6ru nemohl b3'ti zven~i odstran~n ; pfiklop hfebenov~ho tr~mu musi b ti k n~mu
pfipevn~n n3ty, grouby a pod. tak, aby bez patrn3ch stop nemohl b3ti odstran~n. Drnuka pod
timto piiklopem musi odpovidati pfesn6 tlougtce dfev~n3ch desek (odst. 2).

2. K piikryti skladnich prostorf jest pou~iti dev~n3ich desek, kter6 po zapadnuti do drdiky
hiebenov6ho trmu a po ulo~eni na bo~ni n"stavec tvoH ipln6 t~sn a pevn kryt ; jsou-li tyto
desky slo~eny z n~kolika prken, musi tato prkna b3?ti spojena na vnithii stran6 alespofi dv~ma
svlaky neb aspoi dv~ma 2elezn 'mi pdsy tak, aby vyhnuti nebo vysunuti jednotlivch prken nebylo
mo~n6. Jednotliv6 dfev~n6 desky musi b3?ti opatieny vhodn3m zafizenim (na pf. na dolnim konci
vqstupkem nard~ejicim na vnitfni st~nu bo~niho nAstavce), aby po pfi lo~eni celniho zdv~ru nebylo
mo~no je vysunouti nebo vyhnouti.

3. Pro zAv~r musi b'ti na kad desce podle toho, jak jest giroki, jedna nebo vice petlic o
gifce nejmdn6 6o mm a na vn6jgi stran6 bo6niho n6stavce z vrovl oka o gifce nejmn6 75 mm,
na n6 se petlice zaklesnou. Zdv~rov6 type, je se protahuji zdvrov3mi oky, musi b3ti z jednoho
kusu a musi b3ti dostate~n6 siln6. Spojeni petlic s dfevn mi deskami, a jsou-li petlice sloieny
z vice 6Asti, spojeni techto cAsti mezi sebou nesmi b3ti na klouby. Zdverovd zahzeni musi byti
upraveno tak, aby po prostreni z~v~rovch ty~i zdvrovmi oky nebylo moinojednotliv6 des ky
zvednouti bez patrn9ch stop.
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3. Das vorderste und hinterste Paar der Schandeckel, welche auf die die Wohnraume der
Mannschaft vom Verschlussraum trennenden Schottenwande zu liegen kommen, sind an ihrer
Aussenseite dergestalt zu verblenden, dass die Enden der darunter liegenden Deckbretter und
der Stfilpe verdeckt werden.

4. Die Befestigung dieser Verblendung muss den in § 4 gegebenen Bestimmungen entsprechen.

§ '3.
i. Die Schandeckel sollen so eingerichtet sein, dass die mit ihnen verbundenen weiteren

Verschlussteile unverrfickbar festgehalten werden.
2. Der Schandeckel ist auf seinem unteren Teil mit einem Haken, der in eine am Bordrand

angenietete Ose eingehdngt ist, der obere Teil des Schandeckels mit einer in einem Einschnitt
beweglichen Schiene zu versehen. Sowohl die Schiene als auch der Schandeckel missen mit zwei
Ausschnitten, durch welche bei Anlegung des Schandeckels zwei in den Decksparren fest eingesetzte
und unmittelbar Uiber die Schienen herausgehende Haken durchgelassen werden, ausgestattet
sein. Das iiber den Schandeckel hinausragende Ende der Schiene ist mit einem Obertall oder
einer Ose, welche in die Schiene des gegenfiberliegenden Schandeckels eingreifen, zu versehen.
Die Osen werden entweder durch Anlegung voq Zollbleien einzeln verschlossen oder es wird ein
gemeinsames Zollblei an einer durch mehrere Osen gefiihrten eisernen Verschlusstangen angebracht,
die den Bestimmungen des § 14 Abs. 3 entsprechen muss.

b) Schife mit Scherstockvorrichtung.

§ '4.
i. Schiffe mit Scherstockvorrichtung miissen langs der LaderAume an beiden Seiten mit

Gangborden versehen, die Offnungen ihrer Laderdume miissen durch Tennebaume (Setzborde)
und Kopfstiicke (Giebel) begrenzt sein. Gangborde, Tennebaume und Kopfstficke mfissen unter
sich und mit dem Schiffsk6rper in fester untrennbarer Verbindung stehen. Tennebaume aus
abnehmbaren Seitenwanden sind in eine von aussen nicht zu ]6sende Verbindung mit dem
Schiffsk6rper zu bringen. Der Scherstock muss an seinen beiden Enden mit einem Stilck des
Schiffskorpers so verbunden sein, dass er, sobald der Zollverschluss angelegt ist, von aussen nicht
entfernt werden kann ; die Scherstockkappe muss an dem Scherstock durch Nieten, Bolzen oder
dergleichen so befestigt sein, dass sie ohne sichtbare Spuren nicht gel6st werden kann. Der unter
der Kappe liegende Falz des Scherstocks muss genau der Starke der Holzplatten (Abs. 2) entsprechen.

2. Zum Zudecken der Laderaume sind Holzplatten zu verwenden, die, in den Falz des
Scherstocks eingeffigt und auf den Tennebaum aufgelegt, eine vollstAndig dichte und feste
Bedachung bilden ; sie miissen, wenn sie aus einzelnen Brettern bestehen, an der Innenseite durch
mindestens 2 Querleisten oder mindestens 2 eiserne Bander so zusammengehalten werden, dass
ein Ausbiegen oder Auswuchten der einzelnen Bretter unmbglich ist. Die einzelnen Holzplatten
mfissen mit einer geeigneten Vorrichtung (z. B. am unteren Ende mit einer auf der Innenseite an
den Tennebaum anstossenden Klaspe) versehen sein, damit nach Anbringung des Zollverschlusses
keinerlei Verschiebung oder Ausbiegung m6glich ist.

3. Zur Verschliessung miissen an jeder Platte je nach ihrer Breite ein oder mehrere Oberfalle
in einer Starke des Eisens von mindestens 6o mm und an der Aussenseite des Tennebaums
entsprechende Verschlussbsen von mindestens 75 mm Starke angebracht sein, iiber welche die
Yberfalle gelegt werden. Die durch die Verschluss6sen zu steckenden Verschlusstangen milssen

aus einem Stiick bestehen und ausreichend stark sein. Bei der Verbindung der tVberfalle mit den
Holzplatten und, falls die Oberfalle aus mehreren Teilen bestehen, bei der Verbindung dieser Teile
unter sich, diirfen Scharniere nicht verwendet werden. Die Verschlusseinrichtung muss so beschaffen
sein, dass nach Durchfilhrung der Verschlusstangen durch die Verschlus6ssen es unm6glich ist,
die einzelnen Platten anzuheben, ohne sichtbare Spuren zu hinterlassen.
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III. USTANOVENI 0 PRIHLASCE A PROHLIDCE LODI A 0 VYDAVANf
UZNAVACICH LISTO 0 SPOSOBILOSTI K CELNIMU ZAVP-RU.

§ '5.

i. Kdo Mdi za vydini uznivaciho listu (§ i, odst. i a)), musi prAzdnou lod dodati v
Ceskoslovensk6 republice n~kter6mu pffstavnimu celnfmu fifadu le~icimu na Labi nebo na Vltav6,
v N~meck g hi hlavnimu celnimu Aifadu, v jehoi obvodu jest labsk phstav, a pfedlo~iti mu dvojmo
tyto listiny:

a) V3fkres lodi a ziv~roveho zafizeni v pfihndm a pod~ln~m fezu, jakoi i v pohledu
na palubu ; ph nidriovych lodich vfkres lodi, z n~ho musi b:ti patrny rozvod potrub
a z~v~rov6 zahzeni ;

b) Popis obsahujici bligi ddaje o zivrov~ch prostorch, jejich otvorech a dvefich,
o zpfisobu stavby lodi, kajut a jin3ch prostor a o z~vrov~m zafireni.

2. 1Uiad celni sprAvy prohlddne locd a prozkoumA podle pfedloien3ch listin z~v~rov6 zahzeni
v phtomnosti lodafe nebo jeho zstupce a zjisti zejm~na, zda se stavba lodi shoduje svfkresem
a popisem, zda vyhovuje pfedpisfim tohoto fhidu a zda umozinuje bezpecny prostorov z~v~r. Ph
tom mae byti na 6itraty lodafovy pfibrin odbornik ve stavb6 lodi. Nebyly-li shled~ny zivady,
vyhotovi ifiad celni sprivy uznivaci list o spilsobilosti lodi k celnimu zdveru podle vzorce A a
pfipevni k n~mu jedno vyhotoveni vkresu a popisu i osv~ddeni o osobnim pfipugt~ni locraiov6
(§ 19). Vidce lodi jest povinen uschovivati uveden6 listiny v nepromokav6 schr~n6 na palub6
lodi a pfedlo~iti je zam~stnancfm &iiadu celni nebo plavebni sprAvy k nahlddnuti, kdykoliv o to
poiAdaji.

§ 16.

i. Uznivacf list o spfisobilosti lodi k celnfmu z~v~ru plati na dobu nejddle p~ti let; pied
uplynutim t6to lhilty musi b:ti lod doddma eskoslovensk6mu phstavnimu celnimu i~iadu nebo
n~meck~mu hlavnimu celnimu 6ifadu (§ 15, odst. i) k nov6 prohlidce. NeshledA-li iiad celni sprdvy
phi t6to prohlidce zivad, potvrdi uzn~vaci list a vyrozumi o tom z~roveii fitad celni spr.vy, kter
uzn.vaci list vydal. Toto potvrzeni, jako i kad6 dalgi plati op~t na dobu piti let.

2. Nebude-li iiiad celni sprivy, kter vykonal prvou prohlidku lodi, vyrozum~n o pozd~jgi
prohlidce lodi jinym Aiiadem celni spr~vy, vyzve, uplynula-li doba platnosti uznivaciho listu,
lodafe, aby ve lhalt6, ji mu stanovi, prok zal piezkougeni lodi. Nevyhovi-li lodaf tomuto vyzv~ni,
bude uznavaci list o zpuisobilosti lodi k zaveru proh]Asen za neplatny a vyrozumi se o tom jak
lodaf tak i vgechny v divahu pfichizejici 6eskoslovensk phsta-ni celni &ady a n~meck6 hlavni
celni iffady (§ 15, odst. i).

§ 17.

i. KaidA stavebni zm~na skladnich prostor nebo zAv~rov~ho zaHzeni lodi musi b~ti hladena
nejbliimu 6eskoslovenskgmu pfistavnimu celnimu Aifadu nebo n~meck~mu hlavnimu celnimu
difadu dive, ne bude Md.no za dalgi propougt~ni s prostorov~m z~v~rem. K hldgeni jest pfipojiti
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III. BESTIMMUNGEN QBER DIE ANMELDUNG UND BESICHTIGUNG DER SCHIFFE
UND (YBER DIE AUSSTELLUNG DER ANERKENNTNISSE (YBER DIE
ZOLLVERSCHLUSSFAHIGKEIT.

§ '5.

i. Wer die Ausstellung eines Anerkenntnisses (§ i Abs. I a)) beantragt, hat das Schiff in
unbeladenem Zustande in der Tschechoslowakischen Republik einem an der Elbe oder der Moldau
gelegenen Hafenzollamt, im Deutschen Reich einem Hauptzollamt, in dessen Bezirk sich ein
Elbehafen befindet, vorzuffihren und folgende Schriftstficke in je zwei Ausfertigungen einzureichen :

a) Eine Zeichnung des Schiffes und der Verschlusseinrichtung sowohl im Quer- und
Langsschnitt, als auch in der Deckansicht ; bei Tankschiffen eine Zeichnung des Schiffes,
aus der der Verlauf der Rohrleitungen und die Verschlusseinrichtung ersichtlich ist ;

b) Eine Beschreibung, welche die ndheren Angaben fiber die Verschlussraume, ihre
Offnungen und Tfiren, fiber die Bauart des Fahrzeuges, der Kajilten und sonstiger Rdume
sowie iber die Verschlusseinrichtung enthfilt.

2. Die Zollbeh6rde nimmt die Besichtigung des Schiffes und die Prilfung der Verschluss-
einrichtung auf Grund der vorgelegten Schriftstiicke unter Zuziehung des Schiffseigners oder
seines Vertreters vor und stellt insbesondere fest, ob die Bauart des Schiffes mit der Zeichnung und
Beschreibung fibereinstimmt, den Vorschriften dieser Ordnung entspricht und die Anlegung eines:
sicheren Raumverschlusses gestattet. Es kann hierbei auf Kosten des Schiffseigners ein
Schiffsbaufachmann hinzugezogen werden. Ergeben sich keine Bedenken, so fertigt die Zollbeh6rde
ein Anerkenntnis fiber die Zollverschlussfahigkeit des Fahrzeugs nach Muster A aus und verbindet
mit diesem eine Ausfertigung der Zeichnung und Beschreibung sowie die Bescheinigung fiber die
pers6nliche Zulassung des Schiffseigners (§ 19). Die angefiihrten Urkunden hat der Schiffsfiihrer
in einer wasserdichten Umschliessung an Bord des Fahrzeugs aufzubewahren und sie jederzeit
den Bediensteten der Zoll- oder Schiffahrtsbehbrden auf Verlangen zur Einsicht vorzulegen.

§ i6.

i. Das Anerkenntnis fiber die Verschlussfthigkeit des Schiffes gilt ffir die Dauer von langstens
ffinf Jahren ; vor Ablauf dieser Frist ist das Schiff zur neuerlichen Besichtigung einem
fschechoslowakischen Hafenzollamt oder einem deutschen Hauptzollamt (§ 15 Abs. i) vorzufihren.
Stelt die Zollbeh6rde bei dieser Besichtigung keine Anstande fest, so bestdtigt sie das Anerkenntnis
und verst5indigt gleichzeitig die Zolbeh6rde, die das Anerkenntnis ausgestellt hat. Sowohl diese
als auch jede weitere Bestatigung gilt wiederum ffir die Dauer von ffinf Jahren. A

P. 2. Wird die Zollbeh6rde, die die erste Besichtigung des Schiffes durchgeffihrt hat, von der
spateren Besichtigung des Schiffes durch eine andere Zollbeh6rde nicht verstdndigt, so fordert sie,
wenn die Giltigkeitsdauer des Anerkenntnisses verflossen ist, den Schiffseigner auf, binnen einer
festzusetzenden Frist die Nachprfifung des Schiffes nachzuweisen. Leistet der Schiffseigner dieser
Aufforderung keine Folge, so wird das Anerkenntnis fiber die Verschlussfahigkeit des Schiffes ffir
erloschen erklrt und hiervon sowohl dem Schiffseigner als auch allen in Betracht kommenden
tschechoslowakischen Hafenzollaimtern und deutschen Hauptzolkdmtern (§ 15 Abs. i) Mitteilung
gemacht.

§ 17.

i. Jede bauliche Verdinderung der Laderdume oder der Verschlusseinrichtung des Fahrzeugs
ist dem nachsten tschechoslowakischen Hafenzollamt oder deutschen Hauptzollamt und zwar
bevor eine weitere Abfertigung unter Raumverschluss begehrt wird, anzuzeigen. Der Anzeige
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vysv~tlujici vfkres a popis stavebni zm6ny dvojmo, jako i listiny ozna~end v § 15, odst. 2,
posledni vta ; zdrovefi musi b3ti lod - je-li to nutno, prizdnd - doddina k prohlidce.

2. Nebudou-li shledbmy z~vady pi zkougeni zdv~rov~ho za-izeni, potvrdi dfad celni sprdivy
na uzndvacim listu, ie Ize loct bezpe~n6 uzavfiti, pfipevni k uznAvacimu listu jedno vyhotoveni
v~kresu a popisu uveden6ho v odst. I a vyrozumi zirovefi 6fad celni sprtvy, kter' pfivodn6 vydal
uzn~vaci list.

3. Budou-li shled~iy ztvady pi problidce zAv6rov6ho za-izeni a neodstrani-li je lodaf ve
hut mu stanoven6, zadrii fifad celni sprdvy listiny ozna~en6 v odst. i a zagle je s ud nfm ztvad
Tidadu celni spr~ivy, kter pfivodn6 vydal uzndvaci list.

§ i8.
i. Dfive nei ifiad celni sprdvy lod celn6 uzavfe, mSi zkoumati zLv~rov zaizeni, pokud to

stay lodniho n/kladu dovoluje.
2. Gflad celni spr/vy, u n6hoi dojde k 6pln~mu vyprdzdn6ni v~ech z/vrov*ch prostor, jest

opr~vn~n ph t6to pfileitosti zkoumati, zda-li Ize loa bezpe~n6 uzavfiti ; shledi-li fiiad celni sprdvy
zvady a locda nebo vtidce lodi odepfe je odstraniti, mA ilad uznAvaci list odebrati a zaslati jej
s udAnim zdvad 6ifadu celni sprivy, ktery jej vydal.

IV. USTANOVENI 0 PIPUSTfN LOt)AI E K VHODR, ABY.JJEHO LODI BYLY
PkIPOUSTENY POD PROSTOROV)M ZAVEREM.

§ '9.
i. Locdaf, ktery chce svoji lodi dopravovati zbozi podl6hajici celnimu dozoru pod prostorovrm

zdv~rem, musi si opatfiti phpougt6ci list v Ceskoslovensk6 republice u okrskov6 celni sprAvy, v
N~meck6 f-igi u hlavniho celniho dfadu, v jeho okresu jest labsk pfistav. Mistni pfislugnost iradu
celni sprivy fidi se podle bydligt6 lodafova nebo sidla podniku. Phpougt~ci list vystavi se podle
phpojen~ho vzorce B.

2. Phpouteci list jest odepfiti, jsou-i odivodnen6 pochybnosti o div~ryhodnosti locarove,
zvldgt6 byl-li na fizemi jedn6 ze smluvnich stran trestdn pro celni trestn 6in, pro zlo6in nebo pro
trestn' 6in spAchan ze ziskuchtivosti nebo byl-li mu pfipougt~ci list ji jednou odebrAn. Mlad
celni sprAvy jest vgak oprivn~n za souhlasu pfislugn~ho fifadu celni sprg.vy druh6 smluvni strany
nepiihliieti k pfekakAm, jsou-li pro to diivody hodri6 zietele. K ud leni souhlasu jest v
Ceskoslovensk6 republice pHslugna okrskov celni spr~va v Praze, v N~meck6 fisi president zemskdho
finan~niho ufadu v DrAcdanech.

3. MA-li lodaf vice lodi, vydA mu 6fad celni sprAvy pro kaidou lod zvlAgtni pfipougt~cf list.

§ 20.

Locdaf, jemui byl vyd~a pfipougtcci list podle § 19, mA tyto povinnosti

a) K vedeni lodi smi pouzivati jen duvryhodnd osoby; osob6, jel byla trestAna
pro celni trestnk 6in, pro zlo~in nebo pro trestnk 6in spdchan ze ziskuchtivosti, nesmi
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sind eine erlIutemde Zeichnung und Beschreibung der baulichen Veranderung in je zwei
Ausfertigungen, sowie die im § 15 Abs. 2 letzter Satz bezeichneten Urkunden beizuffigen ; zugleich
ist das Fahrzeug - soweit erforderlich in unbeladenem Zustande - zur Besichtigung vorzufiihren.

2. Werden bei der Besichtigung der Verschlusseinrichtung keine Anstdnde gefunden, so
bescheinigt die ZoUbeh6rde auf dem Anerkenntnis die Verschlusssicherheit des Schiffes, verbindet
mit dem Anerkenntnis eine Ausfertigung der im Abs. i bezeichneten Zeichnung und Beschreibung
und versta.ndigt gleichzeitig die Zollbeh6rde, die das Anerkenntnis erstmalig ausgestelt hat.,

3. Werden bei der Besichtigung der Verschlusseinrichtung Anstainde festgestellt und vom
Schiffseigner in der ihm festgesetzten Frist nicht beseitigt, so behdilt die Zollbeh6rde die im Abs. I
bezeichneten Urkunden zuriick und iibersendet sie unter Angabe der Anstainde der Zollbeh6rde,
die das Anerkenntnis erstmalig ausgesteilt hat.

§ I8.

i. Bevor die Zollbeh6rde das Schiff zollamtlich verschliesst, hat sie die Verschlusseinrichtung
zu priifen, soweit es der Beladungszustand des Schiffes gestattet.

2. Die Zollbeh6rde, bei der eine vollstdndige Entladung der Verschlussrdume stattfindet, ist
berechtigt, die Verschlussicherheit des Schiffes bei dieser Gelegenheit zu prfifen. Findet die
Zollbeh6rde Anstande und verweigert der Schiffseigner oder Schiffsfiihrer ihre Beseitigung, so hat
sie das Anerkenntnis einzuziehen und es der Zollbeh6rde, die es ausgesteUt hat, unter Angabe der
Anstdnde zu iibersenden.

IV. BESTIMMUNGEN 'OBER DIE ZULASSUNG DES SCHIFFSEIGNERS ZU DER
VERGUNSTIGUNG DER ABFERTIGUNG SEINER FAHRZEUGE UNTER
RAUMVERSCHLUSS.

§ i9.
i. Der Schiffseigner, der auf seinem Schiff unter Zollaufsicht stehende Waren unter

Raumverschluss bef6rdern will, muss sich einen Zulassungsschein in der Tschechoslowakischen
Republik bei der KreiszoUverwaltung erwirken, im Deutschen Reich bei einem Hauptzollamt, in
dessen Bezirk sich ein Elbehafen befindet. Die 6rtliche Zustaindigkeit der Zollbeh6rde richtet sich
nach dem Wohnort des Schiffseigners oder dem Sitz des Unternehmens. Der Zulassungsschein
wird nach dem anliegenden Muster B ausgestellt.

2. Die Ausstellung des Zulassungsscheins ist zu versagen, wenn gegen die Vertrauens-
wtirdigkeit des Schiffseigners begriindete Bedenken vorliegen, insbesondere wenn er wegen emer
ZoUzuwiderhandlung, wegen eines Verbrechens oder wegen einer aus Gewinnsucht begangenen
Zuwiderhandlung im Gebiete eines der vertragschliessenden Teile bestraft, oder wenn ihm der
Zulassungsschein bereits einmal entzogen worden ist Die Zollbeh6rde ist jedoch berechtigt,
fiber Hinderungsgrfinde im Einvernehmen mit der zusta.ndigen ZoUbeh6rde des anderen
vertragschliessenden Teils hinwegzusehen, wenn Griinde vorliegen, die berilcksichtigt zu werden
verdienen. Zustandig ffir die Erteilung des Einverstandnisses ist in der Tschechoslowakischen
Republik die Kreiszollverwaltiing in Prag, im Deutschen Reich der Prdisident des Landesfinanzamts
Dresden.

3. Besitzt der Schiffseigner mehrere Schiffe, so erteilt ihm die Zollbeh6rde ffir jedes Schiff
einen besonderen Zulassungsschein.

§ 20.

Dem Schiffseigner, dem der Zulassungsschein gema.ss § 19 erteilt worden ist, liegen folgende
Verpflichtungen ob :

a) Er darf das Schiff nur durch eine vertrauenswiirdige Person fiihren lassen
einer Person, die wegen einer ZoUzuwiderhandlung, wegen eines Verbrechens oder wegen
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bsti svfeno vedeni lodi pfed uplynutim tfi let po odpyk ni trestu na svobod6 nebo po
zaplaceni pokuty.

b) Jest povinen hl6siti ka~dou zm~nu z~vrov~ho zarizeni lodi zptasobem stanoven ,m
v § I7 pfislugn~mu fifadu celni sprdvy, dive ne bude MdS.no za dalgi propougt~ni pod
prostorovm zdv~rem, a starati se o to, aby celni z~v~r nebyl pogkozen a aby nedoglo k
opateni, je by umofiiovalo phistup ke zboNi bez porugeni celniho zdv~ru.

c) Jest povinen hldsiti do 14 dnfi vyd~vacimu fifadu kaidou zm~nu vlastnictvi a
zdrove6i mu vrdtiti pfipougt~ci list.

§

Celnimi trestn mi 6iny podle §§ i9 a 2o rozum~ji se v Ceskoslovensk6 republice celni pfestupky,
v N~meck6 figi celni pfe6iny.

§ 22.

i. Pfijetfm pnpousteciho listu podrobuje se locdar vuci 6eskoslovensk~m Iradim celni sp rvy
smluvni pokut6 a do 8ooo 6eskoslovensk?ch korun podle § 17, odst. 3 eskoslovenskho celniho
zAkona a vali n~mecklrm firadt~m celni sprdvy penfit6 pokut6 (Sicherungsgeld) a do IOOO figsk'ch
marek podle § 203 n6meck~ho figsk~ho divkov6ho M4du pro pfipad, ie by jednal proti ustanovenim
§ 20. ZLkonni ustanoveni smluvnich stran o stihdni a trestSni 6infi proti celnim pfedpis~m nejsou
tim dot~ena.

2. Ceskoslovensk6 fifady celni sprAvy budou uzndvati phipougtci listy, vydan6 pfislugnmi
n~meckk5mi fifady celni sprdvy, za povoleni podle § 43, odst. i celniho zdkona ze dne 14. 6ervence
1927 (Ps. 114 Sb. z. a n.).

§ 23.

i. Vyjde-li dodate~n6 na jevo, e locdaf nebyl pi vydini pfipougtcciho listu diivryhodns'm
(§ 19, odst. 2), nebo pozbude-li locda dfivryhodnosti po vydAni phpout~ciho listu, odebere mu
vydAvaci 6ifad pfipougtci list 6i pfipougt~ci listy (§ 19, odst. 3). Ustanoveni § 19, odst. 2, v~ty 2
a 3 pou ije se tu obdobn6.

2. Dile mi e b3'ti phpougt~ci list odebrin, zjisti-li se, ,e byly na lodi zfizeny dodate~n6 tajnd
nebo t62ko objeviteln6 prostory nebo ke byly na z~v~rov~m zafizeni ffedn6 uznandm u~in~ny
takov6 zm~ny nebo provedena takovi opatieni, je umofiuji pH-stup ke zboii bez porugeni zAv~ru.
Odebrati pi-ipouftci list ud~len pro tuto locf pfislugi v Ceskoslovensk6 republice pffstavnimu
celnimu ifadu, jen vc zjistil, v N~meck6 figi hlavnimu celnimu fiiadu, v jeho okresu byla v6c
zjigt~na.

§ 24.

0 uloleni smluvni pokuty nebo penUit pokuty (§ 22), jako2 i o odebrini pfipougtciho listu
(Q 23) jest vyrozum6ti vgechny fifady celni sprivy smnluvnich stran, uveden6 v § 15, odst. i, s
pfesnym ozna~enim lodi, vfidce lodi a locafe.
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einer aus Gewinnsucht begangenen Zuwiderhandlung bestraft worden ist, darf die
Schiffsfiihrung nicht vor Ablauf von drei Jahren nach der Verbiissung der Freiheitsstrafe
oder nach der Entrichtung der Geldbusse fibertragen werden.

b) Er hat jede Verdinderung der Verschlusseinrichtung in der im § 17 festgesetzten
Weise der zustandigen Zollbeh6rde, bevor weitere Abfertigung unter Raumverschluss
begehrt wird, zu melden und daffir zu sorgen, dass der Zollverschluss nicht beschd.digt
und keine Vorkehrung getroffen wird, die einen Zugang zu den Waren ohne Verletzung
des Zollverschlusses erm6glicht.

c) Er hat jeden Eigentumswechsel binnen 14 Tagen der Ausstellungsbeh6rde zu
melden und ihr gleichzeitig den Zulassungsschein zurfickzugeben.

§ 21.

Unter Zollzuwiderhandlungen im Sinne der §§ i9 und 20 sind in der Tschechoslowakischen
Republik Zollfibertretungen, im Deutschen Reich Zollvergehen zu verstehen.

§ 22.

i. Durch die Empfangnahme des Zulassungsscheins unterwirft sich der Schiffseigner im
Falle der Zuwiderhandlung gegen die Bestimmungen des § 20 gegeniber den tschechoslowakischen
Zollbehbrden einer Vertragsstrafe bis zu 8ooo tschechoslowakischen Kronen gemdss § 17 Abs. 3
des tschechoslowakischen Zollgesetzes und gegeniber den deutschen Zollbehbrden einer Geldbusse
(Sicherungsgeld) bis zu iooo Reichsmark gemdss § 203 der deutschen Reichsabgabenordnung.
Die gesetzlichen Bestimmungen der vertragschliessenden Teile fiber die Verfolgung und Bestrafung
von Zuwiderhandlungen gegen die Zollvorschriften bleiben unberiihrt.

2. Die tschechoslowakischen Zollbeh6rden werden die von den zustdndigen deutschen
Zollbeh6rden ausgesteliten Zulassungsscheine als Bewilligung gemdss § 43 Abs. 1 des Zollgesetzes
vom 14. Juli 1927 (S. d. G. u. V. Nr. 114) anerkennen.

§ 23.

i* Ergibt sich nachtrdiglich, dass bei Ausstellung des Zulassungsscheins der Schiffseigner
nicht vertrauenswfirdig (§ 19 Abs. 2) war, oder bisst der Schiffseigner nach Ausstellung des
Zulassungsscheins die Vertrauenswfirdigkeit ein, so hat ihm die Ausstellungsbeh6rde den
Zulassungsschein oder die Zulassungsscheine (§ 19 Abs. 3) zu entziehen. Die Bestimmungen des
§ 19 Abs. 2 Satz 2 und 3 finden entsprechende Anwendung.

2. Der Zulassungsschein kann ferner entzogen werden, wenn festgestellt wird, dass auf einem
Schiff nachtrdglich heimliche oder schwer aufzudeckende Rdiume geschaffen oder solche
Verdnderungen an der amtlich anerkannten Verschlusseinrichtung vorgenommen oder Vorkehrungen
getroffen worden sind, die einen Zugang zu den Waren ohne Verletzung des Verschlusses erm6glichen.
Zustdndig ffir die Einziehung des ffir dieses Schiff erteilten Zulassungsscheins ist in der
Tschechoslowakischen Republik das Hafenzollamt, das die Feststellung getroffen hat, im Deutschen
Reich das Hauptzollamt, in dessen Bezirk die Feststellung getroffen wurde.

§ 24.

Die Auferlegung einer Vertragsstrafe oder einer Geldbusse (§ 22), sowie die Entziehung des
Zulassungsscheins (§ 23) sind sdmtlichen im § 15 Abs. i bezeichneten Zolbehorden der
vertragschliessenden Teile unter genauer Bezeichnung des Fahrzeugs, des Schiffsfiihrers und des
Schiffseigners mitzuteilen.
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V. PIkECHODNA A ZAVPfRECNA USTANOVENI.

§ 25.

Pokud jest toho potebi, jest pfedloiti pfeklady listin uveden~ch v §§ 1, 15 a9 17 a x9, ov fen6
6eskoslovenskymi nebo n~meckmi konsulity. V Ceskoslovensk6 republice mohou b ti pfeklady
ov fovdny tW soudn6 nebo notAifsky.

§ 26.

Lodi, jei byly uzn.ny za zpfisobil6 k celnimu z.v~ru podle dosavadnfch pfedpisfl o zpfisobu
stavby zdvrov~ch lodi, sm~ji b'ti i naddle propougt~ny s prostorovym zdv~rem za dosavadnich
podminek, budou-li zachovavina ustanoveni obsaend v §§ , 15 ai 25.

VZOREC A.

UZNAVACI LIST CIS ......

o zpiisobilosti k z~v~ru pro labskou lod':

(druh, jm6no, 6islo nebo jinakA zna~ka, domovsk6 misto atd.)

Po pfezkougeni podle § 15 zAv~rov6ho fAdu pro labsk6 lodi ze dne 27. 6ervna 1930 uznAvA se
zpasobilost shora jmenovan6 lodi k zlvru.

Tento uzn/.vaci list s pfipevn~n~m vfkresem a popisem i s pHpevn~nkm pfipougtcim listem musi
vfidce lodi uschov~vati v nepromokav6 schrAn6 na palub6 lodi a piedloliti jej zam~stnanciim fiiadii
celni nebo plavebni sprAvy k nahl6dnuti, kdykoliv o to poAdaji.

Kald& stavebnf zm6na skladnich prostor nebo zAvrov~ho zafizeni lodi musi bkti hlhgena nejbli2imu
6eskoslovensk6mu pffstavnimu celnimu fiiadu nebo n~meck6mu hlavnimu celnimu fifadu, dive ne2
bude MdAno za dalgi propou~t~nf s prostorovk'm zAv~rem, pfi 6eml jest pfedloiti vge uveden6 listiny,
jako i pfipojiti vysv~tlujici v kres a popis stavebnf zm6ny a dodati lod' k prohlidcc.

Nebylo-li b~hem poslednich p~ti let vykon~no celkov6 pfezkougeni zpfisobilosti lodi k zhv~ru, nesmi
lod" pfed nov'm celkovrm pfezkou§enim b)'ti propou~t~na pod prostorovqm z v~rem.

Pokud jest toho potfebi, jest pfedlogiti pfeklady shora uvedenTch nebo pozd~ji vznikl~ch listin,
ovfen6 6eskoslovenskkmi nebo n~meckkmi konsulVty, a nutno je uschov.vati stejn'm spiisobem;
v Ceskoslovensk6 republice mohou b]'ti tyto listiny ov~fovdny tW soudn6 nebo notAfsky.

........................ dn e ........................ 19 ......
(fiiad)

Celkov6 pfezkougeni ziv~rov~ho zafizenf lodi
bylo dnes vykondno a nevznikly pochybnosti o
zpfisobilosti lodi k zAv~ru.

......... dne ......... 19....
(iifad)

Z~v~rov6 zahzeni lodi bylo po stavebni zm~n6
zkougeno a nevznikly pochybnosti o zpfsobilosti
lodi k zAv~ru.

......... dne ......... I9....
(ifad)
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V. OBERGANGS- UND SCHLUSSBESTIMMUNGEN.

§ 25.

Soweit erforderlich, sind von tschechoslowakischen oder deutschen Konsulaten beglaubigte
10bersetzungen der in den §§ I, 15 his 17 und 19 bezeichneten Schriftstiicke vorzulegen. In der
Tschechoslowakischen Republik k6nnen die Ubersetzungen auch von Gerichten oder Notaren
beglaubigt werden.

§ 26.

Die nach den bisherigen Vorschriften iber die Bauart der Verschlussschiffe als verschlussfahig
anerkannten Fahrzeuge diirfen auch fernerhin unter Beachtung der in den § § I, 15 bis 25 enthaltenen
Vorschriften zur Abfertigung unter Schiffsverschluss zugelassen werden.

MUSTER A.

ANERKENNTNIS Nr .......

iiber die Verschlussfahigkeit des Elbeschiffs

(Gattung, Name, Nummer oder sonstiges Merkzeichen, Heimatort usw.).

Die Verschlussfahigkeit des vorbezeichneten Fahrzeugs wird nach Prtifung gemass § 15 der
Verschlussordnung fiir Elbeschiffe vom 27. Juni 1930 anerkannt.

Diese Anerkenntnis nebst angehefteter Zeichnung und Beschreibung sowie des angehefteten
Zulassungsscheins hat der Schiffsfiihrer in einer wasserdichten Umschliessung an Bord des Fahrzeugs
aufzubewahren und jederzeit den Bediensteten der Zoll- oder Schiffahrtsbehbrden auf Verlangen zur
Einsicht vorzulegen.

Jede bauliche Veranderung der LaderAume oder der Verschlusseinrichtung des Fahrzeugs ist, bevor
eine weitere Abfertigung unter Raumverschluss begehrt wird, dem ndchsten tschechoslowakischen
Hafenzollamt oder deutschen Hauptzollamt unter Vorlegung der vorbezeichneten Schriftstiicke sowie
unter Beifiigung einer erlauternden Zeichnung und Beschreibung der baulichen Verdnderung und unter
Vorfiihrung des Fahrzeugs anzuzeigen.

Ist innerhalb der letzten ftinf Jahre eine Vollprbfung der Verschlussfahigkeit des Fahrzeugs nicht
vorgenommen worden, so darf Abfertigung unter Raumverschluss vor erneuter Vollpriifung nicht
stattfinden.

Soweit erforderlich, sind von tschechoslowakischen oder deutschen Konsulaten beglaubigte
Obersetzungen der oben bezeichneten oder spater entstehenden Schriftstiicke, die gleichfalls in der
oben angegebenen Weise aufzubewahren sind, vorzulegen; in der Tschechoslowakischen Republik
k6nnen die Schriftstiicke auch von Gerichten oder Notaren beglaubigt werden.

............... den ...................... 19 ......
(Beh6rde)

Eine Vollpriifung der Verschlusseinrichtung des Nach baulicher Veranderung der Verschluss-
Fahrzeugs ist heute vorgenommen worden und einrichtung hat eine Pruifung der Verschluss-
hat Bedenken gegen die Verschlussfdhigkeit nicht einrichtung des Schiffes stattgefunden und hat
ergeben. Bedenken gegen die Verschlussfdhigkeit nicht

......... den ......... ergeben.

(Beh6rde) ......... den ......... 19....
(Behbrde)
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VZOREc B.

PIMPOUST-C1 LIST IS ......

Lod'ai

udili se podle zAv~rov~ho Mdu pro labsk6 lodi ze dne 27. &ervna 1930 pro lod':

v'hoda propougt~ni pod prostorovrm zAv~rem.

Lod'af jest povinen :
a) K vedenf lodi pou~ivati jen dfv~ryhodn6 osoby ; osob6, je byla trestAna pro celni

trestn 6in, pro zlo~in nebo pro trestnk 6in sp6chank ze ziskuchtivosti, nesmi b)ti sv~feno
vedeni lodi pfed uplynutim t.i let po odpyk6nl trestu na svobod6 nebo po zaplaceni pokuty,

b) Hl.siti ka~dou zm~nu zAv~rov~ho zafizeni pffslun6mu -ffadu celni spr~vy, drive ne2
bude Mddno za dalgi propougt~ni pod prostorovkm zAr~rem, a starati se o to, aby celni z~v~r
nebyl po~kozen a aby nedoglo k opatfeni, je2 by umo~fiovalo pffstup ke zbolf bez porugeni
celniho ziv~ru,

c) Hlisiti do 14 dnfl vydAvacimu f~iadu ka~dou zm~nu vlastnictvi a zArovei! mu vrititi
pfipoutcf list.

Pfijetim pfipout&cfho listu se lod'af podrobuje vli 6eskoslovensk~m fifadfm celni sprvy smluvni
pokut6 a do 8ooo 6eskoslovenskkch korun podle § 17, odst. 3 6eskoslovensk~ho celniho zAkona ze dne
14. 6ervence 1927 (Ps. 114 Sb. z. a n.) a vfi~i n~meckri &fadfim celni sprAvy pen~it6 pokut6
(Sicherungsgeld) a2 do iooo figskkch marek podle § 203 n~meck~ho f1gsk~ho dAvkov6ho Mdu ze dne
13. prosince I919 pro pf-pad, e by jednal proti povinnostem shora uveden~m.

........................ due.................
(i-ad)
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MUSTER B.

ZULASSUNGSSCHEIN Nr .......

Der Schiffseigner

ist auf Grund der Zollverschlussordnung ftir Elbeschiffe vom 27. Juni 1930 fur das Fahrzeug

zur Verginstigung der Abfertigung unter Raumverschluss zugelassen worden.

Er ist verpflichtet :

a) Das Schiff nur durch eine vertrauenswiirdige Person ftihren zu lassen ; einer Person,
die wegen einer Zollzuwiderhandlung, wegen eines Verbrechens oder wegen einer aus
Gewinnsucht begangenen Zuwiderhandlung bestraft worden ist, darf die Schiffsfihrung nicht
vor Ablauf von drei Jahren nach der VerbUssung der Freiheitsstrafe oder nach der Entrichtung
der Geldstrafe iibertragen werden,

b) Jede Veranderung der Verschlusseinrichtung der zustandigen Zollbeh6rde, bevor
weitere Abfertigung unter Raumverschluss begehrt wird, zu melden und dafuir zu sorgen,
dass der Zollverschluss nicht beschddigt und keine Vorkehrung getroffen wird, die einen
Zugang zu den Waren ohne Verletzung des Zollverschlusses erm6glicht,

c) Jeden Eigentumswechsel binnen 14 Tagen der Ausstellungsbeh6rde zu melden und
ihr gIeichzeitig den Zulassungsschein zurdckzugeben.

Durch die Empfangnahme des Zulassungsscheins unterwirft sich der Schiffseigner im Falle der
Zuwiderhandlung gegen die oben angefiihrten Verpflichtungen gegeniiber den tschechoslowakischen
Zollbeh6rden einer Vertragsstrafe bis zu 8ooo tschechoslowakischen Kronen gemass § 17 Abs. 4 des
tschechoslowakischen Zollgesetzes vom 14. Juli 1927 (S. d. G. u. V. Nr. 114) und gegeniber den deutschen
Zollbeh6rden einer Geldbusse (Sicherungsgeld) bis zu IOOO Reichsmark gemass § 203 der deutschen
Reichsabgabenordnung vom 13. Dezember 1919.

......................... den ........................ 19 ......
(Behdrde)

Copie certifige conforme

Praha, le 22 dgcembre 1930.

D r Bohuslav Matou§

Directeur des Archives a. i.
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I TRADUCTION.

No 2614. - CONVENTION ENTRE LE REICH ALLEMAND ET LA
REPUBLIQUE TCHECOSLOVAQUE COMPORTANT RtGLEMENT
UNIFORME DE LA PROCEDURE DE FERMETURE DOUANIRE
APPLICABLE AUX BATEAUX DE L'ELBE. SIGNEE A HAMBOURG,
LE 27 JUIN 1930.

LE PRtSIDENT DE LA RtPUBLIQUE TCHtCOSLOVAQUE et LE PRASIDENT DU REICH ALLEMAND,

d~sireux d'6tablir, en vue de faciliter le trafic fluvial, une, procedure uniforme d'apposition de
plombs de douane applicable aux bateaux de 'Elbe, ont dsign6 k cet effet pour leurs pl~nipo-
tentiaires :

LE PRtSIDENT DE LA Rt-PUBLIQUE TCHtCOSLOVAQUE:

M. MARTINEC, chef de Section au minist~re des Finances;

LE PRtSIDENT Du REICH ALLEMAND :

M. HOSSFELD, Geheimer Finanzrat, directeur au minist~re des Finances

Lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs trouv6s en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Le 1(R~glement relatif h l'apposition de plombs de douane, applicable aux bateaux de l'Elbe
figurant en annexe h la pr~esnte convention, sera en vigueur sur l'Elbe, ses affluents et les voies
navigables qui s'y rattachent sur le territoire des deux Etats contractants en ce qui concerne 1'expd-
dition en douane de marchandises placdes dans des locaux plombds.

Article 2.

Les attestations (paragraphes 15 A 17) et les certificats d'admission (paragraphe 19) 6tablis
par les autorit6s douani~res de l'une des Parties contractantes en vertu des dispositions du R~glement
relatif h l'apposition de plombs de douane, applicable aux bateaux de 'Elbe, seront reconnus par
les autorit~s douani~res de l'autre Partie, sans prejudice des dispositions du paragraphe 25 de ladite
procedure.

Article 3.

Le retrait d'un certificat d'admission (paragraphe 23) par les autorites douanires de l'une des
Parties contractantes sera reconnu par les autorit6s douani&res de l'autre Partie comme 6tant
obligatoire 6galement pour elles.

Article 4.

Les Parties contractantes veilleront h ce que leurs autorits douani~res et leurs fonctionnaires
des douanes respectifs observent les dispositions du R~glement relatif h l'apposition de plombs

' Traduit par le Secretariat de la Socit6 des Nations, h titre d'information.
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1 TRANSLATION.

No. 2614 - CONVENTION BETWEEN THE GERMAN REICH AND THE
CZECHOSLOVAK REPUBLIC REGARDING UNIFORM CUSTOMS
SEALING REGULATIONS FOR ELBE SHIPPING. SIGNED AT
HAMBURG, JUNE 27, 1930.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC and THE PRESIDENT OF THE GERMAN REICH,
being desirous of facilitating shipping traffic by instituting- uniform Customs sealing regulations
for Elbe shipping have, for this purpose, appointed as their Plenipotentiaries

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. MARTINEC, Head of Section in the Ministry of Finance;

THE PRESIDENT OF THE GERMAN REICH :

M. HOSSFELD, Counsellor (Geheimer Finanzrat), Ministerial Director in the Reich Ministry
of Finance,

Who, after having exchanged their full powers, found in good and due form, have agreed as
follows

Article i.

The annexed " Customs Sealing Regulations for Elbe shipping " shall apply to the Customs
clearing of goods in sealed compartments on the Elbe, its tributaries and the waterways connected
therewith situated in the territory of the two Contracting Parties.

Article 2.

The certificates (Paragraphs 15 to 17) and licences (Paragraph 19) issued by the Customs
authorities of one Contracting Party in virtue of the Customs Sealing Regulations for Elbe shipping,
shall be recognised by the Customs authorities of the other Contracting Party without prejudice to
the provisions of Paragraph 25 of the said regulations.

Article 3.

The withdrawal of a licence (Paragraph 23) by the Customs authorities of one Contracting
Party shall be recognised by the Customs authorities of the other Contracting Party as binding on
them also.

Article 4.

The Contracting Parties shall take steps to ensure that their Customs authorities and Customs
officials comply strictly with the provisions of the Customs Sealing Regulations for Elbe shipping

I Translated by the Secretariat of the League of Nations, for information.
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de douane, applicable aux bateaux de l'Elbe, et, notamment, h ce qu'ils apportent tout le soin
voulu h l'ex6cution des dispositions contenues dans les paragraphes 15 h 19, 23 et 24.

Article 5.

Les ministres des Finances des Parties contractantes se communiqueront r~ciproquement les
noms des autorits douani~res qualifies pour d4livrer des attestations (paragraphe 15) et des
certificats d'admission (paragraphe i9).

Article 6.

Les ministres des Finances des Parties contractantes sont autoriss h convenir directement
entre eux des modifications qu'ils jugeront opportunes, en tenant compte des exp~riences faites dans
Ce domaine, d'apporter au R~glement relatif h l'apposition de plombs de douane, applicable aux
bateaux de l'Elbe.

Article 7.

La pr~esnte convention sera ratifi6e. Les instrumeits de ratification seront 6chang~s le plus t6t
possible h Berlin.

La convention entrera en vigueur le quatorzi~me jour qui suivra la date de l'6change des
instruments de ratification. Elle pourra tre d~nonc~e avec un pr~avis de six mois.

La convention est r~dig~e en double original, en langues tchcoslovaque et allemande. Un
texte original sera remis t chacune des deux Parties contractantes. Les textes tch~coslovaque et
allemand feront 6galement foi.

En foi de quoi les pl6nipotentiaires des deux Parties ont sign4 la prsente convention.

Fait h Hambourg, le 27 juin 1930.

(L. S.) (SignW) Emil MARTINEC. (L. S.) (Signi) HOSSFELD.

RtGLEMENT RELATIF A L'APPOSITION DE PLOMBS DE DOUANE APPLICABLE
AUX BATEAUX DE L'ELBE

Paragraphe premier.

i. Quiconque d6sire obtenir le passage, dans des bateaux plomb6s, de marchandises transport6es,
.sous le contr6le de la douane, sur l'Elbe, ses affluents et les voies navigables qui s'y rattachent,
devra prouver qu'il est admis au b~n~fice de ce traitement de faveur en produisant les pices
suivantes :

a) Un certificat attestant que le bateau se prate au plombage (paragraphe 15) ; et
b) Un certificat faisant foi de l'admission personnelle du propritaire du bateau

(paragraphe 19).

2. Ne sont admis pour le passage en douane avec des cales plomb6es, que les bAtiments destin~s
au transport de marchandises et dont le mode de construction et les dispositifs de fermeture
correspondent aux dispositions contenues dans les paragraphes 2 h 14.
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and, in particular, that special care is taken in applying the provisions contained in Paragraphs 15
to 19, 23 and 24.

Article 5.

The Finance Ministers of the Contracting Parties shall inform one another what Customs
authorities are entitled to issue certificates (Paragraph 15) and licences (Paragraph 19).

Article 6.

The Finance Ministers of the Contracting Parties are empowered to conclude direct joint
agreements concerning any modifications of the Sealing Regulations for Elbe shipping which they
may deem appropriate in the light of experience.

Article 7.

This Convention shall be ratified. The instruments of ratification shall be exchanged at Berlin
as soon as possible.

The Convention shall come into force on the fourteenth day following the exchange of the
instruments of ratification and may be denounced subject to six months' notice.

The Convention is drawn up in duplicate in the Czechoslovak and German languages. Each
of the Contracting Parties shall receive an original copy. The Czechoslovak and German texts
are equally authentic.

In faith whereof the Plenipotentiaries of both Parties have signed the present Convention.

Done at Hamburg, June 27, 1930.

(L. S.) (Signed) Emil MARTINEC. (L. S.) (Signed) HoSSFELD.

CUSTOMS SEALING REGULATIONS FOR ELBE SHIPPING.

Paragraph i.

i. Anyone applying for the clearance in sealed vessels of goods under Customs supervision
transported on the Elbe, its tributaries and the waterways connected therewith must submit the
following documents proving his title to enjoy such facilities :

(a) A certificate attesting the vessel's suitability for sealing (Paragraph 15) and
(b) A document certifying that the owner of the vessel is personnally eligible

(Paragraph 19).

2. Only vessels used for cargo transport whose structural design and sealing arrangements
are in conformity with the provisions of Paragraphs 2 to 14 shall be eligible for clearance as sealed
vessels.
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I. DISPOSITIONS GPINIRALES RELATIVES AU MODE DE CONSTRUCTION DES
BATEAUX DESTINtS AU TRANSPORT DE MARCHANDISES DANS DES CALES
PLOMBJMES

Paragraphe 2.

Les bateaux ne doivent avoir ni compartiments secrets ni acc~s qui ne pourraient 6tre imm6-
diatement apergus au cours d'une visite ext~rieure du b~timent. Les parois ext~rieures du bateau,
dans la mesure oil elles servent h ddlimiter les cales h marchandises, doivent 6tre faites de pi~ces
de bois 6troitement assembl6es ou de plaques de m6tal riv6es.

Paragraphe 3.

i. Les cloisons qui s6parent les cales destinies 4 6tre plomb~es, des cabines et autres
compartiments du navire, doivent 8tre faites de t6le dont les difffrentes plaques doivent 6tre riv~es

" une b. 1'autre et rattachees au corps du navire de maniere qu'il soit impossible de les s6parer de
ce dernier sans laisser de traces visibles. Des cloisons analogues en t6le doivent 6galement sparer les
compartiments dans lesquels se trouvent des mAts mobiles (tr~mues), des compartiments A plomber.
Les portes et autres ouvertures conduisant directement des compartiments h cabines dans les
cales ne sont pas autoris~es.

2. Dans les bateaux en bois, les cloisons peuvent 6tre faites de planches assembles, de la
mgme hauteur que le corps du bAtiment, et solidement fix~es h ce dernier. De plus, chaque planche
doit 6tre fix~e au moyen de rivets h. une, au moins, bande de fer dont les extr~mit~s sont riv&es au
corps du navire.

Paragraphe 4.

i. Les crochets, ceillets, clous, rivets, crampons, vis, 6crous et similaire, fixs sur .a paroi
ext~rieure du bateau, doivent 6tre consolidds (recourbes, rivds, boulonn~s, etc.) sur la paroi int~rieure
des compartiments h plomber, de mani~re qu'il soit impossible de les enlever sans laisser de traces
visibles,

2. L'emploi de charnires doit 6tre 6vit4 dans la mesure du possible. Les chevilles des charnires
doivent 6tre soud~es aux c6t6 extdrieurs du couplet. Seule la languette m~diane de la charni~re
doit 6tre mobile; elle doit 6tre 6galement soud6e. Les chevilles simplement riv6es ou maintenues
par des dcrous aux deux extr~mit6s ne sont pas admises.

3. Les parties mdtalliques servant h la fermeture des cales, telles que barres, anneaux, crampons,
charni~res, etc. ne doivent 6tre ni peintes, ni goudronn6es, ni laqu6es et doivent 6tre laiss~es dans
l'6tat dans lequel elles se trouvaient lorsqu'elles ont 6t6 forgees ; i1 est toutefois permis, pour prot6ger
ces parties m~talliques contre la rouille, de les rev~tir d'un vernis transparent.

Paragraphe 5.

i. Les pompes, grues, tuyaux d'aeration, tuyauteries, grilles et similaires am6nag~s dans les
cales destinies k 6tre plombees, sur les parois ou le pont desdites cales, doivent 6tre fixes de mani~re

ue la s~curit6 du plombage soit garantie et qu'il soit impossible d'enlever ces appareils sans laisser
e traces visibles.

2. Les pompes et grues d6montables doivent 6tre s6par6es des cales destin6es h 6tre plombees,
par un rev~tement en fer ou en bois am~nag6 conform6ment aux dispositions du paragraphe 3.
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I. GENERAL REGULATIONS FOR THE DESIGN OF SEALED VESSELS.

Paragraph 2.

Vessels should neither have secret compartments nor means of access to compartments which
are not apparent on superficial inspection. The outer hulls of vessels, if they serve to shut off the
cargo holds, shall be made of tightly joined wood or riveted metal plates.

Paragraph 3.

i. The bulkheads separating the cargo holds to be sealed from the cabins and other holds
of the vessel should be of sheet metal, the separate plates of which must be riveted together and
fixed to the ship's body in such a way that they cannot be detached from the latter without leaving
visible traces. Similar sheet-metal bulkheads must also be used to partition the compartments
containing collapsible masts (casings) from the sealed holds. Doors or other openings leading
directly from cabins into the cargo holds are not permitted.

2. The bulkheads in wooden vessels may be of joined planking of the same height as the
ship's body and firmly connected therewith. Each plank must, in addition, be riveted to at least one
iron band the ends of which are riveted to the vessel's hull.

Paragraph 4.

i. Clamps, staples, nails, rivets, pegs, screws, bolts and the like fixed to the outside of the
vessel must be so secured in the sealed compartments (clinched, riveted, bolted or the like) that they
cannot be removed from outside without leaving visible traces.

2. Hinge-joints are to be avoided wherever possible. Hinge-pins must be welded to the outer
edges of the hinge arm. Only the centre tongue of the hinge may be movable and it must also be
welded. Hingepins which are merely attached by being riveted or screwed at the end are not
admissible.

3. Iron fittings for sealing purposes such as bars, staples, clamps, hinges, etc., must not bepainted, tarred or lacquered, but be kept in the same condition as after forging ; such iron fittings,
however, may be given a coating of transparent varnish to protect them from rust.

Paragraph 5.

i. Pumps, cranes, ventilator shafts, piping, gratings and the like, installed in the sealed
compartments or in the sides or roof thereof must be so secured that the effective shutting off of the
compartments is ensured, and that they cannot be removed without leaving visible traces.

2. Movable pumps and cranes must be separated from the sealed compartments by an iron or
wooden casing fixed in accordance with the provisions of Paragraph 3.
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II. DISPOSITIONS SP1 CIALES

A. BATEAUX A PONT FIXE.

Paragraphe 6.

i. Le pont doit 6tre rattach6 6troitement au corps du bateau au moyen de mortaises, boulons,
rivets ou similaires, de mani~re qu'il soit impossible de pdn6trer dans les compartiments plombs
sans ddtruire une partie du corps du bateau ou du pont. Les pices servant h rattacher le pont au
corps du bateau doivent se trouver uniquement h l'intdrieur de la cale destinde h 6tre plombe ;
la pose des vis, rivets, boulons et similaires doit 6tre effectu~e de la mani~re prescrite au
paragraphe 4.

2. Le pont ne doit comporter aucune partie mobile autre que les panneaux des 6coutilles des
cales. I1 doit 6tre intimement rattach6 aux parois lat6rales et constituer un tout ins~parable fix6
au moyen de clous, rivets, vis, etc. aux membrures, barrots de pont et cloisons transversales
se trouvant h l'intdrieur.

Paragraphe 7.

i. Les 6coutilles donnant acc~s aux cales destines h 6tre plombdes doivent 6tre pourvues'de
cadres solidement construits et peuvent 6tre fermes au moyen de panneaux mobiles ou de portes
pivotantes. Les panneaux ou portes en fer doivent 6tre en forte t6le de fer, m~me ondul~e,
d'une seule pi~ce ou de plusieurs pi~ces riv6es l'une h l'autre. Si les panneaux ou portes
sont faits de planches, ces derni~res doivent former chassis avec des entretoises pos~es sur la face
int~rieure ou alors chaque planche doit 6tre riv6e sur la face int6rieure h une ou plusieurs bandes
de fer portant sur toute ]a largeur du panneau, de sorte qu'il soit impossible de recourber ou d'enlever
l'une des planches.

2. Dans les bateaux transportant des marchandises susceptibles de s'6chauffer, telles que
cdr~ales, l6gumes dess6ch6s, etc., les 6coutilles peuvent 6tre fermdes, au lieu de portes ou de panneaux,
par des grillages de fil de fer encadr~s de chassis de bois ou de fer. Les fils de fer qui forment les mailles
ne doivent pas 6tre 6loignds l'un de l'autre de plus de 25 millim~tres et leur 6paisseur doit 6tre
de 2 millim~tres au moins. Le treillis de fil de fer dolt tre riv6 ou fix6 de toute autre fa~on au cadre,
de mani~re qu'il soit impossible de l'enlever sans laisser de traces visibles.

3. Les cadres d'6coutille dans lesquels s'emboitent les panneaux ou grilles d'6coutille doivent
comporter des rainures auxquelles lesdits panneaux ou grilles s'adaptent de mani~re qu'il ne soit
pas possible de les d6placer dans un sens quelconque. Les panneaux ou grilles d'6coutille qui font
saillie sur les cadres d'6coutille doivent 6tre munis, sur la face int~rieure, de moulures s'appuyant
sur le cadre d'6coutille de mani~re h emp~cher un ddplacement.

Paragraphe 8.

i. Le dispositif de fermeture des 6coutilles dolt 6tre tel qu'il soit impossible de recourber,
soulever ou d~placer les panneaux, portes ou grilles d'6coutille sans laisser de traces visibles.

2. Pour assurer la fermeture de chaque panneau, porte ou grille d'6coutille, les cadres d'6coutille,
ainsi que les panneaux, portes ou grilles d'6coutille, doivent 6tre munis d'ceillets dans lesquels sont
pass6s des barres de fermeture en fer, des bandes de fer ou des cAbles d'acier ou encore de moraillons
qui sont passds sur les ceillets fixds au cadre d'6coutille et maintenus au moyen de barres de fermeture
en fer, de bandes de fer ou de cables d'acier.

3. La fermeture de plusieurs panneaux d'6coutille dispos6s l'un pros de l'autre doit 6tre assur~e
au moyen d'au moins deux barres ou bandes de fer suffisamment fortes poses sur le panneau
d'6coutille et fixes comme il est dit h l'alin~a 2, t la partie du pont dans laquelle sont pratiqudes les
6coutilles.
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II. SPECIAL REGULATIONS.

A. F IXED-DECK VESSELS.

Paragraph 6.

i. The deck must be so firmly joined, bolted, riveted, or the like, to the ship's body that the
compartments under seal can only be entered by breaking through a part of the vessel's framework
or deck. The deck must be joined to the hull from within the sealed compartment ; screws, rivets,
bolts and the like must be secured in the manner described in Paragraph 4.

2. Apart from the hatches of the cargo holds, the deck may not have any other movable
parts. It must be inseparably connected with the sides and should form a single combined structure
connected with the interior ribs, deck-beams and cross bulkheads by nails, bolts, screws, etc.

Paragraph 7.

i. The hatchways leading to the sealed compartments must have permanently built-in
frames and may be closed by removable covers or hinged doors. Iron covers or doors must be of
stout plate or corrugated iron and be made in one piece or consist of a number of pieces riveted
together If the covers or doors are formed of wooden battens, either they must have traverses
attached on the inside or each single plank must be riveted on the inside to one or more iron bands
fastened across the whole of the cover, so that none of the planks can be bent back or prised out.

2. Vessels conveying goods which are liable to ferment, e. g., grain, dried fruit, etc., may have
the hatches fastened, not with covers or doors, but with gratings of wire-netting framed in wood or
iron. The strands of wire forming the meshes must be not more than 25 mm. apart and should be at
least 2 mm. thick. The wire-netting must be so attached to the frame by rivets or otherwise that it
cannot be removed without leaving visible traces.

3. The hatch frames in which the hatch covers or gratings are set must have grooves so
adjusted to hold the covers or gratings that the latter cannot be moved in any direction. Hatch
covers or gratings projecting beyond the edges of the hatches must have an inside moulding fitting
into the hatch frame in such a way as to prevent displacement.

Paragraph 8.

I. The fittings for closing the hatches must be so arranged that the hatch covers, doors or
gratings cannot be bent, lifted or slid out without leaving visible traces.

2. For securing the various hatch covers, doors or gratings, the hatch frames, covers, doors or
gratings shall either be fitted with staples through which iron rods, bars or steel cables are passed,
or the hatch frames, doors or gratings shall have hasps attached which are drawn over staples on the
hatch frames and secured by iron rods, bars or steel cables.

3. Several adjacent hatch covers shall be secured by laying at least two iron rods or bars of
adequate strength across the hatch covers and making them fast to the top of the hatchway in the
manner described in 2.
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Paragraphe 9.

i. Dans les bAtiments h citernes, les citernes doivent communiquer entre elles. Les ouvertures
donnant accs aux citernes (6coutilles, trous d'homme, etc.) doivent 6tre fermes au moyen de
panneaux de fer. Les tuyauteries des citernes doivent etre am6nag6es de manire que leur destination
et leur parcours puissent 8tre facilement reconnus. Elles doivent 6tre agencies de telle fagon, en ce
qui concerne leur dispositif de fermeture, que leur utilisation normale puisse 6tre contr6l6e par
'apposition de plombs de douane aux robinets, soupapes, tiroirs, brides, etc.

2. Toutes les tuyauteries, y compris les raccords, soupapes et brides, doivent 8tre en m~tal
dur ; 'emploi de plomb ou m~taux similaires n'est pas permis.

B. BATEAUX A PONT AMOVIBLE.

Paragraphe I0.

Si le pont amovible est muni de planches lat6rales (pont latdral), ces derni~res doivent 6tre
fxes aux supports du pont de mani~re qu'il soit impossible de les d~tacher du dehors.

a) Bateaux 4 dispositi/ de plat-bord.

Paragraphe II.

i. Les planches faisant partie d'un m~me panneau de pont doivent avoir la m~me longueur
que celles de l'appui lat6ral et 8tre munies, sur la face intdrieure, d'une moulure empchant le
d6placement des planches posies sur les chevrons du pont. Chaque planche doit chevaucher d'au
moins deux centimtres sur la planche se trouvant sous elle ; la planche suprieure (couvercle)
doit chevaucher de la m~me mani~re sur les deux planches se trouvant sous elle.

2. Les planches de pont longeant les espaces libres, qui sont contigu~s h une ouverture donnaut
acc~s A ces espaces, doivent 6tre munies, sur la face sup6rieure, d'une corni6re riv~e la planche, de
mani~re que la cornire ainsi riv~e soit recouverte par le plat-bord et que, de cette faqon, il soit
impossible de retirer les planches de dessous les plats-bords qui d~limitent de part et d'autre les
espaces libres.

3. Les m~mes mesures de prdcaution doivent 6tre prises en ce qui concerne les planches de
pont qui longent la passerelle; on peut 4galement, dans ce cas, garnir d'un rev~tement les extr~mit~s
du plat-bord adjacent, conform~ment aux dispositions des alinas 3 et 4 du paragraphe 12.

4. Si le couvercle sup~rieur est fix6 au moyen d'une tringle h charni~re, il doit comporter une
rainure h laquelle la tringle assurant la fermeture s'adapte exactement.

Paragraphe 12.

i. Chaque panneau de planches de pont doit 6tre recouvert, sur la ligne de rencontre avec
le panneau voisin, d'un plat-bord s'adaptant exactement aux planches posies sur les chevrons
du pont.

2. Un plat-bord devra 6tre 6galement dispos6 au milieu de chaque panneau, de mani~re
rendre impossible le d~placement d'une planche quelconque.

3. Les couples de plat-bords de l'avant et de l'arri~re, se trouvant sur les cloisons qui sdparent les
logements de l'6quipage des cales destindes h 6tre plombes, doivent comporter, sur leurs c6t~s
extdrieurs, un rev~tement chevauchant sur les extr~mits des planches de pont et du couvercle
plac6 au-dessous d'eux.

4. Le mode de fixation de ce rev~tement doit 6tre conforme aux dispositions du paragraphe 4.

No 2614



1931 League of Nations - Treaty Series. 201

Paragraph 9.

i. In the case of tank vessels, the tanks may be connected with one another. The openings
(hatches, manholes, etc.) leading to the tanks shall be closed with iron covers. The tank piping
shall be so fitted as to enable its purpose and course to be easily ascertained. The piping for the
sealed compartments shall be so arranged as to enable its normal operation to be controlled by
affixing Customs seals to the cocks, valves, plungers, flanges, etc.

2. All piping, including the connecting joints, valves and flanges, must be of hard metal ; the
use of soft metal, such as lead or the like, is prohibited.

B. VESSELS WITH DETACHABLE DECKS.

Paragraph IO.

If the detachable part of a deck is bordered by side-planks (side-deck), these must be so attached
to the deck stanchions that they cannot be loosened from outside.

a) Vessels of the covering-board type.

Paragraph ii.

i. The planks of any one hatch-cover must be the same length as those of the bordering
ledge and have a moulding on the inside to prevent the battens laid on the deck spars being dislodged.
Each plank must overlap the plank below by at least two cm. and the upper batten (centre plank)
must similarly cover both the planks below it.

2. The deck planks extending into unsealed compartments which abut on a passage leading to
the latter must have angle-irons riveted on the upper side and so overlapped by the covering-board
as to make it impossible to withdraw the planks from under the covering boards bordering the
unsealed compartment on both sides.

3. Similar precautions shall be taken in respect of the deck planks abutting on the gangway;
in this case the extremities of the covering-board in question can also be faced in the manner
described in Paragraph 12, sub-paragraphs 3 and 4.

4. If secured by means of an hinged strap the top centre-plank shall have a groove in which
the securing strap fits exactly.

Paragrap 12.

I. Each hatch-cover must, at the point where it joins the next hatch-cover, be overlapped
by a covering-board the lower side of which fits closely on to the deck planking placed on the deck
spars.

2. A similar covering-board must be placed across the middle of every hatch-cover to prevent
any batten being displaced.

3. The fore and aft pair of covering-boards resting on the bulkheads which separate the crew's
quarters from the sealed holds must have their outer sides so faced as to cover the ends of the
hatchbattens and the centre-plank underneath.

4. The way in which this facing is secured must comply with the rules laid down in
paragraph 4.
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Paragraphe 13.

i. La disposition des plats-bords doit 6tre telle que les autres pi&es servant A la fermetur.- et
rattach~es aux plats-bords soient maintenues de mani~re qu'il soit impossible de les ddplacer.

2. Le plat-bord doit 6tre muni, sur la partie inf6rieure, d'un crochet pass4 dans un ceilet rivg
sur le bord du bateau ; la partie sup6rieure du plat-bord doit 6tre munie d'une tringle mobile glissant
dans une entaille. La tringle et le plat-bord doivent comporter deux 6chancrures laissant passer,
lors de la pose du plat-bord, deux crochets solidement fixes aux chevrons du pont et s'6]evant
immddiatement au-dessus de la tringle. L'extr~mit6 de la tringle faissnt saillie sur le plat-bord
doit 6tre munie d'un moraillon ou d'un ceillet venant s'engager sur ]a tringle du plat-bord oppos6.
Les ceillets sont scell6s spar~ment, par apposition de plombs de douane, on alors il est appos6
un plomb de douane commun sur une barre de fermeture pass~e dans plusieurs ceillets h la fois, et
qui doit 6tre conforme aux prescriptions.de l'aline'a 3 du paragraphe 14.

b) Bateaux a cales recouvertes de panneaux amovibles inclins.

Paragraphe 14.

i. Les bateaux dont les cales sont recouvertes de panneaux amovibles inclins devront tre
pourvus de part et d'autre de passerelles longeant les cales ; les ouvertures des cales doivent 6tre
bord6es d'hiloires (fargues) et de fronteaux (pignons). Les passerelles, hiloires et fronteaux doivent
6tre solidement relies entre eux et avec le corps du bateau de mani~re qu'il soit impossible de les
d~tacher. Les hiloires consistant en parois lat6rales amovibles doivent 6tre fix~es au corps du
bateau de manibre qu'il soit impossible de les enlever. La poutre faiti6re doit 6tre fixde aux deux
extr~mit~s At une des pi~ces faisant partie du corps du bateau, de telle maniire qu'il soit impossible de
l'enlever du dehors une fois les plombs de douane appos~s ; le chapiteau surmontant la poutre
faiti~re doit 6tre fix6 A celle-ci au moyen de rivets, boulons ou similaires de manibre qu'il soit
impossible de le d~tacher sans laisser de traces visibles. La rainure de la poutre faiti6re se
trouvant sous le chapiteau doit correspondre exactement A l'6paisseur des panneaux de bois
(alinea 2).

2. Pour ]a fermeture des cales, il sera fait usage de panneaux de bois qui s'engagent dans la
rainure de la poutre faiti~re et s'appuient sur l'hiloire constituant ainsi une toiture solide et sans
solution de continuit6 ; si les panneaux sont compos~s de plusieurs planches, ils doivent &tre
renforc6s sur la face int6rieure par au moins deux entretoises ou au moins deux bandes de fer de
mani~re qu'il soit impossible de recourber ou soulever l'une de ces planches. Chaque panneau devra

,tre pourvu d'un dispositif appropri6 (par exemple, d'une moulure plac6e h 1'extremit6 inf6rieure
et venant s'appuyer sur l'hiloire) afin qu'il ne soit pas possible de la d6placer ou de la recourber
apr~s l'apposition des plombs de douane.

3. Pour permettre la fermeture de la cale, chaque planche doit &tre munie, selon sa largeur, d'un
ou plusieurs moraillons d'une 6paisseur de fer d'au moins 6o mm. ; la partie ext~rieure de l'hiloire
doit porter un nombre correspondant d'ceillets de fermeture d'une 6paisseur d'au moins 75 mm.
sur lesquels viendront s'engager les moraillons. Les barres de fermeture qui doivent 6tre pass6es
dans les ceillets doivent 6tre d'une seule pice et suffisamment fortes. II ne sera pas fait usage de
charni~res pour fixer les moraillons aux planches ou pour relier entre elles les diff~rentes parties
de ces moraillons, s'il sont compos~s de plusieurs pices. Le dispositif de fermeture doit 6tre tel qu'il
ne soit pas possible de soulever les planches sans laisser de traces visibles lorsque les barres de
fermeture sont passdes dans les ceillets.
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Paragraph 13.

i. Covering-boards should be so fitted that the rest of the fastenings attached to them are
held fast.

2. The lower side of a covering-board shall be fitted with a hook which is inserted in a staple
riveted into the ship's side and the top of the board with a bar moving in a groove. Both the bar
and the covering-board must have two holes through which two hooks built into the deck stanchions
so as to project just above the bar may pass when the covering-board is laid on. The end of the bar
projecting over the covering-board shall be fitted with an overlapping lug or staple which fits on
to the bar of the covering-board opposite. Staples shall either be sealed separately by affixing
Customs lead seals or one common Customs seal shall be placed on an iron bar passing through a
number of staples, which bar shall comply with the provisions of Paragraph 14, sub-paragraph 3.

b) Vessels fitted with ridge-roofed hatches.

Paragraph 14.

i. Vessels with ridge-roofed hatches must have gangways on both sides of the cargo holds
and the hold-openings must have coamings (gunwales) and head-pieces (moulding) round the edge.
Gangways, coamings, and headpieces must be firmly and inseperably connected with one another
and with the ship's framework. Coamings composed of detachable side-walls must be
attached to the body of the ship by fastenings that cannot be loosened from outside. Each end of
the ridge-beam must be so connected with a piece of the ship's framework that it cannot be dislodged
from outside when the Customs seal is affixed ; the ridge-beam cover must be so secured to the
ridge-beam by rivets, bolts or the like that it cannot be removed without leaving visible traces.
The ridge-beam moulding under the cover must correspond exactly with the thickness of the
wooden battens (paragraph 2).

2. The cargo holds shall be covered by means of wooden battens which, when fitted into the
moulding of the ridge-beam and resting on the coamings, form a perfectly compact and solid
roofing ; if formed of simple planks, they must be fastened together on the inside by not less than
two cross - or two iron - bars so as to prevent single planks being bent back or prised out.
Planks must each have a suitable attachment (e. g. a moulding at the lower end abutting on the
inside on the coaming) making it impossible, after the Customs seal has been affixed, for them to
be in any way dislodged or bent back.

3. For sealing purposes there must be, on each batten (according to the width of the batten),
one or more hasps made of iron not less than 6o mm. thick and, on the outside of the coaming,
staples to correspond, at least 75 mm. thick, over which the hasps are passed. The sealing bars for
insertion through the staples must be in one piece and sufficiently stout. Hinges must not be used
to fasten the hasps to the wooden battens or to interconnect the component parts of the hasps if
these are in more than one piece. The sealing contrivance must be so arranged that, when the
bar is drawn through the staples, no batten can be raised without obvious traces being left.
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III. DISPOSITIONS CONCERNANT LA PRIISENTATION ET LA VISITE DES BATEAUX
AINSI QUE LA DP-LIVRANCE DES CERTIFICATS ATTESTANT QUE LE BATEAU
SE PRETE A L'APPOSITION DES PLOMBS DE DOUANE

Paragraphe 15.

i. Quiconque demande la d6livrance d'un certificat (paragraphe premier, alin6a premier a) doit
amener le bateau non charge, dans la R6publique tch6coslovaque, dans l'un des ports de douane
de l'Elbe ou de la Moldau, et, dans le Reich allemand, dans un bureau principal de douane dans la
circonscription duquel se trouve un port de l'Elbe, et produire les documents suivants 6tablis en deux
expeditions :

a) Un dessin indiquant les coupes longitudinale et transversale du bateau et du
dispositif de fermeture ainsi que le profil horizontal de pont ; pour les bateaux-citernes
un dessin du bateau permettant de reconnaitre le parcours des tuyauteries et le dispositif
de fermeture ;

b) Une description d6taille des cales, des ouvertures et portes des cales, du mode
de construction du bitiment, des cabines et autres compartiments, ainsi que du dispositif
de fermeture.

2. L'autorit6 douani~re entreprend la visite du bateau et l'examen du dispositif de fermeture
sur la base des documents produits, en presence du propriftaire du bateau ou de son repr6sentant,
et v6rifie en particulier si le mode de construction du bateau est conforme au dessin et h la description,
s'il correspond aux prescriptions du present r~glement et s'il se prate un plombage pr~sentant des
garanties de s~curit6. II pourra 6tre fait appel A cet 6gard au concours, aux frais du propri6taire
du bateau, d'un expert en constructions navales. S'il n'est. pas constat6 de d6fectuosit6s, l'autorit6
douani~re 6tablit un certificat, conforme au module A, attestant que le bstiment se prete A
l'apposition de plombs de douane, et joint aL ce certificat une copie du dessin et de la description,
ainsi qu'un certificat d'admission personnelle du propri6taire du bateau (paragraphe x9). Les
documents pr~cit6s doivent kre conserv6s h bord par le capitaine du bateau dans une enveloppe
6tanche et doivent 6tre produits par ce demier A toute r~quisition des fonctionnaires de la douane
ou des autorit6s du service de navigation.

Paragraphe 16.

i. Le certificat attestant que le bateau se prate au plombage est valable pour une dur6e maxima
de cinq ans. Avant l'expiration de ce d~lai, le bateau doit 6tre amen6, en vue d'une nouvelle visite,
dans un port de douane tch~coslovaque ou au si~ge d'un bureau principal de douane allemand
(paragraphe 15, alin~a premier). Si l'autorit6 douani~re ne constate, au cours de cette visite, aucune
d6fectuosit6, elle confirme le certificat et en informe en m8me temps lFautorit6 douanire qui la
6tabli. Cette confirmation et toutes les autres confirmations ult~rieures sont valables chacune
pour une nouvelle dur~e de cinq ans.

2. Si l'autorit6 douani~re qui a proc~d6 A la premiere visite du bateau n'est pas avis~e d'une
nouvelle visite du m~me bateau par une autre autorit6 douani~re, elle invite l'armateur, lorsque
la dur~e de- validit6 du certificat a expir6, a faire la preuve, dans un d~lai A impartir, de ce que le
bateau a 6t6 visit6 h nouveau. Si larmateur ne donne pas de suite A cette invitation, le certificat
attestant que le bateau se prate au plombage est d6clar6 p6rim6 et le fait est port6 A ]a connaissance,
tant de l'armateur que de tous les ports de douane tch~coslovaques et des bureaux principaux de
douane allemand int~ress~s (paragraphe 15, alin6a premier).

Paragraphe 17.
i. Toute modification apportde a l'am~nagement des cales ou au dispositif de fermeture du

bAtiment doit 6tre notifi~e au port de douane tch~coslovaque ou bureau principal de douane allemand

No 2614



1931 League of Nations - Treaty Series. 205

III. REGULATIONS FOR THE PRESENTATION AND INSPECTION OF VESSELS AND
FOR THE ISSUE OF CERTIFICATES OF SUITABILITY FOR CUSTOMS SEALING.

Paragraph 15.

i. A person applying for the issue of a certificate (Paragraph i, sub-paragraph I (a)) must
submit the empty vessel for inspection to a Port Customs authority on the Elbe or the Moldau in
Czechoslovakia, or in Germany to a central Customs authority in whose district there is an Elbe
port, and must present the following documents in duplicate:

(a) A sketch of both the cross and longitudinal sections, as well as of the deck
elevation, of the vessel and the sealing arrangements ; in the case of tank vessels, a sketch
showing the pipe fittings and the sealing arrangements ;

(b) A detailed specification of the sealed compartments, their openings and doors, ot
the structural design of the vessel, its cabins and other compartments, as well as of the
sealing arrangements.

2. On the basis of the document submitted, the Customs authority will, in the presence of the
owner or his representative, inspect the vessel and verify the sealing arrangements and note in
particular whether the vessel's design corresponds to the sketches and specification, complies with
the provisions of these Regulations and permits of the holds being properly sealed. In this connection
a shipbuilding expert may be called in at the expense of the owner of the vessel. If no defects are
discovered, the Customs authority will draw up a certificate, on the lines of model " A ", that the
vessel is suitable for Customs sealing, attaching to it a copy of the sketch and specification, together
with the certificate that the owner has been personally approved (Paragraph 19). The above
documents must be kept by the master in a waterproof cover on board the vessel and shown on
demand at any moment to officials of the Customs or navigation authorities.

Paragraph 16.

I. The certificate recording that the vessel is adapted for Customs sealing shall be valid for a
maximum period of five years ; before the expiry of this period the vessel shall be presented for
re-inspection to a Czechoslovak Port Customs or a German Central Customs authority (Paragraph 15,
sub-paragraph i). If the inspection discloses no defects, the Customs authority shall confirm the
certificate and shall notify simultaneously the Customs authority which issued it. This, and any
subsequent confirmation, shall be valid for a further period of five years.

2. Should the Customs authority which first inspected the vessel not be notified of the vessel's
subsequent inspection by another Customs authority, it shall, when the validity of the certificate has
expired, call upon the shipowner to prove, within a period to be fixed, that the vessel has been
re-inspected. Should the owner ignore this request, the certificate of the vessel's suitability for
sealing shall be declared to have lapsed and due notice thereof shall be given both to the owner and
to all the Czechoslovak Port Customs and German Central authorities concerned (Paragraph 15,
sub-paragraph i).

Paragraph 17.

I. Any structural alterations of the vessel's cargo holds or sealing arrangements shall be
notified to the nearest Czechoslovak Port Customs or German Customs authority before a fresh
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le plus proche, avant qu'une nouvelle exp6dition en douane avec cales plomb6es soit demand~e.
La notification dolt 6tre accompagn6e d'un dessin explicatif et d'une description de la modification
apport6e, 6tablis en deux exemplaires, ainsi que des documents mentionns A la derni~re phrase de
l'alin~a 2 du paragraphe 15 : en mame temps, le bAtiment, non charg6 dans la mesure oil cela est
n~cessaire, doit 6tre pr6sent6 h la visite.

2. Si, au cours de ]a visite du dispositif de fermeture, il n'est constat6 aucune d6fectuosit6,
l'autorit6 douani6re annote sur le certificat que le bateau se prate au plombage avec les garanties
de s6curit6 n6cessaires, y joint une copie du dessin et de la description mentionn~s A l'alinda premier,
et en informe en mame temps l'autorit6 douani6re qui, la premiere, a d6livr6 le certificat.

3. Si, au cours de la visite du dispositif de la fermeture, des d6fectuosit6s soit constates et s'il
n'y est pas rem~di6 par l'armateur dans le dMIai qui lui est imparti, l'autorit6 douani~re retient
les documents mentionn~s i l'alina premier et les envoie, avcc indication desdites d6fectuosit~s,
l'autorit6 douanibre qui, la premi~re, a d6livr6 le certificat.

Paragraphe 18.

i. Avant de proc6der A l'apposition au bateau de plombs de douane, l'autorit6 douani~re
doit verifier le dispositif de fermeture dans la mesure oii le permet l'6tat de chargement du bateau.

2. L'autorit6 douanihre en presence de laquelle il est proc6d6-h un dchargement complet des
locaux destines h 6tre plomb~s a le droit de v6rifier ft cette occasion si le bateau se prate au plombage
avec les garanties de scurit6 n6cessaires. Si l'autorit6 douaniare constate des dfectuosit~s et si le
propri~taire ou le capitaine du bateau se refuse A y rem6dier, l'autorit6 douani~re doit retirer le
certificat et le transmettre, avec l'indication desdites d6fectuosit6s, A l'autorit6 douanihre qui l'a
ddlivr~e.

IV. DISPOSITIONS RELATIVES A L'ADMISSION DES ARMATEURS AU B]N]FICE DU
PASSAGE EN DOUANE DE LEURS BATIMENTS AVEC CALES PLOMBMES

Paragraphe 19.

i. L'armateur qui veut transporter f bord de son bateau, dans des cales plombdes, des
marchandises plac~es sous le contr6le de la'douane, doit obtenir un certificat d'admission, dans
la Rdpublique tch~coslovaque, aupr~s de la direction des douanes du district, et, dans le Reich
allemand, aupr~s d'un bureau principal de douane dans la circonscription duquel se trouve un port
de l'Elbe. La competence locale des autorit~s douanires se r~gle d'apr~s le domicile de l'armateur ou
le si~ge de l'entreprise. Le certificat d'admission est 6tabli conform~ment au module B.

2. La d6livrance du certificat d'admission doit 6tre refus~e s'il existe des doutes motives au
sujet de la confiance que m~rite l'armateur et, en particulier, si ledit armateur a fait l'objet, sur le
territoire de l'une des Parties contractantes, d'une punition du fait d'un d~lit de douane, d'un crime
ou d'une infraction commis pour des motifs de lucre, ou encore, s'ii s'est djh vu retirer le certificat
d'admission. L'autorit6 douani~re a toutefois le droit, d'accord avec l'autorit6 douani6re comp~tente
de l'autre Partie contractante, de passer outre A des motifs de refus s'il y a pour cela des raisons
qui m~ritent d'6tre prises en consid6ration. Les autorit6s comptentes pour notifier cet accord sont,
dans la R6publique tchcoslovaque, la direction des douanes de dictrict, A Prague, et, dans le Reich
allemand, le president du Landesfinanzamt, f Dresde.

3. Si l'armateur poss~de plusieurs bateaux, l'autorit6 douani6re lui d~livre un certificat
d'admission sp6cial pour chaque bateau.
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application is made for dispatch of a consignment under Customs seal. Such notice must be
accompanied by an explanatory sketch and description, both in duplicate, of the structural
alteration, as well as by the documents referred to in the last sentence of Paragraph 15, sub-
paragraph 2 : the vessel shall, at the same time, be presented for inspection, empty if necessary.

2. If inspection of the sealing arrangements discloses no defects, the Customs authority shall
note on the certificate that the vessel is adapted for Customs sealing, attach thereto a copy of the
sketch and description referred to in sub-paragraph i and, at the same time, notify the Customs
authority which issued the original certificate.

3. Should the inspection of the sealing arrangements reveal defects which the owner of the
vessel fails to remedy in the period allotted to him, the Customs authorities shall retain the
documents referred to in sub-paragraph I and forward them with a statement of the defects to
the Customs authority which issued the original certificate.

Paragraph 18.

i. Before officially sealing the vessel, the Customs authority must verify the sealing
arrangements so far as the state of the vessel's cargo permits.

2. The Customs authorities before whom the sealed compartments are completely discharged
shall be entitled to take the opportunity of verifying the reliability of the vessel's sealing
arrangements. Should defects be disclosed and the shipowner or master refuse to remedy them, the
Customs authority shall withdraw the certificate and forward it with a statement of the
circumstances to the Customs authority which issued it.

IV. REGULATIONS REGARDING THE RIGHT OF SHIPOWNERS TO HAVE THEIR
VESSELS ADMITTED TO THE BENEFIT OF CUSTOMS SEALING REGULATIONS.

Paragraph 19.

i. A shipowner who wishes to forward goods subject to Customs supervision on his vessel
under seal must secure a licence - in Czechoslovakia from the District Customs Administration
and in Germany from a Central Customs Office in whose district there is an Elbe port. The question
of the Customs authority's jurisdiction shall depend on the domicile of the proprietor of the vessel
or the seat of the undertaking. The licence shall be made out in accordance with Model B.

2. No licence shall be issued if there are genuine reasons for suspecting the shipowner's
trustworthiness, and particularly if he has, in the territory of either Contracting Party, been
punished for a breach of Customs regulations or for an offence or for a misdemeanour committed
for motives of gain, or if he has already once been deprived of his licence. The Customs authority
may, however, by joint agreement with the competent Customs authority of the other Contracting
Party, waive these objections if there are meritorious grounds for doing so. In Czechoslovakia, the
authority competent to give consent is the District Customs Administration, Prague, and in
Germany, the President of the Landesfinanzamt, Dresden.

3. If a shipowner possesses several vessels, the Customs authority shall issue a separate licence
for each vessel.
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Paragraphe 2o.

L'armateur auquel a 6t6 d6livr6 le certificat d'admission conform.ment au paragraphe 19 est
soumis aux obligations ci-apr~s :

a) I ne doit confier la direction de son bateau qu'A une personne digne de confiance
la direction d'un bateau ne doit pas 6tre confide A une personne punie pour d6lit de douane,
crime ou infraction commis pour des motifs de lucre avant l'expiration d'un d~lai de trois ans
apr~s que la peine d'emprisonnement aura 6t6 purg6e ou la peine p6cuniaire acquitt~e.

b) Ii dolt notifier h l'autorit6 douani6re compktente, dans la forme pr6vue au
paragraphe 17 et avant toute nouvelle demande d'exp~dition en douane avec cales plomb6es,
toute modification apport~e au dispositif de fermeture, et veiller 6 ce que les plombs
de douane ne soient pas endommag~s et qu'aucune disposition ne soit prise de manire
qu'il soit possible d'avoir acc6s aux marchandises sans toucher aux plombs de douane.

c) I1 doit notifier, dans un d6lai de quatorze jours, h l'autorit6 qui aura d~livr6 le
certificat d'admission, tout changement de propri~t6 du bateau et retourner en mme temps
6 ladite autorit6 le certificat d'admission en question.

Paragraphe 21.

Par d6lit de douane aux termes des paragraphes 19 et 20, on entend, dans la R6publique
tch6coslovaque, les infractions en mati6re de douane et, dans le Reich allemand, les contraventions
aux lois douanires.

Paragraphe 22.

i. Par l'acceptation du certificat d'admission, l'armateur se soumet, en cas d'infraction aux
dispositions du paragraphe 20, vis-A-vis des autorit~s douani~res tch~coslovaques, A une peine
contractuelle de 8ooo couronnes tch6coslovaques au plus, conform6ment h l'alin6a 3 du paragraphe 17
de la loi douani~re tch6coslovaque, et, vis-h-vis des autorit6s douani6res allemandes, h une amende
(Sicherungsgel) de IOOO reichsmark au plus, conform6ment au paragraphe 203 du Code fiscal
du Reich (Reichsabgabenordnung). Cela n'affecte en rien les dispositions lgales des parties
contractantes relatives A la poursuite et la punition des infractions aux prescriptions douani~res.

2. Les autorit6s douani6res tch~coslovaques reconnaitront les certificats d'admission d6livr~s
par les autorit~s douani~res comp~tentes allemandes comme tenant lieu d'autorisation, aux termes
de l'alin6a premier du paragraphe 43 de la loi douani~re du 14 juillet'1927 (Recueil des Lois et
Rglements, No 114).

Paragraphe 23.

i. S'il est 6tabli par la suite que lors de la d~livrance du certificat d'admission l'armateur n'6tait
pas digne de confiance (paragraphe 19, alin6a 2) ou si l'armateur cesse d'6tre digne de confiance
aprbs la d6livrance du dit certificat, l'autorit6 qui 1 aura d4livr6 devra proc~der au retrait du ou des
certificats d'admission (paragraphe i, alin~a 3). Les dispositions de la deuxi~me et de la troisi~me
phrases de l'alin~a 3 du paragraphe 19 sont appliqu6es par analogie.

2. Le certificat d'admission peut 6galement tre retir s'il est 6tabli que des compartiments
secrets ou difficiles d6couvrir ont t6 am6nag6s ult6rieurement A bord d'un bateau ou que le
dispositif de fermeture officiellement v~rifi6 a fait 1 objet par la suite de modifications ou de mesures
permettant d'avoir acc6s aux marchandises sans toucher aux plombs de douane. Le retrait du
certificat d'admission d~livr6 pour un bateau se trouvant dans ce cas est du ressort, dans la
R6publique tchcoslovaque, du bureau de douane de port qui a proc~d6 h la constatation et, dans
le Reich allemand, du bureau principal de douane dans la circonscription duquel la constatation
a eu lieu.

NO 2614



1931 League of Nations - Treaty Series. 209

Paragraph 20.

The following are the obligations assumed by a shipowner who has been granted a licence
under Paragraph 19 :

(a) Only a trustworthy person may be put by him in command of the vessel ; the
command shall not be given to a person who has been punished for a breach of Customs
regulations or an offence or a misdemeanour committed for motives of gain, until the
expiry of three years after the sentence of imprisonment has been served or the money
fine paid.

(b) Before fresh application is made for clearing under Customs seal, he must notify
the competent Customs authority in the manner laid down in Paragraph 17, of any
alteration made in the sealing arrangements and take steps to see that the Customs seal
is undamaged and that nothing has been done which would facilitate access to the cargo
without interfering with the Customs seal.

(c) He must within fourteen days inform the issuing authority of any change in
proprietorship and simultaneously return the licence to the said authority.

Paragraph 21.

In Czechoslovakia, Customs offences, and in Germany, contraventions of Customs laws, shall
be deemed to be breaches of Customs regulations in the sense of Paragraphs 19 and 20.

Paragraph 22.

i. Acceptance of a licence renders the shipowner liable, in the event of an infringement of
the provisions of Paragraph 2o - in the case of Czechoslovakia, to a conventional penalty not
exceeding 8,ooo Czechoslovak crowns, in virtue of Paragraph 17, sub-paragraph 3, of the Czecho-
slovak Customs Law, and, in the case of Germany, to a money fine (Sicherungsgeld) up to
I,OOO Reichsmarks, under Paragraph 203 of the German Fiscal Code (Reichsabgabenordnung),
without prejudice, however, to any legal provisions of the Contracting Parties regarding the
prosecution and punishment of offences against Customs regulations.

2. The Czechoslovak Customs authorities shall recognise licences issued by the competent
German Customs authorities as an authorisation in the sense of Paragraph 43, sub-paragraph i of
the Customs Law of July 14, 1927 (Legal Digest No. 114).

Paragraph 23.

i. Should it subsequently appear that, at the time a licence was issued, the shipowner was
untrustworthy (Paragraph 19, sub-paragraph 2), or should such owner, after the issue of the
certificate, forfeit the confidence reposed in him, the issuing authority shall withdraw the licence
or licences (Paragraph 19, sub-paragraph 3). The provisions of the second and third sentences
of Paragraph 19, sub-paragraph 2 shall apply mutatis mutandis.

2. The licence may also be withdrawn if it is proved that secret compartments or compartments
difficult to detect have subsequenty been installed on a vessel or such alterations made in the
officially authorised sealing arrangements, or such action taken, as would facilitate access to the
cargo without interfering with the seal. The authority entitled to withdraw the licence issued to
such a vessel is, in Czechoslovakia, the Port Customs authority which made the discovery and, in
Germany, the Central Customs authority in whose district the discovery was made.
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Paragraphe 24.

L'imposition d'une peine contractuelle ou d'une amende (paragraphe 22), ainsi que le retrait
du certificat d'admission (paragraphe 23), doivent 8tre port~s A la connaissance de toutes les autorit6s
douani~res des Parties contractantes mentionn~es A 1'alina premier du paragraphe 15, avec indication
pr6cise du bAtiment, du capitaine et de l'annateur.

V. DISPOSITIONS TRANSITOIRES ET DISPOSITIONS FINALES

Paragraphe 25.

Dans la mesure oit cela sera ncessaire, il y aura lieu de produire des traductions, 16galis~es
par les consulats tch~coslovaques ou allemands, des documents mentionn~s aux paragraphes premier,
15-17 et 19. Dans la R6publique tchcoslovaque, les traductions peuvent 6galement 6tre lgalis~es
par les tribunaux ou les notaires.

Paragraphe 26.

Les bAtiments reconnus comme se pr~tant au plombage, conform6ment aux prescriptions
relatives au mode de construction des bateaux destines au plombage en vigueur jusqu'ici, seront
admis au plombage comme par le pass6, A condition d'observer les prescriptions des paragraphes
premier, et 15 A 25.

MODAFLE A.

CERTIFICAT No ......

attestant que le bateau de l'Elbe

(cat6gorie, nom, num6ro ou autre signe distinctif, port d'attache, etc.).'

se prate au plombage.

I1 a 6t6 reconnu que le b timent mentionn6 ci-dessus se prate au plombage apr~s examen effectu6
conform6ment au paragraphe 15 du WRglement du 27 juin 193 o , relatif h l'apposition de plombs de
douane, applicable aux bateaux de l'Elbe. I

Le present certificat, ainsi que le dessin, la description et le certificat d'admission qui y sont annexes,
sont , conserver par le capitaine du bateau dans une enveloppe 6tanche, h bord du bAtiment, et doivent
6tre produits sur toute r~quisition des fonctionnaires de la douane ou des autoritds du service de
navigation.

Toute modification de l'am6nagement des cales ou du dispositif de fermeture du bAtiment doit
6tre signal6e, avant toute nouvelle demande de passage en douane avec cales plomb~es, au bureau de
douane de port tch~coslovaque ou au bureau principal de douane allemand le plus proche. Les documents
susmentionn6s, accompagn6s d'un dessin explicatif et d'une description de la modification apport~e,
doivent tre produits en mme temps et le bAtiment doit ktre pr~sent6 A ladite autorit6.

Si dans le courant des cinq derni6res annes, il n'a pas 6t6 procd6 A un examen complet en vue de
s'assurer que le bAtiment se prte au plombage, l'expdition en douane avec cales plomb~es ne devra pas
avoir lieu avant un nouvel examen complet.

Dans la mesure oii cela sera ncessaire, il y aura lieu de produire des traductions, lgalis~es par les
consulats tchcoslovaques ou allemands, des documents mentionn~s ci-dessus ou 6tablis ult6rieurement
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Paragraph 24.

The imposition of a conventional penalty or a money fine (Paragraph 22) and the withdrawal
of a licence (Paragraph 23) shall be notified to all the Customs authorities of the Contracting Parties
mentioned in Paragraph 15, sub-paragraph i, together with an exact description of the vessel, its
master and proprietor.

V. TEMPORARY AND FINAL PROVISIONS.

Paragraph 25.

Where necessary, translations of the documents referred to in Paragraphs I, 15 to 17 and 19,
duly certified by Czechoslovak or German Consulates, shall be submitted. In Czechoslovakia the
translations may also be certified by the courts or by notaries.

Paragraph 26.

Vessels recognised as suitable for sealing purposes under the previous regulations governing the
structural design of vessels with sealed compartments shall continue to be accepted for clearance
under seal subject to compliance with the provisions of Paragraphs i and 15 to 25.

MODEL A.

CERTIFICATE No. ......

of the suitability for sealing purposes of the Elbe vessel

(class, name, number or other distinguishing mark, home port, etc.)

After due verification in accordance with Paragraph 15 of the Customs Sealing Regulations for
Elbe vessels dated June 27, 1930, the above craft is recognised to be adapted for sealing.

The master of the vessel shall keep this certificate, together with the attached sketch and description
and also the attached licence, in a waterproof cover on board the vessel, and produce it on demand
at any moment to the officials of the Customs or navigation authorities.

Any structural alteration of the vessel's cargoholds or sealing arrangements shall be notified to the
nearest Czechoslovak Port Customs or German Central Customs authority before a fresh application
is made for despatch under Customs seal; at the same time the above-mentioned documents and
enclosing an explanatory sketch and description of the structural alteration shall be submitted and
the craft shall likewise be brought up for inspection.

Should no complete verification of the vessel's suitability for sealing be undertaken during the
last five years, clearance under Customs seal shall not be effected before a fresh complete inspection
is made.

Where necessary, translations certified by Czechoslovak or German Consulates of the documents
aforementioned or any subsequent documents, which are likewise to be kept in the manner above
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lesdites traductions devant 6tre conserv6es et produites comme ci-dessus; dans la R6publique
tch6coslovaque, les documents peuvent 6tre .galement 16galis6s par les tribunaux ou les notaires

........................ le ............... 19 ......

(Nom de l'autorit6 qui d6livre le certificat.)

Une inspection complete du dispositif de ferme- Des modifications ayant 6t6 apport6es au dis-
ture du bateau, h laquelle il a 6t6 proc6d6 en date positif de fermeture du bateau, l'inspection sp6-
de ce jour, 6tablit que le bateau se prfte au ciale a laquelle il a 6t6 procdd6 dtablit que le
plombage. bateau se pr6te au plombage.

MODkLE B.

CERTIFICAT D'ADMISSION No ......
L'armateur

est admis au b6n6fice de l'exp6dition en douane avec cales plomb6es pour le bitiment .....................
conform'rment au Rglement du 27 juin 1930, relatif h I'apposition de plombs de douanc, applicable
aux bateaux de l'Elbe.

I1 est tenu :
a) De ne confier la direction du bateau qu'h une personne digne de confiance ; la direction

d'un bateau ne doit pas 8tre confi6e it une personne punie pour d6lit de douane, crime ou
infraction commis pour des motifs de lucre, avant l'expiration d'un ddlai de trois ans apr~s
que la peine d'emprisonnement aura'6t6 purg6e ou la peine p6cuniaire acquitt6e ;

b) D- notifier h 'autorit6' douani~re comp6tente, avant toute nouvelle demande
d'exp6lition en douane avec cales plomb6es, toute modification apport6e au dispositif de
fermeture et de veiller h. ce que les plombs de douane ne soient pas endommag6s et qu'aucune
disposition ne soit prise de mani~re qu'il soit possible d'avoir accs aux marchandises sans
toucher aux plombs de douane ;

c) D- notifier dans un d6lai de quatorze jours it l'autorit6 qui aura d6liv/r6 le certificat
d'admission, tout changement de propri 6f du bateau et de retourner en m~me temps le
certificat d'admission h ladite autorit6.

Par l'acceptation du certificat d'admission, l'armateur se soumet, en cas d'infraction aux dispositions
du paragraphe 20, vis-h-vis des autorit6s douani~res tch~coslovaques, 'a une peine contractuelle de
8ooo couronnes tch6coslovaques au plus, conform6ment h l'alin6a 3 du paragraphe 17 de la loi douani~re
tch6zo-loviquie, du 14 juillet 1927 (Recueil des Lois et Rhglements No 114), et vis-k-vis des autorit6s
douaai~res allemandes, h une amende (Sicherungsgeld) de iooo reichsmarks au plus, conform6ment au
paragraphe 203 du Code Fiscal du Reich (Reichabgabenordnung) du 13 d6cembre 1919.

......................... le ..................... 19 ......

(Nom de l'autorit6 qui d6livre le certificat.)
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described, must be submitted ; in Czechoslovakia the documents may also be certified by courts or
notaries.

........................... 19 ......

(Authority)

A thorough inspection of the vessel's sealing
arrangements carried out this day revealed no
defects in the vessel's suitability for sealing.

.................. 19 ....
(Authority)

Structural alterations having been made in the
vessel's sealing arrangements, an inspection of
these was made and revealed no defects in the
vessel's suitability for sealing.

.................. 19 ....
(Authority)

MODEL B.

LICENCE No ......

The shipowner, is accorded permission to have the vessel

cleared for the transport of goods in sealed compartments.

in virtue of the Customs Sealing Regulations for Elbe shipping, dated June 27, 1930,

He is bound :
(a) To put the vessel under the command of a trustworthy person only; command of

the vessel shall not be given to a person who has been punished for a breach of Customs
regulations or an offence or a misdemeanour committed for motives of gain until the expiry
of three years after the sentence of imprisonment has been served or the money fine paid ;

(b) Before fresh application is made for despatch under Customs seal, to notify the
competent Customs authority of any alteration in the sealing arrangements and take steps to
see that the Customs seal is not damaged and nothing done which would facilitate access to
the cargo without interfering with the Customs seal ;

(c) To notify the issuing authority within fourteen days of any change in proprietorship
and simultaneously return it the licence.

Acceptance of this licence renders the owner liable, in the event of a breach of the above-mentioned
undertakings - in Czechoslovakia, to a conventional ponalty not exceeding 8,ooo Czechoslovak crowns,
under Paragraph 17, sub-paragraph 3 of the Czechoslovak Customs Law of July 14, 1927 (Legal Digest
No. 114) and in Germany to a money fine (Sicherungsgeld) not exceeding i,ooo Reichsmarks under
Paragraph 203 of the German Fiscal Code (Reichsabgabenordnung) of December 13, 1919.

.......... ................... 1 9 ......

(Authority)
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DANEMARK ET ESTONIE

Declaration concernant ]a reconnais-

sance reciproque des certificats de

jaugeage danois et estoniens.

Signe i Copenhague, le j 6 jan-

vier 1931.

DENMARK AND ESTONIA

Declaration relating to the reciprocal

Recognition of Danish and Esto-

nian Tonnage Certificates. Signed

at Copenhagen, January j6, 193 i.
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No 2615. - DECLARATION ENTRE LE DANEMARK ET L'ESTONIE,
CONCERNANT LA RECONNAISSANCE RCIPROQUE DES CERTI-
FICATS DE JAUGEAGE DANOIS ET ESTONIENS. SIGNIE A
COPENHAGUE, LE 16 JANV1ER 1931.

Texte o'iciel flanfais communiqud par le ddldgud permanent du Danemark auprds de la Socidid des
Nations et le ministre des Afaires dtrangdres d'Estonie. L'enregistrement de cette ddclaration a
eu lieu le 15 fdvrier 1931.

LE GOUVERNEMENT Du DANEMARK et LE GOUVERNEMENT DE LA RiIPUBLIQUE D'ESTONIE,

consid~rant que le R~glement estonien du 7 novembre 1924 sur la d~termination du tonnage des
bAtiments de mer est identique aux dispositions des ((Merchant Shipping Acts ) (1894-1907) et
considdrant que le syst~me adopt6 en Danemark est identique au syst~me anglais, de sorte que les
procdd6s employ6s pour la determination de la jauge des navires en Danemark et en Estonie sont
identiques au proc6d6 anglais, ont rdsolu d'6tablir un accord pour la reconnaissance rdciproque
des certificats de jaugeage et ont autoris6 les soussignds h signer la ddclaration suivante

Article premier.

Les navires danois, h voile et ?i vapeur, dont la jauge aura 6t6 6tablie conformement a la loi
du 13 mars 1867, seront admis dans les ports estoniens, et les navires estoniens, A voile et A vapeur,
dont la jauge aura W 6tablie conformdment au Rtglement du 7 novembre 1924, seront admis
dans les por ts danois, sans aucune opdration de mesurage, les donndes inscrites sur leurs certificats
de jaugeage 6tant consid~rdes comme 6quivalentes.

Article 2.

La prdsente d6claration entrera en vigueur le trenti~me j our apres sa signature.
Sera aboli, ? partir de l'entrde en vigueur de la pr6sente d6claration, 1'accord provisoire-

concernant la reconnaissance r6ciproque des certificats de jaugeage, conclu entre le Danemark
et 'Estonie par Echange de notes en dates des 28 novembre 1920 1, 8 mars 1921 et 7 avril 19221.

Faite h Copenhague, en double exemplaire, le 16 janvier mil neuf cent trente et un.

Pour copie certifide conforme: (L. S.) Th. STAUNING.

Copenhague, le 17 janvier 1930. (L. S.) Fr. AKEL.

E. Reventlow,
Secrdtaire gdndral du Ministdre

des Agaires dtrangdres.

1 Vol. XIV, page 243, de ce recueil.
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1 TRADUCTION. - TRANSLATION.

No. 2615. - DECLARATION BETWEEN DENMARK AND ESTONIA
RELATING TO THE RECIPROCAL RECOGNITION OF DANISH
AND ESTONIAN TONNAGE CERTIFICATES. SIGNED AT COPEN-
HAGEN, JANUARY 16, 1931.

French official text communicated by the Permanent Delegate of Denmark accredited to the League of
Nations and the Estonian Minister for Foreign Afairs. The registration of this Declaration took
place February 15, 1931.

THE DANISH GOVERNMENT and THE GOVERNMENT OF THE ESTONIAN REPUBLIC, considering
that the Estonian Regulation of November 7, 1924, on the measurement of the capacity of sea-
going vessels is identical with the provisions of the Merchant Shipping Acts (1894-1907), and
considering that the system used in Denmark is identical with the English system, so that the
method used for the measurement of the tonnage of vessels in Denmark and in Estonia are identical
with the English method, have resolved to establish an agreement for the reciprocal recognition of
onnage certificates and have authorised the undersigned to sign the following Declaration

Article i.

Danish sailing and steam vessels whose tonnage has been fixed in accordance with the law
of March 13, 1867, shall be admitted to Estonian ports and Estonian sailing and steam vessels whose
tonnage has been fixed in accordance with the Regulation of November 7, 1924, shal l be admitted
to Danish ports without any measuring operations, tfie particulars given on their tonnage certificates
being considered as equivalent.

Article 2.

The present Declaration shall enter into force on the thirtieth day after its signature.
From the time of the entry into force of the present Declaration, the provisional Agreement

relating to reciprocal recognition of tonnage certificates concluded between Denmark and Estonia
by an Exchange of Notes on November 28, 1920 2, March 8, 1921 and April 7, 1922 2, shall be
abrogated.

Done in duplicate at Copenhagen, January 16, one thousand nine hundred and thirty-one.

(L. S.) Th. STAUNING.

(L. S.) Fr. AKEL.

'Traduit par le Secretariat de la Soci6t6 des " Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 Vol. XIV, page 243, of this Series.
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ESTONIE ET LETTONIE

Accord relatif a 1'entretien en bon
etat de ]a frontire entre l'Estonie
et ]a Lettonie et ]'usage des
zones expropri'es et des zones ou'
les droits de propri'te sont limites.
Sign' L Riga, le 5 septembre 193o.

ESTONIA AND LATVIA

Agreement regarding the Main-
tenance in Good Condition of the
Frontier between Estonia and
Latvia and the Use of the Expro-
priated Zones and of the Zones
in which Rights of Ownership are
restricted. Signed at Riga, Sep-
tember 5, 193o.
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No 2616. - ACCORD. RELAT1F A L'ENTRETIEN EN BON ItTAT DE LA
FRONTIMRE ENTRE'L'ESTONIE ET LA LETTONIE ET A L'USAGE
DES ZONES EXPROPRItES ET DES ZONES OU LES DROITS DE
PROPRIt T]P SONT LIMITV-S. SIGNtf A RIGA, LE 5 SEPTEMBRE
1930.

Texte olfficid fran~ais communique par le ministre des Affaires dtrangires d'Estonie. L'enregistrement
de cet accord a eu lieu le 16 /dvrier 1931.

LE GOUVERNEMENT DE LA RIP-UBLIQUE D'ESToNIE, d'une part, et LE GOUVERNEMENT DE LA
RPUBLIQUE DE LETTONIE de l'autre, se basant sur les dispositions des articles IX et XI de
la Convention 2 complmentaire relative aux questions de fronti~re, conclue a Tallinn le
Ier novembre 1923, sont convenus de ce qui suit :

Article premier.

Les deux Parties contractantes s'engagent a entretenir en bon 6tat la fronti~re, savoir :A
veiller a ce que les bornes ne soient pas mal intentionnellement endommag6es, a r~parer les bornes,
h entretenir en bon 6tat les zones fronti~re et a restaurer, en cas de besoin, la frontire.

Remarque : La r~paration des bornes et le nettoyage de la ligne fronti~re doivent
6tre effectu~s tous les trois ans. La fronti~re sur terre doit 6tre restaur~e suivant les bornes
existant en nature. Les bornes d~truites doivent tre restaur~es d'apr~s les donn~es conte-
nues dans la description de la fronti~re. Dans les endroits oil la fronti~re suit les cours
d'eau qui changent leurs lits graduellement, la frontire change de place en suivant la
ligne m6diane de ]a rivie're ; cependant, si le cours d'eau se fait un nouveau lit, la fronti~re
sera 6tablie par un accord special.

Article 2.

Dans la zone expropri~e d'une largeur de 2,0 m. de chaque c6t6 de la frontire, il sera d~fendu
de labourer et de cultiver le sol, d'y construire, d'y planter des jardins fruitiers, des buissons, des
arbres, d'y faire paitre le b6tail et d'y circuler. L'herbe y sera fauch~e chaque ann6e sous la
surveillance de la garde fronti~re.

1 L'6change des ratifications a eu lieu h Tallinn, le 3 f~vrier 1930.
2 Vol. XXV, page 345 ; vol. LXI, page 315 ; vol. C, page 209 ; et vol. CV1I, page 469, de ce recueil.
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1 TRADUCTION. - TRANSLATION.

No. 2616. - AGREEMENT 2 REGARDING THE MAINTENANCE IN GOOD
CONDITION OF THE FRONTIER BETWEEN ESTONIA AND LATVIA,
AND THE USE OF THE EXPROPRIATED ZONES AND OF THE
ZONES IN WHICH RIGHTS OF OWNERSHIP ARE RESTRICTED.
SIGNED AT RIGA, SEPTEMBER 5, 1930.

French official text communicated by the Estonian Minister for Foreign Affairs. The registration of
this Agreement took place February 16, 1931.

THE GOVERNMENT OF THE REPUBLIC OF ESTONIA, of the one part, and THE GOVERNMENT
OF THE REPUBLIC OF LATVIA, of the other part, have agreed, on the basis of the provisions of
Articles IX and XI of the Supplementary Convention 8 on Frontier Questions concluded at Tallinn
on November I, 1923, as follows:

Article i.

The two Contracting Parties undertake to maintain the frontier in good condition, namely,
to see that the boundary marks are not maliciously damaged, to repair the marks, to maintain
the frontier zones in good condition, and, if necessary, to restore the frontier line.

Note: The repair of boundary marks and the cleaning of the frontier line shall be
carried out every three years. The land frontier shall be restored on the basis of
the existing natural marks. Destroyed boundary marks shall be restored in accordance
With the information contained in the description of the frontier. At places where the
frontier follows a watercourse which is gradually changing its bed, the frontier shall follow
the median line of the river. If the watercourse makes anew bed, however, the frontier
line shall be established by special agreement.

Article 2.

It shall be prohibited to plough or cultivate the soil, build, plant orchards, shrubs or trees,
pasture cattle, or move about in the expropriated zone for a width of 2 metres on either side of
the frontier. The grass shall be mown each year under the supervision of the frontier-guard.

1 Traduit par le Secretariat de la Socit6 des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Tallinn, February 3, 1930.

3 Vol. XXV, page 345 ; Vol. LXI, page 315 ; Vol. C, page 2o9; and Vol. CVII, page 469, of this Series.
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Les propri~taires des btiments et des jardins situ~s dans la zone expropri~e ont le droit d'en
faire usage jusqu'au moment oil les batiments tomberont en ruine, mais ils n'auront pas le droit
d'ex6cuter de grandes r6parations de ces bAtiments. Pour les terrains de la zone fronti~re occup6e
par des bAtiments et des jardins, les usagers paieront h l'Etat un fermage.

Article 3.

Except6 dans les villes de Valk et d'Ainaii entre les points de la fronti~re d'Etat No 201-213
et 440-442, les propri6taires de la zone de 4,4 m. se trouvant de chaque c6t6 de la zone expropri~e
de 2,0 m. n'auront pas le droit d'y Mever des bAtiments et d'y planter des for~ts. Cette zone sera
tenue libre de buissons aux frais de l'Etat.

Article 4.

Le present accord sera ratifi6 et entrera en vigueur le jour de l'6change des ratifications.

En foi de quoi les pl6nipotentiaires des deux Parties contractantes ont sign6 le present accord.

Fait a Riga en double expedition frangaise, le 5 septembre 1930.

(L. S.) H. CELMIN9,

Prdsident du Conseil, ministre
des Affaires 6trangres de Lettonie.

(L. S.) Edward WIRGO,

Envoyd extraordinaire et Ministre
pildnipotentiaire d'Estonie en Lettonie.
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The owners of buildings and gardens situated in the expropriated zone shall be entitled to
use such buildings and gardens until they fall into ruin, but they shall not be entitled to carry out
extensive repairs to the buildings. The holders of land occupied by buildings and gardens in the
frontier zone shall pay rent to the State.

Article 3.

Except in the towns of Valga and Heinaste between the State frontier marks Nos. 201-213
and 440-442, land owners in a zone of 4.4 metres on either side of the expropriated zone of 2 metres
shall not be entitled to erect buildings thereon or plant trees. This zone shall be kept free from
bushes at Government expense.

Article 4.

The present Agreement shall be ratified, and shall come into force on the date on which the
instruments of ratification are exchanged.

In faith whereof [the Plenipotentiaries of both lContracting Parties have signed the present
Agreement.

Done at Riga in duplicate in French, September 5, 1930.

(L. S.) H. CELMIN,

Prime Minister,
Minister for Foreign Affairs of Latvia.

(L. S.) Edward WIRGO,

Envoy Extraordinary and Minister
Plenipotentiary of Estonia in Latvia
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POLOGNE ET ROUMANIE

Convention relative ' ]'exploitation de
lignes de communication adrienne

regulire. Signee Varsovie, le
9 mai i 3o.

POLAND AND ROUMANIA

Convention regarding the Operation
of Regular Air Lines of Communi-

cation. Signed at Warsaw, May 9,
193o.
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No 2617. - CONVENTION I ENTRE LA REPUBLIQUE DE POLOGNE
ET LE ROYAUME DE ROUMANIE RELATIVE A L'EXPLOITATION
DE LIGNES DE COMMUNICATION AP-RIENNE RI-GUIIERE.
SIGN1.E A VARSOVIE, LE , MAI 1930.

Texte officiel /ran~ais communiqui par le dMligug de la Pologne ti la Socitd des Nations et l'envoyi
extraordinaire et ministre pldnipotentiaire de Roumanie auprds de la Socidt des Nations.
L'enregistrement de cette convention a eu lieu le 17 fivrier 1931.

LE PRI SIDENT DE LA RPUBLIQUE DE POLOGNE et SA MAJESTI LE RoI DE ROUMANIE,
6galement ddsireux de r6gler, faciliter et favoriser le ddveloppement des communications adriennes
dans les deux pays sur la base de la Convention 2 portant rdglementation de ]a navigation adrienne
on date du 13 octobre 1919, ont r6solu de conclure une convention h cet effet, et ont ddsign6 pour
'eurs pl1nipotentiaires respectifs :

LE PRtSIDENT DE LA Rf-PUBLIQUE DE POLOGNE:

M. Adam TARNOWSKI, chef de Section au Minist~re des Affaires trangres; et
M. Czeslaw FILIPOWICZ, ing~nieur, chef de Section au Minist~re des Communications;

SA MAJESTf LE RoI DE ROUMANIE:

M. Georges CRETZIANO, son envoy6 extraordinaire et ministre pl6nopotentiaire ht
Varsovie;

Lesquels, apr s avoir 6chang6 leurs pleins pouvoirs reconnus en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.

Le Gouvernement de la Rdpublique de Pologne accordera h une entreprise roumaine de
navigation a6rienne, d6signe par le Gouvernement roumain, les autorisations ncessaires pour
lexploitation, sur le territoire polonais, de la ligne de communication adrienne Warszawa-Bucuresti
et vice-versa.

Le Gouvernement du Royaume de Roumanie accordera h une entreprise polonaise de navigation
adrienne, d6sign6e par le Gouvernement polonais, les autorisations ndcessaires pour l'exploitation,
sur le territoire roumain, de la mme ligne Bucuresti-Warszawa et vice-versa.

Cette ligne de communication adrienne sera exploit~e par ces deux entreprises sur la base d'une
r6ciprocit6 complte.

L'6change des ratifications a eu lieu h Bucarest, le 20 novembre 1930.
2 Vol. XI, page 173 ; vol. XXIV, page 174 ; vol. LIX, page 346 ; vol. LXIII, page 389; et vol.

LXXVIII, page 438, de ce recueil.
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I TRADUCTION. - TRANSLATION.

No. 2617. - CONVENTION 2 BETWEEN THE POLISH REPUBLIC AND
THE KINGDOM OF ROUMANIA REGARDING THE OPERATION
OF REGULAR AIR LINES OF COMMUNICATION. SIGNED AT
WARSAW, MAY 9, 1930.

French official text communicated by the Polish Delegate accredited to the League of Nations and the
Roumanian Envoy Extraordinary and Minister Plenipotentiary accredited to the League of
Nations. The registration of this Convention took place February 17, 1931.

THE PRESIDENT OF THE POLISH REPUBLIC and His MAJESTY THE KING OF ROUMANIA, being
equally desirous of regulating, facilitating and promoting the development of air communications
in the two countries on the basis of the Convention 8 relating to the regulation of aerial navigation,
dated October 13, 1919, have decided to conclude a Convention for that purpose, and have appointed
as their respective Plenipotentiaries :

THE PRESIDENT OF THE POLISH REPUBLIC -

M. Adam TARNOWSKI, Head of Section in the Ministry of Foreign Affairs, and
M. Czeslaw FILIPOWICZ, Engineer, Head of Section in the Ministry of Communications;

HIS MAJESTY THE KING OF ROUMANIA:

M. Georges CRETZIANO, His Majesty's Envoy Extraordinary and Minister Plenipotentiary
at Warsaw,

Who, having exchanged their full powers, found in good and due form, have agreed on the
following provisions :

Article i.

The Government of the Polish Republic shall grant the authorisations necessary for the
operation over Polish territory of the airway Warsaw-Bucharest and vice versa to a Roumanian
air navigation undertaking designated by the Roumanian Government.

The Government of the Kingdom of Roumania shall grant the authorisations necessary for
the operation over Roumanian territory of the same airway Bucharest-Warsaw and vice versa
to a Polish air navigation undertaking designated by the Polish Government.

This airway shall be operated by the two undertakings on a basis of complete reciprocity.

Traduit par le Secr6tariat de la Socit6 des ' Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Bucharest, November 20, 193o .

I Vol. XI, page 173; Vol. XXIV, page 174; Vol. LIX, page 346; Vol. LXIII, page 389; and Vol.
LXXVIII, page 438, of this Series.
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Article 2.

L'6tablissement de nouvelles lignes a~riennes autres que celle dont il est question 'article
premier pourra s'effectuer en vertu d'un accord entre les deux Gouvernements contractants.

Toutes les dispositions de la pr~sente convention seront 6galement appliques aux nouvelles
ignes.

Article 3.

Les itin6raires de lignes adriennes, les lieux d6sign6s pour le survol des fronti~res et les
adrodromes douaniers seront d6sign6s par chacune des Parties contractantes et communiqu6s h
1'autre Partie contractante au cours de quarante jours h partir de la date de la signature de ]a
pr6sente convention.

Article 4.

Les Parties contractantes prendront, chacune sur son territoire, des mesures nDcessaires en
vu- d'assurer aux entreprises concessionnaires, et dans les m~mes conditions qu'aux entreprises de
navigation adrienne nationales, 1'usage des a6rodromes, installations et services techniques sur
l'itin6raire de la ligne mentionn~e h l'article premier.

Article 5.

Au cas ohi sur le territoire d'une des Parties contractantes Fentreprise de navigation adrienne
de 1'autre Partie contractante ne pourrait pas utiliser les installations techniques indispensables
h l'exploitation r6guli6re de sa ligne, cette entreprise pourra construire, sur le territoire ci-dessus
mentionn6, les installations n6cessaires dans des conditions qui seront pr6cisdes par 'autorit6
d'aviation compdtente de la Partie contractante, oii les constructions doivent 6tre 6difi~es, sur la
demande de ladite entreprise.

Article 6.

Les deux Parties contractantes sont d'accord pour connaitre & l'entreprise polonaise en
Roumanie et . l'entreprise roumaine en Pologne le droit de cabotage, c'est-a-dire le droit de
transporter par avions des personnes, bagages et marchandises entre les adrodromes situ~s h
1'intdrieur de chaque pays sur l'itindiaire de la ligne en question. Le- droit de cabotage scra
expressdment reconnu pour chaque ligne dans les concessions ddlivrdes aux deux entreprises.

La d~nonciation du droit de cabotage sera subordonnde h un avis pr~alable de six mois.

Article 7.

Les deux Parties contractantes s'engagent h assurer aux entreprises en question, dans le cadre
des lois et r~glements en vigueur, des facilitds en vue d'accdl6rer l'accomplissement des formalit~s
douani~res et administratives concernant les transports adriens des personnes, bagages et
marchandises.

Article 8.

Les avions destinds h 1'exploitation des lignes prdvues aux articles premier et 2, ainsi que les
moteurs montds sur ces avions, les pi~ces de rechange (moteurs de rechange y compris), tous les
objets n6cessaires h 1 am6nagement des avions ou h leur conservation seront exempts des droits de
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Article 2.

New airways other than those mentioned in Article I may be established by agreement
between the two Contracting Governments.

All the provisions of the present Convention shall apply to the new lines.

Article 3.

The routes of airways, the places at which aircraft are to cross frontiers, and the aerodromes
at which Customs formalities are to be carried out, shall be designated by each of the Contracting
Parties and communicated to the other Contracting Party within forty days from the date of
signature of the present Convention.

Article 4.

Each of the Contracting Parties shall take in its own territory the measures necessary to
ensure that the concession-holding undertakings have the use of aerodromes, installations and
technical services on the route of the airway mentioned in Article i, under the same conditions
as national air navigation undertakings.

Article 5.

Should the air navigation undertaking of one Contracting Party be unable to use the technical
installations indispensable for the regular operation of its airway in the territory of the other
Contracting Party, such undertaking shall be entitled to construct the necessary installations in
the above-mentioned territory under conditions to be laid down by the competent air authority
of the Contracting Party in whose territory the installations are to be constructed, at the request
of the said undertaking.

Article 6.

The two Contracting Parties agree that the Polish undertaking in Roumania and the Roumanian
undertaking in Poland shall have the right to carry internal traffic, that is to say, the: right to
carry by air passengers, baggage and goods between aerodromes situated in the interior of each
country and on the route of the airway in question. The right to carry such internal traffic shall
be expressly recognised in respect of each airway in the concessions granted to the two undertakings.

The right to carry internal traffic may be cancelled provided that six months notice is given.

!Article 7.

The two Contracting Parties agree to provide the undertakings in question, within the scope
of the laws and regulations in force, with facilities for expediting the carrying out of the Customs
and administrative formalities connected with the transport by air of passengers, laggage and goods.

Article 8.

The aircraft intended for the operation of the airways provided for in Articles I and 2 and
the engines mounted in such aircraft, spare parts (including spare engines) and all articles necessary
for the equipment or maintenance of aircraft shall be exempt from Customs duties in both States,
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douane dans les deux Etats, h condition que tous les objets et matdriels ci-dessus mentionns soient
import6s en vue d'une utilisation temporaire, et qu'ils soient renvoy6s au cours d'une anne dans leur
pays d'origine.

Ce d6lai d'exportati6n pourra 6tre prolong6 par les autorit6s comp6tentes sur la proposition de
l'entreprise concessionnaire.

Les objets ci-dessus mentionnds resteront sous le contr6le de l'administration des douanes et
ne pourront 6tre utilisds que pour les besoins de 1'exploitation des lignes a6riennes pr~vues par la
pr6sente convention.

Les objets et mat6riels us6s ou abim~s, pour lesquels au moment de l'importation les droits de
douane n'ont pas 6t6 pergus, devront 6tre, soit retourn6s au pays d'origine, soit dddouan6s, soit
d~truits sous un contr6le officiel.

Lors du dddouanement de ces objets et materiels, toutes les r6ductions et facilitds admises par la
]6gislation nationale seront appliqu6es.

Les voyageurs, bagages et marchandises en transit seront plac6s sous le contr6le douanier. Ces
bagages, ainsi que ces marchandises, seront exempt6s de tout droit de douane.

Article 9.

En cas d'atterrissage forc6 ou d'autre accident des avions des entreprises concessionnaires,
les autoritds locales seront tenues de leur prater, contre remboursement des frais rdels, la m~me
aide que celle qui est pr6vue par les r~glements en vigueur h '6gard des avions nationaux.

Article io.

Les entreprises concessionnaires seront tenues
a) D'observer les dispositions de la Convention portant r~glementation de la

navigation adrienne en date du 13 octobre 1919 ;
b) De se conformer, sur le territoire de l'autre Partie contractante h toutes les lois

et r~glements en vigueur ;
c) De n'employer sur le territoire de l'autre Partie contractante que des ressortissants

polonais ou roumains.
L'emploi des ressortissants de tierces Puissances ne pourra avoir lieu que d'un commun accord

entre les auorit~s d'aviation comptentes des deux Parties contractantes.

Article ii.

Les entreprises concessionnaires seront tenues de transporter la poste a6rienne dans les
conditions fixdes par les accords qui seront conclus entre ces entreprises et les administrations
postales des deux pays, sur la base d'un arrangement pr6alable entre ces deux administrations.

Article 12.

Les entreprises concessionnaires ne pourront cder ni enti~rement, ni partiellement, les
concessions en question h d'autres entreprises sans le consentement des autoritis d'aviation de
leur propre pays.

Article 13.

Chacune des Parties contractantes se r6serve le droit de dsigner en tous temps une autre
entreprise nationale de navigation adrienne en remplacement de l'entreprise concessionnaire. Dans
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on condition that all the articles and material above mentioned are imported for temporary use
and are returned to their country of origin within one year.

This time-limit for export may be extended by the competent authorities on application from
the concession-holding undertaking.

The articles above mentioned shall remain under the supervision of the Customs administration
and may be used only for the purpose of operating the airways to which the present Convention
refers.

Worn or damaged articles and material on which no Customs duties were levied at the time
of import must be either returned to the country of origin, or cleared through the Customs, or
destroyed under official supervision.

When such articles and material pass through the Customs, all reductions and facilities allowed
by the national legislation shall apply.

Passengers, baggage and goods in transit shall be placed under Customs supervision. Such
baggage and goods shall be exempt from all Customs duties.

Article 9.

In the event of a forced landing or of any other accident to aircraft of the concession-holding
undertakings, the local authorities shall be bound to give such aircraft, on reimbursement of
any actual expenditure, the same assistance as that provided for by the regulations in force in
respect of national aircraft.

Article io.

The concession-holding undertakings shall be obliged:
(a) To comply with the provisions of the Convention relating to the regulation of

aerial navigation, dated October 13, 1919.
(b) To comply, in the territory of the other Contracting Party, with all laws and

fegulations in force.
(c) To employ only Polish or Roumanian nationals in the territory of the other

Contracting Party.
Nationals of other Powers may not be employed except by agreement between the competent

air authorities of the two Contracting Parties.

Article ii.

The concession-holding undertakings shall be obliged to carry air mail on terms to be laid
down by agreements to be concluded between such undertakings and the postal administrations
of the two countries, on the basis of a prior agreement between the two administrations.

Article 12.

The concession-holding undertakings may not transfer their concessions, whether wholly or
in part, to other undertakings without the consent of the air authorities of their own country.

Article 13.

Each of the Contracting Parties reserves the right at any time to designate another national
air navigation undertaking in the place of the concession-holding undertaking. In such case the
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cc cas la concession accord~e perdra sa validit6 et une nouvelle concession analogue sera
imm~diatement d~livr~e h la nouvelle entreprise. L'entreprise r6voqu6e par une des Parties
contractantes ne pourra r~clamer de cc fait aucune indemnisation h l'autre Partie contractante.

Article 14.

En cas d'infraction aux dispositions de la pr6sente convention, chacune des deux Parties
contractantes pourra demander la r~vocation des employ6s coupables. En cas d'infractions r~it~r~es
ou d'infraction grave, elle pourra demander la r6vocation de 1'entreprise elle-m~me.

Article 15.

Le transport a~rien sporadique des personnes et marchandises du territoire d'une des Parties
contra~tantes sur le territoire de 1'autre Partie contractante, ou en transit au-dessus de ce dernier
territoire, ne peut s'effectuer qu'en vertu d'une autorisation sp6ciale, ddlivr6e par les autorit~s
d'aviation comp6tentes de cette derni6re Partie contractante. Pour les transports en transit ci-dessus
envisag6s, l'atterrissage sur un des a6rodromes douaniers du pays transit6 est obligatoire.

Article 16.

Au cas ohi l'une des Parties contractantes cessera d'6tre partie h la Convention portant
r~glementation de la navigation arienne en date du 13 octobre 1919, la pr6sente convention
continuera h tre en vigueur, mais elle sera soumise h une revision.

Article 17.

Les d6tails d'application de la pr~sente convention seront r~gl6s par un accord special h conclure
directement entre les deux administrations d'aviation comptentes des deux Parties contractantes.

Article 18.

Les diff~rends relatifs h 'application de la pr6sente convention qui ne pourront pas 6tre rg1~s
par la voic diplomatique, seront soumis, sur la demande de l'une des Parties contractantes, h ]a
d6cision d'un Tribunal arbitral.

Ce tribunal sera constitu6 de la mani~re suivante
Dans le courant d'un mois h partir du moment oii l'une des Parties contractantes aura

communiqu6 h l'autre Partie contractante la demande de constituer un Tribunal arbitral, chacune des
Parties contractantes d6signera un arbitre.

Si une des Parties contractantes ne d~signe pas d'arbitre dans le d41ai ci-dessus, I'autre Partie
contractante aura le droit d'adresser au pr6sident de la R6publique fran.aise la demande de nommer
cet arbitre.

Dans le courant du mois suivant les arbitres se r6uniront afin de choisir d'un commun accord le
surarbitre.

Si les arbitres ne peuvent se mettre d'accord sur le choix du surarbitre, les Parties dtsigneront
chacune un Etat tiers et les Etats tiers ainsi d~sign6s proc6deront h la nomination du surarbitre
soit d'un commun accord, soit en proposant chacun un nom, puis en laissant au sort le soin de choisir
entre eux.

Les decisions du Tribunal arbitral seront obligatoires pour les Parties contractantes.
Les frais de l'arbitrage seront fixs par le Tribunal et supports par moiti6 par les deux Parties

contractantes.
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concession granted shall lose its validity, and a new similar concession shall immediately be issued
to the new undertaking. An undertaking whose concession has been cancelled by one of the
Contracting Parties may not on that account claim any compensation from the other Contracting
Party.

Article 14.

In the case of a breach of the provisions of the present Convention, either of the Contracting
Parties may require the dismissal of the employees at fault. In the event of repeated or serious
breaches of the Convention, either Contracting Party may require the concession of the undertaking
to be cancelled.

Article 15.

The occasional transport of passengers and goods by air from the territory of one Contracting
Party to the territory of the other or in transit across that territory may be effected only by special
permission of the competent air authorities of the other Contracting Party. In the case of such
traffic in transit, a landing at one of the Customs aerodromes of the country across which the
traffic passes in transit is compulsory.

Article 16.

Should one Contracting Party cease to be a party to the Convention of October 13, 1919,
relating to the regulation of aerial navigation, the present Convention shall continue to be in force,
but shall be revised.

Article 17.

Details regarding the application of the present Convention shall be settled by a special
agreement to be concluded direct between the competent air administrations of the Contracting
Parties.

Article 18.

Disputes relating to the application of the present Convention which it has not been possible
to settle through the diplomatic channel shall, at the request of either of the Contracting Parties,
be submitted for decision to an Arbitral Tribunal.

This Tribunal shall be constituted as follows :
If either of the Contracting Parties communicates to the other a request that an Arbitral

Tribunal shall be set up, each Contracting Party shall nominate an arbitrator within one month
of such communication.

Should one Contracting Party not nominate an arbitrator within the said period, the other
Contracting Party shall have the right to request the President of the French ]Republic to nominate
the arbitrator.

During the next month the arbitrators shall meet in order jointly to choose a referee.

Should the arbitrators not be able to agree on the choice of the referee, the Parties shall each
designate a third State, and the third States thus designated shall proceed to appoint a referee,
either by joint agreement or by each proposing a name and choosing between them by lot.

The decisions of the Arbitral Tribunal shall be binding on the Contracting Parties.
The costs of arbitration shall be fixed by the Tribunal, and each of the two Contracting Parties

shall pay half of such costs.
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Article '9.

La pr6sente convention sera ratifi6e et les instruments de ratification seront dchangds h Bucarest
dans le plus bref d6lai.

Elle entrera en vigueur le trenti~me jour qui suivra 1'6change des ratifications et restera en
vigueur jusqu'au 31 d6cembre 1940 ; elle pourra 6tre, h partir du 31 janvier 1935, revisde sur la
demande d'une des Parties contractantes. Apr~s 1'6coulement de cette]premi~re pdriode, la convention
sera renouvel6e tacitement par pdriodes de cinq ans, si sa d6nonciation n'a pas 6t6 notifide par l'une
des Parties contractantes h l'autre au plus tard deux ans avant l'expiration de la p6riode en cours.

Fait h Varsovie en double exemplaire, le 9 mai 1930.

En foi de quoi les pl6nipotentiaires ont signd la prdsente convention et y ont appos6 leurs
sceaux.

(Signi) Adam TARNOWSKI. (Signi) G. CRETZIANO.

(Signi) Czeslaw FILIPOWICZ.

Pour copie conforme.

Le Prdsident du Conseil,
Ministre des Aflaires Jtrang~res

J. G. Mironescu.
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Article 19.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Bucharest as soon as possible.

It shall come into force on the thirtieth day following the exchange of ratifications, and shallremain in force up to December 31, 1940 ; it may, however, from January 31, 1935, be revisedat the request of either of the Contracting Parties. After the expiry of this first period, theConvention shall be renewed by tacit agreement for a period of five years, unless notice ofdenunciation is given by either Contracting Party to the other at least two years before the expiry
of the current period.

Done at Warsaw in duplicate, May 9, 1930.

In faith whereof the Plenipotentiaries have signed the present Convention and have thereto
affixed their seals.

(Signed) Adam TARNOWSKI.

(Signed) Czeslaw FILIPOWICZ.
(Signed) G. CRETZIANO.
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ALLEMAGNE, GRANDE-BRETAGNE
ET IRLANDE DU NORD, CANADA,

AUSTRALIE, NOUVELLE-ZELANDE, UNION
SUD-AFRICAINE, INDE, FRANCE, ITALIE,

JAPON, PORTUGAL, YOUGOSLAVIE

Accord relatif l'emprunt international de 5 % 193o

du Gouvernement allemand, signe Paris, le jo juin
193o, avec annexe et echange de notes de ]a meme

.date relatif i ]a notification de cet accord ]a Banque
des Reglements internationaux et Declaration des

Gouvernements de ]a Belgique, de ]a France, de ]a
Grande-Bretagne et de l'ltalie.

GERMANY, GREAT BRITAIN
AND NORTHERN IRELAND, CANADA,
AUSTRALIA, NEW ZEALAND, UNION
OF SOUTH AFRICA, INDIA, FRANCE,

ITALY, JAPAN, PORTUGAL, YUGOSLAVIA

Agreement in regard to the German Government
International 5 % Loan 193o, signed at Paris,

June jo, 193o, with Annex and Exchange of Notes
of the same date regarding the Notification of this
Agreement to the Bank for International. Settlements,
and Declaration by the Governments of Belgium,
France, Great Britain and Italy.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 2618. - ABKOMMEN UBER DIE INTERNATIONALE 5 1/2 % ANLEIHE
DES DEUTSCHEN REICHS 1930. GEZEICHNET IN PARIS, AM
io. JUNI 1930.

Textes officiels allemand, anglais et /ranpais coin- German, English and French official texts commu-
muniqus par le ministre des Affaires etranggres nicated by The Minister for Foreign Affairs
de la Rdpublique fran aise et le secrdtaire of the French Republic and His Majesty's Se-
d'Etat aux Affaires ltrangres de Sa Majest cretary of State for Foreign Affairs in Great
en Grande-Bretagne. L'enregistrement de cet Britain. The registration of this Agreement
accord a eu lieu le 17 idvrier 1931. took place February 17, 1931.

Die geh6rig bevollmachtigten Vertreter DER REGIERUNG DES DEUTSCHEN REICHES, DER
REGIERUNG DES VEREINIGTEN KbNIGREICHS VON GROSSBRITANNIEN UND NORDIRLAND, DER
REGIERUNG VON KANADA, DER REGIERUNG DES AUSTRALISCHEN BUNDES, DER REGIERUNG VON
NEUSEELAND, DER REGIERUNG DER SUD-AFRIKANISCHEN UNION, DER REGIERUNG VON INDIEN
(NACHFOLGEND DAS BRITISCHE REICH GENANNT), DER REGIERUNG DER FRANZ6SISCHEN REPUBLIK,
DER REGIERUNG SEINER MAJESTdT DES KbNIGS VON ITALIEN, DER REGIERIUNG SEINER MAJESTaT
DES KAISERS VON JAPAN, DER REGIERUNG SEINER MAJESTd.T DES K6NIGS VON JUGOSLAVIEN und
DER REGIERUNG DER REPUBLIK PORTUGAL (nachfolgend die unterzeichneten Regierungen genannt)
sind zu folgendem Abkommen gelangt :

Artikel I.

Die unterzeichneten Regierungen werden an dem Reinerlos der Internationalen 5 1/ % Anleihe
des Deutschen Reichs 1930 (nachfolgend die Anleihe genannt) in folgender H6he beteiligt :

mit einem Gegenwcrt von 8

Frankreich ........ .................... 132.215.000
Deutschland ......... ................... IOO.OOO.OOO
Britisches Reich ........ ..... .............. 50.000.000
Italien ....... ...................... ... 13.105.000
Japan ....... ........... . ........... 2.060.000
Jugoslavien ...... .................... ... 1.872.000
Portugal ...... ...................... .... 748.000

$ 300.000.000

Wenn der genaue Betrag des tats5.chlichen Reinerl6ses der Anleihe mehr oder weniger als
$ 300oO.ooo betrdgt, soll der Gesamtbetrag in demselben VerhMtnis, wie oben angegeben, verteilt
werden.

Artikel II.

Der Reinerlos der Anleihe ist an die Bank ffir Internationalen Zahlungsausgleich zu zahlen
und von ihr in folgender Weise zu verteilen : der Reinerl6s der Frankenschuldverschreibungen ist
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an Frankreich zu zahlen ; der Reinerlbs der Sterlingschuldverschreibungen ist an das Britische
Reich zu zahlen ; der Reinerids der Liraschuldverschreibungen ist an Italien zu zahlen ; der Reinerlbs
der Reichsmarkschuldverschreibungen ist an Deutschland zu zahlen ; der Reinerl6s der ibrigen
Schuldverschreibungen ist an Frankreich, Deutschland, Italien, Japan, Jugoslavien und Portugal
im Verhiiltnis ihrer in Artikel I angegebenen Anteile zu zahlen, soweit diese nicht bereits durch den
Reinerl6s der Reichsmark-, Franken- und Lira-Schuldverschreibungen gedeckt sind.

Artikel III.

Die Glaubigerregierungen haben die Bestimmungen der ihnen von der Bank fir Internationalen
Zahlungsausgleich unterbreiteten allgerneinen Schuldverschreibung (General Bond) geprilft und
stimmen ihrem InhalT hiermit zu.

Die unterzeichneten Regierungen erkliren ibereinstimmend, dass die Bestimmungen der
allgemeinen Schuldverschreibung und des gegenwdirtigen Abkommens mit dem Neuen Plan und
der im Haag am 20. Januar 1930 unterzeichneten tbereinkunft fiber die MobilisierungI vereinbar
sind, und dass die ordnungsmdssige Erfillung der Bestimmungen in der allgemeinen Schuld-
verschreibung und dieser (Obereinkunft nicht die Vbernahme irgend welcher anderer Verpflich-
tungen ffir die Deutsche Regierung zur Folge haben kann als die, die im Neuen Plan vorgesehen sind.

Die Bank ftir Internationalen Zahlungsausgleich soll in ihrer Eigenschaft als Treuhdinder der
Gldubigermdchte alle Vollmachten haben, urn die endgiiltigen Schuldverschreibungen, die in der
allgemeinen Schuldverschreibung vorgesehen sind, zu billigen, nachdem sie sich ihrer (Yberein-
stimmung mit der allgemeinen Schuldverschreibung versichert hat.

Artikel IV.

Die Gldubigerregierungen werden ibereinstimmend der Bank fiir Internationalen Zahlungs-
ausgleich die unwiderrufliche Anweisung erteilen, durch Abzug von ihren Anteilen an den unbe-
dingten Annuitaten im Verhiiltnis ihrer Anteile an dem Reinerl6s der Anleihe folgende Betrd.ge zu
zwei Dritteln zu decken :

(i) Alle Betrdge, die erforderlich sind, um Verluste oder Fehlbetrdge zu decken,
die nach ordnungsmdssiger Zahlung jeder vollen Monatsrate der unbedingten Annuitaten
an die Bank ffir Internationalen Zahlungsausgleich im Zusammenhang mit dem Dienst
der Anleihe entstehen k6nnen. Hierzu geh6ren auch aile Kursverluste, die sich aus der
Tatsache ergeben k6nnen, dass der Dienst der Anleihe halbjdhrlich zu leisten ist, wdhrend
die genannten Annuitditen entsprechend den Bestimmungen des Neuen Planes an den
monatlichen Zahlungsterminen durch monatliche Zahlungen in Gold- oder Golddevisen-
wdhrungen im Gegenwert eines festen Reichsmarkbetrages getigt werden und

(ii) Alle Lasten (mit Ausschluss von Kapital und Zinsen), Provisionen, Aufwen-
dungen und gelegentlichen Kosten im Zusammenhang mit dem Dienst der Anleihe, wie sie
in der allgemeinen Schuldverschreibung bestimmt sind.

Die Glaubigerregierungen erkldren sich damit einverstanden, die notwendigen Schritte zu
tun, um die gebotene Anschaffung der zur Durchfiuhrung der Bestimmungen dieses Artikels erforder-
lichen Summen sicherzustellen.

Artikel V.

Nichts in diesem Abkommen soll die Vorzugsrechte zu Gunsten der Deutschen Ausseren
Anleihe 1924 beeintrachtigen, wie sie in dem Neuen Plan niedergelegt sind.

Vol. CIV, page 243, de ce recueil. 'Vol. CIV, page 243, of this Series.
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Artikel VI.

Gemdss Artikel XII (g) des Treuhandvertrages soll die Bank ffir Internationalen Zahlungs-
ausgleich ffir ihre Auslagen und Provisionen bei der Ausstellung und Begebung der Anleihe erhalten :

10 Den Betrag von £ IO.OOO nebst kleinen Nebenspesen, der vom Nettoerl6s der
Anleihe abzuziehen ist, und

20 Jahrlich einen Betrag von i/6 % (einem Sechstel Prozent) der auf die Kupons
oder auf die gezogenen Stflcke gezahlten Betrage. Dieser Betrag ist auf die ffir den Dienst
der Anleihe bestimmten Gelder anzurechnen.

Die Bestimmungen dieses Artikels bleiben bis zum Abschluss eines neuen Abkommens in
Kraft ; ein neues Abkommen kann auf Ersuchen einer jeden der unterzeichneten Regierungen
oder der Bank entweder am Ende des ersten Anleihejahres oder am Ende einer jeden danach
folgenden Fiinfjahresperiode abgeschlossen werden.

Ober die Provision, die im Falle einer vorzeitigen Tilgung der ganzen Anleihe oder eines Teils
der Anleihe an die Bank zu zahlen ist, wird ein Sonderabkommen abgeschlossen werden.

Artikel VII.

Es besteht Einverstdndnis darfiber, dass die Bestimmungen in der allgemeinen Schuldver-
schreibung fiber die besonderen Wahrungen auf einer Gold- oder Golddevisenbasis, in denen die
Zahungen ffir den Dienst der Anleihe zu leisten sind, kein Prajudiz fir Abkommen bedeuten, die
etwa fiber diesen besonderen Punkt ffir kfinftige Mobilisierungsanleihen abgeschlossen werden
k6nnten.

Artikel VIII.

Entsprechend den Bestimmungen des Artikels IV, Absatz 2 und 4 der deutschen Schuld-
bescheinigung treten die Schuldverschreibungen der Anleihe an die Stelle eines entsprechenden
Betrages der gesamten Schuld, die durch Teil A der Kupons dargestelt wird. Diese Kupons sind
Zug um Zug gegen 10bergabe der genannten Schuldverschreibungen an die Bank ffir Internationalen
Zahlungsausgleich ffir die Zeit bis zum i. Juni 1965 einschliesslich mit einem entsprechenden
Vermerk auf der Rfickseite zu versehen.

Demnach wird:
a. Wenn die Anleihe vor dem i. Juni 1965 durch Ruckkauf oder in anderer Weise getilgt

worden ist, die Deutsche Regierung von ihrer Verpflichtung in Bezug auf die unbedingten Annuitdten
bis zu diesem Tage einschliesslich in demselben Umfange entlastet sein, als wenn die Zahlungen ffir
den normalen Anleihedienst bis zu diesem Tage einschliesslich hatten fortgeffihrt werden mfilssen
und tatsachlich fortgefffihrt worden waren ;

b. Ferner werden Zinsen ffir irgend welche Geldbetrage, die sich wahrend einer bestimmten
Zeit in den Hdnden oder unter der Kontrolle der Bank befinden und die zur Zeit nicht ffir den
Rfickkauf oder die Tilgung von Schuldverschreibungen, Zins- oder andere Zahlungen, wie sie in der
allgemeinen Schuldverschreibung vorgesehen sind, ben6tigt werden, den in der Hand oder unter
der Kontrolle der Bank befindlichen Geldern zugeschlagen und in entsprechender H6he dazu
verwandt werden, die nach den Bestimmungen der erwahnten allgemeinen Schuldverschreibung
bestehenden Verpflichtungen der Deutschen Regierung zu vermindern oder sie davon zu befreien.

Artikel IX.

D ieses Abkommen soll der Bank ffir Internationalen Zahlungsausgleich mitgeteilt werden
damit sie von ihm Kenntnis nimmt, es, soweit sie beteiligt ist, durchfiihrt und insbesondere ihr,
t0bereinstiminung mit der in Artikel III dieses Abkommens enthaltenen Erklarung bestatige.
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Hierbei sind sich alle unterzeichneten Mdchte darfiber einig, dass die Bestimmungen des Artikels III
in keiner Weise die Rechte der Inhaber der Schuldverschreibungen gemass Artikel VII, VIII
und IX der algemeinen Schuldverschreibung begrenzen, einschranken oder abandern, der Inhaber-
schuldverschreibungen, die die unmittelbaren und unbedingten Verpflichtungen der Deutschen
Regierung sein sollen.

Artikel X.

Das gegenwartige Abkommen tritt fir alle unterzeichneten Regierungen mit Ausnahme der
Regierung von Japan, das den Neuen Plan noch nicht ratifiziert hat, am Tage der Unterzeichnung
in Kraft. Im Falle der japanischen Regierung tritt das gegenwartige Abkommen an dem Tage, an
dem Japan die Ratifizierung des Neuen Plans bekanntgegeben hat, riickwirkend in Kraft. Ffir
die Zeit bis zu dieser Bekanntgabe und ohne Prdijudiz ffir ihre rechtliche Stellung ermdchtigt die
japanische Regierung die Bank ffir Internationalen Zahlungsausgleich, von dem Anteil an den
unbedingten Annuitaten, der Japan zugeteilt ist und ftir Japan bei der Bank fiir Internationalen
Zahlungsausgleich zurbilkgestellt wird, die Summen abzuziehen, die erforderlich sind um dem
Artikel IX und den ibrigen Vereinbarungen des General Bonds sowie den Bestimmungen des gegen-
wdirtigen Abkommens sofort Wirksamkeit zu verleihen. Die anderen unterzeichneten Mdichte
stimmen dem zu, dass diese Abzfige bewirkt werden.

Artikel XI.

Das gegenwdrtige Abkommen ist in deutscher, englischer find franz6sischer Sprache abgefasst.
Der deutsche Text, der englische Text und der franz6sische Text sind in gleicher Weise massgebend.

PARIS, den IO. Juni 1930.

DORN.

S. D. WALEY.

Jean DEZY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

FARNIER.

LANINO.

KIUCHI.
BOSHKOVITCH.

FERNANDES.

x6 No. 2618
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No. 2618. - AGREEMENT IN RE-
GARD TO THE GERMAN GOV-
ERNMENT INTERNATIONAL

1 / % LOAN 1930. SIGNED AT
PARIS, JUNE IO, 1930.

The duly authorised representatives of THE
GOVERNMENT OF THE UNITED KINGDOM OF
GREAT BRITAIN AND NORTHERN IRELAND, THE
GOVERNMENT OF CANADA, THE GOVERNMENT OF
THE COMMONWEALTH OF AUSTRALIA, THE Go-
VERNMENT OF NEW ZEALAND, THE GOVERNMENT
Or THE UNION OF SOUTH AFRICA, THE GOVERN-
MENT OF INDIA (hereinafter ealled THE BRITISH
EMPIRE), THE GOVERNMENT OF THE FRENCH
REPUBLIC, THE GOVERNMENT OF THE GERMAN
REICH, THE GOVERNMENT OF HIS MAJESTY THE
KING OF ITALY, THE GOVERNMENT OF HIS MA-
JESTY THE EMPEROR OF JAPAN, THE GOVERN-
MENT OF HIS MAJESTY THE KING OF JUGO-
SLAVIA, and THE GOVERNMENT OF THE REPUBLIC
OF PORTUGAL (hereinafter called the signatory
Governments) have reached the following Agree-
ment

Article i.

The signatory Governments shall participate
in the net proceeds of the German Government
International 5 1/2 % Loan 1930 (hereinafter
called the Loan) as follows :

NO 2618. - ACCORD RELATIF A
L'EMPRUNT INTERNATIONAL
51/2 % 193o DU GOUVERNEMENT
ALLEMAND. SIGNIt A PARIS,
LE io JUIN 1930.

Les repr6sentants dfiment autoris~s du Gou-
VERNEMENT Du REICH ALLEMAND, DU GOUVER-
NEMENT DU ROYAUME-UNI DE GRANDE-BRE-
TAGNE ET DE L'IRLANDE DU NORD, DU GOUVER-
NEMENT DU CANADA, Du GOUVERNEMENT DU
COMMONWEALTH D'AuSTRALIE, DU GOUVERNE-
MENT DE NOUVELLE-ZtLANDE, Du GOUVERNE-
MENT DE L'UNION SUD-AFRICAINE, DU GOUVER-
NEMENT DE L'INDE (ci-apr~s d~nomm~s 1'(( EM-
PIRE BRITANNIQUE ))), Du GOUVERNEMENT DE
LA RItPUBLIQUE FRAN9AISE, DU GOUVERNEMENT
DE SA MAJESTt LE RoI D'ITALIE, Du GOUVER-
NEMENT DE SA MAJESTI L'EMPEREUR DU
JAPON, DU GOUVERNEMENT DE LA R1.PUBLIQUE
DU PORTUGAL et Du GOUVERNEMENT DE SA
MAJESTIt LE RoI DE YOUGOSLAVIE (ci-apr~s
d6nomm6s les (( Gouvernements signataires )
sont tomb~s d'accord sur ce qui suit

Article premier.

Les Gouvernements signataires participeront
au produit net de l'Emprunt international 51/2 %
193o du Gouvernement allemand (ci-apr~s d6-
nomm6 (( l'Emprunt ))) comme suit :

France ....
Germany . . .
British Empire
Italy .. ..
Japan ....
Jugoslavia . .
Portugal . . .

the equivalent
of $

. .... 132.215.000

.... . 100.000.000

.... . 50.000.000

.... . 13.105.000

.... . 2.060.000

.... . 1.872.000

.... . 748.000
$300.000.000

France ........
Allemagne ....
Empire britannique
Italie . . . . . .
Japon .........
Yougoslavie . . .
Portugal .......

Pour 1'4quivalent
de $

. . . 132.215.000

. . . 100.000.000
... 50.000.000

. . . 13.105.000

. . . 2.060.00o

. . . 1.872.000

. . . 748.000
$ 300.000.000

If the exact amount of the net effective
proceeds is greater or less than $ 300.000.000 the
total amount shall be distributed in the same
proportions as those indicated above.

Si le montant exact du produit net effectif
est sup~rieur ou inf~rieur h 300.000.000 de dol-
lars, le montant total sera r~parti dans les
mmes proportions que celles indiqu~es ci-dessus.
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Article II.

The net proceeds of the Loan shall be paid
to the Bank for International Settlements to be
distributed by it as follows : the net proceeds
of the Franc Bonds shall be paid to France ;
the net proceeds of the Sterling Bonds shall be
paid to the British Empire, the net proceeds
of the Lire Bonds shall be paid to Italy ; the
net proceeds of the Reichsmark Bonds shall be
paid to Germany; the net proceeds of the
remaining Bonds shall be paid to France,
Germany, Italy, Japan, Jugoslavia and Portugal
in proportion to the shares referred to in article I
so far as not already satisfied out of the net
proceeds of the Reichsmark, Franc and Lire
Bonds.

Article III.

The Creditor Governments, having examined
the terms of the General Bond which has been
submitted to them by the Bank for International
Settlements, hereby approve the terms thereof.

The signatory Governments agree in declaring
that the terms of the General Bond and those of
the present Agreement conform with the New
Plan and with the Mobilisation Agreemet signed
at The Hague on 2oth January 1930, and that
the due performance of the stipulations of the
General Bond and of the present Agreement
cannot result in the assumption by the German
Government of any obligations other than those
provided for by the New Plan.

The Bank for International Settlements in its
capacity as Trustee for the Creditor Powers
shall be fully empowered to approve the Defi-
nitive Bonds referred to in the General Bond
after having satisfiied itself that they are in
conformity therewith.

Article IV.

The Creditor Governments agree to give to
the Bank for International Settlements an
irrevocable standing order to meet by deduction
from their respective shares in the unconditional
annuities in proportion to their respective shares
in the net proceeds of the Loan, two-thirds of :

(i) All amounts required to cover losses

or deficiencies which may occur in con-
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Article II.

Le produit net de l'Emprunt sera vers6 h la
Banque des R~glements internationaux pour
6tre r~parti par elle ainsi qu'il suit : le produit
net des obligations en francs sera vers6 A la
France ; le produit net des obligations en
sterling sera vers6 h l'Empire britannique ; le
produit net des obligations en lires sera vers6
h l'Italie ; le produit net des obligations en
reichsmarks sera vers6 h l'Allemagne ; le produit
net des obligations restantes sera vers6 h la
France, h l'Allemagne, h l'Italie, au Japon, a le
Yougoslavie et au Portugal proportionnellemnat
aux parts vis~es l'article premier, dans la
mesure ofi ces parts n'auront pas 6t6 couvertes
au moyen du produit net des obligations en
reichsmarks, en francs et en lires.

Article III.

Les Gouvernements cr~anciers, ayant examin6
les dispositions de l'Obligation g~n~rale (General
Bond) qui leur a 6t6 soumise par la Banque des
R~glements internationaux approuvent ces
dispositions par les pr~sentes.

Les Gouvernements signataires sont d'accord
pour d~clarer que les dispositions de l'Obligation
g~n~rale et celles du present accord sont con-
formes au Nouveau Plan et a l'Accord de Mobi-
lisation sign6 h La Haye le 20 janvier 1930,
et que la due execution des stipulations de
l'obligation g~n~rale et du present accord ne
peut avoir pour r~sultat de faire assumer au
Gouvernement allemand des obligations autres
que celles pr6vues par le Nouveau Plan.

La Banque des RWglements internationaux,
en sa qualit6 de Trustee des Puissances cr~an-
ci~res, aura tous pouvoirs pour approuver les
Bons d~finitifs pr~vus par l'Obligation g~n~rale
apr~s s'6tre assur~e de leur conformit6 avec ladite
Obligation gln~rale.

Article IV.

Les Gouvernements cr6anciers conviennent
de donner A la Banque des Rglements inter-
nationaux un ordre permanent et irrevocable de
faire face, par d~duction sur leurs parts respec-
tives dans les annuit~s inconditionnelles, propor-
tionnellement a leurs parts respectives dans le
produit de l'emprunt, a deux tiers de:

I ° Tons montants n6cessaires pour
couvrir les pertes ou les insuffisances suscep-
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nection with the service of the Loan after
the due payment in full of each monthly
instalment of the unconditional annuities to
the Bank for International Settlements,
including any exchange losses which may
arise from the fact that the service of the
Loan is to be paid half-yearly, whereas the
said annuities are discharged by monthly
payments of gold or gold exchange cur--
rencies equivalent, 'as laid down by the
New Plan, on the monthly dates of pay
ment, to a fixed number of Reichsmarks and

(ii) All charges (not including principal
and interest) commissions, expenses and
incidental costs in conn.ction with the
service of the Loan, as they are defined
in the General Bond.

The Creditor Governments agree to take the
necessary steps to ensure the due provision of
the amounts required to carry out the stipu-
lations of this article.

Article V.

Nothing in this Agreement shall affect the
priority in favour of the German External Loan
1924 as laid down by the New Plan.

Article VI.

In accordance with Aricle XII (g) of the
Trust Agreement, the Bank for International
Settlements shall receive in respect of its expen-
ses and commissions for the creation and issue
of the Loan :

(i) The sum of £ io,ooo together with
out-of-pocket expenses to be deducted from
the net proceeds of the Loan, and

(ii) Each year an amount equivalent
to 1/6th (one-sixth) of one per cent on the
amounts paid in respect of coupons and
drawn bonds, such amount to be included
in the service moneys of the Loan.

The provisions of this Article shall remain
in force failing any new arrangement ; such
new arrangement may be made at the end of the
first yearly period, or at the end of any one of
the following five yearly periods, at the request

tibles de se produire en relation avec le
service de l'Emprunt, apr~s le dfi et complet
payement a la Banque des R~glements in-
ternationaux de chacune des mensualit~s
des annuit~s inconditionnelles, y compris
toutes pertes de change susceptibles de
r6sulter du fait que le service de l'Emprunt
doit 6tre assur6 par semestrialit6s, tandis
que lesdites annuit~s sont acquitt6es au
moyen de versements mensuels en mon-
naies sur la base or ou de change or 6quiva-
lentes, comme il est indiqu6 au Nouveau
Plan, aux dates mensuelles de payement, A
un nombre fixe de reichsmarks, et

20 Toutes charges (non compris le prin-
cipal et les int~r~ts), commissions, dpenses
et frais accessoires en relation avec le ser-
vice de l'Emprunt, tels qu'ils sont d~finis
dans l'Obligation g~n6rale.

Les Gouvernements cr~anciers conviennent
de prendre les mesures n~cessaires pour assurer
que seront dfiment fournis les montants requis
pour l'ex~cution des stipulations du present
article.

Article V.

Rien dans le present accord ne modifiera la
priorit6 en faveur de l'Emprunt ext~rieur alle-
mand 1924 telle qu'elle a W institu6e par le
Nouveau Plan.

Article VI.

Conform~ment h l'article XII (g) du Contrat
de Trust, la Banque des R~glements interna-
tionaux recevra, au titre de ses dpenses et
commissions, pour la creation et l'6mission de
l'Emprunt :

(i) Une somme de dix mille livres et la
couverture de ses menues d~penses, A d6-
duire du produit net de l'Emprunt, et

(ii) Chaque annie un montant equivalent
a 1/6 de 1 % des sommes payfes au titre
des coupons et des obligations sorties au
tirage, ce montant devant tre compris
dans le service de l'Emprunt.'

Les dispositions du present article demeure-
ront en vigueur en l'absence de tout nouvel
arrangement ; pareil nonvel arrangement pourra-
6tre conclu a la fin de la premiere p~riode d'un
an, ou de l'une quelconque des p~riodes de
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of one of the signatory Governments or of the
Bank for International Settlements.

A special agreement will be made as to the
commission to be paid to the Bank for Iater-
national Settlements in the event of an anti-
cipatory redemption of the Loan or any part
thereof.

Article VII.

It is understood that the provisions in the
General Bond as regards the specific curren zies
on a gold or gold exchange standard to be paid
for the service of the Loan do not prejudice the
arrangements which may be made on this
particular point for future Mobilisation Loans.

Article VIII.

Pursuant to the provisions of paragraph 2
and of paragraph 4 of Article IV of the German
Debt Certificate, the Bonds of the Loan shall be
substituted for a corresponding amount of the
total debt represented by Part A of the coupons,
which shall, in return for the delivery to the
Bank for International Settlements of the said
Bonds, be endorsed accordingly up to and includ-
ing the Ist of June 1965.

In consequence :

(a) If the Loan shall have been redee-
med before Ist June 1965 by anticipation
or otherwise the German Government shall
be discharged from its obligation in respect
of the unconditional annuities up to and
including that date to the same extent as if
the normal service of the Loan had con-
tinued to be payable and paid up to and
including that date ;

(b) Interest on any moneys for the
time being in the hands of or under the
control of the Bank and not presently requi-
red to be applied in the purchase or re-
demption of Bonds, payment of interest or
otherwise as provided in the General Bond,
shall be added to the moneys so in the
hands or under the control of the Bank and
shall operate to that extent to relieve or
release the German Government from its
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cinq ans ult~rieures, a la requite de l'un des
Gouvernements signataires ou de la Banque des
R~glements internationaux.

Un accord special sera conclu en ce qui con-
cerne la commission A payer a la Banque au
cas d'un amortissement anticip6 de l'Emprunt
ou de toute fraction de l'Emprunt.

Article VII.

I1 est entendu que les dispositions de l'obli-
gation gn6rale en ce qui concerne les monnaies
sp~cifiques bas~es sur un 6talon or ou sur un
6talon de change or A verser pour le service de
l'Emprunt, ne pr~jugent pas des accords qui
pourront 6tre conclus sur ce point particulier
lors des futurs Emprunts de Mobilisation.

Article VIII.

En exdcution des dispositions du paragraphe 2
et du paragraphe 4 de l'Article IV du certificat
de Dette allemand, les obligations de l'Emprunt
se substitueront A un montant correspondant
de la dette totale repr6sent6e par la partie A
des coupons, qui seront, en contrepartie de la
remise a la Banque des R~glements internatio-
naux desdites obligations, endoss~s corr~lative-
ment jusqu'au et y compris le Ier juin 1965.

En consequence :

a) Si l'emprunt se trouve avoir W
amorti avant le Ier juin 1965 par antici-
pation ou d'une autre mani&re, le Gouver-
nement allemand sera d~charg6 de son obli-
gation au ti re des annuit~s incondition-
nelles jusqu'A et y compris cette date dans
la mme mesure que si le service normal
de l'Emprunt avait continu6 k 6tre payable
et a 6tre pay6 jusqu', et y compris cette
date ;

b) Les int~r~ts sur toutes sommes se
trouvant entre les mains ou sous le con-
tr6le de la Banque et qui n'auront pas a
6tre imm~diatement utilisdes au rachat ou
a lamortissement des obligations, au paye-
ment des int~rts ou de toute autre mani~re
ainsi qu'il est pr~vu dans l'obligation gdn6-
rale, seront ajout~s aux sommes se trouvant
ainsi entre les mains ou sous le contr6le
de la Banque et auront pour effet, a due
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obligation under the provisions of the said
General Bond.

Article IX.

This Agreement shall be notified to the Bank
for International Settlements in order that it
may take note thereof and give effect thereto
so far as it is concerned, and may in particular
confirm its concurrence with the declaration
contained in Article III hereof, it being agreed
by all the signatory Powers that the provisions of
Article III above do not in any way limit,
restrict or vary the rights of the holders of the
bearer bonds under Articles VII. VIII and IX
respectively of the General Bond, which bearer
bonds shall be the direct and unconditional
obligations of the German Government.

Article X.

The present Agreement shall come into force
on the date of its signature for all the signatory
Governments with the exception of the Govern-
ment of Japan, which has not yet ratified the
New Plan. In the case of the Japanese Govern-
ment the present, Agreement shall come into
force with retroactive effect from the date of its
signature on the date of the notification by
Japan that she has ratified the New Plan.
Pending such notification and without prejudice
to its legal position, the Japanese Government
authorises the Bank for International Settle-
ments to deduct from the share in the uncon-
ditional annuities allocated to and held by the
Bank for International Settlemnts in reserve
for Japan, the amounts required to give imme-
diate effect to Article IX and the other stipu-
lations of the General Bond and to the provi-
sions of the present Agreement. The other
s:gnatory Governments consent to such deduc-
tiuns being made.

Article XI.

The present Agreement is drawn up in the
German, English and French languages, the

concurrence, de dlcharger ou de lib~rer le
Gouvernement allemand de son obligation
resultant des dispositions de ladite obliga-
tion g6n~rale.

Article IX.

Le present accord sera notifi6 A ]a Banque des
R~glements internationaux afin qu'elle puisse
en prendre note et lui donner effet dans la
mesure qui la concerne, et qu'elle puisse en
particulier confirmer son accord avec la dfcla-
ration contenue dans l'article III qui prfc~de,
toutes les Puissances signataires 6tant d'accord
sur le fait que les dispositions dudit artile III
ne limitent, restreignent ou modifient en aucune
mani~re les droits qui d6cou!ent pour les
d~tenteurs des obligations au porteur des
articles VII, VIII et IX respectivement de
l'obligation g~n~rale, obligations au porteur qui
constitueront les obligations directes et incon-
ditionnelles du Gouvernement allemand.

Article X.

Le prdsent accord entrera en vigueur A la
date de sa signature pour tous les Gouverne-
ments signataires, h l'exception du Gouverne-
ment du Japon, qui n'a pas encore ratifi6 le
Nouveau Plan. En ce qui concerne le Gouver-
nement japonais, le present accord entre
vigueur, avec effet r6troactif t la date de sa
signature, i la date de la notification par le
Japon de sa ratification du Nouveau Plan.
Pour la p~riode qui pr~c~dera cette notification,
et sans prejudice de sa position juridique, le
Gouvernement japonais autorise la Banque des
R~glements internationaux h d6duire de la part
des annuit6s inconditionnelles qui est allou6e au,
et qui est mise en r~serve par la Banque des
R~glements internationaux pour le Japon, les
montants n6cessaires pour donner imm6diate-
ment effet a l'article IX et aux autres stipula-
tions de l'obligation g~nlrale et aux dispositions
du present accord; les autres Gouvernements
signataires sont d'accord pour que les d6ductions
susvis~es soient effectu~es.

Article XI.

Le present accord est r6dig6 en langue alle-
mande, en langue anglaise et en langue fran~aise,

N' 2618



1931 League Of Nations - Treaty Series. 247

German text, the English text and the French
text being equally authentic.

Done at Paris the tenth day of June 1930.

les textes allemand,
authentiques.

anglais et frangais 6tant

Fait h Paris, le Io juin 1930.

DORN.

S. D. WALEY.

Jean DESY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

FARNIER.

LANINO.

KIUCHI.

BOSHKOVITCH.

FERNANDES.

GERMAN GOVERNMENT
INTERNATIONAL 5 1/2 PER CENT.

LOAN 1930.

GENERAL BOND.

June io, 1930.

These Presents are entered into between the
Government of the German Reich (hereinafter
called " the German Government ") of the one
part and the Bank for International Settlements
as Trustee for the holders of Bonds for the time
being issued and outstanding under the provi-
sions of these presents (hereinafter called "the
Bank ") of the other part.

Whereas :
(a) Under and by virtue of an Agreement

(hereinafter called " The Hague Agreement ")
dated the twentieth day of January One thou-
sand nine hundred and thirty and made at The

I Traduction du Minist~re des Affaires 6tran-

g~res de la R6publique Frangaise.
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DORN.

S. D. WALEY.

Jean DESY

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

FARNIER.

LANINO.

KIUCHI.

BOSHKOVITCH.

FERNANDES.

1 TRADUCTION. - TRANSLATION.

EMPRUNT INTERNATIONAL 5 2 % 1930
DU GOUVERNEMENT ALLEMAND

OBLIGATION GtNERALE.

Les pr~sentes sont conclues entre le GOUVER-
NEMENT Du REICH ALLEMAND (ci-apr~s d~nomm6
((LE GOUVERNEMENT ALLEMAND s) d'une part,
et la Banque des R~glements internationaux
comme Trustee des porteurs des obligations qui
seront 6mises et circuleront en vertu des dispo-
sitions des pr~sentes (ci-aprfs dfnommfe " La
Banque s) d'autre part.

Attendu que :
a) Aux termes d'un accord (ci-apr~s d6-

nomm6 s l'Accord de La Haye s) en date du
vingt janvier mil neuf cent trente, et conclu
L La Haye entre LE GOUVERNEMENT DU REICH

1 Translation of the Ministry for Foreign
Affairs of the French Republic.
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Hague between THE GOVERNMENT OF THE GER-
MAN REICH, THE GOVERNMENT OF His MAJESTY
THE KING OF THE BELGIANS, THE GOVERNMENT

OF THE UNITED KINGDOM OF GREAT BRITAIN
AND NORTHERN IRELAND, THE GOVERNMENT OF
CANADA, THE GOBERNMENT OF THE COMMON-
WEALTH OF AUSTRALIA, THE GOVERNMENT OF
NEW ZEALAND, THE GOVERNMENT OF THE
UNION OF SOUTH AFRICA, THE GOVERNMENT

OF INDIA, THE GOVERNMENT OF THE FRENCH
REPUBLIC, THE GOVERNMENT OF THE GREEK
REPUBLIC, THE GOVERNMENT OF HIS MAJESTY
THE KING OF ITALY, THE GOVERNMENT OF HIS
MAJESTY THE EMPEROR OF JAPAN, THE Go-
VERNMENT OF THE REPUBLIC OF POLAND, THE
GOVERNMENT OF THE REPUBLIC OF PORTUGAL,
THE GOVERNMENT OF HIS MAJESTY THE KING OF
ROUMANIA, THE GOVERNMENT OF THE CZECHO-
SLOVAK REPUBLIC and THE GOVERNMENT OF
HIS MAJESTY THE KING OF JUGOSLAVIA, the
German Government has undertaken to pay to
the Bank for International Settlements for the
benefit of the other parties to The Hague Agree-
ment (in addition to the postponable annuities
mentioned therein) unconditional and non-
postponable annuities (hereinafter called " the
unconditional annuities ") of Six Hundred and
Twelve Million Reichsmarks per annum during
the period therein specified and in respect of
both the said postponable annuities and the
unconditional annuities has constituted as colla-
teral guarantee a special tax payable to the
German Government by the German Railway
Company and has undertaken subject to the
charge securing the German External Loan 1924
to reserve free from any charge securing any
loan or credit in priority to or pari passu with
the said postponable and unconditional annui-
ties the proceeds of the Customs the Tobacco
Taxes the Beer Tax and the Tax on Spirits
(Administration of the Monopoly) and such
additional Revenues as may be required by the
Bank for International Settlements pursuant to
the conditions contained in The Hague Agree-
ment.

(b) The German Government in pursuance
of The Hague Agreement has deposited with
the Bank for International Settlements a Debt
Certificate with Coupons attached representing
the unconditional and the said postponablb
annuities.

(c) The Hague Agreement provides for the
mobilisation in the conditions there laid down of
the unconditional annuities or any part thereof
by the creation of issuable Bonds of the German

ALLEMAND, LE GOUVERNEMENT DE SA MAJESTP_
LE Roi DES BELGES, LE GOUVERNEMENT DU
ROYAUME-UNI DE GRANDE-BRETAGNE ET DE
L'IRLANDE DU NORD, LE GOUVERNEMENT DU
CANADA, LE GOUVERNEMENT DE LA FADGRATION
DES ETATS D'AUSTRALIE, LE GOUVERNEMENT DE
LA NOUVELLE-ZtLANDE, LE GOUVERNEMENT DE
L'UNION SUD-AFRICAINE, LE GOUVER'VEMENT DE
L'INDE, LE GOUVERNEMENT DE LA RtPUBLIQUE
FRAN AISE, LE GOUVERNEMENT DE LA RP-PU-
BLIQUE DE GRACE, LE GOUVERNEMENT DE SA
MAJESTt LE Roi D'ITALIE, LE GOUVERNEMENT
DE SA MAJESTA L'EMPEREUR DU JAPON, LE

GOUVERNEMENT DE LA RAPUBLIQUE DE POLO-
GNE, LE GOUVERNEMENT DE LA RtPUBLIQUE
DU PORTUGAL, LE GOUVERNEMENT DE SA
MAJESTt LE Roi DE ROUMANIE, LE GOUVERNE-
MENT DE LA RP-PUBLIQUE TCHtCOSLOVAQUE et
LE GOUVERNEMENT DE SA MAJESTt LE Roi DE

YOUGOSLAVIE, le Gouvernement allemand a
convenu de payer A la Banque des R~glements
internationaux pendant la p~riode indiqude
ci-apr~s et au profit des autres parties l'Accord
de La Haye (outre les annuit~s diff6rables y
mentionn~es), des annuit~s inconditionnelles et
non diff~rables (ci-apr~s d~nomm~es (( annuit~s
inconditionnelles ),), de six cent douze millions
de Reichsmarks par an. En ce qui concerne tant
lesdites annuit~s diff~rables que les annuit6s
inconditionnees, le Gouvernement allemand a
constitu6 comme garantie collat6rale une taxe
sp~ciale qui lui sera pay6e par la Compagnie
des Chemins de fer allemands et a pris 'enga-
gement, sous r6serve de la charge garantissant
l'Emprunt ext~rieur allemand de 1924, de
laisser libres de toute charge garantissant un
emprunt ou une cr~ance quelconque par priorit6
sur lesdites annuit6s diff6rables et incondition-
nelles ou pari passu avec eUes, les produits des
douanes, des taxes sur le tabac, sur la bi~re, sur
l'alcool (Administration du Monopole) et tels
autres revenus qui pourraient 6tre requis par la
Banque des Rglements internationaux confor-
m~ment aux dispositions de l'Accord de La Haye.

b) Le Gouvernement allemand a remis . la
Banque des R~glements internationaux, confor-
m~ment . l'Accord de La Haye, un certificat de
dette muni de coupons repr~sentant les annuit~s
inconditionnelles et lesdites annuit~s diff~rables

c) L'Accord de La Haye pr~voit la mobili-
sation, dans certaines conditions qu'il d6termine
des annuit~s inconditionnelles ou d'une partie
de celles-ci, par la creation d'obligations du Gou-

No 2618



1931 League of Nations - Treaty Series. 249

Government in substitution po tanto for the
Coupons representing the unconditional annui-
ties.

(d) By a further Agreement (hereinafter
called " the Mobilisation Agreement " which
together with The Hague Agreement are
hereinafter referred to as " The Hague Agree-
ments ") made at The Hague in January One
thousand nine hundred and thirty between the
Government of the German Reich the Govern-
ment of the United Kingdom of Great Britain
and Northern Ireland the Government of the
French Republic the Government of His Majesty
the King of Italy the Government of His Ma-
jesty the Emperor of Japan the Government of
the Republic of Portugal and the Government
of His Majesty the King of Jugoslavia it was
agreed that Bonds of the German Government
should be issued of a nominal amount sufficient
to produce an effective sum of Three Hundred
Million Dollars and that of the proceeds thereof
'two-thirds should be paid to the Creditor
Governments entitled to a share in the uncon-
ditional annuities and one-third should be paid
to the German Government and that the service
of the said Bonds should be provided as to
two-thirds out of the unconditional annuities
and as to one-third by payments by the German
Government to the Bank for International
Settlements.

(e) By Law Number 7 of the thirteenth day
of March One thousand nine hundred and
thirty which was duly promulgated on' the
nineteenth day of March One thousand nine
hundred and thirty and by Law Number 21
of the thirtieth day of May One thousand nine
hundred and thirty which was duly promulgated
on the fourth day of June One thousand nine
hundred and thirty the German Government is
empowered to issue the said Bonds and for this
purpose to enter into all necessary arrangements
with bankers and other parties and to execute
or cause to be executed all necessary contracts
and other documents in rehltion thereto includ-
ing a General Bond containing the covenants
and provisions in these presents more parti-
cularly set forth.

(f) It has been agreed between the German
Government and the Creditor Governments
entitled to a share in the unconditional annuities
that the said Bonds shall be issued in the
countries and in the currencies hereinafter
specified and that the said issue shall be called
the " German Government International 5 Y per
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vernement allemand susceptibles d'6tre 6mises
en remplacement pro tanto des coupons repr6-
sentant les annuit~s inconditionnelles.

d) Par un autre accord (ci-apr~s d~nomm6
(l'Accord de mobilisation), et ddsign6 plus
loin avec l'Accord de La Have soils l'appel-
lation commune de ales Accords de La Hay ))
conclu A La Haye en janvier mil neuf cent trente
entre le Gouvernement du Reich alemand, le
Gouvernement du Royaume-Uni de Grande-
Bretagne et de l'Irlande du Nord, le Gouver-
nement de la R~publique Frangaise, le Gouver-
nement de Sa Majest6 le Roi d'Italie, le Gou-
vernement de Sa Majest6 l'Empereur du Japon,
le Gouvernement de la R6publique du Portugal
et le Gouvernement de Sa Majest6 le Roi de
Yougoslavie, il a t6 convenu que les obligations
du Gouvernement allemand seraient 6mises pour
un montant nominal suffisant pour produire une
somme effective de trois cents millions de dol-
lars ; que, de leur produit, deux tiers seraient
verss aux gouvernements cr~anciers ayant droit
a une part dans les annuit~s inconditionnelles,
et un tiers au Gouvernement allemand, et que
le service desdites obligations serait assur6 pour
deux tiers sur les annuit~s inconditionnelles et
pour un tiers par des versements du Gouverne-
ment allemand h la Banque des R~glements
internationaux.

e) Par la loi No 7 du treize mars mil neuf
cent trente, qui a 6t6 dfiment promulgu6e le
dix-neuf mars mil neuf cent trente et par la loi
No 21 du trente mai mil neuf cent trente qui a
6t6 dfiment promulgu~e le quatre juin mil neuf
cent trente, le Gouvernement allemand est
autoris6 a 6mettre lesdites obligations, et, h
cet effet, a conclure tous arrangements n~ces-
saires avec les banquiers et autres parties, et a
6tablir ou faire 6tablir tous les contrats n~ces-
saires ou autres documents y relatifs, y compris
une obligation g~n~rale contenant les conventions
et dispositions plus particuli~rement prcis~es
dans les pr~sentes.

/)7I1 a 6td convenu entre le Gouvernement
allemand et les Gouvernements cr~anciers ayant
droit a une part dans les annuit~s incondition-
nelles que lesdites obligations seront 6mises dans
les pays et dans les monnaies ci-apr~s d~sign~s,
que ladite 6mission sera appel~e (( Emprunt
international 5 1 % 193o du Gouvernement
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Cent. Loan 1930 " (hereinafter referred to as
" the Loan ") and shall be subject to the
provisions herein contained.

(g) Under an Agreement dated tenth June,
193o between the German Government and the
Creditor Governments entitled to a share in the
unconditional annuities, the said Creditor Go-
vernments have given to the Bank for Inter-
national Settlements an irrevocable standing
order to meet, by deduction from their respec-
tive shares in the unconditional annuities in
proportion to their respective shares in the net
proceeds of the Loan, two-thirds of :

(i) All amounts required to cover losses
or deficiences, including any exchange
losses, which may occur after the payment
in full to the Bank of each monthly ins-
talment of the unconditional annuities,
and

(ii) All charges, commissions, expenses
and incidental costs in connection with
the service of the Loan, as they are defined
in the General Bond

and the last mentioned Agreement provides
that the Creditor Governments shall take the
necessary steps to ensure the due provision
of the amounts required to carry out the stipu-
lations of this paragraph.

Now these Presents Witness and Declare as
follows

I.

These presents and all Bonds issued hereunder
bind validly the German Reich and the Govern-
ment thereof for the time being.

II.

The total nominal amount of the Loan shall

be represented by :
Reichsmark Bonds to the amount of

"36,000,000 Reichsmarks " (hereinafter
referred to as " the Reichsmark Bonds ") ;

Dollar Bonds to the amount of
98,250,oo0 Dollars " (te-einafter referred

to as " the Dollar Bonds ") ;
Belga Bonds to the amount of
35,000,000 Belgas " (hereinafter referred

to as " the Belga Bonds ") ;

allemand , (ci-apr~s d~nomm6 l'( Emprunt ),) et
qu'elle sera soumise aux conditions fix6es dans
le present contrat.

g) Par un accord dat6 du dix juin 1930,
entre le Gouvernement allemand et les Gou-
vernements cr~anciers ayant droit A une part
dans les annuits inconditionnelles, lesdits Gou-
vernements cr~anciers ont donn6 h la Banque
des R~glements internationaux mandat irrevo-
cable de faire face par prlvement sur leur
part respective dans les annuit6s incondition-
nelles et au prorata de leurs parts respectives
dans les produits nets de l'Emprunt, aux deux
tiers de :

1 o Toutes sommes n~cessaires pour cou-
vrir les pertes ou insuffisances, y compris
les pertes de change 6ventuelles qui peuvent
apparaitre apr6s paiement integral i la
Banque de chaque versement mensuel des
annuits inconditionnelles ;

20 Toutes charges, commissions ou d6-
penses accessoires se rapportant au service
de l'emprunt telles qu'elles sont d~finies
dans l'obligation gln6rale.

L'Accord qui vient d'etre mentionn6 pr~voit
que les Gouvernements cr~anciers doivent pren-
dre les mesures n~cessaires pour assurer que
seront dfiment fournies les sommes requises pour
l'ex~cution des dispositions de ce paragraphe.

Ceci expos6, il est d6clar6 ce qui suit

I.

Les pr~sentes et toutes les obligations 6mises
en execution des Pr~sentes engagent valable-
ment le Reich allemand et son gouvernement
existant.

II.

Le montant nominal total de l'Emprunt sera
repr~sent6 :

Par des obligations en Reichsmarks h
concurrence de (( 36.000.000 Reichsmarks )
(dnomm es ci-apr~s ((obligations en Reichs-
marks ,,).

Par des obligations en dollars, h concur-
rence de 98.250.000 dollars s (d~nomm~es
ci-apr~s obligations en dollars ,,).

Par des obligations en belgas, h concur-
rence de (( 35.000.000 belgas ) (d~nomm6es
ci-apr~s ((obligations en belgas )).
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Franc Bonds to the amount of
2,515,ooo,ooo Francs " (hereinafter re-

ferred to as " the Franc Bonds ") ;
Sterling Bonds to the amount of
12,000,000 Pounds Sterling ;; (hereinafter

referred to as " the Sterling Bonds ").

Florin Bonds to the amount of
73,000,000 Florins " (hereinafter referred

to the as " the Florin Bonds ") ;
Lira Bonds to the amount of
iio,ooo,ooo Lire " (hereinafter referred

to as " the Lira Bonds ") ;
Krona Bonds to the amount of
ii0,00,OOO Kronor" (hereinafter referred

to as " the Krona Bonds "),

and Swiss Franc Bonds to the amount of
92,000,000 Swiss Francs (hereinafter re-

referred to as " the Swiss Franc Bonds ")

the effective equivalent of all such Bonds being
approximately Three Hundred Million dollars
as provided in the Mobilisation Agreement. The
Reichsmark Bonds, the Dollar Bonds, the Belga
Bonds, the Franc Bonds, the Sterling Bonds,
the Florin Bonds, the Lira Bonds, the Krona
Bonds and the Swiss Franc Bonds shall be
payable to Bearer, and shall rank pari passu
in all respects irrespective of date or place of
issue or otherwise.

I II.

These presents are printed in the German,
English and French languages. Each Definitive
Bond shall be printed or engraved in the German,
English and French languages and the language
of the country in which the same is issued. In
theeevent of any divergence between the texts
the English text shall prevail both in respect
of these presents and Definitive Bonds.

IV.

The Definitive Bonds shall be issued in such
denominations as may b- approved by the
Bank and by the respective issuing Bankers.

No. 2618

Par des obligations en francs, concur-
rence de ((2.515.000.000 francs)) (ddnommdes
ci-apr~s (( obligations en francs )).

Par des obligations en livres sterling h
concurrence de (( 12.ooo.ooo livres sterling )
(ddnommdes ci-apr~s (( obligations en livres
sterling )) .

Par des obligations en florins, h concur-
rence de (( 73.000.000 florins ) (ddnommdes
ci-apr~s (( obligations en florins )).

Par des obligations en lire, h concurrence
de (( IIO.OOO.OOO Lire)) (ddnommdes ci-
apr~s (( obligations en lire )).

Par des obligations en couronnes sud-
doises h concurrence de (( IIO.OOO.OOO Cou-
ronnes suddoises ) (dnommdes ci-apr~s

obligations en couronnes suddoises )).
Par des obligations en francs suisses, a

concurrence de (( 92.000.000 francs suisses )
(ddnommds ci-apr~s ((obligations en francs
suisses ))).

Le produit effectif global de toutes les obli-
gations prdcit6es reprdsentera approximative-
ment 300 millions de dollars, ainsi qu'il est
prdvu h l'Accord de mobilisation. Les obligations
en reichsmarks, les obligations en dollars, les
obligations en belgas, les obligations en francs,
les obligations en livres sterling, les obligations
en florins, les obligations en lire, les obligations
en couronnes suddoises et les obligations en
francs suisses seront payables au porteur et
auront rang pari passu a tons 6gards sans qu'il
soit tenu compte de la date ou de la place
d'6mission ou d'autres considdrations.

III.

Les prsentes sont imprim6es en allemand, en
anglais et en frangais. Chaque obligation ddfi-
nitive sera imprime ou grav6e en allemand, en
anglais et en franqais et dans la langue du pays
dans lequel elle sera 6mise. Dans le cas d'une
divergence entre les textes, le texte anglais fera
foi, tant en ce qui concerne les prdsentes qu'en
ce qui concerne les obligations d6finitives.

IV.

Les obligations ddfinitives seront 6mises dans
les coupures qu'approuveront la Banque et les
banquiers 6metteurs respectifs.
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All the Bonds shall bear interest at the rate
of five and a half per centum per annum payable
by equal half-yearly payments on the first day
of June and the first day of December in each
year. Each Definitive Bond shall have attached
thereto coupons for the payment of the, half-
yearly interest up to and including the first
day of June one thousand nine hundred and
sixty-five. Pending the preparation and delivery
of Definitive Bonds temporary scrip or a tem-
porary Bond or Bonds expressed to be exchan-
geable for Definitive Bonds when ready for deli-
very may be issued in such denomination or
denominations and in such form as may be
approved by the Bank and by the respective
issuing Bankers.

VI.

(a) The principal and interest of each Bond
shall be payable, at such bank or banks or other
financial institution or institutions as shall from
time to time be named by the Bank situate in
the country where the Bonds shall respectively
be issued, in the currency of the country in
which it is issued, the unit of such currency
being defined for the purpose of these presents in
all circumstances by the weight of fine gold
determined by law as at present in force. The
Bondholder is entitled to receive the equivalent
at the due date of the same gold value in the
currency of the place of payment, but not less
than the nominal amount of the principal and
interest specified in each Bond.

(b) The payment of the amounts due in the
above named currencies calculated in accor-
dance with the foregoing provisions and all
other provisions herein contained may, however,
at the option of the holder, be effected on any
foreign market where any of the Bonds are
quoted in the currency of that market at the then
current rate of exchange.

(c) Mention may be made on the Bonds of
any issue of the equivalent at mint parity of
one or more of the other currencies in which
Bonds are issued, provided always that no right
to be paid in such other currency at mint parity
shall be entailed thereby.

Toutes les obligations porteront int~r~t h cinq
et demi pour cent l'an, payable par coupons
semestriels 6gaux le premier juin et le premier
d~cembre de chaque annie. Chaque obligation
d~finitive sera munie de coupons pour le paie-
ment des int6r~ts semestriels jusqu'au premier
juin mil neuf cent soixante-cinq inclusivement.
En attendant la confection et la d~livrance des
obligations d~finitives, des certificats provisoires
ou une ou des obligations provisoires destinies
. 6tre 6chang6s contre les obligations d6finitives,
quand celles-ci seront prates A 6tre d~livr~es,
pourront 6tre 6mis en la ou les coupures et en
la forme qui auront dtd approuv~es par la
Banque et les banquiers 6metteurs respectifs.

VI.

a) Le principal et l'intfr~t de chaque obli-
-gation seront payables par l'entremise de la ou
des banques ou du ou des 6tablissements finan-
ciers, qui seront dfsignfs p~riodiquement par
la Banque, situ~s dans le pays oji les obligations
seront respectivement 6mises, dans la monnaie
du pays d'6mission. l'unit6 de ladite monnaie
6tant d6finie, aux fins des prfsentes en toutes
circonstances, par le poids d'or fin fix6 par la loi
actuellement en vigueur. Le porteur a le droit de
recevoir dans la monnaie du lieu de paiement
l'6quivalant, A la date de l'6ch~ance, de ladite
valeur-or ; la somme revue ne devra pas tou-
tefois 6tre inf irieure au montant nominal indiqu6
sur chaque titre tant pour le principal que pour
l'intfr~t.

b) Le paiement des sommes dues dans les
monnaies ci-dessus disign6es, calculfes suivant
les dispositions qui prcdent et toutes autres
dispositions des pr6sentes, peut cependant, au
choix du porteur, 6tre effectu6 sur tout march6
6tranger sur lequel des obligations seront
cot~es, dans la monnaie de ce march6, au cours
du change alors pratiqu6.

c) Les obligations d'une tranche d6terminre
pourront mentionner une 6quivalence, ]a
parit6 mondtaire, avec une on plusieurs des
autres monnaies dans lesquelles les obligations
sont 6mises, sous reserve toutefois que cette
disposition ne conf~rera pas le droit d'obtenir
le paiement A la parit6 monftaire dans ces
autres monnaies.
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(d) Wherever the currencies of the Bonds are
referred to in these presents, they shall, whenever
the context permits, be construed as meaning
the currencies as defined by this Article.

(c) If the Bank so request, one month at
least in advance of the payment dates, the
German Government shall, in effecting the
payments referred to in Articles VIII and IX
of these presents, furnish one or more currencies
on a gold or gold exchange standard in lieu of
any one or more of the currencies named in the
said Articles to an amount equivalent to the
said currency or currencies taken at mint parity,
provided always that such request shall only
be made for the purpose of enabling the Bond-
holders to receive payment in the currencies
to which they are entitled at their present gold
values in accordance with the provisions of
this Article.

(/) For the purpose of applying the provi-
sions of this Article the Bank shall have the
sole right of interpreting such provisions and
absolute discretion from time to time to adopt
any method or methods it may consider appro-
priate with a view to giving effect to the same,
and no Bondholder or person representing or
acting on behalf of a Bondholder shall be
entitled to question any such decision or method
or any act of omission or commission on the part
of the Bank in executing such decision or method
by legal proceedings or otherwise or to call for
evidence of the correctness thereof.

VII.

The German Government hereby acknow-
ledges that it is indebted to the Bank in the
sums of :

d) Partout oii dans les pr6sentes il est fait
allusion aux monnaies des obligations, l'inter-
pr6tation h donner, quand le contexte le permet,
est qu'il s'agit des monnaies telles qu'elles sont
d~finies par le present article.

e) Si la Banque le demande un mois au moins
avant les dates fix~es pour le paiement, le Gou-
vernement allemand devra, pour effectuer les
paiements vis~s aux articles VIII et IX des
pr~sentes, foumir une ou plusieurs monnaies t
talon-or ou A 6talon de change or, h la place

d'une ou de plusieurs des monnaies disign~es
dans lesdits articles, pour un montant iquiva-
lent h ladite ou auxdites monnaies compt~es
A ]a parit6 mon~taire, 6tant toujours entendu
que la demande de la Banque devra 6tre faite
dans le seul but de permettre aux, porteurs de
recevoir le paiement dans les monnaies aux-
quelles ils ont droit A la valeur-or pr~sente
desdites monnaies, conform6ment aux dispo-
sitions du present article.

/) Aux fins de l'application du present article,
la Banque aura seule le droit d'interpr~ter de
telles dispositions et elle sera seule j uge d'adopter
p~riodiquement toute m6thode ou toutes m6-
thodes qu'elle pourra consid~rer comme ad6-
quates h donner effet h cet article, et aucun
porteur, ou personne repr6sentant un porteur
ou agissant en son nom, n'aura ]e droit de mettre
en question telles d~cision ou m~thodes ou, h
toute action ou omission de 1i part de la Banque
dans la mise A ex6cution de telles d6cisions ou
m6thodes, et ce, aussi bien par des procedures
lgales qu'autrement, de r6clamer des justifica-
tions quant A la correction de ces d~cisions ou
m~thodes.

VII.

Le Gouvernement allemand reconnalt par les
pr~sentes qu'il doit h la Banque les sommes de :

36,000,000
98,250,000
35,000,000

2,515,000,000
12,000,000
73,000,000

110,000,000
110,000,000

92,000,000

Reichsmarks
Dollars
Belgas
Francs
Pounds Sterling
Florins
Lire
Kronor and
Swiss Francs

carrying interest at the rate and payable on the
dates and repayable on the terms in these
presents contained and the German Govern-
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36.000.000
98.250.000
35.000.000

2.515.000.000
12.000.000
73.000.000

I10.000.000
I10.000.000

92.000.000

Reichsmarks
Dollars
Belgas
Francs
Livres sterling
Florins
Lire
Couronnes su6doises, et
Francs suisses

portant int~r~t au taux, payables aux dates, et
remboursables selon les termes contenus dans
les prsentes ; et le Gouvernement allemand
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ment hereby convenants to pay to the Bond-
holder the principal and interest secured by
the Bonds of the Loan as and when the same
shall become due and payable and shall also pay
all charges, commissions, expenses and inciden-
tal costs in connection with the service of the
Loan. The German Government further conve-
nants and declares that nothing in these pre-
sents or in the Hague Agreement or elsewhere
limits, restricts or varies or shall be deemed to
limit, restrict or vary the rights of the holders
of the Bearer Bonds which Bonds shall be the
direct and unconditional obligations of the
German Government.

VIII.

For the purpose of payment of the interest
on and the creation of a Sinking Fund for the
redemption of the Loan there shall be provided
by the German Government in respect of the
Reichsmark Bonds, Ihe Dollar Bonds, the Belga
Bonds, the Franc Bonds, the Sterling Bonds, the
Florin Bonds, the Lira Bonds, the Krona Bonds
and the Swiss Franc Bonds in each financial
year (as hereinafter defined) commencing with
the financial year ending on the first day of
June One thousand nine hundred and thirty-
one fixed gross annual sums of:

2,339,097.48 Reichsmarks
6,383,786.87 Dollars
2,274,122.55 Belgas

163,411,948.95 Francs
779,699.16 Pounds Sterling.

4,743,169.89 Florins
7,I47,242.3o Lire
7,147,242.3o Kronor and
5,977.693.56 Swiss Francs

respectively. Provided nevertheless that in
each financial year after any partial redemption
of Bonds pursuant to Article XIII hereof the
amount of each of the said fixed gross annual
sume shall be reduced to an amount which
bears the same proportion to the amount of the
corresponding fixed gross annual sum payable
in the financial year at the end of which such
partial redemption takes place as the nominal
amount of Reichsmark Bonds, Dollar Bonds,
Belga Bonds, Franc Bonds, Sterling Bonds, Florin
Bonds, Lira Bonds, Krona Bonds or Swiss Franc
Bonds as the case may be outstanding after

s'engage prdsentement h payer au porteur le
principal et l'int&6rt garantis par les obligations
de l'Emprunt, aux dates et conditions fix~es ;
il paiera 6galement toutes charges, commissions
ou autres dpenses accessoires se rapportant au
service de l'Emprunt. De plus le Gouvernement
allemand reconnait et ddclare que rien dans
les pr~sentes ou dans l'Accord de La Haye ou
ailleurs ne limite, restreint ou modifie ou peut
6tre considr6 ccmm limitant, restreignant ou
modifiant les droits des porteurs d'obligations,
lesdites obligations constituant des obligations
directes et inconditionnelles du Gouvernement
allemand.

Viii.

Aux fins du paiement des int&r ts de l'Em-
prunt et de la creation d'un fonds d'amortisse-
ment pour son remboursement, il sera vers6 par
le Gouvernement alleinand pour les obligations
en Reichsmarks, pour les obligations en dollars
pour les obligations en belgas, pour les obliga-
tions en francs, pour les obligations en livres
sterling, pour les obligations en florins, pour les
obligations en lire, pour les obligations en cou-
ronnes suddoises et pour les obligations en
francs suisses, pendant chaque annie financire
(telle qu'elle est dfinie ci-apr~s), A partir de
l'ann~e financi~re finissant le premier juin mil
neuf cent trente et un, des sommes brutes an-
nuelles de :

2.339.097,48
6.383.786,87
2.274.122,55

163.411.948,95
779.699,16

4.743.169,89
7.147.242,30
7.147.242,30
5.977.693,56

Reichsmarks
Dollars
Belgas
Francs
Livres sterling
Florins
Lires
Couronnes su~doises, et
francs suisses

respectivement. Iliest toutefois entendu que
pendant toute annie financi~re qui suivra un
remboursement partiel conformiment A l'ar-
ticle XIII des pr6sentes, le montant de',chacune
desdites sommes brutes annuelles~serar~duit A
un montant qui repr~sentera par rapport au
montant de la somme brute correspondante
payable pendant l'annde financi~re durant la-
quelle un remboursement partiel a eu lieu, une
proportion 6gale h celle qui existe entre le
montant nominal des obligations en reichsmarks,
des obligations en dollars, des obligations en
belgas, des obligations en francs, des obligations
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such partial redemption bears to the nominal
amount of Reichsmark Bonds, Dollar Bonds,
Belga Bonds, Franc Bonds, Sterling Bonds,
Florin Bonds, Lira Bonds, Krona Bonds or Swiss
Franc Bonds as the case may be which but for
such partial redemption would have been so
outstanding. The following provisions as to
redemption shall have effect :

(a) For the purpose of this Article the
period of the Loan shall be deemed to be
divided into financial years expiring on the
first day of June in each calendar year.

(b) For the Reichsmark Bonds the
Dollar Bonds the Belga Bonds the Franc
Bonds the Sterling Bonds the Florin Bonds
the Lira Bonds the Krona Bonds and the
Swiss Franc Bonds respectively in each
financial year the balance of each of the
said fixed gross annual sums or reduced
gross fixed annual sums as the case may
be (after providing for the payment of the
current financial year's interest on the
outstanding Reichsmark Bonds Dollar
Bonds Belga Bonds Franc Bonds Sterling
Bonds Florin Bonds Lira Bonds Krona
Bonds and Swiss Franc Bonds as the case
may be shall subject to the provisions
hereinafter contained be applied by or
under the direction of the Bank in or for
the redemption in manner hereinafter
mentioned of such number of such Bonds as
the amount of such balance will suffice to
redeem at par (Ioo per cent.) such Bonds
being selected by drawings as hereinafter
mentioned.

(c) The drawings shall be made in
respect of any financial year in which draw-
ings are necessary between the first day
of April and the fifteenth day of May and
in such places in such manner and by and
in the presence of such person or persons
and at such times and subject to such regu-
lations as the Bank after consultation with
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en livres sterling, des obligations en florins, des
obligations en lire, des obligations en couronnes
sufdoises ou des obligations en francs suisses,
suivant le cas, qui seront en circulation apr~s
un tel remboursement partiel d'une part et le
montant nominal des obligations en reichsmarks,
des obligaticns en dollars, des obligations en
belgas, des obligations en francs, des obligations
en livres sterling, des obligations en florins, des
obligations en lire, des obligations en couronnes
sufdoises ou des obligations en francs suisses,
suivant le cas, qui, abstraction faite d'un tel
remboursement partiel, serait resti en circu-
lation d'autre part.

Les dispositions suivantes relatives hi l'amor-
tissement seront appliques :

a) Aux fins du pr6sent article, la pdriode
de l'Emprunt sera divisfe en ann~es finan-
cires prenant fin le premier juin de
chaque anne.

b) Pour les obligations en Reichsmarks,
les obligations en dollars, les obligations
en belgas, les obligations en francs, les
obligations en livres sterling, les obliga-
tions en florins, les obligations en lire, les
obligations en couronnes su6doises et les
obligations en francs suisses respcctive-
ment, pendant chaque annie financi&e le
solde desdites sommes brutes fix~es annuel-
lement ou desdites sommes brutes annuelles
rfduites suivant le ca~s (apr~s avoir roarvu
au paiement des intfrits de l'ann&e finan-
cibre courante sur les obligations en Reichs-
marks, les obligations en dollars, les obliga-
tions en belgas, les obligations En francs,
les obligations en livres sterling, les obli-
gations en florins, les obligations en lire,
les obligations en couronncs sufdoises et
les obligations en francs suisses suivant le
cas) sera, conformiment aux dispositions ci-
apr~s, enploy6 par la Banque ou d'apr~s ses
ordres h l'amortissement de la mani~re ci-

apr~s mentionn&e, de tel nombre d'obliga-
tions que ledit solde permettra d'amortir au
pair (IO o) ; ces obligations 6tan d6signes
par des tirages comme it est di ci-apr~s.

c) Les tirages seront effectu6s, pour
chacune des ann~es financi~res dans les-
quelles des tirages seront n6cessaires, entre
le premier avril et le quinze mai, sur telles
places, de telle mani6re, par ou en presence
de telle personne ou telles personnes, et hi
telles dates et suivant telles r6gles que ]a
Banque, apr~s avoir pris l'avis de l'Admi-
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the Reichs Debt Administration (Reichs-
schuldenverwaltung) may deem expedient.

(d) Forthwith after any such drawing
shall have been effected the Bank shall take
or cause to be taken such steps as the Bank
after consultation with the Reichs Debt
Administration shall deem convenient and
as shall be in conformity with the provi-
sion of the Definitive Bonds by advertise-
ment in newspapers or otherwise for noti-
fying the Bondholders whose Bonds shall
have been drawn for redemption and for
naming a time and place and generally for
providing for the presentation for payment
and cancellation of such Bonds complete
with unmatured interest coupons against
payment of the principal moneys thereby
secured. The Bank may also where ne-
cessery publish or cause to be published
in each year a list of the numbers of the
Bonds drawn in preceding years which
have not been presented for payment. No
drawn Bond for the payment of which due
provision has been made shall continue to
carry interest after the due date for pay-
ment of the principal moneys. All drawn
Bonds shall be due for payment of the prin-
cipal moneys on the first day of June
immediately following the date of drawing.
The Bonds presented for payment must
have attached thereto all unmatured cou-
pons and in the event of one or more of
such coupons being absent the amount of
the same shall be deducted from the sum
payable to the Bondholder.

(e) Notwithstanding anything hereinbe-
fore contained the German Government
shall be entitled during any financial year
prior to the first day of April to purchase
Bonds at or below par (IOO per cent.) plus
accrued interest but exclusive of commis-
sions and other expenses incidental to
purchase. To the extent that on or be-
fore such first day of April in any finan-
cial year the German Government proves to
the satisfaction of the Bank such pur-
chases in respect of any particular issue
during such financial year the amount appli-
cable in respect of such financial year under
the preceding. provisions of this Article for
the redemption of the Reichsmark Bonds
Dollar Bonds Belga Bonds Franc Bonds
Sterling Bonds Florin Bonds Lira Bonds
Krona Bonds and Swiss Franc Bonds as

nistration de la Dette du Reich (Reichs-
schuldenverwaltung) jugera expedient.

d) Aussit6t apr~s qu'un tel tirage aur-
6t6 effectu6, la Banque prendra ou fera
prendre telles mesures que la Banque,
aprs consultation de l'Administration de
la Dette du Reich, estimera convenables,
et telles qu'elles soient conformes aux dis-
positions des obligations dfinitives, par
publication dans les journaux ou autre-
ment, pour avertir les porteurs dont les
obligations seront sorties aux tirages en
vue de leur amortissement, et pour indiquer
l'6poque, le lieu et g~n~ralement tout ce qui
est n cessaire pour la presentation au paie-
ment et I'annulation desdites obligations
munies des coupons d'int6r&ts non 6chus,
contre paiement du principal ainsi assur6.
La Banque pourra, si besoin est, publier ou
faire publier chaque annie, une liste des
num6ros des obligations sorties aux tirages
pendant les ann6es pr6cidentes et qui n'au-
ront pas 6t6 pr6sentes au remboursement.
Aucune obligation sortie h un tirag3, pour
le paiement de laquelle due provision aura
6t6 (onstitute, ne continuera h porter
intr t apr~s ]a date fix~e pour son rem-
boursement. Toutes les obligations sorties
aux tirages seront remboursables le premier
juin suivant imm6diatement la dite du
tirage. Les obligations pr6sent6es au rem-
bcursement devront 6tre munies de tous
les coupons non 6chus et s'il manquait un
ou plusieurs desdits coupons, leur montant
serait d~duit de la somme h payer au
porteur.

e) Nonobstant les dispositions qui pr6-
cadent, le Gouvernement allemand aura le
droit, avant le premier avril de chaque
annie financi~re, de racheter des obligations
au pair (IOO %) ou au-dessous du pair
augment6 des int6r~ts courus, mais non
compris les commissions et autres d6penses
occasionn6es par le rachat. Si le ou avant
le premier avril d'une annie financi~re, le
Gouvernement allemand fait, A I a satisfac-
tion de la Banque, la preuve de tels achats
pour une tranche d~termin~e, durant ladite
ann6e financi6re, le montant applicable,
pendant cette m~me ann6e financi6re,
conform~ment aux dispositions de cet
article, h. l'amortissement des obligations
en Reichsmarks, des obligations en dollars,
des obligations en belgas, des obligations en
francs, des obligations en livres sterling,
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the case may be shall on the first day of
June in such financial year be reduced by
the actual purchase price (exclusive of
accrued interest commissions and other
expenses incidental to purchase) paid by
the German Government for the purchase
during such financial year of such Bonds
respectively and any necessary adjustments
shall be made accordingly. The Bank may
at the request of the German Government
apply the whole or any portion of the
moneys in the hands or under the control
of the Bank and applicable in accordance
with the provisions of these presents to
the redemption in respect of any financial
year of Reichsmark Bonds Dollar Bonds
Belga Bonds Franc Bonds Sterling Bonds
Florin Bonds Lira Bonds Krona Bonds or
Swiss Franc Bonds at any time during any
such financial year not later than the
fifteenth day of May in such financial year
in or towards the purchase of such Bonds
at or below par (IoO per cent.) plus accrued
interest but exclusive of commissions and
other expenses incidental to purchase and
the Bank may accordingly purchase such
Bonds or cause or allow the same to be
purchased. The German Government shall
reimburse the Bank for accrued interest
commissions and other expenses incidental
to the purchase of such Bonds and the Bank
shall make all adjustments necessary to
give effect to the foregoing provisions.
Provided always that in applying the pro-
visions of this sub-clause the redemption
monies applicable to any particular issue
can be used only in the redemption of
Bonds of that issue.

(1) In each financial year in which
Bonds are purchased under the provisions
of sub-clause (e) hereof the half-yearly
payment or payments of interest on such
purchasedBonds accruing during the period
from the date of purchase up to and inclu-
ding the end of such financial year shall
be credited to the German Government.

(g) All Bonds redeemed or purchased
under this Article shall be cancelled in the
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des obligations en florins, des obligations
en lire, des obligations en couronnes su6-
doises et des obligations en francs suisses
suivant le cas, sera au premier juin de
ladite ann6e financi6re r~duit du prix
effectif d'achat (non compris les intdr~ts
courus, les commissions et autres d6penses
occasionn~es par le rachat) pay6 par le
Gouvernement allemand pour le rachat
durant l'ann~e financi~re de ces obligations
respectivement, et tous ajustements n6ces-
saires devront 6tre faits en consequence.

La Banque pourra, h la requite du Gou-
vernement allemand, employer la totalit6
ou une partie des fonds ddtenus par elle
ou sous son contr6le, et applicables, suivant
les dispositions des pr~sentes, h l'amortis-
sement durant une annie financi~re d'obli-
gations en Reichsmarks, d'obligations en
dollars, d'obligations en belgas, d'obliga-
tions en francs, d'obligations en livres ster-
ling, d'obligations en florins, d'obligations
en lire, d'obligations en couronnes su6doises
ou d'obligations en francs suisses, h un
moment quelconque de l'ann~e financi~re,
au plus tard le quinze mai de ladite ann6e
financi~re, au rachat de telles obligations
au pair (Ioo %) ou au-dessous du pair
augment6 des intrfts courus, mais non
compris les commissions et autres d~penses
occasionn~es par le rachat, et la Banque
pourra, en consequence, racheter ou faire
racheter lesdites obligations ou autoriser
leur rachat. Le Gouvernement allemand
remboursera h la Banque l'intdr~t couru,
les commissions et autres dpenses relatives
au rachat de ces obligations, et la Banque
fera tous les ajustements n~cessaires pour
rendre effectives les dispositions qui prdc-
dent. I1 est toujours entendu que, pour
lapplication des dispositions du present
paragraphe, les fonds applicables A l'amor-
tissement d'une tranche particulire ne
pourront 6tre utilis~s qu'A l'amortissement
des obligations de cette tranche.

f) Pour toute ann6e financi6re au cours
de laquelle des obligations auront W ra-
chet~es conform~ment aux dispositions du
paragraphe e) ci-dessus, le montant de
l'int~r~t semestriel ou des int~r~ts courus
depuis la date du rachat jusqu1 la fin de
l'ann~e financi~re sera port6 au credit du
Gouvernement allemand.

g) Toutes les obligations amorties ou ra-
chet~es, conform~ment au present article,
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manner required by the Bank and lodged
with the Bank or dealt with as the Bank
after cosultation with the Reichs Debt
Administration may direct and the German
Government shall not be entitled to re-
issue such Bonds or to make any fresh
issue of Bonds or other obligations in the
place thereof. The German Government
shall in each financial year and within two
months after the first day of June in such
financial year provide the Bank with par-
ticulars of all Bonds and unmatured cou-
pons cancelled during or in respect of the
preceding financial year.

(h) In carrying out the provisions of this
Article it is the intention that the Bank
shall have regard to the powers and duties
imposed upon the Reichs Debt Adminis-
tration by the Laws of Germany so far
as the same are applicable thereto.

Ix.

For the purpose of providing the amounts
required for paying or providing for interest
and redemption and all other monies payable
by the German Government under these pre-
sents and the Bonds of the Loan (hereinafter
called the service monies) there shall in accor-
dance with the provisions of The Hague Agree-
ments be paid to the Bank by the German
Government in each year ending the first day
of June :

(a) As part of the unconditional an-
nuities which are the direct and uncondi-
tional obligation of the German Govern-
ment, sums in Reichsmarks, Dollars, Belgas,
Francs, Sterling, Florins, Lire, Kronor and
Swiss Francs respectively equal to two-
thirds of the amounts required for the
service monies in respect of the Reichsmark
Bonds, Dollar, Bonds, Belga Bonds, Franc
Bonds, Sterling Bonds, Florin Bonds, Lira
Bonds, Krona Bonds and Swiss Franc
Bonds respectively and the said payments
forming part of the unconditional annuities
shall operate to discharge the German Go-
vernment to the extent of their equivalent
in Reichsmarks calculated at the average

seront annuldes de la mani~re requise par
la Banque et d~pos~es A la Banque, ou bien
il en sera dispos6 comme la Banque, apr~s
consultation de l'Administration de la Dette
du Reich, pourra en d~cider et le Gouver-
nement allemand ne pourra ni 6mettre
nouveau les m~mes obligations ni proc~der
. une nouvelle 6mission d'obligations en

remplacement des titres amortis.
Le Gouvernement allemand devra, au

cours de chaque annie financi~re et dans
un d~lai de deux mois A partir du premier
juin de ladite anne financi~re, fournir h. la
Banque le detail de toutes les obligations
et coupons non 6chus, annul6s pendant
l'ann~e financi~re pr~c~dente ou au titre
de cette m~me annie.

h) Pour l'application des dispositions du
present article, il est entendu que la Banque
prendra en consideration les pouvoirs et
les obligations de l'Administration de la
Dette du Reich fixes par les lois allemandes,
dans la mesure oii ils sont applicables aux
pr~sentes.

Ix.

Dans le but de fournir les fonds n~cessaires
pour le paiement ou la constitution des sommes
pour le service des int~r~ts et de l'amortisse-
ment, ainsi que de toutes autres sommes dues
par le Gouvernement allemand en vertu des
pr~sentes et des obligations de 1'Emprunt (ci-
apr~s d~nommes a le service )), le Gouverne-
ment allemand devra, conform~ment aux dispo-
sitions des Accords de La Haye, verser h la
Banque pendant chaque annie finissant le
premier juln :

a) En tant que fraction des annuit6s
inconditionnelles qui constituent l'obliga-
tion directe et inconditionnelle du Gouver-
nement allemand, des sommes en Reichs-
marks, dollars, belgas, francs, livres ster-
ling, florins, lire, couronnes su~doises et
francs suisses respectivement, 6gales aux
deux tiers des montants requis pour le
service des obligations en reichsmarks, des
obligations en dollars, des obligations en
belgas, des obligations en francs, des obli-
gations en livres sterling, des obligations
en florins, des obligations en lire, des obli-
gations en couronnes su~doises, et des
obligations en francs suisses respective-
ent, lesdits paiements, constituant une
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of the middle rates prevailing on the Berlin
Bourse during the fifteen days preceding
the date hereinafter fixed for payment of
each monthly instalment from its obligation
to pay the unconditional annuities to the
Bank for International Settlements pur-
suant to The Hague Agreement - the
not yet mobilised portions of the uncon-
ditional annuities ranking pari passu with
the payments provided for in this para-
graph.

(b) Out of the general revenues of the
German Government, sums in Reichs-
marks, Dollars, Belgas, Francs, Sterling,
Florins, Lire, Kronor and Swiss Francs
respectively equal to one-third of the
amounts required for the service monies
in respect of the Reichsmark Bonds, Dollar
Bonds, Belga Bonds, Franc Bonds, Sterling
Bonds, Florin Bonds, Lira Bonds, Krona
Bonds and Swiss Franc Bonds respectively.

The German Gyvernment shall on the fif-
teenth day of every month or if the fifteenth is
not a working day then on the working day next
following commencing with the sixteenth day
of June One thousand nine hundred and thirty
pay to the Bank one-twelfth part of the res-
pective sums in Reichsmarks, Dollars, Belgas,
Francs, Sterling, Florins, Lire, Kronor and Swiss
Francs as provided for in sub-clauses (a) and (b)
above.

X.

Any portion of the Loan then outstanding
shall be redeemed (with accrued interest) on the
first day of June One thousand nine hundred
and sixty-five.

XI.

Pursuant to The Hague Agreement the
annual direct tax of Six Hundred and Sixty
Million Reichsmarks payable to the German
Government by the German Railway Company
shall be and remain constituted as collateral
guarantee in respect of the payments therein
specified including the payments provded to be
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partie des annuit6s inconditionnelles, auront
pour effet de lib6rer le Gouvernement alle-
mand, A concurrence de leur 6quivalent en
Reichsmarks calculus an cours moyen des
changes en vigueur . la Bourse de Berlin
pendant les quinze jours qui precedent la
date fix~e ci-apr~s pour chaque versement
mensuel, de son obligation de payer les
annuit6s inconditionnelles a la Banque des
R~glements internationaux conform~ment
Ai l'Accord de La Haye ; les fractions non
encore mobilis~es des annuit~s incondition-
nelles ayant rang pari passu avec les paie-
ments pr~vus au present paragraphe.

b) Sur les revenus g~n~raux du Gouver-
nement allemand, des sommes en reichs-
marks, dollars, belgas, francs, livres ster-
ling, florins, lire, couronnes su~doises et
francs suisses respectivement 6gales au
tiers des montants requis pour le service
des obligations en reichsmarks, des obliga-
tions en dollars, des obligations en belgas,
des obligations en francs, des obligations
en livres ste rling, des obligations en fljrins,
des obligations en lire, des obligations en
couronnes su~doises et des obligations en
francs suisses respectivement.
Le Gouvernement allemand devra le quinze

de chaque mois, ou, si le quinze n'est pas un
jour ouvrable, le premier jour ouvrable qui
suivra, i dater du seize juin mil neuf cent
trente inclus, la douzi~me partie des montants
respectifs en reichsmarks, dollars, belgas, francs,
livres sterling, florins, lire, couronnes suddoises
et francs suisses, d~termin~s aux paragraphes a)
et b) ci-dessus.

X.

Toute fraction de l'Emprunt restant alors en
circulation devra ftre rembours~e (avec les
intdr~ts courus) le premier juin mil neuf cent
soixante-cinq.

XI.

Conform~ment h l'Accord de La Haye, la
taxe annuelle directe de six cent soixante
millions de reichsmarks qui doit 6tre vers6e au
Gouvernement allemand par la Compagnie des
Chemins de fer allemands constitue et consti-
tuera une garantie collat~rale des paiements
spcifi~s dans ledit accord, y compris les paie-
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made by the German Government pursuant to
Article IX sub-clause (a) hereof.

XII.

.Pursuant to The Hague Agreement and in
particular subject to the charge securing the
German External Loan 1924 the German Go-
vernment shall not while any part of the uncon-
ditional or the said postponable annuities re-
mains outstanding create without the consent
of the Bank for International Settlements acting
in accordance with The Hague Agreement any
mortgage or charge upon the Customs, the
Tobacco Taxes, the Beer Tax or the Tax on
Spirits (Administration of the Monopoly) to
secure any other loan or credit of the German
Government in priority to or pari passu with
the said annuities.

XIII.

The German Government shall be entitled to
redeem at par (IoO per cent.) (plus accrued
interest) the whole of the outstanding Bonds
of the Loan or any part thereof equivalent to
approximately Thirty Million dollars or mul-
tiples thereof on the first day of June One
thousand nine hundred and thirty-five or on
any first day of June thereafter subject to not
less than six calendar months' previous notice
to the Bank. Notice of such redemption shall be
given by public advertisement in such news-
papers or otherwise in such places and in such
manner as the Bank shall require and the
redemption generally shall (subject as is by
this Article specifically provided for) be effected
in accordance with such regulations and provi-
sions as the Bank shall make in connection
therewith or in the event of the Bank failing
to make any such specific regulations or pro-
vision then in such manner as the Bank shall
approve. At least sixty days prior to the
expiration of the notice the German Govern-
ment shall in accordance with the said regula-
tions and provisions or with the approval of
the Bank as the case may be pay to the Bank
in Reichsmarks, Dollars, Belgas, Francs, Ster-
ling, Florins, Lire, Kronor and Swiss Francs
respectively the full nominal amount calculated
as provided by Article VI hereof of the Bonds
so to be redeemed together with interest up

ments qui doivent tre faits par le Gouverne-
ment allemand, en vertu de l'article IX a) ci-
dessus.

XII.

Conform6ment L l'Accord de La Haye, et
sous rserve notamment des gages affectds A
l'Emprunt exterieur allemand de 1924, le Gou-
vernement allemand, tant qu'une fraction quel-
conque des annuit6s inconditionnelles ou diff6-
rables restera due, ne devra, sans le consente-
ment de la Banque des R~glements internatio-
naux agissant dans les conditions pr6vues A
l'Accord de La Haye, cr6er aucune charge ni
aucun privil~ge sur les droits de douanes, les
taxes sur les tabacs, sur la bi~re on sur l'alcool
(Administration du Monopole) en vue de ga-
rantir un emprunt ou un engagement quel-
conque du Gouvernement allemand par priorit6
sur lesdites annuitis ou pari passu avec elles.

XIII.

Le Gouvernement allemand aura la facult6
de rembourser au pair (ioo %) (plus les int6r~ts
courus) la totalit6 des obligations de 1'Emprunt
restant en circulation, ou une partie d'entre
elles pour un montant 6quivalent approximati-
vement h 30 millions de dollars ou des multi-
ples de ce montant, le premier juin mil neuf
cent trente cinq ou le premier juin de toute
annie subs~quente, h condition d'en aviser la
Banque au moins six mois l'avance. I1 sera
donn6 avis du rachat par une annonce dans telg
journaux ou par tel proc~d, sur telles places
et dans telles conditions que fixera la Banque,
et, d'une fagon g~n~rale, le remboursement
(sous rdserve de ce qui est sp~cifiquement prtvu
h cet effet par cat article) sera effectu6 confor-
moment aux d~cisions et dispositions que la
Banque prendra h ce sujet, ou, dans le cas oil
la Banque n'aurait pas pris de telles d6cisions
et dispositions particuli~res, de la manire qui
sera approuvde par la Banque. Soixante jours
au moins avant l'expiration du d6lai fix6 pour
le remboursement, le Gouvernement allemand
devra, conform6ment auxdites ddcisions et
dispositions ou avec l'approbation de la Banque,
suivant le cas, verser h celle-ci en reichsmarks,
dollars, belgas, francs, livres sterling, florins,
lire, couronnes su~doises et francs suisses res-
pectivement, le montant nominal intdgral,
calcul6 comme il est dispos6 h l'article VI, des
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to the expiration of the notice provided always
that nothing in this Article contained shall
relieve the German Government from the due
fulfilment of its obligations under any of the
other provisions of these presents. In the case
of any partial redemption the sum to be applied
in such redemption shall be divided as nearly as
may be bet ween the Reichsmark Bonds, Dollar
Bonds, Belga Bonds, Franc Bonds, Sterling
Bonds, Florin Bonds, Lira Bonds, Krona Bonds
and Swiss Franc Bonds in proportion to the
total nominal amount of Reichsmark Bonds,
Dollar Bonds, Belga Bonds, Franc Bonds, Ster-
ling Bonds, Florin Bonds, Lira Bonds, Krona
Bonds and Swiss Franc Bonds then outstanding
respectively (calculated at the par of exchange
as on the date of these presents) and the Bonds
to be so redeemed shall be determined by
drawings to be conducted in the manner and
in accordance with the provisions set out in
Article VIII hereof.

XIV.

Nothing in these presents shall prevent further
loans or bonds issued to mobilise the uncon-
ditional annuities ranking part passu as to
payment with the Bonds of the present Loan.

XV.

Any moneys for the time being in the hands
of or under the control of the Bank under the
foregoing provisions of these presents and not
presently required to be applied in the purchase
or redemption of Bonds payment of interest or
otherwise as hereinbefore provided may be
placed on deposit by or under the direction
of the Bank with such bank or banks or other
financial Institution or Institutions and at such
rate or varying rates of interest and generally
on such terms as the Bank may in its sole
dicretion think fit or the Bank may purchase
with the same and hold short-term Government
obligat ions and all interest or other income when

No. 2618

obligations h rembourser, ainsi que l'int~r~t
jusqu'h la date fixde pour le remboursement ;
6tant toujouis entendu que rien de ce qui est
contenu dans cet article ne peut dispenser le
Gouvernement allemand de l'accomplissement
integral des obligations contractdes en vertu de
toute autre disposition des pr~sentes. Dans le cas
de remboursement partiel, la somme applicable
h ce remboursement devra 6tre r6partie aussi
exactement que possible entre les obligations
en reichsmarks, les obligations en dollars, les
obligations en belgas, les obligations en francs,
les obligations en livres sterling, les obligations
en florins, les obligations en lire, les obligations
en couronnes su~doises et les obligations en
francs suisses, proportionnellement au montant
nominal total respectivement en circulation des
obligations en reichsmarks, des obligations en
dollars, des obligations en belgas, des obligations
en francs, des obligations en livres sterling, des
obligations en florins, des obligations en lire,
des obligations en couronnes suddoises et des
obligations en francs suisses (ledit montant
6tant calcul6 au pair du change h la date des
pr6sentes), et les obligations h. rembourser seront
d~sign~es par des tirages au sort effectus de la
mani~re pr6vue par les dispositions fix~es L
l'article VIII, et conformment h ces dispo-
sitions.

XIV.

Rien dans les pr~sentes n'emp&hera les em-
prunts ou obligations qui seraient 6mis ult6rieu-
rement pour la mobilisation desdites annuit6s
inconditionnelles, de prendre rang pari passu,
quant au paiement, avec les obligations du
present emprunt.

XV.

Toutes sommes se trouvant h un moment
donn6 entre les mains ou sous le contr6le de la
Banque, en vertu des dispositions prdcddentes
des pr~sentes, et qui ne doivent pas tre affec-
ties immddiatement au rachat ou h l'amortisse-
ment des obligations, au paiement des intdr~ts,
ou h. d'autres fins, comme il est pr~vu ci-dessus,
pourront 6tre d6pos6es par la Banque, ou suivant
ses instructions, dans telle Banque ou telles
Banques, ou bien dans tel 6tablissement ou
dans tels 6tablissements financiers, h tel taux
d'int~r~t (ou h des taux variables d'intr t), et
en g6n6al h telles conditions que la Banque
jugera convenables, h sa seule discretion ; la
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actually received by the Bank shall be added to
the moneys so in the hands of or under the
control of the Bank and shall operate to that
extent to relieve or release the German Govern-
ment from its obligations under the foregoing
provisions of these presents.

XVI.

The principal and interest of all the Bonds
issued in respect of the Loan shall be paid by
the German Government without deduction for
all present or future German taxes stamp or
other duties dues or public charges of any kind
whatsoever and neither shall this General Bond
nor any Bond or any other document or letter
bearing upon the said Loan be subject to any
German registration fees stamp duties or other
similar duties. The principal and interest of
the Bonds will be paid in time of war as well as
of peace and no matter whether the holders of
the Bonds are subjects of a state friendly or
hostile to the German Reich and in no case
will the same be attached or sequestrated.

XVII.

All temporary Bonds (if any) shall be signed
by some person or persons duly authorised
hereto by the German Government and Defi-
nitive Bonds shall be signed on behalf of the
German Government by at least two members
of the Reichs Debt Administration (all of whose
signatures may be facsimile signatures repro-
duced either by engraving lithography or any
other suitable process). In addition where the
Regulations of any Stock Exchange under wihch
the Definitive Bonds of any particular issue
are issued so require such Bonds shall be signed
and/or countersigned (as the case may be) in
writing in accordance with such Regulations
by some person or persons duly authorised in
that behalf -by Resolution of the Reichs Debt
Administration.

XVIII.

In case any of the said Bonds shall at any
time become mutilated or destroyed or lost a

Banque pourra aussi acqurir avec ces sommes
et conserver des valeurs d'Etat h court terme ;
et tous les int6r~ts ou autres revenus effective-
ment per~us par la Banque s'ajouteront aux
sommes d~tenues par elle ou se trouvant sous
son contr6le, et, h due concurrence, d6gageront
ou d6chargeront le Gouvernement allemand de
ses obligations suivant les pr&c dentes dispo-
sitions des pr~sentes.

XVI.

Le principal et i'int&6rt de toutes les obliga-
tions 6mises relativement h l'Emprunt seront
pay~s par le Gouvernement allemand sans d~duc-
tion d'aucuns imp6ts allemands presents on
futurs, taxes, timbres ou autres droits, rede-
vances ou charges publiques d'une esp~ce quel-
conque et ni cette obligation g6n~rale, ni aucun
titre d'obligation, ni aucun autre document ou
lettre relatifs audit Emprunt, ne seront soumis
h aucun droit d'enregistrement, droit de timbre
ou autre imp6t similaire allemand. Le principal
et l'intr& des obligations seront payes aussi
bien en temps de guerre qu'en temps de paix,
que les porteurs soient ressortissants d'un Etat
ami ou ennemi du Reich allemand, et en aucun
cas lesdites obligations ne pourront 6tre saisies
ou s~questr~es.

XVII.

Toutes les obligations provisoires (s'il y en a)
seront sign~es par la ou les personnes dfiment
autoris6es h cet effet par le Gouveinement
allemand, et les obligations d6finitives seront
sign6es au nom du Gouvernement allemand par
au moins deux membres de l'Administration de
la Dette du Reich (toutes des signatures pouvant
6tre des fac-simil~s reproduits soit par le proc~d6
lithographique, soit par tout autre proc~d6 con-
venable). En outre, lorsque les r~glements d'une
Bourse, ou les obligations d~finitives d'une cer-
taine tranche sont 6mises, l'exigeront, lesdites
obligations seront sign~es et ou contresign6es
(suivant le cas) h la main, conform6ment auxdits
r~glements par une ou plusieurs personnes di-
ment autoris~es h cet effet par une d~cision de
l'Administration de la Dette du Reich.

XVIII.
Au cas oi l'une desdites obligations viendrait

h un moment quelconque h tre mutil6e ou
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new Bond of like amount tenor and date will
be issued by the German Government in exchange
for and upon cancellation of the Bond so muti-
lated and its coupons or in lieu of the Bond so
destroyed or lost and its coupons but in the
case of destroyed or lost Bonds only upon
receipt by the Bank and a representative of the
German Government of evidence satisfactory
to them that such Bonds and coupons were
destroyed or lost and upon receipt also of a
satisfactory indemnty.

XIX.

In the event of any interest or principal mo-
neys not being punctually claimed when due
by the person or persons entitled thereto the
Bank shall hold the same on trust for the
person or persons entitled thereto under the
provisions of these presents but in the meantime
the Bank shall in no case be obliged to deposit or
to invest any such moneys in its hands or under
its control so that the same may earn interest
or other income but such moneys may be kept
on current account without interest. Further-
more, the Bank shall not in any event be obliged
to retain or hold any moneys due in respect of
principal or interest subsequently to the expi-
ration of five calendar years after the date on
which the last outstanding Bond of the Loan
should have been paid off but the Bank may
in its discretion pay the same to the German
Government who shall continue to hold such
moneys upon the same terms and subject to
the same obligations as the Bank would have
held them and the receipt of the German Go-
vernment to the Bank for any of such moneys
so paid as aforesaid shall be and remain a
good and sufficient discharge to the Bank for
such moneys and in respect of claims by all
persons in respect thereof.

XX.

The term - Bonds " where used in these
presents shall where the context so admits or
requires be deemed to mean the Temporary
Bonds and/or the Definitive Bonds of the Loan
which are to be issued by the German Govern-
ment to the persons and corporations entitled

No. 2618

d~truite ou perdue, une nouvelle obligation de
m~me montant, teneur et date, sera 6mise par
le Gouvernement allemand en 6change et sur
annulation de l'obligation ainsi mutil~e et de
ses coupons, ou en remplacement de l'obligation
ainsi d~truite, ou perdue et de ses coupons;
mais, s'il s'agit d'obligations ddtruites ou per-
dues, seulement apr~s qu'il sera administr6 h la
Banque et h un repr~sentant du Gouvernement
allemand des preuves jugees par eux suffisantes,
6tablissant que lesdites obligations et lesdits
coupons ont 6t6 d~truits ou perdus, et sur
dation d'une garantie convenable.

XIX.

Si les sommes dues au titre de l'intrt ou
du principal ne sont pas immddiatement r~cla-
m6es h leur 6ch~ance par le on les ayants-droit,
la Banque conservera lesdites sommes pour le
compte du ou des ayants-droits, selon les dispo-
sitions des prsentes, mais, dans l'intervalle,
elle ne sera en aucun cas oblig~e de d~poser ou
de placer les sommes qu'elle ddtient on dont elle
a le contr6le en vue de. leur faire produire un
int6r~t ou un revenu quelconque et lesdites
sommes pourront 6tre conservdes en compte-
courant sans int~r~t. De plus la Banque ne sera
en aucun cas tenue de retenir on conserver les
sommes dues au titre du principal ou des
intr ts, apr~s la fin de la cinqui~me annie civile
aui suivra la date fix~e pour le remboursement

e la derni~re obligation non amortie de l'Em-
prunt, mais elle pourra, h sa discretion, remettre
lesdites sommes an Gouvernement allemand qui
continuera h les d~tenir dans les mmes condi-
tions que la Banque et en 6tant soumis aux
m~mes obligations qu'aurait eues celle-ci si elles
les avait conserv~es ; le requ d6livr6 par le Gou-
vernement allemand h la Banque de toute
somme ainsi pay6e constituera pour la Banque
d6charge valable et suffisante de ladite somme,
opposable aux rclamations qui pourraient 6tre
pr~sentes hL son sujet par tous int~ress~s.

XX.

Le terme , obligations )) figurant dans les
prsentes sera, partout oii le contexte l'admettra
on l'exigera, consid~r6 comme d6signant les obli-
gations provisoires et, on les obligations d6fini-
tives de l'Emprunt qui doivent 6tre d~livr~es
par le Gouvernement allemand aux personnes



264 Socidte des Nations - Recuei des Traite's. 1931

thereto : the form of such Bonds shall be in
accordance with the requirements of the Stock
Exchange Regulations of the cuntry of issue
and subject thereto shall be such as the Bank
approves or prescribes the Bank co-operating
with the Reichs Debt Administration and the
respective issuing bankers with regard to the
form of the Definitive Bonds.

XXl.

No increased obligation on the part of the
German Government shall be deemed to have
been created by reason only of the fact that
besides the acknowledgments of indebtedness
of the German Government herein contained or
provided for acknowledgments of indebtedness
shall also be contained in the Temporary and
Definitive Bonds issued in accordance with these
presents.

Being duly empowered to bind as well the
German Reich- as any Government thereof for
the time being I the undersigned being the
present Minister of Finances have hereunto set
my hand and seal this tenth day of June One
thousand nine hundred and thirty.

Dr. Paul MOLDENHAUER.

et socidt6s qui y ont droit ; la forme de ces obli-
gations devra satisfaire aux exigences des r~gle-
ments de la Bourse du pays d'6mission, et, sous
cette r6serve, elle devra avoir 'W approuvde
par la Banque ou 6tre conforme h ses prescrip-
tions, la Banque coop6rant avec l'Administra-
tion de la Dette du Reich et les banquiers
dmetteurs respectifs pour 1'6tablissement des obli-
gations d6finitives.

XXI.

Aucune obligation suppldmentaire ne sera
consid~re comme crd6e h la charge du Gouver-
nement allemand du simple fait que, outre les
reconnaissances de dette dudit Gouvernement
contenues ou pr~vues dans les pr~sentes, d'au-
tres reconnaissances de dettes se rencontreront
dans les obligations provisoires et d6finitives
6mises en conformit6 des pr6sentes.

Dfiment autoris6 h engager ausi bien le Reich
allemand que tout Gouvernement du Reich
existant, je soussign6, Ministre des Finances en
exercice, ai rev~tu le prdsent document de mon
sceau et de ma signature, ce dix juin mil neuf
cent trente.

Dr Paul MOLDENHAUER.

Pour traduction certifide
conforme h l'original :
Paris, le io juin 1930.

(Signi) Jacques Ruffin,
Traducteur jurd Prds le Tribunal
de premiire instance de la Seine.
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1 TRADUCTION. - TRANSLATION.

RCHANGE DE NOTES

PARIS, le 10 Puin 1930.

MONSIEUR LE PR1tSIDENT,

En tant que repr6sentants des Puissances
signataires, nous avons 'honneur de vous trans-
mettre ci-joint copie d'un accord en date de ce
jour relatif h 'Emprunt international allemand
5 /2 % 1930. Cet accord est notifi6 h la Banque
des R~glements internationaux afin qu'elle
puisse en prendre note, lui donner effet dans la
mesure qui la concerne et en particulier con-
firmer aux Puissances signataires son accord
sur les stipulations des articles III et IX.

Veuillez agr~er, Monsieur le President, l'assu-
rance de notre consid6ration tr6s distinguee.

DORN.

S. D. WALEY.

DESY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.

S. D. WALEY.
FARNIER.

LANINO.

KIUCHI.
FERNANDES.

BOSHKOVITCH.
Monsieur le President

de la Banque
des R~glements internationaux.

II.

PARIS, le io luin 1930.
MESSIEURS,

En tant que repr6sentants des Puissances si-
gnataires, vous avez bien voulu me transmettre
copie d'un accord en date de ce jour relatif h

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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.EXCHANGE OF NOTES

PARIS, June io, 1930.

As representatives of the signatory Powers, we
have the honour to forward to you herewith a
copy of an agreement of to-day's date relating
to the German International 5 Y2 % Loan
1930. This Agreement is notified to the Bank
for International Settlements in order that it
may take note thereof, give effect thereto so
far as it is concerned, and in particular confirm
to the signatory Powers its concurrence with
the provisions of Articles III and IX.

We are, etc.

DORN.

S. D. WALEY.

DESY.
S. D. WALEY.

S. D. WALEY.
S. D. WALEY.

S. D. WALEY.

FARNIER.

LANINO.

KIUCHI.
FERNANDES.

BOSHKOVITCH.

To the President
of the Bank

for International Settlements.

PARIS, June IO, 1930.
SIRS,

As representatives of the signatory Powers
you were good enough to forward to me a copy
of an agreement of to-day's date relating to the

I Translated by the Secretariat of the League
of Nations, for information.
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l'Emprunt international allemand 5 2 % 1930.
Conform~ment h votre demande, j'ai l'honneur
de vous faire savoir que la Banque des R~gle-
ments internationaux a pris note de cet accord,
qu'elle lui donnera effet dans la mesure qui la
concerne, et en particulier qu'elle confirme aux
Puissances signataires son accord sur les stipu-
lations des articles III et IX.

Veuillez agr~er, Messieurs, l'assurance de
notre consideration tr~s distingu6e.

Banque
des Rdglements internationaux.

Lon FRASER.

Pierre QUESNAY.

Messieurs
les Repr~sentants

des Trdsoreries
des Puissances crdanci~res

et de l'Allemagne.

III.

Les Gouvernements de Belgique, France,
Grande-Bretagne et Italie d~clarent respective-
ment par les prdsentes, conform6ment hi lar-
ticle 12 c) du Contrat de Trust, qu'ils approu-
vent le montant des 6missions sur leurs march~s
nationaux, d'obligations en belga, d'obligations
en francs, d'obligations en sterling et d'obliga-
tions en lire vis~es dans l'Obligation g6n~rale de
l'Emprunt, ainsi que les conditions d6taill6es
dudit emprunt.

Fait h Paris, le IO juin 1930.

P1tRIER.

FARNIER.

S. D. WALEY.

LANINO.

A Monsieur,
le Pr6sident de la Banque

des R~glements internationaux.

German International 5 Y % Loan 1930. In
accordance with your request I have the
honour to inform you that the Bank for Inter-
national Settlements has taken note of this
agreement, that it will give effect thereto so far
as it is concerned and in particular that it
confirms to the signatory Powers its concurrence
with the provisions of Articles III and IX.

We are, etc.

Lon FRASER.

Pierre QUESNAY.

Bank
for International Settlements.

To the Representatives
of the Treasuries

of the Creditor Powers
and of Germany.

III.

The Government of Belgium, France, Great
Britain and Italy hereby respectively declare,
in accordance with Article 12 c) of the Trust
Agreement, that they approve the amount of
the issues on their national markets of Belga
Bonds, Franc Bonds, Sterling Bonds and Lire
Bonds as mentioned in the General Bond of the
Loan, and also the detailed conditions of the
said Loan.

Done at Paris, June io, 1930.

PRIER.

FARNIER.

S. D. WALEY.

LANINO.

To the President
of the Bank

for International Settlements.

Copie certifiie conforme :
Le Ministre plgnipotentiaire

Chef du Service du Protocole
P. de Fouqui~res.
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FRANCE ET PERSE

Accord de principe au sujet de l'abo-
lition de . ]a convention franco-

persane de 190o relative au mono-

pole des fouilles archiologiques.

Signe Tehiran, le 18 octobre
1927.

FRANCE AND PERSIA

Agreement of Principle with refe-
rence to the Abrogation of the
Franco-Persian Convention of
j 900 concerning the Archaological
Research Monopoly. Signed at
Teheran, October i8, 1927.
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No. 2619.

TEXTE PERSAN. - PERSIAN TEXT.
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No 2619. ACCORD DE PRINCIPE CONCLU ENTRE LE GOUVERNE-
MENT DE LA RtPUBLIQUE FRAN AISE ET LE GOUVERNEMENT
DE SA MAJESTE IMPERIALE LE SCHAH DE PERSE AU SUJET
DE L'ABOLITION DE LA CONVENTION FRANCO-PERSANE DE
19oo RELATIVE AU MONOPOLE DES FOUILLES ARCHIOLOGI-
QUES. SIGNE A TIHERAN, LE 18 OCTOBRE 1927.

Textes officiels /ranvais et persan communiquis par le diligui permanent de la Perse auprtes de la Socit
des Nations. L'enregistrement de cet accord a eu lieu le 19 /ivrier 1931.

Article premier.

LE GOUVERNEMENT PERSAN confiera h un sp6cialiste fran~ais, pr6sent6 par LE GOUVERNEMENT
FRANgAIS, la direction g~n~rale, sous l'autorit6 du Ministre persan comptent, des Antiquit~s,
de la Biblioth~que et du Musie. Le Gouvernement persan demandera au Parlement de voter
l'engagement de ce sp~cialiste pour cinq ans, mais pour marquer au Gouvemement de la R~publique
son sincre d~sir de voir un savant frangais exercer les fonctions dont il s'agit pendant une p~riode
beaucoup plus longue, il promet d~s maintenant de proposer au Parlement, au moins trois fois
encore apr~s expiration des cinq premieres anndes, l'engagement pour le m~me service et dans les
m~mes conditions d'un sp6cialiste frangais de fa~on h embrasser une p~riode minimum de vingt ans.

Article I.

Aussit6t que la premiere loi d'engagement pour cinq ans du directeur g~n~ral fran~ais, prdsent6
par le Gouvernement fran~ais, des Antiquit~s, de la Biblioth~que et du Musie sera votde par le
Parlement et que le contrat d'engagement de ce sp~cialiste sera sign6, le Gouvernement franqais
renoncera automatiquement sans autre ddlai et sans aucune r6serve au monopole qui lui avait 6t6
conc6d6 par la Convention de 19oo. En consdquence nile Gouvernement franqais, ni la Lgation
de France n'auront plus h intervenir en quoi que ce soit dans les questions des fouilles arch6ologiques
en Perse. Les cas d'arbitrage qui Iseront prdvus au contrat du directeur et qui entraineraient
l'intervention de la Ldgation de France ne pourront s'appliquer qu'aux relations personnelles entre
le directeur et le Gouvernement persan.

Article III.

Le Gouvernement persan n'aura aucune raison h donner ni aucune explication hi fournir dans
le cas oii il jugerait convenable, h la fin d'une periode de cinq ans, de proposer au Parlement
l'engagement d'un sp~cialiste Frangais different de celui dont la p~riode d'engagement aura pris fin.
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1 TRADUCTION. - TRANSLATION.

No. 2619. - AGREEMENT OF PRINCIPLE CONCLUDED BETWEEN
THE GOVERNMENT OF THE FRENCH REPUBLIC AND THE
GOVERNMENT OF HIS IMPERIAL MAJESTY THE SHAH OF
PERSIA WITH REFERENCE TO THE ABROGATION OF THE
FRANCO-PERSIAN CONVENTION OF 19oo CONCERNING THE
ARCHAEOLOGICAL RESEARCH MONOPOLY. SIGNED AT TEHE-
RAN, OCTOBER 18, 1927.

French and Persian official texts communicated by the Permanent Delegate ol Persia accredited to
the League ol Nations. The registration ol this Agreement took place February I9, 1931.

Article I.

THE PERSIAN GOVERNMENT shall entrust to a French expert nominated by THE FRENCH
GOVERNMENT, the General Directorship, under the authority of the competent Persian Minister,
of Antiquities, the Library and the Museum. The Persian Government shall ask Parliament to
vote the appointment of this expert for five years, but to show the Government of the Republic
its sincere desire that a French scholar should hold the office in question for a much longer period,
it promises forthwith to propose to Parliament on at least three further occasions after the expiry
of the first five years the appointment of a French expert for the same work and under the same
conditions, thus covering a period of not less than twenty years.

Article II.

As soon as Parliament shall have voted the first appointment for five years of the French
Director-General of Antiquities, the Library and the Museum nominated by the French Government,
and the contract of this expert shall have been signed, the French Government shall automatically
renounce, immediately and without reservation, its right to the monopoly granted to it by the
Convention of i9oo. Therefore, neither the French Government nor the French Legation shall
further intervene in any way whatsoever in questions of archwological research in Persia. The
cases of arbitration for which provision shall be made in the Director's contract and which involve
the intervention of the French Legation shall only apply to the personal relations between the
Director and the Persian Government.

Article III.

The Persian Government shall not be obliged to give any reason or explanation should it
deem it advisable to propose to Parliament, on the expiry of a five-year period, the appointment
of a French expert other than that whose term of appointment shall have come to an end.

'Translated by the Secretariat of the League
of Nations, for information.

1 Traduit par le Secr6tariat de la Socit des
Nations, h titre d'information.
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Article IV.

La mission frangaise pourra continuer les fouilles de Suse dans les conditions actuelles, mais
en se conformant aux r~glements h venir concernant les fouilles et la rdpartition des objets trouv~s.

Ont sign6 de la part du Gouvernement persan, le 18/10/27

TADAYON,

le ministre de l'Instruction publique.

F. PAKREVAN,

le girant du Ministdre des At/aires itrangdres.

A sign6 de la part du Gouvernement frangais :
Le chargg d'Affaires de France en Perse,

BALLEREAU.
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Article IV.

The French Mission may continue the research work at Susa under the present conditions,
but must observe the future regulations concerning research and the allotment of the articles
discovered.

Signed on behalf of the Persian Government, 18/10/27

TADAYON,

Minister of Education.

F. PAKREVAN,

Acting Head of the Ministry of Foreign A fairs.

Signed on behalf of the French Government :
BALLEREAU,

French Chargi d'A/aires in Persia.

I8 No 2619
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PERSE ET

UNION DES REIPUBLIQUES
SOVIETISTES SOCIALISTES

Traite' de garantie et de neutralite
avec protocoles, signis a Moscou
le ,er octobre 1927, et echange de
notes de la mime date.

PERSIA
AND UNION OF[SOVIET

SOCIALIST REPUBLICS

Treaty of Guarantee and Neutrality,
with Protocols, signed at Moscow,
October j, 1927, and Exchange of

Notes of the same date.
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No 262o.- TRAITE 1 DE GARAN TIE
ET DE NEUTRALIT]t ENTRE
LA PERSE ET L'UNION DES
R]PUBLIQUES SOVI TISTES
SOCIALISTES. SIGNE A MOS-
COU, LE Ier OCTOBRE 1927.

Textes officiels /rangais, persan et russe commu-
niquis par le djMgui de la Perse auprs de la
Socilti des Nations. L'enregistrement de ce
trait! a eu lieu le 21 [ivrier 1931.

SA MAJESTt IMPiRIALE LE SHAH DE PERSE

et LE COMITt CENTRAL EXP-CUTIF DE L'UNION
DES RI PUBLIQUES SOVItTISTES SOCIALISTES,
reconnaissant comme conforme aux int~r~ts
des deux Parties contractantes de d~finir les
conditions prcises contribuant h la consoli-
dation des relations normales durables et de
l'amiti6 sincere qui les unit, ont nomm comme
leurs plnipotentiaires, savoir

SA MAJESTIt IMPItRIALE LE SHAH DE PERSE

M. Ali Goli Khan ANSARI, ministre des
Affaires 6trang~res de Perse

LE COMITt CENTRAL EX1tCUTIF DE L'UNION
DES R1tPUBLIQUES SOVIJtTISTES SOCIALISTES

MM. Georges TCHITCHERINE, commissaire
du Peuple pour les Affaires 6trangbres
de l'Union des R6publiques sovi~tistes
socialistes ; et

,L'6change des ratifications a eu lieu h T&
h6ran, le 31 janvier 1928.

TEXTE RUSSE. - RUSSIAN TEXT.

MW 2620. - gOPOBOP 10 PAPAHT1414 M
HEIITPAJIHTETE MEMIJ '1HEPCH-
Ei 4 COIO3OM COBETCKI4X COIH-
AJIHCTH4ECKHX PECHYBJII4R,
HIO1H4CAHHbIfl 1 rOP. MOCKBE,
1-ro OTRIBPfI 1927 F.

French, Persian and Russian official texts
communicated by the Permanent Delegate of
Persia accredited to the League of Nations.
The registration of this Treaty took place
February 21, 1921.

Ero HMIIEPATOPCHOE BEJ1H4ECTBO IJIAX
H-EPCnH H 1jEHTPAJIb.HLIi 14CHORMITEffbHuti
IOMI4TET COIOA COBETCHYIX COIIHAJIHCT-
qECRHX PECHYBJIHH IpH3HaBaH OTeqalOI4M
IIHTepecaM o6ox joroiapeBaiomiixcq CTO-
poH onpegeaeHie TOqHLIX yCJIOBHti, ClIO-
Co6CTByIOUI1X yipenrieHHlO npOqHLlX HOp-
MajIIbHLIX OTHoIIeHRR 4 H cBfHlBaioujeii IHX
icIipeHHeii Apyw6hi, HaSHaqJIHt C 3TOiR

ileamo -OJIHOMOqHuX HlpeAcTaBu4Tenert :

Ero 14MIIEPATOPCHOE BEJIP1qECTBO UIAX
HIEPCHH :

rocooAHa Ami Foan XaHa AHCAPH,
MHH1cTpa IlHOCTpaHMbX IenI flep-

U EHTPAJIbHLfItI HCIOJIHHTEJIbHMI I-OM14TET
COIO3A COBETCHIX CO1I4AJIHCTFjqECHHX
PE CIIYBJIH :

T4mqEPI'HA, reoprivq BacHineBilqa,
HapOHoro RoMffccapa no I4Hc'TpaH-
HUM geiam Coioaa COsewO X Co-
qHa.jHCTHqecHHx Pecny6u'R H

The exchange of ratifications took place at
Teheran, January 31, 1928.
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Lon KARAKHAN, commissaire-adjoint du
Peuple pour les Affaires 6trang&es de
l'Union des Rdpubliques sovi~tistes so-
cialistes

Lesquels, apr~s s'6tre communiqu6 leurs pleins
pouvoirs trouv&s en bonne et due forme, sont
convenus des dispositions suivants:

Article premier.

Le Trait6 L du 26 f~vrier 1921, dont tons les
articles et toutes les dispositions restent en
vigueur et dont les effets deviennent appli-
cables hL tout le territoire de l'Union des R~pu-
bliques sovidtistes socialistes, reste la base
des rapports rdciproques entre la Perse et
l'Union des Rdpubliques sovidtistes socialiste s

Article 2.

Chacune des Parties contractantes s'engage
h s'abstenir de toute agression et de toutes
actions agressives envers l'autre Partie et
ne pas introduire ses forces militaires dans le
territoire de l'autre Partie.

Dans le cas oh une des Parties contractantes
deviendrait l'objet d'une agression de la part
d'une on de plusieurs tierces Puissances,
l'autre Partie contractante s'engage h observer
la neutralit6 pendant toute la durde du conflit,
]a Partie devenue l'objet de l'agression ne
devant point de sa part violer cette neutralit6,
nonobstant des considrations strat~giques,
tactiques on politiques on les avantages que
cela pourrait lui prdsenter.

Article 3.

Chacune des Parties contractantes s'engage
h ne prendre part ni en fait ni en droit h des
alliances on accords d'ordre politique qui
seraient dirig6s contre la sdcurit6 du territoire
on des eaux de 1'autre Partie contractante,

Vol. IX, page 383, de ce recueil.
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RAPAXAHA, JhLlBa MHxairjiOBiqa, 3a-
MeCTHTeJII HapogHoro IoMiccapa no
14HOCTpaHH;M AeanaM Coioaa CoBeT-
cHnx CoiuancTHtqecRHx Pecny6anii,
RaRoBlie, nocae npeg'HBJIeHIrn HX

IIOJIHOMOqHftI, HaTIreHHIX B A06pOi 4 iOaM-
HoRi qJopMe, corJiacHlgeb o HHRmecegymOlimeM:

Cmamb , 1.

OCHOBOi BaaHMooTHomeHIi Meri ey lep-
Cidei H COIO0M COBeTCRHX COrHaJliCreTqe-
clrnx Peeny6inR OcTaeTcH IoroBop OT 26
4 eBpajin 1921'roga, BCe CTaTbII H IIOCTaHoBjie-

HH ROTOpOrO OCTaI1TCH B Cl4e H A eiCTBHe
lOTOpOrO pacnpocTpaHaeTcn Ha BCIO TeppH-
TopHIO Coioaa COBeTCIHX COIjHaJHCT14IeCRHX
Pecny6nHR.

Cnzambq 2.

RamAan 113 AoroBapmBaIoMlHxcH CTOpOH
O6,ayeTcn BO3aeiepHBaTbCH OT Haria~eHHq
R BCHiHHX arpeCCHBHbIX AeRICTBHRR IpOTHB
gpyrofi CTOpOHLI HJIH BBe~eHHH CBO4X CIIJI
B npegeam gpyroI4 CTopoHbI.

B cIyqae me, eciI OAHa ni AoroBaplBaio-
1IXCn CTOpOH IIOABeprHeTCH HaliageHiio co

CTOpOHLI OAHO 14 JIlH HeCROJIbRHX TpeTbHX
AepMaB, .pyraH AoroBapHBaioigancn CTO-
poHa O6.ByeTCH co6InogaTb HeiiTpaJIHlTeT B
npogoImeHHH Bcero ROHJIIHRTa, IIpH qeM
CTOpOHa, noJB epr1nafcH Hanafl;iieo, He
AOJIMHa co CBOefI CTOpOHI lapyIumHT BTOT
HeirITpaJII4TeT, HeCMOTp q HH Ha aRle CTpa-
TerHtqecuHe, TaETHqecHI e HJU4 HOJIHTiqeC He
coo6pameHHHn HJIH BMIrOAIM, RIoTopLIe MOrJIH

6II ei4 OT aToro npeicTaBHTbCn.

Cmambg 3.

HamEan 143 AOroBapHIBaiou uxcH CTopoH
o6ayeTcH He yqaCTBOBaTb HI 4aRTH1qecRx,
HH OpMajibHO B floJII4TIwecuiix coioaax HIH4
corJIalieH IHx, HallpaBJIeHHMlX IIPOTHB 6eao-
nacHoCTH Ha cyme HaH Ha Mope gpyroRi

Vol. IX, page 383, of this Series.
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de m que-contre son int~grit6, son ind&
pendz lou sa souverainet6.

Ch des Parties contractantes renonce,
en oi ht participer h des boycottages ou
blocu 5nomiques organis6s par des tierces
Puiss; ; contre l'une des Parties contrac-
tante.

Article 4.

Vu bligations 6tablies par les articles 4
et 5 ( ait6 du 26 fvrier 1921, chacune des
Parti( pntractantes, ayant 1'intention de
s'abst de toute immixtion dans les affaires
intdri de l'autre Partie et de ne point
mene propagande ou de lutte contre le
Gouv nent de l'autre Partie, d6fendra
strict( .t h ses fonctionnaires de pareils
actes le territoire de 1'autre Partie.

Si h .oyens d'une des Parties contractantes
se trc it sur le territoire de 1'autre s'occu-
paien" propagande ou de lutte prohibes
par i itorit&s de cette derni~re Partie, le
Gouv( pent de ce territoire aura le droit de
faire i l'activit6 de ces citoyens et de faire
usage ers eux des sanctions 6tablies.

Les Ix Parties s'engagent de m~me, en
vertu articles ci-dessus indiqu~s, h ne point
soutei i h ne point admettre sur leurs terri-
toires pectifs la formation ou l'activit6 :
io d', lisations ou de groupements, quelle
que s, ur d6nomination, ayant pour but la
lutte e le Gouvernement de 1'autre Partie
contrn te par des moyens de violence, par
l'insui on et par 1'attentat ; 20 d'organi-
sation de groupements s'arrogeant le r6le
du G knement de l'autre pays ou d'une
partie son territoire, ayant 6galement pour
but h te contre le Gouvernement de l'autre
Partie itractante par les moyens ci-dessus
indiqi 'atteinte sa paix et h sa s&urite
ou ur entat h son int6grit6 territoriale.

AOrOBap4BalouetcR CTOpOHLI, paBHO IRaR
IIpOTHB ee iejioeTul, ee HeaaBHCHMOCTH MfIH

ee cyBepeHHTeTa.
RpoMe Tor, o6e LorOBapHBaioli~uecH CTO-

pOHLI OTIa3I IBaIOTCII OT yqaCTHl B BIOHO-
MHqeCRHX 6OHROTaX I 6JIiagax, opraHH-
3yeMLIX TpeTbIH1MH gepmaBaMH npOTHIB OAHORi
n JgorOBapHBaOujHxcH CTOpOH.

Cmanbg 4.

B Bigly o63aTelbCTB YCTaHOBJIeHHLIX
CTaTIhHMH 4 I 5 AorOBopa OT 26 eBpaaq
1921 roga, iiamgan a r oroBapHnaioiuxxcq
CTOpOH, HMeH HaMepeHHe He BMeWHBaTebCH
DO BHYTpeHHe geia gpyroik CTOpOHLI, H He
BeCTH nponaraHxy H4IH 6opb6y npOTHB Hpa-
B4eJIbcTBa gpyroii cTopoHLI, 6yOT Coporo
3alIpeiaTb CBOHM cJIyHEaLuM TaOBblIe geit-
CTBHH na TeppHTOpI4 Apyroft IOroBapH-
Baioixeiic~i CTOpOHI.

EcuIn rpaMgaHe OAHOi AorOBapHBaioiefi-
CH CTOpOHLI, HaXOAJrnAneCo Ha TeppHTOpHH
7gpyrofi, 6 yAyT 3aH IMaTbCR ilpoiaraHgoi4
Him 6opb6oft, aanpeIxeHH iMH BJIaCTIMH 3TO
CTOpOHI, TO HlpaBnTeJIbCTBO 9TO Tepp14-
TOpH 6y~eT HMeTI paBo npeipargaTa

eHTeJIbHOCT, 3TIIX rpamgaH 4 npHMOHHTb H
H4M yCTaHOBJIeHHLIe Hala~anmq.

PamBmIM o6paaoM, B C1ly BniIueyla3a-
H, IX CTaTeRi o6e CTOpOHbI O6RayIOTCH He
iiogg(ep4HBaTb H He gofy0IcaTb Ha cBoeft
TeppHTopuI, 10 tpIHaguieMHOCTH, o6paso-
BaHlHe Hili XgeHTeJIbHOCTL : 1) oprain.aatiHft
HuIm rpylln, Ral 64 OHH He HMeHOBa.iHob,
CTaBmnIiHx ce6e IUeJlbIO 6opb6y HpOTHB ilpa-
B14TeuIbCTBa gpyroI4 AoroBaplaOllerie
CTOpOHLI HyTeM HaCHJIbCTBeHHMIX CfOCO6OB,
llyTeM BOCCTaHHJT IAH noinyiueHn ; 2) opra-
Hrleaix 4I Hnit rpynl, nplnncuiBaioiIx ce6e
pOJb HlpaBHTeJIbCTBa gpyrotl CTopoHm nIm
qaCTH ee TeppHTOPHH, TaIRnue CTaBHUH4X ce6e
lgeabio 6opb6y BIIu0yIiasaHHIIMH cnoco6aMIn
c IpaDHTeJlbCTBOM xpyroA AorofapHBao-
ge4cH CTOpOHI, Hapymefe ie 00MI4pa H. ee
6eaonaCHOCTn UJIH Hio yueH4e Ha ee TeppH-
TopHajibHy1O UeIOCTb.

No 262o
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Se basant sur les principes ci-dessus indiquds,
les deux Parties contractantes s'engagent 6ga-
lement h d6fendre l'enr6lement militaire ainsi
que l'importation sur leur territoire de forces
armes, d'armes, de munitions et de tout autre
mat6riel de guerre, destin~s aux organisations
ci-dessus indiqu~es.

Article 5.

Les deux Parties contractantes s'engagent
h r6gler par une procddure pacifique, appro-
pride aux circonstances, les diff~rends de toute
nature survenus entre elles et n'ayant pu 6tre
r6gl6s par la voie diplomatique ordinaire.

Article 6.

En dehors des obligations assumdes par les
deux Parties contractantes en vertu du prdsent
traitd, ces deux parties conservent leur enti~re
libert6 d'action dans leurs relations interna-
tionales.

Article 7.

Le prdsent trait6 est conclu pour la dure
de trois ans et doit 6tre approuv6 et ratifid dans
le plus bref d6lai par les organes lgislatifs des
deux Parties, apr~s quoi il entrera en vigueur.

L'6change des actes de ratification aura lieu
h T~h~ran un mois apr~s la ratification.

Apr~s l'expiration du ddlai original, le trait6
sera considdr6 prolong6 automatiquement chaque
fois pour une annde jusqu'Y'ce qu'une des Parties
contractantes pr~vienne l'autre Partie de sa
ddnonciation. En ce cas, le prdsent trait6 res-
tera en vigueur pendant six mois apr6s la com-
munication de la part d'une des Partiescon
cernant la ddnonciation du trait6.

Article 8.

Le present trait6 est dress6 en langues per-
sane, russe et francaise en trois exemplaires

No. 262o

Hcxog n8 lpIIBeeHHUlX B~MLe lpHHIH-
nOB, o6e goroBapBaonmlecH CTopomI paB-
HlIM o6pasom 06HayIOTC1 8antpeTHTL Bep-
60BIy, paBHO iiaK BBO3 Ha CBOIO TeppHTOpHIO
BOOpymeHHLIX CH.JI, opymmH, 6oeBnx npn-
nacoB H BCHR O0 poga BoeHHLIX MaTepHaHOB,
lpeHa3HaqeHHLX jJi yaaHHLIX Blmtme
opraHHaaI I .

Cmamb.a 5.

06e goroBapaloigiecH CTopoHbI 06n-

BYIOTCR perynnp0BaTl BIcn~oro poga pa3Ho-
rIacHH, KOTOpmIe MOr'IH 6 bI BO8HHHHyTB

mMey HHMII H nIOTOpLIe He MornJIH 6L 6blITI
yiameHLI O6LIHHOBeHHtIM gHnJIoMaTHqecKnM
nyTeM, MHpHLM CHCO06OM, COOTBeTCTByIOIHM
MOMeHTy.

Cmamba 6.

BHe o6HqaTeJIbCTB, ROTopbie o6e ioro-
BapnIBaioiInecH CTOpOHI pIIHHJIH Ha ce6a
B CHjiy HacToquAero JoroBopa, o6e CTopon
coxpaHROT CBOIO nOJIHYIO CBo6ogy lefICTBH1f
B CBOHX mMyHapoAIx oTnoiieHIHx.

Cmambg 7.

HacTORnInHI AOrOBOp aaijoiaeTcn na
TpexieTIBni CpOE H IOJIeMHT B iHpaTqa~fliftt
cpoiR ogo6peHnO H paTId2nHraW4H co CTOpOHLI
aai oHoiaTeJIHLx opraonB 06014X CTOpOH,
nocae 'iero OH BCTYIIHT B CHJIY.

06MeH paTIaijHOHHIMI rpaMOTaMH
HpoH0fIeT B TerepaHe B MeCnql IiR cpoI
nocae paTHnnIalnH..

Ho HCTeeHHR nepBoHatiaJIbHOrO cpo~a,
L0oroBop 6yieT CqHTaTLefl aBTOMaT IqecHH
npoeHHbiM RamiifI paa Ha ' roHqHLMjt
cpoR, noia o0Ha H, AoroBapHBainqnxwq
CTopon He npegynpeHT o6 ero geHoHcHaEIM.

B 9TOM cjjyqae HaCToRHAHIV ,AorOBOp coxpa-
HHeT CHJIY B Teqenue nieCTH MecmAeB nocie
coo6mejn onotI H8 0oroBapHBaimHxcq
CTopoH o pacTopmemn Loronopa.

Cmamba 8.

HaCTomnHft ;ArOBOp COCTaBJIHeTCHI Ha
pyCCKoM, iepcHgCHom H pamjysCmoM faiB-
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authentiques pour chacune des Parties contrac-
tantes.

Pour l'interprdtation, tous les trois textes
seront consid6r6s comme authentiques. En cas
de divergence lors de l'interprdtation, le texte
fran~ais fera foi.

En foi de quoi les plnipotentiaires susnom-
ms ont sign6 le present trait6 et y ont appos6
leurs sceaux.

Fait h Moscou le ier octobre 1927.

(Signg) Ali Goli Khan ANSARI.

(Signg) Georges TCHITCHERINE

(SignW) L. KARAKHAN.

(,%. n.)

PROTOCOLE PREMIER.

Hax B TpeX nOAJI1IHHX BEeMnjinpax gan
Hamgof AoroBapHBaoineficq CTOpOHL.

r1pH TOJIHOBaHIH Bce TeHCTLI cqHTa1OTcH

ayTeHTI4qHhM. HpH BOSHHHHOBeHHH paSHO-
riiacHR1 IIpH TOJIHOBaHHH, 4paHgyacHnri TeKCT
6yxeT CqHiTaTbCHI OCHOBHbIM.

B ytOCTOBepeHie qero, IoHMeHOBaHHLe
BLIne yrOJIHOMOqeHHbie IOgHmajul HaCTOH-
mIr 4 AoroBop H lH!IOMHll4H E H my CBOH
neqaTll.

VqinHeHO B r. MocHBe, I OHTu6pq 1927
roga.

(HoOnucu) : reoprlIl 1414IEPIH.

JI. IAPAXAH.

(HoOnucb) : AJIm-Foarn XaH AHCAPH.

(m. n.) (m. n.)

nPOTO OJI Nq 1.

Monsieur Ali Goli'KharANsARI, ministre des
Affaires dtrang~res de Perse, d~clare qu'il est
charg6 par le Gouvernement persan de confirmer
au nom de ce gouvernement au moment de la
signature du Trait6 de garantie et de neutralit6
entre la Perse et l'Union des R6publiques
sovitistes socialistes, en date de ce jour,'que le
Gouvernement persan n'a pas d'engagements
internationaux quelconques contraires au dit
trait6 et qu'6galement pendant toute la dur&e
de ce trait6, il ne prendra pas de tels engage-
ments.

Messieurs Georges TOHITCHERINE, commissaire
du Peuple pour les affaires 6trangres de l'Union
des Rpubliques sovidtistes socialistes et LUon
KARAXHAN, commissaire-adjoint du Peuple pour
les Affaires 6trang~res de 'Union des Rdpubli-
ques sovi~tistes socialistes, d~clarent qu'ils sont
charges par le Gouvernement de l'Union des
R~publiques sovitistes socialistes de confirmer
au nom de ce gouvernement, au moment de la
signature du Trait6 de garantie et de neutralitd
entre l'Union des R6publiques sovi~tistes socia-

FOIIOgH Aiii-Ponn Xau AHCAPH, M11-
HHCTp H/HOCTpaHHIIX Aeji 1lepc4 BaflBJiaHeT,
tITO eMy iuopyqeHo HepcH)AEcHM 1lpaBlTeJIb-
CTBOM IIOATBepAH1Tb OT HMOHH DToro IlpaBH-
TeJIbCTBa B MOMeHT IIOIHCaHHff AorOBopa

o rapaHT1rl 14 HefiTpaJiHTeTe MeMAy rlepcHel
H Com COBeTCHHX Co1HHanicTrniecKHwx
Pecuy6Jmii OT cero i1cjia, qTO flepcAcioe
lpaBHTeJbCTBO He HMeeT HIuamix MemHy-
HapOAHLIX 06HaTeJIbCTB, npoTHlBpeqaminx
HaSaHHOMY AoroBopy 14, paBHLIM o6pasoM,
tITO B TeqeHle Bcero cpoia AeiiCTBHH Haa-
BaHHOrO AoroBopa OO1 He HpHMeT Ha ce61
Il006HLIX o6qaaTeJmcOTB.

-H'qEPAHH, reoprlt4 BacHibeBIq, Hapog-
HIi KOMlccap no HHOCTpaHHbIM geIaM
Comaa COBeTCHHX CoinajiHCTHqecFuHx Pec-
Hy6JIH1 H I{APAXAH, JIeB MHxalftJIOBq,
3aMecTHTeJb HapoAHoro Romiccapa no
HHOCTpaHHIM geiaM Comaa COBeTCIHX
CoiAuHCTltqecHHx Pecny6JHjH BaWnJMoT,
qTO HM HopyqeHo 1-paBHTejIbCTBOM Coma
COBeTCRHX CoLwaJicTHtqecRHx PecdyHaIN
HoATBepAHTb OT HMeHH Tro 1paBHTeJ1H-

No 262o
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listes et la Perse en date de ce jour, que le Gou-
vernement de l'Union des Rdpubliques sovi6-
tistes socialistes n'a pas d'engagements inter-
nationaux quelconques contraires audit trait6
et qu'6galement pendant toute la durde de ce
trait6, il ne prendra pas de tels engagements.

Fait h Moscou, le Ier octobre 1927.

(Signg)
(Signi)
(Si gni)

Ali Goli Khan ANSAR.

Georges TCHITCHERINE.

L. KARAKHAN.

PROTOCOLE IL

Conformdment aux dispositions du Trait6
du 26 fWvrier 1921 qui reste en vigueur en entier
et en toutes ses parties, les engagements pr6vus
h 1Particle 2 du Trait6 de garantie et de neutra-
lit6 sign6 & la date de ce jour entre la Perse et
l'Union des Rdpubliques sovidtistes socialistes
concernant la non-introduction de forces mili-
taires dans le territoire de l'autre Partie con-
tractante, ne s'appliquent pas aux cas, prdvus
4 I'article 6 du Trait6 du 26 f6vrier 1921, ainsi
qu'aux commentaires donn6s h cet article.

Fait h Moscou, le 1 er octobre 1927.

(Signi) Aligolikhan AnsAR.

(Signl) Georges TCHITCHERINE.

(Signl) L. KARAKHAN.

CTBa B MOMeHT IIOwiHCaHHIH ,oroBopa o
rapaHTH H HelTpaJiHTewe Meey ColomoM
CoBeTclIx CoIlHarIiCTH ecHHX Pecly6anIR i
IlepcHef OT cero tmcjia, qTO HpaBI4TeJbCTBO
Coioaa He HMeeT HiRalmx mem yHapoAHX
o6n8aTeJIbCTB, IpOTHnopeqa! I~x HaBBaH-
HoMy JoroBopy H, paBHbIM o6paoM, TO B
TetqeHHe Beero cpoia AefICTBHq Ha3BaHHoro

AoroBopa OHO He HpHMeT Ha ce6n iiogo6HbIX

o63aTeJItcTB.

YwHneHo B r. MOCRBe, « I > OHTH6pH 1927
roAa.

Am-roaH XaH AHCAPH. PeoprHrI ' -qEPHH.

Jr. 1{APAXAH.

HPOTOIOJI M 2.

B cooTBeTCTBHH C nocTaHOBJeHIIHMI4 Loro-
Bopa OT 26 eBpaji 1921 roa, coxpainIIO-
IIgero CBOIO C1JIy B IlejiOM 4 BO Bcex CBOX
tiaCTRX, o6qaaTeJicTBa, IlpegyCMOTpeHHLIe
B CTaTbe 2 g)OrOBopa o rapaHTIH 1 HeflTpa-

JIMTeTe, noIIHcaHHoro cero qIcJia Merely
HlepcHeR H CoIooM COBeTCHHX CoIHaJInCWI4-
qecHHX Pecdy60mHi OTHOCHTeJIbHO HeBBejge-
HIM BOeHHLIX C1a B ilpe memi Apyroft Joro-
BapI4Baolilefi4c CTOpOHII He OTHOCHTCH I

ciyqalM, npeAyCMoTpeHHbIM B cTambe 6
AoroBopa OT 26 eBpaian 1921 roga Hi
pa3'.qCHeHHHqM, AaHHLIM E BTORi CTaTme.

Y'qHeHo B P. MOCEBe, I ONTq6pH 1927 r.

Peoprnfi mwqepHH. AaH-PoJWi XaH AHCAPH.

JI. IKAPAXAH.

No. 2620
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RCHANGE DE NOTES

Moscou, le Ier octobre 1927.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

Au moment de la signature du Trait6 de
garantie et de neutralit6 signd entre la Perse
et l'Union des R6publiques sovi~tistes socialistes
en date de ce jour, j'ai l'honneur de vous in-
former de ce qui suit

Consid~rant,

Que le Gouvernement persan est toujours
anxieux de faire face exactement h toutes
les obligations qu'il a assum~es volontaire-
ment,

Qu'il signe le pr~sent traitd pour main-
tenir sinc~rement toutes les obligations qui
en d~coulent,

Et en tant que le Gouvernement persan
estime que les obligations ci-dessus men-
tionn~es ne sont pas en contradiction avec
les obligations du Gouvemement persan
envers la Soci~td des Nations,

Le Gouvernement persan d~clare au
Gouvernement de l'Union des Rdpubliques
sovi~tistes socialistes que le Gouvernement
persan respectera et ex~cutera 6galement
toutes ses obligations comme membre de ]a
Soci6t6 des Nations.

Veuillez agr6er, Monsieur le Commissaire, les
assurances de ma tr~s haute consid6ration.

(Sign!) Ali Goli Khan ANSARI.

Monsieur Georges Tchitcherine,
Commissaire du Peuple

pour les Affaires 6trang~res.

MOI BA, 1 oxmq6ps 1927 a.

roCnO1HH HAPOXAHt t IOMICCAP,

B MOMeHT nogncaii I AOrOBopa o rapaH-
T14H H HefiTpanHTeTe, IIO IIuCaHHOro cero
tmca Merely IepcHeAi 4H Coiaom CoBeTORHX

CoitiajiHCT qieci Hx Peciiy6jiHH, ImMeiO qeCmb
C006IuTIb BaM n114mecJIegyionjee

[HpIHHMaH BO BHHMaHHe,

qTO IlepcHucloe IHpa HTeIlCTBO Beer-

Aa CTpeMHTC, TOI-IO BIIOJIHHTb Bee
o6pOBOJIHO B3,qTIe Ha ce6, o6Haa-

TeJibcTBa H4
tqTO 0O1O nOWHCIBaeT HaCToIHuHIR

)joroBop AJi Toro, qTo6Li I{cRpeHHO
yBwaamT Bee BiTeaIomIe H8 Hero o61-
3aTeJImOTBa H

llOCROJIbIy rlepcngc~oe IHpaBlTea,-
CTBO CqHTaeT, qTO YnOMHiHYTLIe Bmne
o6HaaTeJIb0TBa He lpOT14BopeqaT O61-
3aTeJIbcTBaM flepcHwcloro llparTeIb-
CTBa nepeA JlHrorl HaiUft,

IepcHgcoe 1-paBi4TeabcTBo 3aqsBaeLT
IHpaBTeJrbCTBy Coioa COBeTOCHX Pee-
fly6jIHH, 'qTO HlepcwgcHoe H1paBHrereb-
CTBO TaRnme 6y'eT yBamaTb H 14CIIOJIHHTb
Bee cOBOH o6HaTeJIbCTBa, laHK x1ella
J1HrH Haiqir.

IpHMHTe yBeeHI4. B MOeM BMlCOHOM F
BaM yBameHH.

AAH-ron XaH AHCAPH.

PocnoiiHy
Peoprrno BacljibeBWqy T

4
Hqepfl4y,

HapoAHOy IoMffccapy
no I4HOCTpaHHMM gieaM.
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Moscou, le Ier octobre 1927.

MONSIEUR LE MINISTRE,

J'ai l'honneur de la part de mon gouverne-
ment d'accuser r6ception et de prendre acte de
la note suivante que vous avez bien voulu
m'adresser en date d'aujourd'hui :

Au moment de la signature du Trait6 de
garantie et de neutralit6 sign6 entre la
Perse et l'Union des R~publiques sovitistes
socialistes en date de ce jour, j'ai l'honneur
de vous informer de ce qui suit

Consid~rant,
Que le Gouvernement persan est tou-

jours anxieux de faire face exactement h
toutes les obligations qu'il a assum~es
volontairement,

Qu'il signe le present trait6 pour main-
tenir sinc~rement toutes les obligations qui
en dcoulent,

Et en tant que le Gouvernement persan
estime que les obligations ci-dessus men-
tionnes ne sont pas en contradiction avec
les obligations du Gouvernement persan
envers la Socit6 des Nations,

Le Gouvernement persan d~clare au Gou-
vernement de l'Union des R~publiques
sovi6tistes socialistes que le Gouvernement
persan respectera et ex~cutera galement
toutes ses obligations comme membre de
la Socidt6 des Nations.

Veuillez agr~er, Monsieur le Ministre, les
assurances de ma tr~s haute consideration.

(Signi) Georges TCHITCHERINE.

Monsieur Ali Goli Khan Ansari,
Ministre des Affaires 6trang~res

de Perse.

r. MOCKBA, I oxmi6pg 1927 a.

rocIoHH MHHHCTP,

IiMeio qeCTb OT HMeHH Moero H1paBHTeJIb-
CTBa IOTBepAHTb iiorJyqene H iHHH1THe
R CBeeHHIo HHmecIegyiomeik BamefI HOTLI
OT cero qHcJia :

B MOMeHT nogUIIcaHHa AoroBopa o
rapaHTHi i HelfTpaJiHTeTe, iioAiIHcaH-
Horo cero Hcjia Merely HepcHeii i

COIO3OM COBeTCHX CoiHalHCiqeciHx
Pecny6Imn, HMeio qeCTL C006IIHTb BaM
1mmecnegIyionIee:

IIPHHHMaH BO BHIIMaHHe,

qTO HlepcHgcioe 1-paBI4TejibCTBO Beer-
ga CTpeMHTCfI TO'qHO BbIIIOJIHHTl Bee
go6pOBOnbHO BaJITe Ha ce6. o6iisa-
TeJIbeTBa,

"TO OHO lonHcLIBaeT HaCToqMIHfl
AorOBOp 9JI Toro, ITO6L HenpeHIfe
yBamaTl, Bee BlIbTeIgaioile H Hero o6q-
3aTe3IiCTBa H IOcHOlibIy ,HepcHcoe
HpaBHTeJIICTBO CqHTaeT, WO ylIOMfI-
HyTmIe BlMIe o6rqaaTeIIbCTBa He I1pOTHBO-
petqaT o63aTejLbCTBaM llepcwcnoro
flpa3HTeJmcTBa nepeg JIIroft Halfti,

H~epcHicioe HIpa HTeJ ICTBO 3aqBjIeT
IHpaBHTemeCTBy Cooaa COBeTCRHX Co-
IUaJIHCTHecRHx PecIy6Jm, "ITO Rep-

l4HReoe paBHTen eTBO TaIUme 6y~eT
yBamaTl H IIClIOJIHfITI, Bee CBOH o6a-
3aTeJIbCTBa, iaI IJIeHa JLi 4 Halft.

H1pHMHTe yBepeHH B MOeM BLICOHOM H
BaM yBaneHHH.

PeoprHft T- HqepH.

rocnogmiy
Aim-FoE XaHy AHeapH

MHH1CTpy I4HOCTpaHHLIX Aeji IHepHft.
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1 TRADUCTION. - TRANSLATION.

No. 2620. - TREATY OF GUARANTEE AND NEUTRALITY BETWEEN
PERSIA AND THE UNION OF SOVIET SOCIALIST REPUBLICS.
SIGNED AT MOSCOW, OCTOBER I, 1927.

His IMPERIAL MAJESTY THE SHAH OF PERSIA and THE CENTRAL EXECUTIVE COMMITTEE
OF THE UNION OF SOVIET SOCIALIST REPUBLICS, recognising the desirability, in the interests of the
two Contracting Parties. of defining the precise conditions for the consolidation of normal stable
relations and of the sincere riendship which unites them, have appointed as their Plenipotentiaries:

HIS IMPERIAL MAJESTY THE SHAH OF PERSIA:

M. Ali Goli Khan ANSARI, Persian Minister for Foreign Affairs;

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

MM. George TCHITCHERINE, People's Commissary for Foreign Affairs of the Union of
Soviet Socialist Republics, and

Lev KARAKHAN, Deputy People's Commissary for Foreign Affairs of the Union of Soviet
Socialist Republics ;

Who, having exchanged their full powers, found in good and due form, have agreed upon the
following provisions :

Article I.

The mutual relations between Persia and the Union of Soviet Socialist Republics shall continue
to be governed by the Treaty of February 26, 1921, of which all the articles and provisions shall
remain in force, and which shall be applicable throughout the territory of the Union of Soviet
Socialist Republics.

Article 2.

Each of the High Contracting Parties undertakes to refrain from any aggression and from any
hostile acts directed against the other Party, and not to introduce its military forces into the
territory of the other Party.

Should either of the Contracting Parties become the victim of aggression on the part of one
or more third Powers, the other Contracting Party agrees to observe neutrality throughout the
duration of the conflict, while the Party which is the victim of the aggression shall not violate that
neutrality, notwithstanding any strategical, tactical or political considerations or any advantages
it might thereby obtain.

Article 3.

Each of the Contracting Parties agrees to take no part, whether de facto or de jure, in political
alliances or agreements directed against the safety of the territory or territorial waters of the other
Contracting Party or against its integrity, independence or sovereignty.

1 Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secretariat de la Soci6t6 des
Nations, h titre d'information.
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Each of the Contracting Parties likewise agrees to take no part in any economic boycotts or
blockades organised by third Powers against one of the Contracting Parties.

Article 4.

In view of the obligations laid down in Articles 4 and 5 of the Treaty of February 26, 1921,
each of the Contracting Parties, being determined to abstain from any intervention in the internal
affairs of the other Party and from any propaganda or campaign against the Government of the
other Party, shall strictly forbid its officials to commit such acts in the territory of the other Party.

Should the citizens of either of the Contracting Parties in the territory of the other Party engage
in any propaganda or campaign prohibited by the authorities of this latter Party, the Government
of that territory shall have the right to put a stop to the activities of such citizens and to impose
the statutory penalties.

The two Parties likewise undertake, in virtue of the above-mentioned Articles, not to encourage
or to allow in their respective territories the formation or activities of : (i) organisations or groups
of any description whatever, whose object is to overthrow the Government of the other Contracting
Party by means of violence, insurrection or outrage ; (2) organisations or groups usurping the
office of the Government of the other country or of part of its territory, also having as their object
the subversion of the Government of the other Contracting Party by the above'-mentioned means,
a breach of its peace and security, or an infringement of its territorial integrity.

In accordance with the foregoing principles, the two Contracting Parties likewise undertake
to prohibit military enrolment and the introduction into their territory of armed forces, arms,
ammunition, and all other war material, intended for the organisations mentioned above.

Article 5.

The two Contracting Parties undertake to settle by a pacific procedure appropriate to the
circumstances all disputes of any description which may arise between them and which it has not
been possible to settle through the ordinary diplomatic channels.

Article 6.

Apart from the obligations undertaken by the two Contracting Parties in virtue of the present
Treaty, the two Parties shall retain full freedom of action in their international relations.

Article 7.

The present Treaty is concluded for a period of three years and shall be approved and ratified
within the shortest possible time by the legislative organs of the two Parties, after which it shall
come into force.

The exchange of the instruments of ratification shall take place at Teheran one month after
ratification.

After the expiry of the original period of validity, the Treaty shall be regarded as automatically
prolonged for successive periods of one year until one of the Contracting Parties notifies the other
of its desire to denounce the Treaty. In that case the present Treaty shall remain in force for six
months from the date of the notification of its denunciation by one of the Parties.

Article 8.
The present Treaty is drawn up in the Persian, Russian, and French languages, in three authentic

copies for each of the Contracting Parties.

No. 262o
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For the purpose of interpretation, all three texts shall be regarded as authentic. In the case
of any divergencies with regard to interpretation, the French text shall prevail.

In faith whereof the above-named Plenipotentiaries have signed-the_ present Treatyand have

thereto affixed their seals.

Done at Moscow, October I, 1927.

(Signed) Ali Goli Khan ANSARI. (Signed) George TcHITCHERINE.

(Signed) L. KARAKHAN.

PROTOCOL I.

M. Ali Goli Khan ANSARI, Persian Minister for Foreign Affairs, declares that he has been
instructed by the Persian Government to confirm on behalf of that Government, at the time of
the signature of the Treaty of Guarantee and Neutrality between Persia and the Union of Soviet
Socialist Republics dated this day, that the Persian Government has no international obligations
whatsoever contrary to the said Treaty and will not undertake such obligations during the whole
duration of that Treaty.

MM. George TCHITCHERINE, People's Commissary for Foreign Affairs of the Union of Soviet
Socialist Republics and Leon KARAKHAN, Deputy People's Commissary for Foreign Affairs of the
Union of Soviet Socialist Republics, declare that they have been instructed by the Government
of the Union of Soviet Socialist Republics to confirm on behalf of that Government, at the time
of the signature of the Treaty of Guarantee and Neutrality between the Union of Soviet Socialist
Republics and Persia dated I his day, that the Government of the Union of Soviet Socialist Republics
has no international obligations whatsoever contrary to the -said Treaty and will not undertake
such obligations during the whole duration of that Treaty.

Done at Moscow, October I, 1927.3

(Signed) Ali Goli Khan ANSARI. (Signed) -George TCHITCHERINE.

,(Signed) L..KARARHAN.

PROTOCOL II.

In-accordance with the provisions of the Treaty of February 26, 1921, which shall remain in
force as a whole and in all its parts, the obligation assumed under Article 2 of the Treaty of Guarantee
and Neutrality signed this day between Persia and the Union of Soviet Socialist Republics, not to
introduce military forces of one Party into the territory of the other Contracting Party, shall not
apply to the cases provided for in Article 6 of the Treaty of February 26, 1921, or to the commentaries
on that Article.

Done at Moscow, October I, 1927.

(Signed) Ali Goli Khan ANSARI. (Signed) George TCHITCHERINE.

(Signed) L. KARAKHAN.
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EXCHANGE OF NOTES.

I.

Moscow, October 1, 1927.
SIR,

At the time of the signature of the Treaty of Guarantee and Neutrality signed this day between
Persia and the Union of Soviet Socialist Republics, I have the honour to inform you that

Whereas
The Persian Government is at all times anxious faithfully to meet all the obligations

which it has voluntarily undertaken,
Whereas it has signed the present Treaty with the sincere intention of fulfilling the

obligations arising therefrom,
And whereas the Persian Government considers that the above-mentioned obligations

are not incompatible with its obligations towards the League of Nations,
The Persian Government informs the Government of the Union of Soviet Socialist

Republics that it will also respect and carry out all its obligations as a Member of the
League of Nations.

I have the honour, etc.
(Signed) Ali Goli ANSARI.

M. George Tchitcherine,
People's Commissary for Foreign Affairs.

II.
26353/26353

Moscow, Ortober 1 , 1:9 2 7 .
M. LE MINISTRE,

I have the honour, on behalf of my Government, to acknowledge receipt and to take note of
the following communication which you were good enough to send me to-day:

At the time of the signature of the Treaty of Guarantee and Neutrality signed this
day between Persia and the Union of Soviet Socialist Republics, I have the honour to
inform you that

Whereas
The Persian Government is at all times anxious faithfully to meet all the obligations

which it has voluntarily undertaken,
Whereas it has signed the present Treaty with the sincere intention of fulfilling the

obligations arising therefrom,
And whereas the Persian Government considers that the above-mentioned obligations

are not incompatible with its obligations towards the League of Nations,
The Persian Government informs the Government of the Union of Soviet Socialist

Republics that it will also respect and carry out all its obligations as a Member of the
League of Nations.

I have the honour, etc.
(Signed) George TcHITCHERINE.

M. Ali Goli Khan Ansari,
Persian Minister for Foreign Affairs.

No. 2620
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PERSE ET
UNION DES REPUBLIQUES
SOVIETISTES SOCIALISTES

Accord relatif i l'exploitation des
pecheries sur ]a c6te miridionale
de ]a mer Caspienne, avec proto-
cole. Signis i Moscou, le 1er oc-
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SOCIALIST REPUBLICS
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tion of the Fisheries on the
Southern Shore of the Caspian
Sea, with Protocol. Signed at
Moscow, October 1, 1927, and
Exchange of Notes of the same
date.



298 Socid6 des Nations - Recuei des Traite's. 1931

NO 2621.-ACCORD 1 ENTRE LA PERSE ET L'UNION DES RRPUBLIQUES
SOVIETISTES SOCIALISTES RELATIF A L'EXPLOITATION DES
PECHERIES SUR LA COTE MRRIDIONALE DE LA MER
CASPIENNE. SIGNR A MOSCOU, LE Ier OCTOBRE 1927.

Textes officiels /ranpais, persan et russe communiquis par le ddligui permanent de la Perse auprds
de la Socidtd des Nations. L'enregistrement de cet accord a eu lieu le 21 /dvrier 1931.

LE GOUVERNEMENT PERSAN, d'une part, et LE GOUVERNEMENT DE L'UNION DES RIPUBLIQUES

SOVIP1TISTES SOCIALISTES, d'autre part, estiment n6cessaire de r6gler, conform6ment L 1'article 14 du
Trait6 2 conclu entre la Perse et la R6publique socialiste f6d6rative sovi6tiste de Russie, le 26 f6vrier
1921, la question de 1'exploitation des p6cheries de la c6te m~ridionale de la Mer caspienne, ont
nomm6 ce but comme leurs pl6nipotentiaires

LE GOUVERNEMENT PERSAN :

Ali Gholi Khan ANSARI, ministre des Affaires 6trang~res de la Perse

LE GOUVERNEMENT DE L'UNION DES RPPUBLIQUES SOVIATISTES SOCIALISTES :

KARAKHAN Lev Mikhailovitch, commissaire-adjoint du Peuple des Affaires 6trang~res
de l'Union des R~publiques sovi~tistes socialistes.

Lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs, trouv6s en bonne et due forme, ont convenu
des dispositions suivantes

Article premier.

En vertu du present accord le Gouvernement persan transmet en concession aux conditions
suivantes le droit de pche et de pr6paration du poisson sur ses c6tes du sud de la Caspienne, dans
les limites indiqu~es h 1'article II du present accord h une Compagnie commerciale industrielle mixte
sp6ciale organis~e par le Gouvernement persan et le Gouvernement de l'Union des R6publiques
sovi~tistes socialistes.

Dans le present accord, la compagnie mixte susindiqu~e sera d~sign~e sons le terme de
((Compagnie )).

1 L'dchange des ratifications a eu lieu h T6h6ran, le 31 janvier 1928.
2 Vol. IX, page 383, de ce recueil.
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TEXTE RUSSE. - RUSSIAN TEXT.

Ji 2621. - COPJIAIIIEHHE' OB 3BCIJI0ATA IHH4 PbLBHLIX HPOMbICJIOB
IO01HOPO HOBEPEEbfl RACIIHIfCLOFO MOPH.

French, Persian and 'Russian official texts communicated by the Permanent Delegate o/ Persia
accredited to the League ol Nations, The registration o/ this Agreement took place Febru-
ary 21, 1931.1

H-PABHTEJIbCTBO IEPCH4 C OjHOI4 CTOpOIM H HPABHTEJIBCTBO COOA COBETCHHX
COI]HAJ1HCTHqECHHX PEcIvEjIHI C gpyrofl CTOpOHII, lpi1HHaB Heo6xorMbIM yperyJIHpOBaT,
coriaCHO cTaTe 14-4 groBopa 2 , oaRioqeHHoro Menigy flepcieti H POCCH4CKOift
COIIHaJIHCTHqeCI O1t (DeAepaTHBHoR CoBeTCHOfi Pecny6anof OT 26 4eBpajin 1921 roga,
BOHpOC 06 aIcnjioaTairnH pbI6HIX IpOMLICJIOB iOIHOrO no6epembn RacnnicHloro Mopl,
o aToI gIeabio HaBHaqHJIH CBOHMH yIOJIHOMOqeHHMMH

IIPABHTEJ1bCTBO HIEPcH11

rOClIOAHHa Aani PoaH XaHa AICAPH, MHHHCTpa 4HfOCTpaHmx NeaI HepcrnH,

IPABHTEJIbCTBO COI03A COBETCHIIX COLgHAJIFICTHqECR1HX PECHIYBJIHH :

KAPAXAHA JIbBa MrxaiijIOBpiqa, 3 aMeCTHTeiaH HapowHoro loMnccapa 11o
HHOCTpaHHM AeaaM Coio3a COBeTCHHX CoxjnaarcTHqecHnx PecnIy~ann,

HalOBble no B8aHMHOM 06MeHe CBOHMH HOJIHOMOqHHIMH, HaigreHHLIMH COCTaBjIeHHIMH
B Hag3aemaiaueft opMe, corJIacHHCL o HHmecaegpyoiomx nOCTaHOBJIeHHHX.

Cmamba 1.

Hepcngcxoe H-paBHTeJIbCTBO Ha OCHOBaHUK nacwoaIxero Cornamerlnla nepegaeT Ha
cjieyiouAx Hnme yCJIOBHHX cneilxHaIbHoHI CMeIwaHHOfi ToproBo-IIpOMbuIJIeHHOfi HOMIlaHIH,
opraHmyeMofti flepcfgcHnM H-paBlTeJlbCTBOM I fIpaBxTeJIbCTBOM Comaa COBeTCrHnX
ConitaJIlCTisqecIHX Pecny6anI, IOHIeCCiO Ha IlpaBo UpoHBOACTaBa JOBa i nepepa6oTHH
pM6M Ha CBOHX 6eperax ioa oro no6epemba Kacunicisoro MOpH B npegenax, onpegejHemmX
B CTaTbe 2-fti HaCTOuero corJIameHPa.

YnovmnyTaaq CMemarluan RoMaaHHH B HaCTogleM CornameHim 6ygeT HamBaTbC
<( JOM1aHHH )>.

1 The exchange of ratifications took place at Teheran, January 31, 1928.
Vol. IX, page 383, of this Series.
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Article II.

Les limites des p&heries transmises en concession A la Compagnie coincident avec celles de la
concession accord&e en son temps par le Gouvernement persan aux fr~res Lianozov. Les cours d'eau
se jetant dans la mer A l'int~rieur des limites de la concession en sont exclus. La ligne oh ils se jettent
dans la mer sera la limite de ces cours d'eau avec les eaux de la concession.

Font exception les embouchures des rivi~res suivantes :
a) S6fid-Roud dont les deux bras (S6fid-Roud et Moussa-Tchai), ayant les eaux basses,

ne permettent pas de se livrer A la p~che A l'embouchure. Pour cette raison la compagnie
aura le droit de p~che dans ces bras jusqu'aux limites oii se trouvent actuellement A
'embouchure les anciennes p~cheries des fr~res Lianozov.

b) Babol, dans la r~gion de Mechedissar, en raison de ses eaux basses A l'embouchure.
La compagnie y aura de m~me le droit de p~che dans les limites des anciennes p~cheries
des fr~res Lianozov.

c) La rivi~re Gorgan avec son bras Kara-Sou jusqu'aux limites de la p~che des anciennes
p~cheries des frres Lianozov.

Si les embouchures des rivi~res faisant partie de la concession changent avec le temps leurs
cours ou s'ils forment de nouveaux bras, les droits de p&he conc6des A la compagnie seront applicables
aux nouveaux cours et bras.

Remarque : En ce qui concerne les lieux de p&he dans les limites indiqu~es par cet accord, la
c ompagnie n'est limit~e que par les clauses du present accord.

Article III.

En vue de r~gler la p~che du poisson par la Compagnie, les dispositions suivantes sont adoptes

a) Tout le poisson non pal~ac6 (Haram) & l'int~rieur des limites de la concession
appartient At la compagnie, et les p&heurs de la compagnie ou les p&heurs priv~s doivent
le vendre A la compagnie A un prix fix6 p~riodiquement et pr~alablement par cette compagnie.

b) Tout le poisson pal~ac6 (Halal) peut 6tre pch6 par les p&heurs priv6s de m~me
que par ceux de la compagnie, leur appartient et ils peuvent le vendre A qui ils d6sirent
y compris h la compagnie.

c) Afin que la compagnie et les p&heurs priv6s sujets persans n'entravent leur travail
r6ciproque, des rayons de pche seront attribu~s pour des dur~es de trois arts en trois arts
aux p~cheurs priv6s par un accord entre le Gouvernement persan et la direction de la
compagnie. La compagnie, de son c6t6, s'engage A d6terminer et AL publier pour des p6riodes
de trois ans, les r~gles et les conditions d'admission des p&zheurs priv~s dans les eaux oil
la p~che est exerc&e directement par la compagnie.

Article IV.

La dur&e de la concession accord6e A la compagnie sera de 25 ans A dater du jour de J'entr~e
en vigueur du present accord. A 'expiration de cette p6riode de 25 ans, I es engagements du Gouverne-
ment persan, d~coulant de l'article 14 du Trait6 du 26 f6vrier 1921, seront consid~res comme ayant
pris fin. Si le Gouvernement persan ne d6sire pas renouveler A la compagnie la concession des p&heries
susindiques, la compagnie sera consid~r6e comme dissoute et ses biens seront partag~s en deux

I No 2621
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Cmamba 2.

PpaHHImr HJpOMLICJIOB, cgaBaeMLIx B LOHneccrno KoMivaHnn, COBnagaMOT c rpanniwaMn
KOHgieCcHH, HOTOpaj B CBe BpeMH 6bua npenocwaBjeHa HepeHAcRn m IpaBHTeJIbeCTBOM

6p. JhiaHoaoBuM. Pein, Bnagaioi ne B Mope B npexeiax RoHgeccuH, CRJinoqaloTCa Ha

RoHqeeCIHH. PpaHnAneio BOA BTHX C BOaMmH ROHijeccHH 6ygeT JIHHIM RX BfaleHHH B Mope.
HCHJIIOqeHHHMPI qBJIHIOTCH y3CTrH peR :

a) Ce Hg-Pyga, o6a pyRaBa nOTOporo (Ce Hw-Pyg N Mycaqa) 6ygy'm
MeJIKOBOgHLIMH, He I03BOJIHIOT HPOI4SBOtHTb JIOBJIO HpnI ycTe. BBRIY a oro

ROMHaHH 6ygeT HMeTE npaso JIOBJIM B BTHX pyRaBax go npegeJIOB, rge Tenepb,
np yCTbe HaxOffTCH 6nBmhe nipoMLC3a 6p. JIfaHOSOBLIX.

6) Ea6yniq B onpyre Memegecepa, HOCROJIbH ycTe STO penn HBJIIeTCH

MeJInOBOgHMM. KOMraHI4n TaRe 6ygeT IHMeTb npaBo JIOBa TaM B npekenax LIBmIHX

I1pOMMCJIOB 6p. JIHaHOBOBMX.
e) Penn PopreH H pyaiaB ero Kapa-Cy g o npeeoxiB JoBHi 6MUmnx

iipOMeCJIOB 6p. JIHaHoaoBLIx.

EcJIH BXOx~lqlIxe B iipexeJji ROHiqeCHT yCTbH pen C TeqeHHeM BpeMeHIt HOMeHffIOT CBOH

pycaa Han o6paayOT HOBLIe pyRaBa, TO iipegoCTaBJieHIHIe KOMnaHnr upaBa JIOBjui 6ygyT
Ip HMeHHMbt n HOBMIM pyciam Hf pyaBaM.

lpumeanue : B OTHOIIIeHI41 MeCT AJJH pI6OJIOBCTBa B ynaaaHHMIX B STOM Coraameni
upexeaax -OMnanh, UOMHMO HOCTaHOBJIeHJ~f HaCTOqLlero CorJa-
imeHHq, HHqeM He orpaHieHa.

Cmambs 3.

AJain yperyjHpoBaHrmq JioBa pu6& KoMnraHIn yCTaHaBJIHBaeTCH CJieiyioiiMI nopniOn:

a) Ben HenemyftqaTan p16a (xapaM), B upegeiuax RoHIeCCH, npnHaweMnT
KoMnaHI, 1f JIOBILM KoMnaHHH HJi BOJ~bHHLe JIOBLIbl XOJDMHLI f pogaBaTb ee
IoMaHn sa nepxoxinecnn ycTaHaianxBaemyio sapanee RoMnanHxeit eHy.

6) Ben ,emyiiaTaf pi6a (xaJa) MOmeT JIOBHTECq naR BOJILHbIMII JLOBijaMH,
TaR H JIOBUaMIH LOMIIaHHH, npHHaxIeMHT HM CaMHM, i OHM MOryT npo)taBaTL ee
ROMy HM 6yxeT yroAHO, B TOM qxicJe H IOMnaHnr ;

a) AR Toro, qTO6m KOMIaaHMH i BOJILHIe IOBnjU, - nepceenne nowanmie
He Memaanx pa6oTe gpyr Xgpyra, 6yAyT dnpexeJaTbCa pafiOHi jIOBa AwIn BOJIbHLIX
JIOBIXOB no corJaameHno C HepCnaCRxM IpaBITeJCTBOM H HpaJIeHHeM KoMnaHH
Ha TpexieTHM eponi, npw 'qeM KoMnaHH CO CBOe& CTOpOHM o6aayeTCa oiipeeJIHTb
H o6'irnaaTb Ha namgoe TpexrieTe HOpMqOH H yCJIOBMH gonynieHmq JIoBa BOJIEHLIX
JIOBAOB B Bo)ax, rge nPOM3BOAHTCH ROB pb16M HeHOCpeACTBeHlO RoMnaHe.

Cmambas 4.

CponoM noHeccm, npegoCTaBIeHHo& KoMnaHHH, flpM3HaeTCH 25 JIeT CO AHf BCTyIJIeHMq
B CJIY HaCToHHgero Coramerinx. flocJle HCTeMeHq ynaaaHHoro 25-aeTHero cpona
o6aaTeJcTxa Hepcwcworo HlpaBMTeJILCTBa, MTenaiomne H3 CT. 14 AoroBopa OT 26
4eBpanx 1921 roga, 6yxyT CWHTaTLCH aaRonqeHHLiMM. Eean Hepexgenoe HlpaBHTeJiLeTBO
He uoneJaaeT BO8O6HOBHTB nOHieeewo KoMIIaHH Ha yna~aHHme ripOMMCJIa, TO IOMIlaHHH
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parties 6gales entre les deux parties, L l'exception des lots fonciers attribuds A la compagnie gratuite-
ment par le Gouvernement persan en vertu de l'article 17 du present accord. Ces lots fonciers feront
de nouveau retour au Gouvernement persan. Le Gouvernement persan s'engage, dans le cas oil la
concession n'aurait pas k6 renouvel~e, A ne pas conc~der ces pcheries pendant une p6riode ult6rieure
de 25 ans A des tierces Puissances et . leurs ressortissants. I1 s'engage A les exploiter exclusivement
au moyen des organes appropri~s du Gouvernement persan sans inviter de son c6t6 pour l'exploitation
de ces p8cheries d'autres spcialistes que des sujets persans._

Article V.

Les parties persane et sovi~tique auront dans la compagnie des parts 6gales de 50 % chacune.

Article VI.

Afin d'am6liorer l'organisation des p~cheries, de faire les achats d'ustensiles et accessoires
indispensables de p~che et pour supporter les frais d'exploitation des pcheries, ]a compagnie forme
un capital g6n6ral qui ne doit d6passer au maximum trois millions de tomans. Dans le cas oil ce
capital serait reconnu comme trop Olev6, les parties formeront un capital g~n~ral la mesure des
besoins reels, dont la moiti6 sera vers~e par le Gouvernement persan et l'autre moiti6 par le Gouverne-
ment de l'Union des R6publiques sovi6tistes socialistes. Les deux Parties verseront leur parts A
des dates fixdes apr~s entente mutuelle, ncessaires au d6veloppement de l'entreprise. L'argent dfi
pour la pche des ann~es pr6c~dentes devant 6tre vers6 au Gouvernement persan d'apr~s l'article XIII
du pr6sent accord sera d6compt6 dans la part du Gouvernement persan dans le capital g~n6ral
ncessaire pour les besoins de 1 exploitation. Au cas oii le Gouvernement persan ne verserait pas sa
part en argent comptant, il sera appliqu6 la proc6dure fix6e h l'article VII du present accord. Dans ce
cas, en amortissant des sommes dues par le Gouvernement persan au Gouvernement de l'Union,
seront vers6es h celui-ci les sommes suivantes qui auraient du 6tre verses au Gouvernement persan

a) Redevance due pour la concession accord~e, conform6ment A Particle VIII.
b) 50 % des b6n6fices nets, conform6ment l'article IX.

Toutefois, le Gouvernement persan aura le droit A tout moment, quand il le dsirera, de verser
et de completer en argent comptant, ses versements non vers6s. Dans ce cas les sommes indiqu~es
dans les points a) et b) du present article seront remises" au Tr~sor persan. Lorsque e Gouver-
nement persan aura vers6 sa part du capital gn6ral, nicessaire pour les besoins de l'exploitation,
les sommes indiqu~es dans les points ((A et ((B ) du present article seront paydes directement au
Gouvernement persan.

Article VII.

Si les sommes indiqu6es dans l'article 6 ne suffisent pas au payement de ]a part du Gouvernement
persan dans le capital qui conform~ment A l'article 6 est reconnu ccmme correspondant A la n6cessit6
r~elle et si le Gouvernement persan ne verse pas le reste de sa part, ce reste de la part du Gouvernement
persan sera vers6 par la Partie sovi6tique, apr6s une ddclaration ad hoc adress~e par le Gouvernement
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6ygeT CqHTaTLCH pacnyuIeHHOrI, a HMYIIkeCTBO ee 5y~eT pasgeJIeo Opo3HY Merely 0601IMH
CTOpOHaMH, aa HCH IOIeHHeM 8eMeJIbHMX ylaCTIOB, npeKCTaBJeHHhIX KOMHaHH1 6eaBo-
MeBAHO H-epHiC4M IHpaBHTeJIbCTBOM B CHJIY CT. 17 HaCTOngero CoruameHHq. YLaCTH
8TH nepetIryT OinTb B pacnopmeHe FIlepcHgcioro HpaBHTeJILCTBa. IlepcHcHoe
HpaBI4TejiBCTBO 6epeT Ha ce6,q o6HSaTeJIbcTBO, B cayqae HeBO3o6HOBJIeHHq IOHI~eCCHH
KOMIIaHRH He CgaBaTb 8TH npoMucaIa B HOHeCCiO B Teqence cjieyiOmHx 25 MeT TpeTbHM
rocygapcTBam H nX nogaHHLIM. OHO O6HayeTCH 8HCHJIoaTHpOBaTb 14X HCR3IIOqHTeJIbHO

epe3 COOTBeTCTBYIOUAXe opraHb IepcugcHoro HpaBITeJIcTBa H CO CBOeH CTOpOHL He
npHrJiamam A I rmOaTagHfH 3THX IIpOMLdCOB HHMX CHeiAHajiHCTOB, RpoMe epcHgcRHxx

uaogaHHLIX.

CmambA 5.

CTopomx HepCHgcaff H CoseTCafi 6ygyT HMeTb B RomnaHHH paBHme goJI-no 50 %.

Cmambg 6.

gj ynopqgoqe~HHq HpOMLICJIOB, 3aayiH HeO6XOA1MMX pI1OJIOBHIX CHaCTe H
npHHagemoCTefl H HeCeHHf paCXOAOB no 8HivCuoaTanr npoMbCJiOB, RoMH&Hna o~paayeT
o6aHRI RaHHTaa, ROTOpMIt He AOJIMeH 6Tb 6oJIbUfe Tpex MHJIJIIOHOB TyMaHOB. B cayqae,
ecJiH TOT HiaHITaJI 6 ygeT HpH3HaH CJI4IIIHOM 60JIBIHM, CTOpOHX co3gagyT o61gir HaIHlTaJI
B paaMepe geiRCTBH4TeJbHOfI HaJo6HOCTH, HpH qeM IOJIOBHHy HaHHTaJia BHeceT HIepCugCoe
HpaBHTeJlbCTBO, a gpyry-io noaomy - flpaBHTeJILCTBO Comma COBeTCHHX CogHaHCTH-
'IecRHx PeCny6ami. 06e CTOpOHNa BHeCYT CBOM IOJIH B coraIaCOBaHHb Me mey HHMH CpoKH,

Heo6xtoHMme gn pacilHmpeHH npenpHRTHq. HaIaTa 3a JiOB IIpomioix aeT, CoTopaa,
coriaCHO CTambe 13 HaCTO1igero CorJIameHrn, OJiMHa 6LITb B~iriJia'eHa -IepcH~CIoMy
flpaBI4TeJICTBy, 8aCqHTMBaeTCH B CqeT AOJH HepcmcHoro -paBHTejibCTBa B o61geM
HeO6XOAHMOM AJ1 HYA aRcHMioaTaiAHH RaiTaJIe. 13 cjiyqae, ecim Hepmgccoe HpaBHTejIb-
CTBO He BLI11JIaTHT CBOetr AOJM HaJIHqHLIMH, 6ygeT npHMeH11ThC5 nop5UR0H, yCTaHOBjeHHMTtf
CTaTheft 7 HaCTO~mero CorJrameHni. B DTOM cJiyae B C'eT noraimeHHJ. BagoJImeHHOCTH
IIepcLCoro rIpaBHTejhCTBa 1IpaBTe bCTBy Coma, DTOMY HOClegHeMy HOCT ya OT
cjegyoniHe CyMMm, KOTopme AOJIBHI 6jH 6L1 HOCTyfHTh HepcHgCRoMy IlpaBHTeJbCTBy:

a) UIIaTa 8a npeocTa jieHyI RoHgeCCHIO, coraaCHO CTaTbe 8
6) 50 % UCTOfR npH6MJH, coraaCHO CTaTbe 9.

OgHaio, IIep Hg~Coe 1IpaBHTeJbCTBO 6ygeTb HMeT, npaBO BO BCnHoe BpeMq, iKorga
nomHeaaeT, BHOCHTb X IIOIIOJIH5Tb CBOH HeBHeCeHHLe B3HOCMI HaMIHiHbIMH. B TaHOM cjyqae
CyMMm, YHOM1HYTbie B 1TYHKTaX a H 6 HaCTOHIlefI CTaTbH, HOCTYn1aOT B nepcHgcmo ua3Hy.
floCJie BLIIJIaTI 9OJIH IepccgCHoro IpaBHTeJIbCTBa B O6HMeM HeofxogjHMOM gJIm HyMA
auCHIJIOaTaIHH HanHiTaiie, yaaaHHL e B nyHTaX a H 6 HaCTOnHIei4 CTaThH CyMMbI Bmnria'H-
BaOTCI HenocpeACTBeHHO fIepC jCROMy HlpaBHTeJbCTBy.

Cmamba 7.

EciM CyMME, yHOMHHyTIe B CTaTbe 6, He 6yAyT AOCTaTO'HI XMaq OImaTI gOJMH rlepcHg-
Coro r-paBHTeJLCTBa B uanwaJie, HOTOpLII, corMaCHO CwaTbe 6, npI48aHa COOTBeTCTByIOIHM
AerCTBHTeMLHOlt Hago6HOCTH, H eCMIH fepcHgCHoe IIpaBHTeJbCTBO He BHeCeT OCTaOH;Iy1OCH
'IaCTL CBOefl AJMH, TO aTy qaCT, J OMH IHepcHgcRoro IpaBI4TeMlCTBa nocae COOTBeTCTBypoHero
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persan au Gouvernement de l'Union des R6publiques sovi6tistes socialistes. Le Gouvemement
persan, apr~s communication du Gouvernement de l'Union que le versement a 6t6 effectu6 payera
pour la somme avanc6e par la Partie sovi6tique, h dater du jour du versement, 8 % d'intrft annuel
jusqu'A ce"que l'apport du Gouvernement persan dans le susdit capital ait t int6gralement effectu6.
En ce qui concerne la r6partition des revenues de la Compagnie la Partie sovi6tique, de m8me dans
les cas pr6vus au present article, n'aura pas droit aux b6n6fices nets de la compagnie, dans un montant
plus haut que c'est pr~vu ?L l'article IX du present accord savoir 50 %.

I1 est entendu que le versement par le Gouvernement persan des 8 % susmentionn6s n'est pas.
pris en consid6ration lors de la distribution des revenus, conform6ment A: 'article IX du present
accord.

Article VIII.

La redevance annuelle que la compagnie versera au Gouvernement persan en raison de la
concession accord6e par le pr6sent accord est formee de la mani~re suivante :

io 8o.ooo tomans par an sur le revenu brut de la compagnie, comme droit de concession.

20 15 % du restant du b~n6fice brut qui, d6duction faite des d~penses d'administration

et d'exploitation, sera considr6 comme b6n~fice net de la compagnie.

Les sommes 6nonc6es ci-dessus ne rentrent pas dans le compte du b~n~fice auquel le
Gouvernement persan, en tant que soci6taire de la compagnie, a droit d'apr~s l'article IX.

Article IX.

Tout le b6n6fice net provenant des op6rations de la compagnie est partag6 en deux parties
6gales, savoir par 50 % entre les Parties persane et sovi~tique soci6taires de la compagnie.

Remarque : La compagnie s'engage A placer les produits des p~cheries aux prix les plus
avantageux, sur les marchs persans, sovi6tiques et 6trangers, en s'arr6tant au march6 dont les prix
sont les plus r~mundrateurs.

Article X.

La direction de la compagnie, gdrant toutes les affaires de la compagnie et ayant son si~ge
social h Th6ran, se compose de six membres nomm~s pour un an. Trois membres sont d~sign~s par
la Partie persane et trois par la Partie sovi6tique. Les arr~t~s et les dcisions de la direction sont
adopt~s h la majorit6 des voix.

Les membres de Ia direction sont d6sign6s par les deux Parties dans un mois au plus tard, h partir
du jour de 1'entree en vigueur du pr6sent accord. La direction sera pr6sid6e, par un des membres de
la Partie persane, d6sign6 par le Gouvernement persan.

Si dans les trente jours apr~s l'expiration du d6lai d'un mois susmentionn6, l'une des Parties
n'a pas d6sign6 en totalit6 ou en partie les membres de la direction, la direction, jusqu'A la nomination
des membres manquants sera consid~r~e comme comp~tente pour r~soudre par les membres d~j .
d6sign6s toutes les questions.

NO 2621



1931 League of Nations - Treaty Series. 305

HOBelIeHHH HOcJe1HHM flpaBITeabCTBa Coioa COBeTCRHX COIHaJIHCTHqeCHHX PecIy6aHI
BunJiaqHBaeT COBeTcHa CTopoHa. Hepcgcnoe H-paBTeJIbCTBO, nocae H3BeiieHHJ ero
co CTOpOHJI HpaBITeJIbCTBa Cooaa o COCT0 HtIeMCH B3HOCe, BmrnJIaq4BaeT sa BHeceHnyIo
CoBeTCHOL CTOpOHORi CyMMy, C MOMeHTa ee BOHOCa, 8 % roAoBLx Ao Tex nop, noia He 6ygeT
HOIHLITa BCH gOJI flepcHgcnoro flpaBHTenbcTBa B BLeyl]OMHTOM HaUHTaJie. B
OTH i oHH pacnpegeiennn flp6Laefi miOMIaIn cOBeTcI-aH CTOpOna TaH7me H B CJIyqaax,
npegyCMOTpeHHLX B HaCronLefi CTaTbe He 6ygeT HmeTb npaBa Ha noayqeHwe npHSuJeil
KomnaIrHH B paamepe 60bmeM, qeM OTO yCTaHOBJieHO B CTaTbe 9 HaCToqIgero CorJiameHlr,
T-e. 50 %.

CaMo ca6ofi paayMeewCT, 'WO BbmJaTa HepcHCiHM HpaBTeJImCTBOM ynOMqlyTX
BLHme 8 %- He y'HTLIBaTCf RpM pacnpegeaenim ipH6ueft, corsracHo cTaThe 9 Hacwoamero
CormiameHm.

Cmamba 8.

FOgHIHaI iJaTa, BunmaHBaean lioMnaHreit HepcHncfomy IpaBuTeIbcBy sa
npegoCTaBJeHHyIO nO HaCWOtgeMy CormameHnIo xoHreccmo, COCTaBJIqeTCH cnegyogmw
o6paaom :

1) 80 T1JICHI1 TymaHOB B rog 43 BaJiOBoro goxoga RoMnalnrn 3a npaBo
HOHieGCIH ;

2) 15 % HO OCTaT4a npH6IAIeA, HoTopl nocJIe BhIqeTa agMIHHCTpaTHBHLIX
H OHCIIJIOaTaI4HOHHNIX paCxoAOB, CqHTaeTcH qHCTOf4 npAmIbIO KoMriaHiI.

}/naaanHme Btue CyMMb He BXO HT B CqCT Toi qaCTH npH bLJfI4, HOTOpaf, corJIacHo
CTaTme 9 HaCToqmIero Corameifi, lloCTylaeT HepCefcoMy HpaBHTeJcIBTBy, Ra yqaCTHHIy
KomniaMwi'.

Cmamba 9.

Ben 'HCTan HpH6ubab, noayqaionuancn OT onepagil KoMnai, geJIHTCH flOpOBHy,
T.-e. no 50 %, memgy nepcngcnori H COBeTCHOf CTOpoHaMH-yqaCTHHHaMH KOMInaHIni.

Hpumeuanue : KoMnaHInn o6.yeTcn C6HBaTL IyOYHIIHIO HpOMLICJIOB HiO HaHBfrOAHefit-
melft eHe Ha COBeTCHoM, nepcngenOM HJIm HHOCTpaHHOM ptHax, B
3aBHCHMOCTH OT TOIO- Ha HaHOM pbIHe IeHb 6yAyT IpegnoqTI-
TeJlEHee.

Cmamba 10.

ilpaBjieHie KOMnaHHH, Begaomee BCeMH geaman KoMIaHHH H meoiee CBOR geHTp
B r. Terepae, COCTOHT 3 ieCTH qJieHOB, Ha IaqaeMLIx Ha rOgIqH4 epo. TpH qaena
HaaHaqaowc nepcncgofi CTOpOHOAi, a TpH - COBeTCsOi. HIOCTaHOBJIeHHI 14 pemeHim
HlpaBaeHnq IIpHHHMaTCI 60JIIIIHHCTBOM IOJIOCOB.

Ha~enu IpaBJIenHn naaHaqaoTC 06OHMH CTOpOHaMIx He noame, qeM B MeCHIqHbiii CpoH
CO HJIl BCTyHJeHHf B C1JIY HaCTofimero CornamexmHa. HpegCegaTelbcTBoBam B HpaBJIeHHH
6ygeT OIH H3 qJIeHOB fipaBJIemI4 c nepcgcnofit CTOpOHbl HO HasHaqeHIIO Hepcgcnoro
lpaBJHTeJbCTBa.

ECJII no HCTeqeHIH TpI IaaTmgieBHnOrO cpoxa c MOMeHTa CTeqeHq BRUeoaHaqeHHoro
Meci qHoro cpoxa Hanoii-j6o CTopoHoRI He 6ygyT HaaHaqeHA qJeHu fIpaBaemia IIOJIHOCTbIO
H4im B Kanofi-jui6o qaCTH, TO lpaBJeHHe, Bnipegb o yHOMJmeITOBaHH HegoCTaiomHMH
'qjieHaMH, CqHTaeTcH HpaBoMOqHLIM gan paopemieHi BceX Bo0IOCOB B COCTaBe HajIHqmHX
qJIeHOB.
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Article XI.

Les deux Parties sont d'accord que, dans les pcheries en dehors des sp6cialistes soviftiques,
il soit fait une large place aux sp6cialistes persans, sujets persans, et dans ce but la compagnie s'engage
d'organiser la pr6paration respective des sujets persans pour son travail. Au fur et mesure qu'il y
aura des sp~cialistes sujets persans, ils seront engagfs par ]a compagnie et remplaceront les sp~cialistes
soviftiques. Quant aux autres employ~s, les hommes de peine et les ouvriers des p~cheries qui n'ont
besoin d'aucune connaissance spfciale, ils doivent 6tre sujets persans.

Tous les employ~s de ]a compagnie doivent se conduire et agir d'apr~s-les instructions approuv~es
par la direction de la compagnie. En m~me temps les Parties sont d'accord que la compagnie n'a pas
le droit d'avoir & son service d'autres personnes que les citoyens sovi6tiques et les sujets persans.

Article XII.

La compagnie est soumise h tous lois, dfcrets et r~glements approuv~s par le Conseil des ministres
de Perse pour les compagnies persanes qui sont en vigueur h tout moment donn6. Dans les limites
de ces lois, ddcrets et r~glements, le Gouvernement persan a droit de contr6le sur les operations
de la compagnie.

Article XIII.

Pour l'exploitation des p~cheries depuis l'ann6e 1923, c'est-h-dire apr~s I'ann~e 1922 pour laquelle
les payements ont 6t6 dfjit r6gl6s par le versement d'une somme de 50.000 tomans, jusqu'A l'entr6e
en vigueur du pr6sent accord, le Gouvernement de l'Union des Rfpubliques sovi~tistes socialistes
payera pour chaque annie au Gouvernement persan une somme de 50.000 tomans.

En revanche le Gouvernement persan affranchit des droits de douane et autres taxes non pay6s
les produits de pche export6s ainsi que les fournitures de pche import~es pendant ces ann~es dans
les p~cheries.

Article XIV.

L'annfe de travail de la compagnie commence le 1 er octobre qui correspond au mois persan de
mehr. Quant au r~glement des comptes pour chaque ann6e 6coulfe il est effectu6 par la compagnie
avec les Gouvernements persan et sovi6tique au plus tard au commencement d'avril, qui correspond
au mois persan de farvardine.

Article XV.

Pour 6viter toute perte de temps, la compagnie peut proc6der h l'exploitation des pcheries
aussit6t apr~s le versement du capital n6cessaire pour 1 ouverture des travaux et apres que la
compagnic ait notifi6 cette ouverture des travaux au Gouvernement persan. Les Parties versent
chacune les parts qui sont dues par elles dans les d6lais fix6s par la direction de la compagnie. i
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Cmalbat 11.

06e CT0pOHb coriramaloTcn, ITo6bI Ha 0poMbIcJiax, RpOMe COBCTCIiHX cnIeFIAajiHCTOB,
6bIJl,I UIpoHo HCnOJIb3OBaHI nepCHACHHe cneqHajiHCTb-nepcHgcHe noggaHHMbe, gjIn

qero JRoMIIaHHI O6R5yeTCH OpraHH3OBaTb C00TBeTCTByIOMyIO HO rOTOBKy HepcHciHHX
1OAaHHbIX AJIR CBOeC pa6oTbl. lo Mepe HaJIH4HfI CHIHaJIHCTOB IIepcHCIiHX no~aHHMX,

OH ay 6ygyT riIaHI1maTbCHHa capxy IomnaHme~i i 6YAYT meHqT Hb COBeTCHHX CleI HaJEICTOB.
OCTaJmHIe caymauuie, epHopa6oqHe ir pa6otrne IpOMMICJIOB, He HymgajioHecn B cue-
IAHaJIbHOCTI, AOJIMHLI 6 ITb lepigcHIIMH noggaHHbIMH.

Bce caymamie I0MoiaHI4n tOJDEHLI I-IOCTyiaTb H AeIICTBOBaTb no HHCTpyHIHHM,

OA06peHHbM 1JpaBJIeHleM KoMnaHH44. OHOBpeMeHHO CTOpOHbI ycjlaBJIHBaIoTc5, qTO
IRoMnalnfi He HMeeT upaBa IMeTb Ha cym~e HHIX aiA, RpoMe nepcwrcnmHx no~gaHmX
1 cOBeTCIIX rpa;EaH.

Cmambs 12.

-oMnaHnff nOgqHHfeTCfI BCeM ieACTBYIOIAHM B Eaimii gaHHIft MOMeHT B HepCHI

3aOHaM, IIOcTaHOBJIeHHHM H npa ~IIam, ywBep7EeHHMM COBeTOM MHHHCTpQB3 HIepcm AIH
nepcHAcRnix K oMaHniM.

B npeieJlax DTHX 8auOHOB, f0CTaIOBJIeHHf H TipaBHjI Hepci~cnoe H-paBweJbCTBO
HIMeeT npaBO HOHTpOJIf Ha ( geqTeJIbHoCTbIO KOMriaHHH.

Crnantb 13.

3a nIoJb3oBaHie HpOMICJiaMH ga BpeMq, Ha'HHaq c 1923 roga, T.-e. nocae 1922 roga,
3a IoTopMA yme 6ia npoHaBeeH pacqeT B paamepe 50.000 TyMaHOB, AO BUCyrIIefnIH B
cHIy HacToquero cormameHIu IlpaBTeJrbcTBO Comaa COBeTCEHX CoIAaanHcTnqecRHx
Pecny6JifH ynmamBaeT HepcHgc OMy HlpaBHITeJ b TBy 3a Rambif rog CyMmy B 50.000
TyMaHOB.

B3aMeH 7e WOrO Hlepcmgc~oe HlpaBHTeJIbCTBO OCBo6oHmaeT OT HeojiateHHiIX
TaMOmemHHbIX HOIJI1H H HHbIX c60pOB BMBC8eHHyIO npoAYnI4 H BBeeHHbe 3a OTH rogm
Ha HpOM McJbi pMb16JIOBHbe lnpinacbr.

Cmambg 14.

OnepawoHHbfi trogb Io MaHHHim HaqAHHaeTcH I OxTH 6pf, WO COOTBeTCTByeT nepcimlciioMy
mecrngy Mexp. PacqeT me 3a EamgmTfi HcTemiI r0o npOHBBOU'TCq toMnaHmeft c

fIpaBTeJbTBaMH Hlepcingcnxm 11 COBeTCHHM He R0AHee Ha'iana anpeJif, ROTopmIri COOT-
BeTCTByeT nepciicgoMy mecnuy (epsepgiuHy.

CmambS 15.

Bo m6emaHffe noTepu BpeMeHH KOMriaHHq MOHeT HpHCTyIHTb K HCIJiOaTaAIH

HpOMbICJIOB cefilac me nocae B3HOCa ranHTaJia, Heo6xoglMoro xJIH Haiaa pa6oT, ii nocse

coo6ueHHuI flepcHCvOMy ilpaBITe iyCTBy KOMIaHHelf 0 Ha'ajle pa6oT. CTOpOHM 3HOCHT

npHtmHTatoujecu C HHX goJf EarnITajia B cpoRH, onpegeimeMme ilpaBneireM RoMnaHmi.
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la Partie persane n'effectue par le versement de sa part dans le d6lai 6tabli par la direction de la
compagnie, ]a Partie sovittique doit verser cette part dans l'ordre 6tabli par l'article VII du pr6sent
accord.

Article XVI.

Les Gouvernements de la Perse et de l'Union des R6publiques sovi6tistes socialistes accordent
la franchise complete des droits de douane et autres taxes per~us h l'importation et A l'exportation,
ainsi que le droit de libre transit et de cabotage pour les accessoires, appareils et produits et autres
fournitures n6cessaires a la compagnie pour l'exploitation des p~cheries et pour tous les produits
de la pche provenant des p~cheries. Toutefois dans tous les cas les susdits articles ne sont pas
affranchis du contr6le de la Douane. Les Administrations douani~res des deux Parties, tout en
applicant les lois, r~glements et prescriptions relatifs au contr6le pr6teront toute assistance h la
compagnie pour faciliter l'importation et l'exportation susindiqu6es.

Article XVII.

Le Gouvernement persan consent a. mettre gratuitement h la disposition de la compagnie, dans
le rayon de la concession, des lots fonciers n6cessaires pour les constructions des p6cheries et les
d6pendances les desservant. La Compagnie s'engage h donner satisfaction h ceux des propri6taires
priv~s dont les terrains seront n6cessaires pour les constructions et installations susindiquies.

Article XVIII.

Les Gouvernements de la Perse et de l'Union des R~publiques sovi~tistes socialistes, chacun
autant que cela d~pend de lui, accorderont le concours n~cessaires A l'activit6 de la compagnie.

En particulier le Gouvenement persan prtera son assistance A. la compagnie, soit pour prot~ger
les eaux lou6es par cette derni&re contre toute pche frauduleuse, soit pour que le produit de la pche
des poissons Haram soit r~ellement livr6 h ]a compagnie.

Article XIX.

Le maintien de l'ordre g6n6ral dans l'6tendue de la concession incombant au Gouvernement
persan, celui-ci consent a pr~ter h la compagnie le concours n6cessaire pour la r6alisation par celle-ci
des stipulations du pr6sent accord, ainsi que pour la garde des d6p6ts et autres constructions relatifs
aux p~cheries.

Article XX.

Le pr6sent accord sera ratifi6 par les deux Parties, en conformit6 avec les stipulations des
l6gislations des Parties. Cette ratification devra avoir lieu dans les deux pays le plus t6t possible.

L'accord entrera en vigueur le jour de l'change des instruments de ratification qui aura lieu h
Th~ran.
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B TOM cjiyqae eCJIH nepcHigc~aH CTOpOHa He BHeceT CBOW OJHIO B cpOR, yCTaHOBJIeHHlH

lpaBJIeHneM IoMnaHHH, cOBeTcHaH CTOpOHa gojimHa BHeCTH 3Ty AOJHO B nopHAze CTaTbH 7
HaCToIIlIero CorJrameHl'rn.

Cmanbz 16.

flpaBHTeabCTBa H-epcH H Coioaa COBeTCHHX COIUaJIHCTH'leCsHX Pecny6aHH

npegOCTaBJIHeT nOJIHOe OCBO60HMeHHe OT TaMoHeHHbIX nOmUiuH H 14HLIX C60pOB, B3HMaeMLIX

HfpH BB03e H BUIBO3e, a TaRme npaBo CBO6oHOrO TpaH3HTa H Ea6oTama, Jan ipHHagJiemHoc-

Teif, cHaCTefH, npoIyHIH H gpyrrx npHnaCOB, ROTOpbIe rioHaW05HTCHI ROMHaHHH MAJ
nOJIbSoBaHHn flpoMbcJIaMH H gJn BCHHOrO poga puI6HOfI npogymAHw, gofwmaeMoi Ha

npoMucJiax. OAHaRo, BO Bcex cayqaax yiasaHHaa e ripexMeTb He OCBo6O mIaOTCJ OT

TaMomheRHOrO HOHTpOJIII. TaMOmeHHe yiipaBJIeHHq 060HX CTOpOH, HCHOJIHHqH BaHOHbIM,

perIaMeHT H ripexgneaHH, cymeCTwByIo1He AJIH HOHTpOJIf, oHaMyT BCYIHoe 3oeHrCTBHe

KOMIaHHH Jimn o6aerqe-ia yHOM5IHyTOrO BbIIIe HBO3a H BbIBO~a.

Cmambn 17.

LlepcHAcioe fpaBnTeabCTBO corJIamiaeTCJI npeJ~oCTaBHTb 6eedJaTHO B pacnopfnmeHne

I{OMHaHHH B pafioHe HOHgeCCHH 3eMeJIbHbie yqaCTHH, HeO6xOgHMbIe AJIm HpOMLCJIOBUX

HOCTpOei H o6cJIyMnuBalOMHx HX COOpyMeHHH, npH ieM I{OMIaHHH o6nq3aHa yOBJWjTBOPHTb

Tex qaCTHbIX CO6CTBeHHHEOB, yqaI H BeMJIH OTOpbx 6yAyT HYHilI Aim yna3aHHbIX BLItIle

flOCTpOeR H coopymeHMI.

Cinamn 18.

ILpaHHTeJIbCTBa flepcln m Cona COBeTCHHX COIgaaHCTrqecfnX Peeny6Mrnx, Iamgoe

HOCHOJIbc y DTO OT Hero 3aBHCHT, oHaabIBaOT HnyHHoe coei4CTBHe Ae5lTeJIbHOCTH KOMHaHHH.
B qaCTHOCTH, fepcngcoe H-paBHTeJHbCTBO oIameT IOMIaHHH cBoe cogeli4CTB4e, Ha

npn o6eperaHHH nocIeHeii apeHyeMix em BOA Of O6JIOBa, TaR H B TOM, tITO6LI yJIOBJeHHlIfI

xapaM WeiACTBHTeJIlbHO cgaBaacn HOrrnaHHll.

Cmamnb.z 19.

TaM RaH oxpaHa o6iiero nopwwia Ha TeppHTOplH IOHLecCHH JIeMHT Ha 1L-epCHchOM

IlpaBHTeJIbCTBe, TO nocnejuHee coraamaeTca oHaaTb I&OMnaHnr coJeJirCTBHe npni HpOBeCeHHH

eIo B 2{HSHb yCJIOBHl HaCToHIOero or iameHHH, a paBHO B OTHOIIIeHUH oxpaHbI CHIaagOB

H Apyrux IIOCTOeI Ha npoMbicJIax.

Cmamnwt 20.

HacTofugee corJameHe nOJIeMl4T paTUFH4aIIHH o6onMH CTOpOHaM*i B COOTBCTCTBHH

C IOCTaHOB3IeHHMIMH 8aROHOaTeJibECTB CTOpOH. 0HaqeHHaa paT4HZalHq WoJIMHa HMeTE

MeCTO B O0604X cTpaHax B BO3MOHSHO HpaTlafIIHII cpoR.

CoraalneHne BCTyIHT B Cny 1 JeHb 06MeHa paTH4HRaHOHHbIMH rpaMOfaMH, IOTOpLIR

COCTOHTCH B TerepaHe.
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Article XXI.

Le present accord est r~dig6 et sign6 en langues persane, russe et fran~aise et chacune des
Parties signataires en reqoit tn exemplaire dans chacune des trois langues cities plus haut ; les trois
exemplaires sont regard~s comme authentiques pour l'interpr~tation du texte de l'accord. En
cas de divergence lors de l'interpr6tation, le texte fran ais fait foi.

Fait h Moscou, le Ier octobre 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOLE No i.

Les Parties sont d'accord que dans tous les articles du pr6sent accord oil les sujets persans
sont mentionn~s, il ne faut pas comprendre sous cette mention des ci-devant citoyens des autres
pays ayant acquis la nationalit6 persane.

Fait t Moscou, le ier octobre 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOLE NO 2.

Le Gouvernement persan consent h cc que les biens, achet~s par le Gouvernement de l'Union
au sieur Martin Lianozov h titre de propri~t6 conform6ment au paragraphe 2 du contrat du IO aofit
1923 (dont l'extrait est annex6) entre Martin Lianozov et la direction des entreprises des p~cheries
d'Etat, vendus h la susdite direction par Martin Lianozov, qui 6tait le propriftaire de ces biens en
vertu de l'acte de partage des biens meubles et immeubles de la ci-devant maison de commerce
(( Lianozov fr~res ) du 6 novembre 1922, soient port6s au compte des versements de la Partie
sovi~tique au capital g~n~ral de la compagnie. En ce qui concerne les lots fonciers acquis avec d'autres
biens chez Martin Lianozov, ils sont 6galement inclus par le Gouvernement de l'Union dans la part
de la Partie sovi6tique, s'ils sont compris dans l'acte de partage des biens de la ci-devant maison
de commerce (( Lianozov fr~res ) du 6 novembre 1922.

De son c6t6, le Gouvernement de l'Union consent A ce que les biens des autres participants
de la ci-devant maison de commerce ( Lianozov fr~res ) 6hus au Gouvernement persan soient
apport6s par la Partie persane comme versement qu'elle doit faire en compte de sa part dans le
capital g6n~ral de la compagnie.

Fait t Moscou, le I or octobre 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.
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Cmambg 21.

HacToanmee corJIameHHe COCTaBJI5IeTCR H IIOAIIHCLIBaeTC Ha 5ImHax nepcHAcROM,

pyccoM H mpaHIYBCKOM, H Eamgaq HO nognmcaBumx coraiameHe CTOpOH no.iyqaeT OAHH
BHOeMnIJIp Ha KamOM H3 yHasaHHLIX BLMIe fl13HOB, npH q1eM Bce TpH q8eeMnmpa ripH
TOJIIOBaHHH corzraneHHq cmTaIOTCq ayTeHTH'IHMMH. B cjiyqae pa3HorJ~aCHfl B TOJHKOBaHMM
TeiKCTa cOrJIaIeHHq OCHOBH, M OCqHTaTCa 4paHL/y3cEHnr TeHCT.

YqHHeHO B r. MOCRBe, 1 OHTq6pq 1927 roga.

(M. H.) JI. IAPAXAH. (M. H.) AJiH-POIH XaHAHCAPH.

HPOTOKOJI N? 1.

CTOpOHM cornauiaaoTcq B TOM, WO BO BCeX CTaTbHX HaCToTgIero CornameHHa, B ROTOpNX

yniOMHHaOTCfl iiepcHme noggaHHmze, nOg TaROBIMH He AOaJDHbI 65Th HOHHMaeMm 6h mBMe
rpamgaHe gpyrx rocygapcTB, npHHBmei nepomgxc~oe IOXUgaHOTBO.

YqHHeHO B r. MOCRBe, I ORTH6pH 1927 roga.

JI. IRAPAXAH. AiH-roaH XaH AHCAPH.

HPOTOIOJI N2 2.

lHepcHcRoe IIpaBHTeHbCTBO gaeT CBOe cormiacme Ha TO, qTO6h[ HMylIjecTBO, RyIIJIeHHoe
I-paBTeIbOTBOM Comaa y rp. MapTHma JIHaHOSOBa B CO6CTBeHHOCTb, cornacHo HIHTa 2
gorOBopa OT 10 asrycTa 1923 roga (BnlnMci~a H Hoero npH CeM upHiaraeTcH) Memjy
MapTIHOM JIIaHOBOBLIM m YnpaBseHHeM FocygapCTBeHHux Pm6onpoMmumIemmx
HpenpHRTH4A, H npogaHHoe BLimeoHameHHOMY YnlpaBIeHHIO MapTLIHOM JIHaHoBOBIM,
ROTOpMR RBJIJIC5i Bjiage.jibeM DToro HMYMeCTBa Ha OCHOBaHHH aRTa paageiia ABHMHMOrO
H HeABHmHmoro HMyuleCTBa 6MBmerO T /. 6p. JIHaHoBBLX OT 6 Holl6pR 1922 roga, 6ino
3ajHcaieHo B cqeT B3HOCa COBeTCROtI CTOpOHL B O6axnfi iaHHTaji KoMnaHHH. MTo RacaeTcn

eMeCJlbHLIX yqaCTHOB, iipHO6peTeHHLX c gpyrim HMyimeCTBOM y MapTma JIHOHOaOBa, TO
OHH sa"IHTLIBaOTCH HpaBHTeJbCTBOM Comaa Taitme B gOJIIO COBeTCROI CTOpOHLI, eCJIX OHH
BXOWRT B pasgeaILHU aRT H4myUleCTBa 6LIBm. T /A. 6p. JIHaHO3OBhLX OT 6 HOJI6pH 1922 roga.

C CBOefti CTOpOH, HlpaBHTeJIlCTBO Coma H8'HBJqneT cornacme Ha TO, RT06 HMymeCTBO
gpyr~x yaCTHHROB 6LmmerO T /A. 6 p. JIHaHOSOBLX nepemegmee R HepcalCHomy
HlpaBHTeAiCTBy, 6MJIO BHeceHO nepcMxcoCft CTOpOHOR B RaqeCTie B8HOca B cqeT ee AOJiH
B o06uwft RanmTaji IoMnamH.

YqHHeHO B r. MOCRBe, 1 OHRTf6pH 1927 roga.

JI. RAPAXAH. Aim-FoaH XaH AHCAPH.
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PROTOCOLE No 3.

Le Gouvernement de l'Union des R~publiques sovi6tistes socialistes d6clare que tous les droits
et pr~tentions de Martin Lianozov h l'6gard du Gouvernement persan et toutes les pr6tentions en
ddcoulant h l'6gard des fonctionnaires du Gouvernement persan ont pass6 au Gouvernement de
l'Union. Par consdquence le Gouverrement de l'Union au nom de cette personne et en son propre
nom renonce A toutes pr6tentions et droits quels qu'ils soient existant A ce jour et rsultant de
l'ensemble des relations existant A ce moment entre le Gouvernement persan et Martin Lianozov,
y compris les pr6tentions basdes sur les sentences arbitrales, 6tant donn6 que cet arbitrage est
d6nu6 de valeur l6gale.

Le Gouvernement persan de son c6t6 ddclare qu'il renonce it toutes pr~tentions du Gouverne-
ment quelles qu'elles soient, relatives personnellement h Martin Lianozov, de m~me que A toutes
pr~tentions en g~n~ral, quelles qu'elles soient A l'6gard des ci-devant biens de Martin Lianozov,
devenus la propri6t6 du Gouvernement sovi6tique en vertu ce son accord avec celui-ci dans les
limites des clauses du protocole No 2 du present accord r~glant la question des biens des p~cheries.

En ce qui concerne toutes pr6tentions des citoyens persans A l'6gard de Martin Lianozov,
quelles que soient les personnes it qui elles seront transmises, elles ne peuvent 6tre dirig6es contre
Martin Lianozov que par voie judiciaire, et le r~glement ne peut en aucun cas affecter les biens des
p~cheries et les ressources de ]a compagnie.

Fait At Moscou, le Ier octobre 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOLE No 4.

Par exception aux stipulations du paragraphe b) de l'article 3 de l'Accord sur l'exploitation
des pcheries de la c6te m~ridionale de la mer Caspienne, les Parties conviennent, quant aux poissons
I e sandre, la carpe et I a vobla que leur p6che peut 6tre effectu~e tant par les pcheurs de la compagnie
que par les p~cheurs libres, 6tant stiputl que les uns et les autres sont tenus de vendre 6o % de leur
p~che des trois esp~ces de poisson sus indiqu~es A la compagnie au prix fix6 d'avance et p6riodique-
ment par la compagnie ; ils ont le droit de disposer A leur gr6 des 40 % restant et peuvent les vendre
A n'importe quel acheteur, y compris la compagnie, aux prix fixes par les parties par accord mutuel.

Le contr6le de la prestation des 6o % susdits de la p6che des trois esp~ces de poisson susindiqu~es
sera exerc6 par la compagnie, et il est entendu que le Gouvernement persan prtera A la compagnie
son concours n~cessaire pour effectuer ce contr6le.

Si les 40 % susdits de la p~che du sandre, de la carpe et de la vobla ne suffisent pas pour
satisfaire aux besoins du march6 intdrieur persan, la compagnie prendra des mesures pour assurer
audit march6 persan le poisson susdit.

En outre, le Gouvernement persan s'engage de ne pas permettre la formation d'aucune seconde
entreprise dont le but serait d'exporter i l'6tranger des poissons ou des produits de poisson pris
sur la partie persane de la Caspienne et des rivi~res et ruisseaux s'y j etant.

Fait A Moscou, le ier octobre 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.
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IPOTOOJI N2 3.

flpaBHTerscTBO Coioaa COBeTCHBX COg IaiHCTHqeCHHX Pecny6aHn 3aHBJIHeT, qTO Bce

npaBa xi npeTeHB14 MapTLHa JIHaHOBOBa Ht HlepcHgcCOMy lpaBHTeJIbCTBy H BLITeHl1Oa1me
14B BTHX TpeTeHOHR npeTeHBHH H XOJImHOCTH1IM J1HUjM flepcw~coro flpaBTeJbCTBa nepemnH
ii flpaBHTeJILCTBy Coxosa. BCJIeACTBHe BTOPO flpaBMTeJIbCTBo Coioaa 3a Hero H Ba ce6si
OTHaaBaeTCH OT Bcex H BCIHMX npaB H npeTeH3H, cyHXeCTBYIOIA1HX Ho HaCTon4iHi gelb
H BMTeiaiouHmx n B CyMMbI OTHoMeHM4H Mewgy HlepcHcgcRM H-paBHTeJabCTBOM H MapTLIHOM
JIHaHOBBLIM BUJIOTb go HaCTOniero MoMeHTa, BHJIO aiM coga H ap6HTpawHHe HpeTeH3HH1,
TaH Hai OTOT ap6HTpam He HMeeT 3aHOHHO4 CHJILI.

lIepccHgoe flpaBHTeJbCTBO CO CBOef CTOpOHMI 3aHBJIHeT, qTO OTHa3IBaeTCH OT Bcex
H BCHHRHX npaBTeJIbCTBeHHLIX npeTeHBHfi JIM'1O R MapTIHy JIHaHO3OBy, a Taunie OT BCeX
H BCHHMX Boo0lle npeTeHBHfl H 6LBIneMy HMyuIeCTBy MapTua JIHaHOBOBa nepemeguiemy
B CO6CTBeHHOCTB COBeTCRorO flpaBHTeJaCTBa no ero AoroBopy c IOCJIegHHM B npegeaiax
UoCTaHoBJIeHHi4 npOTOH-oMIa XW2 2 cero cordIameH4, peryjrnpyiouero BOpIOC HMyIleCTBa
UpOMLICJIOB.

BcHHHe me npeTeH3HH nepcgcCHHx rpaagaH H MapTmy JIHaHOBOBy 6e3OTHOCMTeJlbHO
H TOMy, MOMy OHM 6yAyT flepegaHI, MOryT 6LuT npeg'HBJ1ieMm H MapTI Hy JiiaHO,0By
TOJIbLO cyge6HLIM HOpR~H OM 4 B3BICHaHHe HO HIM HI B HOeM ciiyqae He MOYeT 6ITb o6pa-
ulaeMo Ha npOMMCJIOBOe HMyI11eCTBO H CpeACTBa IOMIaHHH.

Y/HHeHO B P. MAOCRBe, 1 OHTI6pH 1927 roga.

3I. IAPAXAH. AJH-roJH XaH AHCAPII.

IIIPOTOKOJI N? 4.

B 13'H9THe HS IIOCTaHOBJIeHHA R. < 6 CT. 3 Corniamernrn o6 HClcJMoaTaIjHH 1POMIACJIOB
IOMHoro nlo6epeMbf IacinifIcoro MOpJ CTOpOHBM corianaIOTCH B OTHOlIeHHH pIbrI :
cygaM, ca~an H BO6JIa, 'ITO ee MoB MOHieT IpOBH3BOHTb¢qC ,aK JIOBgaMH IKoMnaHHH TaR
H BOJILHLIMM JIOBIgaMH, np1 'IeM Te H gpyrue 60 % Csoero yJloBa BIlmeriepeHCJIeHHLIX Tpex

COpTOB pbI6M iOJI M HpogaBaTb ROMIaHH 3a 1epnogecM yCTaHaBIHBaeMy 3apaHee
IRoMnamlefl Ae~y, a OCTaioWMMHCin 40 % MOIyT paCinojioraTb, Ma IM yroAHO, H BOJIbHbl
npogaBaT ee HOMy MM GygeT yrrOgHO, B TOM qHCJIe H KOMHaHHH no feHaM, yCTaHaBJMBaeMLiM
n1O 0601IHOMy coriianieHio CTOpOH.

KOHiTpOam Hag cgaqetft yrIOMHHYTLIX 60 % yaIoBa B~menepeqHcJieHHbIX wpex COpTOB
pL16m OCYMeCTBiHeTCH KoMnaHHeli, npH qeM flepcHgcuoe HpaHTemCTBO 6ygeT oHaBBaTL
KOMHaHHM p1H ocyigeCTBJIeHHH DToro HOHTpOJIq Heo6xogMMoe cogeriCTBHe.

EcaH yHOMqHyTmx 40 % yJIOBa cygaa, caBaHa H Bo6JIL oHameTCH HeoCTaTO4HIM
AIn IIOHPLITH nOTpe6HoCTefi BHYTpeHHerO nepcHgcHoro pLHa, KOMHaMuL npMeT Mepbi

H o6ecneqeHHio yIoMlHyTOrO nepcHgcxoro pMHHa TOR pi6ofi.
HeBaBHCHMO OT BTOrO Hepcgcoe HlpaBHTelbCTBO o6H3yeTC He gonyCHaTb opa3oBaHMH4

Ha~oro-1H60 BTOporo npegnpHHTHH, HMeioiero iejibo BLIB0B Ba-rpaHHxy pbl6bI H p16MUX
fpogy'RTOB, go6LIBaeMbIX B nepcHgC Hoi 4aCTM IacnufmiCoro MOp I H BO Bnaa IA4X B Hero
pelax H peq'iax.

VLIMneHO B r. MociiBe, I OTiSm6pa 1927 roga.

3I. KAPAXAH. AJu-roJI XaH AHCAPH.
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PROTOCOLE No 5.

Dans les cas oii la compagnie engagerait A son service, conform6ment A la stipulation de
]'article II du prtsent accord, des citoyens .sovidtiques, les deux Parties, tenant compte de
I'importance des sp6cialistes pour ]a compagnie, pr~teront h celle-ci leur concours pour simplifier
A l'6gard de ces personnes les formalits de passeports et de visas.

Fait A Moscou, le 1 er octobre 1927.

L. KARAKHAN, Ali Gholi Khan ANSARI.

tlCHANGE DES NOTES

NOTE No i.

Moscou, le jer ociobre 1927.

MONSIEUR LE COMMISSAIRE ADJOINT,

La pkche de poisson au moyen de produits chimiques, explosifs et par des moyens similaires
est strictement d6fendue. A cette exception pros, ]a compagnie conserve libert6 d'action quant
aux m~thodes de p~che. Mais la compagnie est tenue sur la demande du Gouvernement persan de
faire l'61levage artificiel des esp~ces de poisson dont les reserves naturelles peuvent s'6puiser.

En outre, aux fins d'une meilleure protection de r6serves de poisson et pour r6server au poisson
la possibilit6 d'un libre frai de caviar, la p~che de poisson est interdite : IO A Sefid-Roud, en amont
du point ddtermin6 par l'alin~a a) de I'article II, pendant toute l'ann6e et 20, dans les autres
rivi~res pendant un mois,, savoir du io avril jusqu'au io mai.

Veuillez agr6er, Monsieur le Commissaire adjoint, l'assurance de ma tr~s haute consid6ration.

Ali Gholi Khan ANSARI.

Monsieur Uon Karakhan,
Commissaire-adj oint

du Peuple des Affaires 6trang~res.

NOTE No I.

(R~ponse.) Moscou, le ier oclobre 1927.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser rception de votre note dont la teneur suit

((La p~che de poisson au'moyen de produits chimiques, explosifs et par des moyens
similaires est strictement d~fendue. A cette exception pros, la compagnie conserve libert6
d'action quant aux m~thodes de p~che. Mais la compagnie est tenue sur la demande du
Gouvernement persan de faire l'6levage artificiel des esp'ces de poisson, dont les rdserves
naturelles peuvent s'6puiser.
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IIPOTOOJI JN 5.

B Tex cjiymaqx, iora RoMnaHHq 6ygeT npir3amaTb, coraacHo nocTaHOBieHH
oAnnaAijaToIr CTaTbl HacTomlero corJiameH14 , Ha cIyM6y COBeTcR1x rpa EaH, o6e CTOpOHLI,
yiH4TmBa1 3aIHTepecoBaHHOCTb IoMnanm B cnegtaJinCTax, oRaMYT KoMIlaHHH HyMHoe

Co0eRCTB4e B CMmIie ynpomenH nacnopTHIX H B43OBIX cJopMajIbHOCTefi AJI1 9TTHX J1IHU.

VYHHeHO 1 r. MOCHBe, I OETq6pq 1927 roga.

JI. RAPAXAH. AjiH-rojiH XaH AHCAPIIL

HOTA N 1.

F. MOCHBA, 1 onma6pa 1927 eoaa.

PoCIIOiHH 3AMECTHTEJIB HAPOAHO IOMHCCAPA,

JIoBJi pbI6bi, npH HoMoIH ynOTpe6aeH4fI XI4MIeCHHX 14JIIH B8pbIBaTX BeileCTB H
woMy riOO6HLIX cpeACTB, cTpowaiime aaipeHaeTc. B OCTaJibHOM KOMIIaHH31 coxpaHqleT
cB0 60Ay AefiCTBHFi B cnoco6ax pM6OBCTBa. UpH 3TOM RoMnaHHH o6S3aHa, ecmii o6 TOM
ee n1OnpOCHT HlepcmgcRoe HpaBHTeIIb TIBO, paBBOWHTb HCEyCCTBeHHO Te npO bI pit6,
npHpoAHLe 3anacu EOTOpuX MOyT HCTolTaTbCfH.

IpoMe Toro, gui aymefi oxpaHbi pl6Hux aanacoB H n1peOCTaBIeHIH pbl6e BO3MOm-
HOCTH CBo6oHorO HpOMeTaHHn, JIOB.Jrn pmi6m 6ygeT Bocnpeule~a : 1) B Cefiftff-Pyge
Bmme nyHHTa, onpekejieHHoro a63aaieM A. CT. 2, B TreqeHe Bcero roga H 2) B OCTaJIbH IIX
peiax B TeqeHie oAHoro Mecf1ila, c 10 anpeafi no 10 Man.

IpHMHTe yBepeH4.q B MOeM BbICOHOM H BaM yBameHHH.

AJi-roaH XaH AHCAPH.
rocnoA14y

JIbBy MmxaiialOBlqy 1apaxaHy,
3aMecTIwejto Hapoxtoro HoMimccapa

HO HIIHOC'paHHbiM geJaM.

HOTA N2 1.

r. MOCiBA, 1 onms6pg 1927 oaa.
rocnogHH M1HHCTP,

I/4Meio qeCTb IlOTBepAIlTb nonyqeHie Bameft HOT1,I cjieAyionuero co~epmaH4I:
JiOBJIH pL16i 1IpH HOMOII ynoTpe6aeHq XHMHqeCRMX I1311 BapbiB4aTbMX

BelleCTB, H TOMy IlOlO 6 HLX CpeACTB cTpomafime sanpeiaeTcH. B OCTaJlbHOM
KOMnaHH51 coxpanneT cBo6ogy geftCTBH i B ciioco6ax pb16OJOBCTBa. Hp14 3TOM
IoMriaHHII o6aaaHa, ecni 06 TOM ee IifpOCHT flepcmjcoe HpaBwTeJIbCTBO,
pa3BoHTb HCRyCCTBeHHO Te riopogbi p1 6 , npupogHbe aanacm EOT0pbIX MOryT
HCTOIIjaThCF1.
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En outre, aux fins d'une meilleure protection de r~serves de poisson et pour r~server
au poisson la possibilit6 d'un libre frai de caviar, la pche de poisson est interdite : I.
Sefid-Roud, en amont du point d~termin6 par l'alin6a a) de 'article II, pendant toute
I'ann~e et 2. dans les autres rivi~res pendant un mois, savoir du IO avril jusqu'au IO mai.

J'ai l'honneur de vous informer que mon gouvernement a pris acte de la note susmentionne.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma tr6s haute consideration.

L.' KARAKHAN.
Monsieur Ali Goli Khan Ansari,

Ministre des Affaires 6trang6res de Perse.

NOTE No 2.

Moscou, le ier oclobre 1927.

MONSIEUR LE COMMISSAIRE ADJOINT,

.Le Gouvernement persan exprime l'espoir que le Gouvernement de l'Union des Rpubliques
sovi6tistes socialistes n'appuiera, ni actuellement, ni A I'avenir, les rclamations des participants
et successeurs de la ci-devant raison sociale Frres Lianozov envers le Gouvernement persan et ses
fonctionnaires, visant toutes les questions se rapportant aux pcheries, de m~me qu'il ne pr6sentera
aucune r~clamation ddcoulant de l'arbitrage effectu6 entre le Gouvernement persan et lesdits
participants et successeurs.

Le Gouvernement persan exprime de m~me l'espoir que le Gouvernement de l'Union n'a pas
l'intention d'acqu~rir auxdits participants ou successeurs par voie d'achat ou autre, les biens qu'ils
consid~rent comme leur appartenant dans les pcheries de la c6te m~ridionale de la mer Caspienne,
except6 les biens de Martin Lianozov, d6jh acquis par le Gouvernement de l'Union.

Veuillez agr~er, Monsieur le Commissaire adjoint, l'assurance de ma tr~s haute consideration.

Ali Gholi Khan ANSARI.
Monsieur Leon Karakhan,

Commissaire adj oint
du Peuple des Affaires 6trang~res.

NOTE NO 2.

(R~ponse.)
Moscou, le ier octobre 1927.

MONSIEUR LE MINISTRE,

J'ai l'honneur au nom de mon gouvernement d'accuser r~ception de votre note suivante:

(( Le Gouvernement persan exprime lespoir que le Gouvernement de lUnion des
R1publiques sovi6tistes socialists n'appuiera, ni actuellement, ni t l'avenir, les r6clamations
des participants et successeurs de la ci-devant raison sociale Frbres Lianozov, enversjle
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1{pOMe Toro, ann auyneiri oxpai pbI6ubix BanacoB 1 4 pegocwaBjieHR pLI6e
B03MOMHOCTH CB060 HOrO HIpoMeTaHll , JIOBJ1 pLi6bi 6y~eT Bocnpemena : 1) B
CeirlwiA-Pyge B3brne nlyHITa, onipegeiienHoro a6aageM A, cT. 2 B TeqeHme Beero
roga H 2) B oCTaJIbHbMX peiax B TeqeHHe OHOrO MeclAga, c 10 anpeim no 10 Man.

4Meio qecwb CO061uHTb BaM o cormacm Moero l-paBiweaI bCTBa C 4JIO~HeHHbIMH B
BbnmeynioMHHyTOf4 HoTe nOJIOHeHH4HMH.

1fpHMHTe yBepeHHH B MOeM BbICOHOM H BaM yBameHHH.

.I. KAPAXAH.
rocioAH y

Anv-PoI Xaly AHcapil,
MHHHCTpy 14HoCTpattHbIX AeJa 1epcin.

HOTA o 2.

P. MOCIBA, 1 onma6pg 1927 eoOa.

roc0iogHH 3AMECTHTEJIlb HAPOAH0r0 IOMHCCAPA,

HepcHucHoe HpaBITeJIbCTBO BblpamaeT Haemgy, qTO HlpaBHTenbCTBO CoIoa COBeTCHHX
COAHaJHCTHqecIHX Peciy6nimH He 5y~eT HH Terlepb HH B 6y~ymeM rlog epmHiBaTb npeweIHH
yiaCTHHOB H4 HacnegHHHOB 6IBIUero ToproBoro 0Moa 6p. JIHano3oBbIx K HIepcHAcoMy
HlpaBH'reJIbCTBy H H ero AOJIHHOCTHbIM HiiaM no BCeM BofipocaM, OTHOC1IIHMCq H TlpombIC1IaM,
a waine He RIpeA'MBHT Ha Hx-m16o peTeHmHAi nO ap6iITpamy, COCTOIjIIeMycf mem/y
Ifepcl iCHM IpaBHTeJlbCTBOM 1 YHOMHHbITbIMH yqaCTHHHaMH H HacaeAHHaMH.

flepcHgcnoe fIpaBHTeJIbCTBO Tainae HageeTCR, qTO IpaBHTeJbCTBO CoIo3a He HMeeT
HaMepeHlf l pHo6peCTH y yIIOM HyTIX y'IaCTHHROB H HlacJi eHHOB flyTeM nOHynIKH H m
HULIM IIyTeM HMyuIIeCTBa, ROTopoe OHH Cq'HTaIOT rpHlagaemaulM HM Ha nombiciax ImHoro
no6epembn 1acrniAcHoro MOpH, 3a HCiJI11OeHHeM ripHo6peTeHHoro ymae HpaBHTeIbCTBOM
Coioaa HMYIIeCTBa MapTbIHa JIHaHo3OBa.

1-pHMHTe ynepevmr B MOeM BLICOHOM H BaM yBaMeHI.

FocnoAnHy AIH-Foam XaH AHCAPH.
JIby MHXaf4jIOBH'Iy RAPAXAHy,

3aMeCTHTeiio Hapognoro RoMnceapa
Ho I4HoCTpaHHHIM geiaM.

HOTA X2 2.

P. MOCHBA, 1 omma6pg 1927 o~a.
1oCriOAHH MHHHCTP,

ilMelo ieCTb IOqWBepTAIPHT OT HMeHH ceoero I-paBHTeJbCTBa riojiyeHHe Bameft HOTNI
caeyIonero co2epmaiH :

Iepcn ciCoe [paBHTeJIlCTBO BbipamaeT Hagemgy, qTO rpaHTeJICTBO Comaa
COBeTCIHX CoUHaaHCTHeCHHX Pecrny6JaH He 6yAeT HII weriepb HH B 6ygytgeM
noggepmBaT, ripeTeH3ai, yqaCTHHtOB H HacaeAHHHOB 6bIBmero ToproBoro AoMa
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Gouvernement persan et ses fonctionnaires, visant toutes les questions se rapportant aux
p~cheries, de m~me qu'il ne prtsentera aucune rdclamation ddcoulant de l'arbitrage
effectu6 entre le Gouvernement persan et lesdits participants et successeurs.

((Le Gouvernement persan exprime de m~me 1'espoir que le Gouvernement de l'Union
ni'a pas l'intention d'acqu6rir aux dits participants ou successeurs par voie d'achat on
autre, les biens qu'ils consid~rent comme leur appartenant dans les pcheries de la c6te
mdridionale de la mer Caspienne, except6 les biens de Martin Lianozov, d6jA acquis
par le Gouvernement de l'Union.

J'ai l'honneur de communiquer que mon gouvernement accepte la communication du
Gouvernement persan, mentionn~e dans votre note.

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma tr~s haute consid6ration.

L. KARAKHAN.

Monsieur Ali Goli Khan Ansari,
Ministre des Affaires 6trang~res do Perse.

NOTE No 3.

iMoscou, 1e Ier octobre 1927.

MONSIEUR LE COMMISSAIRE-ADJOINT,

D'ordre de mon gouvernement, j'ai l'honneur de porter A votre connaissance, quo toute propa-
gande et agitation politiques parmi la population locale et les ouvriers, ainsi que toute immixtion
dans les affaires int6rieures, politiques, religieuses et sociales de la Perse de la part des citoyens
sovi6tiques, engages par ]a compagnie, conform6ment aux stipulations de l'accord sur l'exploitation
des pcheries de la c6te m6ridionale de la mer Caspienne sont s6vrement interdites. En cas de
violation de cette prescription, les personnes l'ayant viol~e si elles sont reconnues coupables seront
passibles de peines d6termin6es par le tribunal persan, jusqu'A lour cong6diement.

N'est pas admise 6galement l'organisation dans les pcheries d'unions professionnelles pour les
ouvriers persans, ainsi quo l'entr6e de ceux-ci dans des unions pareilles.

En tout cas, si les employds de la compagnie, sujets persans encourent des condamnations
pour leurs infractions aux lois de la Perse et aux ordonnances du Gouvernement persan, le Gouver-
nement persan rejette toute responsabilit6 relativement aux cons6quences.

Veuillez agr6er, Monsieur le Commissaire adjoint, l'assurance do ma tr~s haute considiration.

Ali Gholi Khan ANSARI.

Monsieur Lon Karakhan.,
Cominissaire adj oint

du Peuple des Affaires ftrangres.
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6p. JIHa3OBBX H HlepcH HoMy flpaBHITeilbcTBy H R ero goJIM1wOCTHMM JIHi am
no BeM BonpocaM, OTHOCHIHMCH H IlpoMbLIiaM, a warble He IIpeg'MBMT HaHmx-JH6o

flpeTeHBaut no ap6HTpamy, COCTOHBlUeMyCH Merely HepcHCHM rHpaBHTejCTBOM

H yHOMHHyTbIMH yqaCTHHHaMH H HacJIeAHHKaMM.
Hlepc wcloe IlpaBHTeJIbCTBO Taime HageeTc, 'TO rpaBHTeJIbCTBo Coioaa He

HMeeT HamepeHin npHo6peCTH y yrIOMRHyTIX yqaCTH1HOB 1 HacJIegHHHOB HyTeM
10yKIfHH H HLIM TyweM HMyILJeCTBa, HOTOpOe OHM CqHTaIOT npHHagaemaIgrm
1M Ha 1p0MLICJiaX IOMIHorO no6epenMb KacnHfi oro Mope, 3a HCiIOMeHHeM
npIO6peTeHHoro yme H-paBHTeJICTBOM Comoea MMYlleCTBa Mapwmra JImaHOBOBa.

14Meio qecwb coo6niHw, qTO MOe HpaBHTeJIbCTBO IpHHHMaeT H3JI oeeHHIe B Bauei HOTe

npewioameHHnr flepcHgwcoro HpaBwTeamCWBa.

HpHMHTe yBepeHH B MOeM i BaM yBafeHHH.

JI. IKAPAXAH.

Pocnomirny

AaH-PoaH XaHy Ancapn,
MnMMCTpy HHOCTpaHHX Aea HepCI4.

HOTA NV 3.

P. MOCHBA, 1 omma6p8 1927 aoda.

POCIIOHH 3AMECTHTEJMb HAPOgHOrO I{OMHCCAPA,

Ro nIopyqen'uo Moero HIpaBHTeJbCTBa, iMeio 4e0Tb AOBeCTH go Banero CBeeHHH, qTO
BCMHaH IOJLMTMMecaq nponaraHga H arHTaIkHH cpeH MeCTHOrO HaceJIe3OHH H pa6oiHx H
BMemaTeJIbCTBO B IIOJIHTHJ C He, pearI3o8HLIe H coIHaJLHLIe BHyTpeHHHe Aeaa HepcnH1
CO CTOPOHLI COBeTCRHX rpamgaH, U3pHHIMaeMIX IOMHaMHeI Ha cjuym6y, Ha OCHOBaX
IIOCTaHOBJIeHHi4 CoriamueHnH o6 HcIJIoawaiHI pbI6HIX IpOMbICJIOB Ha IO2RHOM Mo~epOMb2H
Iacnimcoro MOpH, cwporo BOcnpe1uaeTCfI. B cjiyqae HeHCrJOJIHeHS13 Por npeflHcajHH,
HapyHIMBnIHe ETO HOCTaHOBJLeHHe JIIHIa, HO yCTaHOBJAeHHH 4X BHHOBHOCTH, IOABepraOTCa

HaIa3aHHIIM, OIpeeJIeHHMM iiepCHJI&HHM CyJOM, BIIJIOTb go OTpeueHHH 4X OT AOJDIEHOCTM.

PaBHIIM o6paaoM He Aonyc~aewcq opraHH8aaHH Ha HpOMLCJIaX 11pO¢eCCHOHaJi HbIX

C01030B I 13epCH13CHHX pa6oqHx, a paBHo MX BCTyrJIeHHe B Ho06Hne C0MM.
Bo BORROM cJIyiae, ee0f cIy;Ha1He oMIIaHHH, lepcgcffe H0noqgaHHue, 6ygyw Ho-

BeprHyTbl Ha a3&H1iO 3a HX ;JeRiCTBre np0THB 3aiOHOB H-epoHH H HOCTaHOBJeHHII Hepcgcioro
flpaBHTeJIbCTBa, TO flepcHgcHoe flpaBTeJbCTBO HHHOHM o6pasoM He 6ygeT OTBeqaTb 3a
nIcIeOACTBHM oro.

AJLi-PoJI XaH AHCAP1H.

POdnOAHHy
J-1b1y MMxaf~iOBHqy HapaxaHy,

3aMeCTHTeJiiO HapoHoro IFoMaccapa
1o HHO0CTpaHHIM AejiaM.
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NOTE NO 3.

(R~ponse.)
Moscou, le Ier oclobre 1927.

MONSIEUR LE MINISTRE,

En r6ponse ht votre note en date d'aujourd'hui, j'ai l'honneur de vous communiquer que le
Gouvemement de l'Union des R6publiques sovi6tistes socialistes, partant du principe de la non-
immixtion dans les affaires int6rieures de Perse, exprime son consentement h ]a r6alisation, le cas
6ch~ant, des demandes concernant 'agitation et la propagande politiques, expos~es dans votre note
susindiqu~e.

Quant h l'organisation d'unions professionnelles pour les ouvriers persans, ainsi que leur
admission dans les unions pareilles, j'ai I'honneur de d~clarer que le Gouvernement de l'Union
prend acte de votre communication, vu que cette question est objet de la comptence du Gouverne-
ment persan et affaire de la l6gislation int6rieure de Perse.

Agr6ez, Monsieur le Ministre, l'assurance de ma tr~s haute consid6ration.

L. KARAKHAN.

Monsieur Ali Goli Khan Ansari,
Ministre des Affaires 6trang~res de Perse.

NOTE No 4.

Moscou, le Ier ocdobre 1927.

MONSIEUR LE COMMISSAIRE ADJOINT,

Le Gouvernement persan esp~re que le Gouvernement de 'Union des R~publiques sovi~tistes
socialistes consent . envisager favorablement les communications du Gouvernement persan sur Jes
r6clamations fond~es des citoyens persans envers Martin Lianozov, en ce qui concerne les sommes
reques par celui-ci de la part de ces citoyens en caution pour les biens des p~cheries et A prendre
des mesures propres . leur r~glement.

Veuillez agr~er, Monsieur le Commissaire adjoint, 'assurance de ma trbs haute consideration.

Ali Gholi Khan ANSARI.

Monsieur Leon Karakhan,
Commissaire adjoint

du Peuple des Affaires 6trang6res.

NOTE No 4.

(R6ponse.)
Moscou, le ier octobre 1927.

MONSIEUR LE MINISTRE,

Le Gouvernement de l'Union des R6publiques sovi6tistes socialistes consent A envisager
favorablement les communications du Gouvernement persan sur les r~clamations fond~es des
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HOTA ZNo 3.

1. MOCIBA, 1 onm6psi 1927 soda.
PoeIoguH MIHHCTP,

B OTBeT Ha Bamy HOTy OT cero mcjna, HMeio qeCTb C006I.UHTb BaM, WITO HpaBTeJbCTB0
CoIoaa COBeTCHUX ConanHCTI4qec x Pecny6a R, MCXOJUI 11 npi4HIHnIaii HeBMeiIaTeJlbCTBa
BO BHyTpeHHHe geaa flepcHH, BpamaeT coraacHe Ha npoBegelue B MHIHb B COOTBeTCTBYIO1UIX
cayqanx Tpe6oBaHHft, iacaiomuxca nojiiTimecofi riponaraHu H P4arHTaH, HSJIoeHHLIX
B BnieIf BM meoHaqeHHOwr HOTe.

TJTO EacaeTeH opraHiawi npoeCCHOHaJlbHbIX COOOB Jiml1 nepcgcHHX pa6o'mx,
a paBHO MX xOnyuleII B nog06H~Ile COMMi, Meio qeTCTb saRBTh, WO HpaBwTejiCTBO CoIoa
nHHHiMaeT Bame o6paimeHe K CBeWeHIHO, HMeH B BHjy, 'TO OTOT BO11poc HBJIeTCHO npeMeTOM
HoMneTeHHH lepcI gcoro lpaBHTeJI TBa H jeJIOM BHyTpeHHero 3aROHOgaTeJiCTBa Hepcnt.

HpTiMHTe yBepeHna B BMCOHOM H BaM yBameHwHI.

JI. 1APAXAH.

Podnlogmny
Aim-Fom Xany AHcapi,

MHnuxCTpy I4HOCTpaHmmIX 4ea Iepcu.

HOTA N? 4.

P. MOCBA, l onm6pa 1927 soda.

PoonojgH 3AMECTHTEJlh HAPOgHOrO KOMUCCAPA,

H-epcwg cRoe fIpaBITeabCTBO HageeTC, 'ITO lHp4BauTeaIbCTBO Coosa COBeTCKHX
CowaanmcTnqecnlx Pecny6anm coriacwcn pacCMOTpeTb 6aaromeaaean.HM o6paaoM
coo6maeMue eMy HepcwgcnrM IlpaBTeJC TBOM 0600HOBaIlnHMe npeTeaww4 nepcngcHwx
rpa igan H M. JinaHosoBy no CyMMaM, nosry'qeHHM MM OT OTHX rpagau og o6ecne'eHic
lpOMICJIOBbIX 4MylIeCTB, H IIpHHHTb MepL x HX yperyaiHpoBamHO.

flpaMwTe yBepeHH B MOeM BIMCOKOM i BaM yBa{eHHH.

Aim-Foam XaH AIICAPH.
PoogInHy

JIbBy MwxaioitIonn'y Hapaxany,
3aMecTmTemo HapogHoro Komiccapa

go H/HOCTpaHHhIM ,eIiaM.

HOTA X2 4.

P. MOCHBA, 1 onms6pg 1927 soda.
POCIOUH MHHHCTP,

ilpaBTejIbCTBO Coxosa COBeTCHHX CoilaalcTn'eciwx Pecny6jin coraamaeTcn
paCCMOTpeTb 6J4aromeJIaTelIbHbM O6paaOM coo6naeMme emy HepcwcHM ilpaBITemeCTOM
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citoyens persans envers Martin Lianozov, en ce qui concerne les sommes re~ues par celui-ci de la
part de ces citoyens en caution pour les biens des p~cheries et A prendre des mesures propres..A
leur r~glement.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma tr~s haute consideration.

Monsieur Ali Goli Khan Ansari, L. KARAKHAN.
Ministre des Affaires trangres de Perse.

NOTE No 5.

Moscou, le Ier octobre 1927.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

Par ordre de mon gouvernement et comme suite l'article io de la Convention pour l'exploita-
tion des pcheries de la c6te m~ridionale de la mer Caspienne, j'ai l'honneur de confirmer que le
fait que la pr~sidence de la direction est occup6e par un membre de la partie persane n'entraine
aucun privilege pour cette partie lors de la solution des affaires par la direction. Aucune des propo-
sitions, formul~es par l'une quelconque des parties, ne peut tre mise h ex6cution, si elle n'a t6
adopt~e h la majorit6 des voix.

Agrdez, Monsieur le Commissaire du Peuple, l'assurance de ma haute consideration.

Ali Gholi Khan ANSARI.

NOTE No 5.
(R~ponse.) Moscou, le Ier octobre 1927.

MONSIEUR LE MINISTRE,

J'ai l'honneur au nom de mon gouvernement d'accuser rdception de votre note suivante
(c Par ordre de mon gouvernement et comme suite h l'article io de la convention

pour l'exploitation des p~cheries de la c6te m6ridionale de la mer Caspienne., j'ai l'honneur
de confirmer que le fait que la pr6sidence de la direction est occup6e par un membre de la
partie persane n'entraine aucun privilege pour cette partie lors de la solution des affaires
par la direction. Aucune des propositions, formul6es par l'une quelconque des parties
ne peut tre mise t ex6cution, si elle n'a 6t adopt~e h la majorit6 des voix.

J'ai l'honneur de communiquer que mon gouvernement a pris note de la communication du
Gouvemement persan.

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma trs haute consid6ration.

Monsieur Ali Goli Khan Ansari, L. KARAKHAN.
Ministre des Affaires trang~es de Perse.
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oOOCHOBaHHLIIe npeweHaH CiepCHMcHx rpamaH R M. JIlmaHo3oBy no CyMMaM, IoIyqeHHM
4M OT 9TMX rpamwajn nog o6eCIenMeeme fllpMIuCJIOBhIX 4MyIIeCTB, I rIpMHHTb MepLI H MX
yperyIHpoBaHMIo.

HpIMwITe yBepennnI B MoeM B ICOH-OM i BaM yBamemm.

FOenORHry JI. 1APAXAH.
Asi-PoaI4 XaHy AHcapMi,

MH M4CTpy IHIHoCTpaHHbIX Jei 1LeporiM.

HOTe J_2 5.

P. MOMCBA, 1 ohlfa6pl 1927 a.
oCHogIIHH 3AMECTlTEJ~b HAPOXHOrO OMIICCAPA,

Io iopyqeHInO moero lpaBMTeJbCTBa, ilMeIO -eCTb B paSBHTM CT. 10 CornameHlin
o6 a ccIToaTaim pM16HLIX TpOMLICJ1OB Ha IOMHOM llo6epeMb Kacnlficioro MOpf nOABep-

IlMTb, 'qTO H3 OToro Jawa, WO rIpe c aTeJIbCTBOBaTb B rlpaBJeHM 6ygeT IJIeH HpaBaeHn
c nepCit gcoik CTOpOrll, MH DTOi CTOpOHM HHaHMx iipelMymueCTB Hlpl pemellmM ye B
ilpaBJeHIn He nponCTeHaeT. HniHaIoe npeaiomeHe H omuoft MB CTOpOH, He fp1]pHHTe

6OJIbIIHCTBOM rOJIOCOB B IHpaBaeHHH, He IIpHBOHTCH B McOiOJIHeHe.

JplIMHTe yBepeHY B MOOM BbICOHOM K BaM yBameMM.

POCIOMHy (HoOn.) AJI-OJIM XaH AHCAPM.
JIEBy MMxaf4hIoBMqy IRapaxaHy,

3aMeCTTeJUo HapogHoro IoMriccapa
no I4FIOCTpamihim JeJam.

HOTa No% 5.

P. MOCHBA, 1 osns6pz 1927 a.
Po CiIogH IhIHHCTP,

I/Meio qeCTb IO TBePAlTb nloJayqeHue Bamefi HOTbI ciegyxouero cojgepmaH n

<( lo nopyqemio Moero lpaBTeJlbCTBa, 14MeIO 'qeCTb B paBBMTMe CT. 10
Cornamernut o6 ai-ciJoaTagii pbI6HbIX HIpOMbICJIOB Ha JomHOM no6epembi
Hacnri4cioro MOpJ nOIwBepJIHTb, 'ITO T3 Toro aRTa, 'TO Hipe ceeCaTeJIbCTBOBaTb
B IpaBJemni 6ygeT 'uJeri fipaBjierInIa C nepCIIgCoii CTOpOH, JIH STOfi CTO0OHbl
HllHaHX IIpe4MY1IXeCTB npi peieH.Ill eJI B HpaBnelm~ He IIpoHCTeHaeT. HmiaRioe
npegJIomeue HH OHO1I HB CTOpOH, He InpliHiToe 60JIbIIIHHCTBOM I'OJIOCOB B

llpaBIHJM, He IPHBOAITCH B IICIIoJIHeHe )>.

I/IMeio MeCTL CO06nIlmb BaM 0 coaaCli Moero .1paBllTeJIbCTBa C M3JIOH(eMLIMI, B

BbIuIeyIIoMHHyTOFi HOTe HOJIOHeHHHMII.

lIP4MIITe yBepe M B MoeM BbICOIROM H BaM yBaeHni.

PolI0nowy (HoOn.) JI. KAPAXAH.
Aini-Point Xaiy AHcapH,

MAIHcTpy /IlHocTpanIbxx e l-epeii.
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EXTRAIT DU CONTRAT AVEC MARTIN LIANOZOV

EN DATE DU 10 AOUT 1923.

((A pr6sent Martin Georgievitch Lianozov a concfd.6 h la direction des entreprises")des pcheries
d'Etat du Commissariat de ravitaillement de la R6publique socialiste f~dfrative sovi6tiste de Russie
tons ses droits sur les biens meubles et immeubles susmentionnfs, se rapportant aux p~cheries
situfes h Enz~li, dans le Golfe d'Enzfli, 5a l'Astara persan, sur la c6te A partir d'Astara jusqu'au
port d'Enz~li et sur 1'espace de io (dix) verstes h l'est le long de la c6te maritime consistant en
installations, lots fonciers h Enzili ; io de dimension en longueur 50 (cinquante) sag~nes et en lar-
geur 41 (quarante et un) sag~nes et 2 (deux) archines ; 20 de superficie 1792 (mil sept cent quatre-
vingt-douze) d'archines carrfs de Khan et de 2 (deux) verchocks, 30 sous la p6cherie-d'Enzfli avec
les iles ,( Koulan Gouda ) a) le grand-en longueur de 460 (quatre cent soixante) sag~nes et en largeur
de 326 (trois cent vingt-six) sag~nes, b) le petit-en longueur 197 (cent quatre vingt dix-sept) et en
largeur 112 (cent douze) sag~nes A Mordabe, avec chalutiers (, Makhigir , (Liwa , et (( Orel )
mat~riaux, provisions, instruments de pgche, moyens de transport, usines de rafraichissement,
de tonnellerie etc., ameublement des comptoirs entrep6ts et en tout autre bien qui pourrait
exister en nature. ))

No 2621
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Bblrll4CtA 113 AOPOBOPA C MAPTbIHOM JIHAHO3OBbIM

OT 10 ABrYCTA 1923 roAA.

HLHe MapTLIH PeoprreBrq JJHaHoaoB YCTyHtI Yn1paBJ1eH4iO PoCy~apCTBeHHX
Pm6onpoMwmaeitbx flpeAn1p14Tkli! Hapogaoro IoMiiccaptaTa [pOgOBOhIbCTBH I Poc-
cHIOiO1~o CoIHaJIruCT4qecIiOfi cDeepaTHBHOff COBeTCROft Pecly6Jmmi Bce cnou npaBa
Ha o8HaqeHHOe BbllUe ABimI4MOe 1,1 HeABHlHMOe ILMyigeCTBO, OTHOCIleeCH AO pbI6HLIX
npOMLICJIOB, HaxoglAmeeCH B H3e8iii, HaeJiIutCHOM 3aHBe, Hepcwicicorl AcTape, Ha
no6epeMbH OT AcTapl, go DHaeJiiicoro IOpTa 1 Ha 10 (AeCaTb) BepCT R BOCTORY HO MOpCHOMy
lo6epeM ,o Ii aalivioiaioueecn B coopymHem1H tx- yqacwIax 3eMJIH B -HaeIrt : 1) MepoIo
B AnJH4y 50 (nfTbgecaT) cameHeil, IB1pllHOIO B 41 (copoii oAwy) caMera 2 (UBa) apmrHa ;
2) nrjoHiaobIo B 1792 (TbICflqa CeMbCOT eBqHOCTO ABa) xaHCFIX iapaTHbix apmnHa 2
(gBa) Bepmia; 3) noA 9NHeHIc1KHM lIpOMbICJIOM c OCTPOBaMH (< Ryia ryga )> a) 6oJxbuHM
- AJIHHOIO 460 ('eTMpecTa BMeCTbgecqT) camiiee , imIpimolo 326 (TpHcTa ABagIaTh uecTb)
cameHef, 6) MajibiM-AmiIHO10 197 (CTO ;AeBfIHOCTO ceMb) cameHeii, mlipHHoio 112 (CoTO
gBeHagigaTb) cameefl B Mypga6e, c 6apiacaMit <( Maxarip )>, (( JIeBa >> << Opea > ; a
MaTepHaJIax, iipHiacax, OpY~AX JiOBa, TpaI CIopTHbIX CpeACTBax, XOJioAIJIbHbIX, 6o-
jgapHmX ix ITHIIX 3aBo~ax, B 06CTaHOBiie HOHTOp, cRJIajOB i npoxem, qTO B naType oiameTcH.

JI. RAPAXAII. Aini-lPoi Xai AHCAPH.
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TEXTE PERSAN. - PERSIAN TEXT.
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1 TRADUCTION. - TRANSLATION

No. 2621. - AGREEMENT BETWEEN PERSIA AND THE UNION OF
SOVIET SOCIALIST REPUBLICS REGARDING THE EXPLOITATION
OF THE FISHERIES ON THE SOUTHERN SHORE OF THE CASPIAN
SEA. SIGNED AT MOSCOW, OCTOBER IST, 1927.

THE PERSIAN GOVERNMENT, OF THE ONE PART, and THE GOVERNMENT OF THE UNION OF
SOVIET SOCIALIST REPUBLICS, of the other part, deeming it necessary, in accordance with Article 14
of the Treaty of February 26, 1921, between Persia and the Russian Socialist Federal Soviet
Republic, to settle the question of the exploitation of the fisheries on the southern shore of the
Caspian Sea, have for this purpose appointed as their Plenipotentiaries:

THE PERSIAN GOVERNMENT:

All Gholi Khan ANSARI, Persian Minister for Foreign Affairs

THE GOVERNMENT OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

Lev Mikhailovitch KARAKHAN, Deputy People's Commisary for Foreign Affairs of the
Union of Soviet Socialist Republics

Who, having exchanged their full powers, found in good and due form, have agreed -upon
the following provisions

Article' I.

By the present Agreement the Persian Government grants on the following conditions, to a
special mixed commercial and industrial Company organised by the Persian Government and the
Government of the Union of Soviet Socialist Republics, a concession to catch and prepare fish
along the Persian South-Caspian coast within the boundaries defined in Article II of the present
Agreement.

In the present Agreement, the above-mentioned mixed Company shall be termed " the
Company "

Article II.

The boundaries of the fisheries for which the Company is granted a concession shall coincide
with the boundaries of the concession formerly granted by the Persian Government to Lianozov
Brothers. The rivers running into the sea within the boundaries of the concession shall be excluded
therefrom. The line where they flow into the sea shall be the boundary between these rivers and
the waters of the concession.

The mouths of the following rivers shall form an exception:

(a) Safid-Rud, the two arms of which (Safid-Rud and Mussa-Chay), being shallow,
prevent fishing at the mouth. For this reason the Company shall be entitled to fish in
these arms as far as the limits where the former fisheries of Lianozov Brothers are at
present situated at the mouth.

1 Traduit par le Secr6tariat de la Soci6t6 des 'Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.
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(b) Babol, in the district of Meshed-i-Sar, in view of the shallow water at the
mouth. The Company shall also be entitled to fish at this place within the limits of the
former fisheries of Lianozov Brothers.

(c) The river Gorgan with its arm Kara-Su, up to the boundary of the former
fisheries of Lianozov Brothers.

If the mouths of rivers within the limits of the concession change their course with the lapse
of time, or the rivers form new arms, the fishing rights granted to the Company shall be applicable
to the new courses and arms.

Note : With regard to the fishing-places within the limits mentioned in this Agreement, the
Company is not restricted except by the provisions of the present Agreement.

Article III.

In order to regulate the fishingework of the Company, the following provisions are adopted:
(a) All scaleless fish (Haram) within the limits of the concession belong to the

Company, and the Company's fishermen or private fishermen must sell them to the
C . Company at prices which the Company shall from time to time fix in advance.

(b) All scaled fish (Halal) may be caught by private fishermen as well as by the
Company's fishermen ; they belong to the fishermen, who may sell them to anyone, they
choose, including the Company.

(c) In order that the Company and private fishermen of Persian nationality may
not hinder each other's work, fishing areas shall be allotted to private fishermen for
three-year periods by agreement between the Persian Government and the Management
of the Company. The Company, for its part, undertakes to lay down and publish every
three years the rules and con itions governing the admission of private fishermen to
the waters where fishing is carried on directly by the Company.

Article IV.

The duration of the concession granted to the Company shall be 25 years from the date .when
the present Agreement comes into force. On the expiry of this period of 25 years, the obligations
of the Persian Government arising out of Article 14 of the Treaty of February 26, 1921, shall
be considered terminated. If the Persian Government does not wish to renew the Company's
concession to the above-mentioned fisheries, the Company shall be considered dissolved, and its
property shall be divided equally between the two parties, with the exception of the plots of land
assigned free of charge to the Company by the Persian Government under Article 17 of the present
Agreement. These plots shall revert to the Persian Government. The Persian Government
undertakes, if the Company's concession is not renewed, not to grant a concession in respect of
these fisheries to any third Power and its nationals for a period of 25 years thereafter. It undertakes
to exploit them exclusively through the appropriate agencies of the Persian Government, and
not to engage any specialists other than Persian subjects for the exploitation of these fisheries.

Article V.

The Persian and Soviet Governments shall have equal shares of 50 % in the-Company.

Article VI.

In order to improve the organisation of the fisheries, to purchase the necessary fishing gear

and appliances, and to defray the costs of exploiting the fisheries, the Company shall form a tota
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capital which must not exceed three million tomans. Should this capital be found to be too high,
the Parties shall create a total capital commensurate with actual requirements, one half being
paid in by the Persian Government and the other half by the Government of the Union of Soviet
Socialist Republics. Both Parties shall pay in their shares at dates agreed upon between them, as
required for the development of the undertaking. The payment due for the catch of previous
years, which, according to Article XIII of the present Agreement, must be made to the Persian
Government, shall be placed to the account of the Persian Government's share in the total capital
required for exploitation. If the Persian Government does not pay its share in cash, the procedure
established by Article VII of the present Agreement shall be followed. In that case, the following
sums, which should have been paid to the Persian Government, shall be paid to the Soviet
Government to be offset against the amounts due to that Government by the Persian
Government :

(a) Payment for the grant of the concession, in accordance with Article VIII.
(b) 50 % of the net profits, in accordance with Article IX.

The Persian Government shall, however, be entitled, at any time it thinks fit, to effect and
complete, in cash, the payment of its outstanding contributions. In that case, the sums mentioned
in points (a) and (b) of this Article shall be paid to the Persian Treasury. After the Persian
Government has paid its share of the total capital required for exploitation, the sums mentioned
n points a) and b) of this Article shall be paid direct to the Persian Government.

Article VII.

If the sums mentioned in Article VI are insufficient to cover the Persian Government's share
of the capital which is found to be actually necessary in accordance with Article VI; and if the
Persian Government does not pay the remainder of its share, this part of the Persian Government's
share shall be paid by the Soviet Government after a notification ad hoc has been made by the
Persian Government to the Government of the Union of Soviet Socialist Republics. After the
Persian Government has been informed by the Soviet Government that the payment has been
made, it shall pay 8 % interest per annum on the amount advanced by the Soviet Government
from the date of payment until the Persian Government's contributions to the above-mentioned
capital has been made in full. With regard to the apportionment of the Company's profits, the
Soviet Government shall not be entitled, even in cases provided for in the present Article, to receive
a higher proportion of the Company's net profits than that specified in Article IX of the present
agreement, i.e., 50 %.

It is understood that the payment by the Persian Government of the above-mentioned 8 %
shall not be taken into account in the apportionment of the profits in accordance with Article IX
of the present Agreement.

Article VIII.

The annual payment made by the Company to the Persian Government for the grant of the
concession in accordance with the present Agreement shall be effected as follows

(i) 8o,ooo tomans per annum from the gross receipts of the Company as a payment
for the concession rights

(2) 15 % of the remaining gross profit, which, after deduction of administrative
and working expenses, shall be regarded as the Company's net profit.

The above-mentioned sums are not reckoned in the profit to which the Persian Government,
as a shareholder in the Company, is entitled in accordance with Article IX of the present Agreement.
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Article IX.

The whole of the net profit obtained from the Company's operations shall be divided equally
- i.e., 50 % to each Party - between the Persian and Soviet Governments, share-holders in the
Company.

Note : The Company undertakes to dispose of the products of the fisheries at the most
favourable price on the Soviet, Persian or foreign markets, selecting the market where the prices
are most remunerative.

Article X.

The Board of Management of the Company, directing all its business and having its head office
in Teheran, shall consist of six members appointed for one year. Three members shall be appointed
by the Persian Government and three by the Soviet Government. The rulings and decisions of
the Board of Management shall be given by a majority of votes.

The members of the Board of Management shall be appointed by both Parties not later than
one month after the date when the present Agreement comes into force. The Chairman of the
Board shall be one of its Persian members and shall be appointed by the Persian Government.

If, within thirty days after the expiry of the above-mentioned period of one month, either
Party has not appointed any or all of the members of the Board, the Board shall, until those
members are appointed, be regarded as competent to decide all questions with the members already
appointed.

Article XI.

Both Parties agree that, in addition to Soviet specialists, Persian specialists who are Persian
nationals shall be widely used at the fisheries, for which purpose the Company undertakes to
organise suitable training for Persian specialists in its work. As specialists of Persian nationality
become available, they shall be engaged by the Company and shall take the place of Soviet
specialists. The remaining employees, labourers and fishery workmen, not requiring special
knowledge, must be Persian nationals.

All employees of the Company must act and work in accordance with the instructions approved
by the Board of the Company. At the same time, the Parties agree that the Company shall not
have the right to engage other persons than Persian nationals and Soviet citizens.

Article XII.

The Company shall be subject to all laws, decrees and regulations by the Persian Council
of Ministers for Persian companies, that are, or may hereafter be, in force in Persia. The Persian
Government has the right, within the limits of these laws, decrees and regulations, to supervise
the operations of the Company.

Article XIII.

From the year 1923, i.e., after the year 1922, for which accounts have already been settled
by a payment of 50,000 tomans, until the present Agreement comes into force, the Government
of the Union of Soviet Socialist Republics shall pay to the Persian Government 50,000 tomans
per annum for the exploitation of the fisheries.

In return for this the Persian Government shall waive payments of the outstanding Customs
duties and other taxes on the fishery products exported and the fishing gear imported during those
years.
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Article XIV.

The Company's working year shall begin on October Ist, that month corresponding to the
Persian month of Mehr. The Company shall settle its accounts with the Persian and Soviet
Governments for each year not later than the beginning of the following month of April, which
corresponds to the Persian month of Farvardine.

Article XV.

In order to avoid loss of time, the Company may start exploiting the fisheries immediately
the capital necessary for beginning its work is paid up and the Company has notified the Persian
Government that it is starting its work. The Parties shall pay the shares of the capital due from
them at dates decided by the Board of the Company. If the Persian Government does not pay
its share at the date fixed by the Board of Management of the Company, the Soviet Government
shall pay this share in the manner specified in Article VII of the present Agreement.

Article XVI.

The Governments of Persia and of the Union of Soviet Socialist Republics shall grant complete
exemption from Customs duties and other taxes livied on imports and exports, and also the right
of free transit and coasting trade, for appliances, gear, products and other supplies required by
the Company for operating the fisheries, and for all kinds of fish products obtained from the fisheries.
In all cases, however, the above-mentioned articles shall not be exempt from Customs inspection.
The Customs Administrations of both Parties, whilst carrying out the laws, regulations and
provisions relating to Customs inspection, shall render every assistance to the Company in order
to facilitate the above-mentioned importation and exportation.

Article XVII.

The Persian Government agrees to place at the disposal of the Company, free of cost, in the
Concession area, such plots of land as are required for the fishery buildings and auxiliary plant.
The Company undertakes to effect a settlement to the private owners of plots of land required
for the above-mentioned buildings and plant.

Article XVIII.

The Governments of Persia and of the Union of Soviet Socialist Republics shall, each within
its own spheres, render such assistance as may be necessary, for the work of the Company.

In particular, the Persian Government shall assest the Company both in preventing any illicit
fishing in the waters leased by the latter ard in ensuring that the Haram fish are really delivered
to the Company.

Article XIX.

As the maintenance of order in the concession area is in the hands of the Persian Government,
it agrees to render the Company such assistance as maybe needed to carry into effect the provisions
of the present Agreement, and to guard the warehouses and other fishery buildings.
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Article XX.

The present Agreement shall be ratified by both Parties in accordance with the provisions
of their laws. Ratification must take place in both countries as early as possible.

The Agreement shall come into force on the date of the exchange of ratifications, which shall
take place at Teheran.

Article XXI.

The present Agreement has been drawn up and signed in the Persian, Russian and French
languages, and each of the signatory Parties receives one copy in each language ; all three copies
shall be regarded as authentic for the interpretation of the Agreement. In case of a dispute as to
the interpretation of the Agreement, the French text shall be followed.

Done at Moscow, October I, 1927.

L. KARAKHAN. Ali Gholi Khan ANSAIR.

PROTOCOL No. i.

The Parties agree that in all the articles of the present Agreement in which Persian nationals
are mentioned, this term shall not include former citizens of other States who have acquired Persian
nationality.

Done at Moscow, October I, 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOL No. 2.

The Persian Government agrees that the property purchased by the Soviet Government from
Mr. Martin Lianozov in accordance with Paragraph 2 of the Agreement of August 10, 1923, (an
extract from which is attached) between Martin Lianozov and the Directorate of State Fisheries,
and sold to the above-mentioned Directorate by Martin Lianozov, who was the owner of this property
under the Deed of Division of the movable and immovable property of the former firm of Lianozov
Brothers, dated November 6, 1922, should be placed to the account of the contributions of the
Soviet Government to the total capital of the Company. Plots of land acquired together with
other property from Martin Lianozov are also included by the Soviet Government in its share if
they form part of the Deed of Division of the property of the former firm of Lianozov Brothers
dated November 6, 1922.

The Soviet Government agrees that the property wi.ich belonged to the other members of the
former firm of Lianozov Brothers, and which was transferred to the Persian Government, shall
be placed to the account of the Persian Government's contribution towards the total capital of
the Company.

Done at Moscow, October I, 1927.

L. KARAXHAN. Ali Gholi Khan ANSARI.
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PROTOCOL No. 3.

The Government of the Union of Soviet Socialist Republics declares that all rights and claims
of Martin Lianozov against the Persian Government and all claims arising therefrom against
offizials of the Persian Government have been transferred to the Soviet Government. The Soviet
Government, acting both for itself and on behalf of the aforesaid person, consequently abandons
all rights and claims outstanding at the present time and arising out of all the relations existing
at this momente between the Persian Government and Martin Lianozov including claims based on
arbitral awards, seeing that such arbitration is devoid of legal value.

The Persian Government for its part declares that it abandons all Government claims whatsoever
against Martin Lianozov personally, and, generally, all claims whatsoever against the former
property of Martin Lianozov which has been transferred to the Soviet Government under the
agreement with the latter within the limits of the provisions of Protocol No. 2 of the present
Agreement settling the question of the property of the fisheries.

All claims of Persian citizens against Martin Lianozov, no matter to whom transferred, may
only be brought against Martin Lianozov through the Courts, and in no case may these settlements
affect the property of the fisheries and the resources of the Company.

Done at Moscow, October I, 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOL No. 4.

As an exception to the provisions of Article 3, paragraph b), of the Agreement regarding the
Exploitation of the Fisheries on the Southern Shore of the Caspian Sea, the Parties agree that
" zander " (sudak), carp, and" vobla ", may be caught both by the Company's fishermen and by
private fishermen, provided that both must sell 6o% of their catch of the above-mentioned three
kinds of fish to the Company at prices which the Company shall, from time to time, fix in advance;
they may dispose of the remaining 40% as they think fit and sell it to any purchasers, including the
Company, at prices fixed by mutual agreement between the parties.

Delivery of the above-mentioned 6o% of the catch of the three kinds of fish mentioned shall
be verified by the Company, and the Persian Government shall render the Company the necessary
assistance for carrying out this supervision.

If the above-mentioned 40% of the catch of " zander ", carp, and " vobla ", proves to be
insufficient to meet the demand of the Persian home market, the Company shall take steps to
supply the Persian market with this fish.

In addition, the Persian Government undertakes not to allow any other undertaking to be
set up for the purpose of exporting abroad fish and fish products obtained in the Persian part of
the Caspian Sea and in the rivers and streams flowing into it.

Done at Moscow, October I, 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.

PROTOCOL No. 5.

In cases where the Company may engage Soviet citizens in accordance with the provisions
of Article II of the present Agreement, both Parties, in view of the importance of specialists for
the Company, shall assist the Company by simplifying the passport and visa formalities for such
persons.

Done at Moscow, October I, 1927.

L. KARAKHAN. Ali Gholi Khan ANSARI.
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EXCHANGE OF NOTES.

NOTE No. i.

Moscow, October i, 1927.
SIR,

Fishing by means of chemicals or explosives and similar methods is strictly forbidden. With
this exception, the Company is free as regards methods of fishing. But the Company is obliged,
at the request of the Persian Government, to breed artifically any kinds of fish the natural reserves
of which may become exhausted.

Further for the better protection of the fish reserves and to enable the fish to spawn freely,
fishing is prohibited (I) in the Safid-Rud above the point defined in Article II, paragraph (a)
throughout the year ; and (2) in the other rivers for one month, viz, from April io to May io.

I have the honour, etc.
Ali Gholi Khan ANSARI.

To M. Lev Karakhan,
Deputy People's Commissary for

Foreign Affairs.

NOTE No. i.

(Reply).
Moscow, October I, 1927.

SIR,

I have the honour to acknowledge the receipt of your Note couched in the following terms:
" Fishing by means of chemicals or explosives and similar methods is strictly

forbidden. With this exceptions the Company is free as regards methods of fishing.
But the Company is obliged, at the request of the Persian Government, to breed artifically
any kinds of fish, the natural reserves of which may become exhausted.

Further, for the better protection of the fish reserves and to enable the fish to spawn
freely, fishing is prohibited (i) in the Safid-Rud above the point defined in Article II,
paragraph (a) throughout the year; and (2) in the other rivers for one month, viz, from
April Io to May Io.

I have the honour to inform you that my Government has taken note of the above-mentioned
communication.

I have the honour, etc.
L. KARAKHAN.

M. Ali Gholi Khan Ansari,
Persian Minister for Foreign Affairs.

NOTE No. 2.

SIR, Moscow, October I, 1927.

The Persian Governemnt expresses the hope that the Government of the Union of Soviet
Socialist Republics will not, either now or in future, support the claims of members and successors
of the former firm of Lianozov Brothers against the Persian Government and its officials in respect
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of all questions relating to the fisheries, and that it will not make any claim arising out of the
arbitration that has taken place between the Persian Government and the above-mentioned
members and successors.

The Persian Government also hopes that the Soviet Government does not intend to acquire,
by purchase or otherwise, from the above-mentioned members and successors, the property which
they regard as belonging to them in the fisheries on the southern shore of the Caspian Sea, except
the property of Martin Lianozov, which has already been acquired by the Soviet Government.

I have the honour, etc.
Ali Gholi Khan ANSARI.

To M. Lev. Karakhan,
Deputy People's Commissary for Foreign Affairs.

NOTE No. 2.

(Reply.)

Moscow, October I, 1927.
SIR,

I have the honour on behalf of my Government to acknowledge the receipt of your Note as
follows :

" The Persian Government expresses the hope that the Government of the Union
of Soviet Socialist Republics will not, either now or in future, support the claims of
members and successors of the former firm of Lianozov Brothers against the Persian
Government and its officials in respect of all questions relating to the fisheries, and that
it will not make any claim arising out of the arbitration that has taken place between
the Persian Government and the above-mentioned members and successors.

The Persian Government also hopes that the Soviet Government does not intend
to acquire, by purchase or otherwise, from the above-mentioned members and successors,
the property which they regard as belonging to them in fisheries on the southern shore
of the Caspian Sea, except the property of Martin Lianozov, which has already been acquired
by the Soviet Government."

I have the honour to state that my Government accepts the communication of the Persian
Government contained in your Note.

I have the honour, etc.
L. KARAKHAN.

To M. Ali Gholi Khan Ansari,
Persian Minister for Foreign Affairs.

NOTE No. 3.
Moscow, October I, 1927.

SIR,

I have the honour to inform you, on behalf of my Government, that all political propaganda
and agitation among the local population and workmen, and all interference in the internal
political, religious and social affairs of Persia by Soviet citizens employed by the Company under
the provisions of the Agreement regarding the Exploitation of the Fisheries on the Southern Shore
of the Caspian Sea, are strictly forbidden. If this stipulation is infringed, the persons implicated
will, if found guilty, be liable to penalties fixed by the Persian Court up to and including dismissal.

Similarly, no trade unions may be organised at the fisheries for Persian workmen, nor may
the latter join any such unions.
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In any case, if the company's employees who are Persian nationals are punished for offences
againts the laws of Persia and the ordinances of the Persian Government, the latter declines any
responsibility for the consequences.

I have the honour, etc.,
Ali Gholi Khan ANSARI.

M. Lev Karakhan,
Deputy People's Commissary for Foreign Affairs.

NOTE No. 3.

(Reply.
Moscow, October I, 1927.

SIR,

In reply to your note of to-day's date, I have the honour to inform you that the Government
of the Union of Soviet Socialist Republics, acting on the principle of non-interference in the internal
affairs of Persia, agrees that the requirements regarding political propaganda and agitation laid
down in your above-mentioned Note aforesaid be met if occasion arises.

With regard to the organisation of trade unions for Persian workmen and their admission to such
unions, I have the honour to state that the Soviet Government takes note of your communication,
since this question is within the competence of the Persian Government and a matter of Persian
internal legislation.

I have the honour, etc.,
L. KARAKHAN.

M. Ali Gholi Khan Ansari,
Persian Minister for Foreign Affairs.

NOTE No. 4.
Moscow, October I, 1927.

SIR,

The Persian Government hopes that the Government of the Union of Soviet Socialist
Republics will agree to consider favourably communications from the Persian Government
concerning substantiated claims of Persian citizens against Martin Lianozov in respect of amounts
received by him from those citizens on the security of the fisheries, and will take steps to settle
them.

I have the honour, etc.,
Ali Gholi Khan ANSARI.

M. Lev Karakhan,
Deputy People's Commissary for Foreign Affairs.

NOTE No. 4.

(Reply.)
Moscow, October I, 1927.

SIR,
The Government of the Union of Soviet Socialist Republics agrees to consider favourably

communications from the Persian Government concerning substantiated claims of Persian
citizens against Martin Lianozov in respect of amounts received by him from those citizens on
the security of the fisheries, and will take steps to settle them.

I have the honour, etc.,
L. KARAKHAN.

M. Ali Gholi Khan Ansari,
Persian Minister for Foreign Affairs.
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NOTE No. 5.
Moscow, October 1, 1927.

SIR,

On behalf of my Government, and in pursuance of Article Io of the Agreement regarding the
Exploitation of the Fisheries on the Southern Shore of the Caspian Sea, I have the honour to confirm
that the fact that the Chairman of the Board will be a Persian member does not involve any
privilege for Persia in the settlement of business by the Board. No proposal made by either party
can be carried into effect unless it is adopted by a majority vote.

I have the honour, etc.,
Ali Gholi Khan ANSARI.

M. Lev Karakhan,
Deputy People's Commissary for Foreign Affairs.

NOTE No. 5.
(Reply.)

Moscow, October 1, 1927.

SIR,

I have the honour to acknowledge the receipt of your Note reading as follows:

" On behalf of my Government, and in pursuance of Article IO of the Agreement
regarding the Exploitation of the Fischeries on the Southern Shore of the Caspian Sea,
I have the honour to confirm that the fact that the Chairman of the Board will be a
Persian member does not involve any privilege for Persia in the settlement of business
by the Board. No proposal made by either party can be carried into effect unless it is
adopted by a majority vote."

I have the honour to inform you that my Government has taken note of the Persian
Government's communication.

I have the honour, etc.,
L. KARAKHAN.

M. Ali Gholi Khan Ansari.
Persian Minister for Foreign Affairs.

EXTRACT FROM THE CONTRACT WITH MARTIN LIANOZOV

DATED AUGUST 10, 1923.

"Martin Georgievitch Lianozov has now transferred to the Directorate of State Fisheries
of the Commissariat of Supplies of the Russian Socialist Federal Soviet Republic all his rights to
the above-mentioned movable and immovable property relating to the fisheries situated at Enzeli,
in the Gulf of Enzeli, at Persian Astara, on the coast from Astara to the port of Enzeli, and for a
distance of IO (ten) versts to the east along the sea coast, consisting of installations and plots of
land at Enzeli : (i) of a length of 50 (fifty) sazhens and a width of 41 (forty-one) sazhens and
2 (two) arshins ; (2) of an area of 1,792 (one thousand seven hundred and ninety-two) square
khan arshins and 2 (two) vershoks ; (3) at the Enzeli fisheries together with the islands of
" Kulan Guda ": a) the large one, having a length of 460 (four hundred and sixty) sazhens
and a width of 326 (three hundred and twenty-six) sazhens, b) the small one having a length
of 197 (one hundred and ninety-seven) sazhens and a width of 112 (one hundred and twelve sazhens
at Mordabe, together with the fishing-smacks "Makhigir ", "Ldwa " and " Orel "; materials,
provisions, fishing gear, means of transport, refrigerating, cooperage, etc., works, office furniture,
warehouses, and any other property which may exist in kind."
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BELGIQUE, GRANDE-BRETAGNE ET
IRLANDE DE NORD, CANADA, AUSTRALIE,

NOUVELLE-ZELANDE,
UNION SUD-AFRICAINE, INDE, FRANCE,

GRECE, ITALIE, JAPON,
POLOGNE, PORTUGAL, ROUMANIE,

TCHICOSLOVAQUI E,
YOUGOSLAVIE ET BULGARIE

Accord concernant le reglement des reparations bulgares,
avec clause finale et declarations y annexees. Signes
a La Haye, le 2o janvier j93o.

BELGIUM, GREAT BRITAIN
AND NORTHERN IRELAND, CANADA,

AUSTRALIA, NEW ZEALAND,
UNION OF SOUTH AFRICA, INDIA,

FRANCE, GREECE, ITALY,
JAPAN, POLAND, PORTUGAL, ROUMANIA,

CZECHOSLOVAKIA,
YUGOSLAVIA AND BULGARIA

Agreement regarding the Settlement of Bulgarian Repa-
rations, with Final Clause and Declarations annexed
thereto. Signed at The Hague, January 2o, 193o.
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No 2622. -- ACCORD' CONCERNANT LE REGLEMENT DES REPARA-
TIONS BULGARES. SIGNP- A LA HAYE, LE 20 JANVIER 1930.

Textes officiels /ranpais et anglais communiquis par le chargi d'Aflaires de Bulgarie i Berne, le ministre
des Affaires Rtrangdres de Belgique et le secretaire d'Etat aux A/Jaires atrangdres de Sa Majesti
en Grande-Bretagne. L'enregistrement de cet accord a eu lieu le 21 /ivrier 1931.

Les repr~sentants dfiment autorisds du GOUVERNEMENT DE SA MAJESTt LE RoI DES BELGES,

Du GOUVERNEMENT DU ROYAUME-UNI, DE GRANDE-BRETAGNE ET DE L'IRLANDE DU NORD, DU

GOUVERNEMENT DU CANADA, Du GOUVERNEMENT DU COMMONWEALTH D'AuSTRALIE, DU GOUVER-

.NEMENT DE NOUVELLE-ZtLANDE, DU GOUVERNEMENT DE L'UNION DE L'AFRIQUE DU SUD, DU Gou-
VERNEMENT DE L'INDE, DU GOUVERNEMENT DU ROYAUME DE LA BULGARIE, DU GOUVERNEMENT

DE LA RrPUBLIQUE FRAN AISE, Du GOUVERNEMENT DE LA RtPUBLIQUE GRECQUE, DU GOUVERNE-

MENT DE SA MAJESTt LE Roi D'ITALIE, Du GOUVERNEMENT DE SA MAJEST9 L'EMPEREUR DU JAPON,

Du GOUVERNEMENT DE LA Rf-PUBLIQUE DE POLOGNE, Du GOUVERNEMENT DE LA R1PPUBLIQUE DE
PORTUGAL, Du GOUVERNEMENT DE SA MAJESTt LE ROI DE ROUMANIE, Du GoUVERNEMENT DE LA
RtPUBLIQUE TCHECOSLOVAQUE, Du GOUVERNEMENT DE SA MAJESTP_ LE ROI DE YOUGOSLAVIE,

Sont convenus de ce qui suit :
i. Les Puissances cr~anci~res renoncent h la tranche B de la dette de r6paration bulgare, telle

qu'elle est d6finie par le Protocole du 21 mars 1923. La Grande-Bretagpe, la France et 'Italie
renoncent d'autre part, au solde non pay6 de leurs cr~ances au titre des arm6es d'occupation.

2. Les Puissances cr6anci6res acceptent, en satisfaction totale du montant de la tranche A
de la dette de r6parations bulgare qui reste impay6 h ce jour, les annuit6s en francs-or fix6es, A
l'Etat de payement ci-apr~s, le franc-or demeurant d~fini par I'article 146 du Trait6 de Neuilly:

jer avril 1930 : 5 millions de francs-or;
ier avril 193o au 31 mars 1940 : dix annuit~s de Io,ooo,ooo de francs-or;
ier avril 194o au 31 mars I9.o dix annuit~s de 11,500,000 francs-or ;
Ier avril 195o au 31 mars 1966 : seize annuit~s de 12,515,238 francs-or.

3DtPOT DES RATIFICATIONS:
BULGARIE ....... ..................

BELGIQUE ...........................

GRANDE-BRETAGNE et IRLANDE DU NORD . . .

FRANCE ....... ............ .......

ITALIE ....... ...................
GRACE ....... ...................
ROUMANIE. ..................

YOUGOSLAVIE ....... .................
CANADA . . . . . . . . . . . . . . . . . .

COMMONWEALTH D'AUSTRALIE .............

NOUVELLE-ZtLANDE ..... .............

UNION SUD-AFRICAINE ...... .............

INDE ........ ....................

Paris, le 27 septembre 1930.

Paris, le 29 d~cembre 1930.

Paris, le 28 janvier 1931.
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No. 2622. - AGREEMENT 1 REGARDING THE SETTLEMENT OF
BULGARIAN REPARATIONS. SIGNED AT THE HAGUE,
JANUARY 20, 1930.

French and English official texts communicated by the Bulgarian Chargi d'Affaires at Berne, the
Belgian Minister for Foreign Afairs and His Majesty's Secretary of State for Foreign Agaires
in Great Britain. The registration of this Agreement took place February 21, 1931.

THE DULY AUTHORISED REPRESENTATIVES OF THE GOVERNMENT OF His MAJESTY THE KING
OF THE BELGIANS, THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT BRITAIN AND NOTHERN
IRELAND, THE GOVERNMENT OF CANADA, THE GOVERNMENT OF THE COMMONWEALTH OF AUSTRALIA,
THE GOVERNMENT OF NEW ZEALAND, THE GOVERNMENT OF THE UNION OF SOUTH AFRICA, THE
GOVERNMENT OF INDIA, THE GOVERNMENT OF THE KINGDOM OF BULGARIA, THE GOVERNMENT OF
THE FRENCH REPUBLIC, THE GOVERNMENT OF THE GREEK REPUBLIC, THE GOVERNMENT OF HIS
MAJESTY THE KING OF ITALY, THE GOVERNMENT OF HIs MAJESTY THE EMPEROR OF JAPAN, THE

GOVERNMENT OF IHE REPUBLIC OF POLAND, THE GOVERNMENT OF THE REPUBLIC OF PORTUGAL,
THE GOVERNMENT OF HIS MAJESTY THE KING OF ROUMANIA, THE GOVERNMENT OF THE CZECHO-
SLOVAK REPUBLIC and THE GOVERNMENT OF HIS MAJESTY THE KING OF JUGOSLAVIA

Have reached the following agreement :
i. The Creditor Powers waive their right to Tranche B of the Bulgarian reparation debt as

defined by the Protocol of 21st March, 1923. Furthermore, Great Britain, France and Italy waive
their claim to payment of the outstanding balance in respect of armies of occupation ;

2. The Creditor Powers accept in full and complete satisfaction of the total amount of Tranche
A of the Bulgarian reparation debt wich remains unpaid at this date the annuities expressed in
gold francs fixed in the following Schedule of Payments, the gold franc as defined by article 146 of
the Treaty of Neuilly.

ist April, 1930 : 5 millions in gold franc.
ist April, 1930, to 31st March, 1940: IO annuities of io,ooo,ooo in gold francs.
Ist April, 1940, to 31st March, 1950 : IO annuities of 11,5oo,ooo in gold francs.
Ist April, 1950, to 31st March, 1966 : 16 annuitds of 12,515,238 in gold francs.

'DEPOSIT OF RATIFICATIONS:
BULGARIA............ . .. .. .. .. .. ...
BELGIUM .... . ..................

GREAT BRITAIN and NORTHERN IRELAND . . .
FRANCE. ...... ................... . Paris, September 27, 1930.
ITALY . . . . . . . . . . . . . . . . . . .
GREECE ....... ...................

ROUMANIA ....... ..................
YUGOSLAVIA ...... .................
CANADA ..... .................. Paris, December 29, 1930.
COMMONWEALTH OF AUSTRALIA ..........
NEW ZEALAND.. . . . . . .
NON ZEA D .T A . . Paris, January 28, 1931.

UNION OF SOUTH AFRICA................
INDIA . . . . . . . . . . . . . . . . . .
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Le premier payement pr6vu pour le jer avril 1930 sera effectu6 en un seul versement ladite
date. Les annuit6s suivantes seront payables en deux semestrialit~s 6gales A semestre 6chu, le
30 septembre et 31 mars de chaque annie, le premier le 30 septembre 193o et le dernier le 31 mars 1966.

3. Les annuit6es fix~es h l'article 2 constitueront une charge inconditionnelle, les Parties
signataires renon~ant dor~navant h l'application de l'article 122 du Traitd de Neuilly. Toutefois, la
Bulgarie pourra, le cas 6ch6ant, demander l'application de la proc~dure de suspension de transfert
institute par la d~cision de la Commission des Reparations du 23 juillet 1926 comme suite au Plan
financier approuv6 par le Conseil de la Soci~t6 des Nations le IO juin 1926.

Ces annuit6s b~n6ficieront des m6mes gages sp~ciaux que les annuit~s de l'Etat des Payements
du 21 mars 1923, tels que ces gages se comportent en vertu des Protocoles des 21 mars 1923 et
24 septembre 1928. Elles seront repr6sent~es par un certificat de dette muni de coupons, qui sera
remis par le Gouvernement bulgare )L la Banque des R~glements internationaux agissant en tant
que mandataire des Puissance cr~anci~res.

Le privilege de premier rang 6tabli par 'article 132 du Trait6 de Neuilly sur tous les biens et
ressources de la Bulgarie pour le r6glement des rdparations et autres charges vises par cet article
cessera d'avoir effet. Mais, pour le cas oii le produit des gages sp6ciaux tomberait au-dessous de
150 p. c. des sommes n~cessaires au service de ]'annuit6, le Gouvernement bulgare s'engage h affecter
aux r~parations sur la demande et avec l'acceptation de ]a Banque des R~glements internationaux
des gages suppl~mentaires rtablissant au moins ce pourcentage et h promulguer toutes lois
n6cessaires h cet effet.

4. La Banque Nationale de Bulgarie sera maintenue dans ses attributions et obligations ralatives
au payement des r~parations, telles qu'elles risultent du r~glement du 7 juillet 1923, relatif h l'appli-
cation du Protocole du 21 mars 1923, et elle se conformera h ce r~glement pour tout ce qui concerne
la perception du produit des gages, la constitution en monnaie nationale du fonds des annuit~s
et la conversion en devises 6trang~res.

5. Les droits et pouvoirs conf~r~s ht la Commission des RWparations et h la Commission
interalli6e de Bulgarie seront transf6rs, dans la mesure n~cessaire, h la Banque des R~glements
internationaux. En consequence, les relations entre la Commission des R~parations et la Commission
interallie de Bulgarie, d'une part, et le Gouvernement bulgare, d'autre part, prendront fin d6s que
cela sera possible. Les modalits et la date de ce transfert seront arrets par un Comit6 constitu6
par deux repr~sentants du Gouvernement bulgare, par quatre repr6sentants de la Commission
des R6parations ou de la Commission interallike de Bulgarie dont le d lMgu6 commun h la Commis-
sion des R~parations ou un repr6sentant d6sign6 par lui et le cas 6ch6ant par deux repr6sentants
de la Banque des R~glements internationaux.

6. En outre, et en sus des payements fix6s par l'article 2, le Gouvernement bulgare demeurera
tenu de toutes ses obligations h. l'6gard des ressortissants des Puissances cr~anci~res, ressortissants
dont les droits tels qu'ils existent actuellement ne sont en rien touches par le present accord.

Les Gouvernements cr~anciers qui n'ont pas encore adh6r6 au Contrat du 14 avril 1923, relatif
un moratoire accord6 au Gouvernement bulgare par les cr6anciers frangais et belges, h l'avenant

du io octobre 1923 audit contrat et h l'Accord du 14 avril 1923 relatif h l'6mission d'obligations
6 1 p. c. 1923 de l'Etat bulgare pourront y adh6rer jusqu'au 30 juin 193o, et le Gouvernement
bulgare s'engage h accepter ces adhesions et h leur donner plein effet.

7. Les Gouvernement cranciers renoncent, h dater de la mise en vigueur du pr6sent accord,
exercer leur droit de retenir et de liquider les biens, droits et int6r~ts des ressortissants bulgares,

pour autant que ces biens ne sont pas encore liquides ou liquid~s ou qu'il n'en a pas 6t6 dispos6
de fagon definitive.

Toutefois, les biens bulgares sujets h liquidation en Roumanie ont fait l'objet d'un accord
sur la base d'un versement de iio millions de lei h faire h la Roumanie efn deux tranches 6gales
dont la premiere payable trois mois apr~s la ratification, la seconde dans un d~lai d'un an. Cet accord
fait partie int6grante du pr6sent accord.
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The first payment provided for Ist April, 1930, shall be made in full at that date. Subsequent
annuities shall be payable in two equal half-yearly instalments on 3oth September and 31st March
of each year, the first instalment falling due on 30th September, 193o and the last on 31st March, 1966.

3. The annuities fixed in Article 2 shall constitute an unconditional obligation and the parties
signatory to the present agreement waive their right to demand the application of Article 122 of
the Treaty of Neuilly. Bulgaria may, however, if the need arises request the application of the
system of postponement of transfer instituted by the Reparation Commission's decision of 23rd July,
1926, pursuant to the Financial Scheme approved on ioth June, 11926, by ithe Council of the League
of Nations.

These annuities shall enjoy the benefit of the same special securities as are assigned to the
annuities of the Schedule of Payments of 2ist March, 1923, by virtue of the Protocols of 21st March,
1923 and 24th September, 1928. They shall be represented by a debt certificate, with coupons
attached, with shall be handed over by the Bulgarian Government to the Bank for International
Settlements acting as trustee for the Creditor Powers.,

The first charge established by Article 132 of the Treaty of Neuilly upon all the assets and
revenues of Bulgaria for the cost of reparation and other costs referred to in that Article shall cease
to have effect. But if the product of the special securities falls below 150 % of the sums necessary
for the service of the annuity, the Bulgarian Government undertakes at the request of the Bank
for International Settlements, to assign to reparations additional securities which shall be considered
acceptable by the said Bank and shall at least restore the said percentage, and to promulgate any
laws necessary for this purpose.

4. The National Bank of Bulgaria shall retain its present functions and obligations in regard
to the payment of reparations arising out of the Regulations of 7th July, 1923, regarding the
application of the Protocol of 21st March, 1923, and shall comply with those Regulations in regard
to the collection of the proceeds from the securities, the constitution in national currency of the
annuity funds and their conversion into foreign currencies.

5. The rights and powers conferred on the Reparation Commission and on the Interallied
Commission in Bulgaria shall, in so far as is necessary, be transferred to the Bank for International
Settlements.

Consequently, the relations between the Reparation Commission and the Interallied Commission
in Bulgaria, of the one part, and the Bulgarian Government, of the other part, shall terminate as
soon as possible. The conditions and the date of the date of this transfer shall be determined by a
Committee consisting of two representatives of the Bulgarian Government, of four representatives
of the Reparation Commission, or of the Interallied Commission in Bulgaria (one of whom shall
be the common delegate' on the Reparation Commission or a representative appointed by him),
and, if possible, of two representatives of the Bank for International Settlements.

6. Further, and in addition to the payments fixed by Article 2, the Bulgarian Government
shall remain responsible for all its obligations to the nationals of the Creditor Powers whose rights
as now existing are in no way affected by the present Agreement.

The Creditor Government who have not yet adhered to the contract of I 4 th April, 1923, relating
to a moratorium granted to the Bulgarian Government by the French and Belgian Creditors, to the
rider of ioth October, 1923, to the said contract and to the Agreement of 14 th April, 1923, relating
to the issue of Bulgarian 6 /2 % State Bonds, 1923, may adhere thereto up to June, 1930, and the
Bulgarian Government undertakes to accept such adhesions and to give full effect thereto.

7. As from the date of the coming into force of the present agreement, the Creditor Governments
waive their right to retain and liquidate the property, rights and interests of Bulgarian nationals,
in so far as such property is not yet liquid or liquidated or has not been disposed of finally.
Nevertheless, Bulgarian property subject to liquidation in Roumania has formed the subject of
an agreement on the basis of a payment of ino million lei to be made to Roumania in two equal
instalments, the first of which shall be payable three months after ratification, and the second
within a year. This agreement forms an integral part of the present Agreement.
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8. La Bulgarie s'engage h conclure dans un d~lai de six mois h dater de la mise en vigueur du
pr6sent accord, tous arrangements n~cessaires pour assurer le service r~gulier de la quote-part de
la dette ottomane qui lui incombe et h s'acquitter sans dM1ai des obligations qui d~couleront pour
elle desdits accords.

9. A l'exception de celles qui ont fait l'objet d'un accord special ant~rieur ou d'une convention
conclue en vertu du Trait6 de Neuilly, ainsi que de celles qui r~sultent de l'article 141 du dit Trait6,
toutes r~clamations du Gouvernement bulgare h l'encontre des Puissances cr~anci~res ou de leurs
ressortissants, ainsi que toute r~clamation des ressortissants bulgares h l'encontre des Puissances
creanci~res, fond~es sur une disposition du Trait6 de Neuilly sont annukes de plein droit du fait du
present accord.

lo. Les rclamations d'ordre priv6 des ressortissants des Puissances cr~anci~res dont le Trait6
de Neuilly pr6voit le r6glement, soit par l'interm~diaire des Offices de Compensation, soit par les
Tribunaux arbitraux mixtes et qui n'auront pas &6 r~guli~rement introduites devant ces organismes
avant la mise en vigueur du pr6sent accord n'y seront plus recevables.

ii. Les cr6ances de laBulgarie contre l'Allemagne, visdes h l'article 145 du Trait6 de Neuilly et
toutes cr6ances de l'Allemagne contre la Bulgarie vises h l'article 261 du Trait6 de Versailles ont
6t6 annules par l'Accord de La Haye de janvier 1930 conclu avec l'Allemagne. La Bulgarie en prend
acte et accepte ladite annulation.

De m~me, toutes crdance de la Bulgarie contre l'Autriche et la Hongrie vis~e audit article du
Trait6 de Neully et toute cr6ance de l'Autriche et de la Hongrie contre ]a Bulgarie respectivement
visde aux articles 213 du Trait6 de Saint-Germain et 196 du Trait6 de Trianon sont annules.
Tous instruments et documents relatifs h ces crdances seront d~truits.

12. Rien, dans he prdsent arrangement, ne modifie les droits rdsultant, pour la Soci6t6 des
porteurs de crdances civiles en Bulgarie, du contrat intervenu le 30 mai 1923 entre eux et la Banque
Nationale de Bulgarie. Les Gouvernements crdanciers qui n'ont pas adhdr6 h ce contrat pourront
y adhirer jusqu'au 30 juin 1930.

13. Au cas oil la Banque des R~glements Internationaux n'accepterait pas dans son intdgralit6,
le mandat qui lui est confi6 par le pr6sent accord, la nomination d'un mandataire (Trustee) se
substituant, dans la mesure n~cessaire, h la Banque, serait du ressort du comit6 constitu6 en vertu
de 'article 5.

14. Tout diff6rend entre les Parties contractantes concernant h'interprtation ou l'application
du pr6sent accord sera soumis, pour ddcision ddfinitive, au Tribunal prdvu par 'Accord de La Haye,
de janvier 1930, conclu avec l'Allemagne, conform6ment . la procedure qui y est institude.
A l'occasion de ces diffdrends, le membre nomm6 par le Gouvememenlt allemand sera remplac6
par un membre nomm6 par le Gouvernement bulgare.

CLAUSE FINALE

Le present accord, dont les textes fran~ais et anglais feront foi, sera ratifi6.

Le d6p6t des ratifications sera effectu6 h Paris le plus t6t possible.
Les Puissances dont le gouvernement a son si~ge hors d'Europe auront la facult6 de se borner

h faire connaitre au Gouvernement de la Rdpublique frangaise, par leur repr6sentant diplomatique
hi Paris, que leur ratification a 6t6 donnde et, dans ce cas, elles devront en transmettre l'instrument
aussit6t que faire se pourra.

Un premier proc~s-verbal de ddp6t des ratifications sera dressd d~s que l'accord aura t ratifi6
par la Bulgarie, d'une part, et d'autre part, par quatre d'entre les Gouvernements de Belgique, de
Grande-Bretagne, de France, d'Italie et du Japon et par trois d'entre les Gouvernements de Grce,
de Pologne, du Portugal, de Roumanie, de Tch~coslovaquie et de Yougoslavie.

Le pr6sent accord entrera en vigueur entre les Parties contractantes qui h'auront ainsi ratifi6
d~s la date de ce premier proc~s-verbal.
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8. Bulgaria undertakes to conclude within six months of the coming into force of the present
Agreement the arrangements necessary to ensure the regular service of the quota of the Ottoman
Debt for which she is liable and to meet without delay the obligations devolving upon her as a result
of the said arrangements.

9. With the exception of claims which have been the subject of a previous special agreement
or of a convention concluded in pursuance of the Treaty of Neuilly and also of claims arising under
Article 141 of that Treaty, all claims of the Bulgarian Government against the Creditor Powers or
their nationals and also all claims of Bulgarian nationals against the Creditor Powers based on the
provisions of the Treaty of Neuilly are completely cancelled by the present Agreement.

io. No private claims of nationals of the Creditor Powers, which under the Treaty of Neuilly
should be settled either by the intervention of the Clearing Office or by the Mixed Arbitral Tribunals
and which have not been regularly laid before those bodies before the coming into force of the present
agreement, shall be received by them.

ii. The claims of Bulgaria against Germany referred to in Article 145 of the Treaty of Neuilly
and any claims of Germany against Bulgaria referred to in Article 261 of the Treaty of Versailles 1

have been cancelled by the Agreement with Germany of even date concluded at The Hague
Conference. Bulgaria takes note of and accepts this cancellation.

Equally any claim of Bulgaria against Austria or Hungary referred to in the said Article 145
of the Treaty of Neuilly and any claim of Austria or Hungary against Bulgaria respectively referrep
to inArticle 213 of the Treatyof St. Germain 2 andArticle 196 of the Treatyof Trianon 3 are cancelled;
any securities or documents relating to these claims shall be destroyed.

12. Nothing in the present Agreement shall modify the rights which the Soci~t6 des Porteurs
de Cr~ances Civiles en Bulgarie derives from the contract entered into with the National Bank of
Bulgaria on 3oth May, 1923. The Creditor Governments which have not yet adhered to the said
contract may adhere thereto up to 3oth June, 1930.

13. Should the Bank for International Settlements not accept the whole of the functions
attributed to it by the present Agreement, the appointment of some other trustee to be substituted
so far as necessary for the Bank, will form part of the task of the Committee constituted under
Article 5.

14. Any dispute between the Contracting Parties as to the interpretation or application of
the present Agreement shall be submitted for final decision to the Tribunal referred to in The Hague 4

Agreement with Germany of January, 1930 in accordance with the procedure established in that
Agreement. Provided always that on the occasion of any such dispute the place of the Member of
the Tribunal appointed by the German Government will be taken by a Member appointed by the
Bulgarian Government.

FINAL CLAUSE.

The present Agreement, of which the French and English texts are both authentic, shall be
ratified.

The deposit of ratifications shall be made at Paris as soon as possible.
The Powers of which the seat of government is outside Europe will be entiled to inform the

Government of the French Republic through their diplomatic representative at Paris that their
ratification has been given ; in that case they must transmit the instrument of ratification as soon
as possible.

A first proc~s-verbal of the deposit of ratifications will be drawn up as soon as the Agreement
has been ratified by Bulgaria on the one hand and on the other hand four of the following
Governments, that is to say, Belgium, Great Britain, France, Italy and Japan, and three of the
following Governments, that is to say, Greece, Poland, Portugal, Roumania, Czechoslovakia and
Jugoslavia.

The present Agreement will come into force, between the Contracting Parties who have thus
ratified, from and after the date of the first proc~s-verbal.
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Sous r~serve des dispositions qui precedent, l'accord entrera en vigueur, pour chaque
gouvernement signataire, h la date de sa notification du d6p6t de sa ratification.

Le Gouvernement franqais remettra h tous les Gouvernements signataires une copie certifi~e
conforme des proc~s-verbaux de d~p6t des ratifications.

Fait La Haye, le 2o janvier 1930.

Henri JASPAR.

Paul HYMANS.

E. FRANcOQUI.

Philip SNOWDEN.

Peter LARKIN.

Granville RYRIE.

E. Toms.
Philip SNOWDEN.

Philip SNOWDEN.

A.-D. BOUROFF.

V.-L. MOLOFF.

Henri CHARON.
LOUCHEUR.

N. POLITIS.
J.-G. POLITIS.

A. MOSCONI.

A. PIRELLI.

Suvich.
ADArcI.

K. HIROTA.

J. MROZOWSKI.

R. ULRICH.

Tomaz FERNANDES.

G.-G. MIRONESCO.

N. TITULESCO.

J. LUGOSIANO.
Al. ZEUCEANO.

Dr Edard BENES.

Stefan OsusKY.
Dr V. MARINKOVITCH.

Const. FOTITCH.

DI CLARATIONS

DES GOUVERNEMENTS CRItANCIERS JOINTE A L'AcCORD AVEC LA BULGARIE.

Les Gouvernements crdanciers ont pris note de la demande du Gouvernement bulgare tendant
h bdndficier d'une remise d'une partie de sa dette au cas oh les Gouvernements crdanciers obtien-
draient eux-m~mes des remises de dettes interalli~es. Ils se ddclarent pr~ts, le cas 6chdant, h examiner
collectivement avec bienveillance la possibilit6 de faire b6n6ficier la Bulgarie d'avantages propor-
tionnels h ceux que le M6morandum sp6cial des Experts des principales Puissances cr6anci~res et
de l'Allemagne, concernant les payements ext~rieurs, joint au Rapport 1 des Experts du 7 juin 1929,
accorde h l'Allemagne, sans que, toutefois, aucune Puissance ne puisse, du chef de ce r~examen
6ventuel, voir r~duire de plus de 50 p. c. sa part dans les annuitds bulgares.

CONFERENCE DE LA HAYE 1930.

Le Gouvernement bulgare s'engage h payer la somme de £8.ooo pour couvrir les frais de
liquidation de la Commission interalli~e de Bulgarie. Cette somme est en sus des mensualit~s
pr~vues pour l'entretien de la commission.

A.-D. BOUROFF. V.-L. MOLLOFF.
2o janvier 1930.
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Save as above provided the Agreement will come into force for each Signatory Government
at the date of notification or of the deposit of its ratification.

The French Government will transmit to all the Signatory Governments a certified copy of
the proc~s-verbaux of the deposit of ratifications.

Done at The Hague in a single copy the 2oth January, 1930.

Henri JASPAR.

Paul HYMANS.

E. FRANCQUI.

Philip SNOWDEN.

Peter LARKIN.

Granville RYRIE"

E. ToMs.

Philip SNOWDEN.

Philip SNOWDEN.

A. D. BOUROFF.

V1. MOLLOFF.

Henri CHARON.

LOUCHEUR.

N. POLITS.

J. G. POLITIS.

A. MOSCONI.

A. PIRELLI.

SUVICH.

ADATCI.

K. HIROTA.

J. MROZOWSKI.

R. ULRICH.

Tomaz FERNANDES.

G. G. MIRONESCO.

N. TITULESCO.

J. LUGOSIANO.

Al. ZEUCEANO.

Dr Edouard BENES

Stefan Osusxy.
Dr. V. MARINKOVITCH.

Const. FOTITCH.

DECLARATIONS

BY THE CREDITOR GOVERNMENTS ATTACHED TO THE AGREEMENT WITH BULGARIA.

The Creditor Governments have taken note of the Bulgarian Government's request to benefit
by a remission of a portion of its debt in the event of the Creditor Governments themselves obtaining
remission of the interallied debts. They state their readiness collectively, if necessary, to consider
favourably the possibility of allowing Bulgaria to have the benefit of advantages proportional to
those which the Special Memorandum of the Experts of the Principal Creditor Powers and Germany
concerning out-payments, appended to the Experts' Report of June 7 th, 1929, grants to Germany,
without, however, any Power having its share in Bulgarian annuities reduced by more than 50 per
cent. as a result of this possible reconsideration.

CONFERENCE OF THE HAGUE, 1930.

The Bulgarian Government hereby undertake to pay a sum of £8,ooo towards the expenses
of the liquidation of the Interallied Commission, in addition to all monthly payments for which it
is liable apart from this undertaking.

A. D. BOUROFF. Vl. MOLLOFF.
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ALBANI E, ALLEMAGNE
ETATS-UNIS D'AMERIQUE,
AUTRICHE, BELGIQUE, etc.

Convention internationale pour ]a
repression du faux monnayage et
protocole. Signes Geneve, le
2o avril j929.

ALBANIE, GERMANY,
UNITED STATES OF AMERICA,

AUSTRIA, BELGIUM, etc.

International Convention for the
Suppression of Counterfeiting

..Currency and Protocol. Signed
at Geneva, April 20, 1929.
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NO 2623. - CONVENTION 1 INTER-
NATIONALE POUR LA RRPRES-
SION DU FAUX MONNAYAGE.
SIGNt E A GENEVE, LE 20 AVRIL
1929.

Textes officiels franfais et anglais. Cette
convention et le protocole y relatif ont etj
cnregistrds par le Secrtariat, con/orindmnent
d l'article 28 de la convention, le 22 fdvrier
1931, jour de leur entrde en vigueur.

SA MAJESTA LE ROI D'ALBANIE ; LE PRfSI-
DENT Du REICH ALLEMAND ; LE PRISIDENT DES

ETATS-UNIS D'AMEiRIQUE; LE PR SIDENT Ft-
DfRAL DE LA RtPUBLIQUE D'AuTRICHE ; SA

DI POT DES RATIFICATIONS:
ESPAGNE (28 avril 1930).
BULGARIE (22 mai 1930).
PORTUGAL (18 septembre 1930).
YOUGOSLAVIE (24 novembre 1930).
DANEMARK (19 f~vrier 1931).

Proc6dant au d6p6t de l'instrument de rati-
fication par Sa Majest6 le Roi de Danelark et
d'Islande sur la Convention internationale pour
la r~pression du faux monnayage, avec Protocole,
sign6e h Gen~ve, le 20 avril 1929, j'ai l'honneur,
d'ordre de mon Gouvernement, de d6clarer que
la ratification de mon Gouvernement est subor-
donn6e h la reserve que ]a Convention et le
Protocole susmentionn~s ne prendront effet, en
ce qui concerne le Danemark, qu'h l'entr~e en
vigueur du Code p6nal danois du 15 avril 1930.

A ce propos, j'ai l'honneur de faire remarquer
que, selon une loi sp~ciale do la m~me date, le
Code p~nal en question doit &tre mis en vigueur
par un arrt6 du Ministre de la Justice, le Ter
janvier 1933 au plus tard.

NORVAGE (16 mars 1931).
GRkCE (19 mai 1931).
AUTRICHE (25 juin 1931).
UNION DES RI-PUBLIQUES SOVIEfTISTES SOClA-

LISTES (13 juillet 1931).
TCHtCOSLOVAQUIE (12 septembre 1931).
MONACO (21 octobre 1931).

ADHtZSION :
ESTONIE (30 aoiit 1930).

No. 2623. - INTERNATIONAL CON-
VENTION 1 FOR THE SUPPRES-
SION OF COUNTERFEITING
CURRENCY. SIGNED AT GENE-
VA, APRIL 20, 1929.

Official texts in English and French. This
Convention and the Protocol relating thereto
were registered with the Secretariat in accordance
with Article 28 of the Convention, February
22, 1931, the date of their entry into force.

His MAJESTY THE KING OF ALBANIA; THE
PRESIDENT OF THE GERMAN REICH; THE
PRESIDENT OF THE UNITED STATES OF AMERICA;
THE FEDERAL PRESIDENT OF THE AUSTRIAN

DEPOSIT OF RATIFICATIONS:
SPAIN (April 28, 1930).
BULGARIA (May 22, 1930).
PORTUGAL (September 18, 1930).
YUGOSLAVIA (November 24, 1930).
DENMARK (February 19, 1931).

Upon depositing the instrument of ratifi-
cation by His Majesty the King of Denmark
and Iceland of the International Convention
for the Suppression of Counterfeiting Currency,
with Protocol, signed at Geneva on April 20,
1929, I have the honour, by order of my Go-
vernment, to state that my Government's
ratification is subject to the reservation that the
above-mentioned Convention and Protocol will
take effect in respect of Denmark only upon the
coming into force of the Danish Penal Code of
April 15, 1930.

In this connexion, I have the honour to
point out that under a special law of the same
date the Penal Code in question is to be brought
into force by an Ordinance of the Minister of
Justice not later than January Ist, 1933.
NORWAY (March 16, 1931).
GREECE (May 19, 1931).
AUSTRIA (June 25, 1931).
UNION OF SOVIET SOCIALIST REPUBLICS (July 13,

1931).
CZECHOSLOVAKIA (September 12, 1931).
MONACO (October 21, 1931).

ACCESSION:
ESTONIA (August 30, 1930).
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MAJESTE LE RoI DES BELGES ; SA MAJESTI, LE
Rol DE GRANDE-BRETAGNE, D'IRLANDE ET DES

TERRITOIRES BRITANNIQUES AU DELA DES MERS,

EMPEREUR DES INDES ; SA MAJESTE LE Roi
DES BULGARES ; LE PRflSIDENT DU GOUVER-

NEMENT NATIONAL DE LA RtPUBLIQUE CHI-

NOISE; LE PRIlSIDENT DE LA RItPUBLIQUE DE

COLOMBIE ; LE PRESIDENT DE LA RflPUBLIQUE

DE CUBA; SA MAJESTP LE Rol DE DANEMARK ;
LE PRI SIDENT DE LA RilPUBLIQUE DE POLOGNE,

POUR LA VILLE LIBRE DE DANTZIG ; SA MAJESTIl

LE RoI D'ESPAGNE ; LE PRESIDENT DE LA

RIlPUBLIQUE FRAN9AISE; LE PRIlSIDENT DE

LA RItPUBLIQUE HELLLNIQUE; SON ALTESSE

StlRIlNISSIME LE RiEGENT Du ROYAUME DE

HONGRIE ; SA MAJESTE LE Rol D'ITALIE ; SA

MAJESTl L'EMPEREUR DU JAPON ; SON ALTESSE

ROYALE LA GRANDE-DUCHESSE DE LUXEM-
BOURG ; SON ALTESSE SlRIlNISSIME LE PRINCE
DE MONACO ; SA MAJESTE LE RoI DE NORVtGE;

LE PRASIDENT DE LA RilPUBLIQUE DE PANAMA;

SA MAJESTtl LA REINE DES PAYS-BAS ; LE
PRI SIDENT DE LA RIlPUBLIQUE DE POLOGNE;

LE PRIlSIDENT DE LA RIlPUBLIQUE PORTUGAISE;

SA MAJESTtl LE Rol DE ROUMANIE ; SA MA-

JESTIl, LE Rol DES SERBES, CROATES ET SLO-

VkNES ; LE COMITt CENTRAL EXECUTIF DE

L'UNION DES RIlPUBLIQUES SOVIETISTES SOCIA-

LISTES ; LE CONSEIL FEDERAL SUISSE; LE
PRIlSIDENT DE LA RIlPUBLIQUE TCHECOSLO-

VAQUE,

Dsireux de rendre de plus en plus efficaces
]a pr6vention et la r6pression du faux monnayage
ont d6sign6 pour leurs pl6nipotentiaires

SA MAJESTPl LE RoI D'ALBANIE:

Le Dr Stavro STAVRI, Charg6 d'affaires
h Paris ;

LE PRIlSIDENT DU REICH ALLEMAND:

Le Dr Erich KRASKE, a Vortragender
Legationsrat )) au Minist~re des Affaires
6trangres ;

Le Dr Wolfgang METTGENBERG, (( Minis-
terialrat )) au Minist~re de la Justice du
Reich ;

Le Dr VOCKE (( Geheimer Finanzrat ,
membre du (( Reichsbankdirektorium))

LE PRtlSIDENT DES ETATS-UNIS D'AMItRIQUE:

M. Hugh R. WILSON, envoy6 extraordinaire
et ministre pl6nipotentiaire pros le Con-
seil f6d6ral suisse
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REPUBLIC ; M113 MAJESTY THE KING OF THE
BELGIANS; His MAJESTY THE KING OF GREAT
BRITAIN, IRELAND AND THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA; HIS
MAJESTY THE KING OF THE BULGARIANS ; THE
PRESIDENT OF TILL NATIONAL GOVERNMENT
OF THE REPUBLIC CF CHINA ; THE PRESIDENT
OF THE COLOMBIAN REPUBLIC; THE PRESIDENT
OF THE REPUBLIC OF CUBA; His MAJESTY THE
KING OF DENMARK ; THE PRESIDENT OF THE
POLISH REPUBLIC, FOR THE FREE CITY OF
DANZIG; HIs MAJESTY THE KING OF SPAIN
THE PRESIDENT OF THE FRENCH REPUBLIC;
THE PRESIDENT OF THE HELLENIC REPUBLIC
HIS SERENE HIGHNESS THE REGENT OF THE
KINGDOM OF HUNGARY; HIS MAJESTY THE
KING OF ITALY; HIS MAJESTY THE EMPEROR
OF JAPAN ; HER ROYAL HIGHNESS THE GRAND
DUCHESS OF LUXEMBURG ; His. SERENE
HIGHNESS THE PRINCE OF MONACO ; HIs
MAJESTY THE KING OF NORWAY; THE PRE-
SIDENT OF THE REPUBLIC OF PANAMA; HER
MAJESTY THE QUEEN OF THE NETHERLANDS
THE PRESIDENT OF THE POLISH REPUBLIC
THE PRESIDENT OF THE PORTUGUESE REPUBLIC;
HIs MAJESTY THE KING OF ROUMANIA; HIS
MAJESTY THE KING OF THE SERBS, CROATS
AND SLOVENES ; THE CENTRAL EXECUTIVE
COMMITTEE OF THE UNION OF SOVIET SOCIALIST
REPUBLICS; THE SWISS FEDERAL COUNCIL;
THE PRESIDENT OF THE CZECHOSLOVAK RE-
PUBLIC,

Being desirous of making more and more
effective the prevention and punishment of
counterfeiting currency, have appointed as
their Plenipotentiaries :

HIS MAJESTY THE KING

Dr. Stavro STAVRI,
Paris ;

THE PRESIDENT OF THE

Dr. Erich KRASKE,
tionsrat " at the
Affnir

OF ALBANIA :

Charg6 d'Affaires in

GERMAN REICH :

- Vortragender Lega-
Ministry for Foreign

Dr. Wolfgang METTGENBERG, " Ministe-
rialrat " at the Ministry of Justice of
the Reich ;

Dr. VOCKE, " Geheimer Finanzrat ", Mem-
ber of the Reichsbankdirektorium ;

THE PRESIDENT OF THE UNITED STATES OF

AMERICA :

Mr. Hugh R. WILSON, Envoy Extraordinary
and Minister Plenipotentiary to the
Swiss Federal Council;
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LE PRI SIDENT FE-DERAL DE LA RtPUBLIQUE

D'AUTRICHE :

Le Dr Bruno SCHULTZ, directeur de police,
chef de la Section de police criminelle
A la Pr~fecture de police de Vienne

SA MAJESTP, LE RoI DES BELGES :

M. SERVAIS, ministre d'Etat, Procureur
g6n6ral honoraire A la Cour d'Appel de
Bruxelles ;

SA MAJESTtl LE Roi DE GRANDE-BRETAGNE,

D'IRLANDE, ET DES TERRITOIRES BRITAN-

NIQUES AU DELA DES MERS, EMPEREUR DES

INDES :

POUR LA GRANDE-BRETAGNE ET L'IRLANDE

DU NORD, AINSI QUE TOUTES PARTIES DE
L'EMPIRE BRITANNIQUE NON MEMBRES SE -
PARES DE LA SOCItTIi DES NATIONS :

Sir John FISCHER WILLIAMS, conseiller
juridique britannique I la Commission
des R~parations ;

Leslie S. BRASS, Esq., ( Assistant Principal
at the Home Office))

POUR L'INDE :

Vernon DAWSON, Esq. C.I.E., (( Principal
at the India Office ,, ;

SA MAJESTt LE Roi DES BULGARES:

M. D. MIKOFF, charg6 d'affaires h Berne;

LE PRESIDENT DU GOUVERNEMENT NATIONAL

DE LA RP-PUBLIQUE CHINOISE :

M. Lone LIANG, conseiller de la Lgation
de Chine pr~s le president du Reich
allemand ;

LE PRIISIDENT DE LA RtPUBLIQUE DE CO-
LOMBIE :

Le Dr Antonio Jos6 RESTREPO, envoy6
extraordinaire et ministre pl6nipoten-
tiaire, d~l6gu6 permanent aupres de
la Soci6t6 des Nations;

LE PRItSIDENT DE LA RtPUBLIQUE DE CUBA:

M. G. DE BLANCK Y MENOCAL, envoy6
extraordinaire et ministre pl6nipoten-
tiaire, d~l~gu6 permanent aupr~s de la
Soci~t6 des Nations ;

M. Manuel R. ALVAREZ, attach6 commer-
cial h la D6lgation permanente aupr~s
de la Socift6 des Nations ;

THE FEDERAL PRESIDENT OF THE AUSTRIAN

REPUBLIC :

Dr. Bruno SCHULTZ, Police Director, Chief
of Section of Criminal Police at the
Prefecture of Police of Vienna ;

HIS MAJESTY THE KING OF THE BELGIANS:

M. SERVAIS, Minister of State, Honorary
Public Prosecutor at the Brussels Court
of Appeal ;

HIS MAJESTY THE KING OF GREAT BRITAIN,

IRELAND AND THE BRITISH DOMINIONS

BEYOND THE SEAS, EMPEROR OF INDIA:

FOR GREAT BRITAIN AND NORTHERN IRELAND

AND ALL PARTS OF THE BRITISH EMPIRE

WHICH ARE NOT SEPARATE MEMBERS OF
THE LEAGUE OF NATIONS :

Sir John FISCHER WILLIAMS, British Legal
Representative at the Reparations Com-
mission ;

Leslie S. BRASS, Esqi, Assistant Principal
at the Home Office

FOR INDIA:

Vernon DAWSON, Esq., C.I.E., Principal
at the India Office;

HIS MAJESTY THE KING OF THE BULGARIANS:

M. D. MIKOFF, Charg6 d'Affaires in Berne;

THE PRESIDENT OF THE NATIONAL GOVERN-

MENT OF THE REPUBLIC OF CHINA :

M. Lone LIANG, Counsellor of the Legation
of China to the President of the German
Reich ;

THE PRESIDENT OF THE COLOMBIAN REPUBLIC:

Dr. Antonio Jos6 RESTREPO, Envoy Extra-
ordinary and Minister Plenipotentiary,
Permanent Delegate accredited to the
League of Nations;

THE PRESIDENT OF THE REPUBLIC OF CUBA:

M. G. DE BLANCK Y MENOCAL, Envoy
Extraordinary and Minister Plenipo-
tentiary, Permanent Delegate accredited
to the League of Nations;

M. Manuel R. ALVAREZ, Commercial Atta-
ch6 to the Permanent Delegation accre-
dited to the League of Nations;
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SA MAJESTP_ LE RoI DE DANEMARK :

M. William BORBERG, dlgu6 permanent
aupr~s de la Soci~t6 des Nations ;

LE PRtSIDENT DE LA RtPUBLIQUE DE POLOGNE,
POUR LA VILLE LIBRE DE DANTZIG :

M. Franqois SOKAL, ministre plnipoten-
tiaire, ddl~gu6 de la R~publique de
Pologne A la Soci6t6 des Nations ;

M. John MUHL, premier procureur et chef
de la Police criminelle de la Ville libre

SA MAJESTA LE RoI D'ESPAGNE :

M. Mauricio LOPEZ ROBERTS, MARQUIS
DE LA TORREHERMOSA, envoy6 extra-
ordinaire et ministre pl~nipotentiaire
pros le Conseil f~d~ral suisse ;

LE PRIISIDENT DE LA RPPUBLIQUE FRANqAISE:

Le comte DE CHALENDAR, attach6 financier
ii l'Ambassade pros Sa Majest6 britan-
nique ;

LE PRtSIDENT DE LA RtlPUBLIQUE HELL"NIQUE:

M. M~galos CALOYANNI, conseiller hono-
raire h la Haute Cour d'Appel du Caire ;

SON ALTESSE StRPNISSIME LE RtGENT DU
ROYAUME DE HONGRIE:

M. P. DE HEVESY DE HEVES, ministre
resident, d~lgu6 permanent aupr~s de la
Soci~t6 des Nations;

SA MAJESTt LE RoI D'ITALIE:

Commendatore docteur Ugo ALOISI, con-
seiller h la Cour de Cassation, attach6 au
Ministate de la Justice;

SA MAJESTt L'EMPEREUR DU JAPON:

M. Raizaburo HAYASHI, procureur g~n~ral
de la Cour de Cassation ;

M. Shigeru NAGAI, directeur de l'H6tel des
Monnaies ;

SON ALTESSE ROYALE LA GRANDE-DUCHESSE
DE LUXEMBOURG:

M. Charles G. VERMAIRE, consul A Gen~ve;

SON ALTESSE SE-RPNISSIME LE PRINCE DE
MONACO :

M. Rodolphe ELLtS, vice-consul ii Gen~ve
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His MAJESTY THE KING OF DENMARK :

M. William BORBERG, Permanent Delegate
accredited to the League of Nations

THE PRESIDENT OF THE POLISH REPUBLIC,
FOR THE FREE CITY OF DANZIG:

M. Franqois SOKAL, Minister Plenipoten-
tiary, Delegate of the Polish Republic
accredited to the League of Nations;

M. John MUHL, First Prosecutor and Head
of the Criminal Police of the Free City

His MAJESTY THE KING OF SPAIN :

M. Mauricio LOPEZ ROBERTS, MARQUIS
DE LA TORREHERMOSA, Envoy Extra-
ordinary and Minister Plenipotentiary to
the Swiss Federal Council;

THE PRESIDENT OF THE FRENCH REPUBLIC

Count DE CHALENDAR, Financial Attach6
to the Embassy accredited to His
Britannic Majesty ;

THE PRESIDENT OF THE HELLENIC REPUBLIC:

M. M~galos CALOYANNI, " Conseiller hono-
raire" to the High Court of Appeal at
Cairo;

His SERENE HIGHNESS THE REGENT OF THE
KINGDOM OF HUNGARY:

M. P. DE HEVESY DE HEVES, Resident
Minister, Permanent Delegate accredited
to the League of Nations;

HIS MAJESTY THE KING OF ITALY

Commendatore Dr. Ugo ALOISI, Counsellor
at the " Cour de Cassation ", Attach6
to the Ministry of Justice;

His MAJESTY THE EMPEROR OF JAPAN:

M. Raizaburo HAYASHI, Public Prosecutor
of the Supreme Court ;

M. Shigeru NAGAI, Director of the Imperial
Mint ;

HER ROYAL HIGHNESS THE GRAND DUCHESS
OF LUXEMBURG:

M. Charles G. VERMAIRE, Consul at Geneva;

HIS SERENE HIGHNESS THE PRINCE OF MONACO:

M. Rodolphe ELLIS, Vice-Consul at Geneva;
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SA MAJESTt LE Rol DE NORVkGE :

M. Chr. L. LANGE, secr~taire gdn6ral de
l'Union interparlementaire ;

LE PRPSIDENT DE LA RtPUBLIQUE DE PANAMA:

Le Dr AROSEMENA, secretaire d'Etat aux
Affaires 6trangres ;

SA MAJESTE, LA REINE DES PAYS-BAS:

Le baron A. A. VAN DER FELTZ, ancien
chef de la Centrale n6erlandaise pour la
rnpression des falsifications, ancien pro-
cureur g~n~ral pros ] a Cour d'Appel
d'Amsterdam ;

M. P. J. GERKE, trsorier g6n6ral au D6par-
tement des Finances des Indes n6er-
landaises ;

M. K. H. BROEKHOFF, commissaire de
police de l'Etat, inspecteur en chef de
police ;

LE PRESIDENT DE LA REPUBLIQUE DE POLOGNE:

M. Francois SOKAL, ministre pl6nipoten-
tiaire, dlgu6 h la Socift6 des Nations ;

Le Dr Vlodzimierz SORALSKI, juge h la
Cour Supreme ;

LE PRI SIDENT DE LA RfPUBLIQUE PORTUGAISE:

Le Dr Jos6 CAEIRO DA MATTA, directeur
de la Banque de Portugal, professeur h
la Facult6 de droit de l'Universit6 de
Lisbonne ;

SA MAJEST9 LE Rol DE ROUMANIE:

M. Constantin ANTONIADE, envoy6 extra-
ordinaire et ministre pl~nipotentiaire
auprs de la Soci~t6 des Nations ;

M. Vespasien V. PELLA, professeur de droit
phnal h l'Universit6 de Jassy ;

M. Pascal TONCESCO, avocat A la Cour
d'Appel ;

SA MAJESTE; LE RoI DES SERBES, CROATES ET

SLOVkNES:

Le Dr Thomas GIVANOVITCH, professeur
de droit criminel h l'Universit6 de
Belgrade ;

LE COMITP_ CENTRAL EXE-CUTIF DE L'UNION DES

RtPUBLIQUES SOVIIETISTES SOCIALISTES :

M. Georges LACHKEVITCH, conseiller juri-
dique de l'Ambassade de l'Union pros le
Prdsident de 1S R6publique fran aise ;

His MAJESTY THE KING OF NORWAY :

M. Chr. L. LANGE, Secretary-General of the
Interparliamentary Union ;

THE PRESIDENT OF THE REPUBLIC OF PANAMA:

Dr. AROSEMENA, Secretary of State for
Foreign Affairs ;

HER MAJESTY THE QUEEN OF THE NETHER-
LANDS :

Baron A. A. VAN DER FELTZ, Former
Head of the Dutch Central Office for the
Suppression of Falsifications, Former
General Prosecutor to the Court of Appeal
of Amsterdam ;

M. P. J. GERKE, Treasurer-General to the
Department of Finance of the Dutch
Indies ;

M. K. H. BROEKHOFF, State Commissioner
of Police, Chief Inspector of Police

THE PRESIDENT OF THE POLISH REPUBLIC :

M. Francois SOIKAL, Minister Plenipoten-
tiary, Delegate accredited.to the League
of Nations ;

Dr. Vlodzimierz SOKALSKI, Judge at the
Supreme Court

THE PRESIDENT OF THE PORTUGUESE REPUBLIC:

Dr. Jos6 CAEIRO DA MATTA, Director of
the Bank of Portugal, Professor of Law
at the University of Lisbon;

HIS MAJESTY THE KING OF ROUMANIA:

M. Constantin ANTONIADE, Envoy Extra-
ordinary and Minister Plenipotentiary
accredited to the League of Nations;

M. Vespasien V. PELLA, Professor of
Criminal Law at the University of Jassy;

M. Pascal TONCESCO, Counsellor at the
Court of Appeal;

His MAJESTY THE KING OF THE SERBS, CROATS

AND SLOVENES:

Dr. Thomas GIVANOVITCH, Professor of
Criminal Law at the University of
Belgrade ;

THE CENTRAL EXECUTIVE COMMITTEE OF THE

UNION OF SOVIET SOCIALIST REPUBLICS :

M. Georges LACHKEVITCH, Legal Adviser
to the Embassy of the Union, accredited
to the President of the French Republic
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M. Nicolas LIUBIMOV, attach6 h l'Ambas-
sade de l'Union pros le prfsident de la
R6publique fran~aise

LE CONSEIL FEDERAL SUISSE:

M. E. DELAQUIS, chef de la Division de
police du D6partement ffd6ral de Justice
et Police, professeur de droit h 'Uni-
versit6 de Berne ;

LE PR: SIDENT DE LA RI PUBLIQUE TCHP-COS-
LOVAQUE:

Le D r Jaroslav KALLAB, professeur de
droit pfnal et international h l'Univer-
sit6 de Brno ;

Lesquels, apr~s avoir produit leurs pleins
pouvoirs trouvfs en bonne et due forme, ont
convenu des dispositions suivantes

PREMII RE PARTIE

Article premier.

Les Hautes Parties contractantes recon-
naissent les r~gles expos~es dans la premiere
partie de la pr~sente conventi n comme le
moyen le plus efficace, dans les circonstances
actuelles, de privenir et de rprimer les infrac-
tions de fausse monnaie.

Article 2.

Dans la prfsente convention, le mot ((mon-
naie)) s'entend de ]a monnaie-papier, y compris
les billets de banque, et de la monnaie m6tallique,
ayant cours en vertu d'une loi.

Article 3.

Dolvent 6tre punis comme infractions de
droit commun :

I o Tous les faits frauduleux de fabrica-
tion ou d'altfration de monnaie, quel que
soit le moyen employ6 pour produire le
risultat ;

20 La mise en circulation frauduleuse
de fausse monnaie ;

30 Les faits, dans le but de la mettre en
circulation, d'introduire dans le pays ou
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M. Nicolas LIUBIMOV, Attach6 to the
Embassy of the Union, accredited to the
President of the French Republic

THE SWISS FEDERAL COUNCIL:

M. E. DELAQUIS, Head of the Police Division
of the Federal Department of Justice
and Police, Professor of Law at the
University of Berne;

THE PRESIDENT OF THE CZECHOSLOVAK RE-

PUBLIC :

Dr. Jaroslav KALLAB, Professor of Penal
and International Law at the University
of Brno ;

Who, having communicated their full powers,
found in good and due form, have agreed on the
following provisions

PART I.

Article I.

The High Contracting Parties recognise the
rules laid down in Part I of this Conventions
as the most effective means in present cir-
cumstances for ensuring the prevention and
punishment of the offence of counterfeiting
currency.

Article 2.

In the present Convention, the word " curren-
cy" is understood to mean paper money
(including banknotes) and metallic money, the
circulation of which is legally authorised.

Article 3.

The following should be punishable as
ordinary crimes :

(i) Any fraudulent making or altering
of currency, whatever means are employed;

(2) The fraudulent uttering of counter-
feit currency ;

(3) The introduction into a country of
or the receiving or obtaining counterfeit
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de recevoir ou de se procurer de la fausse
monnaie, sachant qu'elle est fausse ;

40 Les tentatives de ces infractions et
les faits de participation intentionnelle ;

50 Les faits frauduleux de fabriquer, de
recevoir ou de se procurer des instruments
ou d'autres objets destines par leur nature

la fabrication de fausse monnaie ou
l'alt~ration des monnaies.

Article 4.

Chacun des faits pr6vus h l'article 3, s'ils sont
commis dans des pays diff~rents, doit 6tre
consid6r6 comme une infraction distincte.

Article 5.

I1 ne doit pas ftre 6tabli, au point de vue des
sanctions, de distinction entre les faits pr6vus
Sl'article 3, suivant qu'il s'agit d'une monnaie

nationale ou d'une, monnaie 6trangre ; cette
disposition ne peut 6tre soumise A aucune
condition de reciprocit6 lgale ou conven-
tionnelle.

Article 6.

Les pays qui admettent le principe de la
ricidive internationale, reconnaissent, dans les
conditions 6tablies par leurs lgislations respec-
tives, comme g~n~ratrices d'une telle r~cidive,
les condamnations 6trang~res prononc6es du
chef de l'un des faits pr6vus h l'article 3.

Article 7.

Dans la mesure oii la constitution de parties
civiles est admise par la 16gislation interne, les
parties civiles 6trang~res, y compris 6ventuel-
lement la Haute Partie contractante dont la
monnaie a 6t6 falsifi6e, doivent jouir de l'exer-
cice de tous les droits reconnus aux r6gnicoles
par les lois du pays oii se juge l'affaire.

Article 8.

Dans I es pays qui n'admettent pas le principe
de l'extradition des nationaux, leurs ressortis-

currency with a view to uttering the same
and with knowledge that it is counterfeit ;
(4) Attempts to commit, and any inten-

tional participation in, the foregoing acts ;
(5) The fraudulent making, receiving or

obtaining of instruments or other articles
peculiarly adapted for the counterfeiting
or altering of currency.

Article 4.

Each of the acts mentioned in Article 3, if
they are committed in different countries,
should be considered as a distinct offence.

Article 5.

No distinction should be made in the scale of
punishments for offences referred to in Article 3
between acts relating to domestic currency on
the one hand and to foreign currency on the
other ; this provision may not be made subject
fo any condition of reciprocal treatment by law
or by treaty.

Article 6.

In countries where the principle of the inter-
national recognition of previous convictions is
recognised, foreign convictions for the offences
referred to in Article 3 should, within the
conditions prescribed by domestic law, be
recognised for the purpose of establishing
habitual criminality.

Article 7.

In so far as " civil parties " are admitted
under the domestic law, foreign " civil parties ",
including, if necessary, the High Contracting
Party whose money has been counterfeited,
should be entitled to all rights allowed to
inhabitants by the laws of the country in which
the case is tried.

Article 8.

In countries where the principle of the
extradition of nationals is not recognised,
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sants qui sont rentrs sur le territoire de leur
pays, apr~s s'6tre rendus coupables h l'tranger
de faits prevus par l'article 3, doivent 6tre
punis de la m6me mani~re que si le fait avait
6t6 commis sur leur territoire, et cela m~me
dans le cas oii le coupable aurait acquis sa
nationalit6 post6rieurement iL l'accomplissement
de l'infraction.

Cette disposition n'est pas applicable si,
dans un cas semblable, l'extradition d'un
6tranger ne pouvait pas tre accordie.

Article 9.

Les 6trangers qui ont commis h l'6tranger
des faits pr6vus I l'article 3 et qui se trouvent
sur le territoire d'un pays dont la lgislation
interne admet; comme r~gle g~n6rale, le principe
de la poursuite d'infractions commises i
l'6tranger, doivent 6tre punis de la m~me
mani~re que 9i le fait avait 6t6 commis sur le
territoire de ce pays.

L'obligation de la poursuite est subordonn6e
it la condition que l'extradition ait 6t6 demand~e
et que le pays requis ne puisse livrer l'inculp6
pour une raison sans rapport avec le fait.

Article io.

Les faits pr~vus h l'article 3 sont de plein
droit compris comme cas d'extradition dans
tout trait6 d'extradition conclu ou A conclure
entre les diverses Hautes Parties contractantes.

Les Hautes Parties contractantes qui ne
subordonnent pas l'extradition A l'existence
d'un trait6 ou A une condition de rciprocit6,
reconnaissent, d~s A present, les faits prvus h
l'article 3 comme cas d'extradition entre elles.

L'extradition sera accord~e conform~ment
au droit du pays requis.

Article ii.

Les fausses monnaies, ainsi que les instru-
ments et les autres objets d6sign~s h l'article 3,
No 5, doivent tre saisis et confisqus. Ces
monnaies, ces instruments et ces objets doivent,
apr~s confiscation, 6tre remis, sur sa demande,
soit au gouvernement, soit L la banque d'6mis-
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nationals who have returned to the territory
of their own country after the commission abroad
of an offence referred to in Article 3 should be
punishable in the same manner as if the offence
had been committed in their own territory,
even in a case where the offender has acquired
his nationality after the commission of' the
offence.

This provision does not apply if, in a similar
case, the extradition of a foreigner could not
be granted.

Article 9.

Foreigners who have committed abroad any
offence referred to in Article 3, and who are in
the territory of a country whose internal
legislation recognises as a general rule the
principle of the prosecution of offences com-
mitted abroad, should be punishable in the
same way as if the offence had been committed
in the territory of that country.

The obligation to take proceedings is subject
to the condition that extradition has been
requested and that the country to which
application is made cannot hand over the
person accused for some reason which has no
connection with the offence.

Article io.

The offences referred to in Article 3 shall be
deemed to be included as extradition crimes
in any extradition treaty which has been or
may hereafter be concluded between any of
the High Contracting Parties.

The High Contracting Parties who do not
make extradition conditional on the existence
of a treaty or reciprocity, henceforward recognise
the offences referred to in Article 3 as cases of
extradition as between themselves.

Extradition shall be granted in conformity
with the law of the country to which application
is made.

Article ii.

Counterfeit currency, as well as instruments
or other articles referred to in Article 3 (5),
should be seized and confiscated. Such cur-
rency, instruments or other articles should,
after confiscation, be handed over on request
either to the Government or bank of issue
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sion dont les monnaies sont en cause, A l'excep-
tion des pices ; conviction dont la conservation
dans les archives criminelles est impos~e par
la loi du pays oii la poursuite a eu lieu, et des
specimens dont la transmission ht l'office central
dont il est question ht l'article 12, paraitrait
utile. En tout cas, tous ces objets doivent &re
mis hors d'usage.

Article 12.

Dans chaque pays, les recherches en matinre
de faux monnayage doivent, dans le cadre de
la l6gislation nationale, 6tre organis6es par
un office central..

Cet office central doit 6tre en contact 6troit
a) Avec les organismes d'6mission

b) Avec les autorit6s de police 5A Fin-
t~rieur dui pays ;

c) Avec les offices centraux des autres
pays.

Ii doit centraliser, dans chaque pays, tous les
renseignements pouvant faciliter les recherches,
la pr6vention et la rpression du faux monnayage.

Article 13.

Les offices centraux des diff6rents pays
doivent correspondre directement entre eux.

Article 14.

Chaque office central, dans les limites oit il le
jugera utile, devra faire remettre aux offices
centraux des autres pays une collection des
sp&imens authentiques annul6s des monnaies
de son pays.

II devra notifier, dans les mrmes limites,
r6gulirement, aux offices centraux 6trangers,
en leur donnant toutes informations nicessaires :

a) Les nouvelles 6missions de monnaies
effectu~es dans son pays;

b) Le retrait et la prescription de
monnaies.

Sauf pour les cas d'int6r&t purement local,
chaque office central, dans les limites oil il le
jugera utile, devra notifier aux offices centraux
6trangers :

io Les d~couvertes de fausses monnaies.
La notification de falsification des billets

whose currency is in question, with I he exception
of exhibits whose preservation as a matter of
record is required by the law of the country
where the prosecution took place, and any
specimens whose transmission to the Central
Office mentioned in Article 12 may be deemed
advisable. In any event, all such articles should
be rendered incapable of use.

Aticle 12.

In every country, within the framework of
its domestic law, investigations on the subject
of counterfeiting should be organised by a
central office.

This central office should be in close contact

(a) With the institutions issuing cur-
rency ;

(b) With the police authorities within
the country ;

(c) With the central offices of other
countries.

It should centralise, in each country, all
information of a nature to facilitate the investi-
gation, prevention and punishment of counter-
feiting currency.

Article 13.

The central offices of the different countries
should correspond directly with each other.

Article 14.

Each central office should, so far as it considers
expedient, forward to the central offices of
the other countries a set of cancelled specimens
of the actual currency of its own country.

It should, subject to the same limitation,
regularly notify to the central offices in foreign
countries, giving all necessary particulars:

(a) New currency issues made in its
country ;

(b) The withdrawal of currency from
circulation, whether as out of date or
otherwise.

Except in cases of purely local interest, each
central office should, so far as it thinks expedient,
notify to the central offices in foreign countries :

(i) Any discovery of counterfeit cur-

rency. Notification of the forgery of bank
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de banque ou d'Etat sera accompagn~e
d'une description technique des faux fournie
exclusivement par I'organisme d'6mission
dont les billets auront 6t6 falsifi6s ; une
reproduction photographique ou, si possi-
ble, un exemplaire du faux billet sera com-
muniqu& En cas d'urgence, un avis et
une description sommaire 6manant des
autorit~s de police pourront 6tre discrte-
ment transmis aux offices centraux int-
resss, sans pr6judice de l'avis et de la
description technique dont il est question
ci-dessus ;

20 Les recherches, poursuites, arresta-
tions, condamnations, expulsions de faux
monnayeurs, ainsi qu'6ventuellement leurs
d6placements et tous renseignements utiles,
notamment les signalements, empreintes
digitales et photographies de faux mon-
nayeurs ;

30 Les ddcouvertes ddtailldes de fabrica-
tion, en indiquant si ces d~couvertes ont
permis de saisir l'int~gralit6 des faux mis
en circulation.

Article 15.

Pour assurer, perfectionner et ddvelopper la
collaboration directe internationale en mati~re
de prevention et de r6pression du faux mon-
nayage, les repr6sentants des offices centraux
des Hautes Parties contractantes doivent tenir,
de temps en temps, des conf6rences, avec
participation des repr6sentants des banques
d'6mission et des autorits centrales intdress6es.
L'organisation et le contr6le d'un office central
international de renseignements pourront faire
l'objet d'une de ces conf6rences.

Article 16.

La transmission des commissions rogatoires
relatives aux infractions vis6es par l'article 3
doit 6tre op6r~e :

a) De pr6fdrence par voie de communi-
cation directe entre les autorit6s judiciaires,
le cas 6ch6ant, par l'interm6diaire des offices
centraux ;

or currency notes shall be accompanied
by a technical description of the forgeries,
to be provided solely by the institution
whose notes have been forged. A photo-
graphic reproduction or, if possible, a
specimen forged note should be transmitted.
In urgent cases, a notification and a brief
description made by the police authorities
may be discreetly communicated to the
central offices interested, without prejudice
to the notification and technical description
mentioned above ;

(2) Investigation and prosecutions in
cases of counterfeiting, and arrests, con-
victions and expulsions of counterfeiters,
and also, where possible, their movements,
together with any details which may be of
use, and in particular their descriptions,
finger-prints and photographs;

(3) Details of discoveries of forgeries,
stating whether it has been possible to
seize all the counterfeit currency put into
circulation.

Article 15.

In order to ensure, improve and develop
direct international co-operation in the pre-
vention and punishment of counterfeiting
cutrency, the representatives of the central
offices of the High Contracting Parties should
from time to time hold conferences with the
participation of representatives of the banks
of issue and of the central authorities concerned.
The organisation and supervision of a central
international information office may form the
subject of one of these conferences.

Article i6.

The transmission of letters of request' relating
to offences referred to in Article 3 should be
effected :

(a) Preferably by direct communication
between the judicial authorities, through
the central offices where possible ;

1 This expression has the same meaning as
letters rogatory ".
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b) Par correspondance directe des mi-
nistres de la Justice des deux pays ou par
l'envoi direct par l'autorit6 du pays re-
qurant au ministre de la Justice du pays
requis ;

c) Par l'interm~diaire de l'agent diplo-
matique ou consulaire du pays requ~rant
dans le pays requis; cet agent enverra
directement la commission rogatoire h
l'autorit6 judiciaire comp~tente ou h celle
indiqu6e par le gouvernement du pays
requis, et recevra directement de cette
autorit6 les pi~ces constituant l'ex6cution
de la commission rogatoire.

Dans les cas a) et c), copie de la commission
rogatoire sera toujours adress~e en m~me temps
Sl'autorit6 sup~rieure du pays requis.

A d~faut d'entente contraire, la commission
rogatoire doit 6tre r~dig~e dans la langue de
l'autorit6 requ6rante, sauf au pays requis h. en
demander une traduction faite dans sa langue
et certifi~e conforme par l'autorit6 requ~rante.

Chaque Haute Partie contractante fera con-
naitre par une communication adresse h
chazune des autres Hautes Parties contrac-
tantes, celui ou ceux des modes de transmission
susvis~s qu'elle admet pour les commissions
rogatoires de cette Haute Partie contractante.

Jusqu'au moment oii une Haute Partie
contractante fera une telle communication, sa
proc6dure actuelle en fait de commissions
rogatoires sera maintenue.

L'excution des commissions rogatoires ne
pourra donner lieu au remboursement de taxes
ou frais autres que les frais d'expertises.

Rien dans le prdsent article ne pourra 6tre
interpr6t6 comme constituant de la part des
Hautes Parties contractantes un engagement
d'admettre, en ce qui concerne le syst~me des
preuves en mati~re r6pressive, une d6rogation
h leur loi.

Article 17.

La participation d'une Haute Partie con-
tractante h la pr6sente convention ne doit pas
6tre interprdt~e comme portant atteinte h son
attitude sur la question g~n~rale de la comp6-
tence de la juridiction p~nale comme question
de droit international.

(b) By direct correspondence between
the Ministers of Justice of the two countries,
or by direct communication from the
authority of the country making the request
to the Minister of Justice of the country
to which the request is made ;

(c) Through the diplomatic or consular
representative of the country making the
request in the country to which the request
is made ; this representative shall send the
letters of request direct to the competent
judicial authority or to the authority
appointed by the Government of the
country to which the request is made, and
shall receive direct from such authority
the papers showing the execution of the
letters of request.

In cases (a) and (c), a copy of the letters of
request shall always be sent simultaneously to
the superior authority of the country to which
application is made.

Unless otherwise agreed, the letters of request
shall be drawn up in the language of the autho-
rity making the request, provided always that
the country to which the request is made may
require a translation in its own language,
certified correct by the authority making the
request.

Each High Contracting Party shall notify to
each of the other High Contracting Parties
the method or methods of transmission men-
tioned above which it will recognise for the
letters of request of the latter High Contracting
Party.

Until such notification is made by a High
Contracting Party, its existing procedure in
regard to letters of request shall remain in
force.

Execution of letters of request shall not be
subject to payment of taxes or expenses of any
nature whatever other than expenses of experts.

Nothing in the present article shall be cons-
trued as an undertaking on the part of the
High Contracting Parties to adopt in criminal
matters any form or methods of proof contrary
to their laws.

Article 17.

The participation of a High Contracting
Party in the present Convention shall not be
interpreted as affecting that Party's attitude
on the general question of criminal jurisdiction
as a question of international law.
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Article 18.
La pr~sente convention laisse intact le prin-

cipe que les faits pr6vus h l'article 3 doivent
dans chaque pays, sans que jamais l'impunit6
leur soit assurde, 6tre qualifids, poursuivis et
jugs conform6ment aux r~gles g6n~raes de
sa legislation interne.

PARTIE II

Article 19.
Les Hautes Parties contractantes convien-

nent que tous les diffrends qui pourraient
s'61ever entre elles au sujet de l'interpretation
ou de l'application de la pr6sente convention
seront, s'ils ne peuvent pas 6tre r6gls par des
n~gociations directes, envoy~s pour d~cision
h la Cour permanente de Justice internationale.
Si les Hautes Parties contractantes entre les-
quelles surgit un diffdrend, ou l'une d'entre elles,
n'6taient pas Parties au Protocole 1 portant la
date du 16 d~cembre 192o relatif h la Cour
permanente de Justice internationale, ce diff6-
rend serait soumis, h leur gr6 et conform6ment
aux r~gles constitutionnelles de chacune d'elles,
soit h la Cour permanente de Justice interna-
tionale, soit h un tribunal d'arbitrage constitu6
conformdment h la Convention 2 du 18 octobre
1907 pour le r~glement pacifique des conflits
internationaux, soit h tout autre tribunal
d'arbitrage.

Article 20.

La prdsente convention, dont les textes
franqais et anglais feront 4galement foi, portera
la date de ce jour; elle pourra, jusqu'au 31
ddcembre 1929, tre signde au nom de tout
Membre de la Soci~t6 des Nations et de tout
Etat non membre qui a 6t6 reprdsent6 h la
Confdrence qui a 6labor6 la prdsente convention
ou L qui le Conseil de la Soci6t6 des Nations
aura communiqu6 un exemplaire de ladite
convention.

I Vol. VI, page 379 ; vol. XI, page 404 ; vol. XV,
page 304; vol. XXIV, page 152; vol. XXVII,
page 416; vol. XXXIX, page 165; vol. XLV,
page 96 ; vol. L, page 159 ; vol. LIV, page 387
vol. LXIX, page 7o; vol. LXXII, page 452
vol. LXXVlII, page 435; vol. LXXXVIII,
page 272 ; vol. XCII, page 362 ; vol. XCVI,
page 18o ; vol. C, page 153 ; vol. CIV, page 492 ;
vol. CVII, page 461; et vol. CXI, page 402 de ce
recueil.

2 DE MARTENS, Nouveau Recueil gdndral de
Traitds, troisi~me s~rie, tome III, page 36o.
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Article 18.
The present Convention does not affect the

principle that the offences referred to in Article 3
should in each country, without ever being
allowed impunity, be defined, prosecuted and
punished in conformity with the general rules
of its domestic law.

PART II.

Article 19.

The High Contracting Parties agree that any
disputes which might arise between them
relating to the interpretation or application of
this Convention shall, if they cannot be settled
by direct negotiation, be referred for decision
to the Permanent Court of International
Justice. In case any or all of the High Contract-
ing Parties parties to such a dispute should not
be Parties to the Protocol 1 bearing the date
of December 16th, 192o, relating to the Perma-
nent Court of International Justice, the dispute
shall be referred, at the choice of the parties
and in accordance with the constitutional
procedure of each party, either to the Permanent
Court of International Justice or to a court of
arbitration constituted in accordance with the
Convention 2 of October I8th, 1907, for the
Pacific Settlement of International Disputes,
or to some other court of arbitration.

Article 20.

The present Convention, of which the French
and English texts are both authentic, shall
bear to-day's date. Until the 31st day of
December 1929, it shall be open for signature
on behalf of any Member of the League of
Nations and on behalf of any non-member
State which was represented at the Conference
which elaborated the present Convention or to
which a copy is communicated by the Council
of the League of Nations.

1 Vol. VI, page 379 ; Vol. XI, page 404 ; Vol. XV,
page 304; Vol. XXIV, page 152; Vol. XXVII,
page 416; Vol. XXXIX, page 165; Vol. XLV,
page 96 ; Vol. L, page 159 ; Vol. LIV, page 387
Vol. LXIX, page 70; Vol. LXXII, page 452
Vol. LXXVIII, Page 435; Vol. LXXXVIII,
page 272 ; Vol. XCII, page 362 ; Vol. XCVI,
page 18o; Vol. C, page 153; Vol. CIV, page 492;
Vol. CVII, page 461, and Vol. CXI, page 1o2, of
this Series.

2 British and Foreign State Papers, Vol. ioo.
page 298.
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La pr6sente convention sera ratifide. Les
instruments de ratification seront transmis au
Secrtaire g6ndral de la Soci6t6 des Nations,
qui en notifiera la rdception h tous les Membres
de la Soci6t6 ainsi qu'aux Etats non membres
vis6s 5. l'alin6a pr6c~dent.

Article 21.

A partir du Ier janvier 1930, il pourra 6tre
adh6r6 h la pr~sente Convention au nom de
tout Membre de la Soci6t6 des Nations ou de
tout Etat non membre vis6 5 l'article 20 par
qui cet accord n'aurait pas 6t6 sign6.

Les instruments d'adh6sion seront transmis
au Secr~taire g6niral de la Soci6t6 des Nations,
qui en notifiera la r6ception hi tous les Membres
de la Soci6t6 et aux Etats non membres visds
audit article.

Article 22.

Les pays qui sont disposas h. ratifier la con-
vention conform6ment au second alin6a de
l'article 20 ou h y adh6rer en vertu de I'article
21, mais qui d6sirent 6tre autoriss . apporter
des reserves h. l'application de la convention,
pourront informer de leur intention le Secr6taire
g~n~ral de la Soci~t6 des Nations. Celui-ci
communiquera imm~diatement ces rserves h.
toutes les Hautes Parties contractantes au nom
desquelles un instrument de ratification ou
d'adhsion aura 6t6 dpos6, en leur demandant
si elles ont des objections h prdsenter. Si, dans
un d6lai de six mois, h dater de ladite commu-
nication, aucune Haute Partie contractante
n'a soulev6 d'objection, la participation h. la
convention du pays faisant la r6serve en ques-
tion sera considr~e comme accept~e par les
autres Hautes Parties contractantes sous ladite
reserve.

Article 23.

La ratification par une Haute Partie contrac-
tante ou son adhesion h la pr~sente Convention
implique que sa l6gislation et son organisation
administrative sont conformes aux r~gles pos~es
dans la convention.

Article 24.

Sauf d6claration contraire d'une Haute Partie
contractante lors de la signature, lors de la

It shall be ratified, and the instruments of
ratification shall be transmitted to the Secretary-
General of the League of Nations, who will notify
their receipt to all the Members of the League
and to the non-member States aforesaid.

Article 2 1.

After the Ist day of January 1930, the present
Convention shall be open to accession on behalf
of any Member of the League of Nations and
any of the non-member States referred to in
Article 20 on whose behalf it has not been
signed.

The instruments of accession shall be trans-
mitted to the Secretary-General of the League
of Nations, who will notify their receipt to all
the Members of the League and to the non-
member States referred to in Article 20.

Article 22.

The countries which are ready to ratify the
Convention under the second paragraph of
Article 20 or to accede to the Convention under
Article 21 but desire to be allowed to make any
reservations with regard to the application of
the Convention may inform the Secretary-
General of the League of Nations to this effect,
who shall forthwith communicate such reser-
vations to the High Contracting Parties on
whose behalf ratifications or accessions have
been deposited and enquire whether they have
any objection thereto. If within six months
of the date of the communication of the Secreta-
ry-General no objections have been received,
the participation in the Convention of the
country making the reservation shall be deemed
to have been accepted by the other High
Contracting Parties subject to the said reser-
vation.

Article 23.

Ratification of or accession to the present
Convention by any High Contracting Party
implies that its legislation and its administrative
organisation are in conformity with the rules
contained in the Convention.

Article 24.

In the absence of a contrary declaration by

one of the High Contracting Parties at the
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ratification ou lors de l'adhdsion, les dispositions
de la pr6sente convention ne s'appliquent pas
aux colonies, territoires d'outre-mer, protec-
torats ou territoires sous suzerainet6 ou mandat.

Cependant, les Hautes Parties contractantes
se rdservent le droit d'adhdrer h la convention,
suivant les conditions des articles 21 et 23,
pour leurs colonies, territoires d'outre-mer,
protectorats ou territoires sous suzerainet6 ou
mandat. Elles se rdservent 6galement le droit
de la d6noncer s6par6ment suivant les conditions
de l'article 27.

Article 25.

La prdsente convention n'entrera en vigueur
que lorsqu'elle aura 6t6 ratifide ou qu'il y aura
6t6 adhdr6 au nom de cinq Membres de ]a
Socidt6 des Nations ou Etats non membres.
La date de l'entrde en vigueur sera le quatre-
vingt-dixi~me jour qui suivra ]a rdception par
le Secr6taire gdn6ral de la Socidt6 des Nations
de la cinqui~me ratification ou adhdsion.

Article 26.

Chaque ratification ou adh6sion qui inter-
viendra apr~s l'entr&e en vigueur de la conven-
tion, conformdment h l'article 25, sortira ses
effets d~s le quatre-vingt-dixi~me jour qui
suivra la date de sa rdception par le Secrdtaire
gdndral de la Socit6 des Nations.

Article 27.

La prdsente convention pourra 6tre d6noncde,
au nom de tout Membre de la Soci&t des
Nations ou de tout Etat non membre, par noti-
fication 6crite adress e au Secr6taire g6ndral
de la Socidt6 des Nations, qui en informera
tous les Membres de la Soci6t6 et les Etats non
membres visas h l'article 20. La d~nonciation
sortira ses effets un an apr~s la date h laquelle
elle aura 6t6 re~ue par le Secrdtaire gdndral de
la Socidt6 des Nations ; elle ne sera op6rante
qu'au regard de la Haute Partie pour laquelle
elle aura 6td effectude.

Article 28.

La prdsente convention sera enregistr~e par
le Secrdtaire gdndral de la Soci~t6 des Nations

la date de son entrde en vigueur.
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time of signature, ratification or accession, the
provisions of the present Convention shall not
apply to colonies, overseas territories, pro-
tectorates or territories under suzerainty or
mandate.

Nevertheless, the High Contracting Parties
reserve the right to accede to the Convention,
in accordance with the provisions of Articles
21 and 23, for their colonies, overseas territories,
protectorates or territories under suzerainty or
mandate. They also reserve the right to de-
nounce it separately in accordance with the
provisions of Article 27.

Article 25.

The present Convention shall not come into
force until five ratifications or accessions on
behalf of Members of the League of Nations or
non-member States have been deposited. The
date of its coming into force shall be the.ninetieth
day after the receipt by the Secretary-General
of the League of Nations of the fifth ratification
or accession.

Article 26.

After the coming into force of the Convention
in accordance with Article 25, each subsequent
ratification or accession shall take effect on the
ninetieth day from the date of its receipt by the
Secretary-General of the League of Nations.

Article 27.

The present Convention may be denounced
on behalf of any Member of the League of
Nations or non-member State by a notification
in writing addressed to the Secretary-General
of the League of Nations, who will inform all
the Members of the League and the non-member
States referred to in Article 20. Such denun-
ciation shall take effect one year after the date
of its receipt by the Secretary-General of the
League of Nations, and shall operate only in
respect of the High Contracting Party on
whose behalf it was notified.

Article 28.

The present Convention shall be registered
by the Secretariat of the League of Nations on
the date of its coming into force.
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En foi de quoi les pl6nipotentiaires sus-
nomm6s ont sign6 la pr6sente Convention.

Fait h Gen~ve, le vingt avril mil neuf cent
vingt-neuf, en un seul exemplaire, qui restera
d~posd dans les archives du Secr6tariat de la
Soci6t6 des Nations, et dont les copies certi-
fi6es conformes seront d6livrdes h tous les Mem-
bres de la Soci6t6 et aux Etats non membres
vis~s h l'article 20.

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva, the twentieth day of April,
one thousand nine hundred and twenty-nine,
in a single copy, which will remain deposited
in the archives of the Secretariat of the League
of Nations, and of which certified copies will
be transmitted to all the Members of the
League and to the non-member States referred
to in Article 20.

Dr Stavro STAVRI

Dr Erich KRASKE

Dr Wolfgang METTGENBERG

VOCKE

ETATS-UNIS D'AMPIRIQUE

AUTRICHE

BELGIQUE

Hugh R. WILSON

Dr Bruno SCHULTZ

SERVAIS

UNITED STATES OF AMERICA

AUSTRIA

BELGIUM

GRANDE-BRETAGNE ET IRLANDE DU NORD

ainsi que toutes parties de 'Empire
britannique, non membres s~par6s de
la Soci&d des Nations.

GREAT BRITAIN AND NORTHERN IRELAND

and all parts of the British Empire
which are not separate Members of
the League of Nations.

John FISCHER WILLIAMS

Leslie S. BRASS

INDE
As is provided in Article 24 of the Convention, my signature does not

include the territories of any Prince or Chief under the Suzerainty of His Ma ,?sty.1

Vernon DAWSON

BULGARIE

CHINE

COLOMBIE

INDIA

BULGARIA

D. MIKOFF

Lone LIANG
CHINA

COLOMBIA

A. J. RESTREPO

(Traduction.)
1 Ainsi qu'il est pr6vu h larticle 24 de la Convention, ma signature ne couvre pas les territoires de

tout Prince ou Chef sous la suzerainet6 de Sa Majest6.
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CUBA

G. DE BLANCK

M. R. ALVAREZ

William BORBERG
DENMARK

VILLE LIBRE DE DANTZIG FREE CITY OF DANZIG

F. SOKAL

John MUHL

SPAIN
Mauricio LOPEZ ROBERTS, MARQUIS DE LA TORREHERMOSA

CHALENDAR

Mdgalos CALOYANNI

Paul DE HEVESY

Ugo At OiSI

Raizaburo HAYASHI

Shigeru NAGAI

Ch. G. VERMAIRE

R. ELLS

Au moment de proc~der h la signature de la pr6sente Convention, le soussign6 d~clare, au
nom de son Gouvernement, que :

Vu les dispositions de 1'article 176, almea 2, du Code penal ordinaire norvegien et l'article 2
de la loi norv~gienne sur l'extradition des malfaiteurs, l'extradition pr6vue h 'article IO de la
pr~sente Convention ne pourra 6tre accordde pour l'infraction vis~e h l'article 3, No 2, au cas oiL
la personne qui met en circulation une fausse monnaie l'a reque elle-m~me de bonne foi 1

Chr. L. LANGE

(Translation.)
1 At the time of signing the present Convention, the undersigned declares on behalf of his Government

that :
In view of the provisions of Article 176, paragraph 2, of the Norwegian Ordinary Criminal

Code and Article 2 of the Norwegian Law on the Extradition of Criminals, the extradition
provided for in Article io of the present Convention may not be granted for the offence referred
to in Article 3, No. 2, where the person uttering the counterfeit currency himself accepted
it bona fide as genuine.
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CUBA

DANEMARK

ESPAGNE

FRANCE

GRACE

HONGRIE

ITALIE

JAPON

FRANCE

GREECE

HUNGARY

LUXEMBOURG

ITALY

JAPAN

MONACO

NORVkGE

LUXEMBURG

MONACO

NORWAY
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PANAMA

PAYS-BAS

POLOGNE

PORTUGAL

Socijt6 des Nations - Recuei des Traits.

ROUMANIE

ROYAUME DES SERBES,
CROATES ET SLOVtkNES

UNION DES R1tPUBLIQUES
SOVIf-TISTES SOCIALISTES

SUISSE

TCHtCOSLOVAQUIE

J. D. AROSEMENA

A. A. VAN DER F.ELTZ

P. J. GERKE

K. H. BROEKHOFF

F. SOKAL

Vlodzimierz SOKALSKI

JOS6 CAEIRO DA MATTA

ANTONIADE
Vespasien V. PELLA

Pascal TONCESCO

D r Thomas GIVANOVITCH

G. LACHKEVITCH

Nicolas LIuBIMov

DELAQUIS

Jaroslav KALLAB

1931

PANAMA

THE NETHERLANDS

POLAND

PORTUGAL

ROUMANIA

KINGDOM OF THE SERBS,
CROATS AND SLOVENES

UNION OF SOVIET
SOCIALIST REPUBLICS

SWITZERLAND

CZECHOSLOVAKIA
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PROTOCOLE1

I. INTERPRtTATIONS.

Au moment de proc6der h la signature de la
Convention portant la date de ce jour, les
pl~nipotentiaires soussign~s d~clarent accepter,
en ce qui concerne les diverses dispositions de
la convention, les interpretations sp~ifi~es ci-
dessous.

I est entendu
io Que la falsification de l'estampillage

appos6 sur un billet de banque et dont
l'effet est de le rendre valable dans un
pays d~termin6, constitue une falsification
de billet.

20 Que la Convention ne porte pas attein-
te au droit des Hautes Parties contractantes
de rdgler, dans leur ldgislation interne,
comme elles l'entendent, le regime des
excuses, ainsi que les droits de grace et
d'amnistie.

30 Que la r~gle faisant l'objet de l'article 4
de la convention n'entraine aucune modi-
fication aux r~gles internes qui 6tablissent
les peines en cas de concours d'infractions.
Elle ne fait pas obstacle h ce que le m~me
individu, 6tant h ]a fois le faussaire et
1'6metteur, ne soit poursuivi que comme
faussaire.

40 Que les Hautes Parties contractantes
ne sont tenues d'ex~cuter les commissions
rogatoires que dans la mesure pr6vue par
leur lgislation nationale.

1 RATIFICATIONS:

ESPAGNE (28 avril 1930).
BULGARIE (22 mai 1930).
PORTUGAL (18 septembre 1930).
YOUGOSLAVIE (24 novembre 1930).
DANEMARK (ig f6vrier 1931).

(m~me r~serve que pour ]a Convention).
NORVAGE (16 mars 1931).
GRACE (19 mai 1931).
AUTRICHE (25 juin 1931).
UNION DES RAPUBLIQUES SOVI3TISTES SOCIA-

LISTES (13 juillet 1931).
TCHACOSLOVAQUIE (12 septembre 1931).
MONACO (21 octobre 1931).

ADHtSION:
ESTONIE (30 aofit 1930).
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PROTOCOL'.

I. INTERPRETATIONS.

At the moment of signing the Convention of
this day's date, the undersigned Plenipoten-
tiaries declare that they accept the interpre-
tations of the various provisions of the Con-
vention set out hereunder.

It is understood:

(i) That the falsification of a stamp on
a note, when the effect of such a stamp is
to make that note valid in a given country,
shall be regarded as a falsification of the
note.

(2) That the Convention does not affect
the right of the High Contracting Parties
freely to regulate, according to their
domestic law, the principles on which a
lighter sentence or no sentence may be
imposed, the prerogative of pardon or
mercy and the right to amnesty.

(3) That the rule contained in Article 4
of the Convention in no way modifies
internal regulations establishing penalties
in the event of concurrent offences. It
does not prevent the same individual,
who is both forger and utterer, from being
prosecuted as forger only.

(4) That High Contracting Parties are
required to execute letters of request only
within the limits provided for by their
domestic law.

1 RATIFICATIONS:
SPAIN (April 28, 1930).
BULGARIA (May 22, 1930).
PORTUGAL (September 18, 1930).
YUGOSLAVIA (November 24,I1930).

DENMARK (February 19, 1931).
(Same reservation as for the Convention).

NORWAY (March 16, 1931).
GREECE (May 19, 1931).
AUSTRIA (June 25, 1931).
UNION OF SOVIET SOCIALIST REPUBLICS

(13 July 1931).
CZECHOSLOVAKIA (September 12, 1931).
MONACO (October 21, 1931).

ACCESSION:
ESTONIA (August 30, 1930).
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I. RtSERVES.

Les Hautes Parties contractantes qui font les
rdserves exprim~es ci-dessous y subordonnent
leur acceptation de ]a convention ; leur parti-
cipation, sous ces r~serves, est accept~e par les
autres Hautes Parties contractantes.

I o Le Gouvernement de 'Inde fait la
rdserve que l'article 9 ne s'applique pas h
l'Inde oi il n'entre pas dans les attributions
du pouvoir l6gislatif de consacrer la r6gle
6dict~e par cet article.

20 En attendant l'issue des n~gociations
concernant l'abolition de la juridiction
consulaire dont jouissent encore les ressor-
tissants de certaines Puissances, il n'est
pas possible au Gouvernement chinois
d'accepter 'article IO, qui contient l'enga-
gement g~nral pour un gouvernement
d'accorder l'extradition d'un 6tranger ac-
cus6 de faux monnayage par un Etat tiers.

30 Au sujet des dispositions de l'article
20, la d~l6gation de 'Union des R~publiques
sovi6tistes socialistes r6serve pour son
Gouvernement la facult6 d'adresser, s'il le
dsire, l'instrument de sa ratification h
un autre Etat signataire, afin que celui-ci
en communique copie au Secr~taire g~n~ral
de la Soci~t6 des Nations pour notification'
h tons les Etats signataires on adh6rents.

III. Df-CLARATIONS.

SUISSE.

Au moment de signer la Convention, le repr6-
sentant de la Suisse a fait la d6claration sui-
vante :

(( Le Conseil f6d6ral suisse, ne pouvant
assumer un engagement concernant les
dispositions p6nales de la convention avant
que soit r6solue affirmativement la question

e l'introduction en Suisse d'un Code
p6nal unifi6, fait observer que la ratification
de ]a Convention ne pourra intervenir dans
un temps ddtermin6.

)) Toutefois, le Conseil f~d~ral suisse est
dispos6 h exdcuter, dans la mesure de son
autorit6, les dispositions administratives

II. RESERVATIONS.

The High Contracting Parties who make the
reservations set forth hereunder make their
acceptance of the Convention conditional on
the said reservations ; their participation, sub-
ject to the said reservations, is accepted by the
other High Contracting Parties.

(i) The Government of India make a
reservation to the effect that Article 9
does not apply to India, where the power
to legislate is not sufficiently extensive to
admit of the legislation contemplated by
this article.

(2) Pending the negotiation for the
abolition of consular jurisdiction which is
still enjoyed by nationals of some Powers,
the Chinese Government is unable to
accept Article io, which involves the
general undertaking of a Government to
grant extradition of a foreigner who is
accused of counterfeiting currency by a
third State.

(3) As regards the provisions of Article
20, the delegation of the Union of Soviet
Socialist Republics reserves for its Govern-
ment the right to address, if it so desires,
the instrument of its ratification to another
signatory State in order that the latter may
transmit a copy thereof to the Secretary-
General of the League of Nations for
notification to all the signatory or acceding
States.

III.aDECLARATIONS.

SWITZERLAND.

At the moment of signing the Convention,
the representative of Switzerland made the
following declaration :

" The Swiss Federal Council,- being
unable to assume any obligation as to the
penal clauses of the Convention before the
question of the introduction of a unified
penal code in Switzerland is settled in the
affirmative, draws attention to the fact
that the ratification of the Convention
cannot be accomplished in a fixed time.

" Nevertheless, the Federal Council is
disposed to put into execution, to the
extent of its authority, the administrative

No 2623
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de la Convention d~s que celle-ci entrera
en vigueur, conform~ment h l'article 25. D

UNION DES R]IPUBLIQUES SOVItTISTES
SOCIALISTES.

Au moment de signer la Convention, le repr6-
sentant de l'Union des R~publiques sovi6tistes
socialistes a fait la declaration suivante

((La d4lgation de l'Union des R6pu-
bliques sovi~tistes socialistes, tout' en
acceptant les dispositions de l'article i9,
d6clare que le Gouvernement de l'Union
ne se propose pas de recourir, en ce qui le
concerne, h la juridiction de la Cour per-
manente de Justice internationale.
), Quant h la disposition du m~me article,

d'apr~s laquelles les diffdrends, qui ne
pourraient pas 6tre r~gl6s par des n6go-
ciations directes, seraient soumis h toute
autre procedure arbitrale que celle de la
Cour permanente de Justice internationale,
la d~l~gation de 1'Union des R~publiques
sovi6tistes socialistes d6clare express~ment
que l'acceptation de cette disposition ne
devra pas 6tre interpr6t~e comme modifiant
le point de vue du Gouvernement de I'Union
sur la question gdn6rale de l'arbitrage en
tant que moyen de solution de diff6rends
entre Etats. )

Le present protocole, en tant qu'il crde des
engagements entre les Hautes Parties con-
tractantes, aura les m~mes forces, valeur et
durde que la Convention conclue h la date de
ce jour et dont il doit 8tre considdr6 comme
faisant partie int6grante.

En foi de quoi les soussign6s ont appos6
leur signature au bas du present Protocole.

Fait 4 Gen~ve, le vingt avril mil neuf cent
vingt-neuf, en simple expedition, qui sera
d6posde dans les archives du Secretariat de la
Socidt6 des Nations ; copie conforme en sera
transmise b tous les Membres de la Soci6td
des Nations et h tous les Etats non membres
reprdsent~s h la Conference.

ALBANIE

No. 2623

provisions of the Convention whenever
these will come into force in accordance
with Article 25.

UNION OF SOVIET SOCIALIST REPUBLICS.

At the moment of signing the Convention,
the representative of the Union of Soviet
Socialist Republics made the following decla-
ration :

" The delegation of the Union of Soviet
Socialist Republics, while accepting the
provisions of Article 19, declares that the
Government of the Union does not propose
to have recourse, in so far as it is concerned,
to the jurisdiction of the Permanent Court
of International Justice.
" As regards the provision in the same

Article by which disputes which it has not
been possible to settle by direct negotiations
would be submitted to any other arbitral
procedure than that of the Permanent
Court of International Justice, the dele-
gation of the Union of Soviet Socialist
Republics expressly declares that accep-
tance of this provision must not be inter-
preted as modifying the point of view of
the Government of the Union on the
general question of arbitration as a means
of settling disputes between States.

The present Protocol in so far as it creates
obligations between the High Contracting
Parties will have the same force, effect and
duration as the Convention of to-day's date,
of which it is to be considered as an integral
part.

In faith whereof the undersigned have
affixed their signatures to the present Protocol.

Done at Geneva, this twentieth day of April,
one thousand nine hundred and twenty-nine,
in a 'single copy, which shall be deposited in
the archives of the Secretariat of the League
of Nations and of which authenticated copies
shall be delivered to all Members of the League
of Nations and non-member States represented
at the Conference.

ALBANIA
Dr Stavro STAVRI
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AUTRICHE, BULGARIE,
COLOMBI E,

CUBA, ESPAGNE, etc.

Protocole facultatif concernant ]a
repression du faux monnayage.

Signe Gen~ve, le 2o avril j929.

AUSTRIA, BULGARIA,
COLOMBIA, CUBA, SPAIN, etc.

Original Protocol regarding the
Suppression of Counterfeiting
Currency. Signed at Geneva,
April 20, 1929.
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No 2624. - PROTOCOLE FACUL-
TATIF1 CONCERNANT LA
REPRESSION DU FAUX-MON-
NAYAGE. SIGNt A GENtVE,
LE 20 AVRIL 1929 2

Textes officiels lranpais et anglais. Ce protocole
a dtd enregistrd par le Secrdtariat le 22
/dvrier 1931.

En reconnaissant les progr6s importants en
mati~re de r~pression du faux monnayage,
r6alis~s par la Convention pour la repression du
faux monnayage, qui porte la date de ce jour,
les Hautes Parties signataires de ce protocole,
sous reserve de ratification, s'engagent, dans
leurs rapports r~ciproques, h consid~rer, au
point de vue de l'extradition, les faits pr6vus h
l'article 3 de ladite convention comme des
infractions de droit commun.

L'extradition sera accord~e conform6ment au
droit du pays requis.

Les dispositions de ]a seconde partie de
ladite convention s'appliquent aussi en ce qui
concerne le pr6sent protocole, sauf les disposi-
tions ci-dessous :

10 Le pr6sent protocole pourra 6tre sign6
conform~ment h 'article 20 de la Convention
au nom de tout Etat membre de la Soci6t6
des Nations et de tout Etat non membre
qui a W repr~sent6 A la Conf6rence et qui
a sign6 ou signera la Convention, ou A qui

1 Entr6 en vigueur le 3o aofit 1930.
2 D]POT DES RATIFICATIONS:

ESPAGNE (28 avril 1930).
BULGARIE (22 mai 1930).
PORTUGAL (18 septembre 1930).
ROUMANIE (io novembre 1930).
YOUGOSLAVIE (24 novembre 1930).
GRACE (19 mai 1931).
AUTRICHE (25 juin 1931).
TCHI COSLOVAQUIE (12 septembre 1931).

ADHEPSION:
ESTONIE (3o aofit 1930).

No. 2624.-OPTIONAL PROTOCOL'
REGARDING THE SUPPRES-
SION OF COUNTERFEITING
CURRENCY. SIGNED AT GE-
NEVA, APRIL 20, 19292.

French and English official texts. This Protocol
was registered with the Secretariat, February
22, 1931.

Recognising the important progress regarding
the suppression of counterfeiting currency
which has been realised by the Convention for
the Suppression of Counterfeiting Currency
bearing this day's date, the High Contracting
Parties signatory to this Protocol, subject to
ratification, undertake, in their mutual relations,
to consider, 'as regards extradition, the acts
referred to in Article 3 of the said Convention
as ordinary offences.

Extradition shall be granted according to the
law of the country to which application is made.

The provisions of Part I of the said Conven-
tion apply equally to the present Protocol, with
the exception of the following provisions:

(1) The present Protocol may be signed
in accordance with Article 20 of the Conven-
tion in the name of any State Member of
the League of Nations and of any non-
member State which has been represented
at the Conference and which has signed or

1 Came into force August 30, 1930.
2 DEPOSIT OF RATIFICATIONS:

SPAIN (April 28, 1930).
BULGARIA (May 22, 1930).
PORTUGAL (September 18, 1930).
ROUMANIA (November io, 1930).
YUGOSLAVIA (November 24, 1930).
GREECE (May 19, 1931).
AUSTRIA (June 25, 1931).
CZECHOSLOVAKIA (Septembre 12, 1931).

ACCESSION:
ESTONIA (August 30, 1930).
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le Conseil de la Soci~t6 des Nations aura
communiqu6 un exemplaire de ladite Con-
vention.

20 Le present protocole n'entrera en
vigueur que lorsqu'il aura t4 ratifi6 ou
qu'il y aura W adh~r6 au nom de trois
Membres de la Socit4 des Nations ou
Etats non membres.

30 La ratification du present protocole et
l'adh~sion sont ind~pendantes de la ratifica-
tion ou de l'adhsion h la convention.

En foi de quoi les pl~nipotentiaires nomm6s
ci-dessous ont sign6 le present protocole.

Fait h Gen~ve en un seul exemplaire formant
une annexe h la convention pour la repression
du faux monnayage, le vingt avril mil neuf
cent vingt-neuf.

will sign the Convention, or to which the
Council of the League of Nations shall have
sent a copy of the said Convention.

(2) The present Protocol shall come
into force only after it has been ratified or
adhered to in the name of three Members
of the League of Nations or States which
are not members.

(3) Ratification of and accession to the
present Protocol are independent of rati-
fication of or accession to the Convention.

In faith whereof the Plenipotentiaries named
below have signed the present Protocol.

Done at Geneva, in a single copy, forming
an Annex to the Convention for the Suppres-
sion of Counterfeiting Currency, on the twentieth
day of April, one thousand nine hundred and
twenty-nine.

AUTRICHE

COLOMBIE

CUBA

GRP-CE

PORTUGAL

ROUMANIE

ANTONIADE

ROYAUME DES SERBES,
CROATES ET SLOVtNES

Dr Bruno SCHULTZ

A. J. RESTREPO

G. DE BLANCK

M. R. ALVAREZ

M~galos CALOYANNI

Jose CAEIRO DA MATTA

Vespasien V. PELLA

Dr Thomas GIOVANOVITCH

AUSTRIA

COLOMBIA

CUBA

GREECE

PORTUGAL

ROUMANIA

Pascal TONCESCO

KINGDOM OF THE SERBS,
CROATS AND SLOVENES

TCHJtCOSLOVAQUIE

PANAMA

BULGARIE

ESPAGNE

POLOGNE

CZECHOSLOVAKIA

Jaroslav KALLAB

J. D. AROSEMENA

PANAMA

BULGARIA

D. MIKOFF

Mauricio LOPEZ ROBERTS, MARQUIS DE LA TOIREHERMOSA

SPAIN

POLAND

F. SOKAL.
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ETATS-UNIS D'AMERIQUE
ET NORVEGE

Traite relatif a l'exemption du service
militaire de certaines personnes
ayant ]a nationaliti des deux pays.
Signi a Oslo, le Ic novembre 193o.

UNITED STATES OF AMERICA
AND NORWAY

Treaty concerning the Exemption
from Military Service of certain
Persons who are Nationals of
both Countries. Signed at Oslo,
November ist, 193o.
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TEXTE NORVtGIEN. - NORWEGIAN TEXT.

No 2625. - TRAKTAT' MELLEM
NORGE OG AMERIKAS FOREN-
TE STATER ANGAENDE FRI-
TAGELSE FOR MILITAERTJE-
NESTE FOR VISSE PERSONER
SOM ER BORGERE AV BEGGE
LAND. UNDERTEGNET I OSLO
DEN i NOVEMBER 1930.

Textes officiels norvigien et anglais communiquis
par le ministre des A//aires dtrangres de
Norvge. L'enregistrement de ce traitJ a eu
lieu le 23 fivrier 1931.

Ce trait! a it! transmis au Secritariat par le
( Dpartment of State s) du Gouvernement des
Etats-Unis d'Amdrique, le 2 avril 1931.

HANS MAJESTET NORGES KONGE og AMERIKAS
FORENTE STATERS PRESIDENT, som onsker A
ordne forholdet med hensyn til verneplikt og
andre troskapshandlinger for personer som er
statsborgere i begge land, har besluttet sig til
A avslutte en traktat i det oiemed, og har opnevnt
som sine befullmektigede :

HANS MAJESTET NORGES KONGE:

Johan Ludwig MOWINCKEL, Hans Stats-
og Utenriksminister;

AMERIKAS FORENTE STATERS PRESIDENT:

Laurits S. SWENSON, De Forente Staters
overordentlige sendemann og befullmek-
tigede minister i Norge ;

hvilke, efter A ha meddelt hinannen sine
fullmakter, som fantes A vare i god og behorig
form, er kommet overens om folgende:

1 L'6change des ratifications a eu lieu h Washing-
ton, le II f~vrier 1931.

No. 2625. - TREATY I BETWEEN
THE UNITED STATES OF AME-
RICA AND NORWAY CONCERN-
ING THE EXEMPTION FROM
MILITARY SERVICE OF CER-
TAIN PERSONS WHO ARE NA-
TIONALS OF BOTH COUNTRIES.
SIGNED AT OSLO, NOVEMBER
I, 1930.

Norwegian and English oficial texts communi-
cated by the Norvegian Minister for Foreign
Affairs. The registration of this Treaty took
place February 23, 1931.

This Treaty was transmitted to the Secretariat by
the Department of State of the Government
of the United Sates of America, April 2, 1931.

His MAJESTY THE KING OF NORWAY and THE

PRESIDENT OF THE UNITED STATES OF AMERICA
being desirous of regulating the liability for
military service and other acts of allegiance
for persons who are nationals of both countries
have decided to conclude a Treaty for that
purpose, and have appointed as their Pleni-
potentiaries

His MAJESTY THE KING OF NORWAY:

Johan Ludwig MOWINCEEL, His Prime
Minister and Minister for Foreign Affairs ;

THE PRESIDENT OF THE UNITED STATES OF
AMERICA:

Laurits S. SWENSON, Envoy Extraordinary
and Minister Plenipotentiary of the United
States to Norway;

Who, having communicated their full powers
found in good and due form, have agreed as
follows :

I The exchange of ratifications took place at
Washington, February II, 1931.
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Artikkel I.

En person f0dt pA den ene av partenes terri-
torium av foreldre som er borgere av den annen
part og som innehar statsborgerrett i begge
land i henhold til deres lover, skal, hvis han har
sin vanlige bopel, det vil si sitt almindelige
opholdssted, pA den stats territorium hvor han
er f0dt, ikke vaere pliktig til militaertjeneste
eller nogensomhelst annen troskapshandling under
et midlertidig ophold pA den annen parts terri-
torium.

I tilfelle av at sAdant ophold utstrekkes ut
over et tidsrum av to Ar, forutsettes det A vaere
permanent i mangel av tilstrekkelig oplysning
om at tilbakevenden til den annen parts terri-
torium vil skje innen kort tid.

Artikkel II.

Nzervarende traktat skal beh0rig ratifiseres
av Hans Majestet Norges Konge, og av Presiden-
ten for Amerikas Forente Stater med rAd og
samtykke av Statenes Senat, og skal tre i kraft
efter ratifikasjonenes utveksling i Washington.

Den skal derefter vaere gyldig for et tidsrum
av ti Ar. Hvis ingen av partene seks mAneder i
forveien har gitt den annen beskjed om sin
hensikt om da A bringe den til avslutning, skal
den forbli i kraft inntil utlopet av tolv mAneder
efter at nogen av de kontraherende parter har
gitt den annen melding om sAdan hensikt.

Til bekreftelse herav bar de respektive befull-
mektigede undertegnet naervaerende traktat i to
eksemplarer i det norske og det engelske sprog
og har derunder anbragt sine segl.

Utferdiget i Oslo den forste dag i november,
i Aret et tusen ni hundrede og tredive, A. D.

(Signed) Joh. Ludw. MOWINCKEL.

(Segl.)

Article I.

A person born in the territory of one party
of parents who are nationals of the other party,
and having the nationality of both parties under
their laws, shall not, if he has his habitual
residence, that is, the place of his general abode,
in the territory of the state of his birth, be held
liable for military service or any other act of
allegiance during a temporary stay in the terri-
tory of the other party.

Provided, that, if such stay is protracted
beyond the period of two years, it shall be pre-
sumed to be permanent, in the absence of suf-
ficient evidence showing that return to the
territory of the other party will take place
within a short time.

Article II.

The present Treaty shall be duly ratified by
His Majesty the King of Norway and by the
President of the United States of America, by
and with the advice and consent of the Senate
thereof, and shall enter into effect after the
exchange of ratifications at Washington.

It shall thereafter remain in force for a period
of ten years. If neither party shall have given
the other 6 months previous notice of its intention
then to terminate the same it shall further
remain in force until the end of 12 months after
either of the contracting parties shall have given
notice to the other of such intention.

In witness whereof, the respective Plenipo-
tentiaries have signed the present Treaty in
duplicate in the Norwegian and English languages
and have thereunto affixed their seals.

Done at Oslo this first day of November in
the year of our Lord one thousand nine hundred
and thirty.

(Signed) Laurits S. SWENSON.

(Seal.)

Pour copie conforme :

Ministate des Affaires 6trangres,
Oslo, le 17 f6vrier 1931.

Pour le Ministre :

Le Chef du Protocole,
W. Foss.

26 No. 2625
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1 TRADUCTION. - TRANSLATION.

No 2625. - TRAI ENTRE LES ETATS-UNIS D'AMERIQUE ET LA
NORVEGE RELATIF A L'EXEMPTION DU SERVICE MILITAIRE
DE CERTAINES PERSONNES AYANT LA NATIONALIT 'ES
DEUX PAYS. SIGNE A OSLO, LE Ier NOVEMBRE 1930.

SA MAJESTA LE RoI DE NORVtGE et LE PRtSIDENT DES ETATS-UNIS D'AM1tRIQUE, ddsirant
r 6glementer les obligations des ressortissants des deux pays en mati~re de service militaire et
autres actes d'all~geance, ont d~cid6 de conclure un trait6 h cet effet et ont d~sign6 pour leurs
pl6nipotentiaires :

SA MAJESTA LE RoI DE NORVkGE
M. Johan Ludwig MOWINCKEL, prdsident du Conseil et ministre des Affaires trangres;

LE PRASIDENT DES ETATS-UNIS D'AMtRIQUE:

M. Laurits S. SWENSON, envoy6 extraordinaire et ministre pl~nipotentiaire des Etats-
Unis en Norv ge;

Lesquels, apr~s s'8tre communiqus leurs pleins pouvoirs reconnus en bonne et due forme,
sont convenus des dispositions suivantes

Article premier.

Toute personne nde dans le territoire de l'une des Parties de parents ressortissants de l'autre
Partie, qui poss6dera la nationalitd des deux parties en vertu de leurs lois respectives, ne sera pas
astreinte, si elle a sa r6sidence habituelle, c'est-h-dire le lieu oti elle demeure g6n~ralement, dans le
territoire de 'Etat oit elle est n~e, au service militaire ou 4 tout autre acte d'all~geance au cours d'un
s6jour temporaire dans le territoire de l'autre Partie.

Au cas oh ce s6jour se prolongerait au delh de deux ann~es, il sera consid~r6 comme permanent,
en l'absence de preuves suffisantes 6tablissant que le retour dans le territoire de l'autre Partie doit
avoir lieu h bref d~lai.

Article II.

Le prdsent trait6 sera dtment ratifi6 par Sa Majest6 le Roi de Norv~ge et par le pr6sident des
Etats-Unis d'Am~rique, sur l'avis et avec le consentement du S~nat des Etats-Unis; il prendra
effet lorsque les ratifications auront 6t6 6changdes h Washington.

1 Traduit par le Secretariat de la Soci6tc des ,1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.
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Le trait6 restera ensuite en vigueur pendant une p6riode de dix ann6es. Si aucune des Parties
n'a notifi6 h. l'autre, six mois h l'avance, son intention d'y mettre fin, le trait6 restera en vigueur
jusqu'h l'expiration d'un d61ai de douze mois commenqant hi courir du moment oii l'une des Parties
contractantes aura avis6 'autre de la susdite intention.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 le pr6sent trait6 en deux exemplaires

r6digs en norv6gien et en anglais et y ont appos6 leurs cachets.

Fait h Oslo, le premier novembre mil neuf cent trente.

(L. S.) (Signi) Job Ludw. MOWINCKEL.

(L. S.) (Signi) Laurits S. SWENSON.

No. 2625
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LETTONIE ET LITHUANIE

Traiti de conciliation et d'arbitrage.
Signe i Kaunas, le 24 novembre
193o.

LATVIA AND LITHUANIA

Treaty of Conciliation and Arbitra-
tion. Signed at Kaunas, Novem-
ber 24, 193o.
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No 2626. - TRAITE 1 DE CONCILIATION
LA LETTONIE ET LA LITHUANIE.
NOVEMBRE 1930.

ET D'ARBITRAGE ENTRE
SIGNf A KAUNAS, LE 24

Texte officiel frangais communiqui par le ministre des Affaires itrangdres de Lettonie. L'enregistrement
de ce traitd a eu lieu le 23 /Mvrier 1931.

LE PRtSIDENT DE LA RItPUBLIQUE DE LETTONIE, d'une part, et LE PRtSIDENT DE LA RItpu-
BLIQUE DE LITHUANIE, d'autre part, s'inspirant des heureuses relations d'amiti6 qui unissent la
Lettonie et la Lithuanie, et d6sireux de convenir des dispositions permettant d'assurer, dor6navant,
conformment aux principes consacr~s par le Pacte de la Socidt6 des Nations, le r~glement pacifique
de tous les diff~rends et conflits, de quelque nature qu'ils soient, qui viendraient ht s'6lever entre la
Lettonie et la Lithuanie, ont rdsolu de conclure un trait6 A cet effet et ont nomm6 pour leurs plhni-
potentiaires, savoir

LE PRISIDENT DE LA R]IPUBLIQUE DE LETTONIE:.

Son Excellence M. Hugo CELMINA, pr6sident du Conseil et ministre des Affaires 6trang~res;

LE PRtSIDENT DE LA RAPUBLIQUE DE LITHUANIE:

Son Excellence M. le Docteur Dovas ZAUNIUS, ministre des Affaires 6trang~res;

Lesquels, apr~s avoir 6changd leurs pleins pouvoirs, trouv~s en bonne et due forme, sont
convenus des dispositions suivantes:

Article Premier.

Les Parties contractantes s'engagent r6ciproquement h r6gler, dans tous les cas, par vole
pacifique et d'apr~s les m6thodes pr~vues par le present trait6, tous les litiges ou conflits de quelque
nature qu'ils soient, qui viendraient h s'6lever entre la Lettonie et la Lithuanie et qui n'auraient
pu 6tre rsolus par les procd6s diplomatiques ordinaires.

Article 2.

Toutes contestations entre les Parties contractantes, de quelque nature qu'elles soient, et qui
n'auraient pu 6tre r6gldes 'amiable par les proc~d~s diplonatiques ordinaires, seront soumises
pour jugement, soit h un tribunal arbitral, soit ht la Cour permanente de Justice internationale,
ainsi qu'il est prdvu ci-apr~s.

1 L'change des ratifications a eu lieu h Riga, le 5 janvier 1931.
Entrd en viguer le 20 janvier 1931.
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1 TRADUCTION. - TRANSLATION.

No. 2626. - TREATY 2 OF
BETWEEN LATVIA AND
NOVEMBER 24, 1930.

CONCILIATION AND ARBITRATION
LITHUANIA. SIGNED AT KAUNAS,

French official text communicated by the Latvian Minister for Foreign Affairs. The registration of
this Treaty took place February 23, 1931.

THE PRESIDENT OF THE LATVIAN REPUBLIC, of the one part, and THE PRESIDENT OF THE
LITHUANIAN REPUBLIC, of the other part,

Animated by the friendly relations which fortunately exist between Latvia and Lithuania,
and desirous of agreeing upon provisions which shall henceforth ensure the peaceful settlement,
in accordance with the principles laid down in the Covenant of the League of Nations, of all disputes
and conflicts of any kind which may arise between Latvia and Lithuania, have resolved to conclude
a treaty for this purpose and have appointed as their Plenipotentiaries

THE PRESIDENT OF THE LATVIAN REPUBLIC :

His Excellency M. Hugo CELMIN , President of the Council and Minister for Foreign Affairs;

THE PRESIDENT OF THE LITHUANIAN REPUBLIC :

His Excellency Dr. Dovas ZAUNIUS, Minister for Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed upon,
the following provisions:

Article i.

The Contracting Parties reciprocally undertake to settle in all cases by peaceful means and in
accordance with the methods laid down in the present Treaty, all disputes or conflicts of every
kind which shall arise between Latvia and Lithuania and which it may not have been possible to
settle by the normal methods of diplomacy.

Article 2.

All disputes of every kind between the Contracting Parties which it may not have been possible
to settle amicably by the normal methods of diplomacy, shall be submitted for decision either to
an arbitral tribunal or to the Permanent Court of International Justice, as hereinafter laid down.

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Riga, January 5, 1931.
Came into force January 2o, 1931.
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Les contestations pour la solution desquelles une proc6dure sp~ciale est pr~vue par d'autres
conventions en vigueur entre les Parties contractantes seront r~gles conform6ment aux
dispositions de ces conventions.

Article 3.

Avant toute procedure arbitrale ou avant toute proc6dure devant la Cour permanente de
Justice internationale, la contestation sera soumise h fin de conciliation h une Commission interna-
tionale permanente de conciliation, constitu&e conform~ment au pr&ent trait6, dite ((Commission
permanente de conciliation ).

Article 4.

S'il s'agit d'une contestation dont l'objet, d'apr~s la l6gislation int6rieure de 1'une des Parties,
relive de la competence des tribunaux nationaux de celle-ci, le diffdrend ne sera soumis h la procedure
pr~vue par le prsent trait6 qu'apr&s jugement pass6 en force de chose jug6e et rendu dans des d6lais
raisonnables, par 1'autorit6 judiciaire nationale comp6tente.

Article 5.

La Commission permanente de conciliation, pr6vue h l'article 3, sera compos6e de cinq membres
ui seront d6sign6s comme il suit : les Parties contractantes nommeront chacune deux membres,
on l'tun peut 6tre choisi parmi ses propres nationaux. Le cinqui~me membre, d~sign6 d'un commun

accord, remplit les fonctions de president et doit appartenir h une autre nationalit6 qu'h celle des
autres membres de la commission. Ce dernier ne devra pas avoir son domicile sur le territoire des
Parties contractantes, ni se trouver h leur service.

Les commissaires sont nomm6s pour trois ans ; leur mandat est renouvelable. Ils resteront en
fonctions jusqu'h leur remplacement et, dans tous les cas, jusqu'h l'ach~vement de leurs travaux
en cours au moment de l'expiration de leur mandat.

II sera pourvu dans le plus bref d~lai aux vacances qui viendraient h se produire, par suite de
d6cs, de ddmission ou de quelque autre empchement, en suivant le mode fixd pour les
nominations.

Article 6.

La Commission permanente de conciliation sera constitu6e dans les trois mois qui suivront
l'entr~e en vigueur de ]a pr6sente convention.

Si la nomination du commissaire . dsigner en commun n'intervenait pas dans le d~lai, ou,
en cas de remplacement, dans les trois mois It compter de la vacance du si~ge, le president de ]a
Cour permanente de Justice internationale ou, si celui-ci est ressortissant d'un des Etats contractants,
le vice-pr~sident de la Cour, sera, h d6faut d'autre entente, pri6 de proc6der aux d6signations nces-
saires.

Article 7.

La Commission permanente de conciliation sera saisie par voie de requ~te adress6e au president
par les deux Parties agissant d'un commun accord ou, t d6faut, par l'une ou l'autre des Parties.

La requ~te, apr~s avoir expos6 sommairement 'objet du litige, contiendra l'invitation t ]a
commission de proc6der t toutes mesures propres h conduire h une conciliation.

Si la requ~te 6mane d'une seule des Parties, elle sera notifi&e par celle-ci sans d~lai t la Partie

adverse.
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Disputes for the settlement of which a special procedure is laid down in the other Conventions
in force between the Contracting Parties, shall be settled in conformity with the provisions of those
Conventions.

Article 3.

Before any resort is made to arbitral procedure or to procedure before the Permanent Court
of International Justice, the dispute shall be submitted with a view to amicable settlement to a
permanent international conciliation commission constituted in accordance with the present Treaty,
styled the "Permanent Conciliation Commission "

Article 4.

In the case of a dispute the occasion of which, according to the municipal law of one of the
Parties, falls within the competence of the national courts of such Party, the dispute shall not
be submitted to the procedure laid down in the present Treaty until a judgment with final effect
has been pronounced within a reasonable time by the competent national judicial authority.

Article 5.

The Permanent Conciliation Commission mentioned in Article 3 shall be composed of five
members who shall be appointed as follows: the Contracting Parties shall each appoint two members,
of whom one may be chosen from among their respective nationals. The fifth member, appointed
by common agreement, shall act as President and must be of a nationality other than that of the
other members of the Commission. The fifth member of the Commission may not be domiciled
in the territory of the Contracting Parties nor be in their service.

The members of the Commission are appointed for three years; their mandate is renewable.
Their appointment shall continue until their replacement and in any case until the termination of
the work in hand at the moment of the expiry of their mandate.

Vacancies which may occur as a result of death, resignation or any other cause shall be filled
within the shortest possible time in the manner laid down for the nominations.

Article 6.

The Permanent Conciliation Commission shall be constituted within three months from the
entry into force of the present Convention.

If the nomination of the Commissioner to be appointed by common agreement shall not have
taken place within the said period or, in the case of the filling of a vacancy, within three months
from the time when the seat falls vacant, the President of the Permanent Court of International
Justice, or if the latter is a national of one of the Contracting States, the Vice-President of the
Court, shall, in the absence of any other agreement, be requested to make the necessary appointment.

Article 7.

The Permanent Conciliation Commission shall be informed by means of a request addressed to
the President by the two Parties acting in agreement or, in the absence of such agreement, by one
or other of the Parties.

The request, after giving a summary account of the subject of the dispute, shall contain an
invitation to the Commission to take all necessary measures with a view to arriving at an amicable
settlement.

If the request emanates from only one of the Parties, notification thereof shall be made by
that Party without delay to the other.

No. 2626
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Article 8.

Dans un d~lai de quinze jours h partir de la date oii l'une des Parties contractantes aura port6
une contestation devant la Commission permanente de conciliation, chacune des Parties pourra,
pour l'examen de cette contestation, remplacer l'un des membres d~sign6s par elle par une personne
poss6dant une competence sp~ciale dans la mati~re, sous r6serve, toutefois, de la r~gle stipule
hi l'article 5, premier alin~a, concernant la nationalit6 des membres de la Commission. La Partie
qui userait de ce droit en fera imm6diatement la notification h l'autre Partie ; celle-ci aura, dans
ce cas, la facult6 d'agir de mme dans un d6lai de quinze jours ht partir de la date oii la notification
lui sera parvenue.

Article 9.

La Commission permanente de conciliation aura pour thche d'6lucider les questions en litige,
de recueillir h cette fin toutes les informations utiles par voie d'enqu6te ou autrement et de s'efforcer
de concilier les Parties. Elle pourra, apr~s examen de l'affaire, exposer aux Parties les termes de
l'arrangement qui lui paraitrait convenable et leur impartir un d6lai pour se prononcer.

A la fin de ces travaux, la commission dressera un proc~s-verbal constatant, suivant le cas,
soit que les Parties se sont arrang~es, et s'il y a lieu les conditions de l'arrangement, soit que les
Parties n'ont pu tre concili6es.

Les travaux de ]a commission devront, h moins que les Parties en conviennent diff~remment,
6tre terminus dans le d~lai de six mois h compter du jour oii ]a commission aura 6t6 saisie du litige.

Article io.

A moins de stipulation sp~ciale contraire, la Commission permanente de conciliation r~glera
elle-m~me sa procedure qui, dans tous les cas, devra 6tre contradictoire. En mati~re d'enqu~te,
la commission, si elle n'en d6cide autrement, h l'unanimit6, se conformera aux dispositions du
Titre III (Commission internationale d'enqu~te) de la Convention I de La 1{aye du 18 octobre 1907,
pour le r~glement pacifique des conflits internationaux.

Article ii.

La Commission permanente de conciliation se riunira, sauf accord contraire entre les Parties,
au lieu d~sign6 par son president.

Article 12.

Les travaux de la Commission permanente de conciliation ne sont publics qu'en vertu d'une
d~cision prise par la commission, avec l'assentiment des Parties.

Article 13.

Les Parties seront repr~sentes aupr~s de la Commission permanente de conciliation par des
agents ayant mission de servir d'intermddiaires entre elles et ]a commission ; elles pourront, en

1 DE MARTENS, Nouveau Recueil gindral de Traitds, troisi~me s~rie, tome III, page 360.
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Article 8.

Within fifteen days from the date on which one of the Contracting Parties shall have brought
a dispute before the Permanent Conciliation Commission, either Party may, for the examination
of the particular dispute, replace one of the members whom it has appointed by a person possessing
special competence in the matter, subject always to the rule set forth in Article 5, paragraph i, as
to the nationality of the members of the Commission. The Party making use of this right shall
immediately notify the other Party ; the latter shall in that case be entitled to take similar action
within fifteen days from the date on which it shall have received notification.

Article 9.

The task of the Permanent Conciliation Commission shall be to elucidate questions in dispute
to collect with that object all necessary information by means of enquiry or otherwise, and to
endeavour to bring the Parties to an agreement. It may, after the case has been examined, inform
the Parties of the terms of settlement which seem suitable to it, and lay down a period within
which they are to make their decision.

At the close of its proceedings, the Commission shall draw up a report stating, as the case may
be, either that the Parties have come to an agreement and, if need be, the terms of the agreement,
or that it has been impossible to effect a settlement.

The proccedings of the Commission shall, unless the Parties otherwise agree, be terminated
within six months from the day on which the Commission was first notified of the dispute.

Article io.

Failing any special provision to the contrary, the Permanent Conciliation Commission shall
lay down its own procedure, which in any case must provide for both Parties being heard. In
regard to enquiries, the Commission, unless it unanimously decides otherwise, shall act in accordance
with the provisions of Chapter III (International Commissions of Enquiry) of the Hague Convention'
of October 18, 1907, for the Pacific Settlement of International Disputes.

Article ii.

The Permanent Conciliation Commission shall meet, in the absence of agreement by the Parties
to the contrary, at a place selected by its President.

Article 12.

The proceedings of the Permanent Conciliation Commission shall not be public, except when
a decision to that effect has been taken by the Commission with the consent of the Parties.

Article 13.

The Parties shall be represented before the Permanent Conciliation Commission by agents,
whose duty it shall be to act as intermediaries between them and the Commission; they

1 British and Foreign State Papers, Vol. ioo, page 298.
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outre, se faire assister par des conseils et experts nommds par elles h cet effet et demander l'audition
de toutes personnes dont le tdmoignage leur parait utile.

La commission aura, de son c6t6, la facult6 de demander des explications orales aux agents,
conseils et experts des deux Parties, ainsi qu'i toutes autres personnes qu'elle jugerait utile de faire
comparaitre avec l'assentiment de leur Gouvernement.

Article 14.

Sauf disposition contraire du prdsent trait6, les dcisions de la Commission permanente de
conciliation seront prises h Ia majorit6 des voix.

Article 15.

Les Parties contractantes s'engagent At faciliter les travaux de Ia Commission permanente de con-
ciliation et, en particulier, h lui fournir dans la plus large mesure possible tous documents et
informations utiles, ainsi qu'h user des moyens dont elles disposent pour lui permettre de procdder,
sur leur territoire, et selon leur ldgislation, A Ia citation et h l'audition de tdmoins ou d'experts et
h des transports sur les lieux.

Article c6.

Pendant la durde des travaux de Ia Commission permanente de conciliation, chacun de ses
membres recevra une indemnit6 dont le montant sera arr&t d'un commun accord entre les Parties
contractantes qui en supporteront chacune une part 6gale. Les frais auxquels donnerait lieu le
fonctionnement de la Commission seront 6galement partagds par moitis.

Article 17.

A ddfaut de conciliation devant ]a Commission permanente de conciliation, Ia contestation
sera soumise d'un commun accord, par vole de compromis, soit h Ia Cour permanente de Justice
internationale, dans les conditions et suivant la proc6dure prdvues par son statut, soit h un Tribunal
arbitral, dans les conditions et suivant Ia procddure pr6vues par le compromis.

A ddfaut d'accord entre les Parties sur le compromis et apr~s un prdavis d'un mois, l'une ou
l'autre d'entre elles aura Ia facult6 de porter directement, par vole de requite, ]a contestation
devant Ia Cour permanente de Justice internationale.

DISPOSITION Gt]NtRALE

Article 18.

Dans tous les cas et notamment si Ia question au sujet de laquelle les Parties sont divisdes
r6sulte d'actes ddja effectu6s ou sur le point de l'6tre, Ia Commission permanente de conciliation
ou si celle-ci ne s'en trouvait plus saisie, le Tribunal arbitral ou Ia Cour permanente de Justice
internationale, statuant conformdment ht l'article 41 de son statut, indiqueront s'il y a lieu et dans
le plus bref ddlai possible, quelles mesures provisoires doivent 6tre prises. Chacune des Parties
contractantes s'engage h s'y conformer, h s'abstenir de toute mesure susceptible d'avoir une riper-
cussion pr6judiciable h l'exdcution de Ia d6cision ou aux arrangements proposas par Ia Commission
de conciliation et, en gdn6ral, h ne procdder h aucun acte de quelque nature qu'il soit, susceptible
d'aggraver ou d'tendre le diffdrend.
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may, moreover, be assisted by counsel and experts appointed by them for that purpose, and they
may request that all persons whose evidence appears to them useful should be heard.

The Commission on its side shall be entitled to request oral explanations from the agents,
counsel and experts of the two Parties, as well as from all other persons it may think useful to summon
with the consent of their respective Governments.

Article 14.

Unless otherwise provided in the present Treaty, the decisions of the Permanent Conciliation
Commission shall be taken by a majority vote.

Article 15.

The Contracting Parties undertake to facilitate the work of the Permanent Conciliation
Commission, and in particular to supply it to the greatest possible extent with all relevant documents
and information, as well as to use the means at their disposal to enable it to proceed, in their territory
and in accordance with their laws, to summon and hear witnesses or experts and to visit the localities
in question.

Article 16.

During the proceedings of the Permanent Conciliation Commission each of its members shall
receive emoluments the amount of which shall be fixed by mutual agreement between the
Contracting Parties, each of whom shall contrbute an equal share. The expenses occasioned by
the working of the Commission shall also be equally divided.

Article 17.

In the event of no amicable agreement being reached before the Permanent Conciliation
Commission, the dispute shall, by common consent, be submitted by means of a special agreement
either to the Permanent Court of International Justice, under the conditions and according to
the procedure laid down in its Statute, or to an arbitral tribunal under the conditions and according
to the procedure laid down in the special agreement.

If the Parties cannot agree on the terms of the special agreement, either of them may, after
one month's notice, bring the dispute direct before the Permanent Court of International Justice
by means of an application.

GENERAL PROVISION.

Article 18.

In any case, and particularly if the question on which the Parties differ arises out of acts already
committed or on the point of commission, the Permanent Conciliation Commission or, if the matter
is no longer before this Commission, the arbitral tribunal or the Permanent Court of International
Justice, acting in accordance with Article 41 of its Statute, shall, if necessary, indicate within the
shortest possible time the provisional measures to be adopted. Each of the Contracting Parties
undertakes to comply therewith and to abstain from all measures likely to have consequences
prejudicial to the execution of the decision or to the arrangements proposed by the Conciliation
Commission, and in general to abstain from any act whatsoever which may aggravate or extend
the dispute.
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Article 19.

Le present trait6 reste applicable entre les Parties contractantes encore que d'autres Puissances
aient 6galement un int6r~t dans le diff6rend.

Article 20.

Le pr6sent trait6 sera communiqpj pour enregistrement h ]a Sociit6 des Nations, confor-

moment h l'article 18 du Pacte.

Article 2 1.

Le present trait6 sera ratifi6. Les ratifications en seront 6chang6es aussit6t que faire se pourra.
I1 entrera en vigueur le 15me jour apr~s 1'6change des ratifications et aura une dur6e de dix

ans h compter de son entree en vigueur. S'il n'est pas d~nonc6 six mois avant l'expiration de ce
d~lai, il sera consid~r6 comme renouve]6 pour une pdriode de cinq annes et ainsi de suite.

Si, lors de l'expiration du present trait6, une procdure quelconque en vertu de ce trait6 se
trouvait pendante devant la Commission permanente de conciliation, devant un Tribunal d'arbitrage
ou devant la Cour permanente de Justice internationale, cette procedure serait poursuivie jusqu'h
son ach~vement.

En foi de quoi les pl~nipotentiaires susnomm~s ont sign6 le present trait6 et y ont appos6 leurs
cachets.

Fait h Kaunas, en double exemplaire, le vingt-quatre novembre mil neuf cent trente.

(L. S.) (Signi) H. CELMIN§.

(L. S.) (Signg) ZAUNIUS.
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Article 19.

The present Treaty shall remain applicable as between the Contracting Parties even though
other Powers also have an interest in the dispute.

Article 20.

The present treaty shall be communicated for registration to the League of Nations in accordance
with Article 18 of the Covenant.

Article 21.

The present Treaty shall be ratified. The ratifications shall be exchanged as soon as possible.
It shall enter into force on the fifteenth day after the exchange of ratifications and shall be

valid for ten years from the date of its entry into force. If it is not denounced six months before
the expiration of this term it shall be deemed to be renewed for a period of five years, and similarly
thereafter for successive periods of five years.

If on the expiry of the present Treaty any proceedings whatsoever in virtue of the said Treaty
shall be pending before the Permanent Conciliation Commission, before an arbitral tribunal or
before the Permanent Court of International Justice, these proceedings shall be duly completed.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Treaty and
have affixed their seals thereto.

Done in duplicate at Kaunas, the twenty-fourth day of November one thousand nine hundred
and thirty.

(L. S.) (Signed) H. CELMIN9.

(L. S.) (Signed) ZAUNIUS.
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No 2627. - ACCORD 1 COMMERCIAL ENTRE LA LETTONIE ET LA
LITHUANIE. SIGNE A KAUNAS, LE 24 NOVEMBRE 1930.

Texte officiel franpais communiqud par le ministre des AlTaires dtrangdres de Lettonie. L'enregistre-
ment de cet accord a eu lieu le 23 fdvrier 1931.

LE PRtSIDENT DE LA RIPUBLIQUE DE LETTONIE, d'une part, et LE PRESIDENT DE LA RtPu-
BLIQUE DE LITHUANIE, d'autre part, anim~s d'un 6gal d~sir de favoriser et de d~velopper les relations
6conomiques entre les deux pays, ont d~cid6 de conclure un accord et ont nomm6 a cet effet pour
leurs pl~nipotentiaires, savoir :

LE PRtSIDENT DE LA RtPUBLIQUE DE LETTONIE:

Son Excellence M. Hugo CELMnN§, president du Conseil des Ministres et ministre des
Affaires 6trang~res

LE PRI SIDENT DE LA RtPUBLIQUE DE LITHUANIE:

Son Excellence M. le D r Dovas ZAUNIUS, ministre des Affaires trangres

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouvds en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les ressortissants de l'une des Hautes Parties contractantes, admis sur le territoire de l'autre
Haute Partie contractante, y jouiront en se conformant a ses lois et r~glements de la mme libert6
de circulation, de s~j our, d'6tablissement, de choix de r6sidence et de d~placement que les nationaux,
sans 6tre soumis h des conditions on prescriptions autres que celles auxquelles, pour chacune desdites
libert~s, sont soumis les nationaux, sans prejudice, toutefois, des prescriptions de police concernant
les 6trangers et les dispositions relatives au march6 national du travail.

Ces ressortissants seront, A condition de se conformer aux lois et r~glements du pays, assimil~s
aux nationaux en ce qui concerne l'exercice de toute activit6 commerciale et industrielle.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, dans le territoire
de l'autre Haute Partie contractante, de la protection 16gale et judiciaire de leur per, onne, de leurs
biens, de leurs droits et leurs int~rts A l'6gal des nationaux.

Les ressortissants de chacune des Hautes Parties contractantes seront trait~s a l'6gal des
nationaux en ce qui concerne le droit de poss~der les biens immobiliers, ainsi que d'en disposer
aux m~mes conditions que les nationaux. En ce qui concerne le droit d'acqu~rir le3 biens immobiliers,
les Hautes Parties contractantes se garantissent r6ciproquement le traitement de ]a nation la plus
favoris~e.

1 L'6change des ratifications a eu lieu h Riga, le 31 d&cembre 1930.
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1 TRADUCTION. - TRANSLATION.

No. 2627. - COMMERCIAL AGREEMENT 2 BETWEEN LATVIA AND
LITHUANIA. SIGNED AT KAUNAS, NOVEMBER 24, 1930.

French official text communicated by the Latvian Minister for Foreign Affairs. The registration of
this Agreement took place February 23, 1931.

THE PRESIDENT OF THE REPUBLIC OF LATVIA, of the one part, and THE PRESIDENT OF THE
REPUBLIC OF LITHUANIA, of the other part, being equally desirous of promoting and extending
the economic relations between the two countries, have decided to conclude an agreement, and
for this purpose have appointed as their Plenipotentiaries

THE PRESIDENT OF THE REPUBLIC OF LATVIA :
His Excellency Monsieur Hugo CELMIN9, Prime Minister, Minister for Foreign Affairs;

THE PRESIDENT OF THE REPUBLIC OF LITHUANIA
His Excellency Dr. Dovas ZAUNIUS, Minister for Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions.

Article i.

The nationals of each of the High Contracting Parties, admitted into the territory of the other
High Contracting Party, shall enjoy therein, provided they comply with the laws and regulations
of that Party, the same rights to travel, sojourn, settle, choose their place of residence, and move
from place to place, as nationals, without being subject to any conditions or regulations other than
those to which nationals are subject with regard to each of the said rights, but without prejudice
to the police regulations concerning foreigners and the measures relating to the home labour market.

The nationals of each of the High Contracting Parties shall be on an equal footing with the
nationals of the other High Contracting Party as regards the conduct of all commercial and industrial
activities, provided they comply with the laws and regulations of the country.

The nationals of each of the High Contracting Parties shall enjoy, in the territory of the other
High Contracting Party, the same treatment as the nationals of this latter Party as regards the
legal and judicial protection of their persons, property, rights and interests.

The nationals of each of the High Contracting Parties shall receive the same treatment as
nationals as regards the right to own immovable property, and shall be entitled to dispose of such
property on the same conditions as nationals of the country. With regard to the right to acquire
immovable proterty, the High Contracting Parties reciprocally guarantee most-favoured-nation
treatment.

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations, 6, titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Riga, December 31, 1930.
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Article 2.

En mati~re d'imp6ts et de taxes de toutes sortes, ainsi que de toutes autres charges de caract~re
fiscal, sans 6gard pour le compte de qui ils sont pergus, les ressortissants de chacune des Hautes
Parties contractantes jouiront sous tous les rapports, sur le territoire de l'autre Haute Partie
contractante, du m~me traitement et de la mme protection aupr~s des autorit~s et juridictions
fiscales que les nationaux, tant pour leurs personnes que pour leur biens, droits et inter~ts, y
compris leur commerce et leur industrie.

Article 3.

Les ressortissants de l'une des Hautes Parties contractantes b6n~ficieront sur le territoire
de l'autre Haute Partie contractante, sur la base d'6galit6 avec les nationaux, des lois et r~glements
relatifs a la protection du travail et aux assurances sociales. Ont droit aux prestations, reparation
des accidents du travail ainsi que d'assurance contre l'incapacit6 du travail et en cas de vieillesse
et de dc6s, les ressortissants des Hantes Parties contractantes et 6ventuellement leurs familles,
sans 6gard au pays oii l'accident6 (l'assur6) a 6migr6 apr6s avoir acquis le droit aux prestations
et sans 6gard oh r~side sa famille.

Article 4.

Les soci&t s par actions et les autres socit6s commerciales, industrielles ou financi~res, r~gu-
lirement constitutes conform6ment t ]a l6gislation de l'une des Hautes Parties contractantes
et y ayant leur si~ge, seront reconnues par l'autre Haute Partie contractante comme r6guli~rement
constitu6es.

La reconnaissance des soci&t s susvis6es de l'une des Hautes Parties contractantes n'implique
pas leur admission a l' ablissement et au fonctionnement sur le territoire de l'autre Haute Partie
contractante, et, en g~n~ral, . l'exercice des actes visds par leurs statuts.

Les soci&t s ci-dessus mentionn~es jouiront, apr~s leur admission, des m~mes droits qui sont
ou seront accord~s aux socidt6s de m8me nature de la nation la plus favoris~e.

En tout ce qui concerne la protection lgale, ainsi que les imp6ts et autres droits de quelque
nature qu'ils soient, le traitement national sera r~ciproquement appliqu6 auxdites soci~tis.

Article 5.

Les produits 6num6r6s A la liste A ci-annex&e, originaires et en provenance de Lettonie, b~n6-
ficieront a leur importation en Lithuanie des pourcentages de r6duction indiqu6s a ladite liste.

Les produits dnum~r~s a la liste B ci-annex&e, originaires et en provenance de Lithuanie, b6n6-
ficieront A leur importation en Lettonie des pourcentages de r6duction indiquds a ladite liste.

Article 6.

Sans pr6judice des dispositions de 'article 5, les Hautes Parties contractantes conviennent
de s'accorder r&iproquement le traitement inconditionnel et illimit6 de la nation la plus favoris6e
pour tout ce qui concerne les droits de douane et tous droits accessoires, le mode de perception
des droits ainsi que pour les r~gles, formalitds et charges auxquelles les op6rations de d6douanement
pourraient tre soumises.

En consequence, les produits naturels ou fabriqu~s, originaires de chacune des Hautes Parties
contractantes, ne seront en aucun cas assujettis, sous les rapports susvis6s, h des droits, taxes ou

No 2627



1931 League of Nations - Treaty Series. 421

Article 2.

In the matter of taxes and duties of every kind, and any other charges of a fiscal nature, no
matter on whose behalf they are levied, the nationals of each of the High Contracting Parties shall
enjoy in every respect, in the territory of the other High Contracting Party, the same treatment
and the same protection by the fiscal authorities and courts dealing with fiscal matters as nationals
of the country, both for their persons and their property, rights, and interests, including ther
trade and industry.

Article 3.

The nationals of each of the High Contracting Parties shall enjoy, in the territory of the other
High Contracting Party, the same treatment as nationals as regards the laws and regulations relating
to the protection of labour and social insurance. The nationals of the High Contracting Parties,
and their families when affected, shall be entitled to benefits, compensation for industrial accidents,
and insurance in respect of disablement, old age and death, irrespective of the country to which
the victim of the accident the insured( person) emigrated after having acquired the right to such
benefit, and of the place of residence of his family.

Article 4.

Joint-stock companies and other commercial, industrial or financial companies properly
constituted in conformity with the legislation of one of the High Contracting Parties and having
their head offices in the territory of that Party shall be recognised by the other High Contracting
Party as being properly constituted.

The recognition of such companies by one of the High Contracting Parties shall not imply
the right for such companies to establish themselves and operate in the territory of the other High
Contracting Party and in general to carry out the transactions provided for in their memorandum
and articles.

After admission, such companies shall enjoy the same rights as are or may in future be accorded
to similar companies of the most-favoured-nation.

With regard to legal protection and taxes and other duties of whatever nature, national
treatment .shall be applied reciprocally to such companies.

Article 5.

The products originating in and coming from Latvia enumerated in List A annexed hereto
shall, on their importation into Lithuania, enjoy the benefit of the percentage reductions indicated
in the said list.

The products originating in and coming from Lithuania enumerated in List B annexed hereto
shall, on their importation into Latvia, enjoy the benefit of the percentage reductions indicated
in the said list.

Article 6.

Without prejudice to the provisions of Article 5, the High Contracting Parties agree to grant
each other unconditional and unrestricted most-favoured-nation treatment in respect of all matters
relating to Customs duties and all accessory duties, and the method of collecting the duties, and
also in respect of the rules, formalities and charges to which Customs clearing operations may
be subjected.

Accordingly, natural or manufactured products originating in the territory of either High
Contracting Party shall in no case be subject, in the above-mentioned respects, to other or higher
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charges autres ou plus 6leves ni aL des r~gles et formalites autres ou plus onereuses que ceux auxquels
sont ou seront assujettis les produits de m~me nature originaires d'un pays tiers quelconque.

De m~me, les produits naturels ou fabriques, export6s du territoire de chacune des Hautes
Parties contractantes A destination du territoire de l'autre Haute Partie contractante, ne seront
en aucun cas assujettis, sous les m~mes rapports, a des droits, taxes ou charges autres ou plus 6lev6s
ni . des r~gles et formalit6s plus on6reuses que ceux auxquels sont ou seront assujettis les m6mes
produits destinds au territoire d'un autre pays quelconque.

Tous les avantages, faveurs, privileges et mmunit6s qui ont W ou seront accordes A l'avenir
par l'une des deux Hautes Parties contractantes, dans la mati~re susdite, aux produits naturels
ou fabriques originaires d'un autre pays quelconque ou destin6s au territoire d'un autre pays
quelconque, seront immediatement et sans compensation, appliques aux produits de m~me nature
originaires de l'autre Haute Partie contractante ou destines au territoire de cette Partie.

Sont exceptees, toutefois, des engagements formules au present article :

1o Les faveurs actuellement accordees ou qui pourraient 6tre accordees ulterieurement
A d'autres Etats limitrophes pour faciliter le trafic frontiere ;

20 Les faveurs resultant d'une union douanire deja conclue ou qui pourrait 8tre
conclue a l'avenir par l'une des Hautes Parties contractantes ;

30 Les faveurs actuellement accordees ou qui pourraient 6tre accord~es par la
Lettonie aL l'Estonie, a la Finlande et A l'Union des R6publiques socialistes sovi6tistes

40 Les faveurs actuellement accordees ou qui pourraient 6tre accordees par la
Lithuanie A l'Estonie.

Article 7.

Les taxes interieures qui, sur le territoire de l'une des Hautes Parties contractantes, frappent
ou frapperont A l'avenir les marchandises - sans egard pour le compte de qui elles sont perques
- ne pourront sous aucun prtexte comporter pour les produits de l'autre Haute Partie contractante
des charges fiscales plus onlreuses que celles auxquelles sont soumis les produits nationaux similaires.

Article 8.

Les Hautes Parties contractantes conviennent de s'accorder reciproquement le traitement
inconditionnel et illimite de la nation la plus favorisee tn tout ce qui conceme le regime des commis-
voyageurs et des echantillons.

Article 9.

Les Hautes Parties-contractantes s'engagent a n'entraver leur commerce reciproque par
aucune prohibition ou restriction A l'importation ou A l'exportation.

Sont exceptees de cette r~gle les prohibitions ou restrictions ci-dessous 6numerees, en tant
qu'elles sont applicables a tous les pays ou aux pays se trouvant dans des conditions identiques

io Prohibitions ou restrictions relatives A la securite publique ;
20 Prohibitions ou restrictions concernant le trafic des armes, des munitions et

des materiels de guerre, ou, dans des circonstances exceptionnelles, de tous autres
approvisionnements de guerre ;

30 Prohibitions ou restrictions edictees en vue de proteger la sante publique ou
d'assurer la protection des animaux ou des plantes contre les maladies, les insectes et
les parasites nuisibles
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duties, dues, or charges, or to other or more burdensome rules and formalities, than those which
are or may in future be applied to products of the same kind originating in any third country
whatsoever.

Similarly, natural or manufactured products exported from the territory of either High
Contracting Party to the territory of the other High Contracting Party shall in no case be subject,
in the same respects, to other or higher duties, dues, or charges, or to more burdensome rules and
formalities, than those which are or may in future be applied to the same products consigned to
the territory of any other country whatsoever.

Any advantages, favours, privileges, and immunities, which either Contracting Party has
granted or may in future grant in the aforesaid respects to natural or manufactured products
originating in any other country or consigned to the territory of any other country, shall be extended
immediately and without compensation to products of the same kind originating in the territory
of the other High Contracting Party or consigned to the territory of that Party.

The following shall, however, be excepted from the engagements laid down in the present
Article :

(i)Privileges which are or may hereafter be granted to other contiguous States with
the object of facilitating frontier traffic ;

(2) Privileges in virtue of a Customs union already existing or concluded hereafter
by one of the High Contracting Parties ;

(3) Privileges which are or may hereafter be granted by Latvia to Estonia, Finland
and the Union of Soviet Socialist Republics ;

(4) Privileges which are or may hereafter be granted by Lithuania to Estonia.

Article 7.

Internal taxes which are levied or which may in future be levied on goods-- no matter on whose
behalf they are collected - in the territory of one of the High Contracting Parties may not on any
grounds be so levied on the products of the other High Contracting Party as to involve fiscal charges
more burdensome than those imposed on national products of the same nature.

Article 8.

The High Contracting Parties agree to grant each other unconditional and unrestricted most-
favoured-nation treatment in respect of commercial travellers and samples.

Article 9.

The High Contracting'Parties undertake not to hinder trade between the two countries by
means of import or export prohibitions or restrictions.

The following prohibitions or restrictions shall be excepted from this rule, so far as they are
applicable to all countries or to countries in an identical situation :

(i) Prohibitions or restrictions relating to public security
(2) Prohibitions or restrictions regarding traffic in arms, ammunition, and implements

of war, or, in exceptional circumstances, all other military supplies ;

(3) Prohibitions or restrictions imposed for the protection of public health or for
the protection of animals or plants against disease, insects, and harmful parasites ;
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40 Prohibitions ou restrictions ayant pour but d'6tendre aux produits 6trangers
le r~gime 6tabli A. l'int~rieur du pays, en ce qui concerne la production, le commerce,
le transport et la consommation des produits nationaux similaires ;

50 Prohibitions et restrictions appliqu~es'A des produits qui font ou feront, a l'int~rieur
du pays, en ce qui concerne la production ou le commerce, l'objet de monopoles d'Etat
ou de monopoles exercds sous le contr6le de l'Etat.

Article io.

II est r~serv6 aux navires battant pavilion de l'une des Hautes Parties contractantes ainsi
qu'A leurs cargaisons dans les eaux territoriales et sur le territoire de l'autre Haute Partie contrac-
tante sous tous les rapports le m me traitement qu'aux navires nationaux et a leurs cargaisons,
quelles que soient leur provenance ou leur destination.

Toutefois, il est fait exception aux stipulations du prdsent article en ce qui concerne l'exercice
de la pche, du cabotage, du pilotage et du service intdrieur des ports, la navigation sur les voies
navigables int~rieures, ainsi que les facilit~s, d~taxes ou ristournes que les Hautes Parties contrac-
tantes pourraient consentir A leurs ressortissants comme prime A la construction navale nationale.

Article ii.

Le present accord sera ratifi6 et les ratifications en seront 6changdes a Riga aussit6t que faire
se pourra.

II entrera en vigueur le quinzi~me jour aprbs l'dchange des ratifications.
Le present accord est conclu pour la duroe de deux ans, ce ddlai commentant A courir a partir

de la date de sa mise en vigueur. II sera prorog6 par voie de tacite reconduction pour une pdriode
ind~termine, s'il n'est d~nonc6 par une des Hautes Parties contractantes six mois au moins avant
1'expiration de cette pdriode. En cas de prorogation par voie de tacite r6conduction, chacune des
Hautes Parties contractantes se r~serve la facultd de d6noncer le present accord A tout moment
pour prendre fin six mois apr~s.

En foi de quoi, les-pl~nipotentiaires ont sign6 le present accord.

Fait a Kaunas, en double expdition, le 24 novembre 1930.

(L. S.) (Signd) H. CELMINS. (L. S.) (Signd) ZAUNIUS.
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(4) Prohibitions or restrictions designed to extend to foreign products the r~gime
established within the country in respect of the production of, trade in, and transport
and consumption of, national products of the same kind ;

(5) Prohibitions and restrictions applied to products which, as regards production
or trade, are or may in future be subject within the country to State monopolies or to
monopolies exercised under State control.

Article io.

Ships flying the flag of one of the High Contracting Parties and their cargoes shall in all respects
enjoy the same treatment as national vessels and their cargoes in the territorial waters and in the
territory of the other High Contracting Party, whatever their origin or destination.

Fishing, the coasting trade, pilotage and the internal services of ports, navigation on inland
waterways, and facilities, rebates, or reductions, which the High Contracting Parties may grant
to their nationals by way of a bounty for national shipbuilding, shall, however, be excepted from
the provisions of the present Article.

-Article ii.

The present Agreement shall be ratified, and the ratifications shall be exchanged at Riga as
soon as possible.

It shall come into force on the fifteenth day after the exchange of ratifications.
The present Agreement is concluded for two years from the date on which it is put into force.

It shall be prolonged by tacit consent for an indefinite period, unless it is denounced by one of the
High Contracting Parties at least six months before the expiry of this period. In the event of the
Agreement's being prolonged by tacit consent, each of the High Contracting Parties reserves the
right to denounce the present Agreement at any time, such denunciation to take effect six months
from that ,date.

In faith whereof, the Plenipotentiaries have signed the present Agreement.

Done at Kaunas, in duplicate, November 24, 1930.

(L. S.) (Signed) H. CELMIN9. (L. S.) (Signed) ZAUNIUS.
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LISTE ((A )

PRODUITS LETTONS.

Position du tarif
douanier lithuanien D6signation des marchandises D6taxes

ex § 37, P. 4

§ 117, P. 4 a)

§ 117, p. 4 b)

ex § 117, p. 4 c)

ex § 130, p. I

ex § 131
ex § 132
ex § 149, p. I

§ 152, p. 3
ex § 169, p. 2 a), b), c)

ex § 169, p. 5 a)
§ 183, p. i a),

et p. 2 a),
ex § 186, p. 2 a),
ex § x86, p. 3 a),
ex § 187, p. I, 2

ex § 188, p. I, 2

ex §
ex §

ex
ex
ex

kg. Lit. 0.175
(droit consolid6)
kg. Lit. o.6o

(droit consolid6)

kg. Lit. i.oo
(droit consolid6)

57, p. 8
76, p. i b)
§ 85, P. 2
§ 88, p. i b)
§ 88, p. lc)

§ 88, p. 3

Hareng baltique, sal6 et fum6 .............
Hareng baltique, sal et fum6 pour les fabriques.
Chaussures d'6toffe avec semelles en caoutchouc .
Isolateurs ....... ....................
Huiles de paraffine, huiles de vaseline ........
Talons en caoutchouc .... ..............
Pneumatiques et tuyaux en caoutchouc pour bicy-

clettes ....... ............. ......
Chaussures en caoutchouc et gutta-percha avec ou

sans partie en tissus, en cuir, boucles, etc. .
Remarque : I1 est entendu que les snowboots de

toute sorte rentrent dans cette position du
tarif douanier lithuanien.

Huiles et graisses de coco, de palmiers, et autres
non indiqu~es sdpar6ment, pures graisses de
plantes, non raffin6es, ayant au moins 2 %
d'acide libre

Huiles de m~me esp~ce, raffin~es, en tonneaux . . .
Remarque : Pour les fabriques de graisses alimen-

taires, la r6duction suppl6mentaire de 50%
est pr6vue.

Huiles de mCme esp~ce, raffines, dans d'autres
emballages. .................
Remarque (i) I1 est entendu que les droits du

tarif gn6ral pour cette derni~re position seront
4tablis au moins au niveau suivant :
§ 117, P. 4-a) ........... .. kg. Lt. 0.35
§ 117, p. 4 -b) ............ .kg. Lt. I.OO
§ 117, p. 4-c) .. ........ .kg. Lt. 1.50

Remarque (2) : Les droits du tarif au § 51, p. 2

pour les graisses de poisson, seront 6tablis d'au
moins : Lt. 0.25 pour les graisses solides et
Lit. 0. 15 pour les graisses liquides.

Bleu d'outremer, en emballages de 5 kg. et au-dessu
de 5 kg ....... ...................

Blanc de plomb (blanc de c~ruse) ...........
Oxyde rouge de plomb (minium) ...........
Vaisselle de cuisine en aluminium, avec ou sans

parties en bois, fer etc., except6 les cuillers et
fourchettes ...... ..................

Chaudi~res h vapeur ..... ..............
Appareils de t~l6phone, de t l6graphe et de t616-

graphe sans fil, commutateurs, centrales de
t6l6phone ....... ...................

Lampes 4 incandescence ..... .............

Fils de coton ...... ..................
Fils de laine peign~e ..... ...............
Fils de laine peign6e ..... ...............
Rubans de coton non 6lastiques, m~ches h lampe,

tissues ........................
Rubans de coton non 6lastiques, m~ches h lampe,

tissues ....... ................ . . .
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LIST " A ".

LATVIAN PRODUCTS.

Lithuanian Customs Description of Goods Rebates
tariff items D I

ex § 37, item4

ex § 57, item 8
ex § 76, item i (b)
ex § 85, item 2
ex § 88, item i (b)
ex § 88, item i (c)

§ 88, item 3

§ 117, item 4 (a)

§ 117, item 4 (b)

ex § 117, item 4 (c)

ex § 130, item I

ex § 131
ex § 132

ex § 149, item I

§ 152, item 3
ex § 169, item 2 (a),

(b), (c)

ex § 169, item 5 (a)
§ 183, item I (a), (b)
and item 2 (a), (b)

ex § 186, item 2 (a), (b)
ex § 186, item 3 (a), (b)
ex § 187, items 1, 2

ex § 188, items 1, 2

Baltic herrings, salted and smoked ..........
Baltic herrings, salted and smoked for manufacture
Footwear of cloth with rubber soles ..........
Insulators ...... ....................
Paraffin oils, vaseline oils .... ............
Rubber heels .....................
Rubber tyres and tubes for bicycles ..........

Footwear of rubber and gutta-percha, with or
without parts made of cloth or leather, buckles, etc.
Note : It is understood that snow-boots of all

kinds come under this item of the Lithuanian
Customs tariff.

Cocoanut-, palm-, and other oils and fats not
specially mentioned, pure vegetable fats, not
refined, containing at least 2 % free acid . . .

Oils of the same kind, refined, in casks ........
Note : An additional reduction of 50% is allowed

to manufacturers of alimentary fats.

Oils of the same kind, refined, in jother containers

Note i : It is understood that the general tariff
rates for this last item shall not be less than
the following :
§ 117, item 4 (a) .......... kg. Lit. 0.35
§ 117, item 4 (b) .......... kg. Lit. i.oo
§ 117, item 4 (c) ......... .kg. Lit. 1.50

Note 2 : The tariff rates for § 51, item 2,, fish
fats, shall be at least Lit. 0.25 for solid fats
and Lit. o.15 for liquid fats.

Ultramarine blue, in packets of 5 kg. and over

White lead (ceruse) ..... ...............
Red oxide of lead (red lead) ... ...........
Aluminium kitchen utensils, with or without parts

made of wood, iron, etc., except spoons and
forks ....... .....................

Steam boilers ..... ...................
Telephonic, telegraphic and wireless apparatus,

switches, telephone exchanges ...........

Incandescent lamps ...... ..............
Cotton threads ....... ................

Worsted threads ..... .................
Worsted threads ..... .................
Cotton ribbons, non-elastic, lamp wicks, woven .

Cotton ribbons, non-elastic, lamp wicks, woven.

50 %

kg. Lit. 0.175
(consolidated duty)

kg. Lit. o.6o
(consolidated duty)

kg. Lit. I.oo
(consolidated duty)

50 %

50 %
50 %

50 %
50 %

50 %

50 %
50 %

50 %
50 %
50 %

50 %
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LISTE ((B),

PRODUITS LITHUANIENS.

Position du tarif Designation des marchandises
douanier letton Dtaxes

Froment (pour un contingent annuel de 5000
tonnes) .... ......................

Seigle . . . . . . . . . . . . . . . . . . . .

Oignons . . . . . . . . . . . . . . .
Prunes, cerises ...... .................
Baies fraiches, h 1'exception des fraises de jardin

Fraises de jardin . . . . . . . . . . . . . . .
O eufs . . . . . . . . . . . . . . . . . . . .
Chevaux ..... . ..................

Remarque : I1 est entendu que le droit du tarif
g6n~ral pour cette derni~re position sera 6tabli
d'au moins Ls 60.- la t6te.

Gros b6tail ....... ..................
Oies ........ ......................

Rivets ........ ....................
Vins, boulons, 6crous . . . ... . . . . . . . .
Seaux ......... ....................
Rivets . . . . .. .. . .... .. . . . .... ..
Fers h repasser ...... ................
Fers h repasser ...... ................

75 %
exempt de droits

de douane
75 %50 %
50 %

33 1/p %

35 %
Tte Ls 30.-
(droit consolidd)

30 %
exempts de droits

de douane
75 %
75 %
75 %
75 %
75 %
75 %

PROTOCOLE

I.

I1 est entendu que le pr~sent accord ne touche en rien aux obligations conventionnelles existantes
entre les deux Etats qui garantissent 6ventuellement des traitements plus favorables que ceux
pr6vus dans les articles de cet accord.

nI.

Les dispositions du pr~sent accord, qui pr~voient express6ment l'octroi du traitement national,
impliquent l'octroi inconditionnel du traitement de la nation la plus favoris~e.

inI.

La question du transit ainsi que celle des tarifs de transit sera r~gl4e par un accord sp~cial
entre les deux Hautes Parties contractantes.

IV.

Ad article 5.
I1 est convenu que chacune des Hautes Parties contractantes aura le droit, apr6s l'expiration

du d4lai de deux ans pr6vu A l'article ii et en cas de prolongation de 'accord par voie de tacite
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6, p. I
6, p. 6
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LIST " B"

LITHUANIAN PRODUCTS.

Latvian Customs Description of Goods Rebatestariff items II

§ 40, item 2
ex § 40, item 8

ex § 151, item 2
§ 153, item 3

ex § 154, item I
ex § 156, item i (y)
ex § 161, item i
ex § 161, item 2

Wheat (for an annual quota of 5,000 tons) .......

Rye ........ ......................

Onions ......... ....................
Plumbs, cherries .... ................
Fresh berries, with the exception of garden straw-

berries ....... ....................
Garden strawberries ..... ..............
Eggs ........ ......................
Horses .......... ....................

Note : It is understood that the general tariff
rate for this last item shall be at least Ls. 60
per head.

Cattle ........ ....................
Geese . . . . . . . . . . . . . . . . . . . .

Rivets ........ ....................
Screws, bolts, nuts ..... ................
Buckets . . . . . . . . . . . . . . . . . . .
Rivets ........ ....................
Smoothing-iron ...... .................
Smoothing-irons ..... .................

75 %

exempt from
Customs duty

75 %
50 %
50 %
33 1/ %
35 %

Ls. 30 per head
(consolidated duty)

30 %
exempt from
Customs duty

75 %
75 %
75 %
75 %
75 %
75 %

PROTOCOL.

I.

It is understood that the present Agreement in no way affects the conventional obligations
existing between the two States which may guarantee treatment more favourable than that provided
in the Articles of this Agreement.

II.

The provisions of the present Agreement which expressly provide for the granting of national
treatment imply the unconditional granting of most-favoured-nation treatment.

III.

The question of transit as well as that of transit rates shall be settled by a special agreement
between the two High Contracting Parties.

IV.

Ad Article 5.
It is agreed that each High Contracting Party shall have the right, after the expiry of the two

years mentioned in Article ii, and in the event of the prolongation of the Agreement by tacit consent,
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reconduction, d'adresser h l'autre Partie des propositions concernant les modifications et les
additions h apporter aux listes des marchandises ((A )) et ((B ),, annex~es a cet accord.

Cette dernire Partie s'engage h consid6rer ces propositions avec la plus grande bienveillance.

V.

A d articles 5 et 6.

Pour r~server aux produits originaires de leurs pays respectifs les b~n6fices des dispositions
des articles 5 et 6, les Hautes Parties contractantes pourront exiger que les produits et marchandises
import~s sur leur territoire soient accompagn~s d'un certificat d'origine.

VI.

La Lettonie d~clare que pendant la dur~e du pr6sent Accord elle n'a pas en vue d'accorder,
relativement aux positions de son tarif douanier 6num~r6es A la liste (( C )) ci-dessous, al un Etat
tiers (y compris l'Estonie, la Finlande et l'Union des R6publiques socialistes sovi6tistes) des
r~ductions sur les taux du tarif, qui ne seraient pas 6tendues a la Lithuanie.

LISTE ((C))

PARAGRAPHES DU TARIF LETTON.

§ I
§ 3
§ 4
§ 5, , 4
§ 6,1,5,6
§ 13
§ 14, I, 2
§ 32

§ 34

§ 36, 5
§ 37, 1
§ 40
§ 43
§ 62, 3
§ 153, 2, 3, 4
§ i61
§ 177, i.

La Lithuanie d~clare que pendant la dur~e du present accord elle n'a pas en vue d'accorder,
relativement aux positions de son tarif douanier 6num~r~es A, la liste ((D )) ci-dessous, a un Etat
tiers (y compris l'Estonie) des r~ductions sur les taux du tarif, qui ne seraient pas 6tendues h la
Lettonie.

LISTE (OD

PARAGRAPHES DU TARIF LITHUANIEN.

§ 55, 3, 4, 5, 6 § 183
§ 57, 1, 2 § I86
§ 61, 2 § 187
§ 65, 3 § 188
§ x69, 2 § 199.
§ 177, 2

(Signd) H. CELMIN9. " (Sign) ZAUNIUS.
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to submit to the other Party proposals concerning alterations and additions to be made to the
lists of goods " A " and " B " annexed to this Agreement.

The latter Party undertakes to give the most friendly consideration to such proposals.

V.

Ad Articles 5 and 6.

In order to reserve to the products originating in their respective countries the benefits of the
provisions of Articles 5 and 6, the High Contracting Parties may require the products and goods
imported into their territory to be accompanied by a certificate of origin.

VI.

Latvia declares that for the duration of the present Agreement she has no intention of granting
to any third State (including Estonia, Finland and the Union of Soviet Socialist Republics), in
respect of the items of her Customs tariff enumerated in list " C " below, reductions on the tariff
rates which would not be extended to Lithuania.

LIST " C ".

SECTIONS OF THE LATVIAN TARIFF.

§ 1
§ 3
§ 4
§ 5, 1, 4
§ 6,1,5,6
§ 13
§ 14, 1, 2
§ 32

§ 34

§ 36, 5
§ 37, 1
§ 40
§ 43
§ 62, 3
§ 153, 2, 3, 4
§ I6I
§ 177, I.

Lithuania declares that for the duration of the present Agreement she has no intention of
granting to any third State (including Estonia), in respect of the items of her Customs tariff
enumerated in list " D " below, reductions on the tariff rates which would not be extended to
Latvia.

LIST "f D)

SECTIONS OF THE LITHUANIAN TARIFF.

§ 55, 3, 4, 5, 6 § 183
§ 57, 1, 2 § 186
§ 61, 2 § 187
§ 65, 3 § 188
§ 169, 2 § 199.
§ 177, 2

(Signed) H. CELMINS. (Signed) ZAUNIUS.

No. 2627





No 2628.

ETATS-UNIS D'AMERIQUE
ET PAYS-BAS

Echange de notes comportant un
arrangement relatif 1'exemption
de l'imp6t sur le revenu en ce qui
concerne les benifices derives
d'entreprises de navigation. Wash-
ington, les , 3 septembre, j 9 octo-
bre et 27 novembre 1926.-

UNITED STATES OF AMERICA
AND THE-NETHERLANDS

Exchange of Notes constituting an
Arrangement concerning the Relief
from Double Income Tax on
Shipping Profits. Washington,
September 3, October j9 and
November 27, 1 926.
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No. 2628. - EXCHANGE OF NOTES BETWEEN THE GOVERNMENT
OF THE UNITED STATES OF AMERICA AND THE NETHERLANDS
GOVERNMENT CONSTITUTING AN ARRANGEMENT CONCERNING
THE RELIEF FROM DOUBLE INCOME TAX ON SHIPPING
PROFITS. WASHINGTON, SEPTEMBER 13, OCTOBER i AND
NOVEMBER 27, 1926.

Texte officiel anglais communiqug par le ministre des Pays-Bas a Berne. L'enregistrement de cet
ichange de notes a eu lieu le 25 /evrier 1931.

Cet !change de notes a 9t transmis au Secrltariat par le ((Department ol State ) du Gouvernement des
Etats-Unis d'Amirique, le 23 janvier 1931.

I.

FOR THE LEGATION.

September 13, 1926.
SIR,

The Department informs you of the receipt of a communication from the Treasury Department
regarding the draft of a Royal Decree, with English translation, to be issued by Her Majesty the
Queen of the Netherlands, relative to the prevention of double taxation on income derived exclusively
from the operation of ships, which was left at the Treasury Department on July 29, 1926. The
English translation of the proposed decree reads as follows :

We Wilhelmina, by the Grace of God, Queen of The Netherlands, Princess of Orange-
Nassau, etc. etc.

Whereas it is provided in the Unique Section of the Law of June 26, 1926 (Statute
book No. 209), that we reserve Ourselves under No. 2 to make provisions, on a basis of
reciprocity, preventing double taxation on earnings derived from the operation of ships,
corresponding with equivalent provisions existing in the laws of foreign nations ; and

Whereas under Section 213, litt. b. no. 8 of the Revenue Act of the United States no
tax is imposed on the income of an alien individual non-resident in the United States or
of a foreign corporation which consists exclusively of earnings derived from the operation
of a ship or ships documented under the laws of a foreign country which grants an equivalent
exemption to citizens of the United States and to corporations organised in the United
States do hereby proclaim and make known :
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1 TRADUCTION. - TRANSLAtION.

No 2628. - ECHANGE DE NOTES ENTRE LE GOUVERNEMENT DES
ETATS-UNIS D'AMERIQUE ET LE GOUVERNEMENT NEERLAN-
DAIS, COMPORTANT UN ARRANGEMENT RELATIF A
L'EXEMPTION DE L'IMPOT SUR LE REVENU EN CE QUI
CONCERNE LES BENEFICES DERIVES D'ENTREPRISES DE
NAVIGATION. WASHINGTON, LES 13 SEPTEMBRE, i9 OCTOBRE
ET 27 NOVEMBRE 1926.

English official text communicated by the Netherlands Minister at Berne. The registration of this
Exchange of Notes took place February 25, 1931.

This Exchange of Notes was transmitted to the Secretariat by the Department of State of the Government
of the United States of America, January 23, 1931.

I.

Pour la Ligation

DhPARTEMENT D'ETAT.
WASHINGTON, le 13 septembre 1926.

MONSIEUR LE CHARGA D'AFFAIRES,

Le D~partement vous informe qu'il a reu une communication du D~partement du Tr~sor
concernant le projet (avec traduction anglaise) du D~cret royal que doit promulguer Sa Majest6
la Reine des Pays-Bas, pour 6viter la double imposition des b~n~fices provenant exclusivement
de l'exercice de la navigation, projet d6pos6 au D~partement du Tr~sor le 29 juillet 1926. Le projet
de d~cret est ainsi con~u :

Nous, Wilhelmine, par la grace de Dieu Reine des Pays-Bas, Princesse d'Orange-
Nassau, etc., etc.,

Vu l'article unique de la loi du 26 juin 1926 (Recueil des Lois NO 209) aux termes
duquel Nous nous r6servons, sous le No 2, de prendre, sur la base de la r~ciprocit6, des
dispositions correspondant h des dispositions 6quivalentes des l6gislations 6trang6res,
et tendant a 6viter la double imposition des b~n~fices provenant de l'exercice de la navi-
gation ;

Vu qu'aux termes de l'article 213 (b) (8) du Revenue Act des Etats-Unis les revenus
des personnes physiques ftrangres ne r~sidant pas aux Etats-Unis et des soci~t6s 6trang~res
sont exempts d'imp6ts pour autant qu'ils proviennent exclusivement de l'exploitation
de navires dont les papiers de bord ont 6t6 6tablis, en vertu de la legislation d'un pays
6tranger qui accorde une exoneration 6quivalente aux citoyens am~ricains et aux personnes
morales constitutes aux Etats-Unis, d~cr~tons et promulguons:

1 Translated by the Secretariat of the League
of Nations, for information.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations, 4 titre d'information.
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Unique section.

Citizens of the United States non-resident in the Netherlands and corporations
organised in the United States which effectuate in the Netherlands the sea transport
with ships documented under the law of the United States are (with retroactive power
till January I, 1921) not subject to taxation, as far as income derived exclusively from
such industry is concerned.

The Treasury Department states that it interprets the proposed decree as exempting from
tax the income from sources within the Netherlands received by citizens of the United States non-
resident in the Netherlands and by corporations organized in the United States, which consists
exclusively of earnings derived from the operation of.ships documented under the laws of the United
States such exemption applying to income received on or after January i, 1921. It notes that the
exemption is granted to corporations organized in the United States without limiting such exemption
in any way.

The Treasury Department states that the decree as submitted to it meets the equivalent
exemption requirements of Section 213 b) (8) of the United States Revenue Acts of 1921, 1924
and 1926.

I shall be pleased to have you inform me when the decree is issued.
Accept, Sir, the renewed assurances of my high consideration.

For the Secretary o/ State
Jonkheer Dr. H. van Asch van Wyck, Joseph C. GREW.

Chargd d'Affaires ad interim
of the Netherlands.

II.

No. 3219.

SIR, WASHINGTON, D. C. October 19, 1926.

I had the honor to receive your note of September 13, 1926 by which you informed me of the
receipt of a communication from the Treasury Department regarding the draft of a Royal Decree,
with English translation, to be issued by Her Majesty the Queen of the Netherlands, relative to
the prevention of double taxation on income derived exclusively from the operation of ships, which
was left at the Treasury Department on July 29, 1926.

In this note you stated that the English translation of the proposed decree reads as follows

We, Wilhelmina, by the Grace of God, Queen of the Netherlands, Princess of Orange-
Nassau etc. etc.

Whereas it is provided in the Unique Section of the Law of June 26, 1926 (Statute
book No. 209), that we reserve Ourselves under No. 2 to make provisions, on a basis of
reciprocity, preventing double taxation on earnings derived from the operation of ships,
corresponding with equivalent provisions existing in the laws of foreign nations ; and

Whereas under Section 213, litt. b, No. 8 of the Revenue Act of the United States
no tax is imposed on the income of an alien individual non-resident in the United States
or of a foreign corporation which consists exclusively of earnings derived from the operation
of a ship or ships documented under the laws of a foreign country which grants an
equivalent exemption to citizens of the United States and to corporations organised in
the United States, do hereby proclaim and make known:

Unique section.
Citizens of the United States non-resident in the Netherlands and corporations

organized in the United States which effectuate in the Netherlands the sea transport

No 2628
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Article unique.

Les ressortissants des Etats-Unis ne r~sidant pas aux Pays-Bas et les personnes morales
constitutes aux Etats-Unis qui se livrent au transport maritime aux Pays-Bas avec des
navires dont les papiers de bord ont 6t6 6tablis en vertu de la ldgislation des Etats-Unis
sont exon~r~s d'imp6ts en ce qui concerne les revenus provenant de cette exploitation.
Le pr6sent d6cret aura effet r~troactif A compter du Ier j anvier 1921.

Le D~partement du Tr~sor declare interpreter ce projet de dcret comme exemptant d'imp6ts
les revenus que les citoyens am~ricains ne r~sidant pas aux Pays-Bas et les personnes morales
constitu6es aux Etats-Unis retirent aux Pays-Bas de l'exploital ion de navires dont les papiers de
bord ont 6t6 6tablis en vertu de la lgislation des Etats-Unis, ladite exoneration s'6tendant aux
revenus per~us h compter du ior janvier 1921 inclusivement. Le D~partement du Tr~sor note que
1'exon~ration est accord~e sans aucune restriction aux personnes morales constitu6es aux Etats-Unis.

Le Dpartement du Tr~sor d~clare que le d6cret, tel qu'il lui est soumis, satisfait aux conditions
d'exon6ration 6quivalentes pr6vues h l'article 213 b) 80 des Revenue Acts am6ricains de 1921,
1924 et'I926.

Je vous serais oblig6 de bien vouloir m'aviser de la promulgation du d~cret.
Veuillez agr~er, etc.

Pour le Secrdtaire d'Etat,
Monsieur le Jonkheer Dr H. van Asch van Wyck, Joseph C. GREW.

Charg6 d'affaires p. i. des Pays-Bas.

nI.
LAGATION DES PAYS-BAS.

No 3219.
WASHINGTON D. C.,'le 19 octobre 1926.

MONSIEUR LE SECRtTAIRE D'ETAT,

J'ai l'honneur de vous accuser r~ception de votre note du 13 septembre 1926 par laquelle vous
avez bien voulu m'informer que vous aviez regu une communication du D~partement du Trsor
concemant le projet (avec traduction anglaise) du D6cret royal que doit promulguer Sa Majest6
la Reine des Pays-Bas pour 6viter la double imposition des b~n6fices provenant exclusivement de
l'exercice de la navigation, projet qui avait 6t6 d6pos6 au D6partement du Tr6sor le 29 juillet 1926.

Dans ladite note vous d~clarez que le proj et de d~cret est ainsi congu :
Nous, Wilhelmine, par la grAce de Dieu Reine des Pays-Bas, Princesse d'Orange-

Nassau, etc., etc.,
Vu 'article unique de la loi du 26 juin 1926 (Recueil des Lois NO 209) aux termes

duquel Nous nous r~servons, sous le NO 2, de prendre, sur la base de ]a r~ciprocit6, des
dispositions correspondant h des dispositions 6quivalentes des l~gislations 6trang~res
et tendant h 6viter ]a double imposition des bdn6fices provenant de 1'exercice de la navi-
gation ;

Vu qu'aux termes de l'article 213 (b) (8) du Revenue Act des Etats-Unis les revenus
des personnes physiques 6trang~res ne r~sidant pas aux Etats-Unis et des soci6t~s 6trang~res
sont exempts d'imp6ts pour autant qu'ils proviennent exclusivement de l'exploitation
de navires dont les papiers de bord ont t6 6tablis, en vertu de la l6gislation d'un pays
6tranger qui accorde une exoneration 6quivalente aux citoyens am6ricains et aux personnes
morales constitutes aux Etats-Unis, d~cr6tons et promulguons

Article unique.

Les ressortissants des Etats-Unis ne r~sidant pas aux Pays-Bas et les personnes morales
constitu6es aux Etats-Unis qui se livrent au transport maritime aux Pays-Bas avec des

NO. 2628
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with ships documented under the law of the United States are (with retroactive power
till January 1, 1921) not subject to taxation as far as income derived exclusively from
such industry is concerned.

You further informed me that the Treasury Department states that it interprets the proposed
decree as exempting from tax the income from sources within the Netherlands received by citizens
of the United States non-resident in the Netherlands and by corporations organized in the United
States, which consists exclusively of earnings derived from the operation of ships documented under
the laws of the United States, such exemption applying to income received on or after January i,
i92i, and that it notes that the exemption is granted to corporations organized in the United States
without limiting such exemption in any way.

You also advised me that the Treasury Department states that the decree as submitted to it
meets the equivalent exemption requirements of Section 213 (b) (8) of the United States Revenue
Acts of 1921, 1924, and 1926, and you finally stated that you should be pleased to have me inform
you when the decree is issued.

In reply thereto I have in compliance with instructions from my Government the honor to
inform you that the Treasury Department's above-mentioned interpretation of the Royal Decree
in question is correct and that the Decree in the form in which it was submitted was published on
October 8, 1926, having been promulgated on October I, 1926.

Please accept, Sir, the renewed assurances of my highest consideration.

(Signed) H. VAN AScH VAN WYCK.

The Honorable
the Secretary of State,

Washington, D. C.

III.

FOR THE MISSION.

November 27, 1926.
SIR,

Referring to your note of October 19, 1926, and to other correspondence in regard to the
double taxation of income derived exclusively from the operation of ships, it affords me pleasure to
inform you that I have received from the Acting Secretary of the Treasury a letter dated
November 8, 1926, from which the following is quoted :

Inasmuch as the Netherlands Government has promulgated the Royal Decree in the
form in which it was submitted to this Department, and has informed this Government
that the Treasury Department's interpretation of the Royal Decree is correct, it is held
that the Netherlands satisfies the equivalent exemption requirements of Section 213 (b) (8)
of the Revenue Acts of 1921, 1924 and 1926. Consequently, the income of a non-resident
alien or a foreign corporation which consists exclusively of earnings derived from the
operation of a ship or ships documented under the laws of the Netherlands is exempt
from income tax imposed by the Revenue Acts of 1921, 1924, and 1926.

Accept etc.
For the Secretary of State

(Signed) Leland HARRISON.Ihr. Dr. van Asch van Wyck,

Charg6 d'Affaires ad interim
of the Netherlands.
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navires dont les papiers de bord ont 6t6 6tablis-en vertu de la lgislation des Etats-Unis
sont exon~r~s d'imp6ts en ce qui concerne les revenus provenant de cette exploitation.
Le pr6sent d6cret aura effet r~troactif h compter du Ier janvier 1921.

Vous avez bien voulu m'informer, en outre, que le D6partement du Tr6sor d~clare interpreter
ce projet de D6cret comme exemptant d'imp6ts les revenus que les citoyens am6ricains ne rsidant
pas aux Pays-Bas et les personnes morales constitutes aux Etats-Unis retirent aux Pays-Bas de
1'exploitation de navires dont les papiers de bord ont 6t6 6tablis en vertu de la legislation des Etats-
Unis, ladite exoneration s'6tendant aux revenus re~us hi compter du ier janvier 1921, et qu'il note,
en outre, que l'exon~ration est accord~e sans aucune restriction aux personnes morales constitutes
aux Etats-Unis.

Vous m'avez 6galement avis6 que le D~partement du Tr6sor d6clare que le d~cret qui lui est
soumis satisfait aux conditions d'exon~ration 6quivalentes pr~vues h l'article 213 b) 80, des Revenue
Acts am~ricains de 1921, 1924 et 1926. Vous d~clarez enfin que vous seriez heureux que je voulusse
bien vous informer de la promulgation du dcret.

En r~ponse A cette communication, j'ai i'honneur de vous faire connaitre, conform6ment aux
instructions de mon Gouvernement, que l'interpr~tation du d~cret royal en question, telle qu'elle
est donn~e par le D6partement du Tr6sor, est bien exacte et que ce d~cret a 6t6 promulgu6 en la
forme soumise le Ier octobre 1926 et publi6 le 8 octobre 1926.

Veuillez agr~er, etc.

(Signs) H. VAN ASCH VAN WYcK.

A Monsieur le Secr~taire d'Etat,

Washington, D. C.

III.
Pour la Mission,

DtPARTEMENT D'ETAT.
WASHINGTON, le 27 novembre 1926.

MONSIEUR LE CHARGt D'AFFAIRES,

Me rtfrant h votre note du 19 octobre 1926, ainsi qu'aux autres communications relatives A
la double imposition des revenus provenant exclusivement de 1'exercice de la navigation, j'ai l'hon-
neur de vous informer que j'ai reu du Secr6taire du Tr6sor une lettre en date du 8 novembre 1926,
dont j'extrais les dispositions ci-apr~s :

Le Gouvernement n6erlandais ayant promulgu6 le D6cret royal en la forme soumise
h notre D6partement et ayant avis6 le Gouvernement am~ricain de 'exactitude de linter-
pr~tation donn~e audit D~cret par le D~partement du Tr~sor, les Pays-Bas sont consid6r6s
comme satisfaisant aux conditions d'exon6ration 6quivalente pr~vues h larticle 213 b) 80
des Revenue Acts de 1921, 1924 et 1926. En cons6quence, les revenus d'une personne
physique ftrang~re ne r6sidant pas aux Etats-Unis, ou d'une soci~t6 trangre, sont
exempts de l'imp6t sur le revenu institu6 par les Revenue Acts de 1921, 1924 et 1926,
pour autant que ces revenus proviennent exclusivement de l'exploitation de navires dont
les papiers de bord ont 6t6 6tablis en vertu de la legislation des Pays-Bas.

Veuillez agr~er, etc. Pour le Secrdtaire d'Etat

(Signi) Leland HARRISON.

Monsieur le Jonkheer Dr van Asch van Wyck,
Charg6 d'affaires p. i. des Pays-Bas.
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